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NOTICE TO INVESTORS

The Company has furnished and accepts full responsibilityllftreainformation contained in this Red Herring
Prospectus and, having made all reasonable enquiries confirmbith&ed Herring Prospectus contains all
information with respect to the Company and the Equity Shaffered in the Issue that is material in the
context of the Issue. The statements contained in thisHeedhg Prospectus relating to the Company and the
Equity Shares are, in every material respect, trueyrate and not misleading. The opinions and intentions
expressed in this Red Herring Prospectus with regard tGdhgpany and the Equity Shares are honestly held,
have been reached after considering all relevant circuoetaare based on information presently available to
the Company and are based on reasonable assumptions. Eheoeatiner facts in relation to the Company and
the Equity Shares, the omission of which would, in the corgkxtte Issue, make any statement in this Red
Herring Prospectus misleading in any material respaather, all reasonable enquiries have been made by the
Company to ascertain such facts and to verify the acgwiaall such information and statements.

No person is authorised to give any information or to n@akerepresentation not contained in this Red Herring
Prospectus and any information or representation not saioedt must not be relied upon as having been
authorised by or on behalf of the Company or the Masagiethe Syndicate Member. The delivery of this Red
Herring Prospectus at any time does not imply that therrimdtion contained in it is correct as of any time
subsequent to its date.

The Equity Shares offered in this Issue have not been pmved, disapproved or recommended by
the U.S. Securities and Exchange Commission, any othéderal or state authorities in the U.S. or the

securities authorities of any non-U.S. jurisdiction orany other U.S. or non-U.S. regulatory authority. No

authority has passed on or endorsed the merits of thesgue or the accuracy or adequacy of this Red
Herring Prospectus. Any representation to the contraryis a criminal offence in the U.S. and may be a
criminal offence in other jurisdictions.

Within the United States, this Red Herring Prospectus is bmiogded only to U.S. QIBs who have been
deemed to have made the representations set forthibDigin of this Red Herring Prospectus to any person
other than the offeree specified by the Managers or tbpiesentatives, and those persons, if any, retained to
advise such offeree with respect thereto, is unauthorizééay disclosure of its contents, without the prior
written consent of the Company, is prohibited. Any reproduatiodistribution of this Red Herring Prospectus
in the United States, in whole or in part, and any discéosfiits contents to any other person is prohibited.

The distribution of this Red Herring Prospectus and $ised may be restricted by law in certain countries or
jurisdictions. As such, this Red Herring Prospectus doesamstitute, and may not be used for or in connection
with, an offer or solicitation by anyone in any jurisdictiin which such offer or solicitation is not authorisad, o
to any person to whom it is unlawful to make such offesddicitation. In particular, no action has been taken
by the Company, the Managers or the Syndicate Membehwoelld permit an offering of the Equity Shares
offered in the Issue or distribution of this Red Herrimgd9pectus in any country or jurisdiction, other than
India, where action for that purpose is required. Accordijnidlg Equity Shares to be issued pursuant to the
Issue may not be offered or sold, directly or indirectlyd neither this Red Herring Prospectus nor any Issue
materials in connection with the Equity Shares offered inghee may be distributed or published in or from
any country or jurisdiction except under circumstances thatesgult in compliance with any applicable rules
and regulations of any such country or jurisdiction.

This Red Herring Prospectus has been filed with SEBI andttiek £xchanges and delivered to the RoC for
registration, and has been displayed on the websites 8tadlok Exchanges and the Company stating that it is in
connection with the Institutional Placement Programmetlaaicthe offer is being made only to Eligible QIBs.

In making an investment decision, investors must rely on theirexamination of the Company and the terms
of the Issue, including the merits and risks involved. Invesshould not construe the contents of this Red
Herring Prospectus as business, legal, tax, accountimyestiment advice. Investors should consult their own
counsel and advisors as to business, legal, tax, accgumugstment and related matters concerning the Issue.
In addition, none of the Company, the Managers or the Syndicaeblt is making any representation to any
offeree or subscriber of the Equity Shares offerechinlssue regarding the legality of an investment in such
Equity Shares by such subscriber or purchaser under appliaaisi®r regulations.

Each Eligible QIB subscribing to the Equity Sharesoffered in the Issue is deemed to have acknowledged,
represented and agreed that it is eligible to invest ilndia and in the Company under applicable Indian



law, including Chapter VIII-A of the SEBI Regulations, and is not prohibited by SEBI or any other
statutory authority from buying, subscribing to, sellingor dealing in securities.

The information on the Company’s website, except this RedrgeRrospectus, or the website of any of the

Managers does not constitute nor form part of this RedrideRrospectus. Prospective investors should not rely
on the information contained in, or available through such websixegpt this Red Herring Prospectus. This

Red Herring Prospectus contains summaries of termertdic documents, which summaries are qualified in
their entirety by the terms and conditions of such deaum

The Equity Shares offered in this Issue have not beeand will not be, registered under the U.S. Securiis
Act, and may not be offered or sold within the UnitedStates except pursuant to an exemption from, or in
a transaction not subject to, the U.S. Securities A@nd applicable U.S. state securities laws. Accordingl
the Equity Shares are being offered and sold (a) in thenited States only to U.S. QIBs, and (b) outside ¢h
United States only to Eligible QIBs in reliance on Redation S under the U.S. Securities Act and the
applicable laws of the jurisdiction where those offes and sales occur.



DEFINITIONS AND ABBREVIATIONS

This Red Herring Prospectus uses the definitions and abbons set forth below which, unless otherwise
specified, you should consider when reading the informatioiained herein. References to any legislation,
act, regulation or statutory provision in this Red Herringspectus shall be construed as reference to such term
as amended, modified or re-enacted from time to time.

Company and Business Related Terms

Term Description

“the Company” or| DLF Limited, a public limited company incorporated undee Companies Act and

“our Company” having its registered office at Shopping Mall’ Bloor, Arjun Marg Phase-I, DLF
City, Gurgaon 122 002, Haryana.

“Articles of | The Articles of Association of the Company, as americed time to time.

Association” or

“Articles”

Associate An entity which is an associate of the Compangccordance with Accounting
Standard 23 issued by ICAI.

Auditors The statutory auditors of the Company, M/s. Wal&bandiok & Co.

“Board” or “Board of | The board of directors of the Company.

Directors”

Caraf Caraf Builders and Constructions Private Limitadsubsidiary of our Company,
which prior to Fiscal 2010, was controlled by our Promoters.

Caraf Promoters The promoters and controlling sharetolfeCaraf, namely, Rajdhani Investments

and Agencies Private Limited, Buland Consultants & Investmrivate Limited ang
Sidhant Housing and Development Company, taken together.

Caraf Transaction The transaction pursuant to which oomgany integrated the operations of Caraf and
its subsidiaries, including DAL, with that of its suttisiry, DCCDL.

Chandigarh Tri-City The city of Chandigarh along with tagr areas in and around Panchkula and
Mullanpur

Company Architects Architects Rajesh Bindlish, Shankakkavilli, Akansha Moudgil, Alok Kumar, Ani
Gupta, Rahul Vatsyayan, Arvind Pandey, Sunil Koul and B&ji Shah, who are our

employees.

Completed Projects The projects which had been completefl Bscember 31, 2012 and in respect of
which we had received occupancy or completion certificates st date.

DAL DLF Assets Private Limited, a subsidiary of Carafid a step-down subsidiary of qur
Company, which prior to Fiscal 2010, was controlled by oom@ters.

DCCDL DLF Cyber City Developers Limited.

Delhi Metropolitan The region in and around Delhi which includes New Delhi &lwida in Uttar

Region Pradesh, but excludes Gurgaon in Haryana.

Development Business  Our business stream that involves teéogdment and sale of residential properties;
our Development Business also consists of the developnmehtsale of certair
commercial and shopping complexes including those that rmegral to our
residential developments they are attached to.

Development Potential  Thaggregatef thetotal SaleableAreaandtotal Leasable Area.

Directors Directors on the Board, as may be appointed fioe to time.

DLF Utilities DLF Utilities Limited.

DLF Foundation DLF Foundation, the trust.

Equity Shares Equity shares of face value ¥ each of the Company.

Joint Venture An entity which is a joint venture of the Compa accordance with Accounting
Standard 27 issued by ICAL.

Land Reserves The land parcels where, as of Decerib@032, we have title, economic interest| or

other rights to undertake construction on, and developmg&ntand and derive
economic benefits therefrom in accordance with applicwes. For avoidance af
doubt, our Land Reserves exclude lands over which our Completgect8 are
situated.

Leasable Area Imespect of commercial and retail developments, our ecionioterest in the total
area that we have developed and leased, or which is avditablievelopment and
lease, as per the applicable laws and regulations.




Term

Description

Lease Business

Our business stream that involves théopdment and leasing of commercial a
retail properties.

nd

Net Debt

The aggregate of (a) our repayment obligationsanks and financial institution
under our debt facilities and (b) the outstanding compujsodhvertible preferenc
shares issued to third parties, less (x) cash and apstatents (including mutua
funds, bonds and fixed deposits), the impact of fluctuatiomxohange rates o
foreign currency denominated debt, third party loans ofJaimt Ventures and (V|
equity investments in certain of our Joint Ventures thatraeged as debt.

S5 = D g

Noida IT Pak JV

A joint venture company which owns an IT park commerciaktgpment in Noida
Uttar Pradesh.

Occupancy Rate

The portion of Leasable Area in respkathich lease deeds or other form
definitive agreements for lease of space in our comialenr retail portfolio
properties has been entered into with our tenants.

Planned Projects

The planned projects in respect afhwhle had received approvals for conversior
land use as of December 31, 2012, but construction d&sivitere yet to commeng
as of that date.

of

POC Method

The percentage of completion method of accountmbprig-term contracts undg
Indian GAAP.

=

Projects under
Construction

The projects in respect of which approvals for commenaingstruction and
development had been received and construction activitiescomanenced as o
December 31, 2012.

Promoters

Mr. Kushal Pal Singh, Mr. Rajiv Singh, Pancéislnvestment Company and Sidha
Housing and Development Company.

int

Promoter Group

The promoter group of the Company asndigted in terms of Regulation 2(1)(zb)
the SEBI Regulations.

(@]
=

Registered Office

Registered office of the Company at Shopping Mafl,FBoor, Arjun Marg Phase-|
DLF City, Gurgaon 122 002, Haryana.

Saleable Area

Our economic interest in the total ave@ach project that we develop and sell,
intend to develop and sell, as per the applicable laws antatiegs.

or

Silverlink Silverlink Resorts Limited.

Subsidiary An entity which is a subsidiary of the Company ae@rdance with the provision
of Section 4 of the Companies Act.

TPR Timely Payment Rebate.

Vacancy Rate

The portion of the Leasable Area in resgeshich no lease deeds or other form
definitive agreements for lease have been entered ittoowr tenants.

of

“we” or “us” or “our”

DLF Limited and its Subsidiaries, Joint Ventures, pashigr firms and Associates d
a consolidated basis.

>

Issue Related Terms

Term Description
“Allocation” or Allocation of the Equity Shares offered in the Issueofwlhg the determination ¢
“Allocated” the Issue Price to Applicants on the basis of the ASBA Aafitins submitted b
them and in accordance with the Allotment Criteria.
“Allotment” or Unless the context otherwise requires, the issue and albtof the Equity Shares.
“Allotted” or “Allot”
Allottees Eligible QIBs to whom the Equity Shares are Allotted.

Allotment Criteria

The method as finalised by the Company basewhich the Equity Shar offered in
the Issue will be Allocated and Allotted to succes#fpplicants, in this case bein
the proportionate method.

Applicant

An Eligible QIB that submits an ASBA Application in accaonda with the
provisions of this Red Herring Prospectus.

Application Amount

The highest value indicated by the Applicant in the ASBA Apiin to subscribg
for the Equity Shares applied for in the ASBA Applicatio

h

ASBA

Application supported by blocked amot

ASBA Application

for the Equity Shares in the Issue at any price at avethe Floor Price or within t

An application by an Applicant, whether physical or electrpaffering to subscrije
h

Price Band, as the case may be, including any revisiorsofh@ursuant to the terms




Term

Description

of this Red Herring Prospectus and which shall also be @orisation to an SCSE
to block the Application Amount in the ASBA Account maintainechveitich SCSB
The ASBA Application will also be considered as the appbicator Allotment for
the purposes of this Red Herring Prospectus and the Ptasp€&be price per Equit
Share and the number of Equity Shares applied for under BA A®plication may
only be revised upwards and any downward revision in pricEgeity Share and/o
the number of Equity Shares applied for under an ASBA Apptin or withdrawa
of the ASBA Application is not permitted.

ASBA Account

An account maintained with the SCSB by the Apptieand specified in the ASB/
Application for blocking the Application Amount.

Basis of Allocatiol

The basis on which Equity Sha offered in the Issuwill be Allocated to successfi
Applicants in the Issue and the CAN will be dispatched, as thesciin ‘1ssue
Proceduré'.

Book Running Lead
Managers

CLSA India Limited, HSBCSecurities and Capital Markets (India) Private Limit
Kotak Mahindra Capital Company Limited and UBS Securities IRdigate Limited.

“CAN” or
“Confirmation of
Allocation Note”

Note, advice or intimation sent to the Applicants who hbgen Allocated Equity
Shares offered in the Issue, confirming the Allocation gfiily Shares to suc
Applicants after the determination of the Issue Price in geahthe Basis o
Allocation approved by the Stock Exchanges, and sbaBtiute a valid, binding an
irrevocable agreement on part of the Applicant to sitbsdo the Equity Share
Allocated to such Applicant at the Issue Price.

[ =5

h

Cap Price The higher end of the Price Band, if any, announced by tmpany, above whic
the Issue Price will not be finalised and above which nBA®&pplications will be
accepted.

CLSA India CLSA India Limited.

Co-Book Running
Lead Manager

India Infoline Limited.

Designated Branches

Such branches of the SCSBs which shall collect the ASBAiéatjins and a list of
which is available at
http://www.sebi.gov.in/cms/sebi_data/attachdocs/136505122188nl.

Designated Date

The date on which funds blocked by the SCSB are transfémed the ASBA
Accounts of the successful Applicants to the Public Issusoéat or unblocked, a
the case may be, after the Prospectus is filed with ¢ii2 R

Deutsche Equities

Deutsche Equities India Private Limited.

DSP Merrill Lynch

DSP Merrill Lynch Limited.

“Eligible QIB” or
Eligible Qualified
Institutional Buyer”

A qualified institutional buyer, as defined under Regula@¢h)(zd) of the SEB
Regulations, provided that, with respect to this Issue, téhim shall not include
foreign venture capital investors and multilateral and ditdtdevelopment financia
institutions.

il

Floor Price

The price below which the Issue Price will not be firadisand the Equity Shai

offered in the Issue shall not be Allotted. The Floor &rigill be decided by th
Company in consultation with the Managers and shall be anedwatdeast one da
prior to the Issue Opening Date. Any ASBA Application matla price per Equity
Share below the Floor Price will be rejected.

D

Floor Price / Price
Band Announcemet

The announcement of either the Floor Price or the Price Baadk vy the Compar
at least one day prior to the Issue Opening Date.

Global Coordinators
and Book Running
Lead Managers

Standard Chartered Securities (India) Limited, Deutsche Egquitdia Private
Limited, DSP Merrill Lynch Limited and J. P. Morgan Indiav@te Limited.

HSBC Securities

HSBC Securities and Capital Markets (India) Private techi

India Infoline

India Infoline Limited.

“Institutional

Placement Programme

or “IPP”

Institutioral placement programme in which offer, allocation and akotnof equity
"shares is made under Chapter VIII-A of the SEBI Regulations

Issue

The offer and issuance of up81,018,41 Equity Shares tEligible QIBs, pursuan
to Chapter VIII-A of the SEBI Regulations.

Issue and Placement
Agreement

The issue and placement agreement dated April 25, 2013e@rité0 among the

h

Company and the Managers in relation to the Issue.




Term

Description

Issue Closing Date

The last date up to which the ASBA Applications shall beepted, which date sha
be announced along with the Floor Price / Price Band Annougwce

Issue Opening Date

The date on which the Designated Branches and the membiiies $fndicate wil
start accepting the ASBA Applications, which date shakmeounced along with th
Floor Price / Price Band Announcement.

D

=

Y72

st

Issue Period The period between the Issue Opening Date and Issue Cloatagibclusive of both
dates during which Eligible QIBs can submit their ASBA Apalions to the SCSB
and the members of the Syndicate (in the Specified Lities

Issue Price The price at which the Equity Sha offered inthe Issue will be Allotted to th
successful Applicants, and indicated in the CAN, which dbaléqual to or greate
than the Floor Price, or within the Price Band, as #s=anay be.

Issue Size The aggregate size of the Issue, comprising of up to 81,00&ddity Shares, eac
Allotted at the Issue Price.

J.P. Morgan J. P. Morgan India Private Limited.

Kotak Kotak Mahindra Capital Company Limited.

Managers Global Coordinators and Book Running Lead Managers, Book Runniagl
Managers and Co-Book Running Lead Managers.

Price Band Price band, if any, announced by the Companthéotssue, of a minimum prig
(Floor Price) and a maximum price (Cap Price), which Wwaél decided by th
Company in consultation with the Managers and which sfethnnounced at lea
one day prior to the Issue Opening Date.

Pricing Date The date on which the Company in consultationthéanagers finalises the Iss
Price.

Prospectus The prospectus to be filed with the RoC in accordance Wwihprovisions of the

Companies Act, containingter alia, the Issue Size, the Issue Price and certain ¢
information.

ther

Public Issue Account

The account opened with the Public IssceuAt Bank in terms of Section 73 of t
Companies Act to receive monies from the ASBA Accounts o#signated Date.

ne

Public Issue Accour
Agreement

Public issue account agreemdated[e], 201 among the Company, ttManager,
the Syndicate Member, the Registrar and the Public Issaeuit Bank.

Public Issue Accoun
Bank

[ The bank which is clearing member and registered with SEBbasker to the issu
with whom the Public Issue Account will be opened and in thée dzeing ICICI
Bank Limited.

1]

Red Herring Prospectu

sThis red herring prospectus issued in accordance with theismmoy of the

Equity Shares are offered in the Issue and the sizeeofsgue. This Red Herrin
Prospectus will be filed with the RoC at least threesdagfore the Issue Openif
Date and will become the Prospectus upon filing with the &t& the Pricing Date.

Companies Act, which does not have complete particulatseoprice at which the

Registrar to the Issue

Karvy Computershare Private &imit

Revision Form

The form used by the Applicants, to modify the number of Edsiitgres applied fo
or the price per Equity Share in any of their ASBA Apalions or any previou
Revision Form(s). Applicants are not allowed to revise doavdes the price pe
Equity Share or the number of Equity Shares applied for.

= 0 ==

Self Certified Syndicate
Bank(s) or SCSB(s)

> A banker to the issue registered with SEBI, which offleesfacility of ASBA and a
list of which is available at
http://www.sebi.gov.in/cms/sebi_data/attachdocs/136505121B8nl.

Specified Cities

Cities as specified in the SEBI Circular no. CIR/CF//2011 dated April 29
2011, namely, Mumbai, Chennai, Kolkata, Delhi, AhmedabadkdRaJaipur,
Bangalore, Hyderabad, Pune, Baroda and Surat.

Standard
Securities

Chartere

d Standard Chartered Securities (India) Limited.

Stock Exchange

The BSE and the NSE.

Syndicate or members
of the Syndicate

The Managers and the Syndicate Member.

Syndicate Agreeme

The agreemerdated[e] amon¢ the Syndicate and the Compan: relation to the
Issue

Syndicate ASBA
Bidding Centres

Centres in the Specified Cities where the Applicants agister their ASBA
Applications with a member of the Syndicate.




Term

Description

Syndicate Member

Kotak Securities Limited.

TRS or Transactior
Registration Slip

The slip or document issued by a member of the Syndaathe SCSB (only on
demand), as the case may be, to the Applicant as proefyistnation of the ASBA
Application.

UBS Securities

UBS Securities India Private Limited.

Working Day

Any day, other than Saturdays and Sundays, ormwbimmercial banks in Mumbai
are open for business, provided however, for the purpose dintle period between
the Issue Closing Date and listing of the Equity Shareseaffpursuant to the Issy
on the Stock Exchanges, “Working Days”, shall mean all daghuging Sundays
and bank holidays in Mumbai in accordance with the SEBI Gircuio.
CIR/CFD/DIL/3/2010 dated April 22, 2010.

Conventional and General Terms and reference to othentities

e

Term Description
Acre 43,560 sq. ft.
Alternative Investment | Alternative Investment Fund as defined in and registered ruigieBl AIF
Fund/AlIF Regulations.

AY Assessment Year.

BFSI Banking, Financial Services and Insurance.
BSE BSE Limited.

CAGR Compounded annual growth rate.

CClI Competition Commission of India.

CCPS Compulsorily Convertible Preference Shares.
CDSL Central Depository Services (India) Limited.

Central Statistics Office

Central Statistics Offiddjnistry of Statistics and Programme Implementati
Government of India.

CERs

Certified Emission Reductions.

Civil Procedure Code

Code of Civil Procedure, 1908.

Client ID

Beneficiary account identity.

Companies Act

Companies Act, 1956.

Competition Act

The Competition Act, 2002.

Consolidated FDI

Circular 1 of 2013 dated April 5, 2013 issued by the Departiwieimdustrial Policy

Policy and Promotion, Ministry of Commerce and Industry, Goventroé India, effective
from April 5, 2013.
Depositories NSDL and CDSL.

Depositories Act

Depositories Act, 1996.

Depository Participant
or DP

A depository participant as defined under the Depositoriés Ac

DP ID Depository participant identity.

EPC Engineering, procurement and construction.

EPS Earnings per share, i.e., profit after tax for arfoial year divided by the weighted
average number of equity shares during the financial year

Equity Listing | The equity listing agreements entered by the Comparnly each of the Stoc

Agreement Exchanges.

ERP Enterprise Resource Planning.

FDI Foreign Direct Investment.

FEMA Foreign Exchange Management Act, 1999, together witesrand regulations
thereunder.

Fll Regulations Securities and Exchange Board of Indioreign Institutional Investors)
Regulations, 1995.

Flls Foreign institutional investors (as defined under theRElulations) registered with

SEBI.

Financial year or fiscal
year or fiscal or FY

Period of 12 months ended March 31 of that particular year.

FSI

Floor space index, which means the quotient of the ahtite combined gross flog

=

area of all floors, excepting areas specifically exethgtethe total area of the plot.




Term

Description

FVCI or foreign venture|
capital investors

Foreign venture capital investors (as defined under the Sesudtid Exchang
Board of India (Foreign Venture Capital Investors) Ratiohs, 2000) registere)
with SEBI.

o

GDP

Gross Domestic Product.

Gol or Government

Government of India.

Hectare

107,639 sq. ft.

4%

=

HUDA Haryana Urban Development Authority.

HUF Hindu Undivided Family.

I.T. Act Income Tax Act, 1961.

IBEF The India Brand Equity Foundation, a public-privatetrpaship between th
Ministry of Commerce and Industry, Government of Indiad the Confederation @
Indian Industry.

ICAI Institute of Chartered Accountants of India.

IFRS International Financial Reporting Standards.

IMF International Monetary Fund.

IND AS Indian Accounting Standards converged with Internatidfiaancial Reporting
Standards.

Indian GAAP Generally Accepted Accounting Principlesnidia.

Insider Trading Securities and Exchange Board of India (Prohibition afiersTrading) Regulations

Regulations 1992,

Insurance Company

An insurance company registered wathngurance Regulatory and Developm
Authority in India.

ne

IT/ 1TeS Information Technology and Information Techngl&nabled Services.

ITNL IL&FS Transportation Networks Limited.

JDAs Joint Development Arrangemer

JV Joint Venture.

JVAs Joint Venture Arrangements.

Limited liability A limited liability partnership registered with thegistrar of companies under t

partnership Limited Liability Partnership Act, 2008.

MAT Minimum Alternate Tax.

MCA Ministry of Corporate Affairs, Government of India

MoU Memorandum of Understandit

msf Million squarefeet.

Mutual Fund A mutual fund registered with SEBI under theu8tes and Exchange Board
India (Mutual Funds) Regulations, 1996.

NCR National Capital Region.

Non-Resident

A person resident outside India, as defindéruthe FEMA and includes a No
Resident Indian.

NSDL

National Securities Depository Limited.

NSE

The National Stock Exchange of India Limited.

Old Schedule VI The format of presentation of financialesteents prescribed under Schedule VI to
the Companies Act which was followed by Indian companies theilissuance of
Notification S.O. 447(E) dated February 28, 2011 byMIGA.

PAN Permanent Account Number allotted under the I.T. Act.

RBI Reserve Bank of India.

Real Estate Accounting| The Guidance Note on Accounting for Real Estate Tramsact{Revised 2012

Guidance Note issued by ICAI on February 11, 2012.

Regulation £ Regulation S under the U.S. Securities

Revised Schedule VI The revised format of presentatidimafcial statements prescribed under Schedule
VI to the Companies Act which is followed by Indian comips after the issuange

of Notification S.O. 447(E) dated February 28, 2011 byMI@A.

RoC The Registrar of Companies, National Capital Teyritd Delhi and Haryana.
Rs.//INR Indian Rupees.

Rule 144A Rule 144A under the U.S. Securities Act.

SCRA Securities Contracts (Regulation) Act, 1956.

SCRR Securities Contracts (Regulation) Rules, 1957.

SEBI Securities and Exchange Board of India constitutetr the SEBI Act.




Term

Description

SEBI Act

Securities and Exchange Board of India Act, 1992.

SEBI AIF Regulations

Securities and Exchange Board of If&ltarnative Investment Funds) Regulatior
2012.

o

SEBI Regulations

Securities and Exchange Board of India€lsf Capital and Disclosure
Requirements) Regulations, 2009.

SEZ Special Economic Zone.

SEZ Act Special Economic Zones Act, 2005.
SPV Special purpose vehicle.

Sq ft Square Foot.

STT Securities Transaction Tax.

Supreme Court

Supreme Court of India.

Takeover Regulations

Securities and Exchange Board of Indibsi@htial Acquisition of Shares and
Takeovers) Regulations, 2011.

U.S. GAAP

Generally accepted accounting principles in thiged States of America.

U.S.QIB

A qualified institutional buyer, as defined in &d44A under the U.S. Securities
Act.

U.S. Securities Act

The U.S. Securities Act of 1933.

VCF(s) or Venture
capital funds

Venture capital funds as defined and registered with SEBIruthdeSecurities angd
Exchange Board of India (Venture Capital Fund) Regulatid®86 or the SEBI AlR
Regulations, as the case may be.

VERSs

Voluntary Emission Reductions.

Notwithstanding the foregoing, terms in the sectionsdijtliéStatement of Tax Benefits” and “Financial
Statements” have the meanings given to such terms in #g3ective sections.
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REPRESENTATIONS BY INVESTORS

By subscribing to any Equity Shares offered in the Isgoe, are deemed to have represented, warranted,
acknowledged and agreed to the Company, the Managers aSytiieate Member, as follows:

. You are an “Eligible QIB” (hereinafter defined), having a da#énd existing registration under
applicable laws and regulations of India, and undertake toiragcdhold, manage or dispose of any
Equity Shares offered in the Issue that are Allottedaw in accordance with Chapter VIII-A of the
SEBI Regulations;

. You are eligible to invest in India under applicable law, inelgdhe Foreign Exchange Management
(Transfer or Issue of Security by a Person Residensi@utindia) Regulations, 2000, and any
notifications, circulars or clarifications issued thereundad have not been prohibited by SEBI or any
other regulatory authority, from buying, selling or dealimgecurities;

. You are aware that this Red Herring Prospectus has notrbeiewed, verified or affirmed by SEBI,
RBI, the Stock Exchanges or any other regulatory or lidutfority, other than the RoC pursuant to
applicable provisions of the Companies Act, and is intendedfonlyse by Eligible QIBs;

. If you are Allotted the Equity Shares, you shall not, foeaqa of one year from the date of Allotment,
sell such Equity Shares so acquired except on the Stodiakges;

. You are entitled to subscribe for the Equity Shares effén the Issue under the laws of all relevant
jurisdictions that apply to you and you have necessarycitgphave obtained all necessary consents,
governmental or otherwise, and authorisations and complied Witle@essary formalities, to enable
you to commit to participation in the Issue and to perfgmoor obligations in relation thereto
(including, without limitation, in the case of any person dmose behalf you are acting, all necessary
consents and authorisations to agree to the termaiset ceferred to in this Red Herring Prospectus),
and will honour such obligations;

. You confirm that, either: (i) you have not participated inattended any investor meetings or
presentations by the Company or its agents (fienfpany Presentation¥) with regard to the
Company or the Issue; or (ii) if you have participated imttended any Company Presentations: (a)
you understand and acknowledge that the Syndicate (as defiradt@grmay not have knowledge of
the statements that the Company or its agents may haveanadeh Company Presentations and are
therefore unable to determine whether the information geavio you at such Company Presentations
may have included any material misstatements or omigsénd, accordingly you acknowledge that
the Syndicate have advised you not to rely in any way orirdagmation that was provided to you at
any such Company Presentations, and (b) you confirmtthalte best of your knowledge, you have
not been provided any material or price sensitive inftionarelating to the Company and the Issue
that was not made publicly available by the Company;

. Neither the Company nor the Managers nor the Syndicate biglemor any of their respective
shareholders, directors, officers, employees, coumeptesentatives, agents or affiliates are making
any recommendations to you or advising you regarding thabdlity of any transactions you may
enter into in connection with the Issue and your parti@pan the Issue is on the basis that you are
not, and will not, up to the Allotment of the Equity Sharéered in the Issue, be a client of the
Managers or the Syndicate Member. Neither the Managertha®@yndicate Member nor any of their
shareholders, directors, officers, employees, coumsplesentatives, agents or affiliates have any
duties or responsibilities to you for providing the protectiffarded to its or their clients or customers
or for providing advice in relation to the Issue and arémahy way acting in any fiduciary capacity;

. All statements other than statements of historical fauttuded in this Red Herring Prospectus,
including those regarding the Company’s financial positiasjiess strategy, plans and objectives of
management for future operations (including development plads abjectives relating to the
Company's business), are forward-looking statements. Saolafd-looking statements involve
known and unknown risks, uncertainties and other importantréatitat could cause actual results to
be materially different from future results, perfomoa or achievements expressed or implied by such
forward-looking statements. Such forward-looking statemengs based on numerous assumptions
regarding the Company's present and future business gigmtand environment in which the
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Company will operate in the future. You should not place undiiance on forward-looking
statements, which speak only as of the date of thisHeexdng Prospectus;

You are aware of and understand that the Equity Shares tesued pursuant to the Issue are being
offered only to Eligible QIBs and are not being offered todbaeral public and the Allocation and
Allotment shall be in accordance with the Basis of Allmrat(as defined hereinafter), Allotment
Criteria and the CAN (as defined hereinafter). Foritigtsee fssue Proceduré;

You have read this Red Herring Prospectus in its entiretiyding in particular, Risk Factors’;

In making your investment decision, you have (i) relied am ymvn examination of the Company and
the terms of the Issue, including the merits and riskslved, (i) made your own assessment of the
Company on a consolidated basis, the Equity Shares offerd ilssue and the terms of the Issue
based solely on the information contained in this Red Herrimgpectus and publicly available
information about the Company and no other disclosure oeseptation by us or any other party, (iii)
consulted your own independent counsel and advisors or othdrawsesatisfied yourself concerning,
the effects of local laws, (iv) received all infortia@ that you believe is necessary or appropriate in
order to make an investment decision in respect of the Congrahthe Equity Shares offered in the
Issue, and (v) relied upon your own investigation and resouraEciding to invest in the Issue;

Neither the Managers nor the Syndicate Member nor any of ¢hareholders, directors, officers,
employees, counsel, representatives, agents or affiliate® provided you with any tax advice or
otherwise made any representations regarding the tax quansees of purchase, ownership and
disposal of the Equity Shares offered in the Issue (imduthe Issue and the use of proceeds from
such Equity Shares). You will obtain your own independent tascadand will not rely on the
Managers, the Syndicate Member or any of their sharetspldigectors, officers, employees, counsel,
representatives, agents or affiliates, when evaludtiegtax consequences in relation to the Equity
Shares offered in the Issue (including, in relatiorh Issue and the use of proceeds from the Equity
Shares offered in the Issue). You waive, and agre®ragsert any claim against any of the Company,
the Managers, the Syndicate Member or any of theipeaie shareholders, directors, officers,
employees, counsel, representatives, agents or affiliatdsrespect to the tax aspects of the Equity
Shares offered in the Issue or as a result of angudits by tax authorities, wherever situated;

You are a sophisticated investor who is seeking to sutestoi the Equity Shares offered in the Issue
for your own investment and not with intent to distributehsbEquity Shares and have such knowledge
and experience in financial, business and investments as ¢agable of evaluating the merits and
risks of the investment in the Equity Shares offered inghee. You and any accounts for which you
are subscribing to the Equity Shares offered in the Is3udieach able to bear the economic risk of
the investment in the Equity Shares to be issued pursuth tesue, (ii) are able to sustain a complete
loss on the investment in the Equity Shares to be issuetignirto the Issue, (iii) have no need for
liquidity with respect to the investment in the Equity Sharered in the Issue, (iv) have sufficient
knowledge, sophistication and experience in financial anthéss matters so as to be capable of
evaluating the merits and risk of subscribing to the Edsitares offered in the Issue, and (v) have no
reason to anticipate any change in your or their cistantes, financial or otherwise, which may cause
or require any sale or distribution by you or them of alioy part of the Equity Shares offered in the
Issue. You acknowledge that an investment in the E@ligres offered in the Issue involves a high
degree of risk and that such Equity Shares are, theref@meculative investment. You are seeking to
subscribe to the Equity Shares offered in this Issug/dar own investment and not with a view to
resale or distribution;

If you are acquiring the Equity Shares offered in theds$or one or more managed accounts, you
represent and warrant that you are authorised in writingach such managed account to acquire such
Equity Shares for each managed account and make the reptiessn warranties, acknowledgements
and agreements herein for and on behalf of each such acaadihg the reference to ‘you’ to include
such accounts;

You are neither a Promoter nor a person related to the Bramneither directly or indirectly, and your
ASBA Application does not directly or indirectly represéhé Promoters or the Promoter Group
(hereinafter defined) or persons related to the PromotersthE purposes of this representation you
will be deemed to be related to the Promoters if you Bayerights under any shareholders’ agreement
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or voting agreement entered into with the Promoters msops related to the Promoters, any veto
rights or any right to appoint any nominee director on thed@ss defined hereinafter), other than the
rights, if any, acquired in the capacity of a lender not hgldiny Equity Shares;

You have no right to withdraw your ASBA Application or revisevdwards the price per Equity
Share or the number of Equity Shares mentioned in your AS&#ication;

You understand that the Equity Shares have not been and willenotdistered under the U.S.
Securities Act or within any securities regulatoryhauity of any state of the United States and
accordingly, may not be offered or sold within the BdiStates, except in reliance upon an exemption
from the registration requirements of the U.S. Securhigs

If you are within the United States, you are an insthdl investor meeting the requirements of a
U.S. QIB, are acquiring the Equity Shares for your owepant or for the account of an institutional

investor who also meets the requirements of a U.S. fQiBhvestment purposes only, and not with a
view to, or for resale in connection with, the distribati(within the meaning of any United States
securities laws) thereof, in whole or in part;

You are not acquiring or subscribing for the Equity Sbae a result of any general solicitation or
general advertising (as those terms are defined in RegulBx under the U.S. Securities Act) or
directed selling efforts (as defined in Regulation S) amd ynderstand and agree that offers and sales
are being made in reliance on an exemption to the registraipirements of the U.S. Securities Act
and the Equity Shares may not be eligible for resalesr e 144A,;

You are eligible to apply for and hold the Equity Shareereff in the Issue, which are Allotted to you
together with any Equity Shares held by you prior to theels¥ou confirm that your aggregate
holding after the Allotment of the Equity Shares offeradtlie Issue shall not exceed the level
permissible as per any applicable regulations;

The ASBA Application submitted by you would not result in triggg a tender offer under the
Takeover Regulations (hereinafter defined);

You, together with other Eligible QIBs that belong to Hame group as you or are under common
control as you, shall not be Allotted Equity Shares in excé25% of the aggregate number of Equity
Shares Allotted in the Issue. You agree that in thetetvet the aggregate number of Equity Shares
Allotted in the Issue is less than the original Issize, 3he Company will reduce the number of Equity
Shares that may be Allotted to you such that you arélatted Equity Shares in excess of 25% of the
final Issue Size. For the purposes of this representation:

i. The expression ‘belong to the same group’ shall have the s@aering as ‘companies under
the same group’ as provided in sub-section (11) of Sectionf3#2 €ompanies Act; and

ii. The expression ‘control’ shall have the same meaning assigned to it under Regulation
2(1)(e) of the Takeover Regulations;

For meaning of the terms ‘companies under the same group’ undsestign (11) of Section 372 of
the Companies Act and ‘control’ under Regulation 2(1)(e) of Tthkeover Regulations, seésSue
Procedure’;

You shall not undertake any trade in the Equity Shares issusdamt to the Issue and credited to your
Depository Participant (as defined hereinafter) account unth §me that the final listing and trading
approvals for such Equity Shares are issued by the StatiaEges;

You are aware that (i) applications for in-principle apptpyn terms of Clause 24(a) of the Equity
Listing Agreement, for listing and admission of the Eg8hares offered in the Issue and for trading
on the Stock Exchanges, were made and approval has beeedecem each of the Stock Exchanges,
and (ii) the application for the final listing and tradiagproval will be made after Allotment. There
can be no assurance that the final approvals for listingeoEtjuity Shares issued pursuant to the Issue
will be obtained in time, or at all. The Company shalllm@tresponsible for any delay or non-receipt of
such final approvals or any loss arising from such delay oreceipt;

13



. By participating in the Issue, you confirm that you haveheeitreceived nor relied on any other
information, representation, warranty or statement madeobyon behalf of, the Managers, the
Syndicate Member or the Company or any of their retbpe affiliates or any other person acting on
their behalf and neither the Managers, the Company, the Syaditember nor any of their respective
affiliates or other person acting on their behalf will lable for your decision to participate in the Issue
based on any other information, representation, warmnstatement that you may have obtained or
received;

. You confirm that the only information you are entitiedrely on, and on which you have relied in
committing yourself to acquire the Equity Shares offerethénlssue is contained in this Red Herring
Prospectus, such information being all that you deem negetssamake an investment decision in
respect of the Equity Shares offered in the Issue and néfitbevlanagers nor the Company nor the
Syndicate Member will be liable for your decision to eguican invitation to participate in the Issue
based on any other information, representation, warmanstatement that you may have obtained or
received;

. The Syndicate do not have any obligation to purchase or acajlior any part of the Equity Shares
subscribed for by you or to support any losses directiydirectly sustained or incurred by you for
any reason whatsoever in connection with the Issueydimg non-performance by the Company of
any of its obligations or any breach of any represemsitamd warranties by the Company, whether to
you or otherwise;

. You agree that any dispute arising in connection with skad will be governed by and construed in
accordance with the laws of Republic of India, and thetsan New Delhi, India shall have exclusive
jurisdiction to settle any disputes which may arise out ofnoconnection with the Issue, this Red
Herring Prospectus and the Prospectus;

. Each of the representations, warranties, acknowledgemenégesgments set out above shall continue
to be true and accurate at all times up to and including tloén#ént, listing and trading of the Equity
Shares issued pursuant to the Issue on the Stock Exshange

. You agree to indemnify and hold the Company, the Managers, ythdicite Member and their
respective affiliates harmless from any and all cadtams, liabilities and expenses (including legal
fees and expenses) arising out of or in connection with angctrer alleged breach of the
representations, warranties, acknowledgements and ahilggg made by you in this Red Herring
Prospectus. You agree that the indemnity set forth inghiagraph shall survive the resale of the
Equity Shares issued pursuant to the Issue by, or on béhtlé eonanaged accounts;

. You agree to abide by the Basis of Allocation providedhis Red Herring Prospectus, and the
Allocation done in accordance with Basis of Allocation agseen by the Stock Exchanges; and

. You agree to provide additional documents as may be redoyréite Company and the Syndicate for
finalisation of the Basis of Allocation along with the &dExchanges. The Company, the Managers,
the Syndicate Member and their affiliates may relytlwm accuracy of such documents provided by
you.

The Company, the Managers, the Syndicate Member, gsgiective affiliates and others will rely on the truth

and accuracy of the foregoing representations, warsmtéknowledgements and undertakings, which are given
to the Syndicate on their own behalf and on behalf of the Coynpad are irrevocable.
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OFFSHORE DERIVATIVE INSTRUMENTS

Subject to compliance with all applicable Indian laws, rutegulations, guidelines and approvals in terms of
Regulation 15A(1) of the Securities and Exchange Board oé Ifireign Institutional Investors) Regulations,
1995 (the FIl Regulations”), an FIl may issue or otherwise deal in offshoreivdgive instruments such as
participatory notes, equity-linked notes or any othenilar instruments issued overseas against underlying
securities, listed or proposed to be listed on any rezedrstock exchange in India, such as the Equity Shares
offered in the Issue (all such offshore derivative instrumarggeferred to herein aB-Notes), for which they
may receive compensation from the purchasers of such instisinfehlotes may be issued only in favour of
those entities which are regulated by any appropriategiomeigulatory authorities subject to compliance with
applicable ‘know your client’ requirements. An Fll shalko ensure that no further issue or transfer of any
instrument referred to above is made by or on behalftofainy person other than such entities regulated by an
appropriate foreign regulatory authority. No sub-account of aisférmitted to directly or indirectly issue P-
Notes. P-Notes have not been and are not being offered, issseftl pursuant to this Red Herring Prospectus.
This Red Herring Prospectus does not contain any informatacerning P-Notes or the issuer(s) of any P-
Notes, including any information regarding any risk factoratirel thereto.

Any P-Notes that may be issued are not securitieh@fCompany and do not constitute any obligation of,
claims on or interests in the Company, the Managersher3yndicate Member. The Company has not
participated in any offer of any P-Notes, or in the l&hment of the terms of any P-Notes, or in the
preparation of any disclosure related to the P-Notes.PAhptes that may be offered are issued by, and are the
sole obligations of, third parties that are unrelated to thep@dam the Managers or the Syndicate Member. The
Company, the Managers and the Syndicate Member do not amgkeecommendation as to any investment in
P-Notes and do not accept any responsibility whatsoevesrinection with the P-Notes. Any P-Notes that may
be issued are not securities of the Managers or the Syadlilanber and do not constitute any obligations of or
claims on the Managers or the Syndicate Member.iatifit of the Managers that are registered as Flls may
purchase, to the extent permissible under law, the EqbiyeS offered in the Issue, and may issue P-Notes in
respect thereof.

Prospective investors interested in purchasing any P-Naehave the responsibility to obtain adequate
disclosures as to the issuer(s) of such P-Notes ane tferms and conditions of any such P-Notes from the
issuer(s) of such P-Notes. Neither SEBI nor any otheegulatory authority has reviewed or approved any

P-Notes or any disclosure related thereto. Prospectiviavestors are urged to consult their own financial,

legal, accounting and tax advisors regarding any contempted investment in P-Notes, including whether

P-Notes are issued in compliance with applicable lavesd regulations.
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DISCLAIMER CLAUSE

As required, a copy of this Red Herring Prospectus has daevered to each of the Stock Exchanges and SEBI
and for registration with the RoC. The Stock ExchangEg| &nd the RoC do not in any manner:

Q) warrant, certify or endorse the correctness or compésts of the contents of this Red Herring
Prospectus;

(2) warrant that the Equity Shares issued pursuant to the Isfiueewisted or the Equity Shares will
continue to be listed on the Stock Exchanges; or

3) take any responsibility for the financial or other soundnesshef Company, its Promoters, its
management or any scheme or project of the Company.

It should not for any reason be deemed or construed to thiaiathis Red Herring Prospectus has been reviewed
or approved by the Stock Exchanges or SEBI. Every per$mndssires to apply for or otherwise acquire any
Equity Shares offered in the Issue may do so pursuantitwlapendent inquiry, investigation and analysis and
shall not have any claim against the Stock ExchandgeB) 8nd the RoC whatsoever, by reason of any loss
which may be suffered by such person consequent to orninection with, such subscription/acquisition,
whether by reason of anything stated or omitted tstéed herein, or for any other reason whatsoever.
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PRESENTATION OF FINANCIAL AND OTHER INFORMATION

In this Red Herring Prospectus, unless the context othemdssates or implies, references to ‘you’, ‘your’,
‘offeree’, ‘purchaser’, ‘subscriber’, ‘recipient’, ‘inve®ss’, ‘prospective investors’ and ‘potential investor’ ave t
the prospective investors in the Issue, references©i¢oCompany’ or ‘our Company’ are to DLF Limited, and
references to ‘we’, ‘us’ or ‘our’ are to DLF Limitedts subsidiaries, joint ventures, partnership firms and
associates on a consolidated basis, unless otherwiséesghe

In this Red Herring Prospectus, all references to “INRigian Rupees”, ¥’ or “Rs.” are to Indian Rupees and
all references to “U.S. dollars”, “USD” or “U.S.$” ate United States dollars. All references herein to the
“U.S.” or the “United States” are to the United StabésAmerica and its territories and possessions and all
references to “India” are to the Republic of Indflats territories and possessions. All references hevetmet
“Government” or the “Central Government” or the “Statev€rnment” are to the Government of India, central
or state, as applicable.

In this Red Herring Prospectus, references to the word&h'Lor “Lac” mean “100 thousand”, the word
“million” means “10 lakh”, the word “crore” means “10 lfion” or “100 lakhs” and the word “billion” means
“1,000 million” or “100 crores”.

All references in this Red Herring Prospectus to the waatde” mean “43,559.6 sq ft” and “hectare” mean
“107,639.1 sq ft".

In this Red Herring Prospectus, certain informatioatied to the Occupancy Rate and the Vacancy Rate of our
commercial and retail leased properties, the outstarmbngractual payments for the acquisition of our Land
Reserves, mortgaged land parcels, the percentage contriltatigross income by 10 largest tenants for our
commercial and retail properties, the description of oojepts, our DT Cinemas business, Hotel Hilton Garden
Inn, The Lodhi and our fire stations is based on managemémiaéss and has not been verified independently.
Further, the square footage information presented in this HRerring Prospectus regarding Development
Potential, Saleable Area or Leasable Area is based oragement estimates and has not been verified
independently to the extent it does not relate to oyeBtounder Construction and Planned Projects.

Financial information

The financial year of the Company commences on April éagh calendar year and ends on March 31 of the
succeeding calendar year, so, unless otherwise spegifiédhe context requires otherwise, all references to
particular ‘financial year’, ‘fiscal year’, ‘Fiscabr ‘FY’ are to the twelve month period ended on March 81 o
that year.

The Company publishes its consolidated and unconsolidated iihasstatements in Indian Rupees. The
Company’s audited consolidated financial statementsidec! herein have been prepared in accordance with
Indian GAAP and the Companies Act. Unless otherwise atei; all financial data in this Red Herring
Prospectus are derived from the Company’s financial statsnpeepared in accordance with Indian GAAP.
Indian GAAP differs in certain significant respects frémernational Financial Reporting Standard$-RS”)

and U.S. GAAP and accordingly, the degree to whichfitrencial statements prepared in accordance with
Indian GAAP included in this Red Herring Prospectus willvie meaningful information is entirely
dependent on the reader’s familiarity with the respectieewting policies. The Company does not provide a
reconciliation of its financial statements to IFRS aSUGAAP financial statements. See “Risk Factors —
Significant differences exist between Indian GAAP and o#wmounting principles, such as U.S. GAAP and
IFRS, which investors may be more familiar with and/reansider material to their assessment of our financial
condition” and “Summary of Significant Differences betwéedian GAAP and IFRS".

The audited consolidated financial statements of the @agnps of and for the years ended March 31, 2010,
2011 and 2012 included in this Red Herring Prospectuse@tivlély, the Audited Consolidated Financial
Statement$) have been prepared in accordance with Indian GAAP and thg&ues Act. The Company's
unaudited condensed consolidated balance sheet as of De@&ImBeéd2 and the related unaudited condensed
consolidated statement of profit and loss and the unaudited s®tleonsolidated cash flow statement for the
nine month period ended December 31, 2012 (theatidited Condensed Interim Consolidated Financial
Statements$, and together with the Audited Consolidated Financial Statdsn the Financial Statements)
have been prepared in accordance with Accounting Standaddt2Birh Financial Reporting” notified pursuant
to the Companies (Accounting Standards) Rules, 2006, azdacheand have been reviewed in accordance with
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the Standard on Review Engagements (SRE) 2410 “Reviemtairh Financial Information Performed by the
Independent Auditor of the Entity” issued by the Institdt€loartered Accountants of India.

An issuer intending to increase public shareholding pursuaan tmstitutional placement programme under
Chapter VIII-A of the SEBI Regulatioris required to ensure that the audited financial statentistksed in

the red herring prospectus and prospectus are not older ithamosths from the issue opening date. The
Company'’s financial statements as of and for the nine impatiod ended December 31, 2012 have not been
audited. However, pursuant to a letter dated February 22, 204 5EBI has permitted us to disclose the
Financial Statements in this Red Herring Prospectus in theenaescribed above.

Pursuant to Notification S.O. 447(E) dated February 28, 2Elold format prescribed under Schedule VI to
the Companies Act (theOid Schedule VI') was replaced with the revised Schedule VI (tHevised
Schedule VT'), which significantly changes the presentation of] disclosure made in, the financial statements
of Indian companies. Accordingly, the Company has modified manner in which it presents its financial
statements as of and for the Fiscal 2012 so that the présentd the Company’s financial statements is
consistent with the Revised Schedule VI, which becapplicable to the Company in Fiscal 2012. In
connection with this exercise, the Company has alsos®fied its financial statements as of and for the
financial year ended March 31, 2011 in order to provide caabldy with its financial statements as of and for
the financial year ended March 31, 2012. The Company'sritiat@udited financial statements for Fiscal 2011
and Fiscal 2010, however, have been presented in this RemhdiBrospectus in accordance with the OIld
Schedule VI. The adoption of the Revised Schedule VI do¢smpact the recognition and measurement
principles followed for the preparation of the Companytsaricial statements. However, it does have a
significant impact on the presentation of, and disclosusglemin, the Company’'s financial statements,
particularly with respect to the presentation of the statéwfeassets and liabilities. For financial periods egdi
subsequent to March 31, 2012, the Company has been, and wildsenting its financials statements in
accordance with the Revised Schedule VI.

In this Red Herring Prospectus, certain monetary thrdshishve been subjected to rounding adjustments;
accordingly, figures shown as totals in certain tables moaye an arithmetic aggregation of the figures which
precede them.

Non-GAAP Financial Measure

We define Net Debt’ as “the aggregate of (a) our repayment obligations to ban#isfinancial institutions
under our debt facilities and (b) the outstanding compulsorihweible preference shares issued to third
parties, less (x) cash and cash equivalents (including miunds, bonds and fixed deposits), the impact of
fluctuation in exchange rates on foreign currency denominatddttied party loans of our Joint Ventures and
(y) equity investments in certain of our Joint Ventutes &ire treated as debt”.

Our Net Debt is a supplemental measure of indebtedness, aodreqjuired by or presented in accordance with
Indian GAAP, and should not be considered an alternativanyo other measures derived to calculate
indebtedness in accordance with Indian GAAP. Other companiestities may calculate Net Debt differently
from us, limiting its usefulness as a comparative measturther, Net Debt has limitations as an analytiaa| to
and you should not consider Net Debt in isolation fronasoa substitute for, analysis of our financial condition,
as reported under Indian GAAP.
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INDUSTRY AND MARKET DATA

Market and industry related information used in this RedriHg Prospectus has generally been obtained or
derived from publicly available documents as well as itrgiysublications and sources. These documents and
publications typically state that the information containedeinenas been obtained from sources believed to be
reliable but their accuracy and completeness are natagteed and their reliability cannot be assured.
Accordingly, no investment decision should be made on this b&such information. Although we believe that
industry and market related information used in this Redrifbly Prospectus is reliable, it has not been
independently verified. Neither the Company nor the Marsageany Syndicate Member have independently
verified this information and do not make any representaticardéyy the accuracy of such information. The
extent to which industry and market related informationdusethis Red Herring Prospectus is meaningful
depends on the readers’ familiarity with and understandinthe methodologies used in compiling such
information. Similarly, while the Company believesiitgernal estimates to be reasonable, such estimates have
not been verified by any independent sources and neitheCdh®any, nor the Managers or any Syndicate
Member can assure potential investors as to their angura
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FORWARD-LOOKING STATEMENTS

This Red Herring Prospectus contains certain “forward-lookiagements”. All statements contained in this
Red Herring Prospectus that are not statements of hidtéaictaconstitute forward-looking statements. All
statements regarding our expected financial condition andgesfubperations, business, plans and prospects
are forward-looking statements. Similarly, statementsdbatribe our objectives, strategies, plans or goals are
also forward-looking statements. Investors can generdéntify forward-looking statements by the use of
terminology such as “aim”, “anticipate”, “believe”, “expg&ct'estimate”, “intend”, “objective”, “plan”,
“project”, “may”, “will”, “will continue”, “will pursue”, “contemplate”, “future”, “goal”, “propose”, “will lkely
result”, “will seek to” or other words or phrases of g&mimport. All forward-looking statements, whether
made by us or any third party, are predictions and are subjeisks, uncertainties and assumptions about us
that could cause actual results to differ materialpmfrthose contemplated by the relevant forward-looking
statement. Forward-looking statements reflect our cuwiews with respect to future events and are not a
guarantee of future performance. These statementbazed on our management’s beliefs and assumptions,
which in turn are based on currently available infororatiAlthough we believe the assumptions upon which
these forward-looking statements are based are reasoreiyleof these assumptions could prove to be
inaccurate, and the forward-looking statements based sa #ssumptions could be incorrect.

Further, the actual results may differ materially frdrase suggested by the forward-looking statements due to
risks or uncertainties associated with our expectatidtis mespect to, but not limited to, regulatory changes
pertaining to the real estate industry, and our abilityepond to them, our ability to successfully implement
our strategy, our exposure to market risks, general ecormmiigolitical conditions in India which have an
impact on our business activities, the monetary and figolidies of India, inflation, deflation, unanticipated
volatility in interest rates, equity prices or othetesaor prices, the performance of the financial markeltsdia

and globally, changes in domestic laws, regulations axektand incidence of any natural calamities or acts of
violence.

Important factors that could cause actual results to diffaterially from our expectations include, among
others:

» the performance of the real estate market in the regiombkich we operate;

» global and Indian economic conditions and the availabiliteaf estate financing in India;

» our ability to reduce our indebtedness and to service ouirgxibt;

e impairment of our title to land;

» our ability to identify suitable projects and obtain governnagpirovals;

» our ability to complete construction and development of ptejedcimely manner;

» the availability of certain taxation benefits;

» the outcome of legal or regulatory proceedings that we amertly; or might in the future become,
involved in;

» adverse changes in laws and regulations, including taxesagoverning the real estate sector in India;

» the loss of key tenants, or a decline in the financidligtaof our key tenants;

» contingent liabilities, environmental problems and unieduosses; and

» other factors beyond our control and our ability to manese that arise from these factors.

For further discussion of factors that could cause our lctsalts to differ, see the sections titled “Risk
Factors”, “Our Business” and “Management’s Discussion andlysis of Financial Condition and Results of
Operations”. By their nature, certain risk disclosuresoalg estimates and could be materially different from
what actually occurs in the future. As a result, actutlré gains or losses could materially differ from those
that have been estimated. Forward-looking statemendk sy as of the date of this Red Herring Prospectus.
None of the Company, the Managers or any Syndicate Merabamny of their respective directors, officers,
affiliates or associates have any obligation to, and dontertd to, update or otherwise revise any statements
reflecting circumstances arising after the dateebieor to reflect the occurrence of underlying events, déven
the underlying assumptions do not come to fruition. All eghent forward-looking statements attributable to
the Company are expressly qualified in their entirety bgremce to these cautionary statements.
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EXCHANGE RATES

Fluctuations in the exchange rate between the Rupee agidrfccurrencies will affect the foreign currency
equivalent of the Rupee price of the Equity Shares on titek &xchanges. These fluctuations will also affect
the conversion into foreign currencies of any cash dividendsmp&upees on the Equity Shares.

The following table sets forth information concerning exclearages between the Rupee and the U.S. dollar for
the periods indicated. Exchange rates are based on thenecdaates released by RBI, which are available on
the website of RBI. No representation is made thatRupyee amounts could have been, or could be, converted
into U.S. dollars at any particular rate, the rateedtaelow, or at all. On March 28, 2013, the exchange rate
(RBI reference rate) was INR 54.3893 to U.S. $1.00 (Sounttp://www.rbi.org.in).

Period End | Averagé” | High | Low
Financial Year: (R Per U.S.$1.00)
2013 54.1665 54.2173 55.3278 52.9780
2012 51.1565 47.9458 54.2355 43.9485
2011 44.650( 45.576: 47.570( 44.030(
2010 45.1400 47.4161 50.5300 44.9400
Quarter Ended:
March 31, 2013 54.3898 54.1726 55.3278 52.9730
December 31, 2012 54.7713 54.1386 55.7045 51.6185
September 30, 2012 52.6970 55.2443 56.3[755 52.6970
June 30, 2012 56.3090 54.2214 57.2165 50.5645

(1) Average of the official rate for each working ddyttte relevant period.
(Source : www.rbi.org.in)
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SUMMARY OF OUR BUSINESS

The following summary has been extracted from, and shouthlden conjunction with, the section titled “Our
Business” in this Red Herring Prospectus.

Certain information presented in this section that reldteshe Occupancy Rate of our commercial and retail
leased properties, the percentage contribution to grossniecby 10 largest tenants for our commercial and
retail properties, the description of our projects, ouf Binemas business, Hotel Hilton Garden Inn, The Lodhi
and our fire stations is based on management estimates and has novdsded independently. Further,
certain information presented in this section regarding Dewelent Potential, Saleable Area or Leasable Area
is based on management estimates and has not been verifipdriddatly to the extent it does not relate to our
Projects under Construction or Planned Projects.

Unless otherwise stated, references in this section toF"D“the Company” or “our Company” are to DLF
Limited, and references to “we”, “our” or “us” are to the @mpany along with its Subsidiaries, Joint Ventures,

Associates and partnerships on a consolidated basis.

OVERVIEW

We are one of the leading publicly listed real estieelopment companies in India. We are primarily engaged
in the business of development and sale of residential piepgthe Development Busines$ and the
development and leasing of commercial and retail propédttieslLease Business.

Our Development Business spans all activities relatedesidential real estate development, from the
identification and acquisition of land through to the plagni execution, marketing and sales of our
development projects. Our residential properties includggal developments, houses, villas and apartments of
varying sizes, with a focus on luxury and high end residentialdpments, as well as integrated townships.
Our Development Business also consists of the developnmehsae of certain commercial and shopping
complexes including those that are integral to the resalefgvelopments they are attached to.

Our Lease Business involves leasing of our commercialetad properties. Our commercial properties include
corporate offices, IT Parks, IT SEZs and built-to-dattilities, with a focus on properties that attract large
multinational tenants. Our retail properties include shgppnalls, which in many cases include multiplex
cinemas and food courts. Our utilities and facility mamagnt services business supports and complements our
Lease Business.

As of December 31, 2012, we had developed 105 real estgdetprover approximately 262.4 msf of area, with
approximately 231.9 msf of Saleable Area and approximatety 188f of Leasable Area. As of December 31,
2012, we had 34 Projects under Construction over approximately 46.bfraleable Area and 5.8 msf of
Leasable Area. As of that date, we were working on s@&tanned Projects with approximately 11.0 msf of
Saleable Area and 0.2 msf of Leasable Area. Set out batewcertain details in relation to the aggregate
Saleable Area and Leasable Area for our Completed Pspfeajects under Construction and Planned Projects,
as of December 31, 2012.

Type of Real Estate Development Completed Projects? Projects under Planned Projects
Construction
Saleable Leasable Saleable Leasable Saleable Leasable
Area Area Area Area Area Area

(msf)

Development Business

Residential 226.5 - 4271 -- 11.0 -
Commercial and shopping complexes* 54 - 3.9 - -- -
Suk-Total 231.9 -- 46.17 -- 11.0 -
Lease Busines

Commercial - 29.0 - 38 - -
Retalil - 1.6 - 2.0 -- 0.2
Sut-Total -- 30.6 - 5.8% - --
Total 231.¢ 30.€ 46.17 5.87 11.C 0.2

*Constitutesa miniscule portion of our Development Business.

2 This information is based on management estinatdshas not been verified independently.

“Represents our economic interest in the projectb ecludes 10.3 msf of Saleable Area being dewlbpais pursuant to certain joint
development and joint venture arrangements.

* Represents our economic interest in the projectsextludes 0.4 msf of Leasable Area being develbpeds pursuant to certain joint
development and joint venture arrangements.
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Historically, we have focused our business on the Delhirdgelitan Region and Gurgaon. While we have
expanded our operations in recent years to other metro aitgecertain other regions in India, we expect
markets in and around Chennai, Bengaluru, Kolkata, Hpaderand Chandigarh to be our principal markets in
the near future, in addition to the Delhi Metropolitargl®e and Gurgaon.

We have Land Reserves across India, and as of Dec&hp2012, we had approximately 6,175 acres of land
parcels, with an aggregate estimated Development Poterftisdpproximately 332.4 msf. Of these,
approximately 274.9 msf, or 82.7% of the total DeveloprReténtial, relates to our Development Business and
approximately 57.5 msf, or 17.3% of the total Developmetemial, relates to our Lease Business. See “Our
Business—Our Operations—Our Land Reserves” below.

During the nine month period ended December 31, 2012, our consolidales and other income was
%67,769.5 million and our consolidated net profit Wasl61.1 million. In Fiscal 2012, Fiscal 2011 and Fiscal
2010, our consolidated sales and other income &R,238.5 million,3101,444.4 million an78,509.0
million, respectively, and our consolidated net profit W&8,008.2 million,%16,396.1 million an&17,198.3
million, respectively.

History and Recent Developments

We and our predecessors have been steadily building ouesteé¢ business since 1946 and have developed
many of Delhi’s well known urban colonies including Krishiwagar, South Extension, Greater Kailash, Kailash
Colony and Hauz Khas. We have also developed DLF City,hni@n integrated township in Gurgaon that
includes residential, commercial and retail propertiea imodern city infrastructure with schools, shopping
malls and a leading golf and country clid.F City also incorporateBLF Cyber-City our leading commercial
development.

During the period from 2003 to 2008, the Indian real egtattor witnessed significant growth and demand, led
by increasing affluence and an expanding middle-class withehitgvels of disposable income, as well as
increased demand for commercial and retail space from matitthal businesses and retail operators. Our
business grew steadily during this period, and we commenced and lageekeal new commercial, retail and
residential projects and expanded our operations across Faliowing our initial public offering and listing on
the BSE and the NSE in 2007, we sought to diversify our tipasainto areas such as hospitality, wind power,
SEZs and insurance.

In Fiscal 2009, the Indian economy started feeling the impathe global financial crisis. This led to an
increase in interest rates and a shortage of affordabldit, accompanied by inflationary pressures. These
factors have had an adverse effect on the Indian rea¢ sstetior as a whole. The period of activity priorh® t
financial crisis had seen a build-up of large quantibiesversupply in the Indian real estate market, across the
commercial leasing, retail leasing and residential housaugors and this, combined with a lack of liquidity,
high interest rates and investor uncertainty, resulte@donced demand and downward pressure on prices for
properties as well as a reduction in the volume of Igeaim lease income. The outlook towards the Indian real
estate sector changed significantly during this permmbsdricter provisioning and risk weightage norms adopted
by banks resulted in a lack of affordable financing forgbetor. As a consequence, our business was adversely
affected by lower revenues and cash flows, on the and,tand higher input and financing costs, on the other.

In order to effectively respond to the adverse effecth@fmacro-economic situation and in order to stabilize
our business, we restructured our operations into two bgsstesams — the Development Business and the
Lease Business, and integrated the operations of Caratsasdbsidiaries, including DAL, with our Lease
Business in Fiscal 2010. See “Our Business—Our Operatidhis resulted in a substantial consolidation of
our lease properties and provided us with relatively stablé #asvs from lease income. Further, we
implemented a strategy of focusing on our core businessabéstate development and leasing while seeking to
unlock the value of non-strategic businesses and non-esetsaand the divestment process is currently on-
going. Set out below are certain key transactions thatddmpart of this process.

» Divested certain non-strategic and non-core land parcelsiougaiegions in India.

» Divested a portion of our interest in an IT park commérdevelopment in Noida, Uttar Pradesh (the
“Noida IT Park JV") to IDFC Limited, in December 2011.

» Divested our interest in DLF Ackruti Info Parks (Punenlted, our joint venture with Hubtown Limited,
which holds a land parcel notified as an IT/ITeS SEAted in Pune, Maharashtra, in December 2011.

» Divested our interest in Adone Hotels and Hospitality Limited,jount venture with Hilton International,
which held certain land parcels in Chennai, Kolkata, MysoteThiruvananthapuram for the development
of hotels and other hospitality projects, in June 2012.*
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» Divested our interest in Jawala Real Estate Privatétédmwhich owns the NTC Mills land at Lower Parel
in Mumbai, in August 2012.

» Entered into a definitive agreement in December 2012hfosale of our shareholding in Silverlink Resorts
Limited, which owns hotels and resorts operating underAnesh Resortsbrand.**

» Entered into a definitive agreement in January 2013 fosdale of our wind energy undertaking in Gujarat
with an aggregate capacity of 150M%V.

» Entered into a definitive agreement in April 2013 for Hade of our wind energy undertakings in Tamil
Nadu and Rajasthan with an aggregate capacity of 67.5°MW.

” Under the terms of the share purchase agreemBRCILimited is required to purchase our remainifg@geholding in the Noida IT Park
JV in proportion to the occupancy rate for this peoty.

* For further details, see “Our BusinesOther Businesses—Hotels”.

** This sale does not include The Lodhi hotel proplextgted in New Delhi. See “Our Business—Other Besses—Hotels”.

2 These transactions did not include our wind enenggertaking in the state of Karnataka with an aggtegcapacity of 11.2 MW, the sale
of which is currently under discussion. See “OusiBess—Other Businesses—Wind Energy”.

Economic conditions in Fiscal 2012 and the nine month perioddedbdeember 31, 2012 remained challenging,
and our net profits have continued to experience a downwarddrgind) these periods. However, we believe
that demand conditions in the real estate sector &ibitng early signs of improvement, and signs of declining
interest rates as well as renewed activity in theitemand public capital markets are expected to eas#rg
pressures. As we continue to build on our core businessabkstate development and leasing and streamline
our restructured organization structure, we believe thare/evell placed to achieve our targets of reducing our
overall indebtedness, executing our real estate developmeéneasing operations and taking advantage of a
potential revival in economic growth and its resultasdifive effects on the real estate sector.

STRENGTHS

We believe that the following are our primary competitiversgths:

An established, reputable developer with a strong brand name

We are one of the leading publicly listed real estaeetbpment companies in India. Since 1946, we have
developed 105 real estate projects over approximately 262.4frasea, which included approximately 231.9
msf of Saleable Area and approximately 30.6 msf of Lidasarea We believe that we have developed some of
the most identifiable landmarks in the Delhi Metropolitan Begind Gurgaon.

We believe that our position as one of the leading reateedevelopers in India is largely due to our diversifie
product offering and established execution capabilittesseral of our office and retail lease properties are
Grade-A spaces that are well-designed, energy effitigifdings with all modern amenities and high safety,
maintenance and service standards. We continually offecumiomers new designs and concepts. We believe
that supporting facilities and infrastructure that we contiougetelop, such as multi-level car parking facilities,
fire stations, connecting roads, highways and rapidtnailsit systems, benefit our customers and enhance the
value of our developments. We also provide utilities andlitiaananagement services for all our lease
properties and certain residential developments, includingamagnt-friendly power and power back-up. Our
developments typically integrate high construction andatandards.

Our reputation as an established developer attracts imigine customers and multinational corporates seeking
to occupy multiple locations. Further, we believe that eputation for prompt payment, execution of projects
and transparent business operations has created a relatiohstist with our suppliers, agents, customers and
tenants, many of whom have been involved with us over a longdpef time. We retain internationally and
nationally renowned architectural, design and engineering kansdirms, and reputable construction and
project management contractors, for our projects.

We and our development projects have received several aamddsccolades in the last five years, including
the “Best Global Developer Awardor 2009 by the Euromoney magazine and thto&t Respected Real Estate
Company in Indid award from the Business World magazine in 2011. We belibae these awards are a
recognition of our strong brand and established track record.

Large Land Reserves and projects at strategic locations

We believe that our large Land Reserves are an impartenponent of our real estate development business.
We have Land Reserves across India, amounting to appteiims,175 acres, with an aggregate estimated
Development Potential of approximately 332.4 msf. Approxiipat8.0% of our Land Reserves are located in
Gurgaon, 7.0% in the Delhi Metropolitan Region, 7.0% in Chenf@® in the Chandigarh Tri-City, 6.0% in
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Hyderabad, 2.0% in Kolkata, 9.0% in Bengaluru and the rengihi.0% in various other key locations such as
Lucknow, Indore, Gandhi Nagar, Jalandhar, Shimla, Nagpur, &ar§onepat, Kochi, Bhubaneswar and
Nagpur. See “Our Business—Our Operations—Our Landr®=Se We believe that our current Land
Reserves, of which approximately 90.0% are fully paiddoe, sufficient for our planned developments and our
intended growth plans for the foreseeable future. Thishelieve, is one of our key competitive strengths and
protects us against inflation in land prices.

Our Land Reserves provide us with the ability to develogept® at strategic locations, which we believe
command higher values and growth rates resulting in relativiglger margins and higher lease income.
Further, appreciation in the value of our Land Reservesnhidee past resulted in the profitable sale of certain
land parcels and plotted developments.

We believe that our strategically located luxury resi@géntievelopments such aehe Aralias and The
Magnoliasappeal to our higher income customers, while our towsshigh aDLF City are developed with
easy access to city centers. Our commercial develagnseich aDLF Cyber-City,Hyderabad IT SEzAnd
Chennai IT SEzre located in areas that are attractive to ourimatibnal and Indian tenants. We believe that
our strategically located retail shopping malls sastDLF Emporio at Vasant Kunj in New Delhi attract
international and national luxury and designer brands asiteend/e further believe that our retail shopping
malls such a®LF Promenadeat Vasant Kunj, New DelhDLF Placeat Saket, New Delhi an@ity Centre
DLF at Chandigarh with integrated multiplex cinemas and foodtsaafford convenient access to target
customers of our retail tenants, both in city centers suimirban locations. See the description of our key
projects under “Our Business—Our Operations”.

Large scale of operations

The size of our operations allows us to benefit from ecor®pfiscale and is one of the contributing factors to
the greater credibility that we enjoy with sellers of lasdwell as buyers of our properties. We believe that our
ability to purchase large plots of land from multipldessl enables us to create large, contiguous parceladf la
which enables us to undertake projects with sizeablelafgwent potential such as DLF City, our integrated
township in Gurgaon. In addition, our expansive Land Resetsesallow us to respond more effectively to
changes in market conditions and demand. We are able to underigdescale projects in multiple phases,
which provides us the opportunity to monitor market acreg® and modify or vary the scale of our projects in
accordance with customer preferences. The scale ofdevglopments also creates demand for our other
businesses such as the utilities and facility managemente business. Additionally, the multiplicity of our
projects, locations and size allows us to build strong, leng-trelationships with construction and project
management firms and contractors. We are also ablengrage economies of scale for the acquisition of raw
materials.

Diversified real estate portfolio

We believe that our portfolio of projects is diversified asrogations, income groups and price-points, and also
across the residential, commercial and retail segmergsoffér our portfolio of residential projects and plotted
developments across varying price-points for different imeaqyroups, while seeking to prevent excessive
exposure to lower margin segmemée offer a wide spectrum of commercial and retaledepments across all
formats that cater to the requirements of the IT/ ITeSas, the BFSI sector as well as the retail indusifg.
believe that our projects are strategically located amdfally planned. We conduct comprehensive market
research and analysis of our projects to analyze absorpgadsir competitive factors, market prices and
product gaps, which we believe helps us customize our graufterings to cater to market demand in a
particular location. We believe that this diversitypobjects, locations and product offerings helps us cater to
different market segments and mitigate the risk of dependenagarticular segment or region.

Recurring income from a strong portfolio of leased properties

We believe that we benefit from recurring income stresnuair Lease Business, and that this income from our
Lease Business provides us with a stable source of reaesueash flow. We also generate revenues from the
provision of utilities and facility management services all ag certain other ancillary services. The income
from our Lease Business during the nine month period endedribece31, 2012 and in Fiscal 2012 was
$12,098.3 million and15,504.2 million, respectively, which constituted 17.98d 45.2%, respectively, of our
total sales and other income. Further, during theseqsrwe earne®9,909.0 million an&12,082.0 million in
income from maintenance and other services and generationwef,pa@hich constituted 14.6% and 11.8%,
respectively, of our total income during these periods.
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Several of our commercial and retail developments ecatéd in key Indian cities and locations that have
experienced high growth in recent years. This has resuledtimng demand for rental space in such locations.
A majority of our commercial developments are convehjdntated within the primary and secondary central
business districts within such cities and locations, clogegidential developments, amenities and an effective
transportation system. Moreover, certain of these dpweénts are located within certain notified SEZs that
entitle us and our tenants to certain tax and other ben@fitsshopping malls are characterized by aesthetic
design, high quality infrastructure as well as leisure emtdrtainment options such as multiplex cinemas, food
courts and restaurants. The locations of our malls, dsasi¢he mix of retail outlets within them, are caitilf
planned based on the profile of the relevant catchment a®asell as our understanding of consumer
preferences, with the aim of attracting shoppers and ensamidgtractive mix of international brands, national
retailers and leading local retailers.

A majority of our portfolio properties have been designed tertvironment-friendly, are equipped with modern
facilities and infrastructure such as power, power baglceptral air-conditioning and seamless voice and data
connectivity as well as amenities that include restasyarafeterias, convenience stores, banks, ATMs and
health clubs. We believe that these high quality, integrabdding facilities enhance the attractiveness of our
leased portfolio properties. We offer our tenants larger fijates, with wide column span and high floor-to-
floor clearance for optimal space utilization. Ceriaternal structures within our portfolio properties haverbe
specially constructed and customized to meet the requitsro€our tenants.

Further, our ability to achieve strong recurring incomesds driven by our ability to successfully establish and
nurture relationships with reputable commercial and réa@nts. A significant proportion of our tenants are
large multinational and Indian corporations which we beljgnavides us stability of operations and is evidence
of the quality and competitive advantage our properties haveotiver competing developments.

Experienced and dedicated management

We have an experienced, highly qualified and dedicated rearexrg team, many of whom have over 25 years
of experience in their respective fields. Our professistaff covers a variety of disciplines, including land
acquisition, finance, engineering, project managemeahitacture, accounting, marketing and sales. Because
of our established brand name and reputation, we have dgle to recruit high caliber management and
employees. We provide our staff with competitive compensatamkages and a corporate environment that
encourages responsibility, autonomy and innovation.

We believe that the experience of our management teamsainedepth understanding of the real estate market
in India will enable us to continue to take advantageotti current and future market opportunities and identify
strategic locations for land acquisitions, new markets anchii@tesites for development, as well as provide
assistance in the design, engineering, construction managesuapervision and marketing of our projects.

STRATEGY

The key elements of our business strategy are as follows:

Focus on our core business

We intend to focus on our core business of real estatelafewent and leasing. As part of this strategy, we
intend to focus on a volume, product and price combinaliahhelps us achieve relatively better operating cash
flows and realizations, i.e., average selling price perredigat of developed area. As a result, our Development
Business is focused primarily on the development of premiwaury residential projects. Over the last few
years, we have launched several plotted developments, whitlelWeve offer shorter cash flow cycles, reduce
our exposure to commodity inflation and other macro-econawitsiderations and help in working capital
management. We believe that our product mix of premium or luwesidential developments and plotted
“gated” colonies is well balanced to achieve our margid cash flow targets. We intend to continue
outsourcing most of our construction related activities a aggbroject management to third-party contractors
and firms. This, we believe, will improve our executionetable and will enable our management to focus on
our core activity of real estate development. We alsewelihat this will improve the quality of construction in
our developments and will allow us to embark on more cexnghd ambitious projects.

Launch certain select residential and commercial projects

We believe that a revival in economic growth in India coekltt in increased demand for residential projects
in the country, particularly in non-metro cities. Furthee reduction in interest rates would further enhance the
ability of our potential customers to access finance.pigpose to take advantage of such increased demand
through the launch of certain select projects. We phafocus on the development and launch of residential
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projects under our Development Business in certain key locati@mscyarly in the Delhi Metropolitan
Region, Gurgaon and the Chandigarh Tri-City. As of Decen8ier 2012, we had 24 Projects under
Construction and six Planned Projects for residential ptiegein our Development Business with expected
Saleable Area of approximately 42.1 msf and 11.0 msf, reégpctWe believe that these projects, when
developed, will attract a premium on account of their sgiatlocations. Further, we plan to focus on certain
commercial and shopping complexes under the DevelopmeitidBgsin select locations, mainly in non-metro
cities, with approximately 3.9 msf of Saleable Area wruaastruction.

Continue to focus on the growth of our Lease Business

With respect to our Lease Business, we believe that ditfiearcommercial office spaces will increase as the
BFSI, IT/ITeS, knowledge processing and business outsgusectors grow and continue to drive real estate
demand. We also expect increased demand from the manufgctuonsulting and telecom sectors. In addition,
we expect significant demand for retail developments oouwatcof factors such as scope for penetration of
organized retail in India, relaxation of norms for FDI in ltinborand and single-brand retail trading and

absorption of existing supply of retail space in cerkainregions.

We believe that the income from our Lease Business will moatio increase over a period of time on account
of an escalation in lease income in accordance withettmes of our lease deeds with our tenants, besides an
increase in market rates in general. We intend to conttno®intain our existing relationships with our tenants
as well as establish new relationships in order to improv®oaupancy Rates. We believe that the high quality
and convenient location of our commercial and retail mtgs as well as the modern facilities, infrastroetu
and amenities that we offer to our tenants, will assishwifferentiating our leased portfolio properties from
those offered by our competitors. We propose to increaskeased commercial portfolio properties in order to
meet increased demand over the medium term and intend tlopleestain retail projects such as tiall of

India project in Noida and th¥ashwant Singh Plageroject in Chanakyapuri, New Delhi to increase our leased
retail properties in the near future.

Complete divestiture of selected non-core assets anthbases

We intend to complete our planned divestiture of select,coom assets and non-strategic businesses. We have
in the past divested our interests in certain non-comretsaggich included land parcels identified for IT parks,
IT SEZs, hospitality projects and long gestation projectth wio immediate development plans and
integrated township projects, as well as certain busise® monetization of which we believe would not
enhance our financial performance over the long-term, aadiospitality, construction, retail brands and wind
energy.

We commenced the divestment process in Fiscal 2010. Againsitiahtarget 0R100,000.0 million that we

had set internally at the end of Fiscal 2011, we were tablealize cumulative proceeds38,410.0 million

until Fiscal 2012 from the divestment of non-core asaetsbusinesses. Subsequently, we realized proceeds of
$31,600.0 million during the nine month period ended December B2 #om the divestment of non-core
assets and businesses. We intend to realize a sizgabiten of the remaining amount from certain divestments
in the foreseeable future. Further, we are currently ioudsons with prospective buyers for the sale of our
wind energy undertaking in the state of Karnataka with ayve@gte capacity of 11.2 MW. In addition, the
terms of our share purchase agreement with IDFC Limégdire it to purchase our remaining shareholding in
the Noida IT Park JV in proportion to the occupancy rathefroperty.

Reduce debt and rationalize costs

Our aggregate Net Debt amounted3@i4,199.6 million,3226,997.2 million an®214,330.1 million as of
March 31, 2011, March 31, 2012 and December 31, 2012, resggctidowever, on account of successive
hikes in the bank rate by the Reserve Bank of IndiadetviMarch 2010 and October 2011 and the lack of any
significant reductions thereafter, our average cost of debtbatinued to increase from 11.3% at the end of
Fiscal 2011 to 12.7% at the end of Fiscal 2012. Our averageotagbt as of December 31, 2012 ranged
between 12.5% and 13.0%. In Fiscal 2012 and the nine month peded Becember 31, 2012, we incurred
finance costs 0%22,464.8 million an&17,258.7 million, or 22.0% and 25.5%, respectively, of ouwssahd
other income during these periods. We therefore believe tizainifportant to reduce our overall indebtedness
and to reduce the cost of our debt in order to improvepetformance. Towards this end, we intend to utilize a
portion of the proceeds from the divestiture process dexstidbove as well as a portion of the proceeds from
this Issue to repay a portion of our debt.

Further, we believe that we have rationalized our capitpenditure. In particular, we do not expect to incur
significant capital expenditure for our commercial projects aslsstantial portion of capital expenditure for
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such projects has already been incurred. We will howeostinue to incur residual capital expenditure to
complete projects where a significant portion of the pdahexpenditure has already been incurred, or where a
major portion of the property has been pre-leased. V8e plan to incur capital expenditure towards
development of certain retail projects in the near futBee “—Continue to focus on the growth of our Lease
Busines$above. Further, in order to mitigate the risks relgtio commodity inflation and rising labor costs, we
have recently introduced an escalation clause in sonwairoflevelopment projects. We believe that this will
assist us in partially mitigating an increase in constroatosts in a fair, efficient and transparent manner.

Rationalize our Land Reserves and increase our presenc&riategic locations

In furtherance of the strategies discussed above, vkets@®ncentrate on and expand our operations in certain
key geographic markets that we consider to be strai®gionportant. We intend to continue to focus on
rationalizing portions of our Land Reserves that we do nosider having significant development potential.
Towards this end, we divested our interests in certamtifael, non-core land parcels in select cities related to
hospitality projects, IT Parks or IT/ITeS SEZs, or otlemg-gestation projects with no immediate development
plans. See “—History and Recent Developments” above. We iftteoontinue to do so in the near future. At
the same time, we intend to continue to selectively régleour Land Reserves to the extent consistent with our
strategic imperative of contiguity and so far as it iquieed to implement our strategy of achieving the
appropriate product and price mix. See Feeus on our core businésdliscussed above. In this regard, we
have acquired certain additional land parcels in New Gurgaothan@handigarh Tri-City in recent years, and
may continue to do so in the near future in these and certanregions.

Continue to develop supporting infrastructure for our keyvdgopments

We intend to continue to invest in the development of supportingstnfidure in certain select, strategic

locations to ensure the high quality of our commercial aetdilr portfolio properties as well as certain

residential developments. Since a significant portion ofdewelopments are locatedF City andPhase-V

in Gurgaon, we have initiated the implementation of thistegy in areas within or surrounding this integrated
township, in addition to certain areas in the Delhi Mdetlitan Region.

In this regard, we have undertaken the joint developmeatrapid metro-railway network aroudF Cyber-
City, Gurgaon, which would be interconnected with the Delhi-Gurgadrortiek. When operational, this rapid
metro-railway network will have a track length of approxietafive kilometers with stops at six stations. The
project is a joint venture with ITNL Enso Rail Systemmited (IERS”) and ITNL, which are subsidiaries of
IL&FS. We are also making investments in a joint projgith HUDA, on a 50:50 cost-sharing basis, which
involves upgrading a road network between National HighwayeBSettor 55/56 in Gurgaon in accordance
with the design specifications prescribed by the HUDA. Wiereloped, the total length of this road network is
expected to be approximately 10.2 kilometers, and will corthe Gurgaon Toll Plaza to Sector 55/56 through
the DLF Cyber-Cityand theDLF Phase-Vdevelopments and several other residential developments in the
vicinity. Further, we have set up two fire stations iwr@aon, one aDLF Cyber-Cityand the second &hase-

V. The hydraulic platform at thBLF Cyber-Cityfire station is 90.0 meters in height, which we beliesvéhe
highest available to date in IndRurther, we have built, and currently operate, two multi-leazel parking
facilities in New Delhi. We also offer certain retaihd office space to our tenants at these faciliBeg. “Our
Business—Strategy—Continue to develop supporting infrasteuictr key developments”.

We believe that development of these infrastructure projatitbenefit our customers and enhance the quality
of our leased portfolio properties, resulting in higher lea®me from such developments as well as an
appreciation in value of our existing and future residedgaklopments in the vicinity.
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SUMMARY OF THE ISSUE
This summary should be read in conjunction with, and is fipdlin its entirety by, the more detailed
information appearing elsewhere in this Red Herring paosis, including in Risk Factors’, “Use of
Proceeds, “Placement and “Issue Proceduré.

The following is a general summary of the terms oflfisee:

Issuer DLF Limited.
Issue Size Up to 81,018,417 Equity Shares.
Issue Price The price at which the Equity Shares offered in the Isglidoe Allotted to the

successful Applicants in terms of the Basis of Altawma Allotment Criteria and
the CAN.

Eligible Investors

Eligible QIBs.

Class of Equity Shares

D

The Equity Shares offered in the Issue are securitidgsed€ompany of the sam
class and in all respects uniform with the Equity Shasésd and traded on th
Stock Exchanges. For details, s@e5cription of the Equity Shares.

[©]

Equity Shares issued and
outstanding immediately
prior to the Issue”

1,698,719,077 Equity Shares. For further details, 8&@rd of Directors and
Senior Management.

Equity Shares issued and
outstanding immediately
after the Issué’

[#] Equity Shares. For further details, se®o&rd of Directors and Senior
Management.

Price Band

The Price Bandif any, as decided by the Company in consultation with
Managers, which shall be announced at least one daytpribe Issue Opening
Date.

Floor Price

The Floor Price, as decided by the Company in consultatidntinét Managers,
which shall be announced at least one day prior to the Ggering Date.

Cap Price

The higher end of the Price Band, if any, announced by the Comphaye
which the Issue Price will not be finalised and above which 8BA
Applications will be accepted.

Listing

(i) Applications for in-principle approval, in terms ofse 24(a) of the Equit
Listing Agreement, for listing and admission of the Eg@hares offered in th
Issue and for trading on the Stock Exchanges, were madapandval has bee
received from each of the Stock Exchanges vide letters daiéld25, 2013 and
April 26, 2013 from the BSE and the NSE respectively; afydh@ application
for the final listing and trading approval will be madgeafAllotment.

b0 <<

Transferability
Restrictions

The Equity Shares Allotted shall not be sold for a periodraf year from the
date of Allotment, except on the Stock Exchanges.

Closing

The Allotment of the Equity Shares offered pursuant to #sgd is expected to
be made on or abous], 2013.

Use of Proceeds

Net proceeds of the Issue (after deduction of fees, d¢ssions and expenses)
are expected to total approximateély[e] million. For details, see Use of
Proceeds.

Risk Factors

For details, seeRisk Factors” for a discussion of factors you should consiger
before deciding whether to subscribe for the Equity&haffered in the Issue.

Ranking

The Equity Shares being issued pursuant to the Issue tshalubject to the
provisions of the Memorandum and the Articles of Associatind shall rank
pari passuin all respects with the existing Equity Shares, inicigdights in
respect of voting and dividends.

The shareholders will be entitled to participate in divideadd other corporat
benefits, if any, declared by the Company after theotAlent of the Equity
Shares issued, in compliance with the Companies Act, tpgtyE Listing
Agreement and other applicable laws and regulat

[©]

Security Codes for the
Equity Shares

ISIN: INE271C01023
BSE Stock Code: 532868
NSE Stock Code: DLF

Y As on March 31, 2013, the total number of optiorsted by our Company to purchase Equity Sharesuauisto our Company’s ESOP
2006 is 9,812,903, of which 1,603,991 have veste ;h66,461 are outstanding. For details, see “Bbaf Directors and Senior
Management— Employee Stock Option Scheme”.
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SELECTED FINANCIAL INFORMATION

The following selected financial information is extracteanfy and should be read in conjunction with, our
Audited Consolidated Financial Statements and the notes ¢thamd the Unaudited Condenséaterim
Consolidated Financial Statements included elsewhere in thisHeedhg Prospectus and “Management's
Discussion and Analysis of Financial Condition and Restil@peration”.

Pursuant to Notification S.O. 447(E) dated February 28, 2@té,Old Schedule VI was replaced with the
Revised Schedule VI, which significantly changes the presentefj and disclosure made in, the financial
statements of Indian companies. Accordingly, the Companynba#ied the manner in which it presents its
financial statements as of and for Fiscal 2012 so that theepta8on of the Company’s financial statements is
consistent with the Revised Schedule VI, which became applicathle Company in Fiscal 2012. In connection
with this exercise, the Company has also reclassifiethasdial statements as of and for Fiscal 2011 in order
to provide comparability with its financial statements asanfl for Fiscal 2012. The Company’s historical
audited financial statements for Fiscal 2011 and Fiscal 26b@ever, have been presented in this Red Herring
Prospectus in accordance with the Old Schedule VI. The adogptithe Revised Schedule VI does not impact
the recognition and measurement principles followed ferpiteparation of the Company’s financial statements.
However, it does have a significant impact on the presentatipand disclosure made in, the Company’s
financial statements, particularly with respect to the preation of the statement of assets and liabilities. For
financial periods ending subsequent to March 31, 2012, tmpany has been, and will be, presenting its
financials statements in accordance with the Reviseddsitd VI. See “Management’s Discussion and Analysis

of Financial Conditions and Results of Operations”.

Condensed Consolidated Interim Balance Sheet as at @anber 31, 2012

( Lacs) As at December 31, 201 As at March 31, 2012
(Unaudited) (Audited)

EQUITY AND LIABILITIES

Shareholders’ funds

Share capiti 213,893.2 213,887.6

Reserves and surplus 2,585,553.06 2,509,703.60
2,799,446.3 2,723,591.25

Share application money pending allotment 0.02 0.02

Minority interests 37,794.2! 42,066.0:

Non-current liabilities

Long-term borrowings 1,621,560.04 1,682,416.34

Other long term liabilities 228,718.32 232,178.42

Long-term provisions 6,381.82 4,851.95
1,856,660.1 1,919,446.71

Current liabilities

Short-term borrowings 328,550.02 339,874.45

Trade payables 253,180.58 258,070.34

Other current liabilities 1,215,093.13 980,430.42

Short-term provisions 26,916.01 75,465.02
1,823,739.7 1,653,840.23
6,517,640.5 6,338,944.24

ASSETS

Non-current assets

Fixed assets

Tangible assets 1,816,649.67 1,861,913.49

Intangible assets 21,632.66 9,491.22

Capital work-in-progress 770,407.64 887,362.69

Intangible assets under development - 11,918.18

Goodwill on consolidation 156,743.27 162,478.57

Non-current investments 115,926.21 97,327.53
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Deferred tax assets (net)
Long-term loans and advances
Other non-current assets

Current assets

Current investments
Inventories

Trade receivables

Cash and bank balances
Short-term loans and advances
Other current assets
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53,655.16

335,289.47

9,804.63
3,280,108.7

154,125.34
1,714,068.31
155,168.90
175,477.69
193,272.02
845,419.57
3,237,531.8
6,517,640.5

33,492.70
314,625.29
14,410.52
3,393,020.19

15,348.94
1,617,557.14
176,590.50
150,623.48
202,787.17
783,016.82
2,945,924.05
6,338,944.24



Condensed Consolidated Interim Statement of Profit andloss for the nine months ended December 31,

2012

 Lacs)
Income
Sales and other income

Expenses

Cost of revenues

Employee benefits expense

Finance costs

Depreciation, amortisation and impairment
Other expenses

Profit before tax and minority interest/share of priofit
associates

Tax expense

Profit before minority interests/share of profit in
associates

Share of profit in associates (net)

Minority interests

Profit after tax, minority interests, share of profit in
associates and before prior

Prior period items

Income tax (net)

Deferred tax

Other income/(expense), net
Net Profit for the period

Earnings per share
Basic earning per share
Diluted earning per share

Nine months ended

December 31
201z
(Unaudited)

677,695.1
677,695.1

230,506.8i
45,080.9:
172,586.9!
67,02
89,099.0(
598,291.6!
79,403.4.

14,470.5:
64,932.9:

89.0¢
6,203.3¢

71,225.3!

(80.71)
844.7¢
(378.02)
71,611.3f

4.22
4.21

December 31,
2011
(Unaudited)

747,640.6
747,640.6

269,912.1:
43,738.1¢
164,259.3!
52,522.0¢
76,940.5!
607,372.2!
140,268.3!

41,063.2:
99,205.1t

203.71
(565.29)

98,843.64

344.44
0.07
(277.19)
98,910.9(

5.83
5.81

Condensed Consolidated Interim Cash Flow Statement fahe nine months ended December 31, 2012

(X Lacs)

Cash flows from operating activities

Cash flows from investing activities

Cash flows used in financing activities

Net decrease in cash and cash equivalents

Cash and cash equivalents at the beginning of period

Cash and cash equivalents at end of the period

32

Nine months ended

December 31,201
(Unaudited)
155,613.6!
53,591.1:
(225,639.01)
(16,434.19

93,175.1¢
76,740.9!

December 31,2011
(Unaudited)
151,098.8!
541.1(
(163,908.65)
(12,268.66)

124,594.0:
112,325.3!



Consolidated Balance Sheet as at March 31, 2012

( Lacs)

EQUITY AND LIABILITIES
Shareholders’ funds

Share capital

Reserves and surplus

Share application money pending allotment

Minority interests

Non-current liabilities
Long-term borrowings
Other long-term liabilities
Long-term provisions

Current liabilities
Short-term borrowings
Trade payables

Other current liabilities
Short-term provisions

ASSETS

Non-current assets

Fixed assets

Tangible assets

Intangible assets

Capital work-in-progress
Intangible assets under development
Goodwill on consolidation
Non-current investments
Deferred tax assets (net)
Long-term loans and advances
Other non-current assets

Current assets

Current investments
Inventories

Trade receivables

Cash and bank balances
Short-term loans and advances
Other current assets
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As at March 31, 201:

213,887.6!
2,509,703.6
2,723,591.2

0.02
42,066.0:

1,682,416.3
232,178.4.
4,851.9¢
1,919,446.7

339,874.4!
258,070.3
980,430.4.
75,465.0:
1,653,840.2
6,338,944.2

1,861,913.4
9,491.2:
887,362.6!
11,918.1t
162,478.5
97,327.5:
33,492.7(
314,625.2!
14,410.5:
3,393,020.1

15,348.9
1,617,557.1
176,590.5!
150,623.4i
202,787.1
783,016.8:
2,945,924.0
6,338,944.2

As at March 31, 2011

214,977.5i
2,418,232.3
2,633,209.9
0.02
57,520.4¢

1,830,762.7
244,201.01
3,120.7¢
2,078,084.5

334,453.3:
226,362.5
685,765.8:
66,374.6°
1,312,956.4
6,081,771.3

1,784,917.2
2,293.6:
1,008,603.9
14,839.6¢
138,404.4.
71,524.2¢
16,327.9
201,728.5!
18,766.3
3,257,405.9

28,052.5!
1,503,876.2
156,597.2!
132,177.6:
214,916.3
788,745.2
2,824,365.3
6,081,771.3



Consolidated Statement of Profit and Loss for the year eted March 31, 2012

(X Lacs)
INCOME
Sales and other income

EXPENSES

Cost of revenues

Employee benefits expense

Finance costs

Depreciation, amortisation and impairment
Other expenses

Profit before exceptional items, tax and minority iagr/
share of profit (loss) in associates

Exceptional items

Profit before tax and minority interest / share of prigdss)
in associates

Tax expense

Profit before minority interests / share of profags) in
associates

Share of (loss) /profit in associates (net)

Minority interests

Profit after exceptional items, tax, minority interestd a
before prior period items

Prior period items

Income tax (net)

Deferred tax

Other income/ (expense), net

Depreciation, amortisation and impairment

Net profit for the yee

EARNINGS PER SHARE

Basic earnings per share
Diluted earnings per share
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Fiscal 201:

1,022,385.3
1,022,385.3.

396,747.4.

58,617.6:
224,648.2!

68,882.8!
117,141.22
866,037.4!
156,347.8:

1,598.0:
154,749.8i

36,934.5!
117,815.3.

(150.

3,363.9¢
121,029.1

320.01
(652.96)
(614.18)

120,081.9

7.07
7.0€

19)

Fiscal 2011

1,014,444.4
1,014,444.4

429,994.0
57,213.1!
170,561.8:
63,071.6!
93,583.3:
814,424.01
200,020.3

200,020.3

45,941.1:
154,079.2i

882.6.
(723.82)
154,238.0!

1,733.6¢
0.09
8,050.0¢
(60.99)
163,960.8

9.6€
9.64



Consolidated Cash Flow Statement for the year ended Malnc31, 2012

( Lacs)
A. CASH FLOW FROM OPERATING ACTIVITIES
Net profit before tax, prior period items and minority interest
Adjustments for:
Depreciation, amortisation and impairment
Loss /(profit) on sale of fixed assets, (net)
Interest / guarantee charges
Income from investment in trust
(Profit)/ loss from partnership firms, (net)
Provision for doubtful debts and advances

Advances / assets written off (including preliminary expenses

Exchange fluctuations (net)
Prior period items, (net)
Profit on sale of shares / investments, (net)
Unclaimed balances and excess provisions written back
Amortisation of deferred employees compensation, (net)
Amount forfeited on properties
Provision for employee benefits
Interest/ dividend income
Operating profit before working capital change:
Movements in working capital :
Increase in trade and other receivables
Increase in inventories
Increase in trade and other paya
Cash generated from operations
Direct taxes paid (net of refunds)
Net cash generated from operating activities (A)

B. CASH FLOWS FROM INVESTING ACTIVITIES
Purchase of fixed assets (including capital work in prajres
Proceeds from sale of fixed assets
Interest/dividend received
Movement in share/debenture application money paid (net)

Movement in fixed deposits with maturity more than 3 months

(net)
Purchase of investments
Proceeds from sale of investment
Net cash generated from investing activities (B)

C. CASH FLOWS FROM FINANCING ACTIVITIES
(Repayment)/ proceeds from issue of debentures (net)
Proceeds from borrowings
Repayment of borrowings
Redemption of preference shares
Premium on redemption of preference shares
Proceeds from issue of capital (including securitiesnpren)
Dividend paid
Dividend tax paid
Interest/ guarantee charges paid

Net cash used in financing activities (C )
Net increase in cash and cash equivalents (A + B + C)
Cash and cash equivalents at the beginning of the year
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Fiscal 201
154,749.8!

68,882.8¢
313.9¢
224,648.2!
(375.83)

(295.04)

15,585.2¢
1,953.6¢
260.2¢
(614.18)

(26,048.09)
(2854

3,889.8(
(2,923.09)
(667.67)
(23,191.67)
413,814.3i

Fiscal 2011
200,020.3

63,071.6!
(6,600.48)
170,561.8i
(149.52)
394.1¢
5,007.2:
883.7¢
(939.28)
8,050.06
(15,867.90)
(2,517.05)
5,039.8¢
(3,094.32)
354.9(
(26,098.53)
398,116.8!

(56,084.83) (301,859.44)

(61,081.02)
70,339.1(
366,987.6:

(115,012.61)

251,975.0:

(57,583.26)
53,389.2
30,656.4:

432%)

(19,121.98)

(70,157.07)
62,994.5
(2,365.15)

(30,000.00)

642,907.4.
(505,386.45)
(1,106.20)

10,542.6°
(51,072.82)
(8,449.56)
(301,251.32)
(243,816.24)

5,793.6:

87,381.5!

(203,493.13)
459,502.0"
352,266.3;
(74,696.93)
277,569.3!

(110,127.58)
41,485.4;
26,594.5!
(1,872.00)

(19,450.62)

(39,949.94)
486,723.6!
383,403.4:

50,000.0(
928,390.0.
(746,819.38)
(410,960.03)
(123,787.18)

13,215.8
(82,967.38)
(8,280.74)
(259,131.82)
(640,340.65)

20,632.2;

66,749.3:



 Lacs)

Cash and cash equivalents at the end of the year

Note:
Cash and cash equivalents
Less: Exchange (loss) /gain
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Fiscal 201
1793f
5,793.6:

92,914.9:
(260.24)
93,175.1¢

Fiscal 2011
87,381.5!
20,632.2:

88,144.7¢
763.21
87,381.5!



Consolidated Balance Sheet as at March 31, 2011
( Lacs)

SOURCES OF FUNDS
Shareholders’ funds
Share capital

Reserves and surplus

Minority Interests

Loan funds
Secured loans
Unsecured loans

Deferred tax liability (net)

APPLICATION OF FUNDS
Goodwill

Fixed assets

Gross block

Less: accumulated depreciation and amortisation
Net block

Capital work in progress (including capital advances)

Deferred tax asset (net)
Investments

Current assets, loans and advances
Stocks

Sundry debtors

Cash and bank balances

Loans and advances

Other current assets

Less : Current liabilities and provisions
Current liabilities

Provisions

Net current assets
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As at March 31,

As at March 31,

2011 2010
214,977.58 625,933.99
2,418,232.34 2,417,338.50
2,633,209.92 3,043,272.49
57,520.48 62,777.51
2,227,619.23 1,930,158.61
171,407.94 237,506.38
2,399,027.17 2,167,664.99
- 25,149.11
5,089,757.57 5,298,864.10
138,404.43 126,798.91
1,982,772.76 1,788,445.59
195,561.93 132,645.83
1,787,210.83 1,655,799.76
1,0315803. 1,112,881.95
16,327.95 -
99,576.81 550,519.96
1,503,876.29 1,248,059.10
172,573.26 161,896.41
134,605.00 92,823.22
727,119.61 759,330.10
789,000.26 468,467.44
3,327,174.42 2,730,576.27
922,505.77 463,696.91
387,634.68 414,015.84
1,310,140.45 877,712.75
2,017,033.97 1,852,863.52
5,089,757.57 5,298,864.10



Consolidated Profit & Loss Account for the year ended Mech 31, 2011

( Lacs)
INCOME
Sales and other income

EXPENDITURE
Cost of revenues
Establishment expenses
Finance charges
General, administrative and selling expenses
Depreciation, amortisation and impairment

Profit before tax and minority interests / share ofip{twss) in associates
Tax expense
Profit before minority interests / share of profags) in associates
Share of profit in associates (net)
Minority interests
Profit after tax, minority interests and before prioripe items
Prior period items
Income tax (net)
Deferred tax
Other income/ (expense), net
Depreciation
Net profit after tax, minority interest and prior peritems
Balance available for appropriation
APPROPRIATION
Transfer to general reserve
Transfer to capital redemption reserve
Proposed dividend on equity / preference shares
Tax on dividend
Excess provision of previous year written back
Balance carried to reserves and surplus

EARNING PER SHARE

Basic earning per share
Diluted earning per share
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Fiscal 201.  Fiscal 2010
1,014,444.43 785,089.77
1,014,444.43 785,089.77

429,994.04 256,688.36

57,213.15 47,028.99
170,561.88 111,003.91
93,583.3487,412.61
63,071.65 32,493.28
814,424.06 534,627.15
200,020.37 250,462.62
45,941.11 70,224.92
154,079.26  180,237.70
882.62 81.83
(723.82) 1,078.62
154,238.06 181,398.15
1,733.66 (1,601.59)
0.09 (6,269.73)
8,050.06 (1,419.73)
(60.99) (124.07)
163,960.88 171,983.03
163,960.88 171,983.03
23,099.47 16,668.21
3,250.00 35.00
70,499.9136,168.53
9,225.04 5,509.43

- (0.06)
57,886.46 113,601.92
163,960.88 171,983.03
9.66 10.13

9.64 10.11



Consolidated Cash Flow Statement for the year ended Malnc31, 2011

( Lacs)

A. CASH FLOW FROM OPERATING ACTIVITIES
Net profit before taxation and minority interest

Adjustments for:

Depreciation, amortisation and impairment

Profit on sale of fixed assets, net
Interest / guarantee charges
Income from investment in trust

(Profit)/ loss from partnership firms, net
Provision for doubtful debts and advances
Advances / assets written off (including preliminary expshs

Exchange fluctuations (net)
Prior period items
Profit on sale of investments, net

Unclaimed balances and provisions written back
Amortisation of deferred employees compensation, net

Amount forfeited on properties
Provision for employee benefits
Interest/ dividend income

Operating profit before working capital changes

Movements in working capital :

(Increase) / decrease in trade and other receivables

Increase in inventories

Increase in current liabilities and provisions

Cash generated from operations
Direct taxes paid (net of refunds)

Net cash generated from operating activities (A)

B. CASH FLOWS FROM INVESTING ACTIVITIES
Purchase of fixed assets (including Capital work in progyress

Proceeds from sale of fixed assets
Interest / dividend received
Purchase of investments
Proceeds from sale of investment

Net cash generated from / (used in) investing activiggs

C. CASH FLOWS FROM FINANCING ACTIVITIES
Proceeds from issue of debentures (net)

Proceeds from long term borrowings

Repayment of long term borrowings

Proceeds from (redemption) / issuance of preferenceshar

Premium on redemption of preference shares
Proceeds from short term borrowings (net)
Proceeds from issue of capital (including securities prem

Dividend paid

Fiscal 2011
200,020.3

63,071.65
(6,600.48)
170,561.8i
(149.52)
394.1¢
5,007.2
883.7¢

(939.28)
8,050.0¢
(15,867.90)
(2,517.05)
5,039.8¢
(3,094.32)
354.9(
(26,098.53)
398,116.8

(303,731.44)

(203,493.13)
459,502.2!
350,394.4:
(74,696.93)
275,697.5!

(110,127.58)

41,485 .4:
26,594.5¢
(38,979.76)
486,723.61
405,696.2:

50,000.0(
913,848.9;
(746,819.38)
(410,960.03)

(123,787.18)

14,541.1:
13,215.8:

(82,967.38)

Fiscal 2010
250,462.6;

32,493.2
(5,790.59)
111,003.9.
(358.54)
8,189.1(
5,847.5¢

(1,012.47)
(1,419.73)
(854.52)
(2,416.19)
4,147.2(
(3,202.52)
2,20795
(25,590.23)
373,706.8:

589,194.7!
(91,253.39)
76,376.4!
948,024.6!
(85,601.73)
862,422.9;

(1,390,757.06)

58,306.7(

12,742.1°
(1,823,417.22)

1,512,882.4
(1,630,242.98)

106,703.7!

1,109,768.5

(614,018.81)
452,387.9

(64,346.67)
4.81

(35,442.25)



 Lacs) Fiscal 2011
Dividend tax paid (8,280.74)
Buy back of equity shares -
Interest / guarantee charges paid (259,131.82)
Net cash (used in) / generated from financing activitge(C ) (640,340.65)
Net increase/ (decrease) in cash and cash equivale(ds+ B + C) 41,053.1¢
Cash and cash equivalents at the beginning of the year 83,540.8:
Cash and cash equivalents at the end of the year 124,594.0:
41,053.1¢

Note:

Cash and bank balance (as per Schedule 10 to the financial 134,605.0!

statements)

Less: Fixed deposit (pledged/under lien/earmarked) 8,649.2¢
Margin money 397.6¢
Unclaimed dividend 20086
Exchange gain 763.21

124,594.0:
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Fiscal 2010
(2,892.08)
(77.80)
(210,341.67)
741,745.7

(26,074.29)

109,615.1;
83,540.8:
(26,074.29)

92,823.2:

6,911.0:
2,048.9¢
160.3¢
162.04
83,540.8:



RISK FACTORS

An investment in equity shares involves a high ele@f risk. You should carefully consider eachhef following risk

factors and all other information set forth in tHRed Herring Prospectus, including the risks andartainties described
below, before making an investment in the Equir&h The risks and uncertainties described belmvnat the only risks
that we currently face. Additional risks and uneérmties not presently known to us or that we culsebelieve to be
immaterial may also adversely affect our businessylts of operations and financial condition. ifyaor some combination
of the following risks, or other risks that are rmatrrently known or believed to be material, actpalccur, our business,
financial condition and results of operations cosldfer, and the trading price of, and the valug/otfir investment in, the
Equity Shares could decline and you may lose apant of your investment. In making an investmesttision, you must
rely on your own examination of our Company andténms of this Issue, including the merits andgiskolved.

This section should be read together with “Indus®yerview”, “Our Business” and “Management’s Disaisn and
Analysis of Financial Condition and Results of Gyiems” as well as the financial statements andeottinancial
information included elsewhere in this Red Herrffrgspectus.

This Red Herring Prospectus also contains forwaroking statements that involve risks and unceriesntOur results
could differ materially from such forward-lookingatements as a result of certain factors includthg considerations
described below and elsewhere in this Red Herrirgspectus.

Certain information presented in this section thatates to the Vacancy Rate of our commercial aethir leased
properties, the outstanding contractual paymentstiie acquisition of our Land Reserves and mortgalged parcels is
based on management estimates and has not bedied/endependently. Further, certain informationepented in this
section regarding Development Potential, Saleabieafor Leasable Area is based on management estinaatd has not
been verified independently to the extent it dagselate to our Projects under Construction or Rted Projects.

Unless otherwise stated, references in this sed¢tdiDLF”, “the Company” or “our Company” are to DIF Limited, and
references to “we”, “our” or “us” are to the Compay along with its Subsidiaries, Joint Ventures, Asses and
partnerships on a consolidated basis.

RISKS RELATING TO OUR COMPANY AND OUR BUSINESS

We have a significant amount of debt, which exposes ulsquaidity, refinancing and interest rate risks.

As of December 31, 2012, our outstanding consolidatgebtedness wa254,885.2 million and our Net Debt

as of that date wa&14,330.1 million, with our average cost of debt ranging betwie?.5% and 13.0%, and as

of that date, our Net Debt to equity ratio was 0.77. iBdebtedness could have several consequences, including
but not limited to the following:

» a portion of our cash flow will be used towards payingredeexpenses and the repayment of our existing
debt, which will reduce the availability of cash to fund wogk capital needs, capital expenditure,
acquisitions and other general corporate requiremButsng the nine month period ended December 31,
2012 and in Fiscal 2012, our finance costs W&rg258.7 million an&22,464.8 million, which amounted
to 25.5% and 22.0%, respectively, of our sales and othemiador these periods;

» our ability to obtain additional financing in the future easonable terms may be restricted; and

« fluctuations and increases in prevailing interest rateg affact the cost of our borrowings with respect to
existing floating rate obligations which amounted to apipnexely 77.0% of our outstanding consolidated
indebtedness as of December 31, 2012, and new loans.

We may not be able to reduce our indebtedness and borr@estg, and may have to incur new debt or
refinance existing debt. Our ability to borrow and thentgeof our borrowings will depend on our financial
condition, the stability of our cash flows and our cégao service debt. We may not be successful in obtaining
additional funds in a timely manner, on favorable termataall. If we do not have access to these funds, we
may be required to delay or abandon some or all of mje&s under Construction or Planned Projects or may
have to substantially reduce our currently planned dapifzenditure and the scale of our operations, which in
turn may materially and adversely affect our businessilts of operations, financial condition and prospects.

Our outstanding trade payables and contractual obligations @aat for a material portion of our cash
outflows, and our outstanding financial guarantees, if ioked, could exert further pressure on our cash
flows.

As of December 31, 2012, we had trade payables to thiriepaof ¥25,318.1 million, which primarily
comprised payments due to our suppliers, contractors and fo which we have outsourced our construction
and project management activities. As of that date, weobh&tanding®®21,876.9 million towards contractual
payments for the acquisition of Land Reserves before wea@amence development of certain Land Reserves.
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Certain of these payments are required to be made oveexhéew years.

Further, our Company has provided corporate guarantees faincedbt incurred by our Subsidiaries and
Associates which as of December 31, 2012 had outstandingnésnaggregating t&§75,741.0 million. These
debt facilities are included within our overall indebtednéfsthese Subsidiaries and Associates default in their
payment obligations, the relevant lenders may enforce the gearabligations against our Company. Further,
as of December 31, 2012, we have provided guarantees aggreg&ifi§00.0 million to secure the payment
obligations of certain third party land owners pursuarmduoarrangements with them to undertake construction
on, and development of, the land parcels owned by thendennte economic benefits therefrom in accordance
with applicable laws.

In the event our Subsidiaries, Associates or the third paeferred to above are unable to service their debt and
the guarantees provided by us are invoked, we may be redairedke the relevant payments, which would
adversely affect our cash flows and financial condition.

The unavailability of certain taxation benefits, or any ader change in tax laws in India, could materially
and adversely affect our business, results of operatidimgncial condition and cash flows.

We are liable to pay income tax in India in accordance thighprovisions of the Indian Income Tax Act, 1961
(the “.T. Act”). In addition, we are also subject to certain sertax, customs duties and other taxes, duties and
surcharges introduced on a permanent or temporary basis fremaitime. We believe that we are entitled to
certain tax and policy benefits such as those provided (Bwtgions 801AB, 80IA and 54EC of the I.T. Act, and
that these tax holidays and exemptions result inedeffective tax rate for us. For example, we belitnzt

the four SEZs that we currently operate in Chennai, Gurgaon aster&bad are entitled to certain benefits such
as (a) an income tax holiday for any consecutive peridiDofears which can be used anytime during the first
15 years of operation from the date of the notification ofSB&; (b) service tax exemptions on input services
and central sales tax benefits; (c) customs duty andeedcity benefits; and (d) stamp duty concessions. For
further details, see “Statement of Tax Benefits”.

However, the Indian tax authorities may have a contragy wvith respect to our entitlement to these tax
holidays and exemptions which, while inconsistent with ourpnétation, could result in the non-availability of
such tax holidays or exemptions, and may lead to adjudicatomeedings. In addition, the central and state tax
scheme in India is extensive and subject to change fromtt time, and certain of these tax benefits may be
withdrawn. Tax statutes in India are complex and tht@rpretation or application by taxation authorities may
vary in different states. In addition, certain taxéiits claimed by us in the past may be denied and suelra
required to pay the amounts in relation to the claimed tarflie to the relevant tax authorities. In the past,
amendments in tax statutes or rules have been enactedanwlitidiretrospective effect. We cannot assure you
that all our past actions and business operations wifl bempliance with such retrospective changes in law.

We cannot assure you that these tax incentives will contintdleeiriuture or that certain tax credits will be
available to us for the periods claimed, or at all. The wsunavailability of such tax holidays and exemptions,
any adverse change in the taxation policies of the Governaofiendia or state governments, or the imposition
of new taxes might increase our tax obligations in theréuaind any such increase could be significant. As a
result, our results of operations, financial condition antl €asvs could be materially and adversely affected.

Further, the Government of India has proposed a comprekenaiional goods and services taxz8T”")
regime that will combine taxes and levies by the céamnd state governments into one unified rate structure.
While both the Government of India and other state govemtsnef India have publicly announced that all
committed incentives will be protected following the iemplentation of the GST, given the limited availability
of information in the public domain concerning the GST, wee warable to provide any assurance as to this or
any other aspect of the tax regime following implementatibrthe GST. The implementation of this
rationalized tax structure might be affected by any desmgent between certain state governments, which
could create uncertainty. Any such future increases omdments may affect the overall tax efficiency of
companies operating in India and may result in significant iaddittaxes becoming payable.

The Direct Tax Code, orDTC”, proposes to replace the |.T. Act and other direct taws|avith a view to
simplify and rationalize the tax provisions into one unified cddee DTC is proposed to come into effect in the
near future. Various proposals related to the DTC areesuly review by the Indian parliament and as such
their impact, if any, is not quantifiable at this stage.

Further, certain recent changes to the I.T. Act provideiticaime arising directly or indirectly through the sale
of a capital asset, including shares, will be subjecttintdéndia, if such shares derive indirectly or dired¢hgir
value substantially from assets located in India and whetheot the seller of such shares has a residence,
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place of business, business connection, or any other preiselmtia. The term “substantially” has not been
defined under the I.T. Act. Further, the applicability and iogtibns of the changes are largely unclear. Due to
these recent changes, investors may be subject to Indian @ntoms on the income arising directly or
indirectly through the sale of our Equity Shares.

Regulations governing taxes and duties affecting the reatate sector in India, as well as the interpretation
and application of such regulations, are subject to change.

Real estate developers in India are required to complyavitumber of laws and regulations including, among
others, those related to payment of stamp duty, reg@trati property documents and compliance with the
policies and procedures established by certain local auéisorih addition, real estate developers are required to
adhere to a number of tax statutes, including thoséeteta payment of income tax, property tax, service tax
and state government charges and levies. Any adverse charligese laws, regulations or policies, particularly
statutes related to property tax, service tax or stdotg, or an adverse change in their interpretation and
application, may result in an increase in our expensexidition, in the past, certain laws have been enacted in
India with retrospective effect. We cannot assure that all our past actions and business operations wit be i
compliance with such retrospective changes in law. Fyrthe may be required to revise our strategies and
plans in order to comply with such changes. We believeotiraprojects are in compliance with applicable laws
and regulations. However, given the complex nature of taxatetutes and other laws governing the real estate
industry in India as well as the evolving interpretationegfulatory requirements by authorities, there may be
instances where we could face charges of non-compliaviieh may subject us to regulatory action in the
future, including penalties and other legal proceedifigs. amount of expenditure that we may be required to
incur in the future in order to comply with the changed le@guy or taxation requirements may vary
substantially from that required to comply with those autiyein effect.

Certain restructuring transactions may reduce our giean the results of operations of DCCDL.

In Fiscal 2010, a special committee of our Board consistirigdefpendent Directors was set up to examine the
feasibility of integrating certain lease businessed bglthe Promoter Group with our lease business with the
intention of, among other things, eliminating confliofsinterest and achieving management integration. Upon
acceptance of the recommendations of the special comrbijterir Board, we integrated the operations of

Caraf and its subsidiaries, including DAL, with that of aubbsidiary, DCCDL (the Caraf Transaction”).

Under the terms of the Caraf Transaction, three PromatarpGcompanies, namely Rajdhani Investments and
Agencies Private Limited, Buland Consultants & InvesttsePrivate Limited and Sidhant Housing and
Development Company (together, th€draf Promoters’), who were also the controlling shareholders of
Caraf, transferred the entire issued share capital off Gar®CCDL. The Caraf Promoters were issued
159,699,999 fully paid-up 9% compulsorily convertible prefeeesbares (theCCPS’) by DCCDL, which
upon conversion into equity shares would constitute 40.0%eopost-conversion issued and paid-up capital of
DCCDL on a fully diluted basis. The terms of the CCPS redbaethe right of conversion should be exercised
by the Caraf Promoters, in one or more tranches, onforeb®arch 18, 2015.

As of the date of this Red Herring Prospectus, we own fieeeequity share capital of DCCDL. We
consolidated the entire results of operations of DCCDLimrglbsidiaries such as Caraf and DAL from the date
of their respective acquisition in Fiscal 2010. We hav&iooed to consolidate DCCDL and its subsidiaries in
our financial statements in Fiscal 2011, Fiscal 2012 and glthi@ nine month period ended December 31,
2012. No dividends will be payable on the CCPS to the exteytare converted by the Caraf Promoters into
equity shares of DCCDL. However, to the extent the CRrafmoters decide to convert their CCPS into equity
shares of DCCDL, they will own up to 40.0% of the ditliuity ownership of DCCDL, and accordingly, we
will be required to adjust for a minority interest of 1p40.0% of the consolidated profits of DCCDL while
preparing our consolidated financial statements.

We cannot determine with certainty the net effect offtliegoing on our consolidated financial statements in
future financial periods. In Fiscal 2012, the 9% dividend onGB®S amounted 181,437 million (excluding
any Dividend Distribution Tax paid). DCCDL presently da®t prepare consolidated financial statements and
does not consolidate the results of operations and finacomlition of its subsidiaries with its results of
operations and financial condition. However, 40.0% of the dimlsded net profits of DCCDL and its
subsidiaries during Fiscal 2012 would have b&2m48 million, calculated by computing 40.0% of the
aggregate of the net profit (without accounting for mityomterests, if any) of DCCDL and each of its
subsidiaries namely, Caraf, DAL, DLF Utilities, Beverly Park Maenance Service Limited, Jawala Real
Estate Private Limited DLF Info City Developers (Chandigarh) Limited, DUffo City Developers Kolkata
Limited, Ariadne Builders & Developers Private Limited, ldiydia Real Estate Developers Private Limited and
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DLF Energy Private Limited, and does not take into accaeunyt eliminations as a result of inter-company
transactions among these entities.

*We divested our interest in Jawala Real Estated®eiimited in August 2012. See “Our Business—idisiod Recent Developments”.

“As of the date of this Red Herring Prospectus, DC@as fully convertible debenturesHCDs") in our subsidiary, DLF City Centre
Limited (“DCCL"), and does not own any equity shares in DCCL. TH&SBs were issued on October 2§09 and are convertible into
equity shares of DCCL within a period of 10 years ftbeir date of issuance. Once DCCDL converts the&SBdrinto equity shares, it will
own 99.0% of the equity share capital of DCCL.

Our contingent liabilities could adversely affect our finaral condition and results of operations.

We have substantial contingent liabilities which could askigraffect our financial condition and results of
operations. Asof December3l, 2012, the contingent liabilities as disclosedin our Unaudited Interim
Consolidated Financial Statementnsistof thefollowing:

Particulars Amount (X million)

Guarantees on behalf of third parties 8,180.3
Claims against the Group (including [unasserteaihe$) not acknowledged as debts* 8,624.7
Demand in excess of provisions (pending in appeals) -

(i) Income-tax 35,196.1

(ii) Other taxes 8,642.0
Letter of credit issued on behalf of the Group -
Liabilities under export obligations in EPCG scheme 838.5
Compensation for delayed possession 474.5
Miscellaneous 58.3
Total 62,014.4

* Interest on certain claims may be payable as andnathe outcome of the related claim is finally deteed and has not been included
above.

In the event that any of these contingent liabilities negtee, our results of operations and financial condition
may be adversely affected.

Our revenues and profits are difficult to predict ar@n vary significantly from period to period.

We derive our revenues and profits primarily from the s&residential and commercial properties, the sale of
plotted developments and the leasing of commercial and petgierties. While income from our present lease
arrangements may be relatively stable, revenues $adas are dependent on various factors such as the size of
our developments, competition, demand for our developmenteinegions we operate in, the rights of third
parties, receipt of approvals from governmental autlesréind general market conditions.

Our revenues and profits from the Development Businessalso determined by the extent to which they
qualify for revenue recognition under the percentage of catiopl method, or the POC Method’, in
accordance with our accounting policies as well agdl@ant accounting standards issued by the ICAI. Under
the POC Method, our revenue from sales depends upon the volumeldfigs we are able to obtain for our
developments and the timing of such revenue recognition depen achieving a certain threshold of
completion of our projects. Our bookings depend upon ounatilidentify suitable types of developments that
will meet customer preferences and market trends, anthtket our projects. Further, our ability to recognize
revenue and profits also depends on our customers paying us tieingnramounts due under contract, after
the payment of initial deposit.

The POC Method is applicable to developments that we iritegell and is not applicable to developments that
we intend to lease. Accordingly, for projects to which POC Method of revenue recognition is applicable, the
extent to which we can recognize revenues is also depeodethe volume of sales. Further, we recognize
revenues based on estimated costs. We cannot assure yothdbatestimates will not require further
adjustments based on the actual cost incurred with respagpdrticular project. The effect of such changes to
estimates is recognized in the financial statements gighied in which such changes are determined. This may
lead to significant fluctuations in revenue recognition.

We typically aim to develop and sell our projects within 48 tonG@nhths from the time the projects are
launched. The rate of construction progress depends avusdgdctors, including the availability of labor and
raw materials, the prompt receipt of regulatory cleararmesess to utilities such as electricity and watedt, an
the absence of contingencies such as litigation (including adtidesclaims) and adverse weather conditions.
These factors may cause significant fluctuations inreuenues from period to period. For further details, see
“Management’s Discussion and Analysis of Financial Conditiad Results of Operations—Factors Affecting
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Our Financial Condition and Results of Operations—Reveacegnition and progress of construction and
development” and “—Critical Accounting Policies—ReveReeognition”.

A combination of the factors discussed above may resuigimficant variations in our revenues and profits,
and our financial position in a particular period may nausately reflect our level of activity in that period.
Similarly, our level of activity for a particular periaday not accurately reflect our financial position in that
period. Therefore, we believe that period-to-period comparisbosr results of operations are not necessarily
meaningful and should not be relied upon as indicative ofuture performance. If in the future our results of
operations are below market expectations, the price dEquity Shares could decline.

Adoption of a recent guidance note on accounting for reataés transactions and its treatment of the POC
Method of revenue recognition may result in delayed rguoiion of revenue.

We have applied with effect from April 1, 2012, the GuidaNoge on Accounting for Real Estate Transactions
(Revised 2012) (the Real Estate Accounting Guidance Not® issued by the Institute of Chartered
Accountants of India (CAI ") on February 11, 2012. The Real Estate Accounting Guidbote provides that
when the outcome of a real estate project can be estimatatly and the conditions set out therein are
satisfied, project revenue and project costs associathcawial estate project should be recognized as revenue
and expenses by reference to the stage of completion pirofect activity at the reporting date. The project
costs which are recognized in the statement of profitlass by reference to the stage of completion of the
project activity are matched with the revenues recognizsiiting in the reporting of revenue, expenses and
profit which can be attributed to the proportion of wodknpleted. See “Management's Discussion and Analysis
of Financial Condition and Results of Operations—Fadiffiexcting Our Financial Condition and Results of
Operations—The guidance note on accounting for real éstatactions”.

Pursuant to the requirements of the Real Estate Accountiidp@e Note, we have applied the new basis for
determination of the reasonable level of development fgrajécts where revenues are recognized for the first
time on or after April 1, 2012 (theRevised Revenue Recognition Methd)l For projects that commenced on
or prior to March 31, 2012 and where revenue recognition dacinenced on or prior to that date, a reasonable
level of development is considered to have occurred when difecpcosts (including the cost of land) incurred
were 30% or more of the total estimated project cbst‘®ld Revenue Recognition Methot).

Under the Revised Revenue Recognition Method, in ordersféo uecognize revenues from our new projects,
we require:

(a) all key approvals necessary for the commencement ofptbgct to have been obtained (including
environmental and other clearances, approval of plans, destms title to land or other rights to
development/construction and change in land use);

(b) at least 25% of the construction and development costading borrowing costs related to construction
and development, but excluding the cost of land) to have beamedc

(c) atleast 25% of the saleable project area to be secursmhlnacts or agreements with buyers; and

(d) at least 10% of the total revenue to be realized ateperting date as per the agreements of sale or any
other legally enforceable documents.

As of December 31, 2012, we have applied the Revised ReRecegnition Model in relation to our Sky
Court project, and will also apply it to our other progeict the future. However, in relation to projects for vkhic
we had commenced revenue recognition on or prior to March@®P, @nder the Old Revenue Recognition
Method, any Saleable Area added to such projects willrmanto be governed by the Old Revenue Recognition
Method.

Accordingly, we may recognize revenue from certain projactise future in a manner that is different from that
for projects where revenue recognition had commenced on or tpriblarch 31, 2012. This may result in
delayed recognition of revenues for certain projects comgartek projects for which revenue would continue
to be recognized under the Old Revenue Recognition Method.

Our business may be adversely affected due to certaineisdy rulings and penalties imposed by the
Competition Commission of India.

The Competition Commission of IndiaGCl"), in respect of complaints filed by the owners’ assamiet of
certain of our residential developments, had passed atdezd August 12, 2011 and August 29, 2011 wherein
it had, among other things, imposed a penal®60800.0 million against us, and restrained us from forrimgat
and imposing conditions on buyers in Gurgaon that it considerdx tonfair under the provisions of the
Competition Act. Additionally, the CCI had ordered us todify certain conditions that it considered to be
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unfair in all our agreements with our customers. We had fle appeal against the said orders before the
Competition Appellate Tribunal. The matter is curremnding before the Competition Appellate Tribunal.
However, the Competition Appellate Tribunal had throughorder dated November 9, 2011, stayed the orders
of CCl imposing the penalty and had further orderedtti@tirections of CCl in relation to modification of the
terms of our agreements with our customers be kept in abeyaVe have not made any provision for the
penalty imposed by the CCI in our financial statementscévmot assure you that we will be successful in our
appeal.

In addition, the owners of certain of our other residedigakelopments have filed several other complaints with
the CCI. While certain matters have been disposed dffi&yCl in view of the penalty already imposed under
the orders dated August 12, 2011 and August 29, 2011, we casocg gou that further penalties would not be
imposed upon us or other conditions in relation to agreemetgsedrinto by us will not be effected. Further,
the complainants may also seek compensation from udailtiee of our appeal and any consequent payment of
penalty, compensation or modification of the terms of @ueements with our customers may materially and
adversely affect our reputation, business, financial camditicash flows and prospects. See “Legal
Proceedings—Proceedings under the Competition Act, @08 A — Cases filed against our Company and B —
Cases filed against the Subsidiaries”.

We and certain of our Directors are respondents to certigal proceedings in India which, if determined
against us or them, may materially and adversely affegt business, reputation, financial condition, results
of operations and cash flows.

We and certain of our Directors, in their capacity asdihectors of the Company, are respondents to a number
of legal proceedings and claims in India in relation to ier@nand civil matters, including public interest
litigation, land acquisition and title disputes, proceedingseurmbmpetition laws, arbitration proceedings,
consumer cases, labor disputes, proceedings under mmeintal laws and tax proceedings. In addition, there
are certain continuing disputes with third parties with eespo our promoters and promoter group, as well as
companies which we may have disassociated with or thosbdhatbeen restructured and are no longer part of
our corporate structure or promoter group. We also fadeicdegal proceedings initiated by certain regulatory
authorities, including a legal proceeding by SEBI. ket municipal authorities and the Delhi Development
Authority have initiated proceedings in relation to certdinw projects. These proceedings are pending before
various courts and tribunals. For further details, see ‘ILRgaceedings”.

Bearing applicable legal and regulatory requirements imdmive have disclosed details of only the material
legal proceedings pending against the Company and the Suiesidiathe section titled “Legal Proceedings” of
this Red Herring Prospectus. We have identified matktigétion as regulatory proceedings and criminal cases
against the Company and its material Subsidiaries, crimngagkes pending against the Directors, legal
proceedings pending against us and the Subsidiaries hapotential financial liability of or abov&1,000.0
million, which constitutes 0.37% of our consolidated net waghof March 31, 2012 and 0.98% of our
consolidated sales and other income in Fiscal 2012, and fdadelsy the Company and the Subsidiaries for a
potential financial asset &f.,000.0 million or above.

A major part of the litigation we are involved in relateptoperty disputes and our real estate projects. Property
litigation in India, particularly litigation with respe¢b land ownership, is generally time consuming and
involves considerable costs. If any property which we have tiedeés is subject to any litigation or is subjected
to any litigation in future, it could delay a developm@nbject or may adversely affect us, financially or
otherwise.

We cannot assure you that these legal proceedings wikdidead! in our favor, or in the favor of the Directors
that are currently involved in these legal proceedingshBurtore, we cannot assure you that the materiality
threshold identified by us will not change, or that we wawddbe involved in further proceedings which could
be considered material, or that any other litigation wecareently involved in will not become material at a
later date. In the event a court or tribunal decidegal leroceeding against us, or if a government or statuto
authority levies penalties against us in a materighlleoroceeding, whether disclosed in this Red Herring
Prospectus or not, we may be required to make paymeihsrdoparties or make additional provisions for
payments in the future, which could materially and adverai#ct our business, reputation, financial condition,
results of operations and cash flows.

The auditors’ reports on our financial statements are quaifl and are subject to certain limitations.

The auditors of our Company have qualified their awgfibrts dated May 30, 2012 for Fiscal 2012 and May 24,
2011 for Fiscal 2011 in respect of our Audited Consolidated Fiab8tatements, as well as their limited review
report dated April 4, 2013 in respect of our Unaudited Inte@mnsolidated Financial Statements, on the basis
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of certain qualifications made by the auditors of oubsidiary, Silverlink Resorts Limited $ilverlink”), in
their audit and review reports for the periods indicaledve. These qualifications primarily relate to (a) certai
balances in the translation reserve and accumulatedsldsseght forward from the financial year ended
December 31, 2004 prior to Silverlink’s acquisition by oumpany, (b) the revaluation of a hotel property on
the basis of certain assumptions, historical realizatiah teends that the auditors of Silverlink believe are
unlikely to be achieved, and (c) the recoverability of delot®unting to U.S.$1.08 million (&59.4 million)
(net of minority interests).

In addition, the auditors of our Company have not expressed ampmpégarding certain income tax and other
matters. While the eventual outcome of these mattersidertain, an unfavorable outcome in any of these
matters may expose us to potentially high liability. Nowvsions or adjustments have been made to the
consolidated financial statements of the Company to prdeidany potential liability as a result of an adverse
outcome in these matters. Set out below are brief detbihese matters.

« Demands for additional tax liability received from thecome Tax authorities, which include the
disallowance of SEZ profits.

» Special Leave Petitions challenging the judgments fromHilgh Court of Punjab and Haryana cancelling
the release/ sale deed of land relating to two IT SHZAark projects in Gurgaon.

» Appeals before the Competition Appellate Tribunal againsaities imposed by the CCI on complaints by
the owners’ associations of certain of our residentiatidgwments.

For further details in relation to the auditors’ qualifioas, see “Financial Statements” and for further deinils
relation to the legal proceedings referred to above,“lsegal Proceedings—Civil proceedings, Income tax
proceedings and Proceedings under the Competition Act, 2@2 Ar—Cases filed against our Company and
B—Cases filed against the Subsidiaries”.

The financial statements included in this Red Herring Bmectus may not be comparable between financial
periods and may not fully reflect the effects of certaecent strategic transactions.

Our wholly owned Subsidiary, DLF Global Hospitality Limiteghtered into a share purchase agreement with
Mahaman Assets Limited on December 12, 2012 to sell0@84lshareholding in Silverlink at an enterprise
value of approximately U.S.$300.0 million (&1,6,281.8 million). Silverlink owns hotels and resorts operating
under theAmanResorts brand. Pursuant to an amendment agreement ¢aiietiod 2013 and upon satisfaction
of certain conditions specified under the share purchasemgnt, we expect this transaction to be completed
by June 30, 2013. Our management foresees an estinmsedfl approximatel¥650.0 million from this
transaction, which has been recorded as an impairment of the ooeéated on consolidation of Silverlink
when it was acquired.

We entered into a definitive agreement in January 2013 with\&lyu (Project 1) Private Limited, a subsidiary
of Bharat Light & Power Private Limited, for the salecoir wind energy undertaking in Gujarat with a capacity
of 150 MW for ¥2,823.0 million. Further, we entered into definitive agreemsiém April 2013 with Tulip
Renewable Powertech Private Limited and Violet Green P&nigate Limited for the sale of our wind energy
undertakings in Tamil Nadu and Rajasthan, with capacities &6f@¥V and 33.0 MW, respectively, for a sale
consideration oR1,887.0 million and®522.0 million, respectively. These transactions are exgeittebe
completed in the near future on satisfaction of certainimdosonditions and receipt of regulatory approvals.
Except describing the effect of an estimated loss of appairly ¥650.0 million from the Silverlink sale
transaction, the financial statements included in this IReling Prospectus do not present the impact of these
transactions, and therefore may not provide a sufficienis iasassess our overall consolidated financial
condition and results of operations in future financialquksi For further details, see “Financial Statemegts’
“Management’s Discussion and Analysis of Financial Conditeomd Results of Operations—Recent
Developments”.

In addition, pursuant to Notification S.O. 447(E) dated &aty 28, 2011, the Old Schedule VI was replaced
with the Revised Schedule VI which significantly changesptesentation of, and disclosure made in, the
financial statements of Indian companies. Accordingly, wes hmodified the manner in which we present our
financial statements as of and for Fiscal 2012 and fuperéods so that the presentation of our financial
statements is consistent with the Revised Schedule Mthwbecame applicable to us during Fiscal 2012. Our
historical audited financial statements for Fiscal 201d kiscal 2010 have been presented in accordance with
the OId Schedule VI. As a result, the presentation ofhigtorical audited financial statements for Fiscal 2010
and Fiscal 2011 differs from the presentation of ouohisal audited financial statements for Fiscal 2012aAs
result of these differences in presentation, the finasté&éments included in this Red Herring Prospectus may
not be comparable between periods.
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A downgrade of our credit ratings may increase our costbafrrowing and make our ability to raise new
funds in the future more difficult.

We have obtained credit ratings from ICRA and CRISIL éfation to our long-term and short-term debt
facilities, non-fund based facilities such as bank guarardeesletters of credit as well as certain non-
convertible debentures issued by us. See “Our Business—@®atilitgs” for further details. A downgrade of
our credit ratings may increase our cost of borrowing arkkroar ability to raise new funds in the future more
difficult. For example, on account of concerns relatingtr high levels of indebtedness and exposure to the
risks and cyclicality in the Indian real estate indusii®ISIL downgraded the credit ratings of our Company in
Fiscal 2012 from:

« “Al” to “A2+" for its short-term credit; a credit ratinof “A2+” by CRISIL indicates “strong safety with
relatively higher standing within the category” as compaoea tvery strong safety” indicated by a credit
rating of “A1”; and

* “A+/Stable” to “A/Negative” for its non-convertible debenturésrm loans and working capital facilities
from; a credit rating of “A/Negative” by CRISIL indiczd a comparatively lower standing from the rating
previously provided.

We cannot assure you that any further downgrading of our adigs will not take place in the future. A
further downgrading of our credit ratings could increase osir @raising funds and impair our ability to raise
new funds, thereby adversely affecting the perception ofieamcial stability, our reputation and our business.

We are subject to restrictive covenants under ourafirting agreements which may limit our strategic
decisions and operations. A breach of such covenants couldefars to sell assets or trigger a cross-default
under our other financing agreements.

Certain of our financing agreements contain restrictioeenants regarding, among other things, altering our
capital structure, raising additional finance, the désfion of assets or implementing any scheme of expansio
or diversification of our business, declaring dividends indhent of any default, investing any funds in any
other concern, undertaking guarantee obligations, changingcoounting methods and creating any charge or
lien on the security. These agreements also require wsrtplg with certain financial covenants and ratios. We
cannot assure you that we will be able to comply wiksé financial or other covenants. For example, our
ability to create mortgages on our assets, alter opitatastructure or raise additional financing could be
impacted by our failure to obtain consents from our lenders. @urefdo obtain waivers for any existing or
future non-compliance of, or our inability to comply wistuch undertakings or restrictive covenants in a timely
manner, or at all, could also result in an event of defmder any of our financing agreements, as a result of
which we may be required to immediately repay our bamgsveither in whole or in part, together with any
related costs.

As of December 31, 2012, we had unsecured loaR41R42.7 million, which may be recalled by lenders at
any time in the event of a default. We may be forcesketl some or all of our assets if we do not have seiffic
cash or credit facilities to make repayments. Othen ti@se unsecured loans, our borrowings are secured
against all or a portion of our assets and our secunel@ie may, in the event of a default, exercise thgiit tio

sell these assets. Approximately 800 acres of landefsafarming part of our Land Reserves, as well as certain
commercial and retail leased properties in our LeasdnBss are mortgaged to certain banks, financial
institutions and NBFCs in connection with our outstanding daditities. We have also securitized our rent
receivables, pursuant to which banks grant us loans against ledseeincome. Such loans are with recourse to
us and in the event a tenant does not pay or delaysdbe payment, we are obliged to make good the shortfall.
Many of our loan agreements may allow our lenders to paih @dditional security. Further, under the terms of
certain of our loan agreements, the relevant lenderappoint a nominee director on our Board on occurrence
of an event of default. Furthermore, certain of ouaffiting arrangements contain cross default provisions
which could automatically trigger defaults under otherrfoiag arrangements, in turn magnifying the effect of
an individual default. If any of these events occur, business, reputation and financial condition may be
materially and adversely affected.

We cannot assure you that the proposed sale of our shadihglin Silverlink will be completed within the
expected timeframe, or at all.

Our wholly owned subsidiary, DLF Global Hospitality Limitdths entered into a share purchase agreement in
December 2012 with Mahaman Assets LimiteM#haman”) for the sale of our shareholding in Silverlink,
which owns hotels and resorts operating under tAendn Resorts brand, at an enterprise value of
approximately U.S.$300.0 million (6t16,281.8 million). Pursuant to an amendment agreement datéd.8pr
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2013 and upon satisfaction of certain conditions specified uhdeshare purchase agreement, including the
receipt of applicable regulatory approvals, we expect tiiaissaction to be completed by June 30, 2013.
However, we cannot assure you that the proposed sale athaweholding in Silverlink will be completed
within the expected timeframe, or at all. In the ewdt agreement is terminated for any reason, we will not
receive the proceeds from this transaction. Furthel, thig transaction is completed, our hotels businesk wil
continue to be affected significantly by the risks affegthe hospitality industry which, among others, include
seasonality, adverse economic conditions, commodity inflagtoingent regulation and competition

Our business is subject to extensive government ragioh, which may become more stringent in the future.
We may not be able to comply with all government regulasioand may require more time or incur higher
costs to comply with such regulations.

The real estate industry in India is heavily regulatedheydentral, state and local governmental authorities.
Real estate development companies in India must comply withmdber of requirements mandated by Indian
laws and regulations, including policies and procedures estalll by local authorities and designed to
implement such laws and regulations. For example, we arecsulgj various land ceiling statutes which

regulate the amount of land that can be held under single dvimersd where we are subject to such ownership
limits, we generally enter into arrangements with lanchers for construction on, and development of, land
rather than the land itself. If structures through whiais tand is owned are said to violate such laws, our
business could be materially and adversely affected.

Real estate laws in India are complex and their interjpoatat application by regulatory authorities may vary
in different states. Although we believe that our projectsiarmaterial compliance with applicable laws and
regulations, regulatory authorities in certain states atl@ge non-compliance and may subject us to regulatory
action in the future, including penalties, seizure of land ether civil or criminal proceedings. The planning
permission granted by local municipal authorities is Igsabject to compliance with the terms and conditions
of all licenses and permits granted in connection with ghgect. Any non-compliance could lead to a
cancellation of planning permission granted, and consequgmtiedncellation of such project.

Further, we may have to devise new strategies or modify oumdsssplans in order to adapt to new laws,
regulations or policies that may come into effect frometita time with respect to the real estate sector. We
cannot assure you that we will be successful in implemgmsirch strategies or be able to adapt ourselves to
such new laws, regulations or policies. The amount and dinoih future expenditure to comply with
unanticipated regulatory requirements may vary substbnfiaim those currently in effect. In the past, certain
laws have been enacted in India with retrospective eff@etcannot assure you that all our past actions and
business operations will be in compliance with such retrospedhanges in law.

For example, a draft Real Estate (Regulation and Dpredat) Bill, 2011 (the Draft Real Estate Bill") has
been prepared by the Ministry of Housing and Urban Propetgviation and aims to establish a real estate
regulatory authority (the RERA”) for regulation and planned development in the real estat®rsand to
protect the interest of consumers in the real estate s&b®Draft Real Estate Bill imposes certain resoict

on construction and development of immoveable property acepting advance payments or deposits from
proposed buyers without first obtaining a certificate of regfistn from the RERA and entering into a written
agreement for sale in the form specified in the DraflREstate Bill. The Draft Real Estate Bill also pd®es

for payment of penalty to buyers in the event of failure tmmlete the project and deliver possession in
accordance with the agreed terms. The Draft ReakeE&i# is subject to Cabinet approval and thereafter is
subject to approval of the Indian Parliament as well asPtiesident of India and publication in the Official
Gazette before becoming law. There is no certainty whétkeéll be approved in its current form or amended,
or enacted at all. For details, see “Industry Ovewieindian Real Estate Regulatory Framework”.

Our business is dependent on the performance of the esthte market in the regions in which we operate,
and fluctuations in market conditions may adversely affemtir ability to sell or lease our real estate
developments at expected prices.

Our business is dependent on the performance of thestas enarket in the regions in which we operate, and
could be adversely affected if market conditions detate. Real estate projects take a substantial amount of
time to develop, and we could incur losses if we purchaseaghijh prices and we have to sell or lease our
developed projects during weaker economic periods. Ruttiee market for property can be relatively illiquid,
and there may be high transaction costs as well as insuffidemand for property at the expected lease
payment or sale price, as the case may be, which méyolur ability to respond promptly to market events.

The demand for real estate is significantly affectedfdmtors such as the existing supply of developed
properties in the market as well as the absorption ratkedse assets, which factors are in turn influenced by

49



changes in government policies, regulatory framewonkyirenmental approvals, litigation, economic
conditions, demographic trends, employment and income laweldnterest rates, among other factors. These
factors can adversely affect the demand for and the i@tuat our completed developments (which have not
been either sold or leased), Projects under ConstructionoandPlanned Projects, the value of our Land
Reserves, and, as a result, may materially and adyexfectt our financial condition, results of operationsjhca
flows, our ability to service our debt and the tradinigepof our Equity Shares.

Lack of improvement in or worsening global and Indian emamic conditions have affected and may
continue to materially and adversely affect the demand ffeal estate as well as the availability of financing
in India.

Since 2008, the global economy and financial markets haveienped extreme levels of instability, and there
is substantial volatility in markets across asset ctasiseluding stock markets, foreign exchange markets,
commodity markets, fixed income markets and credit markehich has been exacerbated since 2010 by
concerns regarding the ability of certain countries tvise their sovereign debt obligations, triggered by large
budget deficits and rising public debts. Further, thereisireg concerns of a possible slowdown in the emerging
economies. No assurance can be given that a further ecodowturn or financial crisis will not occur, or that
measures taken to overcome a crisis will be sufficien¢store stability in the global markets in the sheinnt

or beyond. The Indian economy is influenced by economic conditions]ogenents and volatility in global
markets.

We believe that our business is dependent to a large extém economic growth in India, and the availability

of real estate financing in India and a stable regulat@mework. Any decline in the economy or adverse
changes in the market conditions or regulatory frameworkndia could adversely affect our results of

operations and future growth. The demand for our products anaesiigi influenced by certain changes in
these regions that include, among others, changes irmoent policies, economic conditions, demographic
trends, consumer confidence, employment levels, fuel pricesest rates, taxation, easy availability of dredi

and increase in the disposable income available to our custome

Inflation, availability of credit and movement of intereates in India have been adversely affected by the
volatility in global economy and financial markets. For eglanthe average rate of inflation in India was above
9% for both Fiscal 2011 and Fiscal 2012, and the provisiomala inflation rate for the month of January 2013
was 10.79%(Source: Central Statistics Officdnterest rates have been raised numerous times betweeh Ma
2010 and October 2011 to address inflation concerns, withreges rising to 8.50% during that per{@burce:
Bloomberg) Rising interest rates affect a prospective customeniity to obtain affordable financing for
purchase of our properties, particularly the purchaseonipteted residential developments. Availability of
credit to customers affects the market demand for alregtate developments. As a result of the prevailing
state of the Indian economy, buyers of property may remainooauand lease income from commercial
properties may continue to face downward pressure.

These factors may adversely affect our business anddetetreases in the sales of, or market rates foreaur
estate developments; delays in the release of financeef@in of the projects in order to take advantage of
future periods of more robust real estate demand; desréasOccupancy Rates for our commercial or retail
properties; insolvency of key contractors resulting in constnuadelays; insolvency of key tenants in the
commercial and retail properties; inability of customirobtain credit to finance purchase of our properties;
changes in the applicable regulatory framework; andalitbn. The realization of any of these risks could
materially and adversely affect our business, resulbpefations, financial condition and prospects.

Additionally, stricter provisioning and risk weightage norms ingooby the RBI on real estate financing by
banks and financial institutions have in the past afte@ad may continue to affect, the availability of funds to
property developers. The RBI or the Government may takieeflumeasures that result in reduction of credit to
the real estate sector. If the demand for, or supflreal estate financing at attractive rates veréiminish or
cease to exist, our business and financial results coddumzsely affected.

We face intense competition in our business and may hetable to compete effectively, particularly in
regional markets where we may not have significant expecien

We operate in highly competitive markets. Competitionhiesé markets is based primarily on the availability
and the cost of land as well as the ability to execrdgegts within the required time. We face competitiamfr

real estate companies in India bidding for new and sinpitaperty development projects, from corporations
with large land reserves, as well as government bodigs & urban development authorities that are in the
business of real estate development. Given the fragmenteck rid the real estate development industry, we
often do not have adequate information about the progeotgsompetitors are developing and accordingly, we

50



run the risk of incorrectly estimating demand, supply gncing in the market.

Certain of our competitors may be better known in certagional markets, have more experience in
undertaking real estate development in these markets and be filatted to acquire land for new property
development projects in these markets. We may not poisesame level of knowledge and understanding in
the development, ownership and management of propertiessa tharkets as we do in our core markets. We
may need to take certain steps to address these riskgling adjusting our designs and development methods,
establishing business relations with local land ownadsjeint venture partners, obtaining raw materials and
labor on acceptable terms, understanding the requiremetite tifcal laws and understanding market practice
and requirements of potential customers. We cannot agsurthat we will be able to successfully implement
all the steps required to address these risks, whicll @alversely affect our results of operations and financial
condition.

In addition, certain of our competitors may have greatad leeserves in select geographies or financial
resources than we do. They may also benefit from greateomiesn of scale and operating efficiencies.
Competitors may, whether through consolidation or growttsgmtemore attractive or lower cost solutions than
we do, causing us to lose market share. For examplest@re of sales and leasing activity in the Delhi
Metropolitan Region and the Gurgaon markets has declinegtémr years on account of increasing competition
in these locations. We cannot assure you that we wililide to compete effectively with our competitorshia t
future, and our failure to compete effectively may matgriahd adversely affect our business, financial
condition and results of operations. Furthermore, weoamdetail tenants compete with other retail distribution
channels, including department stores and malls, iactittig customers. Moreover, we compete with other
retail real estate developers seeking suitable retadrits. Similarly, we and our developments must also
compete with an increasing number of commercial reateeslevelopers and existing commercial developments
that may be available for lease. Increasing competi@rd result in price and supply volatility, which could
cause our business to suffer.

A significant portion of our business, operations and assets dweated in Gurgaon and the Delhi
Metropolitan Region.

A significant portion of our business, operations and asset®eated in Gurgaon and the Delhi Metropolitan
Region. As of December 31, 2012, approximately 31.6 m&1d0% of the Development Potential of our
Projects under Construction, and approximately 9.6 msf of86f0the Development Potential of our Planned
Projects, were located in Gurgaon and the Delhi MetropoRegion. The real estate market in Gurgaon and the
Delhi Metropolitan Region may perform differently from, andymbe subject to market conditions and
regulatory developments that are different from, reatesharkets in other parts of India. We cannot assure you
that the demand for our properties in Gurgaon and the Delhioptditan Region will grow, or will not
decrease, in the future. Our business may also be advexffetyed by regulatory developments in these
regions, such as land use regulations, zoning laws, taxesnaimdnmental regulations, as well as political and
social developments that discourage customers from investirgperating in real estate in these areas or
discourage landowners from selling their properties duce the incentives available for particular or particula
types of developments.

Further, these areas are situated in a region that iiee poohigh seismic activity and are at risk of suffering
significant damage should an earthquake occur. While osmnéss has not been materially affected by
earthquakes in the past and we are generally insuredsagaich events, it is possible that future earthquakes
cyclones, floods or other natural disasters or man-masksters, including acts of terrorism and military
actions, particularly those that directly affect theaarén which our developments and other operations are
located, could result in substantial damage to our priegeaind we may not be able to recover all such losses
under our insurance arrangements which may, in turn, adverf§ety aur results of operations and financial
condition.

Failure to procure contiguous parcels of land may advesselffect our business, results of operations,
financial condition and prospects.

In the ordinary course of our business, we seek to ernteraimangements with land owners to procure land
parcels to form a contiguous land mass, upon which we ukdertastruction and development of properties.
Our ability to acquire suitable sites is dependent on a aurab factors that may be beyond our control,
including the availability of suitable land, the willingnesfslandowners to sell land to us on commercially
acceptable terms, the ability to obtain an agreemeputchase from all the owners where land has multiple
owners, the availability and cost of financing, encumbramcetargeted land, government directives on land
use, changes in government policies and the receipt of peamitsapprovals for land acquisition and
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development. We cannot assure you that we will be abteozure such parcels of land or enter into suitable
arrangements to form a contiguous mass on terms thacasptable to us, or at all. This may cause us to
modify, delay or abandon future development projects tinguh our failure to realize our investments, which
in turn could materially and adversely affect our businessults of operations, financial condition and
prospects.

We may not be successful in identifying suitable land pascfor development, or develop saleable or leasable
properties, or anticipate and respond to customer demand in &lyrmanner.

Our ability to identify suitable parcels of land farralevelopment activities is fundamental to our business and
involves certain risks, including those related to identifyappropriate land and formulating development plans
that appeal to the tastes of our customers, understaadihgesponding to the requirements of commercial
tenants and anticipating the changing retail trendsnigial See “Our Business—Our Operations—Our
operations methodology—Identification of potential projeantsl land”. Our decision to acquire land and
undertake a project involves an assessment of the sizéoeaiibn of the land, the preferences of potential
customers, the economic potential of the region, the proxiaifithe land to civic amenities and supporting
infrastructure, the willingness of landowners to sellltre to us on terms which are commercially acceptable
to us, the ability to enter into an agreement to buy laodh fmultiple owners, the availability and cost of
financing such acquisitions, the availability and competericéhind parties such as architects, surveyors,
engineers and contractors, the existence of encumisiagoeernment directives on land use, and the ability to
obtain permits and approvals for land acquisition and develapme

While we have in the past successfully identified suitabbgects that meet market demand, we may not be as
successful in the future. The failure to identify suitgirejects, build or develop saleable or leasable properties
or meet customer demand in a timely manner may cause harige; delay or abandon entire projects, which in
turn could materially and adversely affect our competiposition, business, financial condition, results of
operations and prospects.

Our Lease Business is dependent on our ability to eritdo new leases, or renew existing leases, on
favorable terms and the willingness and ability of oungnts to pay rent at suitable levels.

We earn income from the lease of commercial and retapesties, and from providing utilities and facility
management services to our tenants. The income from @aselBusiness during the nine month period ended
December 31, 2012 and in Fiscal 2012 Wa2,098.3 million anck15,504.2 million, respectively, which
constituted 17.9% and 15.2%, respectively, of our total sadther income. Further, during these periods, we
earnec9,909.0 million an&12,082.0 million in income from maintenance and other ser@ondgeneration of
power, which constituted 14.6% and 11.8%, respectieélgur total income during these periods.

Our portfolio properties may suffer from a lack of demdod to the prevailing market conditions and we may
not be able to find suitable tenants. As of DecembefB12, the Vacancy Rate for our commercial and retail
portfolio properties was approximately 13.0% and 4.0%peetively. We cannot assure you that we will be able
to conclude lease deeds or other form of definitive agesés with tenants for the portfolio properties currently
under negotiations in a timely manner and on satisfactamstesr at all. In addition, our customers may choose
to acquire or develop their own commercial or retail faegi which may further reduce the demand for our
portfolio properties.

We have historically targeted, and will continue tgéd, large multinational and Indian corporates andleggai

Our growth and success will therefore depend on the prowvigibigh quality office and retail space to attract
and retain tenants who are willing and able to pay resu#able levels and on our ability to anticipate the
future needs and expansion plans of these tenants. Furtheayweot be able to re-let or renew lease contracts
promptly, or the amount of rent and the terms on which leasewals and new leases are agreed may be less
favorable than those in the current leases.

The loss of key tenants, or a decline in the financitdlsility of such tenants, could have an adverse effect on
our business, financial condition, results of operationgsh flows and prospects.

We typically enter into leases for a period of thredive years for our commercial developments, whereas the
length of a lease for our retail developments is typichl months to three years, with a right of renewal for
another equal term or more which can be exercised alisheetion of the lessee. General economic conditions
may adversely affect the financial stability of oenants and prospective tenants and the demand for our
commercial and retail real estate. Accordingly, our ffoal condition and results of operations may be
adversely affected by the bankruptcy, insolvency or downtuthe businesses of one or more of these tenants,
as well as the decision by one or more of these teriantot renew its lease or to terminate its leaserédfo
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expires or to reduce its leased space.

Our tenants for commercial properties are typically esttibfo a lock-up for a period of up to three yeardeun
the terms of many of the leases, whereas our tenantstél properties are typically subject to a logkperiod

of 11 months. While default by a tenant prior to the gxpira lease may result in forfeiture of its security
deposit, it will also result in a shortfall in the incofnem our Lease Business until we lease the property to
another tenant. The loss of one or more of the key teo&imsr portfolio properties could result in periods of
vacancy, which could adversely affect the income from @ask Business. In addition, we may incur additional
costs, including legal expenses, in maintaining, insuring rariétting the property. Further, certain anchor
tenants may enter into arrangements with us whereby spéeased on a phased basis. We may have to reserve
completed space for these anchor tenants for certaindageseods of time and may be unable to lease the
premises to other prospective tenants during such periodsbyheesulting in a loss of income. Certain other
anchor tenants may request us to delay the commencemt lefase. If any of these risks materialize, our
results of operations, financial condition and the valueuofreal estate could be adversely affected.

We may incur significant infrastructure and developmeoosts if certain key tenants default, withdraw their
commitments or refuse to renew their leases.

We typically incur significant infrastructure and developmewsts based on the requirements of certain key
tenants for built-to-suit premises. If the fit-out Seeg are not carried out in accordance with the reqeinésn

of a particular potential tenant, we may be required tarisgnificant costs and delays in reconfiguring the
premises to suit the specifications of new tenants. Weatsa face difficulties in sourcing replacement tesant
willing to accept the existing customizations of the premigean existing tenant terminates its lease. Further, i
we are unable to provide the reconfigured premises withinstipalated timeframe, potential tenants may
withdraw their commitment and we may be required to pataicepenalties in accordance with the terms of the
MoU entered into with such tenants. These costs, delaysdificulties may adversely affect our business,
financial condition and results of operations.

We are subject to risks inherent in the varying demand @ifice space from the IT and ITeS industries in
India.

Companies in the IT and ITeS industries constitute afgigni proportion of our commercial tenant base. Any
adverse effects on the IT and ITeS sectors in India aheroutsourcing industry may also have a negative
impact on our operations. The growth in the IT and ITeS seoidndia may not be sustainable and may come
under competitive pressure from other countries providinglainservices. If these industries were to

experience a decrease in revenues or profitability dowdswn or if companies in these industries were to
scale down their operations, it may lead to a reductidease income from our commercial developments and
also adversely affect the value of properties that catdret IT and ITeS sectors in India. On account of certain
restrictions under the SEZ Act, if these industries redbeir demand for office space or cease their tengncie

we may not be able to replace them easily with tenaata fither industries which do not generate positive
foreign exchange. Further, an increasing number of est@te developments anticipating demand for office
space for these industries have become available in ibe ttgeted by us, thereby increasing the supply of
competing properties. If any of these risks matexgaliour business, financial condition, results of operations
and prospects may be adversely affected.

Our business may suffer if we are unable to sustain tipgality of our utilities and facility management
services.

As part of our business, we provide facility managememtvices to our leased commercial and retail
developments as well as certain of our completed residetgiielopments. Examples of these services include
common area maintenance, security services, civil andtrield maintenance and general facilities’
management, which includes power distribution, back-up poweerggon, central air conditioning, water
supply, drainage pumping, janitorial services, parking mamagt, pest control, fire detection and solid waste
disposal and management. We typically outsource theseetwithird party service providers. We believe that
our utilities and facility management services are aegnmatl part of our business and are important to the
successful marketing and promotion of our property developmieotsurther details, see “Our Business—Our
Operations—Our Lease Business—Ultilities and Faddiéynagement Services”. Since many of these services
are generally outsourced or are provided by government i@germar ability to control the quality of these
services is limited, and in the event they do not nieetrequired quality standards, our customers or tenants
may elect to discontinue such services. This may nedafimpact the attractiveness of our developments and
in turn, adversely affect our reputation, business andtsesubperations.
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The success of our residential developments is dependerur ability to anticipate and respond to customer
requirements.

The growing disposable income of India’s middle and upper iecdasses, together with changes in lifestyle,
has resulted in a substantial change in the nature ofdemiands. Increasingly, customers are seeking better
housing and better amenities in new residential developm@ntsfocus on the development of high quality
luxury residential accommodation requires us to satisfge¢hdemanding consumer expectations. The sort of
amenities now demanded by consumers include those that hdwechlly been uncommon in India’s
residential real estate market such as 24-hour elggtipower back-up, running water and amenities such as
security, parking, waste disposal and management, jalitedrvices, landscaped gardens, playgrounds,
swimming pools, fithess centers, tennis courts and golf ceu@ieen the current global economic crisis, we
face an increasing pressure to service our customers eosunate to their expectations at attractive prices,
which may not be profitable to us. Consequently, our litald meet our customers’ preferences or our failure
to anticipate and respond to customer needs could mataiadlyadversely affect our business and results of
operations. If we fail to anticipate and respond to custorequirements, we could lose potential customers to
competitors, which in turn could adversely affect our bissineesults of operations, financial condition and
prospects.

The success of our strategy for development of retail prties depends on our ability to build malls at
appropriate locations and attract suitable retailers anddeconsumers.

We expect significant demand for retail developments onustanf factors such as scope for penetration of
organized retail in India, relaxation of norms for FDI inulthbrand and single-brand retail trading and
absorption of existing supply of retail space in the geggraphical markets that we currently focus on. Further,
with the anticipated increase in presence of oversetslers, we expect Indian retailers to revive their
expansion and investment plans. We therefore plan to tapital expenditure towards development of certain
retail projects in the near future. For further detailg, ‘€@ur Business—StrategySentinue to focus on the
growth of our Lease Businéss

The success of our strategy for development of retail ptiepelepends on our ability to recognize and respond
to the changing trends in India’s retail sector. We believieitharder to draw consumers away from traditional
shopping environments such as small local retail starezaokets as well as from competing malls, we need to
create demand for our malls where customers can taketadeaof a variety of retail options, such as large
department stores, in addition to amenities such as dessgores, comprehensive entertainment facilities,
including our multiplex cinemas, air conditioning and undergrquanting. Further, to help ensure our malls’
success, we must secure suitable anchor tenants and othersratathey play a key role in generating footfalls.
Moreover, we lease a portion of our retail portfolio prépsron a revenue sharing model where our lease
payments are dependent on the revenues of the retailer. eebilat the growth and success of our retalil
business depends on us being able to achieve the right mixaoft¢en our malls to attract more customers to
the outlets which lease retail space from us.

A decline in retail spending or a decrease in the popylafithe retailers’ businesses could cause retailers to
cease operations or experience significant financial diffesithat in turn could harm our ability to continue to
attract other successful retailers and visitors to oudisnfaurther, since certain of our lease payments aseda
on revenue sharing arrangements with our retail tenantsjesiine in sales of our tenants will result in lower
lease income for us.

Our strategy to develop supporting infrastructure for our kelevelopments is subject to a number of
contingencies and may not be successful.

As part of our strategy, we intend to continue to pauditg in the construction of supporting infrastructure such
as roads, rapid rail networks and power projects in icesilect, strategic locations to ensure the high quality
of our commercial and retail portfolio properties as wadl certain residential developments. See “Our

Business—Strategycentinue to develop supporting infrastructure for key depraknts. While we generally

do not actively participate in the development of sidrastructure and may undertake this activity through

certain Joint Ventures with reputable infrastructure congsaas we have done in the past for the development
of supporting infrastructure iDLF City and Phase-Vin Gurgaon, we may still be exposed to certain risks

related to the development of infrastructure.

The development of infrastructure involves various riskduding, among others, regulatory risk, construction
risk, financing risk and the risk that these projects matyprove to be profitable. Additionally, infrastructure
projects typically require extended periods of development abstamtial investment before completion and
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may take months or years before positive cash flowseagenerated, if at all. The time and costs required in
completing a project may be subject to substantial @as@® due to many factors, including shortages of
materials, equipment, technical skills and labor, advessather conditions, natural disasters, labor disputes,
environmental disputes, disputes with contractors, changgsviernment priorities and policies, changes in

market conditions, delays in obtaining the licenses, psramitl approvals from the relevant authorities and other
unforeseeable problems and circumstances.

The failure of our Joint Ventures to complete theseasifucture projects according to their original
specifications or schedule, or to make such projects comatigroperational, could result in failure of our
strategy to improve the quality of our lease portfoliopgrties and our residential developments, besides
increasing the financing costs associated with the constnuthtan originally expected. This may in turn
adversely affect our business, results of operatiorendial condition and prospects.

We may be subject to liability and adverse tax consegeenapon the disposal of assets and business
undertakings.

We have implemented a strategy that involves divestitifrselected, non-strategic and non-core assets and
businesses. Pursuant to this strategy, we divested otedtgén certain land parcels identified for IT parks, IT
SEZs, hospitality projects or long gestation projects hwito immediate development plans and
integrated township projects, as well as certain sélesinesses such as hospitality, construction, retail srand
and wind energy. See “Our Business—History and RecevelBDpments”.

In this regard, we have provided, and may be further requoreprdvide, representations, warranties and
indemnities in respect of such assets and businesses armghytodamages to the extent that any
such representations, warranties or indemnities are, aniggcinaccurate. We may become involved in
claims, disputes or litigation concerning such representativasanties and indemnities and may be required
to make payments to third parties as a result of sucmglalisputes or litigation. We may also be subject to
adverse tax consequences upon the disposal of asgstestments, including potential double taxation regati

to disposal of assets through special purpose vehtabestjon on capital gains and other forms of tax thatctoul

be applicable to such transactions.

The unavailability of raw material, fuel and labor, oan increase in their costs, may adversely affect our
results of operations.

Our business is affected by the availability, cast guality of the raw materials, fuel and labor that we or ou
contractors require to construct and develop our propef@ias principal raw materials include steel, cement,
glass and plastics. The prices and supply of these and ratvematerials depend on factors not under our
control, including general economic conditions, competition, privolu levels, transportation costs and import
duties. The domestic prices of raw materials such akateecement have remained volatile in the past three
years. The unavailability of, or a significant increaséhim price of, fuel may also result in an increase inepric
of raw materials and construction.

We have not entered into any long term supply contwittsany of our suppliers for these raw materialsfdf,

any reason, our primary suppliers of raw materials shaut@it or discontinue their delivery of such materials
to us in the gquantities and quality we need and at pricésathacompetitive, our ability to meet our material
requirements for our projects could be impaired, our congtruschedules could be disrupted and our business
could suffer. The unavailability of, or a significantiiease in costs of, labor also affects our businesgselye

We cannot assure you that we would be able to procure raeriaisitand labor in a timely manner and at
competitive prices or that we will not be affectedhe event of any shortfall of supply, which may adversely
affect our business and results of operations. Our E@actors may also demand a revision of the agreed
contract price in the event the price of raw materiald,dutabor increases above an agreed threshold.

We have introduced an escalation clause in some of oufogevent projects, which we believe will assist in

mitigating an increase in construction and labor costs iniraefficient and transparent manner based
on published benchmarks. However, we cannot assure youehatlivbe able to offset the complete impact of
an adverse increase in labor costs or raw materizgrirhis may adversely affect our cash flows and resiults

operations.

Most of our projects require the services of third pagi which entails certain risks.

Most of our projects require the services of third parfidhese third parties include contractors, sub-contigcto
project management firms, architects, engineers, surseyat suppliers of labor and materials. The timing and
quality of construction of the projects we develop depends®m@vailability and skill of those third parties, as
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well as contingencies affecting them, including labor awl material shortages and industrial action such as
strikes and lockouts. We cannot assure you that skilled pairties will continue to be available at reasonable
rates and in the areas in which we conduct our projects. resudt, we may be required to make additional
investments or provide additional services to ensure the agegeaormance and delivery of contracted
services and any delay in project execution could adyeedtdct our profitability. Additionally, we rely on
manufacturers and other suppliers and do not have direabkconer the products they supply, which may
adversely affect the construction quality of our developments

We have outsourced, and may in the future continue to outsocoastruction related activities as well as
project management to third-party contractors. This, wie\®l enables our management to focus on our core
activity of real estate development and leasing. éf ¢bntractors and other service providers fail to perform
their respective obligations satisfactorily with regéoda project, we may be unable to develop the project
within the intended timeframe, at the intended cost, all.ain such circumstances, we may be required to incur
additional cost or time to develop the property to the appromiatedard of quality and in a manner consistent
with our development objective, which could result in redymredits or, in some cases, significant losses. We
may also not be able to recover compensation for anytiresudefective works or materials. While we believe
that we have adequate contractual safeguards in this regmaighnnot assure you that the services rendered by
any of our independent construction contractors will alwbgsatisfactory or match our requirements for
quality.

There have been time and cost overruns in the pastdlation to some of our projects, and there could be
further time and cost overruns in the future.

Property developments typically require substantial capitdéy during the construction phase which may take
an extended period of time to complete, and before a paiteaturn can be generated. The time and costs
required to complete a property development may be subjestiltstantial increases due to many factors,
including shortages of, or price increases with resgeatdnstruction materials or equipment, technical skills
and labor, acquisition of land, construction delays, unigatied cost increases, changes in the regulatory
environment, adverse weather conditions, third party performésice environmental risks, changes in market
conditions, delays in obtaining the approvals and permits fhenrelevant authorities and other unforeseeable
problems and circumstances. Any of these factors mayttededlays in, or prevent the completion of a project
and result in costs substantially exceeding those orlginaldgeted for. The cost overruns may not be
adequately compensated by contractual indemnities, whighaifi@ct our financial condition and results of
operations.

We are not insured against cost overrun risks. In addigion,delays in completing our projects as scheduled
could result in dissatisfaction among our customersjltieg in negative publicity and lack of confidence
among future buyers for our projects. Additionally, we mayauhieve the economic benefits expected of such
projects. In the event there are any delays in the complefisuch projects, our relevant approvals and leases
may be terminated. We have in the past experienced tiche@st overruns in relation to certain of our projects.
We cannot assure you that we will be able to complétua Projects under Construction or Planned Projects
within the stipulated budget and time schedule.

Further, there may be a lag between the time we ac@uicednd the time we construct and develop a project
and sell or lease our inventories. The actual timinghef completion of a project may be different from its
forecasted schedule. Given that the market for progeidigelatively illiquid, there may be high transaction
costs as well as little or insufficient demand for praperat the expected lease income or sale price, whigh m
limit our ability to respond promptly to market events,bsas changes in the prices of the raw materials we
utilize in our projects. The risk of owning undeveloped land armbldrinventories can be substantial and the
market value of the same can fluctuate significantly @salt of changing economic and market conditions.

We are subject to a penalty clause under our sale agregsientered into with our customers for any delay in
the completion and handover of the project.

The sale agreements into which we enter with our custoceatsin a penalty clause pursuant to which we are
liable to pay a penalty for any delay in the completiod aandover of the project to the customers. In terms of
the sale agreement, the penalty is payable by us at@rite on a monthly basis, or based on any other method
agreed in the agreement with a customer. Accordingliarge residential projects, the aggregate of all pesalt

in the event of delays may adversely impact the overafitability of the project and, therefore, adversely
affect our results of operations.

We may not be able to develop all of our Land Reserves.
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We have Land Reserves across India, and as of Decemi0121,we had approximately 6,175 acres of Land
Reserves, with total Development Potential of approxima&8&:4 msf. Of these, approximately 274.9 msf, or
82.7% of the total Development Potential, relates to our IDpreent Business, and approximately 57.5 msf, or
17.3% of the total Development Potential, relates to oure Basiness. We are currently in negotiations with
multiple buyers for sale of certain land parceldohhif concluded, may reduce the Development Potential o
Land Reserves by an aggregate of approximately 7.0 msf'CBgeBusiness—Our Operations—Our Land
Reserves”.

The procedure for obtaining such approvals varies from &iattate, and is considered to be a time-consuming
process. Our ability to develop our Land Reserves and getteeagstimated Saleable Area or Leasable Area is
subject to a number of risks and contingencies, some ohvelne&esummarized below:

» the title to the lands we own may be defective or couldhadienged in a legal proceeding;

» release of any mortgage created in favor of certain banfisancial institutions on the portion of Land
Reserves that we intend to develop may require repaymerdfinancing of certain debt facilities, or
alternatively, creation of security on another portioowf Land Reserves having equivalent value;

« the MoUs and agreements to purchase land may expire, and weombg able to renew the agreements
that have expired;

* we may not receive the lands that are supposed to betalidcaus by government authorities, whether as a
result of changes in government policies or otherwise;

* we may not receive the expected benefits of the arrangemenhave entered into with land owners for
construction on, and development of, land; and

* we may not receive the approvals required for our intendesl@awents.

If any of these risks materialize, we may not be abldetvelop our Land Reserves and generate Saleable Area
or Leasable Area in the manner we currently contemplatewe may not be able to implement our business
strategy effectively, which could have a material advezffect on our business, results of operations and
financial condition.

We have in the past entered into, and continue to ento,i memoranda of understanding and similar
commercial agreements to acquire land or economic intesest land, and are subject to certain risks
associated with such agreements.

We have in the past entered into, and may continue to entgrni@moranda of understanding and similar
commercial agreements with land owners to acquire landsconomic interest in lands. We typically make
partial or advance payments to such land owners. Upon theessfial completion of due diligence
investigations, we pay the remaining amount or agreeatsfer a portion of the developed area or enter into
other similar arrangements.

As of December 31, 2012, the balance due to third partiesspect of payments under arrangements with land
owners for construction on, and development of, landI24s876.9 million, representing approximately 10.0%
of our Land Reserves. This amount does not include a sum of apateki¥3,000.0 million that may be
payable in the future in the event we decide to acquire freéetgtits in respect of certain land parcels for which
we presently have leasehold rights, on completion ofeteant legal requirements in this regard.

These agreements typically stipulate time frames withiichvtitle to land must be conveyed and provide that
all or a part of the advance monies paid to these thiriepartay be forfeited in the event that the acquisition
process is not completed within the agreed time frainesertain situations, agreements to purchase land may
expire or contain irregularities that may invalidate théfnsuch irregularities exist in the land parcels that we
have acquired, or if we are unable to acquire such landdexelopment plans for certain projects may be
adversely affected, which could in turn adversely aftectbusiness, results of operations, financial condition
and prospects.

We face uncertainty of title to our lands.

The difficulty of obtaining title guarantees in India me#mat title records provide only for presumptive rather
than guaranteed title. The title to these lands enditagmented and the land may, in many cases, have multiple
owners. Some of these lands may have irregularitiestle, such as non-execution or non-registration of
conveyance deeds and inadequate stamping and may be subjecinrmces which we may not be aware
of. Additionally, some of our projects are being executedugh joint ventures in collaboration with third
parties. In some of these projects, the title to the laag be owned by our joint venture partners, and we
cannot assure you that these persons or entities havditteto such lands.
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Additionally we face various practical difficulties in veiiig the title of a prospective seller or lessor of
property. Indian law, for example, recognizes the abilifypersons to effectuate a valid mortgage on an
unregistered basis by the physical delivery of originé titocuments to a lender. Adverse possession under
Indian law also gives rise, upon 12 years’ occupation, to walitership rights as against all parties, including
government entities that are landowners, without the regeine of registration of ownership rights by the
adverse possessor. Furthermore, under Indian law, a thaeison retains property rights to land alienated by
their spouse if such married person has not consentedhcabenation, effectively requiring consent by each
spouse to all land transfers in order for a transfereeceive good title. Indian law also recognizes thecept

of a “Hindu Undivided Family”, whereby all family membeiscluding minor children, jointly own land and
must consent to its transfer, in the absence of whidnd transfer may be challenged by a non-consenting
family member. Our title to land may be defective assult of a failure on our part, or on the part of arprio
transferee, to obtain the consent of all such personsaétsteansfer in a chain of titte may be subject to these
and other defects, our title and agreements we have entgoedith land owners for construction on, and
development of, land may be subject to various defectshmhie may not be aware of. For these and other
reasons, title insurance is not readily available didn

Several legal proceedings that we are currently invoimecklate to property and our real estate projects.
Property litigation in India, particularly litigation witfespect to land ownership, is generally time consuming
and involves considerable costs. If any property which we lavested in is subject to any litigation or is
subjected to any litigation in future, it could delay a developmarject or may adversely affect us, financially
or otherwise.

The uncertainty of title to land makes the acquisition @eklopment process more complicated, may impede
the transfer of title, expose us to legal disputes ahwbraely affect our land valuations. Legal disputes in
respect of land title can take several years and dersdile expense to resolve if they become the subject of
court proceedings and their outcome can be uncertain. of Wee owners of the land which is the subject of our
development agreements are unable to resolve such disgthiehese claimants, we may lose our interest in
the land.

The failure to obtain good title to a particular plotaid may materially prejudice the success of a development
for which that plot is a critical part. This may advéysaffect the development of the remaining portion of land
and may require us to write off expenditures in respect alekelopment.

We do not have title opinions for all of our Land Reservedanay not be able to assess or identify certain
risks and liabilities for all our projects.

We typically conduct due diligence and assessment exemigedo acquiring land, entering into joint or sole
development agreements and assessing the financidityiabithe projects, and engage local counsel to issue
title opinions. See “Our Business—Our Operations—Our Operdfietiedology”. With regard to certain land
parcels, it is often impracticable for counsel to satigfigain technical requirements because of the unctesi
discussed above. As a consequence, we do not have title ofimiaisof our Land Reserves. Further, due to
the nature of industry in which we operate, we mayh®oable to assess or identify all the risks and ligslit
associated with the land or projects, such as faulty omwidptitle, unregistered encumbrances or adverse
possession rights. In addition, we may not correctly deter the suitability of land for a project or we may
inaccurately estimate the cost of a project when bimgédr the expected expenditure. Consequently, we may
face unexpected liabilities, which may materially and adWemstect our financial condition and results of
operations.

We may enter into joint development agreements in relatio the development of certain projects, which
entail certain risks, including loss of the payments mdugeus and payment of penalties.

We may enter into joint development agreements with fhértdy land owners in relation to the development of
certain of our projects. Under these agreements, wiggically required to provide the owners of the land with
a deposit, which is refundable upon the completion optbgect and the joint development partners being given
possession of their respective share of the units in thegbrpursuant to the agreement. We may also be
required to provide a non-refundable deposit in certain cdSegher, under these joint development
agreements, in the event of any delay in the complefigheoproject within the time-frame specified, we are
required to indemnify such parties with whom we have enteredjoint development agreements and pay
certain penalties as specified in these agreements. patitewe have experienced delays in the completion and
handover of projects. Continued delays in the completioth@fconstruction of our projects will adversely
affect our reputation. Such penalties payable by us veitl atlversely affect our financial condition and results
of operations. Further, if we are required to pay pengtigsuant to such agreements and we decline to do so,
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we may not be able to recover the deposits made by us tanthewners, which could adversely affect our
business, financial condition and results of operations.

Certain of our joint development agreements do not contagxeeption for delay caused due to factors beyond
our control in relation to the imposition of penalties and oabntain limited force majeure clauses.
Consequently, we could be forced to pay penalty for ceeteémts beyond our control, including for delays on
account of non-receipt of government approvals or other psionis. Further, under the terms of the joint
development agreements, the underlying interest in lambi transferred to us until the completion of the
project. In the event of a joint development project not being cdethlany investment made by us in relation
to the project could be lost. As a result, our businessndiabcondition and results of operations could be
materially and adversely affected.

Certain third parties with whom we have entered intaragements for development of certain land parcels may
be involved in certain legal proceedings related to thérdit other rights to such land. Any adverse outcome of
such legal proceedings may adversely affect our rightieruaur agreements with these third parties, which
could adversely affect our business, results of operaindgprospects.

Further, we have executed certain joint development agnets only with the leaseholders of the underlying
land and not with the owners. In the event thatélseholders commit a default under the lease agreemet, or i
the leasehold right of the leaseholder is terminabe@hy other reason, we will be unable to acquire tarast

in or derive benefits from the project.

Our joint venture partners may not perform their obligationatsfactorily and their interests may differ from
ours. We also undertake certain projects through Joirgrures, which entail certain risks.

We have entered into joint ventures with Prudential basce and ITNL Enso Rail Systems Limited, Hines and
ITNL, among others. We also undertake certain projects riegtinto joint venture agreements with third
party real estate developers or land owners and have égtgétests in certain Subsidiaries and Associates
which are currently developing, or have in the past deeelpcertain specific projects.

The success of these Joint Ventures depends significantlyeosatisfactory performance by our joint venture
partners and the fulfilment of their obligations. If a jowgnture partner fails to perform its obligations
satisfactorily, the Joint Venture may be unable to perfadequately or deliver its contracted services. In such a
case, we may be required to make additional investmentie Joint Venture or become liable for its
obligations, which could result in reduced profits or in sorses, significant losses. The inability of a joint
venture partner to continue with a project due to finammidegal difficulties could mean that we would bear
increased, or possibly sole, responsibility for thevaaté projects. Additionally, our joint venture partneraym
hold different views about various aspects of a project.

Arrangements governing our Joint Ventures may permit tgapar no control over the operations of the joint
ventures under certain circumstances. Our majority joint venpartners may make significant decisions
without our consent that affect our interests, such asyidglaproject execution timetables or losses.
Alternatively, we may be required to obtain consent feominority joint venture partner before we can cause
the Joint Venture to make or implement a particular busidegslopment decision or to distribute profits to us.
These and other factors may cause our joint venture partaeact in a way contrary to our interests, or
otherwise be unwilling to fulfill their obligations undeurojoint venture arrangements. Moreover, our Joint
Ventures may contain restrictive covenants to dispose ofhauwelsolding in the Joint Ventures for significant
periods, sometimes ranging from five to seven years, wtuald limit our ability to exit an unsatisfactory Joint
Venture. Our joint venture agreements may provide the imgesiith options to exit the Joint Venture, through
the exercise of tag along rights, drag along rights,option and call options. In the event that such investors
exercise these rights, the completion of the project lmesgdversely affected.

Further, joint venture agreements may require investor nbb&gore any restructuring, reorganization, change
in capital structure, amendments to the constitutional dentsyof the Joint Venture or transfer of assets. Under
certain joint ventures agreements, investors may be erttitipebferential dividends, or investor consent may be
required for the determination of minimum sale prices aabd payments for various components of the
project. We may not be able to obtain these consents in tirreg, al, which may delay or defer proposed
transactions. Such restrictions may inhibit our growthm@k limit our flexibility to make decisions relating t
the corresponding projects, cause delays and mayiaigtand adversely affect our results of operations.

If any of these risks materialize, or if the perfonoa of our Joint Ventures and Associates is adverselgtedfe
our results of operations and financial condition may beisgly affected.

There are restrictions on SEZs in India and underhgnand of such SEZs.
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Under the prevailing law governing SEZs in India, once a 8Edotified, the developer is restricted from
selling or otherwise disposing the land underlying the SEZ. Tdwerehowever, certain exceptions pursuant to
which certain rights can be created on such land. Thedsralin a SEZ may be demarcated into a processing
area for setting up units for manufacturing of productshe provision of services, or an area exclusively for
trading or warehousing purposes, or a non-processing @resher activities. The lease period for space in the
processing area or the free trade and warehousing zon@ &itBEZ has to be for a minimum period of five
years. Moreover, the developer cannot remove goods from thedSEe domestic tariff area (“DTA”") without
permission from the relevant authority and where applicaiel¢ain duties are to be paid for clearance of goods
in DTA.

Further, the approvals received by us to develop, operatenaintain the SEZs are subject to us fulfilling
certain conditions, including compliance with environmengdigty standards, applicable standards relating to
planning, sewerage disposal, pollution control, laborslawd execution of certain guarantees. In the event we
are unable to comply with the restrictions under the laageigning SEZs in India, our developer or co-
developer status may be suspended or withdrawn and the guanardeieled by us may be invoked against us
as a penalty, which may in turn adversely affect our busirfegancial condition, results of operations and
prospects.

The Government’'s SEZ policy continues to attract céntapposition and may be restricted, withdrawn or
altered.

The Government’s policy in respect of SEZs continues ta sensitive issue in India. In addition, the Finance
Ministry of India has expressed concern in respect of ta&nies lost as a result of commercial activities
enjoying fiscal exemptions under the SEZ regime. Further Government has been criticized for the creation
of SEZs as it involves the compulsory acquisitiongriaultural land from farmers. It is possible thataa®sult

of political pressures, the procedure for obtaining SEfus may become more onerous, or that the types of
land that are eligible for SEZ status will be furthestricted, or that the SEZ regime may be withdrawn entirel
The laws and regulations relating to SEZs have been in @migesince 2006, and there continues to be some
uncertainty with respect to the interpretation and apjpticabf such laws and regulations. Additionally,
regulatory authorities may allege non-compliance and swhject us to regulatory action in the future,
including penalties, seizure of land and other civil omanal proceedings under applicable laws and
regulations. Any such action or any changes to the SBineemay adversely affect our business, financial
condition, results of operations and prospects.

We require certain regulatory approvals in the ordinary ase of our business and the failure to obtain them
in a timely manner or at all may adversely affect our opeoat.

We require certain statutory and regulatory permitgnses and approvals, including approvals related to the
change of land use. In order to commence development ofgjects, we require sanction of our project plans
from the relevant municipal authorities, including approvapmfposed zoning and building plans, approvals
from other local authorities, including but not limitem the local airport authorities, fire services authesit
and state police authorities, as well as environmentaraees from the environmental authorities and
pollution control boards. Such sanctions are typicalpgntgd for a limited period and may lapse in the event
construction is not commenced or completed within theqguiteed time period. Further, such approvals also
require us to comply with certain continuing obligatiomgn-compliance of which would render them
suspended or revoked. We may encounter problems in obténgisg approvals or licenses and may experience
delays in fulfilling the conditions precedent to any reqliapprovals. There may also be delays on the part of
administrative bodies in reviewing applications arehging approvals.

Additionally, we require completion or occupancy certifésato be delivered to us upon completion of a project
or a phase thereof. In relation our Projects under Comistnuevhile we have applied for the required approvals
and permits, we cannot assure you that we will receivsethpprovals within the required time, or at all. While
we believe we will be able to obtain such approvals or psratisuch times as may be required, there can be no
assurance that the relevant authorities will issue asycf permits or approvals in the time frames antietpat
by us, or at all. It is possible that some projects lvéllocated in areas that will require significantasfructure
support, including roads, electrical power, telecommunicatioveter and waste treatment. We may be
dependent on third parties, including certain government atiglsorto provide such services. Any delay or
failure by any such party to provide such additional services failure to obtain any required consents and
approvals on acceptable terms or in a timely manner maypditte schedule of development or the sale or
leasing of our projects, and in turn, adversely affectbusiness, results of operations and financial condition.

Further, certain of our Planned Projects are in the pirgdim stages of planning and development and, in
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certain cases, we have not yet acquired the planning apprOualglans in relation to these projects are yet to
be finalized and may be subject to further changes thahaedetermine to be necessary in light of various
factors such as prevailing economic conditions, preferemfesur customers and applicable laws and
regulations. For example, for a portion of the land iwNgurgaon, we are yet to receive license from the
Directorate of Town and Country Planning, Haryana. We redjuire statutory and regulatory approval and
permits to successfully execute these projects and carsuweagu that the relevant authorities will issue these
approvals or permits within the anticipated time framegtaall. Any delay or failure to obtain the approvals or
permits required for our Planned Projects may adverstdgtajur business and prospects.

Compliance with, and changes in, environmental, health aradety laws and regulations may materially and
adversely affect the development of our projects and ownafficial condition and results of operations.

We are subject to environmental, health and safety dagsregulations in the ordinary course of our business,
including governmental inspections, licenses and approvals gfroject plans and projects prior to and during
construction. We are required to conduct an environmentadsaasat for most of our projects before receiving
regulatory approval for these projects. If environmentablems arise during or after the commencement of
construction of a project or if the government authoriie®nd and impose more stringent regulations, we will
have to be in full compliance with applicable regulatoeguirements at all times. We may need to incur
additional expenses to comply with such new regulations orriak@eremedial measures which may increase
the cost of the development of the property. We cannot agsuréhat we will be in compliance with current
and future environmental, health and safety laws and regulatiaiktimes, and any potential liabilities arising
from any failure to comply therewith will materialgnd adversely affect our business, financial condition and
results of operations.

Our Company has a substantial level of sundry debtors.

As of December 31, 2012, the aggregate amount owed to the Coinpatsydebtors wa®15,516.9 million.
Further, as of that date, we had made certain advarm®gerable in cash or in kind or for value to be received
of ¥25,773.5 million, which advances were used primarily by thirdiggawith whom we have entered into
certain arrangements, including joint development and jointuve arrangements, for construction on, and
development of, land owned by them. General economic conslitmay adversely affect the financial
conditions of our debtors, and may result in defaultsdmesof these debtors. In the event of defaults by our
debtors, we may suffer a liquidity shortfall and incuditidnal costs, including legal expenses, in recovering
the sums due and payable to us. If we are unable to retteveums due and payable to us, or if the recoveries
made by us are significantly lower than the aggregate anosted to us, it may have an adverse impact on our
business, financial condition or results of operations.

The government may exercise rights of compulsory purchaserminent domain in respect of our lands and
compensation in lieu of such acquisition may be inadequateurther, the proposed Right to Fair

Compensation and Transparency in Land Acquisition, Rehahtiibn and Resettlement Bill, 2012 (the “Land
Acquisition Bill”), if enacted, may adversely affect ouubiness.

Like other real estate development companies in India,reveubject to the risk that governmental agencies in
India may exercise rights of eminent domain, or congylpurchase of lands. The Land Acquisition Act, 1894
allows the central and state governments to exercib&srgf compulsory purchase of land if such acquisition is
for a “public purpose”, which, if used in respect of our lacwyld require us to relinquish land. However, the
compensation paid pursuant to such acquisition may not beiatdetp compensate us for the loss of such
property. The likelihood of such actions may increase asehigat and state governments seek to acquire land
for the development of infrastructure projects such asstarports and railways. Any such action in respect of
one or more of our major current or proposed developments ealviersely affect our business, financial
condition, results of operations or prospects. Underténms of certain approvals obtained by us for our
projects, we have entered into relinquishment deeds with¢aédathorities, under which we have relinquished
free of cost the area reserved for parks and open spacesoandgat road widening in the development plan, in
favor of the local authorities.

Further, the Land Acquisition Bill was introduced in 2012 befbeeIhdian Parliament to govern processes in
relation to land acquisition in India. The Land Acquisitioill Brovides for certain restrictions on land
acquisition. For instance, consent is required from a&it 18@% of the persons affected by the project and no
change of ownership of the acquiring entity is permitted withshtgining specific permission from the
appropriate Government authority. Further, there are e¢#etrs on the acquisition of certain types of
agricultural land. The Land Acquisition Bill includes prawiss relating to payment of compensation to affected
persons which is linked to the “market value” computed in r@ecwe with the provisions of the Land
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Acquisition Bill, which is doubled for land in rural areas.100% solatium is required to be added to this
amount in order to arrive at the final compensation figureaddition, the Land Acquisition Bill also provides
for certain rehabilitation and resettlement benefitsveryefamily affected by an acquisition. Further, no change
of land use will be permitted if rehabilitation and resetdat of affected persons is not completed in the
manner required under the statute. For details, sedustry Overview—Indian Real Estate Regulatory
Framework”

The Land Acquisition Bill has not been approved by the IndiandPaelit and there is uncertainty as to whether
it will be enacted in its current form, or enacted htlathe Land Acquisition Bill is enacted in its current fgrm
we may be required to comply with its provisions regarding cosgt®n and rehabilitation with retrospective
effect and also in relation to the land acquisitions Wmatmake in the future. This may increase our cost of
acquisition of land and could restrict our ability to acguand or our ability to enter into arrangements with
land owners for development of land, which could adversectéiur business, financial condition and results
of operations.

Our sales of certain developments are subject to theomstiof governmental land authorities.

We lease certain lands from governmental land authoriesie of these lease agreements restrict our aloility t
sell, transfer or assign our interests with respesutth land without the prior consent of the relevant aiyhor

If the relevant authorities do not consent to the transfassignment of our interests in such lands even after
we have developed them, or impose onerous terms and casditiar revenues could be adversely affected.

We will continue to be controlled by our Promoters and pdiahconflicts of interest may exist or arise as a
result.

After the completion of this Issue, our Promoters willtcoln directly or indirectly, 75.0% of our outstanding
Equity Shares. As a result, our Promoters will continue xeraise significant influence over all matters
requiring shareholder approval. We have entered into, agdcordinue to enter into, certain transactions with
our Promoters or entities controlled by our Promoters, whiely create potential conflicts of interest. Our
Promoters also control certain other companies thatnatiee real estate business with which we may have
conflicts of interest. We cannot assure you that our Prensiohs majority shareholders, will act to resolve any
potential conflicts of interest with our minority skaolders.

We have entered into, and may in the future enter intertain related party transactions; we cannot assure
you that we could not have achieved more favorable tetmad such transactions been entered into with
unrelated parties or that we will be able to recover tmaounts due from related parties.

We have entered into transactions with related parties, indudur Promoters and Directors. Certain
transactions we typically enter into with related garinclude inter-corporate deposits with related partie a
the issuance of corporate guarantees in order to secudelh@bligations of certain related parties. Fare
informationregardingour relatedpartytransactionssee the disclosure on related party transactions contained
the Audited Consolidated Financial Statements included in “Fiab8tatements”.

The Audit Committee of our Board of Directors reviews decisions relating to significant related party
transactions. However, weannotassureyou that we could not haveachievedmore favorabletermshad such
transactiondeenenteredinto with unrelatedparties.Furthermoreijt is likely that we mayin the future enter
into certaintransactionwvith such related partie$he transactionsve haveenterednto haveinvolved,andany
futuretransactionsvith our relatedpartiescould potentiallyinvolve, conflicts of interest.

Our success depends in large part upon our senior managenairgctors and key personnel and our ability
to retain them and attract new key personnel when neegg and the loss of key members or failure to attract
skilled personnel may adversely affect our business.

Our senior management and key personnel collectively hang years of experience with us and would be
difficult to replace. We do not maintain “key man” insurarioe any of our senior managers or other key
personnel. Any loss of our senior managers or other key rpgkaor the inability to recruit further senior
managers or other key personnel could impair our futyrenpairing our day-to-day operations, hindering our
development of new projects and harming our ability to dgvehaintain and expand customer relationships.

We cannot assure you that we will be able to retain amyl of the key members of our management. The loss
of the services of such key members of our managementdeald materially and adversely affect our business
and the results of our operations. Further, our abilityntintain our leadership position in the real estate
business depends on our ability to attract, train, motieate retain highly skilled personnel. In the event we are
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unable to do so, it could adversely affect our business antig®f operations.
We may suffer uninsured losses or experience losseselng our insurance limits.

We maintain insurance on property and equipment in amountsnvthdielieve is consistent with industry
practices. Our real estate projects could suffer physiaalage from fire or other causes, resulting in losses,
including loss of lease income, which may not be fully comgedday insurance. In addition, there are certain
types of losses, such as those due to earthquakes, flagdsanes, terrorism or acts of war, which may be
uninsurable, are not insurable at a reasonable premium or whiglexoeed our insurance limits. The proceeds
of any insurance claim may be insufficient to cover relng costs as a result of inflation, changes in bogdi
regulations, environmental issues as well as other factrould an uninsured loss or a loss in excess of insured
limits occur, we would lose the capital invested in and thieipated revenue from the affected property. We
would also remain liable for any debt or other finanolaligation related to that property. We cannot assure you
that material losses in excess of insurance proceeldsawvibccur in the future.

Further, we do not carry coverage for title defects, eatdrs’ liability, timely project completions, loss ohte

or profit, construction defects or consequential damagres fenant’s loss profits. Any damage suffered by us in
respect of these uninsured events would not be covered by instaadcwe would bear the impact of such
losses.

Although we believe we have industry standard insuranceuiment developments, if a fire or natural disaster
substantially damages or destroys some or all of ouercudevelopments, the proceeds of any insurance claim
may be insufficient to cover rebuilding costs as a resulinfition, changes in building regulations or
environmental issues as well as other factors.

Our operations and our work force are exposed to various hazard$ we are exposed to risks arising from
construction related activities that could result in neatal liabilities, increased expenses and diminished
revenues.

There are certain unanticipated or unforeseen risksrtagtarise in the course of real estate development due to
adverse weather and geological conditions such as storncamar, lightning, flood, landslide and earthquake.
Additionally, our operations are subject to hazards intiéneproviding architectural and construction services,
such as risk of equipment failure, impact from falling otsie collision, work accidents, fire or explosion,
including hazards that may cause injury and loss of lifegreedamage to and destruction of property and
equipment, and environmental damage. Any such risk could res®posing us to material liabilities, increase
our expenses, adversely affect our reputation and mait ies decline in our revenues. We cannot assure that
we may be able to prevent any such incidents in the future.

We are exposed to risks related to stringent labor legistatrelating to engagement of contract labor and
dispute resolution.

India has stringent labor laws and regulations governimg relationship with our employees and other
contractors, including in relation to hiring and terminatioreofployees, work permits, minimum wages, and
for the regulation of contract labor.

We use a substantial amount of contracted and sub-cadréadbor for our on-site operations. We do not
directly control such labor. Failure by us or our sub-corgracto comply with the relevant laws and
requirements for labor related matters could adverdédgtaour business and operations. Although we do not
engage such contract labor directly, we may be held respengitder applicable Indian laws for wage
payments to such labor in the event of default by our cdotsacFurther, pursuant to the provisions of the
Contract Labour (Regulation and Abolition) Act, 1970, we mayedagiired to retain such contract labor as our
employees.

Additionally, certain other Indian labor laws also settfaletailed procedures for the establishment of unions,
dispute resolution and certain other laws that impose iceftaancial obligations on employers upon
retrenchment. Although our employees are not currently unionizece tan be no assurance that they will not
unionize in the future. If our employees unionize, it may becdiifficult for us to maintain flexible labor
policies, and our business may be adversely affected.

We operate in a labor-intensive industry and our contratypisally hire casual labor in relation to specific
projects. A large number of labor we employ come from iffeparts of India as well, who may return to their
home states after a short period of time. If wewarable to negotiate with the workmen or the contractors, or
retain or substitute our inter-state labor, it could resultork stoppages or increased operating costs as a result
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of higher than anticipated wages or benefits. In additi@nmay not be able to procure required casual labor for
our existing or future projects, which could adversely affextbusiness, reputation, financial condition, results
of operations and cash flows.

We cannot guarantee the accuracy or completeness of factd other statistics with respect to India, the
Indian economy, and the Indian real estate and infrasttuce-related sectors contained in this Red Herring
Prospectus.

While facts and other statistics in this Red Herring Pretsigerelating to India, the Indian economy as well as
the Indian property development and real estate sectors haveb&seth on various publications and reports
from agencies that we believe are reliable, we caguoatrantee the quality or reliability of such sources of
materials. While our directors have taken reasonableircdne reproduction of such information, they have not
been prepared or independently verified by us, the ManatpersSyndicate Member or any of our or their
respective affiliates or advisers and, therefore wkenmme representation as to the accuracy of such facts and
statistics, which may not be consistent with other informnatompiled within or outside India. These facts and
other statistics include the facts and statistics includethén sections titled “Industry Overview”, “Our
Business”, “Risk Factors” and “Management’s Discussion amalysis of Financial Condition and Results of
Operations”. Due to possibly flawed or ineffective cdlen methods or discrepancies between published
information and market practice and other problems, thtisics herein may be inaccurate or may not be
comparable to statistics produced elsewhere and should nadbby relied upon. Further, there is no assurance
that they are stated or compiled on the same basigtlorthe same degree of accuracy, as the case may be
elsewhere.

Certain statements in this Red Herring Prospectus ilation to Development Potential, Saleable Area or
Leasable Area are based on management estimates and have notriEpendently appraised.

The square footage information presented in this Red HeRmospectus regarding Development Potential,
Saleable Area or Leasable Area is based on managemematestand has not been independently verified to
the extent it does not relate to our Projects under Garigin and Planned Projects. Further, the acreage and
square footage actually developed may differ from the atsquresented herein, based on various factors such
as market conditions, title defects, modifications wofireering or design specifications and any inability to
obtain required regulatory approvals.

Further, the classification of projects as Completagjelets, Projects under Construction and Planned Projects
as well as references to Land Reserves are based omalmenagement classifications, and may therefore not
be precise. For example, some of our projects which haveesst converted for non-agricultural use or for
which approvals have not been obtained or renewed may bé#iethes Land Reserves even though we may
have executed joint development agreements in relation to sogttgrand this may affect our references to
Land Reserves or the classification of our projects atviRrojects under Construction and Planned Projects.

Moreover, title defects may prevent us from having vagjtits enforceable against all third parties to lands over
which we believe we hold interests or in respect bictv we have entered into arrangements with land owners
for development of land, rendering our management's essnuhtthe area and make-up of our land incorrect
and subject to uncertainty.

Any information contained in press articles or other mediaports in connection with our business and
operations or this Issue may be incorrect and you should mdy on any financial or other information other
than that contained in this Red Herring Prospectus.

Our business and operations have in the past been, and mayedntbe, subject to negative media or investor
attention, which may distract our management, consumernal resources and affect certain investors’
perceptions of our Company. In addition, there has been pressdia coverage regarding this Issue, primarily
in India, that included certain projections, valuations afttier forward-looking information. We make no
representation as to the appropriateness, accuracy, congsieter reliability of any of these media reports, o
the projections, valuations or other forward-looking infolioraincluded or referred to therein. Information in
such press or media reports may not be true or basedracicinformation and may be inconsistent with, or
conflict with, the information contained in this Red HegriProspectus. Accordingly, in making your investment
decision, you should rely only on the financial, operati@mal other information contained in this Red Herring
Prospectus and you should not rely on any extraneous informatthe press or other media.

Our ability to pay dividends in the future may be affectey dny material adverse effect on our future
earnings, financial condition or cash flows.
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Our ability to pay dividends in future will depend on tlenéngs, financial condition and capital requirements
of our Company and that of our Subsidiaries and otbesalidated entities and the dividends they distribute to
us. Our business is capital intensive and we may make additapital expenditure to complete various real
estate projects. Our ability to pay dividends is alsaiotstl under certain financing arrangements. We may be
unable to pay dividends in the near or medium-term, and ouefdividend policy will depend on our capital
requirements and financing arrangements in respect ofrojects, financial condition and results of operations.

Any future issuance of Equity Shares may dilute your shanéding and sales of our Equity Shares by our
Promoters or other major shareholders may adversely affeetttiading price of the Equity Shares.

Any future equity issuances by us, including in a primargroffy or pursuant to the exercise of stock options
under our ESOP, may lead to the dilution of investors’ steddéngs in us. Any future equity issuances by us or
sales of our Equity Shares by our Promoters or other mhgmeholders may adversely affect the trading price
of the Equity Shares. In addition, any perception by imvreghat such issuances or sales might occur could also
affect the trading price of our Equity Shares.

RISKS RELATING TO INDIA

The cyclical nature of the Indian real estate market coulduse us to experience fluctuations in property
values and lease income over time.

Historically, the Indian real estate market has bgetical, a phenomenon that can affect the optimal timing for
both the acquisition of sites and the sale or leasioproperties. We cannot assure you that real estate tmarke
cyclicality will not continue to affect the Indian readtate market in the future. As a result, we may épes
fluctuations in property values and lease income over timehwihicurn may adversely affect our business,
financial condition and results of operations.

Political instability or significant changes in the econdmliberalization and deregulation policies of the
Government of India or in the government of the statekere we operate could disrupt our business.

The Indian Government has traditionally exercised and contiouesetcise a significant influence over many
aspects of the Indian economy. Our businesses, and the maddestapd liquidity of our securities may be
affected by changes in exchange rates and controls, intatest government policies, taxation, social and
ethnic instability and other political and economic develamsan or affecting India.

In recent years, India has been following a course ohauo@ liberalization and our business could be

significantly influenced by economic policies followed ttng Central Government. Further, our businesses are
also impacted by regulation and conditions in the varistates in India where we operate. Since 1991,
successive central governments have pursued policies adraimliberalization and reforms.

However, we cannot assure you that such policies will coatin the future. Indian Government corruption,
scandals and protests against certain economic reformsh Wwave occurred in the past, could slow the pace of
liberalization and deregulation. The rate of economic liatibn could change, and specific laws and policies
affecting foreign investment, currency exchange ratesodiner matters affecting investment in India could
change as well. A significant change in India’s economligs, in particular, those relating to the businesses
in which we operate, could disrupt business and economictomgin India generally and, our businesses in
particular.

Acts of terrorism and other similar threats to securitpuld adversely affect our business, cash flows, resul
of operations and financial condition.

Increased political instability, evidenced by the #trer occurrence of terrorist attacks, enhanced national
security measures, conflicts in several countries agidme in which we operate, strained relations arisiomfr
these conflicts and the related decline in consumer corkdemy hinder our ability to do business. Any
escalation in these events or similar future eventsdisypt our operations or those of our customers, tenants,
agents and suppliers. Further, such events could affect thehalitgi of raw materials needed for our operations
or the means to transport those materials to our prsiest These events have had, and may continue to have,
an adverse impact on the global economy and customedeané and spending in particular, which could in
turn adversely affect our revenue, operating resultscasll flows. The impact of these events on the volatility
of global financial markets could increase the volgtitif the market price of our securities and may limit the
capital resources available to us and to our customeemte agents and suppliers.

Economic developments and volatility in securities magk@t other countries may cause the price of our
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Equity Shares to decline.

The Indian economy and its securities markets are influenceecdayomic developments and volatility in
securities markets in other countries. Investorsttieas to developments in one country may have adverse
effects on the market price of securities of compaoiested in other countries, including India. Any worldwide
financial instability could also have a negative impacttioe Indian economy, including the movement of
exchange rates and interest rates in India. Negative ecorsenelopments, such as rising fiscal or trade
deficits, or a default on sovereign debt, in other ememjiagket countries may affect investor confidence and
cause increased volatility in Indian securities mar&atsindirectly affect the Indian economy in general.

Trade deficits could have a negative effect on our busmand the trading price of the Equity Shares.

India’s trade relationships with other countries can imfieeIndian economic conditions. In Fiscal 2012, India
experienced a trade deficit of U.S.$184.9 billion, which samificantly higher than the trade deficit of

U.S.$118.6 billion in Fiscal 201XSource: Departmentof Commerce, Ministry of Commerce and Industry,
Government of India.)f India’s trade deficits increase or become unmanagedbé Indian economy, and

therefore our business, our future financial performanue the trading price of our securities could be
adversely affected.

Any downgrading of India’s debt rating by an international ratinggency could have a negative impact on
our business and the trading price of the Equity Shares.

Any adverse revisions to India’s credit ratings for éstic and international debt by international rating
agencies may adversely affect our ability to raiselitamhal financing and the interest rates and other
commercial terms at which such additional financing islabke. This could have an adverse effect on our
business and future financial performance and our ability torofiteincing to fund our growth, as well as on
the trading price of the Equity Shares.

Restrictions on foreign direct investment in the reatate sector may hamper our ability to raise additional
capital. Further, foreign investors are subject to certaiestrictions on transfer of shares.

The consolidated FDI Policy imposes certain conditions ondoréirect investment in townships, housing,
built-up infrastructure and construction development projecisdia. It permits foreign direct investment of up
to 100% without prior approval subject to certain conditibesg fulfilled. These conditions relate, among
other things, to the minimum area to be developed under a projggmum capitalization, restrictions on
repatriation and the time within which a project is requit@de developed. Our Company's inability to raise
additional capital through foreign direct investment agsult of these and other restrictions may adversely
affect our business and prospects.

Further, under FEMA, transfers of shares between nonemsic&nd residents are freely permitted, subject to
certain restrictions, if they comply with the pricing guidets and reporting requirements specified by the RBI.
If the transfer of shares is not in compliance with suchirgi guidelines or reporting requirements, prior
approval of the RBI will be required. We cannot assure yatidnhy required approval from the RBI or any
other government agencies will be obtained on favorable temas all.

A decline in India's foreign exchange reserves may afféiquidity and interest rates in the Indian economy,
which could adversely impact our financial condition.

According to a report released by RBI, India's foreegohange reserves totaled over U.S.$296.6 billion as of
December 28, 2012. Foreign exchange reserves have declimedlyeand may have adversely affected the
valuation of the Rupee. Further declines in foreign exchangevesscould adversely affect the valuation of the
Rupee and could result in reduced liquidity and higher inteedes that could adversely affect our future
financial performance and the market price of the Equityesha

Significant differences exist between Indian GAAP anther accounting principles, such as U.S. GAAP and
IFRS, which investors may be more familiar with and maonsider material to their assessment of our
financial condition.

As stated in the reports of our independent auditors irdlud this Red Herring Prospectus, the Company’s
financial statements are prepared and presented in confosfitfityndian GAAP which has been consistently
applied during the periods stated, except as provided in sucti.ridp attempt has been made to reconcile any
of the information given in this Red Herring Prospectusany other principles or to base it on any other
standards. Indian GAAP differs in certain significant exdp from IFRS, U.S. GAAP and other accounting
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principles and auditing standards with which prospectivesiove may be familiar in other countries. If the
financial statements of our Company were to be preparadcordance with such other accounting principles,
our results of operations, cash flows and financial positiay be substantially different. Prospective investors
should review the accounting policies applied in the prepearaif our financial statements, and consult their
own professional advisers for an understanding of the differdrategen these accounting principles and those
with which they may be more familiar. See “SummafyS@nificant Differences between Indian GAAP and
IFRS”.

Public companies in India, including our Company, may beqtered to prepare financial statements under
IFRS or a variation thereof, Indian Accounting Standards (“IN AS”). The transition to IND AS in India is
still unclear and we may be adversely affected by thassition.

Public companies in India, including our Company, may be requirgaepare annual and interim financial
statements under IFRS or a variation thereof. The I@&lreleased a near-final version of IND AS titl€dst-
time Adoption of Indian Accounting Standards”. Further, theAM@s, on February 25, 2011, notified that IND
AS will be implemented in a phased manner and the date ofraptgmentation will be notified at a later date.
As at the date of this Red Herring Prospectus, the MGAnloé notified the date of implementation of IND AS.
There is not yet a significant body of established pradir forming judgments regarding its implementation
and application. Additionally, IND AS has fundamental diffeesawith IFRS and therefore financial statements
prepared under IND AS may be substantially different fromarfcial statements prepared under IFRS. We
cannot assure you that our financial condition, resultpefasions, cash flow or changes in shareholders’ equity
will not appear materially different under IND AS frotrat under Indian GAAP or IFRS. As we adopt IND AS
reporting, we may encounter difficulties in the on-goingcpss of implementing and enhancing our
management information systems. We cannot assure you thatlaption of IND AS will not adversely affect
our reported results of operations or financial condition amd failure to successfully adopt IND AS in
accordance with the prescribed timelines may matergadty adversely affect our financial position and results
of operations.

Our business and activities may be further regulatedthg Competition Act and any adverse application or
interpretation of the Competition Act could materially and adsely affect our business, financial condition
and results of operations.

The Competition Act was enacted for the purpose of prevgnpractices having an adverse effect on
competition in India and has mandated the CCI to regulate sactiges. Under the Competition Act, any
arrangement, understanding or action, whether formahformal, which causes or is likely to cause an
appreciable adverse effect on competition in India \aiel and may result in substantial penalties. Any
agreement among competitors which directly or indiyedetermines purchase or sale prices, directly or
indirectly results in bid rigging or collusive biddingmiis or controls production, supply, markets, technical
development, investment or the provision of serviceshares the market or source of production or provision
of services in any manner, including by way of allocatibgengraphical area or types of goods or services or
number of customers in the relevant market or any otlmeitasi way, is presumed to have an appreciable
adverse effect on competition in the relevant mankdndia and shall be void. Further, the Competition Act
prohibits the abuse of dominant position by any enterpifisieis proved that the contravention committed by a
company took place with the consent or connivance otriswable to any neglect on the part of, any director
manager, secretary or other officer of such companyp#raon shall be guilty of the contravention and may be
punished.

On March 4, 2011, the Government of India notified and brougtd force the provisions under the
Competition Act in relation to combinations (th@dmbination Regulation Provisions) with effect from June

1, 2011. The Combination Regulation Provisions require tbquisition of shares, voting rights, assets or
control or mergers or amalgamations, which cross thecipipesl asset and turnover based thresholds, shall be
mandatorily notified to and pre-approved by the CCI. In &iditon May 11, 2011, the CCI issued the final
Competition Commission of India (Procedure in regarchéottansaction of business relating to combinations)
Regulations, 2011. These regulations, as amended, setheuméchanism for implementation of the
Combination Regulation Provisions under the Competition Aogé manner in which the Competition Act and
the CCI affect the business environment in India may attversely affect our business, financial condition and
results of operations.

We are presently involved in certain legal proceedings uriderCompetition Act before the Competition
Appellate Tribunal. For details, see ‘Gur business may be adversely affected due to certain sedvelings
and penalties imposed by the C@nd “Legal Proceedings—Proceedings under the Compehiign2002
under A — Cases filed against our Company and B — Cdsdsafiainst the Subsidiaries”.
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We cannot predict the effect on our business of thegwsed enactment of the Companies Bill, 2012 (the
“Companies Bill”) in India.

In December 2012, the Companies Bill was tabled before,paisded by, the lower house of the Indian

Parliament. The Companies Bill provides, inter alia, $anificant changes to the regulatory framework

governing the issue of capital by companies, corporatergance, audit procedures and corporate social
responsibility. The Companies Bill has not yet been tabled ddfier upper house of the Indian Parliament. The
Companies Bill will require the approval of the upper hodgh® Indian Parliament, as well as the approval of
the President of India and publication in the Official Gezdiefore becoming law. There is therefore no

certainty that the Companies Bill will be passed in itsentrform, or at all. Our business and operations may
be adversely affected and subject to regulatory uncertdititg legislation is enacted. We have not determined
the impact of this legislation on our business.

RISKS RELATING TO THE EQUITY SHARES

The trading price of the Equity Shares may be subjecvolatility and you may not be able to sell your Equity
Shares at or above the Issue Price.

The trading prices of publicly traded securities maighly volatile. Factors affecting the trading price of the
Equity Shares include:

» variations in our operating results;

* announcements of new projects, strategic alliances orragree by us or by our competitors;

* increases and decreases in the Occupancy Rate of sed lpperties;

e recruitment or departure of key personnel;

» favorable or unfavorable reports by a section of the mmahiaerning the real estate industry in general, or
in relation to our business and operations;

* misinformation campaigns by any politically motivatecogrs or by any disgruntled employees not
currently on our rolls;

* changes in the estimates of our operating results oigekan recommendations by any securities analysts
that elect to research and report on our Equity Shares;

» market conditions affecting the real estate sector l@m@¢onomy as a whole; and

» adoption or modification of regulations, policies, procedwr programs applicable to our business.

In addition, if the stock markets experience a loss aéstor confidence, the trading price of the Equity 8har
could decline for reasons unrelated to our business, fialacwndition or operating results. The trading price of
the Equity Shares might also decline in reaction to evéatsaffect other companies in our industry even if
these events do not directly affect us. Each of thaeskrfs, among others, could materially affect the price of
the Equity Shares.

We cannot assure you that the Equity Shares will connto remain in the Futures and Options (“F&QO”)
segment of the stock exchanges and that the daily “pricedghcircuit breaker” imposed by stock exchanges
in India will not apply to the Equity Shares.

There are two types of circuit breakers applicable tostbeks listed on the Stock Exchanges, namely, (a) a
daily “price-based circuit breaker”, which specifies thend within which the price of a particular stock is
allowed to move freely; and (b) an index based market-wideitbreaker, which applies to a stock at three
stages of the index movement either way — at 10%, 15% and\®0%e the daily price based circuit breaker is
applicable to a stock depending on whether it is traded on&esegment, an index based market-wide circuit
breaker is applicable to all the stocks listed ortredl stock exchanges in India. Further, the daily “price<base
circuit breaker” operates independently of the index based tnaitte circuit breakers imposed by SEBI on
Indian stock exchanges.

Our Equity Shares are traded in the F&O segment and aydterefore, currently not subject to a daily “price
based circuit breaker” imposed by the Stock Exchanges im,Imdiich does not allow transactions beyond
specified increases or decreases in the price of theyEgbares. We cannot assure you that the Equity Shares
will continue to remain in the F&O segment and that theydgilice based circuit breaker” will not apply to the
Equity Shares in the future.

However, the index based market-wide circuit breaker sysestill applicable to the Equity Shares and these
circuit breakers bring about a coordinated trading mattading on all equity and equity derivatives markets
across the country. The breakers are triggered by movemmeetther Nifty 50 or the Sensex, whichever is
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breached earlier. We cannot assure you that the StadkaBges will not halt trading due to the index based
market-wide circuit breaker in the future and the closurerofiie stoppage of trading on, the Stock Exchanges
could adversely affect the trading price of the Equityr&ha

There is no guarantee that the Equity Shares will ballistethe Indian stock exchanges in a timely manner, or
at all, and prospective investors will not be able to imatet sell their Equity Shares on a Stock Exchange.

In accordance with Indian law and practice, final approvalsigting and trading of the Equity Shares will not
be applied for or granted until after the Equity Share® leen issued and allotted. Such approvals will requi
the submission of all other relevant documents authgritia issuance of our Equity Shares. Accordingly, there
could be a failure or delay in listing the Equity Shamasthe Stock Exchanges, which could adversely affect
your ability to sell our Equity Shares.

Investors may be subject to Indian taxes arising out of cabifains on the sale of our Equity Shares.

Capital gains arising from the sale of the Equity Sharesyenerally taxable in India. Any gain realized on the
sale of the Equity Shares on a stock exchange held f@ than 12 months will not be subject to capital gains
tax in India if securities transaction tax, or STT, bagen paid on the transaction. STT will be levied on and
collected by an Indian stock exchange on which the EquityeStae sold. Any gain realized on the sale of the
Equity Shares held for more than 12 months by an Indiaident, which are sold other than on a recognized
stock exchange and as a result of which no STT has been phibewgubject to capital gains tax in India.
Further, any gain realized on the sale of the Equity Shatéddrea period of 12 months or less will be subject
to capital gains tax in India. Capital gains arisingnirthe sale of the Equity Shares will be exempt from
taxation in India in cases where an exemption is provideema treaty between India and the country of which
the seller is a resident. Generally, Indian tax tesadio not limit India’s ability to impose tax on capgains. As

a result, residents of other countries may be liableafoiirt India as well as in their own jurisdictions on gains
arising from a sale of our Equity Shares. For more infbion, see “Statement of Tax Benefits”. However,
capital gains on the sale of the Equity Shares purchagkd issue by residents of certain countries will not be
taxable in India by virtue of the provisions contained attxation treaties between India and such countries.
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MARKET PRICE INFORMATION

As of the date of this Red Herring Prospectus, 1,779,938 &4uity Shares have been issued and are fully

paid

up. The Equity Shares are listed on the BSE and the NSEhe Equity Shares are actively traded on the BSE
and the NSE, the stock market data has been given sepdoatelch of these Stock Exchanges. Our Equity

Shares have been listed since July 5, 2007 on the BSE aN&Ehe

The tables set forth below indicate the high and low prigiethe Equity Shares and the volume of trading
activity for the specified periods. The closing priceshef Equity Shares on the BSE and the NSE on March 28,

2013 were&k 234.65 and 234.70 per Equity Share, respectively.

The table set forth below indicates the high, low and avepages of the Equity Shares and the volume of

trading activity for the specified periods.

1. The high, low and average market prices of the EquityeStfar the periods indicated are as below:
BSE
Year Date of High Volume on Volume Date of Low Volume onVolume Average Volume Volume
ending High ®)® dateof ondate Low (¥)@® dateof ondate )@ © duringthe during
March High of High Low of Low period the
31, (No. of (In¥ (No.of (InX% (No. of  period
Equity  million) Equity  million) Equity (n%
Shares$? Shares) Shares) million)
2011 6-Oct-10 392.751,071,609 421.1728-Feb-11212.05 1,340,334 288.5€ 297.64 1,183,348 347.8¢
2012 4-Apr-11 271.55 716,483 194.5z 6-Jan-12174.7% 2,767,185 486.55 217.04 1,231,488 263.93
2013 11-Mar-13285.70 1,400,146 400.02 9-Apr-13230.00 1,085,457 249.66 256.22 1,122,843 287.70

(Source: www.bseindia.com)

NSE
Year Dateof High Volume Volume Dateof Low Volume Volume Average Volume Volume
ending High R®)® ondateof ondate Low R®)® ondateof ondate R)® @ duringthe during
March High of High Low of Low period (No. the
31, (No. of (In% (No. of (In% of Equity = period
Equity  million) Equity  million) Shares) = (In%
Shares? Shares) million)
2011 6-Oct-10392.80 6,072,5942,386.8(28-Feb-11211.85 7,434,539 1,597.9¢ 297.70 5,916,2481,751.9¢
2012  4-Apr-11272.45 4,181,8421,136.6( 6-Jan-12174.5510,427,073 1,835.5¢ 217.09 7,116,0911,526.71
2013 11-Mar-13286.4010,179,8312,915.50 9-Apr-13 230.00 8,234,412 1,893.91 256.27 8,981,3202,301.68

(Source: www.nseindia.com)

Notes:

@ High, low and average prices are of the daily ciggirices.
@ |n case of two days with the same closing price,date with the higher volume, in terms of nuntfeEquity Shares,

has been considered.

® Average price represents the average of the daising prices of each day for each year presented

2. Monthly high, low and average market prices and trading veduam the Stock Exchanges for the six
months preceding the date of filing of this Red HerringsPectus:

BSE
Month Date of High Volume Volume Dateof Low Volumeon Volume Average Volume Volume
high ®) @ ondate of on date low ®)® date of low ondate () ® during the during
high (No. of High (No. of  of Low period the
of Equit (In¥ Equity (In% (No. of  period
Shares)® million) Shares)  million) Equity  (In%
Shares) million)
March 22-Mar-
2013 11-Mar-13285.70 1,400,146 400.02 13 231.05 1,604,518 370.72 261.34 1,322,100 345.52
February
2013 22-Feb-13281.00 1,518,579 424.97 15-Feb-13248.80 997,431 246.7€ 269.09 1,067,424 288.6E
January
2013 31-Jan-13277.80 1,825,184 504.71 11-Jan-13230.05 458,980 106.44 249.46 983,483 249.2¢
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BSE

Month Date of High Volume Volume Dateof Low Volumeon Volume Average Volume Volume
high ®) @ ondate of on date low ®)® date of low ondate ()@ ® during the during

high (No. of High (No. of  of Low period the
of Equity (In% Equity (In% (No. of  period
Shares)® million) Shares) million) Equity (n%
Shares) million)
December
2012 31-Dec-12230.50 894,728 206.31 3-Dec-12210.65 564,598 118.9€ 221.20 842,564 186.70
November 20-Nov-
2012 8-Nov-12213.75 712,215 150.5€ 12 199.65 721,359 145.94 205.43 627,675 129.2€
October
2012 5-Oct-12241.75 1,299,671 311.07 30-Oct-12199.05 779,714 156.13 214.53 1,152,289 249.54

(Source: www.bseindia.com)

NSE

Month Date of High Volume on Volume Date of Low Volume Volume Average Volume Volume
high W date of ondate of low ®) ondateof ondate ()@ duringthe during

high (No. High low (No. of Low period the
of Equity (In% of Equity (In% (No. of  period
Shares)?  million) Shares) million) Equity (n%¥
Shares) million)
March
2013 11-Mar-13 286.40 10,179,831 2,915.5022-Mar-13 230.9510,728,234 2,477.69 261.3910,201,4152,666.55
February
2013 22-Feb-13 281.45 13,577,503 3,802.0¢ 15-Feb-13248.70 8,699,350 2,148.92 269.26 9,808,6532,658.97
January
2013 31-Jan-13 277.60 17,413,601 4,814.6% 11-Jan-13230.45 2,911,277 67577 249.47 7,454,7481,894.0¢
December
2012 31-Dec-12 230.60 6,874,418 1,584.5¢ 3-Dec-12 210.35 4,647,943 978.82 221.14 7,370,4121,633.6¢
November
2012 8-Nov-12 214.00 5,237,321 1,108.8¢20-Nov-12 199.70 6,226,858 1,261.81 205.44 5,004,8071,03121
October
2012 5-Oct-12 241.90 9,273,996 2,217.1<4 30-Oct-12 199.10 4,535,364 908.2¢ 214.54 8,803,7761,913.8¢€

(Source: www.nseindia.com)

Notes:

) High, low and average prices are of the daily dggrices.

@ In case of two days with the same closing price date with the higher volume, in terms of numifequity Shares has
been considered.

©® Average Price represents the average of the diaiyng prices of each day for each month presente

3. The market price of our Equity Shares on March 7, 2013firgteworking day following the meeting
of our Board approving the Issue was:
Date BSE
Open® High(®) LowR®) Close®  Volume (No.of  Volume (in¥ million)
Equity Shares)
March 7, 2013 269.00 280.40 266.15 279.35 2,199,940 606.11

(Source: www.bseindia.com)

Date NSE
Open®) High®) Low®) Close ) Volume (No. of  Volume (In ¥ million)
Equity Shares)
March 7, 2013 269.90 280.30 266.30 279.25 14,603,238 4,022.04

(Source: www.nseindia.com)
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USE OF PROCEEDS

The total proceeds of the Issue will be approximal] million. After deducting fees and expenses of
approximatel\% [e] million, the net proceeds of the Issue will be approxatye [e] million.

Subject to compliance with applicable laws and regulationsniged to use the net proceeds of the Issue for,
among other things, the repayment of borrowings, general rateppurposes, working capital requirements and
capital expenditure or such other purpose as the Board eftDis may decide. Subject to the provisions of the
Equity Listing Agreement, the Company will have flexibilitydeploying the proceeds.

Pending utilisation of the net proceeds of the Issue glzdtm&nt of Equity Shares as described above, the

Company intends to temporarily invest the funds in istebearing instruments including deposits with banks
and investments in mutual funds and liquid funds.
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CAPITALISATION STATEMENT

The following table sets forth the Company’s capitalsatnd total debt as of December 31, 2012 on the basis
of unaudited condensed consolidated interim financial statemenésautjusted to give effect to the Issue. This
table should be read in conjunction withldnagement’s Discussion and Analysis of Financial Condition
and Results of Operations and our financial information contained in “unaudited condensed cdasedi
interim financial statements”.

X in million)
As of December 31, 2012| As adjusted for the Issué

Shareholders’ funds (Equity)
Share capit&? 21,389.3 [o]
Reserves and surplus 258,555.3 [o]
Share application money pending allotnf&nt 0.0 [o]
Total shareholders’ funds (A) 279,944.6 [e]
Debt
Long Term Borrowings 162,156.( [e]
Short Term Borrowings 32,855.0 [o]
Other Borrowing®’ 59,874.2 [o]
Total Debt (B) 254,885.4 [e]
Total (A+B) 534,829.4

Y7o be incorporated after determination of IssuecEri
Notes:

@ As on December 31, 2012, the total number of optigranted by our Company to purchase Equity Shares
pursuant to our Company’'s ESOP 2006 is 6,519,656which 1,712,310 have vested and 4,807,346 are
outstanding. For further details, see “Board ofebiors and Senior Management— Employee Stock Option
Scheme”.

®  Rounded off to nil.

©  “Other borrowings” represents current maturitiesoniy term borrowings as of December 31, 2012.

There will be no further issue of Equity Shares whether by wf public issue, issue of bonus shares,
preferential allotment, rights issue, qualified institutigni@dcement or in any other manner during the period
commencing from the date of registering this Red Hgrfmospectus with the RoC until the Equity Shares
offered in the Issue have been listed on the Stock Exchanges Application Amounts are refunded, as the
case may be, including on accountrefusal of the listing of such Equity Shares by the Stxthanges.

Pursuant to a resolution of the Finance Committee of thedBafaDirectors of our Company dated April 12,
2013, our Company proposes to issue, subject to market condiseasred, redeemable, non-convertible,
taxable debentures of the face valu& &0 million each (NCDs") aggregating t& 7,500.0 million (the 2013

NCD Issu€). The 2013 NCD Issue will be undertaken on a private gofent basis in accordance with the
provisions of the Securities and Exchange Board of India (lasdeListing of Debt Securities) Regulations,
2008, as amended (th&EBI Debt Security Regulation) and applicable provisions of the Companies Act,
and is subject to the execution of a debenture trusteemgnt and a debenture trust deed and the receipt of
approvals and consents as may be required for issuances ofasuh The NCDs issued pursuant to the 2013
NCD Issue are proposed to be listed on the wholesale debttraagtment of NSE.
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DIVIDENDS

Subiject to the provisions of the Companies Act, the Compaany declare dividends as recommended by the
Board. Subject to the provisions of the Companies Aetshareholders of the Company may, through a general
meeting, declare dividends to be paid to the membearedCompany.

The dividend paid by the Company in the last three Fissas provided below:

Particulars Fiscalyear ended Fiscalyear ended Fiscalyear ended

March 31, 2012 March 31, 2011 March 31, 2010

Face value per Equity Share §h 2 2 2
Dividend (In¥ Million)” 3,396.77 3,395.14 3,394.80

Dividend per equity share (R 2 2 2

Dividend rate (% to paid up capit 10C 10C 10C

" Excluding corporate dividend tax

The amounts paid as dividends in the past are not necesediigtive of the Company’s dividend policy or
dividend amounts, if any, in the future. Investors argicaed not to rely on past dividends as an indication of
the future performance of the Company or for an investrimetthe Equity Shares offered in the Issue. For
further details, seeRisk Factors- Our ability to pay dividends in the futwre may be affected by any
material adverse effect on our future earnings, finanial condition or cash flows”
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MANAGEMENT’'S DISCUSSION AND ANALYSIS OF FINANCIAL C ONDITION AND RESULTS OF
OPERATIONS

The following discussion of our financial conditiand results of operations should be read in coajiem with our audited
financial statements as of and for the fiscal yeamded March 31, 2010, 2011 and 2012, includingsttfeedules and notes
thereto and the reports thereon, together with anaudited financial statements as of and for theemnonths ended
December 31, 2011 and 2012, including the schediidsnotes thereto and the report thereon, whigbeap in the section
titted “Financial Statements”. The financial statents presented in this Red Herring Prospectus asclidsed herein have
been prepared to comply with Indian GAAP, whiclfedsf in certain significant respects from IFRS anh&. GAAP. Unless
stated otherwise, references to the financial statets as of and for the fiscal years ended MarcH2810 and 2011 are to
the financial statements for those years, prepaed presented in accordance with the format présctiunder the Old
Schedule VI before it was replaced with the Rev@&stedule VI. Similarly, references to the finahstatements as of and
for the fiscal year ended March 31, 2012 are to dheited financial statements for the year presgimeaccordance with
the Revised Schedule VI.

Our fiscal year ends on March 31 of each year. Adicgly, all references to a particular fiscal yeare to the twelve-
month period ended on March 31 of that year.

The forward looking statements contained in thiedssion and analysis are subject to a varietyaotoirs that could cause
actual results to differ materially from those cemiplated by such statements. Factors that may ceude a difference
include, but are not limited to, those discussetForward-Looking Statements” and “Risk Factors”.

References to “we”, “us”, “our” and similar terms i@ references to the Company along with its Suas&h, Joint
Ventures, Associates and partnerships on a coretelibbasis.

Overview

During the period from 2003 to 2008, the Indian real egtattor witnessed significant growth and demand, led
by increasing affluence and an expanding middle-clads Righer levels of disposable income, as well as
increased demand for commercial and retail space from matitthal businesses and retail operators. Our
business grew steadily during this period, and we commenced and laseekeal new commercial, retail and
residential projects and expanded our operations across Indlading in areas in and around Chennai,
Bengaluru, Hyderabad, Kolkata and Chandigarh, in addition to the Ditiopolitan Region and Gurgaon.
Following our initial public offering and listing on the BSE ahe tNSE in 2007, we sought to diversify our
operations into areas such as hospitality, wind power, 8Bd$nsurance.

In Fiscal 2009, the Indian economy started feeling the émp&athe global financial crisis. This led to an
increase in interest rates and a shortage of affordabldit, accompanied by inflationary pressures. These
factors have had an adverse effect on the Indian reat esstetior as a whole. The period of activity priorh® t
financial crisis had seen a build up of large quantities ofsoyly in the Indian real estate market, across the
commercial leasing, retail leasing and residential housémgors and this, combined with a lack of liquidity,
high interest rates and investor uncertainty, resulte@donced demand and downward pressure on prices for
properties as well as a reduction in the volume of |lgeaimd lease income. The outlook towards the Indian real
estate sector changed significantly during this penmtistricter provisioning and risk weightage norms adopted
by banks resulted in a lack of affordable financing forgbetor. As a consequence, our business was adversely
affected by lower revenues and cash flows, on the and,tand higher input and financing costs, on the other.

In order to effectively respond to the adverse effetthe macro-economic situation and in order to stabilize
our business, we restructured our businesses into two businrem®st— the Development Business and the
Lease Business, and integrated the operations of Caratsasdbsidiaries, including DAL, with our Lease
Business in Fiscal 2010 (th€araf Transaction”). See “Our Business—Our Operations”. This resulted i
substantial consolidation of our lease properties and pribuidewith relatively stable cash flows from lease
income. Further, we implemented a strategy of focusmgur core business of real estate development and
leasing, while seeking to unlock the value of non-caseets that involved long gestation projects with no
immediate development plans as well as non-strategindrses, the monetization of which we believe will not
impair the growth of our core business over the long-term.cdmmenced a process of divesting our interests
in certain non-core assets and businesses, which is ing-gBee “Our Business—History and Recent
Developments”. We also sought to improve our overall deffilprand reduce the cost of our long term debt
during this period.

The increased focus on our core business contributed to amuegrowth from Fiscal 2010. In Fiscal 2010,
our sales and other income amounte®8,509.0 million, which grew by 29.2% &101,444.4 million in
Fiscal 2011 and further by 0.8% ¥&02,238.5 million in Fiscal 2012. However, even as we toeksures to
counter the adverse factors of the recession and seloiliz business, our expenditures have continued to

75



increase, with substantial increases in input costsngufiscal 2011 and Fiscal 2012. Further, economic
conditions in Fiscal 2012 and the nine month period ended DmxeBl, 2012 have continued to be
challenging. On account of successive hikes in the bankyatee Reserve Bank of India between March 2010
and October 2011, and the lack of any significant reductibescafter, we have experienced a continued
increase in our finance costs during this period. Our averasteof debt has continued to increase from 11.3%
at the end of Fiscal 2011 to 12.7% at the end of F@@&aR.As a result, our net profit has seen a downward
trend, declining fron®17,198.3 million in Fiscal 2010 t&16,396.1 million in Fiscal 2011 and further to
$12,008.2 million in Fiscal 2012. Our sales and other inconéhe nine month period ended December 31,
2012 amounted 867,769.5 million, while our net profit for this period w&g161.1 million.

We are now seeking to concentrate on certain key gelugraparkets, and to achieve a suitable product and
price combination in these markets. We are also tinge@ the development of supporting urban infrastructure
in certain select, strategic locations to ensure the duiglity of our developments. We believe that our strength
lies in our ability to consolidate and exploit our Land €tess and to execute large-scale real estate
development projects in the commercial, retail argidential spaces. We believe that certain of our sicatbg
located land parcels have high embedded value and our projects,deteloped on such land parcels, will
command a relative premium. Our current strategy nsedi at utilizing these strengths, with the target of
developing our core business, rationalizing our costs andinedoar levels of indebtedness. However, as we
seek to focus on our core business, we face severalrgedleincluding an uncertain regulatory and taxation
environment.

As we continue to implement our strategies, our financial camdét the end of Fiscal 2012 and the nine month
period ended December 31, 2012 reflects the on-going effect obtive @conomic and business factors. Our
aggregate Net Debt amounted®214,199.6 millionT226,997.2 million an&214,330.1 million as of March 31,
2011, March 31, 2012 and December 31, 2012, respectiveleder, we believe that demand conditions in
the real estate sector are exhibiting early signs pfarement, and signs of declining interest rates asasell
renewed activity in the lending and public capital markets apeated to ease funding pressures. As we
continue to build on our core business of real estate @@wveint and leasing and streamline our restructured
organization structure, we believe that we are well plaie achieve our targets of reducing our overall
indebtedness, executing our real estate development anthlepgrations and taking advantage of a potential
revival in economic growth and its resultant positive effen the real estate sector.

Factors Affecting Our Financial Condition and Results & Operations
General economic conditions in India and the availability of esthte financing

We derive substantially all of our revenues from operetiin India and consequently, our performance and
growth is dependent on the state of the overall Indian ecpamochthe Indian regulatory framework. The Indian
economy has shown signs of slowdown in growth over theskstral years, with real GDP growth rate
decreasing to 6.2% in the year ended March 31, 2012 fro¥h iB.The year ended March 31, 2011, 7.4% in the
year ended March 31, 2010 and 9.3% in the year ended March(L, R@ther, India’s GDP growth rate for
Fiscal 2013 is expected to fall further to 5.5%.

The recent global financial crisis and the effects ofréloent debt crisis in the European Union continue to be a
cause of concern despite concerted efforts to contaimdiierse impact of these events on global economic
recovery. A failure to successfully implement recoveryisons may lead to significant disruptions in the global
credit market, which could have a significant advénggact on the availability of credit and the confidente o
the financial markets, globally as well as in India.

Any adverse impact of global and Indian economic conditiolishimder our ability to raise financing for the
execution of our projects. Stricter provisioning and risk weightagrms imposed by the RBI on real estate
financing by banks and NBFCs have in the past affected, and mtgumto affect, the availability of funds to
real estate developers. Further, Indian companies in thestde sector are generally not permitted to borrow
funds from overseas banks or lending institutions on accourgrtdin restrictions imposed by the RBI under
the FEMA. Our ability to raise new financing or refinamogsting debt on acceptable terms will have a material
effect on our financial condition and results of operations.

Recent trends in the real estate sector in India

The Indian real estate sector is currently facing challgngimditions, amidst an overall slowdown in economic
growth in India. Oversupply and a lack of sustained econoaticity in some regions have led to an overall
decline in volumes of sales, as well as pricing. Furtgevernmental policy inertia has led to a significant
reduction in volumes as approvals and licenses for psofeve not been forthcoming or have been delayed.
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The overall demand in the residential sector has witdessged growth. High mortgage rates and increasing
inflation continued to affect affordability and demandthiis sector. Rising interest rates affect a prospective
customer’s ability to obtain affordable financing farrghase of our properties, particularly the purchase of
completed residential developments.

The commercial leasing business has been marked byeasupply in key geographies as well as a slowdown
of demand on account of reduction or deferment of expamsidrinvestment plans by companies, particularly
those in the IT and ITeS sector as well as the BFSoisqotimarily due to adverse macro-economic conditions
both nationally and globally. This has resulted in a declnavierage lease income in certain geographies.
However, we expect the anticipated revival in econognawth to result in increased demand for commercial
office spaces.

The retail leasing segment has seen a marginal improveimehe last year, as existing oversupply was
gradually absorbed and certain regions recorded a margm@bvement in lease income. We expect
improvement in the demand for retail real estate devedopsnon account of factors such as scope for
penetration of organized retail in India, relaxation of rorior FDI in multi-brand and single-brand retail
trading and absorption of existing supply of retail spadberkey geographical markets that we currently focus
on. Further, with the anticipated increase in presenavefseas retailers, we expect Indian retailers to revive
their expansion and investment plans.

The guidance note on accounting for real estate transactions

The Guidance Note on Accounting for Real Estate Transec{iRevised 2012) was issued by the Institute of
Chartered Accountants of IndialCAl ") on February 11, 2012 (th&Suidance Note on Accounting for Real
Estate Transaction$) and is applicable to all projects in real estatéclt commenced on or after April 1, 2012
and also to projects which have already commenced but wénegaue is being recognized for the first time on
or after April 1, 2012.

The Guidance Note on Accounting for Real Estate Transactiomsdes that the percentage of completion
method, or thePOC Method”, for revenue recognition is applied when the outcomereihestate project can
be estimated reliably when all of the following conditiams satisfied:

(a) total project revenues can be estimated reliably;

(b) itis probable that the economic benefits associatigdthe project will flow to the enterprise;

(c) the project costs to complete the project and thes sthgroject completion at the reporting date can be
measured reliably; and

(d) the project costs attributable to the project canléarly identified and measured reliably so that dctua
project costs can be compared with prior estimates.

“Project Costs” are defined in the Guidance Note on Accoufdingeal Estate Transactions as comprising:

(a) the cost of land and the cost of development rights;

(b) borrowing costs (which are incurred directly in relatio a project or which are apportioned to a project);
and

(c) construction and development costs (which include tloatselate directly to the specific project and costs
that may be attributable to project activity in general amdoesallocated to the project).

In addition, the Guidance Note on Accounting for Real Esta#nshctions provides for a “rebuttable
presumption” that the outcome of a real estate projettbeaestimated reliably and that revenue should be
recognized under the POC Method when a reasonable level obgmegit is achieved. A reasonable level of
development is achieved if:

(a) all critical approvals necessary for the commemecenof the project have been obtained (including
environmental and other clearances, approval of plans, destms title to land or other rights to
development/construction and change in land use);

(b) the expenditure incurred on construction and developmentisosisless than 25%;

(c) at least 25% of the saleable project area is sebyredntracts or agreements with buyers; and

(d) at least 10% of the total revenue as per the agmes of sale or any other legally enforceable documents
are realized at the reporting date in respect of et¢he contracts and it is reasonable to expect that the
parties to such contracts will comply with the paymemhgeas defined in the contracts.

Accordingly, the Guidance Note on Accounting for Real estaansactions provides that when the outcome of
a real estate project can be estimated reliably andohditions (as set out above) are satisfied, projeeinee
and project costs associated with the real estate prsijeald be recognized as revenue and expenses by
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reference to the stage of completion of the project igtat the reporting date. The project costs which are
recognized in the statement of profit and loss by referémt¢he stage of completion of the project activity are
matched with the revenues recognized resulting in the megat revenue, expenses and profit which can be
attributed to the proportion of work completed.

Pursuant to the requirements of the Guidance Note on Accodatifeal Estate Transactions, we have applied
the new basis for determination of the reasonable levelev€lopment as mentioned above for all projects
where revenues are recognized for the first time cafter April 1, 2012 (the Revised Revenue Recognition
Method”), and will apply this basis for new projects going fard. For projects that commenced on or prior to
March 31, 2012 and where revenue recognition had commencedpoioroto that date, a reasonable level of
development is considered to have occurred when the pamgstg (including the cost of land) incurred were
30% or more of the total estimated project cost (tbkel‘Revenue Recognition Method).

Under the Revised Revenue Recognition Method, in order ftw texcognize revenues from our new projects,
we require:

(@) all key approvals necessary for the commencement of thiecprto have been obtained (including
environmental and other clearances, approval of plans, desgms title to land or other rights to
development/construction and change in land use);

(b) at least 25% of the construction and development costs (includinguiiog costs related to construction
and development, but excluding the cost of land) to have hearréd,;

(c) atleast 25% of the saleable project area to be egdyr contracts or agreements with buyers; and

(d) atleast 10% of the total revenue to be realized atetperting date as per the agreements of sale or any
other legally enforceable documents.

As of December 31, 2012, we have applied the Revised Rewrecmgnition Model in relation to our Sky
Court project, and will also apply it to our other progeict the future. However, in relation to projects for vihic
we had commenced revenue recognition on or prior to March@®P, @nder the Old Revenue Recognition
Method, any Saleable Area added to such projects willmaoatio be governed by the Old Revenue Recognition
Method.

Accordingly, we may recognize revenue from certain projactise future in a manner that is different from that
for projects where revenue recognition had commenced on or tpridarch 31, 2012. This may result in
delayed recognition of revenues for certain projects comgartee projects for which revenue would continue
to be recognized under the Old Revenue Recognition Method.

Revenue recognition and progress of construction and development

Our revenue recognition is based on the type of developmenthandumber of projects that are under
execution during a particular period and those that quatifyrévenue recognition in accordance with our
accounting policy. For the properties we intend to sell follew the POC Method of revenue recognition.
Under this method, our revenue from sales depends upon the voluekifigs we are able to obtain for our
developments as well as the progress of construction gbrojects. Our bookings depend upon our ability to
identify suitable types of developments that will meastomer preferences and market trends, and to market
our projects. Further, our ability to recognize revemu profits also depends on our customers paying us the
remaining amounts due under contract, after the paymentief e posit.

The POC Method is applicable to developments that we interall tangl for which we have entered into a sale
agreement prior to completion of construction; it is notliapple to developments that we intend to lease.
Accordingly, for projects to which the POC Method of reveraeognition is applicable, the faster we are able
to construct and execute our projects, the sooner we cameee recognition of revenue. The extent of
revenue recognition is also dependent on the volume of salesnmighyi result in uneven distribution of our

revenues.

Further, we recognize revenues based on estimated costs igndoit certain whether these estimates will

require further adjustments based on the actual cost idcwitk respect to a particular project. The effect of

such changes to estimates is recognized in the financtehstats of the period in which such changes are
determined. This may lead to significant fluctuations ireneie recognition.

The time it takes to develop a project varies depending aniety of factors, including the size of a project. We
typically aim to develop and sell our projects within 48 ton@@hths from the time the projects are launched.
The rate of construction progress depends on variousrsadteluding the availability of labor and raw
materials, the prompt receipt of regulatory clearancasess to utilities such as electricity and water, tued
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absence of contingencies such as litigation (including aeviite claims) and adverse weather conditions.
These factors may cause significant fluctuations in our regefiom period to period.

A combination of the factors discussed above may resudighificant variations in our revenues and profits,
and our financial position in a particular period may nausately reflect our level of activity in that period.
Similarly, our level of activity for a particular periaday not accurately reflect our financial position in that
period.

Construction and labor costs

Construction costs include the cost of raw materiald) sascsteel, cement, mechanical, electrical, plumbing and
finishing materials as well as payments to construcatiomtractors. Material prices, can be volatile and are
subject to factors affecting the Indian and internationahroodity markets that are beyond our control,
including general economic conditions, competition, producteel$, transportation costs and import duties.
The prices of steel, cement and other inputs have remaoiatile in the past three years. The availability and
cost of labor also affects our business. The timing aralityuof construction of the projects we develop
depends on the availability and skill of contractors, their maep and consultants, as well as contingencies
affecting them, including labor and raw material shortages industrial action such as strikes and lockouts.
Further, our ability to develop a project within the intentedframe, at the intended cost and up to the
appropriate standard of quality is dependant on the satisfgmdiormance of our contractors.

Variations in prices for our properties

The prices of our properties are determined principallyriayket forces of supply and demand. We typically
price our sales and lease properties by reference icetrrates for similar types of properties in theirality

and the type of amenities and infrastructure provided kg ttsose projects. The sales and rental prices of our
properties therefore depend on the location, number, sépaege and mix of properties we sell or rent during
each financial period, and on prevailing market supply dechand conditions at the time we complete
development of our real estate projects. Supply and decwrditions in the real estate market in the areas in
which we operate, and hence the prices we may chargeifq@roperties, are affected by various factors outside
our control, including prevailing economic, income and demograpmditons, interest rates available to
clients requiring financing, the availability of comparapteperties completed or under construction, changes
in governmental policies relating to zoning and land eb@nges in applicable regulatory framework, and
competition from other real estate development firms.

Ability to secure new tenancies and renew existing leassm@ements in relation to commercial and retail
developments

We earn income from the lease of commercial and retapesties, and from providing utilities and facility
management services to our tenants.

We have historically targeted, and will continue tgéd, large multinational and Indian corporates andlestai
Our growth and success will therefore depend on our abilitptioipate the future needs and expansion plans
of potential tenants, the provision of high quality office aethil space to attract and retain tenants who are
willing and able to pay rent at suitable levels thatdstermine as well as the supply of, and lease income for,
similar properties in such areas.

General economic conditions may adversely affect thendiahstability of our tenants and prospective tenants
and the demand for our commercial and retail real estat@panies in the IT and ITeS industries constitute a
significant proportion of our commercial tenant base. Any es#veffects on the IT and ITeS sectors in India or
the SEZ/IT park regulations and fiscal incentives or orotitsourcing industry may have a negative impact on
our operations.

Cost of finance

The real estate development business is capital intensiveguires us to incur high levels of indebtedness. As
a result, the cost of finance forms a significant praporof our expenditure.

In Fiscal 2010, our finance charges amounte&1th100.4 million, or 14.1% of our sales and other income,
mainly comprising interest &5,370.5 million on term loans, while in Fiscal 2011, we inedifinance costs of
$17,056.2 million, or 16.8% of our sales and other incoménlgnaomprising interest 6¥10,802.7 million on
term loans. In Fiscal 2012 and the nine month period endedribece81, 2012, we incurred finance costs of
322,464.8 million anc®17,258.7 million, or 22.0% and 25.5%, respectively, of our safek other income
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during these periods. Our finance costs during theseds largely consisted of interest charges on teand
of ¥17,244.5 million and12,693.2 million, respectively.

Our finance costs are a function of our level of indebtesjrtee applicable interest rates the proportion of total
interest capitalized on projects under progress, and are drergfibject to our ability to access affordable
sources of finance and manage our overall indebtedness. @uagavcost of debt has continued to increase
from 11.3% at the end of Fiscal 2011 to 12.7% at the afnBliscal 2012. Our average cost of debt as of
December 31, 2012 ranged between 12.5% and 13.0%. Althougbwsencurred increased borrowing costs in
recent financial periods as the RBI continued to maintain &ocgumonetary stance, we expect that interest
rates will continue to decline in the future and we wilhtinue to seek to reduce our overall indebtedness and
finance costs to the extent possible. See “Our Businesste@t—Reduce debt and rationalize costs”.

Government policies including taxes and duties

We are liable to pay income tax in India in accordandé tie provisions of the I.T. Act. In addition, we are
also subject to certain service tax, customs duties #mel daxes, duties and surcharges introduced on a
permanent or temporary basis from time to time. We belibvat we are entitled to certain tax and policy
benefits. For example, we believe that four SEZs thatumesitly operate at Chennai, Gurgaon and Hyderabad
are entitled to certain benefits such as (a) an incombdiiday for any consecutive period of 10 years which
can be used anytime during the first 15 years of operé&tion the date of the notification of the SEZ under
section 80IAB of the I.T. Act; (b) service tax exemptionsimput services and central sales tax benefits; (c)
customs duty and excise duty benefits; and (d) stamp dagessions. In addition, our business also benefits
from various tax benefits such as those provided under 8s@i@A and 54EC of the I.T. Act. For further
details, see “Statement of Tax Benefits”.

However, the Indian tax authorities may have a contragy vvith respect to our entitlement to these tax
holidays and exemptions which, while inconsistent with ourpnétation, could result in the non-availability of
such tax holidays or exemptions, and may lead to adjudicgatioceedings. As a result, we may be required to
pay the amounts in relation to the claimed tax benefitseadlevant tax authorities. We received an assessment
order in May 2012 for the AY 2009-10 from the income taxharities, raising a demand 3#,573.9 million,

out of which¥3,552.4 million pertains to demand on account of disallowance B frofits. Similar
disallowances of SEZ profits were made against us betwet®d &20d 2011 by the income tax authorities
demanding payment of additional taxeX&0,319.0 million for the AY 2009-10 arfl6,434.2 million for AY
2008-09. We have filed appeals before the relevant apptlatauthorities against these assessment orders, and
based on the advice received from independent tax experts, vexebdiat the demand for payment of
additional tax under these assessment orders will naidieised on completion of the appellate proceedings.
Accordingly, we have not made any provisions for these demaralg iconsolidated financial statements. See
“Legal Proceedings—Income tax proceedings”.

In addition, the central and state tax scheme in India is éx¢easd subject to change from time to time. Any
adverse changes in these laws, regulations or polgéetcularly statutes related to property tax, serviceotax
stamp duty, or an adverse change in their interpostaaind application, may result in an increase in our
expenses. In addition, in the past, certain laws have beetedra India with retrospective effect, and we may
be required to revise our strategies and plans in order mplgowith such changes. See “Risk Factors—
Regulations governing taxes and duties affecting the real estate settdia, as well as the interpretation and
application of such regulations, are subject to chdnge

Future restructuring transactions

Under the terms of the Caraf Transaction, the Caraf Pesmotere issued 159,699,999 fully paid-up 9%
compulsorily convertible preference shares (tECPS’) by DCCDL, which upon conversion into equity
shares would constitute 40.0% of the post-conversion issuedadaiadip capital of DCCDL on a fully diluted
basis. See “Our Business—Our Operations” for moreldefdie terms of the CCPS require that the right of
conversion should be exercised by the Caraf Promoterseinramore tranches, on or before March 18, 2015.

No dividends will be payable on the CCPS to the extentdneyonverted by the Caraf Promoters into equity
shares of DCCDL. However, to the extent the Caraf Preraatecide to convert their CCPS into equity shares
of DCCDL, they will own up to 40.0% of the diluted equadynership of DCCDL, and accordingly, we will be
required to adjust for a minority interest of up to 40.6Bthe consolidated profits of DCCDL while preparing
our consolidated financial statements. See “Risk FaetGertain restructuring transactions may reduce our
share in the results of operations of DCCDL

Sales of non-core businesses
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The divestment by us of our non-core businesses or rategitc businesses, as part of our strategy to focus on
our core real estate development and renting businessesritabuted to our financial performance in recent
years. We intend to continue to deploy the proceeds reali@aedsiuch sales to reduce our debt.

We commenced the divestment process in Fiscal 2010. Againisiitial target 0f100,000.0 million that we
had set internally at the end of Fiscal 2011, we were ablealize cumulative proceeds 38,410.0 million

until Fiscal 2012 from the divestment of non-core assetdasimhesses. Subsequently, we realized proceeds of
%31,600.0 million during the nine month period ended December B2 f#om the divestment of non-core
assets and businesses. We intend to realize a sizeatits wd the remaining amount from certain divestments
in the foreseeable future. Further, we are currently ioudsons with prospective buyers for the sale of our
wind energy undertaking in Karnataka with an aggregatecigpaf 11.2 MW. In addition, the terms of the
share purchase agreement pursuant to which we sold arpoftour shareholding in the Noida IT Park JV to
IDFC Limited require it to purchase our remaining sharmdihgl in proportion to the occupancy rate for this

property.
Changes in Presentation of Financial Statements with Efct from April 1, 2011

Introduction and Impact

Pursuant to Notification S.O. 447(E) dated February 2812¢the Old Schedule VI was replaced with the
Revised Schedule VI which significantly changes the euegion of, and disclosure made in, the financial
statements of Indian companies. Accordingly, we have modifiednanner in which we present our financial
statements as of and for the fiscal year ended MarcB3P, so that the presentation of our financial statements
is consistent with the Revised Schedule VI, which becappticable to us during Fiscal 2012. In connection
with this exercise, we have also reclassified our firdnsiatements as of and for the financial year ended
March 31, 2011 in accordance with the New Schedule Vdsséo provide comparability with our financial
statements as of and for the financial year ended MakcB012. Our historical audited financial statements for
Fiscal 2011 and Fiscal 2010 are discussed under “Resultpearhtivns for Fiscal 2011 compared to Fiscal
2010, based on our statement of profit and loss for thpecése fiscal years that was prepared in accordance
with the Old Schedule VI” have been presented in accordaiticehe Old Schedule VI.

The adoption of the Revised Schedule VI does not impactetiognition and measurement principles followed
for the preparation of our financial statements. Howeveoes have a significant impact on the presentation of
and disclosure made in, our financial statements, pantigwiéth respect to the presentation of the statement of
assets and liabilities. Going forward, for financialipds ending subsequent to March 31, 2012, we will be
presenting our financial statements in accordance witRéwised Schedule VI.

This discussion below in this section compares our financialigosind results of operations:

(a) as of and for the nine months ended December 31, 2011 and 28868 on the unaudited financial
statements for the nine months ended December 31, 2012, prepatgutesented in accordance with
Accounting Standard 25 “Interim Financial Reporting” notifipursuant to the Companies (Accounting
Standards) Rules, 2006, as amended;

(b) as of and for the financial years ended March 31, 2012 ard[2:kd on the audited financial statements
for Fiscal 2012, prepared and presented in accordankehgitRevised Schedule VI; and

(c) as of and for the financial years ended March 31, 2011 @hd, based on the audited financial statements
for Fiscal 2011, prepared and presented in accordanceéhsitbld Schedule VI.

Key Changes

Some of the significant changes to the presentation anlbsligse of information in our statement of assets and
liabilities as of March 31, 2012 as a result of the intradnobf the Revised Schedule VI are as follows:

(a) all line items that relate to our assets, i.e., figedets, investments, loans and advances and current assets
were reclassified into current (short-term) and non-curteng(term) assets; and

(b) all line items that relate to our liabilities, i.e.,rlmwings, provisions and current liabilities were reclesgi
into current (short-term) and non-current (long termilies.

There are no significant changes to the presentationlianbsure of information in our statement of profit and
loss for the financial year ended March 31, 2012 as a mfahié introduction of Revised Schedule VI.

Critical Accounting Policies
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Use of estimates

The preparation of consolidated financial statements in awitforwith generally accepted accounting
principles requires management to make estimates awehptions that affect the reported amounts of assets
and liabilities and disclosure of contingent liabilites the date of the consolidated financial statementshtend
results of operations for the reporting periods. Althoughsdhestimates are based upon management’s
knowledge of current events and actions, actual results cofid fidm those estimates and revisions, if any,
are recognized in the current and future periods.

Tangible assets, capital work-in-progress and depreciation/danaticn

Fixed assets (gross block) are stated at historical essilccumulated depreciation and impairment, if any. Cost
comprises the purchase price and any attributable costirafirgy the asset to its working condition for its
intended use.

Building/specific identifiable portions of building, includinglated equipment are capitalized when the
construction is substantially complete or upon receipt obtloeipancy certificate, whichever is earlier.

In respect of certain overseas hotel properties that berenenced commercial operations, are stated in the
balance sheet at their revalued amounts, less any qudrgeaccumulated depreciation and subsequent
accumulated impairment losses. Revaluations are perfowitadsufficient regularity such that the carrying
amount does not differ materially from that which would be rd@teed using fair values at the balance sheet
date. Any revaluation increase arising on the revalnatdif such hotel properties is credited to the revaluation
reserve.

Capital work-in-progress (including intangible assetslar development) represents expenditure incurred in
respect of capital projects/intangible assets under dawelapand is carried at cost. Cost includes land, related
acquisition expenses, development/construction costveioig costs capitalized and other direct expenditure.

Depreciation on fixed assets (including buildings and relate¢ewuit rented out and included under current
assets as inventories) is provided on a straight lineadgtt the rates and in the manner prescribed in Schedule
XIV to the Companies Act, 1956, or based on the estimatefulukves of assets, whichever is higher, as
applicable.

The useful lives as estimated by the management ard@gsfo

Description Estimated useful life (years
Leasehold lar Over the effective term of the lei
Buildings 25-62
Plant and machinery 4-20
Computers and software 2-6
Furniture and fixtures 10-15
Office equipment 8
Vehicles 2-10

0] Depreciation on revalued properties of certain overseas prajgerties is charged to statement of profit
and loss. On subsequent sale or retirement of a revahoperty, the attributable revaluation surplus
remaining in the revaluation reserve is transferred tyréz reserves and surplus.

(i)  Leasehold lands under perpetual lease are not amortizeteadehold lands, other than perpetual lease,
are amortized on a time proportion basis over their otiselease periods.

Goodwill

The difference between the cost of investment to the Gioufubsidiaries and Joint Ventures and the
proportionate share in the equity of the investee compsuay the date of acquisition of stake is recognized in
the consolidated financial statements as goodwill ortalagiserve, as the case may be.

Investments

Investments are classified as non-current or current, as@danagement’s intention at the time of purchase.
Investments that are readily realizable and intended to befdrehot more than a year are classified as current
investments. All other investments are classified as nomminvestments.

Trade investments are the investments made for or to emtta€ompany’s business interests.
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Current investments are stated at lower of cost amdvédiie determined on an individual investment basis.
Non-current investments are stated at cost and provisiodirhinution in their value, other than temporary, is
made in the financial statements.

Profit/loss on sale of investments is computed withresfee to the average cost of the investment. In respect of
our life insurance business, investments are madedardance with the Insurance Act, 1938 and Insurance
Regulatory & Development Authority (Investment) Regulatjd@2@00. These investments are recorded at cost
on date of purchase including brokerage and statutory levies

Inventories

Inventories are valued as under:

@

(ii)

(iii)

(iv)

Land and plots other than area transferred to constructpdrfies at the commencement of construction
are valued at lower of cost/approximate average cost-galued on conversion to stock and net
realizable value. Cost includes land (including developnnighits) acquisition cost, borrowing cost,
estimated internal development costs and external develapcharges.

Constructed properties other than Special Economic Zone)(BEyects includes the cost of land
(including development rights and land under agreements to pe)chaternal development costs,
external development charges, construction costs, overheaswing cost, development/ construction
materials, and is valued at lower of cost/estimatedarubinet realizable value.

In case of SEZ projects, constructed properties include intdevalopment costs, external development
charges, construction costs, overheads, borrowing coglapenrent/construction materials, and is valued
at lower of cost/estimated cost, and net realizable value

Development rights represent amount paid under agreemenir¢base land/development rights and
borrowing cost incurred by the Company to acquire irrevocahl® exclusive licenses/development
rights in identified land and constructed properties, the aitiui of which is at an advanced stage.

Revenue Recognition

0
@

(b)

Revenue from constructed properties:

Revenue from constructed properties, other than SEjéctspis recognized on the “percentage of
completion method”. Total sale consideration as per the ewbcuted, agreements to sell/application
forms (containing salient terms of agreement to ,selilecognised as revenue based on the percentage of
actual project costs incurred thereon to total estimatgéqircost, subject to such actual cost incurred
being 30% or more of the total estimated project cost. B#tinproject costincludes cost of land/
development rights, borrowing costs, overheads, estimaiastraction and development cost of such
properties. The estimates of the saleable area and amstseviewed periodically and effect of any
changes in such estimates is recognised in the period thwbich changes are determined. However,
when the total project cost is estimated to exceed tet@nues from the project, loss is recognised
immediately.

In February 2012, the ICAI issued the Real Estate Actugii@uidance Note, which is applicable to all
projects commenced on or after April 1, 2012 or where éivernue on the existing projects is not
recognized until March 31, 2012. The Real Estate Accoun@uidance Note prescribes certain
conditions that are to be met before a company can recogaieaues in respect of its real estate
projects. As of December 31, 2012, the Real Estate AtcmuGuidance Note was applicable in relation
to our Sky Court project. However, as the applicable condifiangecognition of revenue had not been
met as yet in relation to this project, no revenues hage Erognised by us in relation to the project.

For SEZ projects, revenue from development charges eiognized on the percentage of
completion method in accordance with the terms of the @eldeer Agreements/ Memorandum of
Understanding (‘MOU’), read with addendum, if any. Tiotal development charges is recognised as
Revenue on the percentage of actual project cost incurresbth& total estimated project cost, subject
to such actual cost incurred being 30% or more of the ®&gaimated project cost. The estimated
project cost includes construction cost, development and cotstracaterial, internal development
cost, external development charges, borrowing cost and overhéadshoproject. Revenue from
Lease of land pertaining to such projectsis recognise@ctordance with the terms of the Co-
developer Agreements / MOU on accrual basis.
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(ii)

(iii)

(iv)

v)

(vi)
(vii)

(viii)

(ix)

)

Sale of land and plots (including development rights) is rasednin the financial year in which the
agreement to sell/ application forms (containing satiemmhs of agreement to sell) is executed. Where the
Company has any remaining substantial obligations as pegtheraents, revenue is recognised on the
percentage of completion method of accounting, as per éb@je.

Sale of development rights is recognized in the finangegr in which the agreements of sale are
executed and there is no uncertainty in the ultimate cllet

Revenue from wind power generation is recognised on the baastual power sold (net of reactive
energy consumed), as per the terms of the power medmgreements entered into with the respective
purchasers.

Income from interest is accounted for on time proportion bé&siéng into account the amount
outstanding and the applicable rate of interest.

Dividend income is recognised when the right to receivetékshed by the reporting date.

Share of profit/ loss from firms in which the Compasyaipartner is accounted for in the financial year
ending on (or immediately before) the date of the balaheet.

Rent, service receipts and interest from customers undernagmeeo sell is accounted for on accrual
basis except in cases where ultimate collection is carsidioubtful.

Sale of Certified Emission Reductions (“CERs”) and Volont&mission Reductions (“VERS”) is
recognised asincome on the delivery of the CERSsS/VERS toctilstomer’s account and receipt
of payment.

During the period, the Company re-assessed its accounting poliespect of accruals for Timely
Payment Rebate TPR”) to customers, and with effect from April 1, 2012, thempany has decided to
recognize the entire liability for the same upon fulfilmbytthe respective customers of their complete
obligations to receive the TPR as set out in the agmeeinesell, as against the previous policy of
recognizing these liabilities upon the Company’s formd&nawledgment of the TPR to the customer.
Management is of the opinion that this change has resultednioreé representative presentation of the
financial obligations of the Company with respect to TPRs.

Had the Company continued to follow the previous accountingypualith respect to accrual for TPRs,
our revenues and net profit for the nine month period endedrteer 31, 2012 would have been higher
by ¥684.9 million an®447.0 million, respectively.

Cost of revenues

0

(ii)

Cost of constructed properties other than SEZ projects, incluos of land (including cost of
development rights/land under agreements to purchase), estimtmal development costs, external
development charges, cost of development rights, constmuatid development cost, borrowing cost,
construction materials, which is charged to the statérakprofit and loss based on the percentage of
revenue recognized as per the relevant accounting pali@onsonance with the concept of matching
costs and revenue. Final adjustment is made on completiba applicable project.

For SEZ projects, cost of constructed properties includésa&ed internal development costs, external
development charges, construction and development cost, borroeghgconstruction materials, which

is charged to the statement of profit and loss basetieopdrcentage of revenue recognized as per the
relevant accounting policy, in consonance with the concepmaftching costs and revenue. Final
adjustment is made on completion of the applicable project.

Cost of land and plots includes land (including development jightsjuisition cost, estimated internal
development costs and external development charges, borrovahgluich is charged to the statement
of profit and loss based on the percentage of land/plotesdia respect of which revenue is recognized
as per the relevant accounting policy to the saleableltstdlplotted area of the scheme, in consonance
with the concept of matching cost and revenue. Final sd@rg is made on completion of the specific
project.

Borrowing costs

Borrowing costs that are attributable to the acquisitionaranstruction of qualifying assets are capitalized as
part of the cost of such assets, in accordance withukdow Standard 16 “Borrowing Costs”. A qualifying
asset is one that necessarily takes a substantiatpgrione to get ready for its intended use. Capitabraof
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borrowing costs is suspended in the period during which ttreeadevelopment is delayed due to, other than
temporary, interruption. All other borrowing costs dnarged to the statement of profit and loss as incurred.

Taxation

Tax expense comprises current income tax and deferred dais @etermined and computed at the standalone
entity level. Current income tax is measured at the amewmpected to be paid to the tax authorities in
accordance with the I.T. Act and in the overseas branctmegtsoes as per the respective tax laws. Deferred
income tax reflects the impact of current year timindedénces between taxable income and accounting
income for the year and reversal of timing differendesaclier years. Deferred tax is measured based onxhe ta
rates and tax laws enacted or substantively enacted hblkduece sheet date. Deferred tax assets and deferred
tax liabilities across various countries of operation aresebbff against each other as the Company does not
have a legal right to do so. Deferred tax assets aoginezed only to the extent that there is reasonablaiobrt

that sufficient future taxable income will be availableiagtawhich such deferred tax assets can be realized. In
situations, where the Group entity has unabsorbed deprecaticarry forward tax losses, deferred tax assets
are recognized only if there is virtual certainty suppbiidg convincing evidence that they can be realized
against future taxable profits.

At each balance sheet date, the Group reassesses unredaggiierred tax assets. It recognizes unrecognized
deferred tax assets to the extent that it has become addgaertain, as the case may be, that sufficient future
taxable income will be available against which such defetaix assets can be realized.

Lease transactions

(@) Where a Group entity is the lessee

Finance leases, which effectively transfer to the lesabstantially all the risks and benefits incidental to
ownership of the leased item, are capitalized at the loivéne fair value and present value of the minimum
lease payments at the inception of the lease term arlds#idcas leased assets. Lease payments are apportioned
between the finance charges and reduction of the ledsktyidased on the implicit rate of return. Finance
charges are charged directly against income. Lease maeagggses, legal charges and other initial direct costs
are capitalized.

If there is no reasonable certainty that the Grouptyemtill obtain the ownership by the end of lease term,
capitalized leased assets are depreciated over thersbbttee estimated useful life of the asset or tresde
term.

Leases, where the lessor effectively retains subathnéll the risks and benefits of ownership of the leased
item, are classified as operating leases. Operatasglpayments are recognized as an expense in the statement
of profit and loss on straight line basis over the lease. term

(b)  Where a Group entity is the lessor

Leases which effectively transfer to the lessee aulistly all the risks and benefits incidental to ownership of
the leased item are classified and accounted for as éraase.

Assets subject to operating leases are included in fixedséssrent assets/investment properties. Lease income
is recognized in the statement of profit and loss one&igstr line basis over the lease term. Costs, including
depreciation are recognized as an expense in the statefrnaifit and loss. Initial direct costs such as legal
costs, brokerage costs, etc. are recognized immediattig istatement of profit and loss.

Impairment of assets

(&  Goodwill

Goodwill is tested for impairment on an annual basis. Ifesting, any impairment exists, the carrying amount
of Goodwill is reduced to the extent of any impairmess and such loss is recognized in the statement of profit
and loss.

(b)  Other assets

At each balance sheet date, the Group assesses whetigeistany indication based on internal/external factors,
that an asset may be impaired. If any such indication existsGroup estimates the recoverable amount of the
asset. If such recoverable amount of the asset or ¢bgamable amount of the cash generating unit to which the
asset belongs is less than its carrying amount, the egraynount is reduced to its recoverable amount and the
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reduction is treated as an impairment loss and is rézsgyim the statement of profit and loss. If at thebheé
sheet date there is an indication that a previously asbésgairment loss no longer exists, the recoverable
amount is reassessed and the asset is reflected at dhersdie amount subject to a maximum of depreciated
historical cost and is accordingly reversed in the stateofeprofit and loss.

Contingent liabilities and provisions

The Group makes a provision when there is a present obligatiamesult of a past event where the outflow of
economic resources is probable and a reliable estir#te amount of obligation can be made. Possible future
obligations or present obligations that may but will adaly not require outflow of resources or where the same
cannot be reliably estimated, is disclosed as contirigdnilities in the consolidated financial statements.

Recent Developments
Set out below is a list of certain recent developmentshidnas occurred after December 31, 2012.

. Our wholly owned Subsidiary, DLF Global Hospitality Lieit entered into a share purchase agreement
with Mahaman Assets Limited on December 12, 2012 to tselld0% shareholding in Silverlink at an
enterprise value of approximately U.S.$300.0 million §6,281.8 million). For details in relation to
Silverlink, see “Our Business—Other Businesses—Hotélgtsuant to an amendment agreement dated
April 10, 2013 and upon satisfaction of certain conditiongifipd under the share purchase agreement,
we expect this transaction to be completed by June 3@, 201

. We entered into a definitive agreement in January 2018 Bl Vayu (Project 1) Private Limited, a
subsidiary of Bharat Light & Power Private Limited, for teale of our wind energy undertaking in
Gujarat with a capacity of 150 MW f&2,823.0 million. Further, we entered into definitive agneats
in April 2013 with Tulip Renewable Powertech Private Limited &iolet Green Power Private Limited
for the sale of our wind energy undertakings in Tamil Nautl Rajasthan, with capacities of 34.5 MW
and 33.0 MW, respectively, for a sale consideratiofilg887.0 million an®&522.0 million, respectively.
These transactions are expected to be completed in tmefutege on satisfaction of certain closing
conditions and receipt of regulatory approvals. These satsactions do not include our wind energy
undertaking in Karnataka with an aggregate capacity of MiA2 the sale of which is currently under
discussion.

. Pursuant to a resolution of the Finance Committee of the Bdddirectors of our Company dated April
12, 2013 and subject to market conditions, our Company proposesédake the 2013 NCD Issue on a
private placement basis in accordance with the provisiértee SEBI Debt Security Regulations and
applicable provisions of the Companies Act. The 2013 NCD Isswibject to the execution of a
debenture trustee agreement and a debenture trust dettitbardeipt of approvals and consents as may
be required for issuances of such nature. The NCDs issuaghputs the 2013 NCD Issue are proposed
to be listed on the wholesale debt market segmentSa. NVe intend to use the net proceeds of the 2013
NCD Issue to repay our existing bank debt (including interestpinpliance with applicable laws and
regulations.

Results of Operations
Nine months ended December 31, 2011 and 2012 and the fiscabpda March 31, 2011 and 2012

The following table sets forth certain information wittspect to our consolidated results of operations for
Fiscal 2011 and 2012 and the nine months ended December 31ar&D2012 as derived from our consolidated
financial statements:

(million)
Year ended March 31 Nine month period ended December 3
2011 2012 2011 2012
% of % of % of % of
total total total total
Amount income Amount income Amount income Amount income

INCOME
Sales and cher income 101,444.. 100.( 102,238.! 100.( 74,764.. 100.( 67,769.! 100.(
EXPENDITURE
Cost of revenues...... 42,999.4 424 39,674.7 38.8 26,991.2 36.1 23,050.7 34.0
Employee benefits
EXPENSE ...evvveeeeeiiaen 5,721.3 5.6 5,861.8 5.7 4,373.8 5.9 4,508.1 6.7
Finance costs.............. 17,056.2 16.8 22,464.8 22.0 16,425.9 22.0 17,258.7 255
Depreciation, 6,307.2 6.2 6,888.3 6.7 5,252.. 7.C 6,101.8 9.0
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Rmillion)

Year ended March 31, Nine month period ended Dember 31,
2011 2012 2011 201z
% of % of % of % of
total total total total
Amount income Amount income Amount income Amount income

amortization and
impairment.................
Other expenses........... 9,358.3 9.2 11,7141 115 7,694.1 10.3 8,909.9 13.1
Total expenses.......... 81,442.4 80.3 86,603.7 84.7 60,737.2 81.2 82802 88.3
Profit before
exceptional items, tax
and minority
interest/share of
profit (loss) in
associates.......... 20,002.0 19.7 15,634.8 15.3 14,026.9 18.8 9403 11.7
Exceptional items ...... - - 159.8 0.2 - - - -
Tax expense............... 4,594.1 4.5 3,693.5 3.6 4,106.: 5.t 1,447.1 2.1
Profit before minority
interest/share of
profit (loss) in
associates.......... 15,407.9 15.2 11,781.5 115 9,920.6 13.3 9% 9.6
Share of (loss)/profit i
associates (net)........... 88.3 0.1 (15.0) (0.0) 20.¢ 0.C 8.9 0.0
Minority interests....... (72.4) (0.1) 336.4 0.3 (56.5) (0.1) 620.3 0.9

Profit after

exceptional items, tax

minority interest and

before prior period

items.......... 15,423.8 15.2 12,102.9 11.8 9,884.5 13.2 274 105
Prior period items - -

Income tax (net) 1734 0.2 32.0 0.0 34.4 0.C (8.1) (0.0)
Deferred tax............... 0.0 0.0 (65.3) 0.1) - - 84.5 0.1
Other

income/(expense), net 805.0 0.8 (61.4) 0.1) 27.7 (0.0 (37.8) 0.1)
Depreciation,

amortization and

impairment................. 6.1 0.0 - - - - - -
Net Profit for the

year/period ............... 16,396.1 16.2 12,008.2 11.8 9,891.2 13.2 671 105

* References to financial information relating to ¢a62011 are references to financial informatioregented in the financial statements as
of and for the fiscal year ended March 31, 2012, reimefinancial information relating to Fiscal 201das been reclassified in order to
provide comparability with our financial statemeatsof and for the financial year ended March 31120

Nine months ended December 31, 2012 compared to nine monthdebdeember 31, 2011
Income

Our sales and other income decreased by 9.4367%¥69.5 million in the nine month period ended December
31, 2012 fronR74,764.1 million in the nine month period ended December 31, 2014 .wEs largely as a
result of a slowdown in sales during this period, arisiogifthe launch of fewer new projects in the nine month
period ended December 31, 2012 and lower volumes of salesysiffuied properties. The reduction in our
revenue from constructed properties was in part due to sioevn our budget estimates for Fiscal 2013 which
was undertaken in December 2012, resulting in an adjustmemietoevenues recognized under the POC
Method. The income from our Lease Business during this periodimech steady, while the decrease in
revenues from sales of constructed properties was padiéet by income from the sale of investments , i.e.
the divestiture of our entire shareholding in Jawalal Bstate Private Limited which, among others, owns the
NTC Mills land and Adone Hotels and Hospitality Limitezyr joint venture entity with Hilton International
which, among others, held land parcels in Chennai, KolkatgsoM and Thiruvananthapuram for the
development of hotels and other hospitality projects.

Expenses
Cost of revenuesOur cost of revenues decreased by 14.6%28050.7 million in the nine month period ended
December 31, 2012 frofi26,991.2 million in the nine month period ended December 31,. Z01i% was

largely due to the revision in our budget estimates ifrdF 2013 which was undertaken in December 2012, and
a corresponding reduction in the cost of recognized revenues.
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Employee benefits expendemployee benefits expense increased marginally by 8984508.1 million in the
nine month period ended December 31, 2012 f&dyB73.8 million in the nine month period ended December
31, 2011. This increase was primarily as a resultnofual increments in salaries and wages during the nine
month period ended December 31, 2012.

Finance costsFinance costs increased by 5.19813,258.7 million in the nine month period ended December
31, 2012 from%16,425.9 million in the nine month period ended December 31, 2Ddd.interest costs
increased during the nine month period ended December 31, 2042esult of a marginal increase in our
overall debt as compared to the nine month period endedvibece31, 2011, as well as an increase in the cost
of borrowings during this period arising from higher ing¢reates. Further, a higher proportion of borrowing
cost was expensed in the nine month period ended Dec&hb2012 as compared to the nine month period
ended December 31, 2011.

Depreciation, amortization and impairme®ur depreciation, amortization and impairment expensgedaed
by 16.2% tX6,101.8 million in the nine month period ended December 31, 204235,252.2 million in the
nine month period ended December 31, 2011. This increase wely ldug to a one-time provision 3650.0
million towards goodwill impairment on account of potential lossthe divestiture of our equity interest in
Silverlink.

Other expenseDur other expenses increased by 15.8%%8®09.9 million in the nine month period ended
December 31, 2012 froRi7,694.1 million in the nine month period ended December 311.2[His increase
was primarily on account of provisions made againstehewvery of advances.

Tax expense

Our tax expenses decreased by 64.8%1td47.1 million in the nine month period ended December 31, 2012
from ¥4,106.3 million in the nine month period ended December 31, 20i4 d€crease was primarily a result
of lower profits during this period, as well as a lowex tate on capital gains on the sale of investment
undertaken during the nine month period ended December 31, 2012.

Minority interests

Our minority interests increased by 1,197.99€6@0.3 million in the nine month period ended December 31,
2012 from a loss 0o%56.5 million in the nine month period ended December 31, 2011. fbisaise was
primarily as a result of losses incurred in certaimtjeientures on account of budget corrections for the nine
month period ended December 31, 2012.

Net profit for the period

As a result of the foregoing, our net profit decreased h§% to37,161.1 million in the nine month period
ended December 31, 2012 fr@®,891.1 million in the nine month period ended December 31, 2011.

Fiscal Year 2012 Compared to Fiscal Year 2011
Income

Our sales and other income increased marginally by 0.8%0,238.5 million in Fiscal 2012 frof101,444.4
million in Fiscal 2011. This arose primarily from arci@ease in our revenues from the sale of land and plots
(including sale of development rights) increase&26,073.0 million in Fiscal 2012 frofil5,924.3 million in
Fiscal 2011. Our revenue from constructed properties demie@I34,889.9 million from%49,861.1 million
during this period, reflecting lower revenue recognitionaspect of constructed properties. The income from
our Lease Business increased?itH,504.2 million in Fiscal 2012 frorf12,808.4 million in Fiscal 2011,
reflecting additional tenancies across our leased proentjolio. Other income remained stable between
Fiscal 2012 and Fiscal 2011, with profit on sale of siareestments increasing by 65.6%%®663.8 million
from ¥1,609.0, reflecting the results of our strategic initetie divest non-core assets.

Expenses

Cost of revenuesDur cost of revenues decreased by 7.7®%3®674.7 million in Fiscal 2012 froR42,999.4
million in Fiscal 2011, reflecting the change in product m#&described above. Cost control measures and
efficient execution of projects implemented during fresiod further contributed to reduced costs.

Employee benefits expensemployee benefits expense increased marginally by 2.5%5,861.8 million in
Fiscal 2012 fron®5,721.3 million in Fiscal 2011. This increase was pringaais a result of an increase in
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salaries, wages and bonustt131.9 million in Fiscal 2012 froR4,978.1 million in Fiscal 2011 as a result of
increased headcount and annual increments during this period.

Finance costsFinance costs increased by 31.7982@,464.8 million in Fiscal 2012 froRil7,056.2 million in
Fiscal 2011. While we have seen an improvement in our lefalgerall indebtedness, with our aggregate long
term and short term borrowings amounting€246,521.6 million an&202,229.0 million as of March 31, 2011
and March 31, 2012, respectively, the finance costs iredeasmarily on account of successive hikes in the
bank rate by the Reserve Bank of India during thisopgerand as a result, our average cost of debt increased
from 11.3% at the end of Fiscal 2011 to 12.7% at the érdsoal 2012. In addition, a higher proportion of
interest cost was recognised in our statement of pnofitless during Fiscal 2012 instead of being capitalised,
as compared to Fiscal 2011.

Depreciation, amortization and impairme@tr depreciation, amortization and impairment expensgsdned
by 9.2% t0%6,888.3 million in Fiscal 2012 froifi6,307.2 million in Fiscal 2011. This increase was primarily
attributable to an increase in capitalization, mainly wf atility assets and a multi-level car parking fagiin
New Delhi.

Other expensesDur other expenses increased by 25.29%81tH,714.1 million in Fiscal 2012 frorf9,358.3
million in Fiscal 2011. The most significant contributor tte increase was the creation of provisions for
doubtful debts and advances relating to certain land wtosa which are under litigation. These increases
were partially offset by a decrease in our loss on dispdsaxed assets t&89.5 million in Fiscal 2012 from
%1,69.1 million in Fiscal 2011.

Exceptional items

We recognized an exceptional l0ss3d59.8 million in Fiscal 2012 relating to certain powegui@pment that
could not be operationalized.

Tax expense

Our tax expenses decreased by 19.6%3t693.5 million in Fiscal 2012 fro’4,594.1 million in Fiscal 2011.
This decrease arose primarily from a decrease in outpiofriscal 2012 compared to Fiscal 2011.

Net profit for the year

As a result of the foregoing, our net profit for the ydacreased by 26.8% ¥2,008.2 million in Fiscal 2012
from16,396.1 million in Fiscal 2011.

Fiscal years ended March 31, 2010 and 2011

The following table sets forth certain information wittspect to our consolidated results of operations for
Fiscal 2010 and 2011 as derived from our consolidated fimastatements for the fiscal year ended March 31,
2011, which have not been reclassified and are not necessaripacable with our financial statements as of
and for the financial year ended March 31, 2012:

Year ended March 31,

2010* 2011*
% of total % of total
Amount income Amount income
INCOME
Sales and other income 78,509.0 100.0 101,444.4 100.0
EXPENDITURE
Cost of revenues...... 25,668.8 32.7 42,999.4 42.4
Establishment expenses................... 4,702.9 6.0 5,721.3 5.6
Finance charges ......... 11,100.4 14.1 17,056.2 16.8
General, administrative and selling expenses 8,741.3 11.1 9,358.3 9.2
Depreciation, amortization and impairment 3,249.3 4.1 6,307.2 6.2
Total expenses.......... 53,462.7 68.0 81,442.4 80.3
Profit before tax and minority interests/share of
profit (loss) in associates.......... 25,046.3 32.0 20,002.0 19.7
Tax expense ............... 7,022.5 9.0 4,594.1 4.5
Profit before minority interest/share of profit (loss)
in associates.......... 18,023.8 23.0 15,407.9 15.2
Share of profit in associates (net) 8.2 0.1 88.3 0.1
Minority interests....... 107.9 0.1 (72.4) (0.1)
Profit after tax, minority interests and before prior
period items.......... 18,139.9 23.2 15,423.8 15.2
Prior period items
Income tax (net)......... (160.2) (0.2) 173.4 0.2
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Year ended March 31,

2010* 2011*
% of total % of total
Amount income Amount income

Deferred tax ............... (627.0) (0.8) 0.0 0.0
Other income/(expense), net (142.0) (0.2) 805.0 0.8
Depreciation............... (12.4) 0.0) (6.1) 0.0
Net profit after tax, minority interest and prior
period items.............. 17,198.3 22.0 16,396.1 16.2

* References to financial information relating tis€al 2010 and references to financial informatiehating to Fiscal 2011 in the context
of comparisons to financial information relating Eiscal 2010 are to financial information presentiedthe financial statements for that
year prepared in accordance with the Old Schedule V

Fiscal Year 2011 Compared to Fiscal Year 2010
Income

Our sales and other income increased by 29.2%4 ®d,444.4 million in Fiscal 2011 frof8,509.0 in Fiscal
2010. This increase was primarily as a result of outdmpntation of a strategic initiative to sell more @dtt
developments, and thereby monetize land reserves in arsperied of time. As a result, our revenues from
sale of land and plots (including sale of development rightseased significantly t&15,924.3 million in
Fiscal 2011 fronR1,146.7 million in Fiscal 2010. Our revenue from constructed ptiepeincreased to
$49,861.1 million fron®44,312.6 million, reflecting the progress of constructiowarious projects. This was
partially offset by a decrease in income from develogrobarges 0%10,065.7 million as a result of the Caraf
Transaction.

The income from our Lease Business increasetil®;808.4 million in Fiscal 2011 frofi7,245.6 million in
Fiscal 2010, reflecting an increase in our portfolio of rentegldpments following the Caraf Transaction.

Other income increased fro%i3,899.5 million in Fiscal 2010 16,243.9 in Fiscal 2011, primarily as a result of
an increase in the profit on sale of shares/investmgni®83h.1% to31,608.9 million from¥172.8 million,
reflecting the results of our strategic initiative tgedit non-core assets.

Expenses

Cost of revenuesOur cost of revenues increased significantly by 67.5%48999.4 million in Fiscal 2011
from ¥25,668.8 million in Fiscal 2010. This increase was primad a result of an increase in the cost of land,
plots and constructed properties (including cost of developrggsy toZ35,227.6 million in Fiscal 2011 from
%17,399.4 million in Fiscal 2010, reflecting the progress ofous projects and the corresponding recognition
of revenues as discussed above. Rising input costs alg@ated to the increase in our cost of revenues.

Establishment expenseBstablishment expenses increased by 21.7%51621.3 million in Fiscal 2011 from
$4,702.9 million in Fiscal 2011. This increase was prilmaas a result of increased headcount and annual
increments during this period. Salaries, wages and bonusagent t&&4,978.1 million in Fiscal 2011 from
%4,102.4 million in Fiscal 2010.

Finance costsFinance costs increased by 53.79%&1@,056.2 million in Fiscal 2011 frofil1,100.4 million in
Fiscal 2010. This arose primarily from an increase intewm loans t&10,802.7 million fron®5,370.5 million
during this period, which was primarily attributable te tCaraf Transaction and an increase in number of
projects commissioned.

General, administrative and selling expengear general, administrative and selling expenses incrdaged
7.1% t0%9,358.3 million in Fiscal 2011 frof8,741.3 million in Fiscal 2010. This primarily arose as altesf
an increase in our commission and brokerage expen3&,686.8 million from¥939.7 million during this
period, reflecting increased sale of properties and amaserin our leased property portfolio.

Depreciation, amortization and impairme®tr depreciation, amortization and impairment expensgedsed
by 94.1% tc%6,307.2 million in Fiscal 2011 frofi3,249.3 million in Fiscal 2010, primarily due to the Gara
Transaction.

Tax expense

Our tax expenses decreased by 34.6%4t694.1 million in Fiscal 2011 froRi7,022.5 million in Fiscal 2010.
This decrease arose primarily from a decrease in our pthafiing this period and a decrease in our effective tax
rate to 23.0% in Fiscal 2011 from 28.0% in Fiscal 2010,clwhivas primarily on account of the Caraf
Transaction.
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Prior period items

Other income/(expense), n&tle accrued other income amounting®B05.0 million in Fiscal 2011 as a prior
period item, relating to reconciliation of certain pri@ripd adjustments to Silverlink’s revenues following its
acquisition by us, compared to other expens&ld®.0 million in Fiscal 2010.

Net profit for the year

As a result of the foregoing, our net profit of the ydacreased by 4.7% ®16,396.1 million in Fiscal 2011
from317,198.3 million in Fiscal 2010.

Liquidity and Capital Resources

We need funds primarily to meet our working capital needsepay our liabilities to banks and to fund our
capital expenditure and Projects under Construction. Wadnte fund these capital requirements through a
variety of sources, including the proceeds of the Issué, ftam operations and short and long term lines of
credit and other borrowings. As of December 31, 2012, we hedarad cash equivalents 3F,674.1 million
and total borrowings &254,885.2 million.

Currently, our principal source of liquidity are operatinglcfiows, cash flows from divestiture of non-core
assets and borrowings. Our sources of funding, and our dbilitynd our operations, servicing debt and to fund
our capital expenditure requirements are affected by nfactprs, some of which are beyond our control,
including economic conditions, regulatory developments, demfaom our customers and availability of

financing. Our funding requirements may extend beyond the rse¢dsrth above. In the event that we require
additional funds, we may seek to raise additional fundsugh private or public financing or other sources.

Cash Flows

The following table sets forth certain information about oash flows during Fiscals 2012 and 2011 as
reflected in our financial statements for Fiscal 2012 thiednine month periods ended December 31, 2012 and
2011 prepared and presented in accordance with the Revisatleckie

Particulars Fiscal Nine month period
ended December
31, (unaudited

2011* 2012 2012
Zmillion Lmillion Lmillion
Net cash generated from/(used in) operating aigsuit .... 27,756.9 25,197.5 15,561.4
Net cash generated from/(used in) investing a@wit. ..... 38,340.3 (236.5) 5,359.1
Net cash generated from/(used in) financing agtiit..... (64,034.1) (24,381.6) (22,563.9)
Net increase/decrease in cash and cash equivalents... 2,063.1 579.4 (1,643.4)
Cash and cash equivalents at the end of the y&adpe...... 8,738.2 9,317.5 7,674.1

* References to financial information relating to ¢a62011 are references to financial informatioregented in the financial statements as
of and for the fiscal year ended March 31, 2012, reimefinancial information relating to Fiscal 2011as been reclassified in order to
provide comparability with our financial statemeatsof and for the financial year ended March 31120

The following table sets forth certain information about oash flows during Fiscals 2011 and 2010 as
reflected in our financial statements for Fiscal 2011 pexpand presented in accordance with the Old Schedule
VI.

Particulars Fiscal 2010* Fiscal 2011*
(million) Rmillion)
Net cash generated from/(used in) operating aietsuit ... 86,242.3 27,569.8
Net cash generated from/(used in) investing a@#wit. ..... (163,024.3) 40,569.6
Net cash flow generated from/(used in) financintvées. .. .... 74,174.6 (64,034.1)
Net changes in cash and cash equivalents... (2,607.4) 4,105.3
Cash and cash equivalents — closing balance ......... 8,354.1 12,459.4

* References to financial information relating tis€al 2010 and references to financial informatiehating to Fiscal 2011 in the context
of comparisons to financial information relating Eiscal 2010 are to financial information presentiedthe financial statements for that
year prepared in accordance with the Old Schedule V

Operating activities

Our operations generated net cash inflow1d,561.4 million in the nine month period ended December 31,
2012. We recognized operating profit before working capitainges o®%21,868.6 million during this period.
Our net cash inflows from operating activities for thisigetivere negatively impacted by an increase in trade
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and other receivables &6,213.8 million, an increase in inventories3df,700.5 million and direct taxes paid
(net of refunds) oR6,444.1 million, which were partially offset by an increas trade and other payables of
$11,051.2 million.

Our operations generated net cash inflow2%,197.5 million in Fiscal 2012. We recognized operating profit
before working capital changes 341,381.4 million during this period. Our net cash inflows froperating
activities for this period were negatively impacteddyincrease in trade and other receivable¥50608.5
million, an increase in inventories &6,108.1 million and direct taxes paid (net of refundsRdf,501.3
million, which were partially offset by an increaserade and other payablesf,033.9 million.

Our operations generated net cash inflow&23,756.9 million in Fiscal 2011. We recognized operating profit
before working capital changes 389,811.7 million during this period. Our net cash inflowenf operating
activities for this period were negatively impacted loyiscrease in trade and other receivable¥3ff,185.9
million, an increase in inventories &20,349.3 million and direct taxes paid (net of refundsg469.7
million, which were partially offset by an increaseriade and other payables#5,950.2 million.

Our operations generated net cash inflow88%,242.3 million in Fiscal 2010. We recognized operating profit
before working capital changes 387,370.7 million during this period. Our net cash inflows froperating
activities for this period were negatively impacted byiramease in inventories &9,125.3 million and direct
taxes paid (net of refunds) &8,560.2 million, which were partially offset by a decreasé¢rade and other
receivables 0%58,919.5 million and an increase in current liabilities amyigrons oR7,637.6 million.

Investing activities

Net cash generated from investing activities during the mioeth period ended December 31, 2012 amounted
t0¥5,359.1 million. This primarily consisted of purchase géfi assets (including capital work in progress) of
%11,712.1 million and proceeds from sale of fixed asset®1¢d16.1 million and proceeds from sale of
investments oR34,600.1 million, relating to the divestiture of our enstereholding in Adone Hotels and
Hospitality Limited and Jawala Real Estate Private téohi and proceeds from interest and dividend of
%1,616.3 million, which were partially offset by purchageinvestments amounting &16,226.7 million and
movement in fixed deposits with maturity more than 3 momnthg ©f33,935.6 million during this period.

Net cash used in investing activities during Fiscal 2&hPunted t&236.5 million. This primarily consisted of
purchase of fixed assets (including capital work in progres%p,758.3 million and purchase of investments
amounting t&X7,015.7 million and movement in fixed deposits with maturity ntbea three months (net) of
$1,912.2 million during this period, which were partially offé®y proceeds from sales of fixed assets of
¥5,338.9 million, including the sale of non-core assets, elkag by proceeds from sale of investments of Rs,
6,299.5 million relating to DLF Akruti Info Parks (Pune) Lted and the Noida IT Park JV, and
interest/dividend received &8,065.6 million.

Net cash generated from investing activities duringafig2011 amounted t838,340.3 million. This primarily
consisted of proceeds from the sale of investments aingun348,672.4 million on account of sales of mutual
funds, proceeds from sales of fixed assef&40£48.5 million and interest/dividend receive®af659.5 million
during this period, which were partially offset by purchakéxed assets (including capital work in progress)
amounting t&11,012.8 million and purchase of investment&3P95.0 million, relating to purchase of mutual
funds.

Net cash used in investing activities during Fiscal 2010 uatedl t03I163,024.3 million. This primarily
consisted of purchase of fixed assets (including capitak in progress) c€139,075.7 million and purchase of
investments of182,341.7 million during this period, which were partially offbgt proceeds from sale of
investment oR151,288.2 million, proceeds from sale of fixed asse®5¢830.7 million and interest/dividend
received oR1,274.2 million. These arose largely from the Caraf Taatisn.

Financing activities

Net cash used in financing activities amounte&2®,563.9 million in the nine month period ended December
31, 2012. This primarily consisted of repayment of borrowin@66{843.5 million, repayment of debentures of
%1,752.0 million, interest/guarantee charges pai@2#,825.8 million and dividend paid &4,611.0 million
along with tax paid thereon &748.3 million during this period, which was partially off&st proceeds from
borrowings oR61,822.7 million and proceeds from issue of capital (inolydecurities premium) &1,394.0
million.
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Net cash used in financing activities amounte®&24,381.6 million in Fiscal 2012. This primarily consisted of
repayment of borrowings &50,538.6 million, repayment of debenture€8f000.0 million, interest/guarantee
charges paid d¥30,125.1 million and dividend paid &6,107.3 million along with dividend tax paid 3845.0
million during this period, which was partially offsey proceeds from borrowings &64,290.7 million and
proceeds from issue of capital (including securities prenninf¥1,054.3 million.

Net cash used in financing activities amounte&@4,034.1 million in Fiscal 2011. This primarily consistdd o
repayment of borrowings &74,681.9 million, repayment of debentures¥{000.0 million, redemption of
preference shares &41,096.0 million, interest/guarantee charges pai®2%,913.2 million, premium on
redemption of preference share€®,378.7 million and dividend paid $8,296.7 million along with dividend
tax paid of¥828.1 million during this period, which was partially st by proceeds from borrowings of
$92,839.0 million and proceeds from issue of capital (inclydecurities premium) &1,321.6 million.

Net cash generated from financing activities amounte®7&174.6 million in Fiscal 2010. This primarily
consisted of repayment of long term borrowing€@&if,401.9 million, repayment of short term borrowings (net)
of ¥6,434.7 million, interest/guarantee charges pai®i2df,034.2 million and dividend paid &B,544.2 million
during this period, which was partially offset by proceédm long-term borrowings &110,976.9 million,
proceeds from issuance of preference shar&g%P38.8 million and proceeds from issue of debentures (het) o
10,670.4 million.

Working Capital, Cash and Indebtedness

We fund our short-term working capital requirements throagbh flow from operations, working capital
facilities and short-term borrowings. As of March 31, 204d 2012 and December 31, 2012, we had cash and
cash equivalents &8,738.2 million,¥9,317.5 million an&7,674.1 million, respectively. There was an increase
in cash and cash equivalentX679.4 million as of March 31, 2012 compared to March 31, 20Irhapity due

to a decrease in cash used in financing activities. Thaseawdecrease in cash and cash equivalefts @&43.4
million as of December 31, 2012 compared to March 31, 2012.

We believe that our existing credit lines under our short-tkvams, together with cash generated from
divestment of our non-core assets, our operations and the gsaafethis Issue will be sufficient to finance our
working capital needs for the next twelve months.

As of December 31, 2012, our total borrowings amounte&284,885.2 million consisting of long-term
borrowings amounting t&162,156.0 million, short-term borrowings &f2,855.0 million and long term
borrowings having maturity within one year 39,874.2 million.The following tables set out the principal
elements of our indebtedness as of March 31, 2011 and 2012arcthber 31, 2012:

Long-term borrowings As of March 31, 2011 As of March 31, 2012 As of December 31, 201
® million) & million) (unaudited)
(X million)
Securec
10% non cumulative non redeemable debentures 0.0 0.C 0.C
Non convertible redeemable debent 24,200.0 14,200.( 7,200..(
Term loans:
Foreign currency loan
From banks 20,690.5 24,176.¢ 24,907.(
Rupee loan
From banks 89,214.8 75,562.: 75,180.¢
From others 39,115.0 44,714 46,043..
Buyer's credit in foreign currency from banks - 457.¢ -
Vehicle loans from banks 25.0 12.7 9.2
Total (A) 173,245.3 159,123.i 153,341
Unsecured
Convertible debentures 8,786.1 8,786.: 8,534.:
Term loans:
Foreign currency loan
From others 1,044.9 263.2 280.¢
Long term maturities of finance lease obligations - 68.5 -
Total (B) 9,831.0 9,117.¢ 8,815.(
Total (A+B) 183,076.3 168,241.1 162,156.!
Current maturity amounts of long term 23,384.2 48,428.¢ 59,874..
borrowings
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Short-term borrowings As of March 31,2011  As of March 31, 2012 As of December 31,

& million) (X million) 2012 (unaudited)
(X million)
Secured
Overdraft facility
From banks 2,824.3 2,453.¢ 1,410.5
Short term loans
Foreign currency loan
From banks 2,712.0 2,021.( 665.0
Rupee loan
From banks 19,124.1 25,012.¢ 27,606.6
Buyer’s credit in foreign currency from banks A475.1 1,752.¢ 745.2
Unsecured
Short term loans
From others 187.9 1,736.¢ 15725
Buyer’s credit in foreign currency from banks ,418.3 1.010.¢ 855.2
Commercial papers 2,700.0 - -
Fixed deposits 3.6 - -
Total 33,445.3 33,987 32,855.0

The aggregate amount of debt repayable during the period dret¥emuary 1, 2013 and March 31, 2013 was
%20,450.0 million*, which was repaid in a timely manner throughixa of internal accruals, proceeds from the
divestment of non-core assets and issuance of freshTdebaggregate amount of debt repayable in Fiscal 2014
is estimated to be approximat&l§3,180.0 million* and the aggregate amount of debt repayalftescal 2015

and Fiscal 2016 was approximatef$8,090.0 million*. We intend to repay our outstanding debt throug
internal accruals, proceeds from the issuance of equibtgeeds from the divestment of non-core assets and
raising fresh loans for our various projects.

" These exclude our overdraft limits and short tepamlfacilities.

Our ability to incur additional debt in the future is subj® a variety of uncertainties including, among other
things, the amount of capital that other Indian entities se®k to raise in the domestic and foreign capital
markets, economic and other conditions in India that rffagtanvestor demand for our securities and those of
other Indian entities, the liquidity of Indian capital markatsl our financial condition and results of operations.
We intend to continue to utilize long-term debt.

Contingent Liabilities

As of December31, 2012, the contingentliabilities as disclosedin our Unaudited Interim Consolidated
Financial Statementonsistof thefollowing:

Particulars Amount  million)

Guarantees on behalf of third parties 8,180.3
Claims against the Group (including [unassertegiha$) not acknowledged as debts* 8,624.7
Demand in excess of provisions (pending in appeals) -

(i) Income-tax 35,196.1

(i) Other taxes 8,642.0
Letter of credit issued on behalf of the Group -
Liabilities under export obligations in EPCG scheme 838.5
Compensation for delayed possession 474.5
Miscellaneous 58.3
Total 62,014.4

" Interest on certain claims may be payable as anenitthe outcome of the related claim is finally deteed and has not been included
above.

For further details, see the section titled “Financtat&8nents”.

Qualitative and Quantitative Disclosures about Market Ri&

We are exposed to certain risks that arise in our normal eafirbusiness, such as credit risk, liquidity risk,
counterparty risk, regulatory risk and market risk. Weveh implemented risk management policies and
guidelines that set out our tolerance for risk and oueggmisk management philosophy. Accordingly, we have
established a framework and process to monitor the exposuienplement appropriate measures in a timely
and effective manner. We do not enter into derivativenfired instruments for speculative purposes.

Credit risk
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Credit risk is the risk of a financial loss to us ifstmmer or counterparty to a financial instrument tailmeet
its contractual obligations. Our exposure to credit ris&earprincipally from our receivables from customers
and our counter-parties involved in the sale of our non-core assed®-strategic businesses.

Liquidity risk

Liquidity risk is the risk that we will not be able imeet our financial obligations as they fall due. Ourosure

to liquidity risk arises principally from our various payahlewans and borrowings. We maintain a level of cash
and cash equivalents and bank facilities deemed adequat# Inyanagement to ensure, as far as possible, that
we will have sufficient liquidity to meet our liabilities whehey fall due. We expect that a portion of the
proceeds from the Issue and divestiture of the residual orenassets will be used to meet out financial
obligations as they fall due.

Market risk

Market risk is the risk that changes in market pricegidm exchange rates, interest rates and equity prides wi
affect our financial position or cash flows.

Foreign exchange risk

We are exposed to foreign exchange risk on our indebtedness dieabminated in currencies other than Indian
Rupeesin respect of exposure that is certain, we will hedgeethiesks in order to keep them at an acceptable
level.

Commodity risk

We are exposed to market risk with respect to the graferaw materials and components used in our
developments. These commodities are primarily steel,engnglass and plastics. The costs of such raw
materials and components are subject to fluctuation baseztbmmodity prices. We typically outsource our
construction and project management activities. As atresel are exposed to commodity risk if either our
arrangements with the contractor engaged by us provide this risk will be borne by us, or if such
arrangements do not adequately specify the party respongililediong this risk.

Inflation risk

India has experienced high inflation for the last 12 to 18 hgpnthich has led to an increase in interest rates as
well as increase in the prices of various commaodities,radiyeaffecting both sales and margins.

Interest rate risk

Interest rate risk relates to changes in interest natésh affect mainly our fixed deposits and our debt
obligations with banks and financial institutions. Our fixaterfinancial assets and borrowings are exposed to a
risk of change in their fair value due to changes in istergtes while our variable-rate financial assets and
borrowings are exposed to a risk of change in cash fidwesto changes in interest rates. Our policy is to
manage our interest cost using a mix of fixed and vigriedie debts. In respect of long-term borrowings, we
may enter into interest rate derivatives to manage quosexe to adverse movements in interest rates.

Related Party Transactions

We have engaged in the past, and are likely to engageuref in transactions with related parties, including
our affiliates and certain key management members fromtbntiene on an arm’s length basis. For details of
our related party transactions, see “Financial Statefhents

Off-Balance Sheet Arrangements

Other than guarantees which we provide, as referred to inif@emt Liabilities” above, we do not have any
off-balance sheet arrangements or obligations.
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INDUSTRY OVERVIEW

The information in this section has been deriveminfrpublicly available sources, government publ@ati and certain
industry sources and has not been prepared or ieddently verified by the Company, the Book Runbesyl Manager or
any of its affiliates or advisers connected witle flssue, and none of these parties makes any epet®n as to the
accuracy of this information. Industry sources guudblications referred to by us state that the infation contained therein
has been obtained from sources generally beliewedé reliable, but their accuracy, completeness amdierlying
assumptions are not guaranteed and their reliapitiannot be assured, and, accordingly, investmeaisins should not be
based on such information. Statements in this aedliat are not statements of historical fact ciiat “forward-looking
statements”. Such forward-looking statements atgest to various risks, assumptions and uncertagtind certain factors
could cause actual results or outcomes to diffetemally.

Overview of the Indian Economy

GDP and economic growth rates

The Indian economy is one of the largest economies in thiel with a GDP at current prices of an estimated
%82.3 trillion for Fiscal 2012. It is one of the fastestvgray major economies in the world, with a growth rate
of 6.5% for Fiscal 2012.(Source: RBI Annual Report 2011-2012 and the acemyipg Explanatory Notes and the
Ministry of Statistics and Programme Implementati@overnment of India).

The Indian economy has averaged a growth rate of over 8ud#tg the five-year period between Fiscal 2007
and Fiscal 2011(Source: The World Factbook 2012. Washington D@ntral Intelligence Agency 2012n 2011,
India recorded real GDP growth rates of 7.2%, which wasngnthe highest in the worl@Source: IMF, World
Economic Outlook Database, April 2012.)

Per capita GDP at factor cost (at constant prices)dialhas grown from arourl7,502.1 for the year 1991 at
the timeof liberalization t0346,221.2 for the year 2011Source: IMF, World Economic Outlook Database.)
However, the Indian economy has been adversely affectegrgin spill-over effects of the global economic
slowdown coupled with domestic pressures. In Fiscal 2012|nitian economy registered a growth rate of
6.5% (GDP at factor cost), down from 8.4% in Fiscal 20tk loss of growth momentum that started in Fiscal
2012 has extended into Fiscal 2013, though the pace of detmieslowed in the first quarter. After
decelerating over four successive quarters, and fr@¥ 3 the fourth quarter of Fiscal 2011 to 5.3% in the
fourth quarter of Fiscal 2012, GDP growth was marginalghéi at 5.5% in the first quarter of Fiscal 2013,
which was mainly driven by the growth in construction, ang wapported by better than expected growth in
agriculture. During the period between April and August 2012, thetd of eight core infrastructure industries
decelerated to 2.8% compared to 5.5% during the correspondiind pering the previous year. According to
the RBI, the expected GDP growth rate for Fiscal 2@1&8pproximately 5.5%Source: RBI, Macroeconomic and

Monetary Developments: Second Quarter Review 2@1@ht “RBI Second Quarter 2013 Macroeconomic and Monetary
Review).)

Changes in investment activity during the period INVESTMENT ACTIVITY

between 2009 and 2012 are presented here. Overal
India attracted FDI of approximately U.S.$33.0

billion (or ¥1,857.0 billion) in Fiscal 2012 as . 48%

compared to an average of U.S.$16.7 billion from =0

Fiscal 2001 through Fiscal 201&ource: RBI Annual T 20%

Report 2011-12.)As of October 2012, it was =
28%

estimated that investments would pick up from
38%
16%

15%

2013 as a result of implementation of structural 8%

reforms, fiscal consolidation and improved
infrastructure in the coming yearSource: Evolving

Paradigm, Future of Indian Real Estate, Cushman & 2009 2010 2011 2012YTD*
Wakefield Research Publication, October 201Z&W = USER/OTHER = PRIVATE
Report).) ® pUBLIC LISTED/REITS INSTITUTIONAL

¥ CROSS BORDER

Inflation trends, availability of credit and
movement of interest rates in India (Source: C&W Report.)

Since April 2012, the growth outlook has turned weaker, wihiéeinflation path has moved slightly higher.

While core inflationary pressures have remained low, thaye not fallen commensurate to the growth
slowdown. (Source: RBI Annual Report 2011-1Zpnsequently, the RBI has taken monetary measureshb fig
these surmounting inflation rate{Source: C&W Report.Jn response to prevailing inflationary pressures and
anticipated inflation trajectory during the period betweenil®22011 and November 2011, the RBI changed its
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repo rate six times between May 2011 and August 2012ifforeases and one decrease in April 2012 to 8.0%,
resulting in a net increase of 125 basis poirg&jurce: RBI Annual Report 2011-1¥hile the inflation trajectory
indicated some softening of inflationary pressure by Dece@ibiEl, there were signs of a marked deceleration
of domestic growth, brought about by the combined impact afraeming global environment, the cumulative
impact of past monetary policy tightening and domestic paligertainties. In the light of these developments,
the mid-quarter review of December 2011 signalled a pausech changes to the repo rd8aurce: RBI Annual
Report 2011-12.)

Despite a reluctance to lower high interest ré8esirce: C&W Report,)in January 2013, the RBI reduced the
repo rate by 25 basis points from 8.0% to 7.7%86urce: RBI Notification dated February 15, 2013he RBI
reduced the repo rate again in March 2013 by 25 basis poibting it down to 7.5%(Source: RBI Notification
dated March 19, 2013.)

Inflation risks in 2012-13 are on the upside, but there is d t@edistinguish between temporary and permanent
supply shocks. Persistent inflation, as opposed to strictuoaks requiring short and medium-term responses
from the supply side, if left unchecked could unhinge iidtaexpectations and lead to eventual generalisation
of inflation as had happened in the fourth quarter of 201@Sbiirce: RBI Annual Report 2011-12.)

Sluggish growth performance of the domestic economy due t@alyahd structural factors has also led to a
slowdown in credit off-take. The growth in aggregate non-foaik lmaedit decelerated from 20.6% in Fiscal
2011 to 17.0% in Fiscal 2012. The overall slowdown in non-fook leaedit in Fiscal 2012 mainly emanated
from slower growth in credit to industry, serviceslgersonal loangSource: RBI Report on Trend and Progress of
Banking in India 2011-12.)

The Central Government made some headway with regarditdtfhas expanded the FDI limit in single-brand
retail to 100.0% and has allowed 51.0% FDI in multi-brangilreThese reforms are expected to encourage and
improve the prospects of the real estate se(@ouarce: C&W Report.)

The Real Estate Sector in India

Growth Trends

The real estate industry is not only the biggest contiitto GDP in India but is also the fourth largest seitto
terms of FDI inflows and the second largest employer aftgiculture. The Indian real estate market size is
expected to be U.S.$ 180.0 billion by 2020. The two main reasmponsible for growth in the real estate
industry in India since 1991 include liberalization of ovnent policies, which has decreased the need for
permissions and licenses before taking up mega construptijects, and the expanding industrial sector.
(Source:IBEF.)

The year 2012 was not entirely favorable for the real estttor. It was received with a cautious sentiment
amongst end-users and investors alike in the first halfiefyear, albeit with some momentum that began to
build up as the third quarter registered higher transactiotieinommercial office sector while the residential
sector saw more projects being launched, and the ret&ilr sgitnessed the introduction of 51.0% FDI in multi-

brand retail. Developers found it difficult to raise _
debt from banks in India due to the tightening of the FDI INFLOWS

credit policy. Compounding their troubles, their  2200- 300
cash flows were adversely affected due to slow off- 20001 2
takes and input costs went Bource: C&W Repoit 1001 25°§
Consequently, private equity investment emerged as %1400- 200%
one of the best options to raise funds. In the real g %27 150 §
estate private equity market, the amount of g 3
transactions in the first half of 2012 exceeded the £ | 0y
same period last year, although private equity 2 4o0- 50 T
investors were cautious about the valuations anc 2004 é
watchful of the construction timelines before O s 2009 2010 011 Hizots |
actually committing their fundsThus, FDI in o

construction development, which was recorded at
Z27.6 billion in the first half of 2012, was close t
the total inflow of 2011. Trends in FDI inflows in
the real estate sector are shown in the graph @epource: C&W Repoit Real estate investment in India has
garnered superior returns to other asset classes aweg éekm. Further, an investment in residential property is
generally done with leverage in the form of a housing mgagahich increases the potential for earning higher

B OVERALL FDI = FDI IN CONSTRUCTION DEVELOPMENT )
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returns.(Source: “India’s Top Residential Destinations twvést In”, Investment Advisory Report, Knight FraNlovember
2012 (“Knight Frank Report).)

Overall, 2012 saw a mix of upward and downward trends, wdtitthpoint towards a positive and strong growth
in the future (Source: C&W Report.)

Macro supply and demand scenarios

Urbanization and increasing household income are some of #jer factors that influence demand for

residential real estate and growth in the retail seatiole demand for commercial property is being driven by
India's economic growth. Office space relies largelythe service sector led by the IT/ITeS industry, which is

significant employment provider in three of the top fiveesitin India, driving growth in real estate in most
regions. The services sector’s revenue growth during tkiefive years will have an impact on employment,

which is one of the biggest drivers of real estggeurce: IBEF and Knight Frank Report.)

Demand in the Indian real estate market is expected to arawCAGR of 19.0% between 2010 and 2014, with
Tier | metropolitan cities projected to account for ab&t0% of this growth(Source: IBEF and Knight Frank
Report.)

Growing infrastructure requirements from sectors suchdagation, healthcare and tourism are providing
numerous opportunities in the sector. Further, India is gairgrdduce an estimated 2.0million new graduates
from various Indian universities during this year, creatlemand for 100 msf of office and industrial space. In
addition, presence of a large number of Fortune 500 ard huted companies will attract more companies to
initiate their operational bases in India, thus creating mdemeand for corporate office spa¢gource: IBEF.)

Key Segments of the Real Estate Industry in India

Residential Developments

Overall, the Indian residential sector has witnessedqgrhenal growth over the last 15 years, primarily due to
population increase, rise in income levels, growing urbéinizachange in lifestyles and favorable public
policies. (Source: Twelfth Five-Year Plan, Planning Commissi¢f Twelfth Five-Year Plari).) After the economic
crisis of 2008, high inflation and high interest rates mestail debt dearer for end-users, especially for
borrowers of home loans, resulting in postponement ofnigugiecisions. Developers, also faced with high
construction costs and discouraged from borrowing from timksba India, were not able to offer reduced
prices even though number of sales had reduced. In vieve oksulting liquidity constraints that affected the
real estate sector, it was expected that after songedevelopers would have to reduce their prices and Suyer
would then be tempted back into purchasing, but most of thblissted developers displayed strong holding
capacity and wherever required, were able to raise filmmdggh private equity optionéSource: C&W Report.)

Despite the end-users being conservative in their purahdsitisions, housing markets across India exhibited a
mixed trend in 2012. Some cities, such as National Capéglon, which comprises the cities and surrounding
areas of Delhi, Gurgaon and Noid&CR”), Chennai and Pune saw moderately higher infusion of nejegis
driven by sustained demand. However, whilst cities likenadabad, Bengaluru and Kolkata witnessed healthy
supply, they also witnessed cautious demand. Hyderaba®Mambai saw restraint in the number of project
launches due to stringent changes in new DevelopmentaCétiles that caused developers to reassess their
development plans for new projects. Even in the backdrdipeoprevailing high property prices and home loan
rates, select high-end and premium markets of major cikesNCR, Bengaluru, Kolkata, Chennai and Pune
registered significant year on year price rise in timgeaof 15.0-35.0%, whilst Mumbai witnessed a 7.0-10.0%
rise.(Source: C&W Report.)

Commercial Developments

The commercial real estate market in India is continlyoesolving in response to a number of changes in the
business environment. The slowdown in the U.S. and Europearethankpacted office space absorption,
affecting demand, in the second half of 2011, as well agxpansion plans for the key service sectors. Slow
uptake of office space led to a noticeable reduction in gugpd rental moderations in several micro markets
across India(Source: C&W Report.)

The global economic scenario has remained volatile and weak tnsarkéments continued in 2012, worsened
by the absence of major policy developments during the Me@st markets experienced moderate reduction of
absorption in the first three quarters of 2012 againstahge period in 2011. Total absorption during this period
was recorded at 21.9 msf with a steady quarter-on-quanteease. Total office space supply in the three
quarters of 2012 was recorded at 28.3 msf, which saw dysirerease over the quarters. Mumbai saw the
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highest addition of supply at 9.0 msf followed by Bengaluru &trgsf. Most cities in 2012 saw marginal
appreciation of rents in the first three quarters dueoiwesi demand(Source: C&W Report.)

Retail Developments

The retail industry in India is one of the fastest gragyvéectors and a significant contributor to the national
overall GDP. With a population of over 1.2 billio(Gource: Census of India, 2011, Provisional Res({2011
Census).) India's retail sector is one of the key emerging imaest markets for global retailerfSource: C&W
Report.)

Over the last decade, India’s retail market witness@omential growth, driven by an increasing base of young
population, rise in aspiration levels and higher displesincome brackets. As favorable demographics and
availability of retail real estate infrastructure petied the growth of organized retail, new categoriesnéts
and retail players were seen to change the dynamittseedihdian retail and India witnessed a unique mix of
modern retail space running successfully alongside traditietail stores, wholesale cash and carry formats,
hypermarket and supermarket categori@surce: C&W Report.)

In terms of rental trends, during 2012, the rental vailuesalls across the major Indian cities exhibited a stable
trend, except certain prime micro markets. For examilenbai witnessed increased demand for mall space in
peripheral locations, leading to approximately 20.0% rental ajigc in Vashj GhatkoparandThane Low

mall vacancy levels in prime malls have prompted manyleesaio opt for high street locations in many cities.
Prominent high street locations witnessed an increasmntals across Indigource: C&W Report.)

Special Economic Zones

A Special Economic Zone $EZ") are specifically delineated tax free enclaves. Aspre, over 580 SEZs had
been approved by the Government, a majority of which \wetlee IT/ITeS secto(Source: Ministry of Commerce
and Industry, Government of Indidr) its Twelfth Five-Year Plan (2012-2017), the Planning @assion suggests
several developments/recommendations in relation to Stansely:

e Considering their conversion along the Mumbai—Delhi Indus@a@tidor into Eco-industrial hubs. An eco-
industrial park or estate is a community of manufacturing serdice businesses located together on a
common property, to enhance the environmental, economic and g@sformance of the member
businesses through collaboration in managing environmental and ressues

¢ While planning SEZs, at least 10.0% of the area shbalé&mbarked for logistics and warehousing to
support industrial activities efficiently.

« Participation from the private sector for developmaninfrastructure facilities is required, for example in
the creation of SEZ¢Source: Twelfth Five-Year Plan, Planning Commissions.)

Real Estate Market in Specific Regions  7oNg.wiSE SPLIT UP OF UNDER CONSTRUCTION UNITS
National Capital Region (“NCR")

The NCR is divided into six broad zones:
Delhi, Gurgaon, Noida and Greater Noida,
Faridabad, Ghaziabad and Alwar. The
proportion of construction units held by
each of these zones is set out below, as an
example of the division of market share
between them. New Delhi being the
national capital of India has always been
the preferred destination in India. The
dominance of the city in business and
government offices has been the major
driver for real estate development. It is
expected that New Delhi as a destination
will be in demand for a long period of
time.

2.0%

21.2% 33.7%
. . . Delhi ; i
However, as land is hardly available in ' @ roia ® rardaba
New Delhi, growth is expected in certain ® Gurgaon Greater Noida Ghaziabad

key satellite cities. Gurgaon is expected to (Source: Knight Frank Report.)
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be one of the greatest beneficiaries of this trend iméxé five years, as a primary hub for the IT/ITeS industry.
Relatively low office rentals, large office space optiond aell-developed residential markets are factors that
make this zone a preferred place for setting up offic@shér detail on each of these key, real estate asesst i
out below.(Source: Knight Frank Report.)

Delhi
Area, Population and Industries

Delhi, the capital of India is a major residential desiion as the fifth most populated city in the world, véth
population of around 16.8 million. It is spread over an afeg483 sq. km(Source: Knight Frank Reportl} has
transpired as one of the central hubs of North India's tramidgservice industry. Delhi has emerged as the
major commercial center for small, medium and laggesindustries. The information technology, electronic,
textile and fashion industry are also the major contrilsutmiDelhi's economySource: Knight Frank Report.)

Key Residential, Commercial, Retail Micro-Markets anddstiucture

Based on its geographical locations the city is dividéo North Delhi, East Delhi, West Delhi and South Delhi.
They key residential, commercial and retail micro-negsior each of these locations are set out below:

* North Delhi houses numerous small scale industries and has emergaed asthe major markets of small
industries. Low-rise condominiums and narrow streetsduthaos are the major characteristic of North
Delhi. This refrains major white-collared executives friving here.

» East Delhiis largely inhabited by the middle-income working class pdjuiaThe residential real estate
market comprises the independent houses and Delhi Developuiarity apartments. Delhi Metro has
enhanced the connectivity of East Delhi with major destinatii&ke Delhi City Center and Noida. Some of
the major micro-markets of East Delhi akkshardham, Pushpanjali Enclave, Vivek Vihar, Patparganj
Lakshmi Nagar, Mayur VihagndPreet Vihar

*  West Delhiis primarily a residential hub with a cosmopolitan populat®ound infrastructure and a well-
developed organized retail market offered the necessaogt o this region. Additionally, West Delhi
region gained prominence due to its proximity to the commkehtibs ofJanakpurj Rajaouri Garderand
Punjabi Bagh Over the years, it has emerged as the most soughtiafination thereby making it one of
the major affluent localities of DelhRatel Nagar, Punjabi Bagh, Pitampura, Rohini, Dwarka, Janakpuri
andRajouri Garderare some of the major micro-markets of this region.

* South Delhiis considered to be the most affluent micro-market of Délhe residential real estate
comprises independent houses and bungalow style developrivijts. administrative offices including
embassies and consulates are located here. South Dell@dusenthe most sought after destination among
the high-profile bureaucrats and the top corporate executiigh residential demand and dearth of new
supply has propelled the residential prices in this paedhi. Its proximity to the international airport,
educational institutions and to the city center has madeebion the most preferred destination. Moreover,
proximity to the commercial hub &fehru PlaceandLajpat Nagarcoupled with the presence of organized
retail further augmented the demand for this region. Some ah#ler micro-markets ar@reater Kailash,
Chanakyapuri, Lajpat Nagar, Nehru Place, Defence Colony, Vdsang, Hauz Khasind Friends Colony
(Source: Knight Frank Report.)

Gurgaon
Area, Population and Industries

As of 2011, Gurgaon had a population of 1.5 million peoffleurce: 2011 Censusdl) is one of the four major
satellite cities of the NCR, located 30 km south of N2glhi. Gurgaon is not only an industrial and financial
center of Haryana but also one of the most pronouncé@elS/outsourcing and off-shoring hubs in the world.
Further, it is also a major hub for the automobile, mle@and garment manufacturing industri@aurce: Knight
Frank Report.)

Gurgaon has benefitted from stable investor demand in regesnts due to consistent flow of working
population migrating into the city and proposed developnadéong growth vectors like Northern Peripheral
Road and Southern Peripheral Road. As of March 2013, tleatony overhang of the city at the then current
absorption levels stood at 10 months. The unsold inventoryslewethe end of the fourth quarter of 2012
increased by 9.7% compared with the fourth quarter of 2011 ayuat of absorption levels in the first three
quarters of 2012 witnessing a decrease of approximatebydl&s compared to corresponding period last year.
(Source: Updated Gurgaon Market Analytics, PropBguvarch 2013.)
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A graph showing the residential demand-supply analysis of Guydam 2007 to 2012, is set out below:
RESIDENTIAL DEMAND-SUPPLY ANALYSIS OF GURGAON

* Until September 2012
2007 200¢ 200¢ 201c¢ 2011 2012*

140,000
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/100,000
580,000
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40,000
20,000

Stock f Cumulative Absorption f % of Unsold Units ’

(Source: Knight Frank Report.)

Iy

After reaching its lowest in the fourth quarter of 2009ing to launch of affordable housing in peripheral
micro-markets, the city has seen steady upward trepdding values and as of December 2012 had crossed pre
2008 levels. Though the average pricing values in tlyeheive increased by approximately 38.7% over the last
five years, there are no signs of major price cowadaue to an inventory overhang of 10 months. Gurgaon city
has maintained an average new launch supply volumes of ap@aiteky 6,000 units every quarter over the last
five years, i.e., between the third quarter of 2007 #medthird quarter of 2012, with new supply volumes
remaining stable at 25,000 to 27,000 units every year €0608. (Source: Updated Gurgaon Market Analytics,
PropEquity, March 2013.)

The graphs showing these trends are set out below:

Abeorption and Uneold Inventory Trends New Launch Supplr and We. Avg. Pricing Trend
{Cver Gurgaon) (Overall Gurgaon)
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(Source: Updated Gurgaon Market Analytics, PropBguvarch 2013.)

Delivery commitments have risen by more than 400.0%h@upcoming years. The graph below, demonstrates
the significant increase between existing supply and upcosoipgly:
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4 TIMES INCREASE

Existing Supply Upcoming Supply
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(Source: Updated Gurgaon Market Analytics, PropBguvarch 2013.)

Key Residential, Commercial, Retail Micro-

Markets GURGAON OFFICE SPACE DYNAMICS
Gurgaon is a self-sustaining real estate mark
comprising all the verticals of real estate, i.e
residential, retail, commercial and industrial 7
Major factors like availability of huge land
parcels, quality commercial properties
proximity to the international airport, favorable s
government policies and access to the tale
pool has attracted several corporates to Gurga
(see chart opposite for Gurgaon office spac =
dynamics) In terms of the retaill segment,
contemporary Gurgaon is dotted with high-risi
buildings and spectacular malls. Over the year 1w
Gurgaon has earned the sobriquets of tt
“Millennium City and the ‘Mall City” of India. %, Stock
As of September 2012, Gurgaon’s residenti

market had witnessed a total launch of 119,4(

units since 2007. Moreover, owing to enhanceu
connectivity and infrastructure development, the zone witteabsorption
of 98,713 units during the same period resulting in 17.8¥aining
unsold. Over the last four years, the average annual aiosorpt

residential units in Gurgaon was 20,700. The launch momentunmeedtin 2012, as the region witnessed the
launch of 16,492 units during the first nine months of 2(8&urce: Knight Frank Report.)

= Occupied Stock

(Source: Knight Frank Report.)

Some of the prime residential and commercial micro-maréeGurgaon includéhe Mehrauli-Gurgaon or MG
Road Golf Course RoadGolf Course Extension Road, Sohna Reed NH-8 These locations are well-
connected with New Delhi through the six-lane NH-8 and M@d&R®&H-8 also provides quick and easy access
to the New Delhi International Airport. Further, a 14 koutern Peripheral Road (SPR) covers all the major
developments in this part of Gurgaon and connects MG Road dh@@wmse Extension Road with NH-8. The
connectivity between the adjoining markets of Delhi andddas further enhanced by the existing metro-rail.
(Source: Knight Frank Report.)

Infrastructure

Golf Course Roads the most sought after destination owing to its proxirtatySouth Delhi (an affluent
locality) and hence boasts of the highest resideptigperty prices in GurgaoMG Roadis a self-sustaining
micro-market with the presence of well-developed organietdl market, superior residential development and
quality commercial officesDLF Cybercity, Udyog Vihar, Signature Towers, DLF Corger®ark, Space IT
Park, Vatika Business PadndUnitech Infospacare some of the major commercial buildings.
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Manesarlocated in the south Gurgaon region is a major industrial hubhasdbecome the most preferred
destination for many leading companies including majdiTelS companies. This, coupled with the Reliance
SEZ, will lead to huge employment generation thereby leadimyge demand for residential real estate. Major
developers like DLF, Godrej, Anantraj and Emaar MGF haeeketed these developments and strategically
launched their projects in Manesar. A 135 Komdli-Manesar-Palwal (KMP) Expresswayill further augment
demand for the residential real estate in ManéSaurce: Knight Frank Report.)

A map showing the key infrastructure developments in Gurgatm region differentiation is set out below,
followed by a description of these:

NEW
GURGAON
:;:& REGION

I .
sy «‘ié d
[

\ Map Not To Scale, For Representation Purpose Only

(Source: Updated Gurgaon Market Analytics, PropBguvarch 2013.)

Golf Course Extension Road (the “GCR extension”)Scheduled for delivery in 2014, the GCR extension is
catching up with the Golf Course Road with its quality resi@l development. It comprises approximately
13.0% of the total supply in Gurgaon and is likely to deliverafeeementioned committed supply. It emerges
as the most robust market vis-a-vis other regions dus tbigher absorption levels and consequent lower
inventory levels. These factors and a competitive prisingtegy has enabled the developers to sell the project
in a years'’ time.(Source: Updated Gurgaon Market Analytics, PropBguilarch 2013 and Knight Frank Report.)

A graph showing the two times increase between existipglg, during the period between 2009 and 2012, and
upcoming supply, estimated for the period between 2013 and 2046ve to total supply in Gurgaon, is set out
below:
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(Source: Updated Gurgaon Market Analytics, PropBguvarch 2013.)

Sohna Road:Adjacent to the GCR Extension, this region has witnessed aitilige of supply in the previous
years, which has been depleting due to lack of land paf@etsdelivery commitments are huge in most of the
regions and due to increasing costs and lack of labor,gpsajethis region are likely to experience delays. New
launches peaked in the fourth quarter of 2010 and the third qudr2911, when around 8,000 units were
launched(Source: Updated Gurgaon Market Analytics, PropBguVarch 2013.)

A graph showing these trends and the expected seven timeasadn existing and upcoming supply is set out
below:

7 TIMES INCREASE
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(Source: Updated Gurgaon Market Analytics, PropBguvarch 2013.)

Dwarka Expressway: A new residential belt has emerged along the upcoming 1&arthern Peripheral
Road (NPR)or the ‘Dwarka Expressway”This road is expected to conn&warka and Palam Viharin New
Delhi with NH-8 neaiKherki Dhaulain Gurgaon. This belt is predominantly a residentiehahowever, a small
proportion of it is developed as a commercial area. bgimity to the Dwarka Sub-city, Delhi International
Airport and proposed diplomatic enclavebwarka Phase llattracted many developers to this micro-market.
However, due to the high number of new launches, various develapersack of physical infrastructure, the
unsold inventory stands at approximately 32.0% of the ovenalbld inventory of Gurgaon. Certain developers
have launched projects in this b&Bource: Updated Gurgaon Market Analytics, PropBguMarch 2013 and Knight
Frank Report.)

Absorption and unsold inventory trends for this projectsateout below:
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Absorption and Unsold Inventory Trends
(Dwarka Expressway V/S Gurgaon)
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(Source: Updated Gurgaon Market Analytics, PropBguvarch 2013.)

New Gurgaon Sectors: This
region was introduced along with
Dwarka Expressway and has

New Launch Supply and Wt. Avg. Pricing Trend
(New Gurgaon'ViS Gurgaon)

witnessed huge demand in recent [reow
years. Along with Dwarka _ Rt
Expressway, New Gurgaon is onefg L g
of the leading regions in terms of % - g
new launches, with approximately 3 L os0m =
1,700 units being launched everyi;, o £
qguarter. This region has alsof I 4;000 g
benefitted from a steady absorption 2 I ,'cm Z
rate; approximately 1,500 units I_ -
&

were absorbed every quarter for the

. . I I i i U B NS
period between the third quarter of PRI e ORI S S AT s g

2007 and the fourth quarter of
2012. The weighted average price
of available units has risen by
120.0% for the same period.
(Source: Updated Gurgaon Market Analytics, PropEquity, Ma2013.)The chart opposite compares the new launch
supply and weighted average price trends for Gurgaon amd Glegaon for the period between the third
quarter of 2007 and the third quarter of 20@Burce: Knight Frank Report and Updated Gurgaorriéa Analytics,
PropEquity, March 2013.)

e New Launch Supply (Gurgaon)
—— Wt Avg Price (Gurzaon)

e New Lawnch Supply (Nev Gurgacn)
—— Wt Avg Price (Naw Gurgaon)

Rapid Metro Rail Gurgaon (“RMRG "): The RMRG is proposed to link various micro-markets idaig Mall
of IndiaandDLF Phase Il and DLF Phase lIthereby enhancing connectivity with Gurgaon. This is expecte
to augment demand for residential real estate in these-miarkets(Source: Knight Frank Report.)

Indian Real Estate Regulatory Framework

Under the Constitution of India, each state in India haddgislative and administrative jurisdiction in respect
of lands within its jurisdictions and consequently, legislatiaries from state to state. The real estate indisstry
governed by a number of laws in respect of acquisition ofdadddevelopment of real estate in India, including
the Urban Land (Ceiling and Regulation) Act, 1976, the Teansff Property Act, 1882, the Land Acquisition
Act, 1894, the Indian Stamp Act, 1899, the Environm&mbtection) Act, 1986, the Special Economic Zone,
Act, 2005, the Indian Easements Act, 1882, the Indian Registract, 1908, the Water (Prevention and
Control of Pollution) Act 1974, the Air (Prevention and CohobPollution) Act, 1981 and the Environment
Protection Act, 1986; and various labour laws including Contract Labour (Regulation and Abolition) Act,
1970 and the Minimum Wages Act, 1948. Further, a draft Re@te (Regulation and Development) Bill, 2011
(the “Draft Real Estate Bill") has been proposed by the Ministry of Housing and Uaperty Alleviation
and the Right to Fair Compensation and Transparencyird lAcquisition, Rehabilitation and Resettlement
Bill, 2012 (the“Land Acquisition Bill ") has been proposed by the Ministry of Rural Developmemedent
years. These proposed legislations may have an impakeé oaal estate industry in the near future.
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Draft Real Estate Bill

The Draft Real Estate Bill currently awaits approvathef cabinet. The Draft Real Estate Bill seeks to regulat
the real estate sector to protect the interest of wness by establishing a real estate regulatory aughorit
("RERA") and an appellate tribunal. The Draft Real Estate Bitiong other things, proposes that every person
constructing or causing to construct, developing or aljeainy immovable property, or converting any existing
undeveloped immovable property or a part thereof for salequired to register the project with RERA. In
absence of such registration, no advertisement or fioritdo any member of the public for bookings in the
project can be made or advance payment or deposit carcépteat from any proposed buyer. Further, it is
proposed that a website containing details of the propmsgelcts, including details of the sanctions obtained,
nature of the title to the property, the agreement exedotethe development of the proposed project, and
details of all encumbrances on the land will be maintaineREBRA. Further, no person proposing to develop a
project for sale will be permitted to accept any sum ohay as advance payment or deposit without entering
into a written agreement for sale. Failure to regiierproject with RERA would attract an imprisonmeintijo

to three years or a penalty of up to 10% of the coptaject, or both. Further, contravention of other provisions
of the Draft Real Estate Bill, the orders of the RERA the appellate tribunal would also attract an
imprisonment which may extend up to one year or penaltfésh may extend up to 10% of the cost of the
project, or both.

Land Acquisition Bill

The Land Acquisition Bill seeks to govern processes intioglao land acquisition in India and contains
provisions relating to the compensation, rehabilitationrasdttlement of persons affected by such acquisitions.
The Land Acquisition Bill was introduced in the IndianlRanent and is currently pending approval. The Land
Acquisition Bill proposes that “public purpose” as defirie the Land Acquisition Act, 1894 be redefined to
restrict its scope for acquisition of land for strategurposes vital to the state, and for infrastructure pi®oje
where the benefits accrue to the general public, forwbimsent of at least 80% of the project affected famil
would have to be obtained through a prior informed procedditidnally, a social impact assessment study is
required to be carried out in the affected area by theopppte government whenever land is intended to be
acquired for a public purpose. It is proposed that a minimampensation based on the market value of the
land, as well as rehabilitation and resettlement benpéiitkiding rehabilitation and resettlement amounts, land,
one-time subsistence allowance or inflation adjusted ignmnd mandatory employment be provided to
members of the affected families. Further, the reledasitict Collector may take possession of the land to be
acquired only after the payment of compensation and complefi rehabilitation and resettlement of affected
persons. While change of the purpose or related purposeshfoh the land is originally acquired is not
permitted, specific permission from the appropriate ésoment authority is required for change in ownership
of the acquiring entity.

Market Outlook and Future Trends

The year 2012 has seen a number of steps taken by the Gometarsepport the real estate sector. As a resullt,
developers believe that 2013 will be a positive yeartliersector. The sector is expected to grow at a rate of
30.0% over the next decade. Further, it is expected thatther swill receive inflows of U.S.$ 4.0-5.0 billion
from overseas investors in the next couple of ygsksurce: IBEF.)Certain select future trends for each of the
residential, commercial and retail sectors are setelotb

Residential

With significant changes taking place in the lifestyled dmusing requirements of end-consumers across
segments, several new trends have emerged in the residenutial. Set out below are some of the prominent
trends.

A number of developers are undertaking green buildings qisojgn order to create a sustainable
environment. Home-buyers were also noticed to favour greesiagements.
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e India's luxury housing market has evolved

significantly over a period of time, with the latest
trend being “branded homes”. Cities like Pune,
NCR and Mumbai have embraced the concept of
branded homes, with several such projects
already underway. These projects command a
significant premium, i.e., over 25.0%, over the  NCR
existing high-end and luxury units.

Pune

+ End-users are increasingly preferring integrated "™

townships and gated communities that provide

easy accessibility to work places, retail options, kolkata
day-care, schools, hospitals, and recreational
opt|_0ns, in a safe, secure and pleasantHyderbad
environment.

An additional demand of approximately 11.8 million
housing units is expected in the next five years
growing at a CAGR of 2.8% during the period
between 2012 and 2016. Approximately 18.0% of theBengaluu
pan-India demand is likely to be concentrated across

the top eight cities estimated at 2.1 million unitS$ymegabad
during the period between 2012 and 2016. Of the total . : : . . . .
expected demand in the top eight cities, the midsoo0 0000 50.000 100000 150000 200000 250000 GD0.0

Chennai

income group (MIG) segment is estimated to be Units
approximately 59.0% at 1.3 million units followed by AP ME DEMAND HIG 8 SUPPLY HIG
demand from the higher income group (HIG) which is =cAr miG " DEMAND MIG  SUPPLY MIG

451,000 units and the lower income group (LIG) with

362,000 units. The affordable segment of the property mavkeich is

expected to record approximately three times more denhandstpply, might (Source: C&W Report.)
see the demand-supply gap increasing during the next feues yluring the

period between 2011 and 201Source: C&W Report.)

Commercial

Overall, demand for commercial real estate is expected
to be positive as companies, especially IT/ITed OFFICEDEMAND-SUPPLY PROJECTIONS
companies are still committed to their plans o (TopiEightCites)

expansion and consolidation, albeit after som
anticipated improvement to the global economy. Th
next five years, i.e., during the period between 201
and 2016, are expected to witness absorption of nea
180.0 msf of developed space across eight major citie
The top three office markets of Bengaluru, Mumbai
and NCR, due to their attractive supply of Grade 4
office spaces and the talent pool available to:
multinational companies in these cities, will continue
to dominate the absorption scenario with nearly 57.0¢
of the total absorption being concentrated in thes
cities. The overall absorption is likely to increasea at Year
CAGR of 5.0%. However, in markets with existing
high vacancy rates as of 2012 such as Mumbai, Pune,

Bengaluru and NCR, the developers are likely to adopt a cautiqusamp  (Source: C&W Repor!
towards supply and maintain a balance. Supply, on the other isaegpected to withess moderate annual
growth of around 2.0% over these years.
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Nearly all cities are expected to experience positiv&sRAn supply during the next five years. However, of the
markets with the highest demand-supply gap, NCR, Mumbai aridatéolill be the markets where supply will
be higher than demand during the period between 2012 and 2016. InidG8Gations of Gurgaon and Noida
have a significant pipeline of under-construction andma developmentsSource: C&W Report.)
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Retail

The retail market size in India is estimated at

approximately U.S.$ 450.0 billion as of 2012 RELATIVE PENETRATION OFE LUXURY RETAILERS
and it is expected to be approximately U.S.$

600.0 billion by 2016. 4

According to a sector profile released by the

Federation of Indian Chambers of Commerce 42

and Industry in 2010, 5.0% of the total retail
market size was captured by organized retalil,
which was expected to increase to 7.0% by
2016. This would result in an organized retail
market size of U.S.$ 22.5 billion in 2012,

growing to U.S.$ 42.0 billion by 2020. The " BENGALURU B CHENNAI * HYDERABAD
total mall stock spread across the top eight KOLKATA  EMUMBAI NCR
cities in India was estimated at 64.7 msf. PUNE

However, this sudden growth in retail

activities in India may have led developers to

overestimate the demand, resulting in high (Source: C&W Report.)
vacancies in certain micro markets such as Ahmedabad, RdM¢CGR. Demand for

retail space was further affected by factors suchefficient mall management, lack of understandingeofint

mix and absence of new retailing methods, which have letpilers at bay from many projects in the initial
period of mall development, most of which continue to renvaicant. Developers have since been cautious,
while at the same time creating high quality, wellvgesd retail malls and adopting innovative rental stices

to ensure that their malls have high occupancies and footfalls

Traditionally, Mumbai and NCR have been considered a faeoddstination for luxury retailers as they have

marked the evolution of mall culture in India. Howevexury retailers have started focusing on Bengaluru due
to a large consumer base which is globally well-tradell@ith higher exposure to global brands apart from

possessing higher disposable incomes. Despite the existhgvacancy levels, NCR may potentially witness

completion of at least 10.0 msf of mall space by 201@leagelopers cater to the ever-growing residential

catchments of Gurgaon and Noida.

FDI in multi-brand retail will increase the fund flow in teector over the next few years. As more international
brands are introduced with quality product mix and best practiees segments will evolve and the quality of
future retail real estate supply in India will have exportant role to play. Further, with the growth of préevat
consumption due to relaxation in headline inflation and gatied decline in interest rates, the retail dynamics
in India may witness a second round of refinement inl q@tactices, designs and formatSource: C&W Report.)
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OUR BUSINESS

Certain information presented in this section thalates to the Occupancy Rate of our commercial egtdil leased

properties, the percentage contribution to grossoime by 10 largest tenants for our commercial agtdit properties, the
description of our projects, our DT Cinemas businésotel Hilton Garden Inn, The Lodhi and our fa®tions is based on
management estimates and has not been verifiecoémdently. Further, certain information presentedthis section

regarding Development Potential, Saleable Area eadable Area is based on management estimates anddt been
verified independently to the extent it does niatteeto our Projects under Construction or Planriémbjects.

Unless otherwise stated, references in this se¢tddiDLF”, “the Company” or “our Company” are to DIF Limited, and
references to “we”, “our” or “us” are to the Compayn along with its Subsidiaries, Joint Ventures, Ass®s and
partnerships on a consolidated basis.

OVERVIEW

We are one of the leading publicly listed real estieelopment companies in India. We are primarily engaged
in the business of development and sale of residential piepgthe Development Busines$ and the
development and leasing of commercial and retail propédttieslLease Business.

Our Development Business spans all activities relatedesidential real estate development, from the
identification and acquisition of land through to the plagn execution, marketing and sales of our
development projects. Our residential properties includggal developments, houses, villas and apartments of
varying sizes, with a focus on luxury and high end residentialdpments, as well as integrated townships.
Our Development Business also consists of the developnmehsale of certain commercial and shopping
complexes including those that are integral to the resalafgvelopments they are attached to.

Our Lease Business involves leasing of our commercialetad properties. Our commercial properties include
corporate offices, IT Parks, IT SEZs and built-to-datilities, with a focus on properties that attract large
multinational tenants. Our retail properties include shgppnalls, which in many cases include multiplex
cinemas and food courts. Our utilities and facility mamagnt services business supports and complements our
Lease Business.

As of December 31, 2012, we had developed 105 real estgdetprover approximately 262.4 msf of area, with
approximately 231.9 msf of Saleable Area and approximatety 188f of Leasable Area. As of December 31,
2012, we had 34 Projects under Construction over approximately 46.dfrBaleable Area and 5.8 msf of
Leasable Area. As of that date, we were working on s@&tanned Projects with approximately 11.0 msf of
Saleable Area and 0.2 msf of Leasable Area. Set out batewcertain details in relation to the aggregate
Saleable Area and Leasable Area for our Completed Pspfeadjects under Construction and Planned Projects,
as of December 31, 2012.

Type of Real Estate Development Completed Projects? Projects under Planned Projects
Construction
Saleable Leasable Saleable Leasable Saleable Leasable
Area Area Area Area Area Area
(msf)

Development Business
Residential 226.5 - 4271 -- 11.0 -
Commercial and shopping complexes* 54 - 3.9 - -- -
Suk-Total 231.¢ -- 46.1° -- 11.C -
Lease Business
Commercial - 29.0 - 38 -- -
Retail - 1.6 - 2.0 - 0.2
Sut-Total -- 30.6 - 5.8" - --
Total 231.9 30.6 46.17 5.87 11.0 0.2

*Constitutesa miniscule portion of our Development Business.

2 This information is based on management estinaatdshas not been verified independently.

“Represents our economic interest in the projects excludes 10.3 msf of Saleable Area being dewlbpais pursuant to certain joint
development and joint venture arrangements.

* Represents our economic interest in the projects extludes 0.4 msf of Leasable Area being develbpess pursuant to certain joint
development and joint venture arrangements.

Historically, we have focused our business on the Delhirdgelitan Region and Gurgaon. While we have
expanded our operations in recent years to other metro aitgeertain other regions in India, we expect
markets in and around Chennai, Bengaluru, Kolkata, Hyddrabd Chandigarh to be our principal markets in
the near future, in addition to the Delhi Metropolitargl®e and Gurgaon.

109



We have Land Reserves across India, and as of Dec&hp2012, we had approximately 6,175 acres of land
parcels, with an aggregate estimated Development Potertigdpproximately 332.4 msf. Of these,
approximately 274.9 msf, or 82.7% of the total DeveloprRatential, relates to our Development Business and
approximately 57.5 msf, or 17.3% of the total DevelopmergrRiat, relates to our Lease Business. See “—Qur
Operations—Our Land Reserves” below.

During the nine month period ended December 31, 2012, our consdlidates and other income was
%67,769.5 million and our consolidated net profit Wasl61.1 million. In Fiscal 2012, Fiscal 2011 and Fiscal
2010, our consolidated sales and other income It&82,238.5 million,k101,444.4 million an&78,509.0
million, respectively, and our consolidated net profit W&8,008.2 million,Z16,396.1 million an&17,198.3
million, respectively.

History and Recent Developments

We and our predecessors have been steadily building ouesteaé business since 1946 and have developed
many of Delhi’s well known urban colonies including Krishiwagar, South Extension, Greater Kailash, Kailash
Colony and Hauz Khas. We have also developed DLF City,hni@n integrated township in Gurgaon that
includes residential, commercial and retail propertiea imodern city infrastructure with schools, shopping
malls and a leading golf and country cli.F City also incorporateBLF Cyber-City our leading commercial
development.

During the period from 2003 to 2008, the Indian real egtattor witnessed significant growth and demand, led
by increasing affluence and an expanding middle-class withehitpvels of disposable income, as well as
increased demand for commercial and retail space from nmatitthal businesses and retail operators. Our
business grew steadily during this period, and we commenced and lageekeal new commercial, retail and
residential projects and expanded our operations across Faliowing our initial public offering and listing on
the BSE and the NSE in 2007, we sought to diversify our tipasainto areas such as hospitality, wind power,
SEZs and insurance.

In Fiscal 2009, the Indian economy started feeling the impathe global financial crisis. This led to an
increase in interest rates and a shortage of affordabldit, accompanied by inflationary pressures. These
factors have had an adverse effect on the Indian reat estetior as a whole. The period of activity priorh® t
financial crisis had seen a build-up of large quantibiesversupply in the Indian real estate market, across the
commercial leasing, retail leasing and residential hous@ugors and this, combined with a lack of liquidity,
high interest rates and investor uncertainty, resulte@édnced demand and downward pressure on prices for
properties as well as a reduction in the volume of Igesim lease income. The outlook towards the Indian real
estate sector changed significantly during this penmtistricter provisioning and risk weightage norms adopted
by banks resulted in a lack of affordable financing forgbetor. As a consequence, our business was adversely
affected by lower revenues and cash flows, on the and,tand higher input and financing costs, on the other.

In order to effectively respond to the adverse effecth@fmacro-economic situation and in order to stabilize
our business, we restructured our operations into two bgsstesams — the Development Business and the
Lease Business, and integrated the operations of Caratsasdbsidiaries, including DAL, with our Lease
Business in Fiscal 2010. See “—Our Operations”. This esbutt a substantial consolidation of our lease
properties and provided us with relatively stable cashdlénom lease income. Further, we implemented a
strategy of focusing on our core business of real edi&atelopment and leasing while seeking to unlock the
value of non-strategic businesses and non-core assetheadivestment process is currently on-going. Set out
below are certain key transactions that formed pahisfirocess.

» Divested certain non-strategic and non-core land parcelsiougaiegions in India.

» Divested a portion of our interest in an IT park commérdevelopment in Noida, Uttar Pradesh (the
“Noida IT Park JV") to IDFC Limited, in December 2011.

» Divested our interest in DLF Ackruti Info Parks (Punenlted, our joint venture with Hubtown Limited,
which holds a land parcel notified as an IT/ITeS SEAted in Pune, Maharashtra, in December 2011.

» Divested our interest in Adone Hotels and Hospitality Limited,jount venture with Hilton International,
which held certain land parcels in Chennai, Kolkata, MysoteTiruvananthapuram for the development
of hotels and other hospitality projects, in June 2012.*

+ Divested our interest in Jawala Real Estate Privatetétmwhich owns the NTC Mills land at Lower Parel
in Mumbai, in August 2012.

* Entered into a definitive agreement in December 2012hfoséle of our shareholding in Silverlink Resorts
Limited, which owns hotels and resorts operating underAnesh Resortsbrand.**
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* Entered into a definitive agreement in January 2013 foséale of our wind energy undertaking in Gujarat
with an aggregate capacity of 150M%V.

* Entered into a definitive agreement in April 2013 for Hade of our wind energy undertakings in Tamil
Nadu and Rajasthan with an aggregate capacity of 67.5°MW.

* Under the terms of the share purchase agreemB&C ILimited is required to purchase our remainitigageholding in the Noida IT Park
JV in proportion to the occupancy rate for this peoty.

* For further details, see “—Other Businesses—I$dte

** This sale does not include The Lodhi hotel proplextgted in New Delhi. See “—Other Businesses—bsiote

2 These transactions did not include our wind enenggertaking in the state of Karnataka with an aggtegcapacity of 11.2 MW, the sale
of which is currently under discussion. See “—®tBesinesses—Wind Energy”.

Economic conditions in Fiscal 2012 and the nine month period ddeleeimber 31, 2012 remained challenging,
and our net profits have continued to experience a downwarddrgimy these periods. However, we believe
that demand conditions in the real estate sector &ibitng early signs of improvement, and signs of declining
interest rates as well as renewed activity in theifgndnd public capital markets are expected to ease funding
pressures. As we continue to build on our core businessabkstate development and leasing and streamline
our restructured organization structure, we believe thareavell placed to achieve our targets of reducing our
overall indebtedness, executing our real estate developméneasing operations and taking advantage of a
potential revival in economic growth and its resultasgifive effects on the real estate sector.

STRENGTHS

We believe that the following are our primary competitiversgths:

An established, reputable developer with a strong brand name

We are one of the leading publicly listed real estateeldpment companies in India. Since 1946, we have
developed 105 real estate projects over approximately 262.4frasea, which included approximately 231.9
msf of Saleable Area and approximately 30.6 msf of Liasarea We believe that we have developed some of
the most identifiable landmarks in the Delhi Metropolitagi@e and Gurgaon.

We believe that our position as one of the leading reateedevelopers in India is largely due to our diverdifie
product offering and established execution capabilittesseral of our office and retail lease properties are
Grade-A spaces that are well-designed, energy effitieitdings with all modern amenities and high safety,
maintenance and service standards. We continually offecumtomers new designs and concepts. We believe
that supporting facilities and infrastructure that we contiougetelop, such as multi-level car parking facilities,
fire stations, connecting roads, highways and rapidtnailsit systems, benefit our customers and enhance the
value of our developments. We also provide utilities andlitiaananagement services for all our lease
properties and certain residential developments, includingemagnt-friendly power and power back-up. Our
developments typically integrate high construction and patendards.

Our reputation as an established developer attractsimigime customers and multinational corporates seeking
to occupy multiple locations. Further, we believe that eputation for prompt payment, execution of projects
and transparent business operations has created a relatiohstist with our suppliers, agents, customers and
tenants, many of whom have been involved with us over a longdpef time. We retain internationally and
nationally renowned architectural, design and engineering cansditms, and reputable construction and
project management contractors, for our projects.

We and our development projects have received several aamddsccolades in the last five years, including
the “Best Global Developer Awardor 2009 by the Euromoney magazine and thto&t Respected Real Estate
Company in Indid award from the Business World magazine in 2011. We belibae these awards are a
recognition of our strong brand and established track record.

Large Land Reserves and projects at strategic locations

We believe that our large Land Reserves are an impartanponent of our real estate development business.
We have Land Reserves across India, amounting to apmt@tym6,175 acres, with an aggregate estimated
Development Potential of approximately 332.4 msf. Approxiipat8.0% of our Land Reserves are located in
Gurgaon, 7.0% in the Delhi Metropolitan Region, 7.0% in Chenf@% in the Chandigarh Tri-City, 6.0% in
Hyderabad, 2.0% in Kolkata, 9.0% in Bengaluru and the renwihi.0% in various other key locations such as
Lucknow, Indore, Gandhi Nagar, Jalandhar, Shimla, Nagpur, &ar§onepat, Kochi, Bhubaneswar and
Nagpur. See “—Our Operations—Our Land Reserves” béisvbelieve that our current Land Reserves, of
which approximately 90.0% are fully paid for, are guéint for our planned developments and our intended
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growth plans for the foreseeable future. This, we belisvene of our key competitive strengths and protects us
against inflation in land prices.

Our Land Reserves provide us with the ability to develofjept® at strategic locations, which we believe
command higher values and growth rates resulting in relativiglger margins and higher lease income.
Further, appreciation in the value of our Land Reservesnhidi®e past resulted in the profitable sale of certain
land parcels and plotted developments.

We believe that our strategically located luxury resi@géntievelopments such abhe Aralias and The
Magnoliasappeal to our higher income customers, while our towsshiigh aPDLF City are developed with
easy access to city centers. Our commercial develagnseich aDLF Cyber-City,Hyderabad IT SEzAnd
Chennai IT SEzre located in areas that are attractive to ourimatibnal and Indian tenants. We believe that
our strategically located retail shopping malls sastDLF Emporio at Vasant Kunj in New Delhi attract
international and national luxury and designer brands astend&/e further believe that our retail shopping
malls such a®LF Promenadeat Vasant Kunj, New DelhDLF Placeat Saket, New Delhi an@ity Centre
DLF at Chandigarh with integrated multiplex cinemas and foodtsaafford convenient access to target
customers of our retail tenants, both in city centers abdirban locations. See the description of our key
projects under “—OQur Operations” below.

Large scale of operations

The size of our operations allows us to benefit from ecoroofiscale and is one of the contributing factors to
the greater credibility that we enjoy with sellers of lasdwell as buyers of our properties. We believe that our
ability to purchase large plots of land from multipldessl enables us to create large, contiguous parcelaaf la
which enables us to undertake projects with sizeablelopment potential such as DLF City, our integrated
township in Gurgaon. In addition, our expansive Land Resetsesallow us to respond more effectively to
changes in market conditions and demand. We are able to underigdescale projects in multiple phases,
which provides us the opportunity to monitor market aceg® and modify or vary the scale of our projects in
accordance with customer preferences. The scale ofdewglopments also creates demand for our other
businesses such as the utilities and facility managementese business. Additionally, the multiplicity of our
projects, locations and size allows us to build strong, leng-trelationships with construction and project
management firms and contractors. We are also ablenerage economies of scale for the acquisition of raw
materials.

Diversified real estate portfolio

We believe that our portfolio of projects is diversified asrogations, income groups and price-points, and also
across the residential, commercial and retail segmergoff#r our portfolio of residential projects and plotted
developments across varying price-points for different imeqgroups, while seeking to prevent excessive
exposure to lower margin segmemée offer a wide spectrum of commercial and retalledepments across all
formats that cater to the requirements of the IT/ ITeSas, the BFSI sector as well as the retail indusifg.
believe that our projects are strategically located awéfally planned. We conduct comprehensive market
research and analysis of our projects to analyze absorp&adsir competitive factors, market prices and
product gaps, which we believe helps us customize our graufterings to cater to market demand in a
particular location. We believe that this diversitypsbjects, locations and product offerings helps us cater to
different market segments and mitigate the risk of dependenagarticular segment or region.

Recurring income from a strong portfolio of leased properties

We believe that we benefit from recurring income stresnuair Lease Business, and that this income from our
Lease Business provides us with a stable source of reasueash flow. We also generate revenues from the
provision of utilities and facility management services ab ag certain other ancillary services. The income
from our Lease Business during the nine month period endedribece31, 2012 and in Fiscal 2012 was
%12,098.3 million an&15,504.2 million, respectively, which constituted 17.98d 45.2%, respectively, of our
total sales and other income. Further, during theseqsrwe earnef9,909.0 million an&12,082.0 million in
income from maintenance and other services and generationwef,pa@hich constituted 14.6% and 11.8%,
respectively, of our total income during these periods.

Several of our commercial and retail developments ecatéd in key Indian cities and locations that have
experienced high growth in recent years. This has resuledtimng demand for rental space in such locations.
A majority of our commercial developments are convehjdntated within the primary and secondary central
business districts within such cities and locations, clogegidential developments, amenities and an effective
transportation system. Moreover, certain of these demeafs are located within certain notified SEZs that
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entitle us and our tenants to certain tax and other ben@iitsshopping malls are characterized by aesthetic
design, high quality infrastructure as well as leisure emtdrtainment options such as multiplex cinemas, food
courts and restaurants. The locations of our malls, sasi¢he mix of retail outlets within them, are caitif
planned based on the profile of the relevant catchment a®asell as our understanding of consumer
preferences, with the aim of attracting shoppers and ensamiadtractive mix of international brands, national
retailers and leading local retailers.

A majority of our portfolio properties have been designed tertwironment-friendly, are equipped with modern
facilities and infrastructure such as power, power baglceptral air-conditioning and seamless voice and data
connectivity as well as amenities that include restdsrasafeterias, convenience stores, banks, ATMs and
health clubs. We believe that these high quality, integriatdding facilities enhance the attractiveness of our
leased portfolio properties. We offer our tenants larger fisates, with wide column span and high floor-to-
floor clearance for optimal space utilization. Ceriaternal structures within our portfolio properties haverbe
specially constructed and customized to meet the requitsroéour tenants.

Further, our ability to achieve strong recurring incomesds driven by our ability to successfully establish and
nurture relationships with reputable commercial and réa@nts. A significant proportion of our tenants are
large multinational and Indian corporations which we beljgerides us stability of operations and is evidence
of the quality and competitive advantage our properties haveotiver competing developments.

Experienced and dedicated management

We have an experienced, highly qualified and dedicated reame&yg team, many of whom have over 25 years
of experience in their respective fields. Our professiataff covers a variety of disciplines, including land
acquisition, finance, engineering, project managemeahjtacture, accounting, marketing and sales. Because
of our established brand name and reputation, we have di@ento recruit high caliber management and
employees. We provide our staff with competitive compeosgbackages and a corporate environment that
encourages responsibility, autonomy and innovation.

We believe that the experience of our management teanmsainedepth understanding of the real estate market
in India will enable us to continue to take advantageotti current and future market opportunities and identify
strategic locations for land acquisitions, new markets anchiaitesites for development, as well as provide
assistance in the design, engineering, construction managesagervision and marketing of our projects.

STRATEGY

The key elements of our business strategy are as follows:

Focus on our core business

We intend to focus on our core business of real estatelapguent and leasing. As part of this strategy, we
intend to focus on a volume, product and price combinalianhelps us achieve relatively better operating cash
flows and realizations, i.e., average selling price perrsdiaat of developed area. As a result, our Development
Business is focused primarily on the development of premiwaury residential projects. Over the last few
years, we have launched several plotted developments, wkitieleve offer shorter cash flow cycles, reduce
our exposure to commodity inflation and other macro-econawitsiderations and help in working capital
management. We believe that our product mix of premium or luwesidential developments and plotted
“gated” colonies is well balancedto achieve our margid cash flow targets. We intend to continue
outsourcing most of our construction related activities at ageproject management to third-party contractors
and firms. This, we believe, will improve our executtometable and will enable our management to focus on
our core activity of real estate development. We alse®elihat this will improve the quality of construction in
our developments and will allow us to embark on more cexn@hd ambitious projects.

Launch certain select residential and commercial projects

We believe that a revival in economic growth in India coekllt in increased demand for residential projects
in the country, particularly in non-metro cities. Furthee reduction in interest rates would further enhance the
ability of our potential customers to access finance.pépose to take advantage of such increased demand
through the launch of certain select projects. We phafocus on the development and launch of residential
projects under our Development Business in certain key locatpanticularly in the Delhi Metropolitan
Region, Gurgaon and the Chandigarh Tri-City. As of Decen8ier 2012, we had 24 Projects under
Construction and six Planned Projects for residential ptiegein our Development Business with expected
Saleable Area of approximately 42.1 msf and 11.0 msf, regplctWe believe that these projects, when
developed, will attract a premium on account of their egiatlocations. Further, we plan to focus on certain
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commercial and shopping complexes under the Developmesih&ss in select locations, mainly in non-metro
cities, with approximately 3.9 msf of Saleable Area urodastruction.

Continue to focus on the growth of our Lease Business

With respect to our Lease Business, we believe that difioarcommercial office spaces will increase as the
BFSI, IT/ITeS, knowledge processing and business outsgusectors grow and continue to drive real estate
demand. We also expect increased demand from the manufgctuonsulting and telecom sectors. In addition,
we expect significant demand for retail developments @owd of factors such as scope for penetration of
organized retail in India, relaxation of norms for FDIinltirbrand and single-brand retail trading and

absorption of existing supply of retail space in cerkaiynregions.

We believe that the income from our Lease Business will moatio increase over a period of time on account
of an escalation in lease income in accordance withetimes of our lease deeds with our tenants, besides an
increase in market rates in general. We intend to contoo@intain our existing relationships with our tenants
as well as establish new relationships in order to improv®oaupancy Rates. We believe that the high quality
and convenient location of our commercial and retail mtgs as well as the modern facilities, infrastroetu
and amenities that we offer to our tenants, will assish ufferentiating our leased portfolio properties from
those offered by our competitors. We propose to increaskeased commercial portfolio properties in order to
meet increased demand over the medium term and intend tlopleestain retail projects such as tiall of

India project in Noida and th¥ashwant Singh Plageroject in Chanakyapuri, New Delhi to increase our leased
retail properties in the near future.

Complete divestiture of selected non-core assets anthbases

We intend to complete our planned divestiture of select,coom assets and non-strategic businesses. We have
in the past divested our interests in certain non-corgtsaggich included land parcels identified for IT parks,
IT SEZs, hospitality projects and long gestation projectth wio immediate development plans and
integrated township projects, as well as certain busésed® monetization of which we believe would not
enhance our financial performance over the long-ternh) agchospitality, construction, retail brands and wind
energy.

We commenced the divestment process in Fiscal 2010. Againsitiahtarget 0f100,000.0 million that we

had set internally at the end of Fiscal 2011, we were tablealize cumulative proceeds 38,410.0 million

until Fiscal 2012 from the divestment of non-core asaetsbusinesses. Subsequently, we realized proceeds of
%31,600.0 million during the nine month period ended December B2 f#om the divestment of non-core
assets and businesses. We intend to realize a sizeatilen of the remaining amount from certain divestments
in the foreseeable future. Further, we are currently ioudsons with prospective buyers for the sale of our
wind energy undertaking in the state of Karnataka with areggte capacity of 11.2 MW. In addition, the
terms of our share purchase agreement with IDFC Limégdire it to purchase our remaining shareholding in
the Noida IT Park JV in proportion to the occupancy ratb@fproperty.

Reduce debt and rationalize costs

Our aggregate Net Debt amounted3@i4,199.6 million,3226,997.2 million an®214,330.1 million as of
March 31, 2011, March 31, 2012 and December 31, 2012, resggctiowever, on account of successive
hikes in the bank rate by the Reserve Bank of IndiadmtvMarch 2010 and October 2011 and the lack of any
significant reductions thereafter, our average cost of debtbatinued to increase from 11.3% at the end of
Fiscal 2011 to 12.7% at the end of Fiscal 2012. Our averageotaebt as of December 31, 2012 ranged
between 12.5% and 13.0%. In Fiscal 2012 and the nine month peded Brecember 31, 2012, we incurred
finance costs 0%22,464.8 million and&17,258.7 million, or 22.0% and 25.5%, respectively, of ouessahd
other income during these periods. We therefore believe tisainifportant to reduce our overall indebtedness
and to reduce the cost of our debt in order to improve edopnance. Towards this end, we intend to utilize a
portion of the proceeds from the divestiture process destidabove as well as a portion of the proceeds from
this Issue to repay a portion of our debt.

Further, we believe that we have rationalized our capitpenditure. In particular, we do not expect to incur
significant capital expenditure for our commercial projects aslsstantial portion of capital expenditure for
such projects has already been incurred. We will howeeetiruie to incur residual capital expenditure to
complete projects where a significant portion of the pdahexpenditure has already been incurred, or where a
major portion of the property has been pre-leased. Ve plan to incur capital expenditure towards
development of certain retail projects in the near futBee “—Continue to focus on the growth of our Lease
Businessabove. Further, in order to mitigate the risks relgtio commodity inflation and rising labor costs, we
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have recently introduced an escalation clause in someroflevelopment projects. We believe that this will
assist us in partially mitigating an increase in consnatosts in a fair, efficient and transparent manner.

Rationalize our Land Reserves and increase our presenc&riategic locations

In furtherance of the strategies discussed above, kete@®ncentrate on and expand our operations in certain
key geographic markets that we consider to be strat®gionportant. We intend to continue to focus on
rationalizing portions of our Land Reserves that we do nosider having significant development potential.
Towards this end, we divested our interests in certaimtifaeel, non-core land parcels in select cities related to
hospitality projects, IT Parks or IT/ITeS SEZs, or otlemg-gestation projects with no immediate development
plans. See “—History and Recent Developments” above. We itteoontinue to do so in the near future. At
the same time, we intend to continue to selectively nigtieour Land Reserves to the extent consistent with our
strategic imperative of contiguity and so far as it iqureed to implement our strategy of achieving the
appropriate product and price mix. See Feeus on our core businésdliscussed above. In this regard, we
have acquired certain additional land parcels in New Gurgaothan@handigarh Tri-City in recent years, and
may continue to do so in the near future in these and certanragions.

Continue to develop supporting infrastructure for our keyvidopments

We intend to continue to invest in the development of supportingstnfidure in certain select, strategic
locations to ensure the high quality of our commercial eetdilr portfolio properties as well as certain
residential developments. Since a significant portion ofdexelopments are locatedLF City andPhase-V

in Gurgaon, we have initiated the implementation of shiategy in areas within or surrounding this integrated
township, in addition to certain areas in the Delhi idetditan Region.

In this regard, we have undertaken the joint developmeatrapid metro-railway network aroud F Cyber-
City, Gurgaon, which would be interconnected with the Delhi-Gurgadrortiek. When operational, this rapid
metro-railway network will have a track length of approxiehafive kilometers with stops at six stations. The
project is a joint venture with ITNL Enso Rail Systemmited (IERS”) and ITNL, which are subsidiaries of
IL&FS. We are also making investments in a joint projgith HUDA, on a 50:50 cost-sharing basis, which
involves upgrading a road network between National HighwayeBSettor 55/56 in Gurgaon in accordance
with the design specifications prescribed by the HUDA. Wireloped, the total length of this road network is
expected to be approximately 10.2 kilometers, and will conthe Gurgaon Toll Plaza to Sector 55/56 through
the DLF Cyber-Cityand theDLF Phase-Vdevelopments and several other residential developments in the
vicinity. Further, we have set up two fire stations iargaon, one aDLF Cyber-Cityand the second &hase-

V. The hydraulic platform at thBLF Cyber-Cityfire station is 90.0 meters in height, which we beliesvéhe
highest available to date in Indiaurther, we have built, and currently operate, two multi-lesl parking
facilities in New Delhi. We also offer certain rétand office space to our tenants at these facilities.

We believe that development of these infrastructure projatitbenefit our customers and enhance the quality
of our leased portfolio properties, resulting in higher leam®me from such developments as well as an
appreciation in value of our existing and future residedgaklopments in the vicinity.

OUR OPERATIONS

In Fiscal 2010, we restructured our operations into twonlessi streams — the Development Business and the
Lease Business.

Subsequently, a special committee of our Board consisfiigdependent Directors was set up to examine the
feasibility of integrating certain lease businessed bglthe Promoter Group with our lease business with the
intention of, among other things, eliminating confliofsinterest and achieving management integration. Upon
acceptance of the recommendations of the special comrbiterir Board, we integrated the operations of
Caraf and its subsidiaries, including DAL, with that eff subsidiary, DCCDL (the Caraf Transaction”).
Caraf and its subsidiaries were then owned by the Pror@otamp companies. Since Caraf and its subsidiaries
are also primarily engaged in the business of leasimglolged commercial properties like DCCDL, the
integrated entity represents a significant majority oofr Lease Business. Under the terms of the Caraf
Transaction, three Promoter Group companies, namely Rajdingestments and Agencies Private Limited,
Buland Consultants & Investments Private Limited and Sithipusing and Development Company (together,
the “Caraf Promoters”), who were also the controlling shareholders of Garahsferred the entire issued share
capital of Caraf to DCCDL. The Caraf Promoters wesguéd 159,699,999 fully paid-up 9% compulsorily
convertible preference shares (theCPS’) by DCCDL, which upon conversion into equity shares would
constitute 40.0% of the post-conversion issued and paichpjtal of DCCDL on a fully diluted basis. The
terms of the CCPS require that the right of conversion dhioeilexercised by the Caraf Promoters, in one or
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more tranches, on or before March 18, 2015. No dividenddwipjayable on the CCPS to the extent they are
converted by the Caraf Promoters into equity share<CaDL.

Set out below is a graphical illustration of our two mhausiness streams, along with brief details of the main
segments under each business.

DLF LIMITED
DEVELOPMENT BUSINESS LEASE BUSINESS
RESIDENTIAL COMMERCIAL AND SHOPPING i *
COMPLEXES
RETAIL COMMERCIAL
> Plotted Developments Corporate Offices <
UTILITIES AND FACILITIES
MANAGEMENT SERVICES
> Apartments and Villas i SEg:rAle\ID i <
> Independent Floors Built-to-Suit
Facilities

Set out below are certain details in relation to the agtge®meable Area and Leasable Area for our Completed
Projects, Projects under Construction and Planned Progexctd December 31, 2012.

Type of Real Estate Development Completed Projects® Projects under Planned Projects
Construction
Saleable Leasable Saleable Leasable Saleable Leasable
Area Area Area Area Area Area
(msf)

Development Busines
Residential* 226.5 - 4271 - 11.0 -
Commercial and shopping complexes** 54 - 3.9 - - - -
Suk-Total 231.¢ - 46.17 - 11.C -
Lease Business
Commercial - 29.0 - 38 - -
Retail - 16 - 2.0 - 0.2
Suk-Total - 30.€ - 5.8" - -
Total 231.9 30.6 46.17 5.87 11.0 0.2

2 This information is based on management estinaatdshas not been verified independently.

* Residential includes luxury and premium segmaviigsh includes plotted developments and indeperftirs as well.

** Constitutes miniscule portion of our Development Business.

“Represents our economic interest in the projects extludes 10.3 msf of Saleable Area being devélbpeis pursuant to certain joint
development and joint venture arrangements.

* Represents our economic interest in the projects extludes 0.4 msf of Leasable Area being develbpess pursuant to certain joint
development and joint venture arrangements.

Our Land Reserves

Land is an important resource and we consider it a significantributing factor to our business. As of
December 31, 2012, we had approximately 6,175 aavédand Reserves, with an aggregate Development
Potential of approximately 332.4 rfisfAs of December 31, 2012, we owned 2,773 dcres approximately
45.0% of our Land Reserves, either directly or throughSulnsidiaries, and as of that date, we had entered into
arrangements with third parties, including joint developnaart joint venture arrangements, for construction
on, and development of, 3,403 acre$land, or approximately 55.0% of our Land Reserves.
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As of December 31, 2012, approximately 90.0% of our Land Reserag fully paid for, and as of that date, the
balance due to third parties under various arrangements in re$pec Land Reserves w&21,876.9 million*,
representing approximately 10.0% of our Land Reserves.

* This figure does not include the land parcels utyieg certain portions of our Projects under Constion where development had been
completed as of December 31, 2012. Further, cepanaels of land are currently in dispute. See “aEBroceedings” for details.

* This amount does not include a sum of approxim&®Q00.0 million that may be payable in the futureéhe event we decide to acquire
freehold rights in respect of certain land parcéts which we presently have leasehold rights, on pletion of the relevant legal
requirements in this regard.

We have Land Reserves across India. Set forth below gegncéetails regarding geographic distribution of our
Land Reserves.

Type of Real Estate Development Development Busirges Lease Business Total
Development Potential (msf)®

Gurgaon 125.7 34.4 160.1
Bengaluru 30.5 -- 30.5
Delhi Metropolitan Region 19.2 5.4 24.6
Chennai 17.7 6.2 23.9
Hyderabad 18.6 0.9 195
Chandigarh Tri-City 23.0 -- 23.0
Kolkata 4.3 1.8 6.1
Other Indian Cities 36.0 8.8 44.8
Total 274.9* 57.5% 332.4*

2 This information is based on management estimatdsas not been verified independently.
* We are currently in negotiations with multipleyaus for sale of certain land parcels, which if cluded, may reduce the Development
Potential of Land Reserves by an aggregate of apprately 7.0 msf.

Approximately 51.8 msf of area, representing approximatblg% of our Land Reserves, is currently under
construction across 34 Projects under Construction. Intiamid we have seven Planned Projects over
approximately 11.2 msf (net of any land used for projetisndoned, disposed off or handed over to
purchasers), representing approximately 3.4% of our LandriRes We have not yet finalized any plans for
development of the remaining 269.4 msf, representing appatedyn81.0% of our Land Reserves. In addition,
we intend to continue to selectively replenish our L&eberves to the extent consistent with our strategic
imperative of contiguity and so far as it is requiredniplement our strategy of achieving the appropriate
product and price mix. See “—StrategRRationalize our Land Reserves and increase our presence iagtrat
locations.

Key Locations

Certain of our Land Reserves are located in areas whiclhbeieve offer the potential for high premium
development, in particular, the following. We have notlfgeal development plans for these and provide no
assurance as to the returns or margins we anticipate tiindevelopment.

Phase-V, Gurgaon

We believe that Phase-V in Gurgaon provides attractive dewelot potential because of its location and its
connection to th®LF Golf Courseand several of our existing projects. For example eaisting projects such
asThe Aralias The Magnoliasand our Planned Projects such asHwgizon Centerare located in Phase-V.
Based on the current approvals, we have the potential elageapproximately 18.0 msf of Saleable Area in
Phase-V, which is expected to be utilized mainly for resideté¢velopment.

New Gurgaon

New Gurgaon constitutes a significant portion of our Land iRese We believe that New Gurgaon is a key
strategic location for our business operations and thadlits significant development potential. We intend to
develop a township similar @LF City at this location with an eco-friendly environment, high dyatructural
amenities and supporting infrastructure. The proposed topins expected to be spread across approximately
2,000 acres, and will include residential, commeranal eetail projects that will form part of our Development
Business as well as Lease Business. Some of our notaigetp in this area includdarden City — New Town
Heights Sector 86, Sector 90 and SectqrMamedaRegal GardensThe PrimusSky CourtandThe Ultima

DLF Cyber-City, Gurgaon
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We believe thaDLF Cyber-Cityis one of the largest, self-sustainable, integrated bsifissicts in India. It
comprises Grade-A office buildings and structures thahfpart of corporate offices, IT Parks and IT SEZs
with an operational space of approximately 12.0 msf. &tesldings and structures have been designed to be
environment-friendly, are equipped with modern facilitiexd infrastructure such as power, power back-up,
security, fire-safety, car-parking facilities, cehta#-conditioning and seamless voice and data connectivity as
well as amenities that include restaurants, cafeteriamsjeo@ence stores, banks, ATMs and health clubs. The
additional development potential BLF Cyber-Cityis approximately 5.0 msf.

We further believe thaDLF Cyber-Cityis strategically located in close proximity to the intéioveal and
domestic airports and several hotel properties, dsaseourDLF City township and is well-connected to the
Delhi Metropolitan Region and other locations in Gurgaonugjinowell-developed road networks, including
National Highway-8, as well as the Delhi MetflF Cyber-Cityand certain nearby locations will shortly be
connected to the Sikanderpur Delhi Metro station on M.GdRbeough a rapid metro-railway network which
is being jointly developed by us. See “—Our Lease BusinessrelDpment of supporting infrastructure for our
portfolio properties” for details.

Shivaji Marg New Delhi

We own a land parcel in central Delhi which is attradyivecated in the heart of New Delhi in close proximity
to Connaught Place, the central business district of Newi,Daid is considered to be a prime location. It is
situated close to the commercial and retail centers in Deti, includingone of New Delhi’'s largest proposed
office complexes. It is well connected to the Delhi MeWée have undertaken development over a portion of
this land parcel — DLF Capital Greens, a Project u@erstruction is located on a portion of this land parcel.
We may in the future undertake development over the remainewsy @r approximately 58 acres once we
finalize our plans for development. Subject to receipt of apjspviae total Development Potential at this
location, along with the residual development potential in djoiging parcels of land, is approximately 5.0
msf.

Chandigarh Tri-City

We define the Chandigarh Tri-City to includeetcity of Chandigarh along with certain areasrid around
Panchkula and Mullanpu€handigarh is a strategic geographic location in Nbrtlia and is one of the first
few planned cities in India. We believe that the ChandigaHCity provides significant development potential
and is a key focus region for our business operations ifuthee on account of its strategic location. We have
access to approximately 923 acres of land parcelsenCtmndigarh Tri-City, which includes our existing
projectsDLF Valleyin Panchkula andlyde Parkin Mullanpur.

Chennai

We have access to approximately 382 acres of land paircedsid around Chennai, including the Old
Mahabalipuram Road in Chennai. We believe that this areadraBcsint development potential as it comprises
certain reputed educational institutes as well as varlduParks and commercial offices. We are currently
undertaking development of a premium residential project célldd Garden City, OMRin this area with
Development Potential of approximately 2.9 msf. The additionaVeldpment Potential in Chennai is
approximately 21.0 msf.

Our Development Business

Our Development Business primarily focuses on the developeweshtsale of residential real estate. Our
residential properties include plotted developments, hous#as \and apartments of varying sizes and
integrated townships, with a focus on the high end, luxwigeatial developments.

Our Development Business spans all activities relatedesidential real estate development, from the
identification and acquisition of land, the planning, execution salds and marketing of our development
projects. Our Development Business also consists odinecbommercial and shopping complexes, including
those that are integral to the residential developnibeisare attached to.

We further split our Development Business into three g@bigal segments — Gurgaon, Super Metros and Rest
of India. We classify the Delhi Metropolitan Region and thg af Mumbai as Super Metros. Within Rest of
India, the cities and locations we currently focus on inclGiennai, Bengaluru, Kolkata, Hyderabad, the
Chandigarh Tri-City, Lucknow, Indore, Goa, Pune, Nagpimbaneswar, Gandhi Nagar, Ludhiana, Jalandhar,
Shimla, Sonepat, Panipat and Kochi.
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Each of these three geographical segments are indepgndesplnsible and accountable for all activities
across the product value chain from acquisition of land, obtaappgovals, project planning and execution, to
launch, sales and marketing and final delivery of the deedlppoperty to our customers.

Our Residential Developments and Projects

We develop a wide range of residential projects, fronrtaggats of varying sizes and villas to integrated

townships and plotted developments across our three gdogehsegments. We completed Krishna Nagar, our
first residential colony, in 1949. Since then, we have besponsible for the development of approximately
231.9 msf of colonies and townships. This includes approximatelyl 183f of plotted developments and 34.8

msf of residential properties.

Our residential real estate projects are focused priynarilthe creation of new suburbs through large scale
developments, as well as developments of certain luxury Hral luxury residential accommodation on a

smaller scale. As of December 31, 2012, our residentigie€@s Under Construction and Planned Projects
comprised 16.0% of our total Development Potential. In eoiditve develop and sell plotted developments,
which comprise structural amenities such as internal raadstricity supply, sanitation facilities and water

supply for residential projects.

We aim to ensure that our residential projects reflectt wieabelieve to be innovative designs and modern
architectural styles. Our residential projects typicaiiclude amenities such as gymnasia, health clubs, tennis
courts, badminton courts, squash courts and jogging tracks. Wearhplemented innovative approaches to the
development and marketing of our residential projects aare wne of the early developers to focus on theme-
based projects, such ke Magnoliasdevelopment ifPhase Y Gurgaon, which is in close proximity to a golf
course. We see the leisure facilities associated withresidential projects as a powerful marketing tool.
Another innovation introduced in some of our luxury developmerits énable our customers to customize the
layout of their new homes.

Our residential projects differ from each other basedesthatic features, location, design and specification,
and are in some instances, incorporated into a largetafgment such asLF City.

Our Completed Residential Developments

We had completed 54 residential projects until Decembgf@12. The table below provides information as of
December 31, 2012 relating to certain of our completed andesitiential developments.

Name of Residential Project Location
Silver Oak Gurgaon
Beverly Park | Gurgaon
Beverly Park Il Gurgaon
Regency Park | Gurgaon
Regency Park Il Gurgaon
Hamilton Court Gurgaon
Windsor Estates Gurgaon
Richmond Park Gurgaon
Ridgewood Estates Gurgaon
Oakwood Estate Gurgaon
Wellington Estate Gurgaon
Princeton Estate Gurgaon
Carlton Estate Gurgaon
DLF Regent House Gurgaon
Belvedere Towers Gurgaon
Belvedere Park Gurgaon
Town Houses Gurgaon
New Town Houses Gurgaon
DLF Exclusive Floors Gurgaon
Executive Homes Gurgaon
Dilshad Plaza Ghaziabad
Trinity Towers Gurgaon
Westend Heights Gurgaon
The Aralias Gurgaon
Royalton Gurgaon
The Pinnacle Gurgaon
The Icon Gurgaon
The Summit Gurgaon
The Park Place Gurgaon
The Belaire Gurgaon
The Magnolias Gurgaon
Garden City, Indore Indore

119



Our major developments have been witbioF City in Gurgaon. The development BELF City commenced in
1980, andDLF City has since become our largest development and is anatgeégownship with residential,
commercial, retail and entertainment components. Wibiifr City, many of our residential developments
provide high quality amenities, including security systempower generation, air conditioning, sports and
recreational facilities, as well as valet parking.

Our Residential Projects under Construction

As of December 31, 2012, we had 24 Projects under Construntioar residential business with expected
Saleable Area of approximately 42.1 msf.

The table below provides certain information as of Decen3de 2012 relating to some of our residential
Projects under Construction.

Name of Residential Project Location Saleable Area Construction Expected Completion Date

(msf) Commencement Date

(Fiscal) (Fiscal)

New Town Heights, Sector 90 New Gurgaon 3.1 2009 Handover expected to commence soon
New Town Heights, Sector 86  New Gurgaon 2.6 2009 Handover expected to commence soon
New Town Heights, Sector 91 New Gurgaon 1.3 2010 Handover expected to commence soon
Alameda* New Gurgaon 25 2012 2014
Garden City Sector 91/92* New Gurgaon 3.6 2012 2014
Express Green M1 New Gurgaon 1.3 2010 2014
Express Green M1A New Gurgaon 1.6 2010 2014
Regal Garden New Gurgaon 1.0 2013 2016
Primus New Gurgaon 1.2 2013 2016
New Town Heights, Rajarhat Kolkata 1.7 2008 2014
GK Il (E Block and W Block) New Delhi 0.4 2008 2014*
DLF Capital Greens New Delhi 47 2011 2015
Garden City, Indore* Indore 1.3 2012 2014
DLF Riverside Vytilla Kochi 0.6 2009 2014
DLF Garden City Chennai 2.0° 2009 Handover commenced
DLF Valley, Panchkula Panchkula 1.8° 2012 2015
Maiden Heights, Rajapura Bengaluru 04" 2012 2015
Commander’s Court Chennai 0.8 2011 2015
New Town Heights Kakanad 1.4 2010 2015
Hyde Park, Mullanpur* Mullanpur 29 2012 2014
Garden City, Nandigama* Hyderabad 1.3° 2013 2014
Samavana, Kasauli Kasauli 0.6 2011 2015
Westend Heights Bengaluru 157 2011 2015
Garden City, Lucknow* Lucknow 2.8 2013 2014
Total -- 42.77 - -

* Plotted developments

** Only a portion would be completed by Fiscal 2014.

***Phase | is expected to be completed by Fiscdl20

” Represents our economic interest in the projectsextiudes 10.3 msf of Saleable Area being dewtlbpeis pursuant to certain joint
development arrangements.

ExceptDLF Capital Greengsales are currently underway for all the projectedisbove. Further, all relevant
approvals for commencing construction and development haredi#ained in respect of all the Projects under
Construction listed above.

Set forth below is a brief description of two of our nt¢éatesidential Projects under Construction.

Commander’'s CourtCommander’s Courts located in the central part of Chennai in the vicimitythe Taj
Connemara, The Presidency Club and the Egmore Post Qffaansists of 356 units covering approximately
0.8 msf of Saleable Are€ommander’s Couris equipped with modern amenities and facilities argitismted
close to several malls, shopping arcades, multi-spediakpitals, schools and colleges.

DLF Capital GreensThe DLF Capital Greensproject consists of approximately 2,700 residentiatsuwith
approximately 4.7 msf of Saleable Area with apartmeantging from 1,210 square feet to 2,630 square feet in
size. The project is attractively located in the he&flew Delhi, and only 7 kms from Connaught Place, the
central business district of Delhi. It is situated elts the commercial and retail centers in New Delhi, inolgidi
one of New Delhi's largest proposed office complexes. el connected to the Delhi Metro. Further, the
development also provides recreational facilities, inclgdim multi-purpose room, swimming pool, a
gymnasium, a convenience shop and other centralized service

Our Planned Residential Projects
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We plan to focus on the development of ultra luxury and lugooyp-housing projects in certain key locations
in India such as the cities of Delhi, Gurgaon, Mumbai,Ghandigarh Tri-City and certain areas in and around
Chennai and Bengaluru. In addition, we also intend toclauhe sale of plotted developments at several
locations in India, including these cities. As of DecemBg, 2012, we had six Planned Projects in our
residential development business with expected Saleabtechgpproximately 11.0 msf.

The table below provides certain information as of Decen®ie 2012 relating to certain of our planned
residential projects.

Name of Residential Project Location Segment Saleable Arei
(msf)
Sky Court New Gurgaon Luxury 1.3
Ultima New Gurgaon Luxury 2.2
Crest Phase-V, Gurgaon Ultra luxury 25
Camelias Phase-V, Gurgaon Ultra luxury 35
Hyde Park Terraces and DLF Valley* Chandigarh TiiCi Premium 1.0
Woodland Heights, Rajapura** Bengaluru Premium 0.6
Total - -- 11.0

* Includes plotted developments
**Group housing society project

All relevant approvals for conversion of the land uskergver applicable, have been obtained for the planned
residential projects mentioned above and all the land recuéretieen acquired. However, internals designs and
plans are currently under consideration and the processkihgnapplications for approvals for commencing
construction and development is yet to commence for any & {h®jects.

Set forth below is a brief description of a notable plamesidential project.

The Ultima The Ultimais our flagship premium residential project witHil.F Garden City The project
consists of 864 residential units covering approximatelyn&sRof Saleable Area with apartments ranging from
approximately 1,900 square feet to approximately 2,800 squerénfesize. Several units withinhe Ultima
offer views of landscaped surroundings. The project offers maaaenities such as air-conditioning, security,
a recreational club, tennis courts and kids’ play area.

Integrated Townships

Some of the noteworthy plotted developments launched in recard yeludeAlamedain Gurgaon,Garden
City in Gurgaon and Lucknow artdlyde Parkin the Chandigarh Tri-City.

Alameda, GurgaarAlamedais a gated community project which offers customers anrtypity to build their
own house with security, recreational facilities and maintemaservices. This project offers abundant open
spaces and easy accessibility to our customers. It ¢®nsisH49 units covering approximately 2.5 msf of
Saleable Area. The total area of the development isoajppately 111 acres with each plot being 450 square
meters or above in size.

Hyde Park, Chandigarh Tri-CityHyde Parkis spread over approximately 580 acres of land near thal&hiv
Hills, and includes various residential, retail and conumaéprojects. Hyde Park has Development Potential of
approximately 12.0 msf.

DLF Valley. DLF Valley is a residential community with low-rise apartments asilths spread over
approximately 340 acres of land near the Shivalik Hilteviging access to open green spaces in the
surrounding areaf)LF Valleyhas Development Potential of approximately 11.0 msf.

Commercial and Shopping Complexes
Our Completed and Sold Commercial and Shopping Complexes

We had completed and sold 23 commercial and shopping completde®ecember 31, 2012.

In the past, we have sold almost all of the units in aunroercial and shopping complexes generally before
completion of construction, with payments of the purchame peing made in installments after payment of an
initial deposit. Set out below are brief details of darleey commercial and shopping complexes sold by us.

Name of Commercial and Shopping Complex Location
Jasola, Delhi Delhi
SIEL Delhi IT Park Delhi
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Name of Commercial and Shopping Complex Location

The Galleria Kolkata Kolkata
Southcourt Delhi Delhi
Mayur Vihar Mall Delhi
Shalimar Bagh Mall Delhi
Galleria, Jallandhar Jallandhar
Central Arcade Gurgaon
Galleria Gurgaon
Park n Shop Gurgaon
Super Mart — | Gurgaon
Super Mart — I Gurgaon
DLF Moulsari Arcade Gurgaon
Shopping Mall Gurgaon
Stop & Shop Gurgaon
Qutub Plaza Gurgaon
DLF Star Tower Gurgaon
City Court Gurgaon
Savitri Cinema New Delhi
City Centre Gurgaon
Mega Mall Gurgaon
South Point Mall Gurgaon
Grand Mall Gurgaon

Our Commercial and Shopping Complexes under Construction

As of December 31, 2012, we had four commercial and shoppimglexes under construction with expected
Saleable Area of approximately 3.9 msf.

The table below provides certain information as of Ddmm31, 2012 relating to some of our commercial and
shopping complexes under construction.

Name of Commercial and Location Saleable Area Construction Expected Completion Date
Shopping Complex (msf) Commencement Date
(Fiscal) (Fiscal)
Corporate Green Gurgaon 1.6 2010 2014*
DLF Prime Towers, Okhla New Delhi 0.6 2009 2014
Horizon Center Gurgaon 1.2 2011 2015
Cybercity Bhubaneswar 0.5 2013 2014*
Total -- 3.9 -- -

* Only a portion would be completed by Fiscal 2014.

All relevant approvals for commencing construction and deweémt have been obtained in respect of all the
Projects under Construction listed above.

Set forth below is a brief description of a notable conwméand shopping complex under construction.

DLF Prime Towers, OkhlaDLF Prime Towers, Okhl@omprises modern office spaces with flexible units
ranging from 726 square feet to 74,000 square feet tlcapgapproximately 70% of the total open area. This
project includes certain retail spaces as well. Thiseptag well connected through road and the Delhi Metro
and is close to other business hubs such as Jasola and™Mteu

Our Lease Business

Our Lease Business involves leasing of our developed comahewcd retail properties. One of the key
objectives of our Lease Business is to achieve returns imgestments in our portfolio properties within a
targeted timeframe. Another key objective is to achibigh Occupancy Rates for our leased portfolio
properties. Our utilities and facility management busisegports and complements our Lease Business.

As of December 31, 2012, our Lease Business comprisegleimd commercial and retail properties with
Leasable Area of 23.6 msf, which yielded incomes of appratgly¥10,250.0 million an&1,850.0 million
from our commercial and retail leased properties during tme mhonths ended December 31, 2012,
respectively. During this period, the average monthly |éaseme for every square feet of commercial and
retail leased property were approximat&sb and¥151, respectively. Further, as of that date, the Occypanc
Rate for our leased commercial portfolio properties agsoximately 87.0%, whereas the Occupancy Rate for
our leased retail portfolio properties was approxinya®él.0%.

We typically lease space to our tenants before armatahe time when the warm-shell buildings are complete
with systems such as electrical distribution, firdhfigg equipment, voice and data communication provisions
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and 100% power back-up. Where a tenant requires a commigrciat, we provide such services through a
specialized team. See “—Ultilities and Facility ManagahServices—Fit-out Services” below.

Our Commercial Development Projects and Portfolio Properties

We develop a number of commercial projects including corpafdiees, IT Parks, IT SEZs and built-to-suit
facilities, with a focus on properties that are attkactod large multinational tenants. As of December281,2,
our commercial projects under construction and planned comahgnmjects comprised 1.1% of our total
Development Potential.

Our first significant commercial development wAkF Centre an office building located in central Delhi,
which was completed in 199RILF Centre provides leased commercial space to a number of mudtivati
corporations and serves as our corporate headquarters. Joré@yna our other commercial properties are in
DLF City, Gurgaon. Many of these commercial properties are gla@LF Cyber-City which is a major
commercial area developed withDLF City. We believe thaDLF Cyber-Cityis the largest privately built
office complex in India spread across an area of approximhfelymsf of Development Potential.

During the last three years, we experienced a lacklef@ate demand for commercial developments as well as
oversupply of available inventory during this period, whigh believe was a result of deferment of expansion
and investment plans by companies, particularly thogbéd IT and ITeS sector, on account of adverse macro-
economic conditions.

Our Leased Commercial/ Office Portfolio Properties

As of December 31, 2012, the Occupancy Rate for our leasednewial portfolio properties was
approximately 87.0%. Our reputation in the Indian real estat&ehfor commercial properties and our existing
long-term relationships with major tenants which include timadional corporates provides us specific
knowledge about their requirements regarding specificati@sgn and expansion plans. We intend to continue
to strengthen and expand our relationships with our comatgssiants, which we believe, will assist us in
increasing the Occupancy Rate at our commercial propertie

The table below provides information as of December 31, 28th2ing to certain of our leased commercial
properties.

Name of Commercial Property Location Leasable Area
(msf)

Cyber-City Non-SEZ Gurgaon 11.0
DLF Chennai IT SEZ Chennai 4.9
DLF Hyderabad IT SEZ Hyderabad 2.9
DLF Silokhera IT SEZ Gurgaon 2.0
Cyber-City — SEZ Gurgaon 14
Chandigarh IT Park Chandigarh 0.7
DLF Centre Delhi 0.2
Kolkata IT SEZ — Il Kolkata 13
Kolkata IT Park — | Kolkata 1.0
Total - 25.4

In Fiscal 2012 and the nine month period ended December 32, 2@110 largest tenants for our commercial
properties together constituted 28.0% and 26.0%, respectofetyr gross income from leased commercial
properties.

Set forth below is a brief description of two notablesked commercial properties.

DLF Chennai IT SEZThis project was conceived in 2005 as an integrated busioegslex that matched
global quality standards. We believe that it is one ofdhgelst IT SEZs in Chennai with approximately 5.0 msf
of operational area. Further, it is strategically lodatéose to a proposed interchange for all four rail links
within the city where two new metro corridors are currebding developed, which we believe will enhance the
connectivity of the project. In addition, access frowrtN and West Chennai to the project has been facditate
by the opening of an elevated corridor connecting TamiéwaAmbattur in 2010.

Tenants aDLF Chennai IT SE4nclude leading software development companies, busipesessing and
knowledge processing companies, consulting, design engigeerihhardware chip manufacturing companies.
The buildings and structures withDLF Chennai IT SEXhave been designed to be environment-friendly, are
equipped with modern facilities and infrastructure such as pquesver back-up, security, fire-safety, car-
parking facilities, central air-conditioning and seamlgsice and data connectivity as well as amenities that
include restaurants, cafeterias, convenience storeks,bamMs and health clubs.
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DLFE Cyber GreenThis business complex consists of 0.9 msf of leasabtarercial space in Gurgaon. The
complex consists of five multi-storied towers, ofifg high speed elevators, service lifts, a multi-level park

and power back up facilitie®LF Cyber Greeralso incorporates floor plates of 19,000 to 22,000 square feet
with wide column spans and high floor-to-floor clearances and gesviacilities such as a food court with a
seating capacity of 450, a health club and ATBISF Cyber Greeris located just off National Highway-8 and

is well connected to Delhi’s international airport adhae south, central and west Delhi.

Our Commercial Projects under Construction

As of December 31, 2012, we had four commercial Projects @alestruction with expected Leasable Area of
approximately 3.8 msf. The table below provides certain imébion as of December 31, 2012 relating to
certain of our commercial Projects under Construction.

Name of Commercial Project Location Leasable Area Construction Expected
Commencement Dat Completion Date

(msf) (Fiscal) (Fiscal)

Chennai IT Park — Block 3 Chennai 0.8 2008 2014

Cyber-City — SEZ -Building 14, Block ( Gurgaon 1.4 2008 2014

and D

Silokhera IT Park Gurgaon 1.1 2008 2014

Hines Joint Venture Gurgaon 6.4 2011 2015

Total -- 3.87 -- --

* Represents our economic interest in the projects extludes 0.4 msf of Leasable Area being develbpess pursuant to certain joint
development and joint venture arrangements.

All relevant approvals for commencing construction and developinave been obtained in respect of the
Projects under Construction listed above.

Set forth below is a brief description of a notable conemméProject under Construction.

Building 14, Cyber-City, GurgaorBuilding 14 is an IT SEZ located within an Integrated BesiDistrict of
DLF Cyber-Cityin Gurgaon. The project is spread over a total Leasable dfrapproximately 2.0 msf. While
approximately 0.6 msf of Leasable Area is already djmeral, an additional area of approximately 1.4 msf is
currently under construction, which we expect to completenduFiscal 2014. This building has four
interconnected blocks that incorporate large, efficientrfijpans, wide column span and high floor-to-floor
clearance for optimal space utilization. We believe thia building is strategically located in close proxinto

the international and domestic airports and several Ipotgerties, as well as oldLF City township and is
well-connected to the Delhi Metropolitan Region and other logatin Gurgaon through well-developed road
networks, including National Highway-8, as well as thehbMetro.

Our Planned Commercial Projects

We believe that sectors such as BFSI, IT/ ITeS, knowlpdgeessing and business outsourcing will continue to
drive demand for commercial real estate. We also expertased demand for commercial real estate from
other sectors such as manufacturing, consulting andotaletiowever, we do not expect to undertake

significant developments in the near future on account oexisting commercial Projects under Construction,

which we believe will be sufficient to meet this demamdl our internal targets. As of December 31, 2012, we
had no planned commercial projects.

In the future, we intend to focus on development and leasimgrafmercial properties in certain select cities
such as Gurgaon, Chennai, Hyderabad, Kolkata and Pune. i§eebthat our commercial projects built to
international standards will continue to attract key muliimetl tenants and will strengthen our position as a
leading developer of commercial real estate.

Our Retail Development Projects and Portfolio Properties

We originally undertook the development of local marketscamdmunity shopping centers which were sold on
a strata basis. However, we have actively pursued dewelupof shopping malls and other modern retail
spaces in recent years. We have now evolved into one @fdridading developers of retail space in terms of
the development of malls, shopping centers and markets.

We have retail properties in the Delhi Metropolitan Regioross different formats catering to the entire
spectrum of the retail market. Through this broad-based appreadbelieve that we are able to serve the needs
of customers with different buying patterns and purchasing poweese formats are stand-alone stores,
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shopping centers, prime downtown shopping districts, neighbdrhwalls, destination malls and ultra luxury
malls.

As of December 31, 2012, our retail projects under cortagtruand planned retail projects comprised 0.7% of
our total Development Potential.

Our Retail Leased Portfolio Properties

We typically retain ownership of our luxury retail projs and manage our malls in order to control the quality
of the retail space and maintain an appropriate mixraftes at most of our retail developments. Our malls have
a superior tenant profile including certain anchor tenantsaae characterized by aesthetic design, high quality
infrastructure as well as leisure and entertainment aptsuch as multiplex cinemas, food courts and
restaurants.

The locations of our malls, as well as the mix of retailets within them, are carefully planned based on the
profile of the relevant catchment areas as well as ndenstanding of consumer preferences, with the aim of
attracting shoppers and ensuring an attractive mixtefmational brands, national retailers and leading local
retailers. We endeavor to cater to the expansion stratefjmur tenants by providing them with retail space in a
variety of preferred locations and encouraging them to take spacnumber of our developments.

As of December 31, 2012, the Occupancy Rate for our degtail portfolio properties was approximately
96.0%. The table below provides information as of Decembe2@12 in relation to certain of our leased retail
properties.

Name of Retail Development Location Leasable Area
(msf)

DLF Emporio, Vasant Kunj New Delhi 0.3
DLF Promenade, Vasant Kunj New Delhi 0.5
DLF Courtyard, Saket New Delhi 0.5
DLF City Center Mall Chandigarh 0.2
Multi-level Car Parking — Baba Kharag Singh Marg* viNBelhi 0.1
Multi-level Car Parking — Sarojini Nagar Market Né&elhi 0.1
Total -- 1.€

* Includes space leased to certain small offices.

In Fiscal 2012 and the nine month period ended December 31, 2@120tlargest tenants for our retail
properties together constituted 19.0% and 20.0%, respsggtdfelur gross income from leased retail properties.

Set forth below is a brief description of certain of natable leased retail properties.

DLF Emporio, Vasant Kunj, New DelnDLF Emporiois a luxury shopping mall, and offers a unique shopping
experience where the accent is on exclusivity, space atidesies. With a Leasable Area of approximately 0.3
msf, this project houses exclusive luxury brands, desitat®ls and high-end lifestyle products from the
international as well as national retailers.

DLF Promenade, Vasant Kunj, New DelldLF Promenadeis a premium mall with plush interiors and
ambience. It is conveniently located in close proximitydtciement areas such as Vasant Kunj, Vasant Vihar
and Shanti Niketan with easy accessibility through the ddelMandela Marg in New Delhi. With a Leasable
Area of approximately 0.5 msf, this lifestyle shoppinglinhas a variety of options for fine dining that ensure
footfalls for other retailers. The shopping mall also inctuttee “Hub”, which is a leisure area with dancing
fountains surrounded by cafes and a large LED screen. DTBi@mas, with a 7 screen multiplex, is one of the
anchor tenants in this shopping mall.

Our Retail Projects under Construction

As of December 31, 2012, we had two Projects under Cotistmugvith expected Leasable Area of
approximately 2.0 msf, both of which are malls catetmgniddle and higher income groups. These malls will
have high quality amenities including designer stores, celnemsive entertainment facilities including
multiplex cinemas, central air conditioning and undergrounkimg The table below provides certain
information as of December 31, 2012 in relation toeh@®jects.

Name of Retail Project Location Leasable Area Construction Expected
Commencement Date  Completion Date
(msf) (Fiscal) (Fiscal)
DLF Mall of India Noida 18 2008 2014
Cyber Hub Gurgaon 0.2 2012 2014
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Name of Retail Project Location Leasable Area Construction Expected
Commencement Dat Completion Date
(msf) (Fiscal) (Fiscal)
Total -- 2.0 -- -

All relevant approvals for commencing construction and deveémt have been obtained in respect of all the
Projects under Construction listed above.

Set forth below is a brief description of our Mall of Ind&tail project in Noida, which is currently under
construction.

TheDLF Mall of Indiaproject in Noida is based on a unique zoning strategy asiboksvels of retail providing
an international shopping experience to the targetedmest of our retail tenants, an exclusimtertainment
City and a variety of fine dining options. We expected this ptdje be completed in Fiscal 2014, and when
completed, we expect this project to be one of the largésil projects in India with a total leasable area of
approximately 1.8 msf. The project is strategically tedan Sector 18 in Noida in close proximity to catchment
areas of Greater Noida, Noida, Sarita Vihar and Grdéadlash — | and Greater Kailash — Il, as well as a
number of educational and research institutes and severaratrpffices.

Our Planned Retail Projects

In the future, we intend to focus on development of retaipg@rties in certain select regions in the Delhi
Metropolitan Region and in cities such as Chandigarh anda®un. A significant proportion of our planned
retail projects will be malls situated in prime citgnters, although a number of destination malls to beddcat
at outskirts of India’s major cities are also under comaitten. Most of these malls will include multiplex
cinemas and dedicated parking spaces.

As of December 31, 2012, we had one planned retail praje¢ashwant Singh Place, ChankyapimiNew
Delhi, with Leasable Area of approximately 0.2 msfl ddlevant approvals for conversion of the land use
(wherever applicable) have been obtained for this projecthealland required has been acquired and internals
designs and plans have been finalized. The process of mabptigations for approvals for commencing
construction and development is however yet to commence.

Set forth below is a brief description of this retail pobj

The redevelopment ofashwant Singh Plade Chankyapuri has been taken up as public-private partnership
project by the New Delhi Municipal Corporation and DLFheT project is strategically located in the
Chanakyapuri area with estimated Leasable Area of appralim@2 msf. This project follows contemporary
architectural protocols consistent with the modern architecstyle of Chanakyapuri, where this project is
located. We engaged eminent international architeatarsgultants for this project, which has been designed as
an urban retail-cum-entertainment center.

Components of Income from our Lease Business

Set out below is a description of the revenues we typieakrn from our commercial and retail properties in our
Lease Business.

a) Lease IncomeWe primarily derive revenues under our Lease Business fienpayments received from
our tenants occupying our commercial or retail properfiesgnificant portion of such payments are based
on the lease rent negotiated in the lease agreemettis btolJs entered into with our tenants leasing these
properties. In the case of certain retail developments,|eage payments are based on certain revenue
sharing arrangements in terms of which either a fixed ptage of the tenant's monthly net sales, or a
fixed amount and a percentage of tenant's monthly net sald® higher of a fixed amount or a percentage
of tenant's monthly net sales, accrue to us. The agreédocd#-out services, if any, is included in the
monthly lease payments. See “—Ultilities and Facility ManagerServices—Fit-out Services” below.

b) Facility Management Servicel addition, we receive additional income from our teéador utilities and
facility management services provided by us. See “—tldsland Facility Management Services” below.

c) Parking ChargesWe provide paid parking space to our tenants as welleasplarking spaces in certain
cases on the payment of certain maintenance charges. Thefriiée to paid parking is determined by the
location of the property and negotiations with our tenants.

d) Advertising and Signagé/Ne also earn certain miniscule revenue from signageshod-term lease of
advertising space within or on the external facade of mpepties.
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Key Features of our Leased Portfolio Properties
Strategically Located Properties

Several of our commercial and retail developments ailgddcin key Indian cities and locations within certain
metros that have experienced high growth in recent yearshabigesulted in a strong demand for office space
in such cities. A majority of our commercial and retilvelopments are conveniently located within the primary
and secondary central business districts at such locatimssg, to residential developments, amenities and an
effective transportation system. Moreover, certain osehdevelopments are located within certain notified
SEZs that entitle not just developers like us, but alsaenants, to significant tax and other policy incentives
from the Government, resulting in increased attractiveresour developments for several corporates and
retailers. Our retail developments such asDh& PromenadeandDLF Place malls with integrated multiplex
cinemas afford convenient access to target custoofeosr retail tenants, both in city centers and suburban
locations.

High Quality Tenant Base

A significant proportion of our tenants are large multimaail corporations having operations in India and large
Indian companies, which we believe provides us stability ofatjpms and is evidence of the quality and
competitive advantage of our properties over other competinglapments.

Integrated Properties with Modern Design, Facilities, Ameniied Value Added Services

Our portfolio properties have a range of integrated fasliand amenities to provide a unique work-lifestyle
environment for our tenants and their workforce. These fasilihclude:

a) Building Design We offer our tenants large floor plates, with wide cotuspan and high floor-to-floor
clearance for optimal space utilization.

b) CustomizationMost of the internal structures within our portfolio prdjger have been customized to meet
the requirements of each tenant, which can be easily igooed, if necessary.

c) Power and Power Back-Up-ew of our portfolio properties receive power through our eneegyers
which generate clean power based on the co-generation pein(bee “—Ultilities and Facility
Management Services—DLF Utilities” below). We alsonecarbon credits from such power generation.
Additionally, our portfolio properties are equipped with awvpo back-up facility which operates in
conjunction with the state power grid and diesel generatovjging a two-level power back-up system to
ensure reliable electricity supply for our tenant€rmions.

d) Modern Infrastructure and FacilitiesSeveral of our portfolio properties have been designed to be
environment-friendly, and are equipped with modern fédlitand infrastructure such as central air-
conditioning, seamless voice and data connectivity, fibecogtiwork, elevators, escalators, fire detection
and suppression systems, water storage and treatmentgidntar parking lots.

e) Amenities The amenities available within or near our portfoliogarties include restaurants, food courts,
cafeterias, convenience stores, banks, ATMs and heahb.cl

We believe that these high quality and integrated buildinijtias enhance the attractiveness of our portfolio
properties for our tenants.

Utilities and Facility Management Services
Facility Management Services

The key focus of our facility management services is &ntain the quality of the real estate developments
after their completion. We provide maintenance and managementesefor our commercial and retail
developments, as well as for certain of our residert@telopments. Examples of the maintenance and
management services that we provide include cleaningraemaintenance, civil and electrical maintenance,
and general facilities’ management, which includes patigribution, back-up power generation, central air
conditioning, water supply, drainage pumping, janitoriavises, security services, parking management, pest
control, fire detection and solid waste disposal and manege

We outsource most of these operations to qualified andierped vendors, although we take responsibility for
developing standard operating procedures, maintenance schettil@ddressing complaints. We also maintain
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transparency by conducting annual audits of expemeesred and refunding the excess amounts, if any, that
may have been collected from tenants, which we belientibotes to tenant satisfaction.

Fit-out Services

We provide internal fit-out services (i.e., false ceilinigofing, partitions, carpeting and furniture) to certain
tenants and arrange to have these fit-outs completed #sepiemant’s specifications for an agreed cost, which
is typically included into the agreed lease payment.

Retail Shopping Mall Management Services

We provide the following services as part of our retailpping mall management services:

* general maintenance;

» creating footfalls by initiating and conducting speeiatnts, festivals and promotions;

* managing relations with our tenants and analyzing netaiket trends and customer preferences;
* managing and monitoring revenue sharing arrangements with outsteziadh

» providing reports on footfalls, buying patterns and genetail teends.

DLF Utilities

Our subsidiary DLF Utilities’ early operations included 8edting up of captive power plants. We have set up
“energy centers” across our commercial and retail progerian effort to conserve energy and promote green
energy initiatives. The total capacity of the energytees is approximately 127 MW. These energy centers are
based on co-generation technology and use natural gasdirtdteléesel for power generation, which besides
being environment friendly, also helps us reduce operatimg raaintenance costs. We believe that DLF
Utilities’ capabilities are a valuable asset in deveigptaptive power resources for our Planned Projects and
provides us a competitive advantage in the developmentgef 8EZs, townships and infrastructure projects.

Development of supporting infrastructure for our portfaiproperties

We will continue to invest in development of infrastruetin certain select, strategic locations to enshee t
high quality of our portfolio properties. Set out below aggan examples of such initiatives.

Rapid Metro System

We have undertaken the joint development of a rapid metmwagihetwork aroundLF Cyber-City Gurgaon,
which would be interconnected with the Delhi-Gurgaon mein&. IThis rapid metro is expected to be
operational in the near future, and when operational, \&ileha track length of approximately five kilometers
with stops at six stations. It will connect the Sikapde Delhi Metro station on M.G. Road to National
Highway-8 in Gurgaon with other stations near different dgraknts withirDLF Cyber-City The rapid metro
system is expected to have a common ticketing system hetbelhi Metro.

This project is being implemented through Rapid Metro Rail Gurdamited (‘RMRGL "), a special purpose
vehicle incorporated pursuant to a joint venture agreemend diddy 7, 2010, entered into with IERS and
ITNL, which are subsidiaries of IL&FS, for this purpo3ée commercial covenants would be governed by a
concession agreement entered into between RMRGL and HUERS and ITNL are the lead members and
majority shareholders of the joint venture, and are resplanfor project implementation as well as the
operation of the rapid metro. We have provided the rightédhes space and structures within our properties for
construction and alignment of the project.

Upgrading an existing road network in Gurgaon

We are also undertaking a joint project with HUDA, on a 5&6&§t-sharing basis, that involves upgrading a
road network between National Highway-8 and Sector 55/56 iga@urto a highway in accordance with the
design specifications prescribed by the HUDA. The total lemftthis road project is approximately 10.2
kilometers, with the road betweddateway Towemnd theSector 55/56 Junctioon the HUDA sector road
being approximately 8.1 kilometers long and the roadvéen theGurgaon Toll Plazaand DLF Squareon
National Highway-8 being approximately 2.1 kilometers longvill connect the Gurgaon Toll Plaza to Sector
55/56 through theDLF Cyber-City and the DLF Phase-V developments and several other residential
developments in the vicinity. The road network will alswolve construction of certain flyovers and
underpasses and will have a dedicated corridor for sgeevaater drainage and electric connections which will
facilitate timely maintenance.

Fire Stations
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We have set up two fire stations in Gurgaon, oneDBF Cyber-City and the second @hase-V The
hydraulic platform, or sky-lifts, at thBLF Cyber-Cityfire station is 90.0 meters in height, which we belisve
the highest available to date in Indldese sky-lifts can carry a load of up to 400 kilograms andatate at a
360° angle. We have also built a fire statioaf IT SEZ Chennawhich is equipped with a sky-light that is
60.0 meters in height.

Multi-level car parking facilities

We have developed, and currently operate, two multi-levepaeding facilities located @aba Kharag Singh
Marg and Sarojini Nagar Marketin New Delhi with the capacity to park approximatel4QQ and 800 cars,
respectively. Under the terms of the respective conaessjpeement entered into with the local municipal
authorities, we are permitted to operate these fiasilifor an initial period of 30 years from their date of
completion. We also lease certain retail and office spatgese facilities.

Our Operations Methodology

We follow an established, systematic process for ourabipes which can be divided into the following
activities:

Identification of potential projects and land

One of the key factors in the real estate busineggiability to assess the development potential of aitotat
after evaluating its demographic trends. We rely on our experiand ability of our senior management to
identify and evaluate potential locations, and we conductpoginensive market research and analysis of
proposed projects to analyze financial viability, absorpti@mds, competitive factors, market prices and
product gaps. In addition, we have a good working relationship méjor external property consultants who
provide information regarding future development areas adlability. We also work closely with several
large local land or property dealers and marketing profeaslsiavho are instrumental in locating suitable parcels
of land. After we conduct a preliminary land title evaio and the land title is reviewed by local lawyers, a
preliminary agreement is entered into with the landownerstier purchase of the land. Following title
clearance, we either acquire the land or enter into agewelopment agreement with the owners. The next step
involves identifying the type and scale of the project. Tihal decision on the location, nature, financial
feasibility and scale of each project is taken bysamior management.

Acquisition of land parcels for construction and developnten

We typically acquire title through sale deeds or ledeseds in perpetuity executed in our favor. We also enter
into certain arrangements with third parties for consivnobn, and development of certain land parcels owned
by them. Such arrangements include MoUs, agreements ¢cbgsé, letters of acceptance or other agreements
pursuant to which the land owners grant us the right to catgiraperties on, or develop, a parcel of land for a
fixed consideration. In addition, we receive letters of aikit of land parcels from government or municipal
authorities, which are typically followed by the exeontiof definitive agreements, such as sale deeds or
development agreements.

We also enter into certain joint development arrangemediBAS”) and joint venture arrangementsIYAs”).
The counterparty to a JDA is typically a land owner, whereasnay typically enter into a JVA with another
real estate developer.

Ordinarily, we are responsible for, and bear thescostonstruction and development of the land under a JDA,
and are also responsible for the marketing, sale or leabihg project. The economic interest in the developed
property is shared with the counterparty in an agreed propofior economic interest in a jointly developed
project represents a percentage of sale proceeds @afeihcome or a percentage of the share in the land area
conveyed to us, in accordance with the terms of the JDA.

Under a JVA, we typically incorporate an SPV to whicltlegarty contributes a stipulated capital. The

acquisition of land for the project and the construction @exklopment costs are borne by the SPV and the
project is typically sold and marketed through one of our brdfaish party’s economic interest or share in the

project is based on a number of parameters which vary deweon the project being developed, but which

typically include factors such as the size of the lanagoeleveloped, its location and the total achievable
Saleable Area or Leasable Area. Accordingly, we megeive the profits from the development (being a

percentage of sale proceeds or a percentage of Seilezme) as a distribution from the SPV in the proportion
to our investment in the joint venture.
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Legal Analysis and Regulatory Approvals

We believe it is important to understand the legal regimeerning land acquisition and real estate development
in a particular location while evaluating its feabilpi for a particular project. The applicable laws and
regulations typically vary across different states atidsciWe also evaluate the factors which affect theipece
of approvals required for the development and implementatia project. The approvals which are typically
required for a project include approvals for building plans,adnversion of land use where applicable (such as
from agricultural to non-agricultural), the approval afHouts and approvals relating to certain infrastructure
facilities. Similarly, approvals from various governmeunthorities, including from the relevant environmental
authorities, airport authorities and fire authoritiesragired for buildings. Building completion certificates are
obtained in accordance with applicable laws from the gpjate local authorities after the projects have been
completed.

Project Planning, Design and Engineering

After a detailed review of the site parameters, wenfdize an architectural brief based on the project qunce
which is subsequently finalized with selected architeclsaher external consultants. We retain internationally
and nationally renowned architectural, design and engitgeeonsultant firms for our projects. The majority of
the architects and structural consultants engaged by upexiicsto a particular project and are drawn from a
pool of designers and architects. The architect we appontdes us with the architectural design of the project
and the structural design is provided by an external snalatonsultant. A tender process is conducted with an
approved, pre-qualified panel of contractors. The externaluttanss may continue to advise us during the
course of the project.

Construction and Project Management

We outsource certain construction related activities alsasgiroject management to third-party contractors and
firms. The EPC contractors typically engaged by usespansible for preparation of the estimates of resources
required, the procurement of materials as well as agt&in and execution of our projects in accordance with
our specifications. These contractors are also responsibterigsliance with environmental, safety and quality
guidelines, managing vendors, machinery and resource mabitizz well as the completion and delivery of
our Completed Projects within the stipulated time and cost.

Further, we typically engage project management firms thHat dsein monitoring the development process,
construction quality, safety, actual and estimated prajests and construction schedules. At times, the project
management firm is also responsible for project executiorigmeadministration, site management and
contractor management. The project manager appointed by dfectpmanagement firm is responsible for
centralized coordination and reports to our senior manageMé are not dependent on any single contractor
or project management firm for our construction actisitiéd/e place the orders on the basis of arms-length
negotiations and conduct tender and bidding processes accyprdiviglendeavor to maintain high health and
safety standards in all of our real estate developmeotsidtails, see “—Safety Measures” below.

Agreements with Purchasers

We typically enter into agreements with purchasersuofresidential, commercial and retail properties onee w
receive a completed application form after the launch mfoject. This agreement governs our relationship with
our customers until the property is completed and handed@teem, on execution of a sale/conveyance deed.
In order to de-risk ourselves from risks in relation to commyoutiflation, we have introduced an escalation
clause in some of our recently launched development projectiseNgge that the escalation clause will assist in
mitigating an increase in construction costs in a fair,iefiicand transparent manner based on published
benchmarks.

Agreements with Tenants

We typically enter into lease deeds or agreements withtemants for our commercial lease properties for a
period of three to five years, with a right of renewal foothar equal term or more, which can be exercised at
the discretion of the lessee. We typically enter intsdedeeds or agreements for our retail developments for a
period of 11 months to three years. Under the terms of miathe deases, our tenants are subject to a lock-up
for a period of 11 months. In most cases, our leasesdmedide for an escalation of 15.0% — 25.0% in the rent
payable by the tenant on expiry of an agreed period of I¥dsdypically enter into certain memorandum of
understanding or a letter of intent, which contain the comaleaorangement agreed with a prospective tenant,
before entering into a lease deed.
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Pricing

The prices of our properties are determined principallynayket forces of supply and demand. We price our
sales and lease properties by reference to the prevailarget rates for similar types of properties in ithei
locality and the type of amenities and infrastructure plediby us in those regions. The sales and rental prices
of our properties will therefore depend on the location, nupsogiare footage and mix of properties we sell or
rent during each fiscal period, and on the prevailirgket supply and demand conditions. Supply and demand
conditions in the real estate market in the areas iolwlie operate, and hence the prices we may charge for our
properties, are affected by various factors outside ouralpiricluding prevailing local economic, income and
demographic conditions, interest rates available to purchasprsing financing, the availability of comparable
properties completed or under construction, changes in govemnpatfities relating to zoning and land use,
changes in applicable regulatory schemes, and competitboon 6ther real estate development firms. We
ordinarily conduct this pricing exercise prior to pre-laummbrketing of a project, and review the prices
regularly.

Sales and marketing

We operate separate marketing departments for the DewetdpBusiness and the Lease Business. Our
Development Business has a sales department which funati@mhjunction with its marketing department.
Our sales and marketing function employs various stedegnd processes to sell our projects. A competitive
survey is conducted in the nearby locations to aptly iposthe project vis-a-vis other competing projects in
terms of pricing, volume and specifications. We sell mtsjeboth on launch as well as during and after
construction. We host events for customers before timeckafor our projects where details of a project are
presented after which we invite applications for allatteeThe applications are processed at the project sites as
well as our corporate offices, after which we entéo sgreements with the shortlisted customers. We have
dedicated customer service department that is responsibdl factivities ranging from the execution of the
agreements to the handover of the projects.

We believe that we have a loyal customer base and eneotir@garticipation of former buyers or tenants in

our new product launches. We employ various marketing agmeadepending on whether the project is

residential, commercial or retail. These include launchmisyeorporate presentations, web marketing, direct
and indirect marketing, as well as newspaper and outdoortisilvg Our marketing team sells our residential

projects both directly to customers and through brokers. ¥ée several brokerage firms to market our

properties. Most of the sale bookings are performed aegirsjtes and at our corporate offices. Our customer
service department services the customer from the bggkiocess through to the transfer of property to the
new owner. We have relationships with various banks andimguinance companies which provides our

customers with convenient access to financing. These bankshal®some of our advertising costs.

We have a dedicated leasing team which focuses on thmdeaf commercial and retail projects. For our
commercial and retail developments, we market spaceaphnthrough property consultants and by using our
relationships with existing tenants. Different marketipgraaches are used to target anchor commercial and
retail tenants. Our leasing team has established relatenglith international property consultants, who in
return of a fee, introduce us to a number of our commegiaidlretail lease tenants. Our leasing team maintains
regular contacts with such property consultants and regulpdgates them on the availability of commercial
and retail space in our developments. In addition, ouringagam also conducts independent marketing
activities aimed at procuring new lease tenants, sucktabiting at commercial trade fairs and events. Our
leasing team also recommends the terms of leasesrtag@@ent based on prevailing market conditions, and
provides input to the project design process in order to etisar@ur projects meet the prevailing demands of
the market. The leasing team retains responsibilityefgal documentation, the collection of lease deposits and
the timely collection of lease payments.

Collection of Sales Value and Rent

As part of our sales process we typically ensure watollect at least 15.0% — 20.0% of the purchase price
within 30-90 days of booking the sale of a unit, with cineed, time and progress based installment payments
to follow in terms of our agreements with our custom@érs transfer the title or lease hold rights and hand over
possession to our customers or tenants, as the cadegemary completion of all the payments.

We offer certain discounts and incentives to our customlrs opt to pay a substantial portion of payments
shortly after bookings. The terms on which we offer suchodists may vary for each project. In instances
where our customers default on the payment of the balanttee gfurchase price and other dues as per the
agreement, our agreements include provisions which allow teriahk& appropriate action, which may in
certain events include the forfeiture of earnest moneysedéivables are managed using integrated ERP and
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accounting software to monitor the performance of astamers’ purchase price or tenants’ lease payments and
other financial obligations in accordance with the agreemdittis integrated software also generates both
statements for our customers and tenants, as well aapfivepriate data for our management information
systems.

Failure of our tenants to pay rent within the stipulatedogeentitles us to terminate the lease deed. If our
tenants terminate the lease deed before expiry of theinopk&riod, we are entitled to receive rent and other
maintenance charges for the remaining lease period. Tefoawmtsr lease properties typically pay us an interest-
free, refundable security deposit at the time of signindethse deed, which is typically refunded on the expiry
of the lease, after adjustments for any outstanding pagnoercharges. We charge interest on delayed payments
from our tenants.

We send statements to our customers and tenants on aigbeaei$ as per the agreed schedule of payments and
any outstanding payment obligations are promptly followeditipthe customer or tenant in question. We draw
the attention of our senior management to any signifieargars, after which we may negotiate with the
defaulting customers or tenants. We charge interestymepa obligations that are in arrears.

Competition

The real estate industry in India, while fragmentedyighly competitive and competition is primarily due to
limited entry barriers. To remain competitive, weva to reduce land procurement costs and improve operating
efficiencies.

We expect to face competition from large and small ddmastwell as international property development and

construction companies, corporations with large land resea® well as government bodies such as urban
development authorities that are in the business ofestate development. We face the risk that some of our
competitors may be better known in certain regional etarkhave more experience in undertaking real estate
development in these markets or may be better plazeatduire such land for new property development

projects.

Competition in the market for leased commercial andl qgtaperties is driven principally by the location of the
development and the pricing of rentals. In central busidesscts, competition in this segment comes from
both new developments as well as existing developmenthwiilicsoon become vacant.

Our competitors across the different markets that we tgpé@ranclude real estate developers such as Unitech
Limited, Emaar MGF, Lodha Developers, Vatika Develop&sbha Developers, Jaypee Infratech, Godrej
Properties, AnantRaj Industries, Hiranandani Developedsthe Raheja Group.

Human Resources

As of December 31, 2012, our Company had 3,165 employesssting of finance, technical (engineering and
architecture), marketing, facility management, legal athehinistrative and non-technical staff. We do not take
into count any manpower employed by our contractors orcenbractors in calculating our personnel. We
believe that our employees are key contributors togoowth and competitiveness. We continue to focus on
human resource practices, systems and people developmentiviedtithat encourage continuous learning on the
job and meritocracy and which enhance our capabilities. \Aieera concerted effort to provide training and
development to newly hired professionals in order taximiae the performance of our employees. Our work
force consists of (i) our permanent employees anddjisaltants who we engage on a contractual basis to assist
in the architectural and structural design of our preject

Safety Measures

We have implemented a number of precautionary measureékef@afety of our customers and tenants while
undertaking the development of various projects, including the fioltpw

= The structural design and construction of our buildings aréedaout in accordance with the relevant
provisions of National Building Code, applicable buildingaws$, as stipulated by the Bureau of Indian
Standards.

= Our buildings are designed and built for the prevalent gpiate seismic loads, all dead loads and live
loads, and wind pressure. In all cases, normal stremgtpés provided in the designs of buildings to resist
distress during an earthquake.

= To ensure fire safety in the buildings, we have sehtgetfire stations d@LF Cyber-City GurgaonDLF
Phase-VY Gurgaon and d&LF IT SEZ Chennai. Further, we comply with the applicable statuiceysafety
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standards as stipulated by the National Building Code winvgl provisions of fire detection and fire
fighting equipment, fire alarm systems, wet riser systesprinkler systems, smoke detectors and fire
doors. Moreover, fire escape stairs or ramps, are gedvior evacuation. We have introduced third-party
fire safety audits for all our commercial and retail depeients. Additionally, inspections of our fire safety
systems and equipment are undertaken at regular intéovatsure their operational effectiveness.

= To ensure safety against flooding, we have adoptedbtaiitlesign measures, including the provision of
storm water drainage systems, drains in basements conneatetlection sumps with sump pumps, and
raised plinth levels in the buildings.

= We have appointed DuPont to review, facilitate and implet high standards of safety across our
construction projects and developments that relate to mgel Business as well as our leased commercial
and retail properties. As a result, we have implementedaes&fety standards, implemented emergency
preparedness plans and trained our employees and tenan&feon standards through regular safety
awareness programs.

= All buildings are insured.

Additionally, we have employed various measures and technolmgesghance the life of the buildings, and we
undertake regular inspections to repair any damage causedrbglneear and tear. We also utilize scientific
methods to check the land mass strength needed for cdamggromulti-storey buildings. Based on the scientific
tests performed on soil load bearing capacity and othiepsoperties, suitable foundation arrangements and
design are implemented to ensure safe and stableusasict

Intellectual Property

We operate primarily under tt LLEA hrand name and logo. We have obtained, or have applietiddemark
registrations for our various logos, labels and brandshwiliee use in our business and for our projects.

Information Technology

We have incorporated modern software systems in our lmsgigeand operations. In addition to standard
software systems for word processing, providing secuwresado applications and content from systems used by
our employees, we operate an ERP platform to integrateefiectively manage our financial and procurement
systems. We are currently in the process of integraimtain external tools and processes on our ERPptatf

Insurance

We maintained a comprehensive insurance coverage witlCHERRGO General Insurance Company Limited,
along with ICICI Lombard General Insurance Company LidyiReliance General Insurance Company Limited
and IFFCO Tokio General Insurance as co-insurers, fafalr projects, with us, our Subsidiaries, Associates,
associations of persons, contractors and sub-contrastting énsuring parties. Our insurance includes coverage
for all risks in relation to property, including annual outlayamsets in the course of construction, completely
constructed assets, fit out value, leasehold improvementhimeay insurance, excluding that of energy centers
in DLF Utilities, all risks in relation to operational busssenterruption and money and fidelity insurance. We
do not have coverage for contractor’s liability, timehoject completion, loss of rent or profit, defectsha t
quality of materials used or consequential damages favamt's lost profits.

Awards and Recognition

We were awarded theBest Global Developer Awdrdor 2009 by the Euromoney magazine at the Fifth
Euromoney Annual Real Estate Awards. Further, we wereechas the leader in th8dtilding & Construction

— Real Estatk category at the NDTV Profit Business Leadership Awand 2007 and received théMbst
Respected Real Estate Company in Ihdigard from the Business World magazine in 2011.

The HUDA has, over the last eight years, awarded usthitHExcellence in Horticulture Preservatibaward.
The DLF Golf & Country Club has won the “Best Golf Coufsgard” at the Asian Golf Monthly Awards -
2012. We have won this award five times in the lastysiars. OurQueens Courproject, won the CNBC
“National Real Estate Awards 2012" under the ultrauhy residential category, whereas ditF IT SEZ —
Chennaiand DLF Emporiomall projects won this award under the commercial and ezteegories. We also
received the Best Retail Developer in Indiadward at Euromoney’s Real Estate Survey 2012.

Credit Rating
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Set forth below is certain information with respect tor @redit ratings in respect of our outstanding
indebtedness.

Rating Agency Credit Rating Instrument and Limit/Rating amount

ICRA [ICRAJA  T40,000.0 million of non-convertible debentures, &hd1,180.0 million of fund based facilities
and¥16,360.0 million of non-fund based facilities.

CRISIL A2+*  ¥17,640.0 million of short-term debt instrumer®6,770.0 million of bank guarante&]2,290.0
million of letter of credit facilities an@830,000 million of short-term debt facilities.

CRISIL A/Negative** ¥50,000.0 million of non-convertible debenturé®},040.0 million of overdraft facilities,
¥115,330.0 million term loans and working capitdlilities and a proposed term loan facility of
%1,230.0 million.

* indicates “strong safety with relatively higher stimg within the category”.
** indicates “adequate degree of safety regarding lynservicing of financial obligations”.

Corporate Social Responsibility

We believe that we make significant investmentsin conitpjuwelfare initiatives, including through
education, vocational training, health, environment, capdeitlding and rural-centric interventions. The DLF
Foundation provides assistance in several of these imigtincluding in the setting up of primary health
centers and providing special medical and schooling fasilfior children of construction workers at our sites.
In addition, it contributes to several other ongoing rural theate and education schemes, including for
imparting job oriented skills and for rewarding meritos@iudents among the underprivilegéde have
received several awards for our corporate social respatsihitiatives including the Golden Peacock Award
for Excellence in CSR Practices 2010 and the Responsible Business Leadership Awamd2012.

OTHER BUSINESSES
Hotels

As part of our strategy to exit non-core assets and nategic businesses, we have divested a significant
portion of our interests in the hospitality business. We gtk our entire shareholding in Adone Hotels and
Hospitality Limited, which held land parcels in Chennklysore, Kolkata and Thiruvananthapuram for
development of hotels and other hospitality projects.

Our wholly owned subsidiary, DLF Global Hospitality Limitedtered into a share purchase agreement with
Mahaman Assets Limited on December 12, 2012 to sell its 19@¥eholding in Silverlink at an enterprise
value of approximately U.S.$300.0 million (&16,281.8 million). Silverlink operates 25 hotels and resirt

15 international locations and two hotels in India under #traén Resortsbrand with more than 976 keys. Of
the 25 international hotels and resorts, 14 are ownedimriik. Pursuant to an amendment agreement dated
April 10, 2013 and upon satisfaction of certain conditispscified under the share purchase agreement, we
expect this transaction to be completed by June 30, 2013.

However, The Lodhi, which is a hotel property with 40 keys and 28 servigettenents located in New Delhi,
was not included in this sale. We continue to own and tpthi hotel property.

Our other operating hotel properties incliditon Garden Inna 116-room hotel &LF Placeat Saket in New
Delhi which is managed by Hilton International. We expictdivest the ownership of this hotel in the
foreseeable future.

Wind Energy

We currently operate wind energy turbines spread across ties sfaGujarat, Tamil Nadu, Karnataka and
Rajasthan with an installed capacity of approximately 227 M¥.have entered into contractual arrangements
with the respective state electricity boards foe sdlpower generated from these wind energy turbines.

We entered into a definitive agreement in January 2013 with\&lyu (Project 1) Private Limited, a subsidiary
of Bharat Light & Power Private Limited, for the saleocofr wind energy undertaking in Gujarat with a capacity
of 150 MW for ¥2,823.0 million. Further, we entered into definitive agreemém April 2013 with Tulip
Renewable Powertech Private Limited and Violet Green P&ngate Limited for the sale of our wind energy
undertakings in Tamil Nadu and Rajasthan, with capacitiegt.& BW and 33.0 MW, respectively, for a sale
consideration oR1,887.0 million and®522.0 million, respectively. These transactions are exgeittebe
completed in the near future on satisfaction of certairirdasonditions and receipt of regulatory approvals.
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We are currently in discussions with prospective buyershiisale of our wind energy undertaking in the state
of Karnataka with an aggregate capacity of 11.2 MW.

DT Cinemas

We operate a multiplex cinema business under the “DT@taamas” brand. We presently operate 29 movie
screens at seven locations in the Delhi Metropolitan Re@aoingaon and Chandigarh with an overall seating
capacity of more than 6,200 seats and derive revenuedifriosh receipts, advertisements and concessions. We
expect to add another 4,000 seats on completion dbltreMall of India project at Noida, th&¥ashwant Singh
Placeproject in Delhi and thélorizon Centeproject in Gurgaon. We believe that our multiplex cineraet as

the “entertainment anchor” for our malls and create footfBitleminent among these are our shopping malls at
Saket and Vasant Kunj in New Delhi and our malls in @arngand Chandigarh. Further, we believe that we
have been able to differentiate our services through use ofi@etVaigital cinema equipment, several food and
beverage options as well as push back seats with incresseadm for additional comfort of our patrons.

Life Insurance

In February 2007, we entered into an agreement with U.Sd&rselential International Insurance Holdings to
establish a joint venture company to develop, promotekehand sell life insurance products in India. We
currently hold 74% equity stake in the joint venture. The jointwe completed its fourth year of operations on
March 31, 2012, and as of December 31, 2012, had 47 brancheBarahd a team of 6,037 individual agents.
Further, it had issued 69,458 insurance policies as of Dece3tb@012 as against 44,953 as of December 31,
2011. The joint venture’s loss in Fiscal 2012 and the nine monibdpended December 31, 2012 §#ds282.5
million and¥1,165.9 million, respectively.
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BOARD OF DIRECTORS AND SENIOR MANAGEMENT
Board of Directors

The Company’s Articles of Association provide that the nurb&irectors shall not be less than three or more
than twelve unless otherwise determined by specialutimo. As of the date of this Red Herring Prospectus,
the Company has nine Directors.

Not less than two-thirds of the total number of Directiersequired to be persons whose period of office is
liable to determination by retirement of Directorsrbyation. At each annual general meeting of the Company,
one-third of such of the Directors for the time beingessliable to retire by rotation, or if their numbenit
three or a multiple of three, than the number neaceshé-third shall retire from office. Neither the Chairman
of the Board nor the Managing Director are liable to rdtyreotation. The quorum necessary for the transaction
of the business shall be one-third of its total strengti fieaction in that one-third being rounded off as one), or
two Directors, whichever is higher.

The Company's Directors are not required to hold any F@htares to qualify to be a Director.

The following table provides information about the Company’seturDirectors as of the date of this Red
Herring Prospectus:

Sr. Name, DIN, Term and Nationality Age (Years) Designation
No.

1. Dr. Kushal Pal Singh 81 Chairman and Whole-time Director
DIN: 00003191
Term: Re-appointed as the ‘Chairman and
Whole Time Director’ with effect from
October 1, 2008 for a term of five years;
not liable to retire by rotation
Nationality : Indian

2. Mr. Rajiv Singh 53 Vice-Chairman and Whole-time Director
DIN: 00003214
Term: Re-appointed as the ‘Vice-Chairman
and Whole Time Director’ with effect from
April 9, 2009 for a term of five years; liable
to retire by rotation
Nationality : Indian

3. Mr. Trilok Chand Goyal 68 Managing Director
DIN: 00003231
Term: Re-appointed as the ‘Managing
Director’ with effect from March 1, 2013,
to March 31, 2015; not liable to retire by
rotation

Nationality : Indian
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Sr. Name, DIN, Term and Nationality Age (Years) Designation

4.NQ Ms. Pia Singh 42 Whole-time Director
DIN: 00067233
Term: Re-appointed as the ‘Whole Time
Director’ with effect from February 18,
2013 for a term of five years; liable to retire
by rotation
Nationality : Indian

5. Mr. Gurvirendra Singh Talwar 65 Director (Non-executive and non-independent)
DIN: 00559460
Term: Liable to retire by rotation
Nationality : Indian

6. Dr. Dharam Vir Kapur 84 Director (Independent)
DIN: 00001982
Term: Liable to retire by rotation
Nationality : Indian

7. Mr. Kashi Nath Memani 74  Director (Independent)
DIN: 00020696
Term: Liable to retire by rotation
Nationality : Indian

8. Mr. Brijender Bhushan 80 Director (Independent)
DIN: 00004942
Term: Liable to retire by rotation
Nationality : Indian

9. Brig. (Retd.) Narendra Pal Singh 75 Director (Independent)
DIN: 00003220

Term: Liable to retire by rotation

Nationality : Indian

Brief Profile of the Directors

Dr. Kushal Pal Singh, age 81 years, is Chairman and Whole-time Director ofCmmpany. He graduated in
science from Meerut University and pursued Aeronauticgieering in England. He was selected to the
Indian Army by the British Officers Services SelectionaBd, U.K., underwent training as cadet at Indian
Military Academy, Dehradun and served in The Deccan Heoasalry regiment. In 1960, he joined American
Universal Electric Company and took over as the Managing Direafter its merger with DLF Universal
Limited (now DLF Limited). As the Chairman of our Compaimng is known for developing the Gurgaon
satellite city project in Haryana.

In 2010, he was conferred the Padma Bhushan national awete: BPresident of India in his recognition of
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exceptional and distinguished services to the nationsHdsp the recipient of numerous awards and honours,
including the Samman Patra by the Government of India fogleie of the top tax payers of Delhi region in
2000, and the Delhi Ratna Award by the Government of Delhigocontribution towards urban development.
He has been conferred with an Honorary Doctorate by G.B.ARgitulture University. He has been presented
with the prestigious royal decoration Gffficer of the Order of St. Charleby HSH Prince Albert Il in
recognition of his valuable contributions as a Honorary Consnefae of the Principality of Monaco in Delhi.
He is the recipient of the Entrepreneur of the Year 2011 aataite Asian Awards in October, 2011 at London
and was conferred the Indian Business Leader of the Yemdaat the Horasis Global Indian Business Meeting
held in Antwerp, Belgium in June, 2012.

He has held several important business, financial and difilorpasitions including as a Member of the
International Advisory Board of Directors of GeneEdéctric; Member, Central Board of the Reserve Bahk
India and was the President of ASSOCHAM in 1999, and waseedtesident of the PHD Chamber of
Commerce and Industry. He is currently on the Governing/ E#xecBoard of several well-known universities
and educational institutions, including the Indian School of i&ass, Hyderabad and the Indian Institute of
Technology, Rajasthan.

Committed to the philosophy that the corporate sestiould play a proactive role in promoting the cause of
inclusive growth, he establish&LF Foundation in 200&s the philanthropic arm of our Company, providing
structure and focus to the social outreach initiativesuofCompany.

Mr. Rajiv Singh, age 53 years, is the Vice-Chairman and Whole-time Rireof the Company. He is a
graduate from the Massachusetts Institute of TechnologyAUaBd holds a degree in Mechanical Engineering.
He has over 30 years of professional experience. Helsgaets the strategy implementation and oversees the
operations of our Company.

Mr. Trilok Chand Goyal , age 68 years, is the Managing Director of our Companyhadedone his B. Com.
(Hons.) from Shri Ram College of Commerce, University effiband is a Fellow Member of the Institute of
Chartered Accountants of India. He has been holding the gositiManaging Director of our Company since
March, 1998. He has over four decades of experience in bsisiresgagement and real estate development. He
has been a member of the Management Committee of PHinlighaof Commerce & Industry for over a
decade. He is also the managing trustee of a number ofatitaritusts engaged in education and welfare
activities.

Ms. Pia Singh age 42 years, is the Whole-time Director of our Comp&ime is a graduate from the Wharton
School of Business, University of Pennsylvania, U.S.Ahvé degree in finance. Having over 17 years of
experience, she has been a Director of our Company féaghaine years. Prior to that she has worked for the
risk-undertaking department of GE Capital, the investmergidivof General Electric.

Mr. Gurvirendra Singh Talwar , age 65 years, is a non-executive and non-independent @irettour
Company. Hes the founding Chairman and Managing Partner of SabpégaCa&Vorldwide, a private equity and
investment company focused on financial services. He l@oBachelor of Arts (Hons.) degree in Economics
from St. Stephen’s College, University of Delhi. He wasviously the Chairman of Centurion Bank of Punjab
Limited (merged with HDFC Bank Limited) and non-executidieector of Fortis Group (Belgium and
Netherlands), Schlumberger Limited and Pearson PLC. Ryigoining the Board of our Company, he has
worked for Standard Chartered PLC as group chief exeratid for Citigroup in various positions including as
its executive vice president. He is a founding memieh@ governing board of Indian School of Business,
Hyderabad and is a former Governor of the London Business S¢héol

Dr. Dharam Vir Kapur , age 84 years, is an independent Director of our Comp#eys an honours graduate

in electrical engineering with wide experience in power,tehgoods, chemicals and petrochemicals industries.
He has had a long career in the Government sector. Meds8harat Heavy Electricals Limited in various
positions with distinction and was the founder Chairman-t8anaging Director of NTPC Limited. ENERTIA
Awards 2010 conferred ‘Life Time Achievement Awaali him for his contribution to the power and energy
sector and for his role in NTPC Limited for which tvas described as a model manager by the Board of
Executive Directors of the World Bank.

As Secretary to the Government of India in the Ministrid Power, Heavy Industry and Chemicals &

Petrochemicals during 1980-86, he made significant coniimitwith introduction of new management
practices and liberalisation initiatives including authgssof ‘Broad banding’ and ‘Minimum economic sizes’
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in industrial licensing. He was also associated with a nuwfeational institutions as Member, Atomic Energy
Commission; Member, Advisory Committee of the CabinetSoience and Technology; Chairman, Board of
Governors, Indian Institute of Technology, Bombay, Memt&oard of Governors, 1IM, Lucknow and
Chairman, National Productivity Council. In recognition of &érvices and significant contributions in the field
of technology, management and industrial development, JalabNahru Technological University, Hyderabad
conferred on him the degree of D. Sc. He is also theiestiof ‘India Power, Life Time Achievement Award’
presented by the Council of Power Utilities, for tisitributions to energy and industry sectors.

Mr. Kashi Nath Memani, age 74 years, is an independent Director of our Company. fédpaw member of

the Institute of Chartered Accountants of India, is anfar chairman and country managing partner of Ernst &
Young, India. He was also the member of the Ernst & Young alGbuncil. He specialises in business and
corporate advisory, foreign taxation, financial consultaaty and is a consultant on corporate matters of
several domestic and foreign companies. He headed Qualitie\R Board, an oversight board to review the
quality of auditors set up by the Government of India. He associated with National Advisory Committee on
Accounting Standards and an expert committee for amendneetfits Companies Act, 1956 constituted by the
Government of India. He was also member of the External AZatitmittee of International Monetary Fund for
2 years. Currently, he is on the managing committee/goverbosgds of various industry chambers,
educational institutions and social organisations.

Mr. Brijender Bhushan, age 80 years, is an independent Director of our Compdeys a Fellow Member of
the Institute of Chartered Accountants of India and an AssoMember of the Institute of Cost Accountants of
India, has over four decades of experience in finance, capégdets, taxation, corporate affairs and general
management. He is currently the chairman of Integrated & &gtvices Limited.

Brig. (Retd.) Narendra Pal Singh age 75 years, is an independent Director of our Companyhaldd a
master’'s degree in arts and science. He is an assowéatder of British Institute of Management. He served in
the Indian Army for 34 years prior to joining our ComparBtsard in 1993. He is trained Personnel Selection
Officer from psycological research wing, Ministry of fBece, Government of India. He is on the board of
several companies.

Mr. Rajiv Singh and Ms. Pia Singh are children of Dr. ialsPal Singh. MrGurvirendra Singh Talwas the son-
in law of Dr. Kushal Pal Singh and brother-in law of. Rajiv Singh and Ms. Pia Singh. Apart from these, none
of our Directors are related to each other.

Borrowing Powers of the Board

Pursuant to a resolution dated April 20, 2006 passed bgtareholders in accordance with provisions of the
Companies Act, our Board has been authorised to borrow stimoney for the purpose of the Company upon
such terms and conditions and with or without securityhasBard of Directors may think fit. The Company

may borrow money up 500,000 million as to amount and upon such terms and in sunhemas they think

fit and to grant any mortgage, charge or standard seawdyits undertaking, property and uncalled capital or
any part thereof and to issue debentures, debenture stockh@ndecurities whether outright or as security for
any debt, liability or obligation of the company or ofyahird party.

Shareholding of Directors

The following table sets forth the number of Equity Shardd by and the stock options granted (which are
outstanding) to the Directors as of March 31, 2013:

Name Number of Equity Percentage = Number of employee stock options granted (which
Shares (%) are outstanding) under ESOP 2006

Dr. Kushal Pal Singh 1,04,61,000 0.62 Nil
Mr. Rajiv Singh 1,64,56,320 0.97 Nil
Mr. Trilok Chand 4,44,091 0.03 349,719
Goyal
Ms. Pia Singh 81,38,600 0.48 Nil
Mr. Gurvirendra Singh 1,00,000 0.00 Nil
Talwar
Dr. Dharam Vir Kapur 10,000 Negligible Nil
Mr. Kashi Nath Nil - Nil
Memani
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Name Number of Equity Percentage  Number of employee stock options granted (which
Shares (%) are outstanding) under ESOP 2006
Mr. Brijender Bhushan Nil - Nil
Brig. (Retd.)Narendra Nil - Nil
Pal Singh

Remuneration of the Directors
Executive Directors

The following tables set forth the remuneration paid by tbey@ny to its current Executive Directors for the
Financial Year 2012:

Name of Designation Salary and Other Commission Contribution to Total
Director HRA perquisites, Rin provident and ®in
Rin benefits and million) superannuation  million)
million) allowances fund
X in million) (X in million)
Dr. Kushal Pal Chairman and 10.71 0.73 25.00 0.76 37.20
Singh Whole-time
Director
Mr. Rajiv Singh Vice Chairman and 6.30 21.12 25.00 1.70 54.12
Whole-time
Director
Mr. Trilok Managing Director 30.65 26.77 19.00 2.03 78.45
Chand Goyal
Ms. Pia Singh Whole-time 17.26 3.18 10.00 2.53 32.97
Director

Non-Executive Directors

The following tables set forth the remuneration paid by theany to its current Non-Executive Directors for
the Financial Year 2012:

Name Sitting Fees Commission Total
(In ¥ million) (In ¥ million) (In ¥ million)
Mr. Gurvirendra Singh Talwar 0.08 2.20 2.28
Dr. Dharam Vir Kapur 0.38 2.20 2.58
Mr. Kashi Nath Memani 0.30 2.20 2.50
Mr. Brijender Bhushan 0.26 2.20 2.46
Brig. (Retd.) Narendra Pal Singh 0.22 2.20 2.42

" For attending Board & Committee Meetings

Prohibition by SEBI or Other Governmental Authorities
None of the Directors or the companies with which they @ were associated as promoters, directors or

persons in control have been debarred from accessing thel eapiket under any order or direction passed by
SEBI.
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Management Organisation Structure

ORGANISATION STRUCTURE

DLF LIMITED

DEVELOPMENT LEASE CORPORATE
BUSINESS BUSINESS
I l I |
SUPERMETROS GURGAON REST OF INDIA Offices VCO
DEVELOPMENT DEVELOPMENT DEVELOPMENT]| — —
BUSINESS BUSINESS BUSINESS
Delhi West PHASE V REST OF North Malls/DT Secretarial
L (Mumbai/Pune/, L1 { GURGAON - | Cinemas L
Ahmd/Nagpur Food courts|
Indore East (Kolkatg DLF City- South Utilities Internal Audit
— Bhuvneshwar) — Estate — L | |
Management
Finance &
— Accounts, IT
Legal
HUMAN
| RESOURCES
Investor
L_IRelations/ Intere
in JV's
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Key Management Personnel
The key management personnel, as per SEBI Regulatienas dollows:

Mr. Anil Gupta (Executive Director, Technical): Mr. Anil Gupta, age 57 years, has done Bachelor of

Architecture from University of Roorkee. He joined ndMay 1990 and has work experience of about 34 years.
Prior to joining us, he was with Bhasin Associate ltétj STUP Consultants Limited, Arvind Gupta Associate

Private Limited etc. He is currently overall respbtesifor design and engineering services for our projects in
Delhi, Kolkata and Indore.

Mr. Ashok Kumar Tyagi (Group Chief Financial Officer) : Mr. Ashok Kumar Tyagi, age 51 years, is B.E.
(Mechanical Engineering) from LI.T., Roorkee and has aspe P.G.D.M. from the Indian Institute of

Management, Ahmedabad. He joined us in July 2008 and hasewpekience of over 28 years. Prior to joining
us, he was with Genpact, GE Motors and IFFCO. He isatlivezsponsible for the finance and accounting,
treasury, taxation, investor relations, business planningnémnation technology at the group level.

Mr. C.P. Poonacha (Executive director of DLF Utilities Limited): Mr. C.P. Poonacha, age 57 years, is B.E.
(Mechanical) from Mysore University and has also done Boatluate Programme in International Business
Management from International Management Institute (Indigw Delhi. He joined us in October 2007 and
has work experience of over 36 years. Prior to joining usyédme with DLF Power Limited, Bharat Heavy
Electricals Limited and Canadian Metchem — Consultants edrand is responsible for utilities (energy centers
and power).

Mr. Deepak Banerjee (Executive Director, Technical, Dé&li): Mr. Deepak Banerjee, age 62 yeassB.Tech.
(Civil Engineering) from Indian Institute of Technology, bielHe joined us in September 2003 and has work
experience of over 39 years. Prior to joining us, he wés SIEL Limited and Landbase India Limited of the
ITC group. He is currently responsible for execution andrestiof existing and upcoming projects in Delhi.

Mr. Devinder Singh (Managing Director, DLF Home Develogrs Limited): Mr. Devinder Singh, age 49
years, is B.E. (Civil) from Punjab University and PGDMrfr MDI Gurgaon. He joined us in November 1985
and has work experience of over 27 years. He was appointeidrzeging Director, DLF Home Developers
Limited with effect from November 2, 2012 and is responsibtetie overall business in New Gurgaon. He is
also responsible for land and approval issue for Gurgao

Mr. Harsh Dhar (Executive Director, Projects): Mr. Harsh Dhar, age 59 years, is B.E. (Civil Engiriieg)
from University of Baroda. He joined us in May 2011 and hakwexperience of over 35 years. Prior to joining
us, he was with Keystone Realtors (Rustomjee), Arkitekntkrnational Consulting Engineers and Dubai
Police Force. He is overall responsible for executiot delivery of our existing and upcoming development
projects in Northern/Southern Region.

Mr. J. Subrahmanian (Senior Executive Director, Southen Region): Mr. J. Subrahmanian, age 58 years, is
B.Tech. (Electrical Engineering) from Indian Institute @chinology, Delhi and has also done PGDM from
Indian Institute of Management, Bangalore. He joined usnoaly 2004 and has work experience of over 33
years. Prior to joining us, he was with Aseania Group of @ones, Kuala Lumpur, DLF Cement Limited,
Dalmia Bros Private Limited He is overall responsildedevelopment business in Southern Region.

Mr. Kapil Gupta (Executive Director, Commercial, Delhi): Mr. Kapil Gupta, age 51 years, is B.Com.

(Hons) from University of Delhi and is a fellow membertloé Institute of Chartered Accountants of India. He
joined us in December 2007 and has an aggregate work experfeaeer @8 years. Prior to joining us, he

worked as consultant/partner with PT. Indorama Synthetiks Manoj Aggarwal & Associates and K.S.Mehta
& Co. He is currently responsible for commercial functiaprovals and business development for Delhi.

Mr. Mohit Gujral (Business leader, Rest of India Devo): Mr. Mohit Gujral, age 54 years, holds Diploma in
architecture from The Centre for Environmental PlanningTaahnology, Ahmedabad. He joined us on August
1, 2010 and has an aggregate work experience of over 27 ygardoRoining us, he was self employed and
headed his own establishments, Design Plus and Delanco. Hapwainted as business leader for rest of India
Devco with effect from November 19, 2010 and is overall resiptan for the development business in the
Northern and Southern Regions.

Mr. Rajbeer S. Sachdeva (Group General CounselMr. Rajbeer S.Sachdeva, age 47 years, is B.Sc., LL.B.
and LL.M. from University of Delhi. He joined us in Octot#)11 and has work experience of over 23 years.
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Prior to joining us, he was with Ranbaxy Laboratorigsiled, Essar Telecom Limited, SIEL Limited. He is
overall responsible for the legal Function at group level.

Mr. Rajeev Talwar (Managing Director-DLF Universal Lim ited): Mr. Rajeev Talwar, age 58 years, is an
I.LA.S. officer of 1979 batch, who resigned from Governmentice in 2006 when he had 8 more years of
service left. He joined our Company on August 24 2006. He As (Blons.) and has also done his M.A.
(History) from St. Stephens College, Delhi Universitye ks work experience of over 35 years including 28
years in Indian Administrative Services (I.A.S). He keat in Government of NCT of Delhi, Government of
Goa, Government of Arunachal Pradesh, Ministry of Home Affand many ministries in Government of India
like civil aviation, tourism, labour, food processing istties, surface transport and coal. He was appointed as
the Managing Director, DLF Universal Limited on October, 2809 and is currently responsible for the
development of and operations of business in Delhi, Eaatet Western Region in addition to being the Group
Executive Director of our Company.

Mr. Ramesh Sanka (Managing director of DLF Cybercity Developers Limited): Mr. Ramesh Sanka, age
53 years, is B.Tech. (Mechanical Engineering) from alesal Nehru Technological University, Andhra
Pradesh and has also done Master of Management Studiedfrieersity of Bombay. He joined us in June
2004 and has work experience of over 29 years. Prior tongping, he was with Moser Baer India, Bharti
Mobitel (Spice Cell Limited), Alcatel India Limitedde was appointed as managing director of DLF Cybercity
Developers Limited with effect from September 30, 2009 andverall responsible for our rental business
including utilities.

Mr. Ravi S. Kachru (Chairman cum managing director of DLF Projects Limited): Mr. Ravi S. Kachru, age
65 years, is B.Sc. (Civil Engineering) from the Birtestitute of Technology, Ranchi. He joined us in March
1991 and has work experience of over 40 years. Prior tmgins, he worked with M/s Al-Habook General
Trading & Contracting Establishment, A.K.D.A. - J N difenture, Saud & Ebrahim Al-Abdulrazak. He was
appointed as chairman cum managing director of DLF Projeittseffect from April 1, 2008 and is overall
responsible for execution and delivery of our existing and upconojgats in Phase-V, Gurgaon.

Mr. Sanjay Goenka (Executive Director-Finance and Taxabn): Mr. Sanjay Goenka, age 48 years, is
B.Com. from H.L.College of Commerce and LL.B. from SiALShah Law College, Ahmedabad, Gujarat
University and Inter CA from the Institute of Chartersztountants of India. He joined us in June 1992 and has
work experience of over 28 years. Prior to joining us, hewitis The Jay Engineering Works Limited (Shriram
Group), Jain Saxena & Nagalia, Chartered Accountants. Elerisntly responsible for direct taxation function
at group level.

Mr. Saurabh Chawla (Executive Director-Finance):Mr. Saurabh Chawla, age 49 years, is B.Com. (Hons.)
from University of Delhi and has also done M.B.A. (Finarfce)n Pace University, New York. He joined us in
April 2006 and has work experience of over 21 years. Roigoining us, he worked with Moser Baer India,
Intellistudent Services Private Limited, GE Capiérvices India. Beside heading the investor relations
function at the group level, he is also responsible fapital market transactions (debt or equity) and
additionally has oversight responsibilities in the hospytalirtical including Aman Resorts, and other joint
ventures as the insurance JV with Prudential Insurance)(U.S.

Mr. Sriram Khattar (Sr. Executive Director —Vice Chairman’s office): Mr. Sriram Khattar, age 55 years, is

B.Com. (Hons.), University of Delhi and is a fellow miger of The Institute of Chartered Accountants of India.
He joined us in December 2007 and has an aggregate work expgeoieover 30 years. Prior to joining us, he
was with Fortis Group, Escorts, ITC Limited He is mleresponsible for Vice Chairman’s office. He is also
overall responsible for risk management including compka internal audit, corporate affairs and fire/safety
compliance at the group level.

Mr. Sudhir Sahgal (Executive Director, East): Mr. Sudhir Sahgal, age 67 years, is B.Sc. (Mechanical-
Engineering) from Punjab Engineering College, Chandigkién.joined us in January 2007 and has work
experience of over 45 years. Prior to joining us, he was Rlithips Carbon Black Limited, Remington Rand
and Dunlop India. He is overall responsible for the Eastegion.

Mr. Surojit Basak (Executive Director, Finance): Mr. Surojit Basak, age 56 years, is B.Com. from Ursitgr

of Kolkata, a member of The Chartered Accountants of India joined us in April 2006 and has work
experience of over 34 years. Prior to joining us, he was Berger Paints Group, UK Paints, J AND N Exports.
He is currently heading the finance function for Northemmd Southern Regions.
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Mr. Yogeshwar Kumar Tyagi (Executive Director, Commercial): Mr. Yogeshwar Kumar Tyagi, age 63
years, is B.Tech. (Chemical Engineering) from Indiastitute of Technology, Delhi and has also done M.B.A.
(Finance) from Delhi University. He joined us in May 2006 ansl\Wwark experience of over 42 years. Prior to
joining us, he was with IFC, Indo Rama Synthetics and Ar@ralip. He is overall responsible for strategic
sourcing, procurements and contracts functions at the groelp lev

Ms. Madhu Kumar Gambhir (Executive Director-Human Resources):Ms. Madhu Kumar Gambhir, age 54

years is B.A. (Hons) Psychology and M.A. (Social Worlgnir University of Delhi and has also done a
P.G.D.P.M.I.R. from the Faculty of Management StudiBsyersity of Delhi. She joined us in August 1992 and
has work experience of about 31 years. Prior to joininghesworked with ITDC, East India Hotels Limited

and Clarion Advertising. She is overall responsibletlierhuman resources function at the group level.

Ms. Valsala (Sr. Executive Director, Marketing): Ms. Valsala, age 52 years, has done M.A. (Public
Administration) from University of Rajasthan and Master o§iBass Administration from IGNOU. She joined
us in March 1983 and has work experience of about 34 years. Ax&wtlkze Director, Marketing, she is
responsible for sales, marketing and customer servicesdasdor Delhi/Gurgaon.

Unless otherwise specified, the aforesaid key managemesbnpels are permanent employees of our
Company.

Corporate Governance

Currently, the Board consists of nine Directors, duvlaich four are independent Directors. As the Chairman of
the Company is an executive director, at least halfeoBtbard is required to consist of independent directors, as
required under the corporate governance norms providedlanse 49 of the Equity Listing Agreement.
Pursuant to retirement of Mr. M.M. Sabharwal, who wasindependent director, at the™4&AGM of the
Company on September 7, 2012, the Board of Directors matesomprise of adequate number of independent
directors. Our Company is required to appoint one more imdiepe director by May 31, 2013.

The Board functions either as a full Board or through variousnutiees constituted to oversee specific
operational areas.

Committees of the Board
As of the date of this Red Herring Prospectus, Board lesgimittees in the Company which have been
constituted are (i) Audit Committee; (ii) Shareholders'/Btees’ Grievance Committee; (iii) Finance

Committee; (iv) Corpoarate Governance Committee; anBémuneration Committee.

The members of the aforesaid committees as of theofiéties Red Herring Prospectus are:

Committee Members

Audit Committee Mr. Kashi Nath Memani (Chairman), Dharam Vir Kapur, Mr. Brijender Bhushan
and Mr. Trilok Chand Goyal

Shareholders’/Investors’ Dr. Dharam Vir Kapur (Chairman), Brig. (Retd.) Nadem Pal Singh anr. Trilok

Grievance Committee Chand Goyal

Finance Committee Mr. Rajiv Singh (Chairman), MrIdkiChand Goyal, Ms. Pia Singh and Brig. (Retd.)
Narendra Pal Singh

Corporate Governance Dr. Dharam Vir Kapur (Chairman), Mr. Kashi Nath MemaMr. Gurvirendra Singh

Committee Talwar andMr. Trilok Chand Goyal

Remuneration Committee Brig. (Retd.) Narendra Palts{@pairman) and Mr. Brijender Bhushan

In addition, the Board also constitutes functional comnsité®m time to time, depending on the business
needs. The terms of reference of the committees amwesliand modified by the Board from time to time. For
the Issue, the Board has constituted the Equity Issu@oenittee.

Interest of Directors and Key ManagementPersonnel
Except as stated inFfnancial Statement$, and to the extent of shareholding and stock optiond hethe

Company and remuneration and benefits to which they artednsis per their terms of appointment, the
Directors do not have any other interest in the Company or itsesss All the Directors may also be deemed to
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be interested to the extent of any dividend payable to #reanother distributions in respect of the said Equity
Shares and any other benefit arising out of such holding amshttions with the companies with which they
are associated as directors or members. The Non-Exe®iteetors of the Company may also be deemed to be
interested to the extent of sitting fees payabld&é¢ont for attending meetings of the Board or a committee.

Employee Stock Option Scheme

In accordance with the resolution passed at the meetitigeaghareholders of the Company held on April 20,
2006 and duly amended by way of a special resolution passedwerya@, 2007 and February 15, 2007, the
Company instituted an Employee Stock Option ScherBSQP 20086). It was resolved to issue to eligible
employees employee stock options exercisable into not thare17,000,000 Equity Shares, with each option
conferring a right upon the eligible employee to apply for Bgeity Share of the Company in accordance with
the terms and conditions of ESOP 2006. ESOP 2006 is adménidtg the Remuneration Committee. The
Remuneration Committee determines, among other things, théuguaf employee stock options to be granted
and the eligibility criteria.

Certain details regarding the ESOP 2006 as at March 31, 28 pBavided in the following table:

Sr. Description Details

No.

1. Total number of employee options under the ESOR 200 17,000,000
2. Options granted 9,812,903
3. Options vested 1,603,991
4, Options exerciseand allottec 1,568,64
5. Options lapsed or forfeited 3,077,798
6. Total number of options outstanding 5,166,461

Employee Shadow Option Scheme

In addition to the remuneration and benefits that may pelpe to the employees of our Company, certain of
our employees are entitled to cash benefit under an engpkhedow option scheme set up in 20ESOS
2007). ESOS 2007 is one of ways by which our Company rewardsniigloyees. A shadow option under
ESOS 2007 is an option to receive cash on the appreciatitve oflue of the Equity Shares. The option in a
shadow option gives the concerned employee a choice to reaskiefrom our Company on the fulfilment of
all conditions mentioned in ESOS 2007. However, options are quityEShares and do not give the right to
receive Equity Shares. ESOS 2007 is administered by thefation Committee of our Board of Directors.
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PRINCIPAL SHAREHOLDERS

The Promoters of the Company are Dr. Kushal Pal Singh, Biiv Bingh, Panchsheel Investment Company
and Sidhant Housing and Development Company.

The shareholding pattern of the Company as of March@l3  as indicated in the table below:

Category Category of No. of Total No. of ~ Total No. of Total Shareholding = Shares pledged or
Code Shareholder Shareholders Equity Shares Equity Shares as a % of total No. otherwise
held in of Equity Shares encumbered
Dematerialise Asa% Asa% No. of As a
d Form of (A+B) of Equity % of
(A+B+C) Shares Total
No. of
Equity
Shares
Shareholding of Promoter and Promoter Group
Indian
(a) Individuals / Hindu 6 47,844,360 47,844,360 2.82 2.82 - -
Undivided Family
(b) Central - - - - - - -
Government/  State
Government(s)
(c) Bodies Corporate 19 1,286,870,760 1,286,870,760 75.76 75.76 - -
(d) Financial - - - - - - -
Institutions/ Banks
(e) Any Other-| 1 88,000 88,000 0.01 0.01 - -
Promoter trust
Sub Total (A)(1) 26 1,334,803,120  1,334,803,12078.58 78.58 - -
Foreign
(@) Individuals  (Non- - - - - - - -
Resident
Individuals/ Foreign
Individuals)
(b) Bodies Corporate - - - - - - -
(c) Institutions - - - - - - -
(d) Qualified  Foreign - - - - - - -
Investor
(e) Any Other (Specify) - - - - - - -
Sub-Total (A)(2) - - - - - - -
Total Shareholding = 26 1,334,803,120  1,334,803,12078.58 78.58 - -
of Promoter and
Promoter  Group
A = A +
A2)
Public Shareholding
Institutions
(@) Mutual Funds / UTI 45 917,091 917,091 0.05 0.05 - -
(b) Financial 17 1,925,498 1,925,498 0.11 0.11 - -
Institutions / Banks
(c) Central - - - - - - -
Government/ State
Government(s)
(d) Venture Capital - - - - - - -
Funds
(e) Insurance 6 2,365,571 2,365,571 0.14 0.14 - -
Companies
® Foreign Institutional 376 282,636,581 282,636,581 @ 16.64 16.64 - -
Investors
(9) Foreign Venture - - - - - - -
Capital Investors
(h) Qualified  Foreign - - - - - - -
Investors
(i) Any Other (Specify) - - - - - - -
Sub Total (B)(1) 444 287,844,741 287,844,741 16.94 16.94 - -
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Category Category of No. of Total No. of ~ Total No. of Total Shareholding  Shares pledged or
Code Shareholder Shareholders Equity Shares Equity Shares as a % of total No. otherwise
held in of Equity Shares encumbered
Dematerialise Asa% Asa% No. of As a
d Form of (A+B) of Equity % of
(A+B+C) Shares Total
No. of
Equity
Shares
Non-Institutions
(a) Bodies Corporate 2,397 14,388,395 14,382,345 0.85 0.85 - -
(b) Individuals
i Individual 452,883 45,154,778 43,128,706 2.66 2.66 - -
shareholders
holding nominal
share capital up
1 lakh.
ii. Individual 57 9,003,023 6,268,863 0.53 0.53 - -
shareholders
holding nominal
share capital in
excess of 1 lakh.
(c) Qualified  Foreign - - - - - - -
Investor
(d) Any Other (specify)
i Non-Resident 4,237 1,621,200 1,621,200 0.10 0.10 - -
Individuals
ii. Foreign nationals 3 49,600 17,600 Negligib = Negligibl | - -
le e
iii. Trusts 49 4,241,830 4,241,830 0.25 0.25 - -
iv. Clearing Members 270 1,612,379 1,612,379 0.09 0.09 - -
V. Overseas corporate2 11 11 Negligib = Negligibl | - -
bodies le e
Sub-Total (B)(2) 459,898 76,071,216 71,264,934 44 4.48 - -
Total Public | 460,342 363,915,957 359,109,675 21.42 21.42 - -
Shareholding (B) =
(B)1) + (B)(2)
Total (A) + (B) 460,368 1,698,719,077 1,693,912,795 100.00 100.00 - -

Sharesheld by Custodians and against which Depository Regpts have been issued

1) Promoter and - - - - - - -
Promoter group

(2 Public - - - - - - -
Grant Total | 460,368 1,698,719,077 1,693,912,795 100.00 100.00 - -
(A)+(B)*+(C)

Shareholding of persons belonging to the category “PromoteiPaomoter Group” as of March 31, 2013 is

detailed in the table below:

Serial Name of the Shareholder Details of Equity Shares held
no. No. of Equity Shares As a % of total
held
1.\ panchsheel Investment Company 312,110,500 18.37
2. sidhant Housing and Development Company 237,209,700 13.96
3. Kohinoa Real Estates Company 95,353,400 5.61
4. Madhur Housing and Development Company 93,819,600 5.52
5.| Yashika Properties and Development Company 92,080,400 5.42
6. Mallika Housing Company LLP 90,992,000 5.36
7. Prem Traders Private Limited 90,059,200 5.30
8. Vishd Foods and Investments Private Limited 74,769,060 4.40
9. Raisina Agencies LLP 65,889,120 3.88
10 jhandewalan Ancillaries Private Limited 47,388,000 2.79
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Serial Name of the Shareholder Details of Equity Shares held
no. No. of Equity Shares As a % of total
held

11 DLF Investments Private Limited 39,154,500 2.30
12 Rajiv Singh 16,456,320 0.97
13 Redest Builders and Services Private Limited 14,927,680 0.88
14 Haryana Electrical Udyog (P) Ltd 14,052,40 0.8:

15 K. p.Ssingh 10,461,000 0.62
16 pia Singh 8,138,600 0.48
17 Kavita Singh 7,214,080 0.42
18 Pparvati Estates LLP 6,380,000 0.38
19 uyniversal Management and Sales LLP 5,455,560 0.32
20 |ndira Kushal Pal Singh 4,034,360 0.24
21 Megha Estates Private Limited 3,464,600 0.20
22 Buland Consultants and Investments Private Limited 2,568,000 0.15
23 Renika Talwar 1,540,000 0.09
24 Beverly Park Operation and Maintenance Services LLP 1,099,120 0.06
25 Rajdhani Investment and Agencies Prévhimited 97,920 0.01
26 prem's Will Trust (held by Mr.K.P.Singh and Rajinin) 88,000 0.01

Total 1,334,803,120 78.58
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ISSUE PROCEDURE

The following is a summary intended to present a general outfitlee procedure relating to the application,
payment, Allocation and Allotment of the Equity Shares offerdeifssue. The Company and the Managers do
not accept any responsibility for the completeness and acgwfathe information stated in this section, and
are not liable for any amendment, modification or change pliegble laws or regulations, which may occur
after the date of this Red Herring Prospectus. This seefipties to all Applicants. The Applicants are advised
to inform themselves of any restrictions or limitations thaly be applicable to them. Applicants are advised to
make their independent investigations and ensure that theircafipiis do not exceed the Issue Size or the
investment limits or maximum number of Equity Shares that chalbdy them under applicable laws.

Authority for the Issue

The Issue was authorised and approved by the Board aft@isehrough a resolution dated March 6, 2013 and
by the shareholders of the Company through a special resaliatied April 4, 2013.

The Company has applied for and received in-principle apfgdrom the BSE and the NSE on April 25, 2013
and April 26, 2013, respectively, under Clause 24(a) of thaty Listing Agreemenfor listing of the Equity
Shares offered in the Issue on the Stock Exchanges. TheaBgrhps also filed a copy of this Red Herring
Prospectus with the RoC, SEBI and the Stock Exchanges.

Prohibition by SEBI or Other Governmental Authorities

The Company, its Promoter, the members of the Promoter Gtauipirectors and the persons in control of the
Company have not been debarred from accessing the caygitiet under any order or direction passed by
SEBI or any other regulatory or governmental authority.

The companies with which the Promoter, the Directordherpersons in control of the Company are or were
associated as promoter, directors or persons in control habeemtebarred from accessing the capital market
under any order or direction passed by SEBI or any otheta®ry or governmental authority.

Restrictions on Issue Size

In terms of Regulation 91-1 of the SEBI Regulations, thgregate of all tranches of the Issue undertaken by the
Company cannot result in an increase in the public sbhliely in the Company by more than 10% or such
lesser percentage as may be required for the Compaahieve the required minimum public shareholding.
Based on the Issue Size of up to 81,018,417 Equity Shheegicrease in public shareholding of the Company
shall be approximately 3.58%.

Who can Apply
The Issue is being made only to Eligible QIBs, being tflewing:
. mutual funds, venture capital funds and AlFs registered SHfI;

. Flls and sub-accounts registered with SEBI, other thambaascount which is a foreign corporate or
foreign individual,

. public financial institutions, as defined in Section 4Ahef Companies Act;

. scheduled commercial banks;

. state industrial development corporations;

. Insurance Companies;

. provident funds with minimum corpus & 250 million;

. pension funds with minimum corpus &250 million;

. National Investment Fund set up by resolution no. F. No. @8:DDII dated November 23, 2005 of

the Gol published in the Gazette of India;
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. insurance funds set up and managed by army, navy or eér édthe Union of India; and
. insurance funds set up and managed by the Departmenstsf Ralia.

Note: FVCls and multilateral and bilateral development finaniiatitutions are not permitted to participate in
this Issue.

Flls are permitted to participate in the Issue only wder the Portfolio Investment Scheme, subject to
compliance with all applicable laws and such that thshareholding of the Flls does not exceed specified
limits as prescribed under applicable laws in this egard.

No single FIlI can hold more than 10% of the post Issud-paicapital of the Company. In respect of an Fll
investing in the Equity Shares offered in the Issue on betidts eligible sub-accounts, the investment on
behalf of each eligible sub-account shall not exceéd @dthe Company’s total paid-up capitéhe aggregate
Fll holding in the Company cannot exceed 24% of the total paid-up capital dghe Company.

Note Eligible sub-accounts of an FIl, other than sub-accowvtiich are foreign corporates or foreign
individuals, will need to submit separate ASBA Applioas. Flls or sub-accounts of Flls, are required to
indicate the SEBI Fll/sub-account registration numbeh@ASBA Applications.

No Allotment shall be made, either directly or indirectty any Eligible QIB being a Promoter or any person
related to the Promoter. Eligible QIBs which have allaoy of the following rights shall be deemed to be
persons related to Promoter:

a) rights under a shareholders’ agreement or voting agreementcetntey with our Promoter or persons
related to our Promoter;

b) veto rights; or
c) right to appoint any nominee director on the Board.

Provided that an Eligible QIB which does not hold any EgBltgres and which has acquired the said rights in
the capacity of a lender shall not be deemed to besampeelated to our Promoter.

Applicants are advised to make their independent inw&igations and satisfy themselves that they are
eligible to apply. Applicants are advised to ensurehiat the number of Equity Shares for which they have
provided ASBA Applications does not exceed the invesent limits or maximum number of Equity
Shares that can be held by them under applicable lawraegulation or as specified in this Red Herring
Prospectus. Further, Applicants are required to satisfithemselves that their ASBA Applications would
not result in triggering a tender offer under the Takeover Regulations.

A minimum of 25% of the aggregate number of Equity Sharedo be Allotted in the Issue shall be
Allocated and Allotted to Mutual Funds and Insurance Conpanies, subject to receipt of valid ASBA
Applications at or above the Issue Price, provided thaff ithis portion or any part thereof to be Allocated
and Allotted to Mutual Funds and Insurance Companies emains unsubscribed, such minimum portion
or part thereof may be Allotted to other Eligible QIBs. For further details, please see “- Basis of
Allocation”.

Affiliates or associates of the Managers who are EEgi®IBs may participate in the Issue in compliance with
applicable laws.

No person connected with the Issue shall offer any inegrdirect or indirect, in any manner, whether in cash,
kind, services or otherwise, to any Applicant for makind\&BA Application.

Number of Allottees
The Equity Shares offered in the Issue will not be Allottekkss than 10 Allottees.

As provided in the SEBI Regulations, no single Allottee shallAllotted more than 25% of the aggregate
number of the Equity Shares to be Allotted in the Issue.

Provided further that Eligible QIBs belonging to the sanmugror those who are under common control shall
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be deemed to be a single Allottee for the purpose ofttegding.

The expression ‘belong to the same group’ shall have the se@eing as ‘companies under the same
group’ as provided in sub-section (11) of Section 372 of thra@anies Act:

Section 372(11) of the Companies ActFor the purposes of this section, a body corporate shall be
deemed to be in the same group as the investing company-

@) if the body corporate is the managing agent of the investing company

(b) if the body corporate and the investing company shouldytinevof subsection (1B) of section
370, be deemed to be under the same managément

Under Section 370(1B) of the Companies Act, two bodieparate are deemed to be under the same
management if any of the following conditions are satisfied:

(@) The managing agent, secretaries and treasurers, mgndigictor or manager of one body
corporate is the managing agent, secretary or treasua@ggimg director or manager of the
other body corporate or a partner in a firm acting astbeaging agents or secretaries and
treasurers of the other body corporate or a directar mfivate company acting as managing
agent or secretaries and treasurers of the other bodgratep

(b) A majority of the directors of the one body corporatastibute or at any time within the
immediately preceding six months have constituted a ityajofrthe directors on the board of
the other body corporate;

(c) Not less than one-third of the total voting power with respeany matter relating to each of
the two bodies corporate is exercised or controllethbysame individual or body corporate;

(d) The holding company of one body corporate is under the szanagement as the other body
corporate within the meaning of (a), (b) or (c) above; and

(e) One of more directors of one body corporate hold, ettlgethemselves or together with their
relatives, the majority of the shares in the other mmiporate.

The expression ‘control’ shall have the same meanirig assigned to it under Regulation 2(1)(e) of
the Takeover Regulations:

Regulation 2(1)(e) of the Takeover Regulatierfsontrol” includes the right to appoint majority of
the directors or to control the management or policy decismercisable by a person or persons
acting individually or in concert, directly or indirectly, incling by virtue of their shareholding or
management rights or shareholders agreements or voting agreeanéntany other manner:

Providedthat a director or officer of a target company shall notcbesidered to be in control over
such target company, merely by virtue of holding such position

Minimum Application Size

Each ASBA Application is required to be for such numifeEquity Shares and at such price per Equity Share
that the minimum Application exceed£00,000.

Information for the Applicants

@
(b)

(©

(d)

Only ASBA mode of payment can be used by Eligible QiBgdrticipate in the Issue.

The Company, in consultation with the Managers, will dedigeRioor Price or the Price Band for the
Issue, which shall be announced at least one day prior tesihe Opening Date.

The Company will publish the Issue Opening Date anddteel Closing Date in the Floor Price/ Price
Band Announcement. The Issue Period shall be for a minimuon®fWorking Day and shall not
exceed two Working Days.

The Company has filed this Red Herring Prospectus witlRth@ at least three days before the Issue
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Opening Date.

(e) Once a duly filled in ASBA Application is submitted by &pplicant, such ASBA Application
constitutes an irrevocable offer and cannot be withdr&waddition, the price per Equity Share and/or
the number of Equity Shares applied for in an ASBA Appilicecannot be revised downwards.

() The Company shall open the Public Issue Account with theidPlgdue Account Bank in terms of
Section 73 of the Companies Act to receive monies on the Désihbate from the ASBA Accounts.

(9) Upon the receipt of the ASBA Applications, the Companyerathe closure of the Issue, shall
determine the Issue Price and the number of Equity Shardse issued at the Issue Price, in
consultation with the Managers and in accordance with toérdent Criteria. Upon finalisation of the
Basis of Allocation in consultation with the Stock Exchangles, Company will issue CANs to the
successful Applicants. The dispatch of the CANs shall leendd a valid, binding and irrevocable
agreement on the part of the Applicant to subscribeith sumber of Equity Shares as mentioned in
their respective CANs at the Issue Price indicated ¢éh €£AN. The CAN shall contain details such as
the number of Equity Shares Allocated to the Applicawt e Issue Price.

(h) The Company shall ensure that listing and commencenfigrading of the Equity Shares Allotted in
the Issue at the Stock Exchanges is within 12 Working Daysedtssue Closing Date.

0] The Company or the Managers shall not be responsible fgrdatay or non-receipt of the
communication of the final listing and trading permissidrom the Stock Exchanges or any loss
arising from such delay or non-receipt. Final listiagd trading approvals granted by the Stock
Exchanges are also placed on their respective websjppticAnts are advised to apprise themselves of
the status of the receipt of the listing and tradingrayeals from the Stock Exchanges or the Company.

0] The Company will issue a statutory advertisement affterfiting of the Prospectus with the RoC in
terms of Regulation 66 of the SEBI Regulations, in aniEhglational newspaper and a Hindi national
newspaper, each with wide circulation.

(k) In case of a Mutual Fund, a separate ASBA Application candmerin respect of each scheme of the
Mutual Fund registered with SEBI and such ASBA Applicationespect of more than one scheme of
the Mutual Fund will not be treated as multiple ASBA plipations, provided that the ASBA
Applications clearly indicate the scheme concerned forchviti has been made. No Mutual Fund
scheme can invest more than 10% of its net asset vakauity shares or equity related instruments of
any single company provided that the limit of 10% shall noaglicable for investments in index
funds or sector or industry specific funds. No Mutual Funder all its schemes should own more than
10% of any company’s paid-up share capital carryingngotights. Further, no single Mutual Fund
shall be Allocated and Allotted more than 25% of the aggeegamber of the Equity Shares Allotted
in the Issue.

Pre-Issue Advertisement

Subject to Section 66 of the Companies Act, the Company sifi@l, registering this Red Herring Prospectus
with the RoC, publish a pre-Issue advertisement, in the foescribed by the SEBI Regulations, in an English
national newspaper and a Hindi national newspaper, eachvigighcirculation.

ASBA Application and Revision Form

The ASBA Application and the Revision Form shall be inftiven prescribed by SEBI pursuant to the circular
dated September 27, 2011, to the extent applicable to the Issu

By making an application for the Equity Shares offered énl$isue through an ASBA Application, an Applicant
will be deemed to have made the representations, warrantiemgaeements made und&epresentations by
Investors'.

SCSBs would be entitled to a processing fe€ 26 per valid ASBA Application collected by the Managers in
the Specified City and submitted to the SCSBs. No seltiogmission is payable in respect of ASBA
Applications procured in the Issue.

Method and Process of Bidding
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@)

(b)

(©

(d)

(e)

)

@)

(h)

0

0

(k)

ASBA Applications will be available with the SCSBs, thamagers (only in the Specified City) and at
the Registered Office of the Company. Electronic ASBgpkcations will be available for download
on the website of the Stock Exchanges and the Designatadigsaof the SCSBs.

Any eligible Applicant may obtain a copy of this Red fifeg Prospectus and the ASBA Applications
from the Registered Office of the Company.

Applicants should approach the Designated Branches o5@®Bs or the Managers (only in the
Specified City) to submit their ASBA Applications.

Applicants may submit their ASBA Applications, and / loe Revision Forms, during the Issue Period
to (i) the Managers in the Specified City; (ii) the Dested Branches of the SCSBs where the ASBA
Account is maintained; or (iii) in electronic form toetlsCSBs with whom the ASBA Account is
maintained, in the event that such SCSB offers such a yadddr details, the Applicants should
contact the SCSBs where the ASBA Account is maintainbd. JCSBs may provide the electronic
mode of bidding either through an internet enabled bidding kemking facility or through any
secured, electronically enabled mechanism for bidding aukiblg funds in the ASBA Account.

ASBA Applications submitted directly to the SCSBs shouldride stamp of the SCSBs and the
ASBA Application submitted to the Managers in the Spegif@ty should bear the stamp of the
Managers.

For ASBA Applications submitted to the Managers in the Speti€ity, the Managers shall upload
the details of the ASBA Application onto the electronicdind system of the Stock Exchanges and
deposit a schedule (containing certain information includiteg ASBA Application number and the
Application Amount) along with the ASBA Application withe relevant branch of the SCSB, named
by such SCSB to accept such ASBA Applications from the Mgersin such Specified City (A list of
such branches is available at http://www.sebi.gov.in/cms/sebiatlachdocs/B55898148848.html).
The relevant branch of the SCSB shall block an amount égubé Application Amount specified in
the ASBA Application in the ASBA Account.

The Applicant should mention its PAN allotted under théttin the ASBA Application. Any ASBA
Application without the PAN is liable to be rejected. Apahts should not submit the GIR number
instead of the PAN as the ASBA Application is liable tadjected on this ground.

Each Applicant will provide a representation in the ASBAplgation and Revision Form that it is
either (i) outside the United States, or (ii) an itn§bnal investor meeting the requirements of a
“qualified institutional buyer” as defined in Rule 144A, afid) it has agreed to certain other
representations set forth in this Red Herring Prospectus.

The Registrar to the Issue shall validate the detailkeoASBA Application uploaded on the electronic
bidding system of the Stock Exchanges with the Depositmrgrds and the complete reconciliation of
the final certificates received from the SCSBs witheleetronic details of the ASBA Applications.

Applicants should note that in case the DP ID, ClieniD and PAN mentioned in the ASBA

Application and entered into the electronic bidding sgtem of the Stock Exchanges by the
Managers / SCSBs do not match with the DP ID, Client Iand PAN available in the database of
Depositories, the ASBA Application is liable to be regcted.

Each ASBA Application will give the Applicant the option italicate up to three prices within the
Price Band or at or above the Floor Price, as the cagebm and specify the demand (i.e., the number
of Equity Shares applied for at each such price). Thabeu of Equity Shares applied for by an
Applicant at or above the Floor Price or within the PBeand, as the case may be, will be considered
for Allocation and Allotment in accordance with the Basf Allocation. The highest value indicated
by the Applicant in the ASBA Application to subscribe fbe Equity Shares applied for in the ASBA
Application shall be blocked in the ASBA Account of sdgbplicant. After determination of the Issue
Price, the maximum number of Equity Shares applied for bimaticant at or above the Issue Price
will be considered for Allocation and the rest of the optiilsbecome automatically invalid.

The Applicant cannot submit another ASBA Application aftere ASBA Application has been
submitted to the SCSBs or the Managers. Submissionexfand ASBA Application to either the same
or to another SCSBs or the Managers will be treated aipeuASBA Applications and is liable to be
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rejected either before entering the required details cASBA Application into the electronic bidding
system, or at any point of time prior to the Allotmerittloe Equity Shares offered in the Issue.
However, the Applicant can revise upwards the price pertfE&tiare or the number of Equity Shares
applied for through the Revision Form, the procedure fockvis detailed under the paragraph titled “-
Revision of ASBA Applications.

Upon the receipt of an ASBA Application from the Applicaint, physical mode, the Designated
Branches of the SCSBs shall verify if sufficient funds etmigthe Application Amount are available in
the ASBA Account, as mentioned in the ASBA Application, ptmmuploading details of the ASBA
Application on the electronic bidding system of the Steg&hanges.

If sufficient funds are not available in the ASBA Account, Eresignated Branches of the SCSBs shall
reject such ASBA Application and shall not upload the detafl the ASBA Application on the
electronic bidding system of the Stock Exchanges.

If sufficient funds are available in the ASBA Account, €SB shall block an amount equivalent to
the Application Amount mentioned in the ASBA Application amitl enter the details of the ASBA
Application into the electronic bidding system and genaadf®S for each price and demand option. It
is the Applicant’s responsibility to obtain the TRSnfrohe Managers or the Designated Branches of
the SCSBs. Such TRS will be non-negotiable and by itsélhat create any obligation of any kind.

SCSBs making ASBA Applications on their own account using theAABBility are required to have

a separate account in their own name with any other $&ddtered SCSB. Such account should be
used solely for the purpose of making applications in puldigeis and clear demarcated funds should
be available in such account for ASBA Applications.

The Application Amount shall remain blocked in the ASBA Aatountil the finalisation of the Basis

of Allocation, the dispatch of the CAN and consequent trarsffehe Application Amount for the
Allotted Equity Shares to the Public Issue Account fromABBA Accounts, or alternatively, until the
withdrawal of the Issue or the rejection of the ASBA Agpalion, as the case may be. Once the Basis
of Allocation is finalised and the CAN is dispatched, thegiRtrar to the Issue shall send an
appropriate request to the SCSBs to unblock the relev@Bi®AAccounts and to transfer the amount
due on the Equity Shares to be Allotted to the succegfulicants to the Public Issue Account on the
Designated Date.

In case the Company withdraws or cancels the Issue, tistRe to the Issue shall give instructions to
the SCSBs to unblock the Application Amounts in the relevant AZBAounts of the Applicants
within one day of receipt of such instruction. The Compsimgil also inform the Stock Exchanges of
such cancellation or withdrawal.

Electronic Registration of ASBA Applications

@)

(b)

(©

The members of the Syndicate and the SCSBs will reglsteASBA Applications received, using the
electronic bidding system of the Stock Exchanges.

The Stock Exchanges will offer an electronic facility faggistering details under the ASBA
Applications for the Issue. This facility will be alable with the Managers and their authorised agents
and the SCSBs during the Issue Period. The Managers anddlgn&ed Branches of the SCSBs can
also set up facilities for off-line electronic registoat of details under the ASBA Applications, subject
to the condition that they will subsequently upload the iof-idata file into the electronic facilities
offered by the Stock Exchanges. The Managers and the S@i8Begister the ASBA Applications
received, using the electronic bidding system of thekSExchanges. On the Issue Closing Date, the of
the Managers and the Designated Branches of the SCSBauplwad the details under the ASBA
Applications on the electronic bidding system of thec&tExchanges till such time as may be
permitted by the Stock Exchanges.

With respect to details under the ASBA Applications suladitp the Managers at the Specified City,
the Managers shall enter the following details in the edaatrbidding system of the Stock Exchanges:

. ASBA Application number;

. PAN;
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(d)

(e)

)

@)

(h)

@

. DP ID and Client ID number of the beneficiary accourthef Applicant;

. Application Amount;

. ASBA Account number (not compulsory);

. Category of the Applicant;

. Numbers of Equity Shares applied for;

. Price per Equity Share;

. Bank code for the SCSB where the ASBA Account is maintgiaed
. Name of the Specified City.

With respect to details under the ASBA Applications subuhittethe SCSBs, the SCSBs shall enter
the following details in the electronic bidding system of$ieck Exchanges:

. ASBA Application number;

. PAN;

. DP ID and Client ID number of the beneficiary accourthef Applicant;
. Application Amount;

. ASBA Account number;

. Category of the Applicant;

. Numbers of Equity Shares applied for; and

. Price per Equity Share.

A TRS will be generated when the ASBA Application is resgisd for each price and demand option.
The registration of the ASBA Application by the Managershe Designated Branches of the SCSBs
does not guarantee that the Equity Shares shall be Altdgditdted either by the Managers or the

Company.

The Managers and the SCSBs may undertake modificatieeletted fields in the details under the
ASBA Application already uploaded within one Working Daynfrthe Issue Closing Date.

Neither the Company nor the Registrar to the Issue bbaksponsible for any acts, mistakes or errors
or omission and commissions in relation to (i) the ASBA Aggtions accepted by the Managers or the
SCSBs, (i) the details under the ASBA Applications upémhdy the Managers or the SCSBs, or (iii)
the ASBA Applications accepted but not uploaded by thaddars or the SCSBs.

The SCSBs shall be responsible for any acts, mistakess er omissions and commissions in relation
to (i) the ASBA Applications accepted by them, (ii) theailstunder the ASBA Applications uploaded
by them, (iii) the ASBA Applications accepted but detaibt uploaded by them, and (iv) the ASBA
Applications accepted and details uploaded without blgckimds in the ASBA Accounts. It shall be
presumed that for ASBA Applications uploaded by the SC8&sfull Application Amount has been
blocked in the relevant ASBA Account, and that clear aieated funds are available in the blocked
ASBA Account, and can be transferred to the Public Isstemént on the Designated Date.

The permission given by the Stock Exchanges to use itrietaind software of the electronic bidding
system should not in any way be deemed or construed to meathéhabmpliance with various
statutory and other requirements by the Company, the ddasar the SCSBs are cleared or approved
by the Stock Exchanges; nor does it in any manner warcentify or endorse the correctness or
completeness of any of the compliance with the statwdodyother requirements nor does it take any
responsibility for the financial or other soundness of then@ay or any scheme or project of the
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Company; nor does it in any manner warrant, certify oloese the correctness or completeness of any
of the contents of this Red Herring Prospectus; nor daeariant that the Equity Shares offered in the
Issue will be listed or will continue to be listed on Bteck Exchanges.

The aggregate demand in relation to ASBA Applications tegd shall be displayed by Stock
Exchanges without disclosing the price.

Only those ASBA Applications details of which are uploadadhe electronic bidding system of the
Stock Exchanges shall be considered for the Allocation andmnddiatt The Managers and the SCSBs
will be given up to one Working Day after the Issue Closigeto verify the DP ID and Client ID
uploaded on the electronic bidding system of the Stock Exchalogieg) the Issue Period, after which
the Registrar to the Issue will receive this data from $teck Exchanges and will reconcile and
validate the details of the ASBA Application uploaded loa ¢lectronic bidding system of the Stock
Exchanges with the Depositories records. In case no coméisy record is available with the
Depositories, which matches the three parameters, namelDDClient ID and PAN, then such
ASBA Applications are liable to be rejected.

The details of the ASBA Applications uploaded on the edeit bidding system of the Stock
Exchanges shall be considered as final and AllocatiorAiatinent will be based on such details.

Revision of ASBA Applications

@)

(b)

(©

(d)

(e)

)

During the Issue Period, any Applicant who has submitted &AASpplication may revise upwards
the number of Equity Shares applied for and/or the pric&paity Shares within the Price Band or at
or above the Floor Price, as the case may be, using thedoRevision Form, which is a part of the
ASBA Application. An ASBA Application cannot be withdrawn and the price per Equity Share
and/or the number of Equity Shares applied for cannbbe revised downwards

Upward revisions can be made in both the desired numbequifyEShares and the price per Equity
Share by using the Revision Form.

The Applicant can make this upward revision any numbéinas during the Issue Period. However,
for any revision(s) in the ASBA Application, the Applicanvill have to use the services of the
Managers or the SCSB through whom such Applicant had ¢lte original ASBA Application.
Applicants are advised to retain copies of the blank ReviBmmm and any revision in the ASBA
Application must be made only in such Revision Form or capierof.

Apart from mentioning the revised options in the Revisiomfdhe Applicant must also mention the
details of all the options in his or her ASBA Applicationearlier Revision Form. For example, if an
Applicant has applied for three options in the ASBA Appimatnd such Applicant is changing only
one of the options in the Revision Form, the Applicant milkfibtthe details of the other two options
that are not being revised, in the Revision Form. The Masagel the Designated Branches of the
SCSBs will not accept incomplete or inaccurate RevisiomBo

In case of revision of the number of Equity Shares anbéoptice per Equity Share, the relevant SCSB
shall block the additional Application Amount in the ASBAddunt of such Applicant. The Registrar
to the Issue will reconcile the ASBA Application data aondsider the revised ASBA Application data
for preparing the Basis of Allocation.

When an Applicant revises its ASBA Application, it should sader the earlier TRS and request for a
revised TRS from the Managers or the SCSB as proof bhving revised the previous ASBA
Application.

Allocation

@)

(b)

Allocation to Flls and FVCls, applying on repatriation basils be subject to applicable law, rules,
regulations, guidelines and approvals.

A minimum of 25% of the aggregate number of Equity Shares téllo&ed in the Issue shall be
Allocated and Allotted to Mutual Funds and Insurance Camigs, subject to valid ASBA Applications
being received at or above the Issue Price, provided thas ibortion or any part thereof to be Allotted
to Mutual Funds and Insurance Companies remains unsubscribed, suofumiportion or part
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thereof may be Allotted to other Eligible QIBs.

(c) The Equity Shares will be Allotted to at least 10 Albes under the Issue. As provided in the SEBI
Regulations, no single Allottee shall be Allotted more tB&%0 of the aggregate number of the Equity
Shares Allotted in the Issue. SeeNumber of Allottees’'.

Price Discovery

(a) Based on the demand for the Equity Shares offered in the deswerated at various price levels, the
Company, in consultation with the Managers, shall finalisésthee Price.

(b) The Issue Price shall be the price at or above the Pioce, or within the Price Band, as the case may
be. The Equity Shares offered in the Issue shall becafed and Allotted at the Issue Price.

RoC Filing

The Company will update and deliver a copy of the updated Retihig Prospectus for registration to the RoC
in accordance with the applicable law, which then would beedras the ‘Prospectus’. The Prospectus will
contain details of the Issue and will be complete in altemal respects. The Company will register a copy of
the Prospectus with the RoC in terms of relevant provisibtise Companies Act.

Allotment Criteria

The Equity Shares offered in the Issue will be Allocated alidttdd to successful Applicants as per the
proportionate method.

Basis of Allocation

. ASBA Applications received at or above the IssuedPsttall be grouped together to determine the total
demand for the Equity Shares offered in the Issue. The aitot and Allotment to all successful
Applicants will be made at the Issue Price finalisedthg Company, in consultation with the
Managers.

. The Allocation shall be undertaken in the following manner:

(a) In the first instance, Allocation shall be made to Muteahds and Insurance Companies for
up to 25% of the aggregate number of Equity Shares tolbtedl in the Issue as follows:

o] In the event that the aggregate demand from Mutual Funds amdrioe Companies
exceeds 25% of the aggregate number of Equity Shares Adldieed in the Issue,
then subject to valid ASBA Applications received at above the Issue Price,
Allocation to Mutual Funds and Insurance Companies shall be needea
proportionate basis at the Issue Price for up to 25%hefaggregate number of
Equity Shares to be Allotted in the Issue. For the methgat@fortionate Basis of
Allocation, see = Proportionate Method” below.

o] In the event that the aggregate demand from Mutual Funds amdrioe Companies
is equal to or less than 25% of the aggregate numlequify Shares to be Allotted
in the Issue, then all Mutual Funds and Insurance Companikgehtull Allocation
at the Issue Price to the extent of valid ASBA Applimasi received at or above the
Issue Price.

o] In the event that the aggregate demand from Mutual Funds amdrice Companies
exceeds 25% of the aggregate number of Equity Shares Adldteed in the Issue,
then the additional demand from Mutual Funds and Insurance Compftees
Allocation of 25% of the aggregate number of Equity Shémelse Allotted in the
Issue, shall be aggregated with the demand from other EligiBle §pplying in the
Issue.

o] In the event subscription from Mutual Funds and Insuramrepanies is below 25%

of the aggregate number of Equity Shares to be Allotted énisbue and if any
Equity Shares offered in the Issue that are availabléhéo Allocation in the Mutual
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Funds and Insurance Company category remain unsubscribédEgquiy Shares
shall be available for Allocation to other Eligible QIBs set out in paragraph (b)

below.
(b) In the second instance, Allocation to the remaining Appteahall be determined as follows:
o] All Applicants who have submitted valid ASBA Applicationsaatabove the Issue

Price shall be Allocated Equity Shares offered in $sgué¢ at the Issue Price on a
proportionate basis, until the Equity Shares offered in theelsepresenting up to
75% of the Issue Size or such number of Equity Shdfeged in the Issue as may
remain after Allocation to Mutual Funds and Insurance Canegaare exhausted.
For the method of proportionate Basis of Allocation, seBroportionate Method”
below.

o] Mutual Funds and Insurance Companies, who have received #dlocas per
paragraph (a) above, for less than the number of EquitseShagplied for by them,
are eligible to receive Equity Shares on a proportionate bésig with the other
Eligible QIBs. For the purpose of Allocation to Mutual Fundwd ansurance
Companies in this category, quantity of Equity Shares apfaied the Issue less the
Equity Shares Allocated as per (a) above shall be deresi for Allocation.

o] In the event subscription from Mutual Funds and Insurance Compgatisgant to
paragraph (a) above is below 25% of the aggregate nurhiigguity Shares to be
Allotted in the Issue, such portion which remains unsubstmmuld be included for
Allocation along with the other Eligible QIBs on a proportiortzdsis.

Proportionate Method

The Allocation and Allotment shall be made on a proportionate basexplained below:

@)

(b)

(©

The number of Equity Shares applied for in the Issueratbove the Issue Price shall first be
aggregated.

The number of Equity Shares to be Allocated to the sucdespflicants will be calculated on a
proportionate basis, which is total number of Equity Shapgdied for by each Applicant (subject to
the maximum limit of 25% of the aggregate number of Equiigr&s to be Allotted) multiplied by the
inverse of the over-subscription ratio, where over-supson ratio means the ratio of the total number
of Equity Shares applied for in the Issue and the remaining nuaftiequity Shares offered in the
Issue that are available for Allocation.

If the determination of proportionate Allocation to an Applicanbot a multiple of one (which is the

marketable lot), the decimal would be rounded off to tighéri whole number if that decimal is 0.5 or
higher. If that number is lower than 0.5, it would be roundétbdhe lower whole number. Allocation

and Allotment to all Applicants would be arrived at affech rounding off.

THE DECISION OF THE COMPANY AND THE MANAGERS IN RES PECT OF ALLOCATION AND
ALLOTMENT SHALL BE BINDING ON ALL APPLICANTS.

Issuance of the CAN

@)

(b)

(©

(d)

Upon approval of the Basis of Allocation by the Stock Exgfes and the dispatch of the CAN, the
Registrar to the Issue shall send to the Managers aflidte Applicants who have been Allocated
Equity Shares in the Issue.

The Company will then issue CANs to the Applicants who have Bdecated Equity Shares in the
Issue.

The dispatch of CANs shall be deemed a valid, binding andotedle agreement on part of the
Applicant to subscribe to the Equity Shares Allocatesiuch Applicant at the Issue Price.

On the basis of the approved Basis of Allocation, the Comphaly pass necessary corporate action
for Allotment of Equity Shares in the Issue.
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Advertisement under Regulation 66 of the SEBI Regulations

The Company will issue a statutory advertisement dffterfiling of the Prospectus with the RoC in terms of

Regulation 66 of the SEBI Regulations, in an English nationaspaper and a Hindi national newspaper, each
with wide circulation. Any material updates between the dathis Red Herring Prospectus and the date of the
Prospectus will be included in such statutory advertisement.

Designated Date and Allotment of Equity Sharesffered in the Issue

(@) The Company will ensure that (i) the Allotment of Equity i®kseoffered in the Issue; and (ii) credit to
the successful Applicant’'s depository account will be comgletighin 12 Working Days of the Issue
Closing Date. After the funds blocked by the SCSBstramsferred from the ASBA Accounts to the
Public Issue Account on the Designated Date, the Compé@hgnsure that the credit of the Equity
Shares to the successful Applicant's depository account is etedplvithin two Working Days from
the date of Allotment.

(b) In accordance with the SEBI Regulations, Equity Shafésred in the Issue will be issued and
Allotment shall be made only in the dematerialised fasrithe Allottees.

(c) Allottees will have the option to re-materialise the Eq@®hares so Allotted in the Issue as per the
provisions of the Companies Act and the Depositories Act.

(d) The Equity Shares will be Allotted to at least 10 Albes under the Issue. As provided in the SEBI
Regulations, no single Allottee shall be Allotted more tB&%0 of the aggregate number of the Equity
Shares Allotted in the Issue. SeeNumber of Allottees’'.

Applicants are advised to instruct their Depository Paricipant to accept the Equity Shares that may be
Allotted to them pursuant to the Issue.

GENERAL INSTRUCTIONS
(a) Check if you are eligible to apply;

(b) Ensure that the price per Equity Share you have includedeirASBA Applications is a price per
Equity Share at or above the Floor Price or within theePBiand, as the case may be;

(c) Do not apply for or revise the prices indicated in th@BASApplication to a price higher than the Cap
Price, if applicable;

(d) Ensure that the details about the Depository Participadtthe beneficiary account are correct as
Allotment of Equity Shares in the Issue will be in tleemdterialised form only;

(e) Ensure that the ASBA Applications are submitted either tdvtaeagers (only in Specified City) or at
a Designated Branch of the SCSB where the Applicant opéhgon whose ASBA Account will be
utilised by the Applicant for bidding has an ASBA Account;

() If you are an SCSB and are making an ASBA Application om gaun account, ensure that the ASBA
Application is made through an ASBA Account in your own nanié fwith any other SCSB and that
such ASBA Account is used solely for the purposes of applyn public issues and clear demarcated
funds are available for blocking in such ASBA Account;

(9) Ensure that the ASBA Application is signed by the aotdwlder(s) or an authorised signatory on
behalf of the account holder, in case the Applicant is im@taiccount holder. Ensure that you have
mentioned the correct ASBA Account number in the ASBA Applicgti

(h) Ensure that the ASBA Application is completed in full, ih@BCK LETTERS in ENGLISH and in
accordance with the instructions contained herein, in theAASBplication or in the Revision Form.
Applicants should note that the Managers and / or the SCSBgpaspriate, will not be liable for
errors in data entry due to incomplete or illegible ASB@plications or Revision Forms;

0] Ensure that you request for and receive a TRS for eadheobptions applied for in the ASBA
Application;
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(u)

V)

Ensure that you have funds equal at least to the Applicatioout in your ASBA Account
maintained with the SCSB before submitting the ASBA Aptilicato the respective Designated
Branch of the SCSB or the Managers in Specified City;

Submit revised ASBA Applications to the same member ofMla@agers/SCSB through whom the
original ASBA Application was placed and obtain a revis&S;

Ensure that the Demographic Details (as defined hereipafte updated, true and correct in all
respects;

Ensure that the name given in the ASBA Application is exabét same as the name in which the
beneficiary account is held with the Depository Participant

Ensure that the DP ID, the Client ID and the PAN mentioneéke ASBA Application and entered into
the electronic bidding system of the Stock Exchanges by tealyers match with the DP ID, Client
ID and PAN available in the Depository database;

Ensure that you use the ASBA Application bearing the stamfhe relevant SCSB and/or the
Designated Branch of the SCSB and/or the Managers (exceptase of electronic ASBA
Applications);

Applicants bidding through the Managers should ensure that$BAAApplication is submitted to the
Managers only in the Specified City and that the SCSB evttexr ASBA Account, as specified in the
ASBA Application, is maintained has named at least one briarttte Specified City for the Managers
to deposit the ASBA Applications;

Ensure that in case of ASBA Applications made under pmfeattorney, relevant documents are
submitted;

Ensure that ASBA Applications submitted by Eligible QIBsident outside India should be in
compliance with applicable foreign and Indian laws;

Ensure that you have correctly signed the authorisatioerftaidng box in the ASBA Application, or
have otherwise provided an authorisation to the SCSB vialéwtronic mode, for blocking funds in
the ASBA Account equivalent to the Application Amount mentiitethe ASBA Application;

ASBA Applications made on a repatriation basis shall b¢hérname of Flls under the Portfolio
Investment Scheme;

Do not fill up the ASBA Application such that the number ouEy Shares applied for exceeds the
investment limit or maximum number of Equity Shares tlzet lse held under the applicable laws or
regulations or maximum amount permissible under the apj#icagulations; and

Information provided by the Applicants will be uploaded ondleetronic bidding system of the Stock
Exchanges by the Managers and the SCSBs, as the case @ the electronic data will be used to
make Allocation and Allotment. Please ensure that theldetre correct and legible.

Applicant’s PAN, Depository Account and ASBA Account Daails

Applicants should note that on the basis of PAN, DP Iand Client ID of the Applicants entered into the
electronic bidding system of the Stock Exchanges by thdanagers or SCSBs, the Registrato the Issue
will obtain from the Depository the demographic detailsincluding address, Applicants’ ASBA Account
details, and PAN registered with the Depository (théDemographic Details”). These Demographic Details
would be used for processing, including identifying ABA Applications to be rejected on technical
grounds and unblocking of ASBA Account. Hence, Appliants are advised to immediately update their
Demographic Details as appearing on the records of tHeepository Participant. Please note that failure to
do so could result in delays in unblocking of the ASBAAccount at the Applicant’s sole risk and none of
the Managers, the Registrar to the Issue, the SCSBs the Company shall have any responsibility and
undertake any liability for the same. Hence, Applicarng should carefully fill in their Depository Account
details in the ASBA Application.

The Demographic Details would be used for all correspondeitbethe Applicants including mailing of the
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CANs. The Demographic Details given by Applicants inAl$BA Application would not be used for any other
purpose by the Registrar to the Issue.

By signing the ASBA Application, the Applicant would be deemedcave authorised the Depositories to
provide, upon request, to the Registrar to the Issueethaéred Demographic Details as available on its records

The CAN will be mailed at the address of the Applicanas per the Demographic Details received from the
Depositories or the email address provided by the Apjdant in the ASBA Application. Applicants may
note that delivery of the CAN may get delayed if the sae once sent to the address obtained from the
Depositories are returned undelivered. Please note thany such delay shall be at such Applicant’s sole
risk and none of the Company, Managers or the Registr to the Issue shall be liable to compensate the
Applicant for any losses caused to the Applicant dueotany such delay or liable to pay any interest for
such delay.

In case no corresponding record is available with the D®sitories, which matches the parameters,
namely, PAN of the Applicant, the DP ID and Client D, then such ASBA Application is liable to be
rejected.

ASBA Applications made under Power of Attorney

In case of ASBA Applications made pursuant to a poweatwfrney or by Flls, Mutual Funds, VCFs, AlFs,
Insurance Companies and provident funds with a minimum corpfi260 million and pension funds with a
minimum corpus oR 250 million (in each case, subject to applicable law Bnéccordance with their
respective constitutional documents), a certified copyhefgower of attorney or the relevant resolution or
authority, as the case may be, along with a certifegaly ©f the memorandum of association and articles of
association and/or bye laws must be lodged along with the AS#Aication.

In addition to the above, certain additional documents are redoitessubmitted by the following entities:

(@) With respect to ASBA Applications by Flls, Mutual Fund<CRs and AlFs a certified copy of their
SEBI registration certificate must be lodged along withAB8A Application.

(b) With respect to ASBA Applications by Insurance Companiesddition to the above, a certified copy
of the certificate of registration issued by the InsceaRegulatory and Development Authority must
be lodged along with the ASBA Application.

(c) With respect to ASBA Applications made by provident fund$witminimum corpus & 250 million
and pension funds (subject to applicable law and in aceoedwith their constitutional documents)
with a minimum corpus ot 250 million, a certified copy of a certificate from a tkeed accountant
certifying the corpus of the provident fund/pension fund mustidoged along with the ASBA
Application.

PAYMENT INSTRUCTIONS
Payment mechanism for Applicants

The Applicants shall specify the ASBA Account number in ABBA Application. The SCSB shall block an
amount equivalent to the Application Amount in the ASBA Account ifipdcin the ASBA Application and
each Applicant or the ASBA Account holder shall be dektoehave agreed to block such amount. In case of
upward revision of the number of Equity Shares applied ftiheoprice per Equity Share, the SCSB shall block
additional Application Amount in the ASBA Account of such Applit and the Applicants or the account
holder shall be deemed to have agreed to block such amount.

The Application Amount shall remain blocked in the ASBécount until finalisation of the Basis of Allocation

in the Issue, dispatch of the CAN and consequent tramsféne Application Amount to the Public Issue
Account, until rejection of the ASBA Applications or untilthidrawal of the Issue, as the case may be. In the
event of rejection of the ASBA Application or for unsucfakor partially successful ASBA Applications, the
Registrar to the Issue shall give instructions to the BB@Sunblock the application money in the relevant
ASBA Account and the same shall be acted upon by the SCSBroedcwithin one Working Day of receipt of
such instruction.

OTHER INSTRUCTIONS
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Multiple Applications
An Applicant should submit only one (and not more than one) A8Bglication.

In case of a Mutual Fund, a separate ASBA Applicatiay fve made in respect of each scheme of the Mutual
Fund and such ASBA Applications in respect of over one seheinthe Mutual Fund will not be treated as
multiple ASBA Applications provided that the ASBA Applicans clearly indicate the scheme concerned for
which the ASBA Application has been made.

After submitting an ASBA Application, an Applicant cannobsiit another ASBA Application, to either the
same or another Designated Branch of the SCSB or #radkrs. Submission of a second ASBA Applications
in such manner will be deemed a multiple ASBA Application amdiable to be rejected. However, the
Applicants may revise their ASBA Application through the Revidrorm, the procedure for which is described
in “Revision of ASBA Applications.

Copies of ASBA Applications with the same PAN detahsalsbe treated as multiple ASBA Applications and
are liable to be rejected.

The Company, in consultation with the Managers, reseéheesght to reject, in its absolute discretion, albtyr
except one of such multiple ASBA Application(s) in anybrcategories.

1. All ASBA Applications will be checked for common PAN asrpthe records of Depository. For
Applicants other than Mutual Funds and Fll sub-accounts, A8Bglications bearing the same PAN
will be treated as multiple ASBA Applications and vi# rejected.

2. For ASBA Applications from Mutual Funds and FIl sub-aoats which were submitted under the
same PAN, the ASBA Applications will be scrutinised BP ID and Client ID. In case applications
bear the same DP ID and Client ID, these will be ¢éais multiple applications.

The Registrar to the Issue will obtain, from the depositpdetails of the Applicant’s address based on the DP
ID and Client ID provided in the ASBA Applications.

REJECTION OF ASBA APPLICATIONS

The Company has a right to reject the ASBA Applicationsetbagn technical grounds. The Designated
Branches of the SCSBs shall have the right to rejedBAA\pplications if at the time of blocking the
Application Amount in the Applicant's ASBA Account, the respeetiDesignated Branch of the SCSB
ascertains that sufficient funds are not availabl@énApplicant’'s ASBA Account maintained with the SCSB.

Grounds for Technical Rejections

Applicants are advised to note that ASBA Applications &blé to be rejectethter alia on the following
technical grounds and for any other reasons after assigrasgmn for such rejection in writing:

(a) ASBA Applications other than by Eligible QIBs.

(b) Incomplete ASBA Application. For instance, ASBA Applicatimot having details of the ASBA
Account to be blocked or not containing the authorisationblocking the Application Amount in the
ASBA Account specified in the ASBA Application;

(c) The amount mentioned in ASBA Application does not talllhwhe amount payable for the value of
the Equity Shares applied for;

(d) PAN not mentioned in the ASBA Application;
(e) ASBA Applications not having details of the Applicant’s Depmsitaccount;

) ASBA Applications made at a price per Equity Share fean the Floor Price or not within the Price
Band, as the case may be;

(9) ASBA Application by Applicants whose demat account have Bsespended for credit” pursuant to
the circular issued by SEBI on July 29, 2010 bearing numbeiMRR/DP/22/2010;
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(h) Multiple ASBA Applications as explained in this Red Herrirrggpectus. See Other Instructions —
Multiple ASBA Applications”;

0] ASBA Applications are not delivered by the Applicantshivi the time prescribed as per the ASBA
Applications, the Floor Price / Price Band Announcengemt this Red Herring Prospectus and as per
the instructions in this Red Herring Prospectus and thefA&plications;

0] In case no matching or corresponding record is availaittetiie Depositories that matches the DP ID
and the Client ID;

(k) Inadequate funds in the ASBA Account to block the Appl@atAmount specified in the ASBA
Application at the time of blocking such Application Amoimthe ASBA Account;

0] ASBA Application submitted by Applicants to the Manageroaations other than the Specified City;

(m) ASBA Applications, details of which are not uploadedtbe electronic bidding system of the Stock
Exchanges;

(n) ASBA Applications by persons in the United States other th&n QIBs;

(o) ASBA Applications by persons prohibited from buying, sellorgdealing in the shares directly or
indirectly by SEBI or any other regulatory authority;

p) ASBA Applications by SCSBs in their own name, which are matde through separate ASBA
Accounts maintained in the name of such SCSB Applicaitksa different SCSB.

EQUITY SHARES IN DEMATERIALISED FORM WITH NSDL OR C DSL

The Allotment of Equity Shares in the Issue shall be amlg dematerialised formj.¢., not in the form of
physical certificates but be fungible and be representédebstatement issued through the electronic mode).

Applicants can seek Allotment only in dematerialised mode. A®Bplications from any Applicant without
relevant details of its depository account are liable tefeeted.

(a) An Applicant applying for Equity Shares in the Issue must laaveast one beneficiary account with a
Depository Participant of either NSDL or CDSL prior to nmgkthe ASBA Application.

(b) Allotment to a successful Applicant will be credited incélenic form directly to the beneficiary
account (with the Depository Participant) of the Applicanprawided in the ASBA Application.

(c) Names in the ASBA Application or Revision Form should be idahtio those appearing in the
account details in the Depository.

(d) The Applicant is responsible for the correctness ofDiesnographic Details given in the ASBA
Application vis-a-vis those with its Depository Partanip.

(e) The trading of the Equity Shares issued pursuant to the Isbube Company would be in
dematerialised form only for all Applicants in the dgreegment of the Stock Exchanges.

() Non transferable CAN will be directly sent to the Applits.

The Company or the Managers will not be responsible orlifdslthe delay in the credit of the Equity Shares
Allotted in the Issue due to errors in the ASBA Applicatiorotherwise on part of the Applicants.

Communications

All future communications in connection with ASBA Applicatiamsde in the Issue should be addressed to the
Registrar to the Issue quoting the full name of the isppt, ASBA Application number, the Applicants’
Depository Account details, number of Equity Shares appbeddate of the ASBA Application, hame and
address of the Managers or the Designated Branch ofGB8Swhere the ASBA Application was submitted
and ASBA Account number in which the amount equivalent té\pp@ication Amount was blocked.

Applicants can contact the Registrar to the Issue in caapyopre-Issue or post- Issue related problems such as
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non-receipt of the CAN, credit of Allotted Equity Skarin the respective beneficiary accounts etc. In ohse
ASBA Applications submitted with the Designated Brancheshef $CSBs, Applicants can contact the
Designated Branches of the SCSBs.

UNBLOCKING THE FUNDS

The Registrar to the Issue shall instruct the rele8&#Bs to unblock the funds in the relevant ASBA Accounts
to the extent of the Application Amount specified in thR8BA Applications for rejected or unsuccessful or
partially successful ASBA Applications within 12 Working Bagf the Issue Closing Date and the same shall
be acted upon by the SCSBs within one Working Day of reocégich instruction.

DISPOSAL OF ASBA APPLICATIONS AND APPLICATION MONEY S AND INTEREST IN CASE
OF DELAY

The Company shall take all steps to ensure that listiligcammencement of trading of the Equity Shares
Allotted in the Issue at the Stock Exchanges is witldiiworking Days of the Issue Closing Date.

In accordance with the Companies Act, the requirementieofStock Exchanges, the SEBI Regulations and
other applicable laws, the Company further undertakes that:

(a) Allotment of Equity Shares in the Issue shall be made ontiematerialised form within 12 Working
Days of the Issue Closing Date;

(b) Instructions for unblocking of the Applicant's ASBA Accougtitall be made within 12 Working Days
from the Issue Closing Date; and

(©) The Company shall pay interest at 15% per annum for day,dEAllotment is not made, funds in the
relevant ASBA Accounts to the extent of the Applicathomount specified in the ASBA Applications
for rejected or unsuccessful or partially successBBA Applications are not unblocked and/or demat
credits are not made to investors within the 12 Workiags from the Issue Closing Date.

IMPERSONATION

Attention of the Applicants is specifically drawn to the provisions of sub-section (1) of Section 68A of the
Companies Act, which is reproduced below:

“Any person who:

(@) makes in a fictitious name, an application to a compdny acquiring or subscribing for, any shares
therein, or
(b) otherwise induces a company to allot, or register aransfer of shares, therein to him, or any other

person in a fictitious name,
shall be punishable with imprisonment for a term whichaypextend to five years.

Issue Programme

ISSUE OPENS ON [e], 2013
ISSUE CLOSES ON [e], 2013

Details of the Issue programme shall be disclosed in ther Rrice/ Price Band Announcement. Investors
should refer to the pre-Issue advertisement and the Fiaa/ Price Band Announcement for further details.

ASBA Applications and any revision in the ASBA Applicatistall be accepted and uploaded only between
10 a.m. (Indian Standard TimelST”) and 5 p.m. IST during the Issue Period as mentioned abpwbeb
Managers at the Syndicate ASBA Bidding Centres and the DésthBaanches of SCSBs as mentioned on the
ASBA Application.
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Withdrawal of the Issue

The Company reserves the right to withdraw the Issue yast@age prior to Allotment. In such an event, the
Company would issue a public notice in the newspapers irhvthe pre-Issue advertisements were published.
The Registrar to the Issue, shall issue instructionghéo SCSBs to unblock the ASBA Accounts of the

Applicants within one day of receipt of such instructiontse Tompany shall also inform the Stock Exchanges
of such withdrawal.
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PLACEMENT
Issue and Placement Agreement

The Managers have entered into an Issue and Placement Agiteeith the Company, pursuant to which the
Managers have agreed to manage the Issue and usedheitercially reasonable efforts to procure Eligible
QIBs to subscribe the Equity Shares to be issued pursutre tssue.

The Issue and Placement Agreement contains customagsespations and warranties, as well as indemnities
from the Company and is subject to termination in accoeaiiit the terms contained therein.

Our Company has received in-principle approvals from thekSixchanges under Clause 24(a) of the Equity
Listing Agreement to list the Equity Shares being offérethe Issue on the Stock Exchanges. After Allotment
of the Equity Shares, applications shall be made to ligEthaty Shares and admit them to trading on the Stock
Exchanges. The Issue is subject to obtaining (i) the finalosal of the RoC after the Prospectus is filed with

the RoC; and (ii) final listing and trading approvaldted Stock Exchanges, which the Company shall apply for
after the Allotment.

Lock-up

Our Company has agreed in the Issue and Placement Agreémaé it will not, without the prior written
consent of the Managers, from the date of the Issue andridat Agreement and for a period of up to 90 days
from the date of Allotment, directly or indirectly (esue, lend, sell, pledge, contract to sell or issue asgll
option or contract to purchase, purchase any option dramrio sell or issue, grant any option, right or &atr

to purchase, lend or otherwise transfer or dispose of, jirectndirectly, any Equity Shares, or any securities
convertible into or exercisable or exchangeable for thatf@hares or publicly announce an intention with
respect to any of the foregoing, (b) enter into any swaghmar agreement that transfers, directly or indirectly,
in whole or in part, any of the economic consequences of shipeof the Equity Shares or any securities
convertible into or exercisable or exchangeable foEipaity Shares, (c) deposit Equity Shares or any securitie
convertible into or exercisable or exchangeable for Equity Shareioh carry the right to subscribe for or
purchase Equity Shares in depository receipt facilitiesnter into any such transaction (including a transaction
involving derivatives) having an economic effect similar attof a sale or deposit of Equity Shares in any
depository receipt facility, or (d) announce any intentionenter into any transaction whether any such
transaction described in (a) or (b) above is to be seltledelivery of the Equity Shares, or such other
securities, in cash or otherwise, other than (i) intielato the Issue in accordance with the terms of theelss
and Placement Agreement or (i) issue of the Equity Sharemployees of our Company and the Subsidiaries
under the ESOP 2006 as described in this Red Herring Prospec

Certain members of the Promoter Group have agreed in thedsduglacement Agreement that they will not,
without the prior written consent of the Managers, duthgperiod commencing on the date of the Issue and
Placement Agreement and ending 90 days after the date atimélht pursuant to the Issue (theotk-up
Period"), directly or indirectly: (a) offer, lend, sell, plgd, contract to sell or issue, sell any option or contoact
purchase, purchase any option or contract to sell or iggaat any option, right or warrant to purchase, or
otherwise transfer or dispose of, directly or indirecilyy Equity Shares, or any securities convertible into or
exercisable or exchangeable for the Equity Shares whichbeageemed to be beneficially owned by the
undersigned, or file any registration statement under the S&&urities Act of 1933, or publicly announce an
intention with respect to any of the foregoing; (b) eme any swap or other agreement that transfers,thjirec
or indirectly, in whole or in part, any of the econominsequences of ownership of the Equity Shares or any
securities convertible into or exercisable or exchangefabléhe Equity Shares which may be deemed to be
beneficially owned by the undersigned; (c) deposit Equityar€s or any securities convertible into or
exercisable or exchangeable for Equity Shares or whialy tiae right to subscribe for or purchase Equity
Shares in depository receipt facilities or enter inby guch transaction (including a transaction involving
derivatives) having an economic effect similar to thiat sale or deposit of Equity Shares in any depository
receipt facility; or (d) announce any intention to entdo iany transaction whether any such transaction
described in (a) or (b) above is to be settled by deligétiie Equity Shares, or such other securities, in cash o
otherwise; provided that the foregoing restrictions do not ajgpany sale, purchase, transfer or disposition of
the Equity Shares (including without limitation, secusit@onvertible into or exercisable or exchangeable for
Equity Shares which may be deemed to be beneficially owpekebundersigned) pursuant to (A) transactions
solely among the promoters/promoter group or their aiaprovided that prior to any such sale, transfer or
disposition, the transferee shall agree to be bound byotlegoing restrictions set forth in the Issue and
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Placement Agreement as if it were the transferor xgceting and delivering a lock-up agreement to the
Managers to the satisfaction of the Managers; (B) pfitbr written intimation to and consent of the Managers
such consent not to be unreasonably withheld or delayedCand the extent such sale, transfer or disposition
is required by applicable law.

Inter-se Allocation of Responsibilities of the Manages

10

Activities Responsibility Coordinator

Capital structuring with the relative components andAll Banks
formalities

Due diligence of the Company including its All Banks
operations, management, business plans, legal etc.

Drafting and design of offer documents and other

issue related material such as application forms etc.

The Book Running Lead Manager shall ensure

compliance with stipulated requirements and

completion of prescribed formalities with the Stock
Exchanges, the RoC and SEBI including finalisation

of offer documents and RoC filing.

Drafting and approval of all statutory advertisementsAll Banks
Review of other publicity material such as corporat All Banks
advertisements, press releases, etc.

Appointment of Intermediaries: Public Issue Accounfll Banks
Bank, Registrar to the Issue and other intermediaries
including printers, advertising agency, etc.

International and domestic institutional marketing  All Banks
strategy, which will coveiinter alia:

- Finalising the list and division of investors for one to

one meetings

- Finalising the road show schedule and investor

meeting schedules

- Preparing road show presentation and frequently

asked questions

Domestic institutional marketing strategy, which will All Banks
cover,inter alia

- Finalising the list and division of investors for one to

one meetings

- Finalising the domestic road show schedule and

investor meeting schedules

Pricing, managing thbook and allocatiol All Banks
Co-ordination with the Stock Exchanges for book  All Banks
building software and bidding terminals.

Post-bidding activities including management @il Banks
escrow accounts, follow-up with SCSBs, Registrar to

the Issue, co-ordination for allocation, demat delivery

of shares, intimation of allocation and dispatch of

CANs to successful Applicants etc. The merchant
banker shall be responsible for ensuring that these
agencies fulfill their functions and enable it to
discharge this responsibility through suitable
agreements with the Company. The post Issue
activities will involve essential co-ordination and

follow up steps with the Stock Exchanges, which
include the finalisation of listing and trading of Equity

Shares successfully Allotted.

Standard Chartered Securities

Standard Chartered Securities

Standard Chartered Securities
Standard Chartered Securities

Standard Chartered Securities

DSP Merrill Lynch

Standard Chartered Securities,
DSP Merrill Lynch

DSP Merrill Lynct
Standard Chartered Securities

DSP Merrill Lynch
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THE SECURITIES MARKET OF INDIA

The information in this section has been extracted from puybdichilable documents from various sources,
including officially prepared materials from SEBI, the BSkd ghe NSE, and has not been prepared or
independently verified by the Company, the Managers or faineio respective affiliates or advisors.

India has a long history of organised securities tradim@.875, the first Indian stock exchange was established
in Mumbai.

Stock Exchange Regulations

Indian stock exchanges are regulated primarily by SEBWwelkas by the Government acting through the
Ministry of Finance, Capital Markets Division, under theR¥Cand the SCRR. On June 20, 2012, SEBI, in
exercise of its powers under the SCRA and the SEB| iatified the Securities Contracts (Regulation) (Stock
Exchanges and Clearing Corporations) Regulations, 20ii2hwegulatdanter alia the recognition, ownership
and internal governance of stock exchanges and clearimpgrations in India together with providing for
minimum capitalisation requirements for stock exchanges. Funthdous rules, bye-laws and regulations of
Indian stock exchanges also regulate the recognition of thke sxohanges and provide for the qualifications
for membership thereof and the manner in which contractemrtered into, settled and enforced between
members.

The SEBI Act empowers SEBI to promote, develop and regtiaténdian securities markets, including stock
exchanges and other intermediaries, promote and monitaregelfatory organisations and prohibit fraudulent
and unfair trade practices. Regulations concerning minindisolosure requirements by public companies,
investor protection, insider trading, substantial acquisitafnshares and takeovers of companies, buybacks of
securities, employee stock option schemes, stockbrakershant bankers, underwriters, mutual funds, foreign
institutional investors, credit rating agencies and othertalapiarket participants have been notified by the
relevant regulatory authorities.

Most of the stock exchanges have their own governing boasgforegulation. The BSE and the NSE together
hold a dominant position among the stock exchanges in tefritse onumber of listed companies, market
capitalisation and trading activity.

Listing of Securities

The listing of securities on a recognised Indian stock exchamggulated by applicable Indian laws including
the Companies Act, the SCRA, the SCRR, the SEBI Actvanidus guidelines and regulations issued by SEBI
and the equity listing agreements of the respective stackanges. The governing body of each recognised
stock exchange is empowered to suspend or withdrawsamito dealings in a listed security for breach of or
non compliance with any conditions under such equity Gistigreement or for any other reason, subject to the
issuer receiving prior written notice of the intenttloé exchange and upon granting of a hearing in the matter.
SEBI also has the power to amend such equity listing agnets and the bye-laws of the stock exchanges in
India, to overrule a stock exchange’s governing body and wahdecognition of a recognised stock exchange.

SEBI has notified the Securities and Exchange Board of [{itisting of Equity Shares) Regulations, 2009
(the "Delisting Regulations) in relation to the voluntary and compulsory delisting qtiéy shares from the
stock exchanges. In addition, certain amendments to th&3$@Re also been naotified in relation to delisting.

Pursuant to an amendment of the SCRR in June 2010, all distepanies (except public sector undertakings)
are required to maintain a minimum public shareholding of 268chave been given a period of three years to
comply with such requirement.

Pursuant to a notification dated January 30, 2012 and aiscdéded February 1, 2012 and August 29, 2012,
SEBI has introduced new mechanisms for listed Indian coimpaand their controlling shareholders to meet
minimum public shareholding requirements, i.e., (i) the timstinal placement programme; (ii) an offer for sale
(secondary offering) by the promoters and promoter group througkléwant stock exchange; (iii) rights issue
to public shareholders, with promoters and members of the pgom@up foregoing their rights entitlement,
and (iv) bonus issues to public shareholders, with promotersnambers of the promoter group foregoing their
bonus entitlement.
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Index-Based Market-Wide Circuit Breaker System

In order to restrict abnormal price volatility in anyrgi@ular stock, SEBI has instructed stock exchanges to
apply daily circuit breakers which do not allow transactioagond a certain level of price volatility. The index-
based market-wide circuit breaker system (equity and equityatiges) applies at three stages of the index
movement, at 10%, 15% and 20%. These circuit breakers, wiggered, bring about a co-ordinated trading
halt in all equity and equity derivative markets nationwitlee market-wide circuit breakers are triggered by
movement of either the SENSEX of the BSE or the S&P CNKTN of the NSE, whichever is breached
earlier.

In addition to the market-wide index-based circuit bresiktirere are currently in place individual scrip-wise
price bands of 20% movements either up or down. However,ic® lpands are applicable on scrips on which
derivative products are available or scrips included in isdicewhich derivative products are available.

The stock exchanges in India can also exercise the powaspend trading during periods of market volatility.
Margin requirements are imposed by stock exchangesréhatguired to be paid by the stockbrokers.

Internet-based Securities Trading and Services

Internet trading takes place through order routing systewhich route client orders to exchange trading
systems for execution. Stockbrokers interested in provitisgservice are required to apply for permission to
the relevant stock exchange and also have to comply wittaic minimum conditions stipulated under
applicable law. The NSE became the first exchange tot ggaproval to its members for providing internet-
based trading services. Internet trading is possible on bettetiuities” as well as the “derivatives” segments
of the NSE.

Trading Hours

Trading on both the BSE and the NSE occurs from Monday throughyFfidan 9.15 a.m. to 3.30 p.m. IST
(excluding the 15 minutes pre-open session from 9.00 a.m1%50a9m.). The BSE and the NSE are closed on
public holidays. The recognised stock exchanges have beerntpdrtaiset their own trading hours (in cash and
derivatives segments) subject to the condition thahé)ttading hours are between 9 a.m. and 5 p.m.; and (ii)
the stock exchange has in place risk management sgstginfrastructure commensurate to the trading hours.

Trading Procedure

In order to facilitate smooth transactions, the BSE replats open outcry system with BSE On-line Trading
(BOLT) facility in 1995. This totally automated screerséa trading in securities was put into practice nation-
wide. This has enhanced transparency in dealings and hasdsgstsiderably in smoothening settlement
cycles and improving efficiency in back-office work. NSEoaeprovides on-line trading facilities through a fully
automated screen based trading system called ‘NationhbBge for Automated Trading’ (NEAT).

Takeover Regulations

Disclosure and mandatory bid obligations for listed Indiampanies under Indian law are governed by the
specific regulations in relation to substantial acquisittb shares and takeover being the Takeover Regulations.
Since the Company is an Indian listed company, the provigiribe Takeover Regulations apply to the
Company. Acquisitions up to a certain threshold prescribed uhdefakeover Regulations mandate specific
disclosure requirements, while acquisitions crossing pdatichresholds may result in the acquirer having to
make an open offer of the shares of the target company.Takeover Regulations also provide for the
possibility of indirect acquisitions, imposing specific ghlions on the acquirer in case of such indirect
acquisition.

Insider Trading Regulations

The Insider Trading Regulations have been notified by SEBidbibit and penalise insider trading in India. An
insider is, among other things, prohibited from dealindhengecurities of a listed company when in possession
of unpublished price sensitive information. The Insidedifrg Regulations also provide disclosure obligations
for shareholders holding more than a pre-defined percenpageoters, persons who form a part of the
promoter group and directors and officers, with respect io shareholding in the company, and the changes
therein. The definition of “insider” includes any person whe teeived or has had access to unpublished price
sensitive information of the company.
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Depositories

The Depositories Act provides a legal framework for thealdishment of depositories to record ownership
details and effect transfers in book-entry form. Furti8#BI framed the Securities and Exchange Board of
India (Depositories and Participant) Regulations, 19%6ickvamong other things provide regulations in relation
to the formation and registration of such depositoriesyehestration of participants as well as the rights and
obligations of the depositories, participants, companies andfib@l owners. The depository system has
significantly improved the operation of the Indian securitieskets.

The National Securities Depository LimitedNSDL”") and the Central Depository Services Limite€[ISL")

are two depositories that provide electronic depositacilities for the trading of equity and debt securiiies
India.
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DESCRIPTION OF THE EQUITY SHARES

The following is a summary of some of the provisions comtaimeand is qualified in its entirety by, the

Company's Memorandum and Articles of Association, the Conmpéwe the SCRA and other related Indian
regulations. Prospective investors are urged to read the Congpdgmorandum and Articles of Association
carefully, and consult with their advisers, as to the CommaMeémorandum and Articles of Association and
applicable Indian law, and not this summary, govern the rights of thetsotd the Equity Shares.

Authorised Capital

The authorised share capital of the Comparf/55000 million divided into 2,497,500,000 equity share¥ af
each and 50,000 cumulative redeemable preference sh&réf@feach.

Articles of Association
The Company is governed by its Articles of Association.
Dividends

Under the Companies Act, an Indian company pays dividend upstoenmendation by its board of directors
and subject to approval by a majority of the members, éhe the right to decrease but not to increase the
amount of the dividend recommended by the board of direcoitsiect to certain conditions specified under
Section 205 of the Companies Act, no dividend can be declarpdicdiby a company for any financial year
except out of the profits of the company for that yeatculated in accordance with the provisions of the
Companies Act or out of the profits of the companyafioy previous financial year(s) arrived at as laid down by
the Companies Act and remaining undistributed, or out d&f.bot

However, the board of directors is not obligated to renend a dividend. The decision of the Board of
Directors and shareholders of the Company may depenchomber of factors, including but not limited to, the
Company’s profits, capital requirements and overallrfaia condition.

No unpaid or unclaimed dividend shall be forfeited unless thincthereto becomes barred by law. The
Company shall comply with the provisions of Section 205#dreith Section 205C of the Companies Act and
the Articles of the Company in respect of unpaid or umad dividend. In addition, as permitted by the
Articles, the Board may from time to time pay to thembers of the Company such interim dividends as appear
to them to be justified by the profits of the Company.

Subject to the provisions of the Companies Act, the quaofutividend to be declared by the Directors for any
period shall be recommended by the Directors on a pdiatyensures that the Company retains not more than
65% of its annual net profits after tax, which would includetthasfer of 10% of the profits to reserves as
required by the Companies Act, provided that the policy mashhaged with the consent of the Board.

Subject to applicable provisions of the FEMA, all dividends ahdradistributions declared and payable on the
Equity Shares may be paid by the Company to the holdezahi Indian Rupees and may be converted into
foreign currency and freely transferred out of India withthe necessity of obtaining any governmental or
regulatory authorisation or approval in the India or any polisobdivision or taxing authority thereof.

The Equity Shares issued pursuant to the Issue shallpamlpassuwith the existing Equity Shares of the
Company, in all respects including entitlements to anyddivis that may be declared by the Company.

Capitalisation of profits and issue of bonus shares

The Company may, upon recommendation of the Board, capitally amounts standing to the credit of the
Company'’s reserve funds or capital redemption resaceeunt or in the hands of the Company and available
for dividend (or representing premium received on theeisd shares and standing to the credit of the sezwriti
premium account) and distribute among shareholders in goayinin full either at par or at premium any
unissued shares of the Company or in payment of uncadleiliti on the issued shares. However, the securities
premium account or the capital redemption reserve accoutiteoCompany can only be applied towards
payment for unissued Equity Shares to be issued to memb#gre Company as fully paid bonus shares. Any
issue of bonus shares by a listed company will be subjéoe tapplicable SEBI regulations.
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Alteration of Share Capital
The Company’s issued share capital may be increased bypgasther things, creation of new shares.

Subject to provisions of the Companies Act, the Company rsayfeom time to time by special resolution
reduce its capital redemption reserve account or premigouat Further, the Company may convert all or any
of its fully paid paid-up Equity Shares into stock aeeconvert that stock into paid-up equity shares of any
denomination and cancel the Equity Shares which have notdde=mor agreed to be taken by any person.

The Articles further provide that the Company may in aeggrmeeting, from time to time consolidate or sub-
divide its share capital or any of them subject aseafid and the Company in a general meeting may also
cancel shares which have not been taken or agreedtaké® by any person and diminish the amount of its
share capital by the amount of the shares so cancelledCdimgany may also buyback its shares or any other
securities issued by it.

Pre-emptive Rights

When it is proposed to increase the subscribed capitdieofCompany by the issue of new Equity Shares,
whether out of unissued share capital or out of ineasare capital, such Equity Shares shall be offerstd fi
to the existing shareholders in proportion to the capéél up on those shares at that date.

Further, new Equity Shares may be offered to any person whetheot those persons include existing
shareholders, either if a special resolution to that effepassed by the shareholders of the Company in a
general meeting, or where a simple majority of shadehelpresent and voting have passed the resolution and
the permission of the Government has been obtained.

Preference Shares

The Company may issue preference shares which are ltabbe redeemed subject to provisions of the
Companies Act.

General Meetings of Shareholders

The Company must hold its annual general meeting wiikimenths after the expiry of each financial year,
provided that not more than 15 months shall elapse betweeathef the previous annual general meeting and
the next, unless extended by the Registrar of Companiég aéquest of the Company for any special reason
for a period not exceeding three months.

Written notices convening a meeting setting out the gdéee and agenda of the meeting must be given to
members at least 21 days prior to the date of the prdposeting. A general meeting may be called after
giving shorter notice if consent is received from allrehalders entitled to vote at an annual general meeting,
and from shareholders holding not less than 95% opé#é-up capital of the company, at any other meeting.
No general meeting, annual or extraordinary, shall be etenpto enter upon, discuss or transact any business
which has not been mentioned in the notice or notices uporthi@s convened.

A listed company intending to pass a resolution relating ttensasuch as, but not limited to, amendment in the
objects clause of the memorandum of association, the isstiislgaces with differential voting or dividend
rights, a variation of the rights attached to a clas$afes or debentures or other securities, buy-back oéshar
under the Section 77A(1) of the Companies Act, giving loarsxtending guarantee or providing security in
excess of the limits prescribed under Section 372A(1h@Companies Act, is required to obtain the resolution
passed by means of a postal ballot instead of transacting sattess in the company’s general meeting. A
notice to all the shareholders is required to be sengaldtih a draft resolution explaining the reasons therefore
and requesting them to send their assent or dissent ingvati a postal ballot within a period of 30 days from
the date of posting the letter. Such postal ballot includeseplure for voting by electronic mode.

Voting Rights
Every member present in person and entitled to vote shadl ¢vae vote on a show of hands and on a poll the

voting right of every member present in person or by proxy shal lpeoportion to his share of the paid-up
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equity share capital of the Company.

A shareholder may exercise his voting rights by proxy to bengiveghe form required by the Articles. The
instrument appointing a proxy is required to be depositeleatdgistered office of the Company at least 48
hours before the time of the meeting. A vote given iroatance with the terms of an instrument appointing a
proxy shall be valid notwithstanding the prior death or insafitye principal, or revocation of the instrument,
or transfer of the share in respect of which the votgivien, provided no intimation in writing of the death,
insanity, revocation or transfer of the share shall have bemeived by the Company at the office before the
meeting. Further no member shall be entitled to exearigevoting right personally or by proxy at any meeting
of the Company in respect of any shares registered imdyge on which any calls or other sums presently
payable by him have not been paid in regard to which the @oyripas exercised any right of lien.

Pursuant to SEBI Circular dated July 13 2012, the Compagind one of the top 500 companies listed on the
Stock Exchanges based on market capitalization aseodate of the circular) is required to provide e-voting

facility to its shareholders for the businesses which areséicted through postal ballot and for which the notices
are issued on or after October 1, 2012.

Register of Members

The Company is required to maintain a register of membberein the particulars of the members of the

Company are entered. For the purpose of determining therstders the register may be closed for such

period not exceeding 45 days in any one year or 30 daysyaine time at such times, as the board of directors
may deem expedient.

Annual Report and Financial Results

The annual report must be laid before the annual generalngedtithe shareholders of a company. This
includes financial information about the company such asatidited financial statements as of the date of
closing of the financial year, directors’ report, magragnt's discussion and analysis and a corporate
governance section, and is sent to the shareholders ofrtigang.

Transfer of shares

Shares held through depositories are transferred in thedbbmok entries or in electronic form in accordance
with the regulations laid down by SEBI, which provide themegfor the functioning of the depositories and the
participants and set out the manner in which the record® dre kept and maintained and the safeguards to be
followed. Transfers of beneficial ownership of shares held threudapository are exempt from stamp duty.
The Company has entered into an agreement for such depasitoices with NSDL and CDSL.

Under the Equity Listing Agreements, in respect of tranaff&quity Shares, in the event the Company does not
effect transfer of Equity Shares within one month or whereCtirapany fails to communicate to the transferee
any valid objection to the transfer within the stipulatecetiperiod of one month, it is required to compensate
the aggrieved party for the opportunity loss caused dutie period of the delay. The Equity Shares of the
Company are freely transferable. Further, in termb®fArticles, any person, entitled to a share bystrassion
shall, subject to the right of the Directors to retaichsdividends, or money as provided in the Articles, be
entitled to receive, and may give a discharge for any didsl®r other money payable in respect of the share.

Liquidation Rights

Under the Articles of the Company, the liquidator on anydwig-up (whether voluntary under supervision or
compulsory) may, with the sanction of a special resotytimt subject to the rights attached to any preference
share capital, divide among the contributors in specie artyop the assets of the Company and may with the
like sanction, vest any part of the assets of the fgamy in trustees upon such trusts for the benefit of the
contributories as the liquidator shall think fit.

173



STATEMENT OF TAX BENEFITS

Statement of possible tax benefits available to the Cgrany and its shareholders under the applicable
laws in India

To

The Board of Directors
DLF Limited

Delhi 110001

Dear Sirs/Madams,
Subject: Statement of Possible Tax Benefits

We hereby certify that the enclosed annexure statepdssible tax benefits available to DLF Limited (“the
Company”) and to the shareholders of the Company uhdeprovisions of the Income-tax Act, 1961 (“the IT
Act”) and Wealth-tax Act, 1957 (“the WT Act”), presentlyforce in India for the Financial Year (“FY”) 2012-
13 and amendments proposed vide the Finance Bill, 2013 (“FB 2ab3jjve effect to the financial proposals
of the Central Government for the FY 2013-14 (collectivelgrred to as “tax laws”). Several of these benefits
are dependent on the Company or its shareholders fulfiliagconditions prescribed under the relevant tax
laws. Hence, the ability of the Company or its shalddrs to derive tax benefits is dependent upon fulfilling
such conditions, which based on business imperatives the agnfigces in the future, the Company may or
may not choose to fulfill.

The benefits discussed in the enclosed statement are hrnistive. This statement is only intended to provide
general information to the investors and is neither designethtaorded to be a substitute for professional tax
advice. A shareholder is advised to consult his/itedwn tax consultant with respect to the tax implications
arising out of his/her/its participation in the proposed issagjcplarly in view of ever changing tax laws in
India.

We do not express any opinion or provide any assurancendeetber:

e the Company or its shareholders will continue to obtain thesditsenefuture; or
« the conditions prescribed for availing the benefits have beenwld be met.

The contents of this annexure are based on information, eliplamand representations obtained from the
Company and on the basis of our understanding of the besacésities and operations of the Company and
the provisions of the tax laws. The same shall be sutgewtes to this annexure.

No assurance is given that the revenue authorities /scatlttconcur with the views expressed herein.

The Government of India introduced the Direct Taxes CadleZ2B10 (“DTC 2010") in Parliament on August
30, 2010. The DTC is under the legislative process ancescéed to be enacted soon. We are unable to express
any opinion on the effect of the same on the Companytastiareholders pending enactment.

This note is intended solely in connection with the offerifigequity shares by the Company through an
Institutional Placement Programme under the Securities and fgelBoard of India (“SEBI”) Regulations and
is not to be used, referred to or distributed for any othgrgserwithout our prior written consent.

1t is to be noted that the amendments proposed vide the FB 2013 are yet to be approved by the President of
India.
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For Walker, Chandiok & Co
Chartered Accountants
Firm Registration No.: 001076N

perDavid Jones
Partner
Membership No. 98113

Gurgaon
April 4, 2013
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Annexure
TAXATION

The tax benefits listed below are the possible benefitdablaiunder the tax laws in India in a summary
manner only and is not a complete analysis or listing opalential tax consequences of purchase, ownership
and disposal of equity shares, under the tax laws presentlyrge fin India. It is not exhaustive or
comprehensive analysis and is not intended to be a subs$tityieofessional advice.

The following tax benefits shall be available to the Compary the prospective shareholders based on the
provisions of the IT Act as of the date hereof and proposashdments vide the FB, 2013. The IT Act is
amended by the Finance Act every fiscal year. Sewdrddlese benefits are dependent on the Company or its
shareholders fulfilling the conditions prescribed under thevaeletax laws.

Hence, the ability of the Company or its shareholders tivel¢éhe tax benefits is dependent upon the fulfilling
such conditions.

l. Benefits to the Company - Under the IT Act
1. Special Tax Benefits

1.1 Under Section 80IA of the IT Act, 100% of the profits andnhgaierived by an undertaking from the
business of developing, developing and operating or mainggiand operating an industrial park
notified by the Central Government in accordance with ¢sbbeme framed and notified by that
Government for the period beginning on April 1, 1997 and endiniylarch 31, 2011, is deductible for
10 consecutive Assessment Years (“AYs”) out of 15 ydmginning from the year in which the
undertakings develops such an industrial park, subjecirtdittons specified in that Section.

No deduction under section 80IA of the IT Act shall be allbwdere the assessee fails to make a claim
in its return of income.

1.2 Under Section 80IA of the IT Act, 100% of the profits andngaderived by an undertaking from the
business of generation or generation and distributigroafer, is deductible for 10 consecutive AYs out
of 15 years beginning from the year in which the undertakipgserates power or commences
transmission or distribution of power, subject to conditiongifipd in that Section, provided it begins
to generate power at any time during the period beginon April 1, 1993 and ending on March 31,
2013.

No deduction under section 80IA of the IT Act shall be allbwdere the assessee fails to make a claim
in its return of income.

Vide the amendment proposed in the FB 2013, the terminal datéeless extended by a period of
further one year i.e. upto March 31, 2014.

1.3 Under Section 80IAB of the IT Act, 100% of the profits ded by a developer, from the business of
developing a special economic zone, notified affeddy of April 2005 under the Special Economic
Zones Act, 2005, is deductible for a period of 10 consecutive A¥of 15 years beginning from the
year in which a Special Economic Zone has been notified b@¢héral Government. For this purpose,
‘Developer’ would have the same meaning as mentioned undesec(g) of Section 2 of the Special
Economic Zones Act, 2005.

No deduction under section 80IAB of the IT Act shall be allowd@re the assessee fails to make a
claim in its return of income.

2 It is to be noted that the amendments proposed vide the FB 2013 are yet to be approved by the President of India.
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2.1

2.2

2.3

2.4

General Tax Benefits

Under Section 10(2A) of the IT Act, share in the tatalime of the partnership firm which is separately
assessed as such, is exempt from tax in the hands of the Qoimgiag a partner in the partnership
firm.

Under Section 10(33) of the IT Act, any income arising ftbmtransfer of a capital asset, being a unit
of the Unit Scheme, 1964 referred to in Schedule | tdJhié Trust of India (Transfer of Undertaking
and Repeal) Act, 2002 (58 of 2002) and where the transfer bfesset takes place on or after the April
1, 2002 is exempt from tax.

Under Section 10(34) of the IT Act, any income by whglividends referred to in Section 11%6f the
IT Act (i.e. dividends declared, distributed or paid by dstisecompanies on or after April 1, 2003)
received on the shares of any domestic company ispbfeom tax.

Under Section 10(35) of the IT Act, any income by wajnoome received in respect of the units of a
Mutual Fund specified in Section 10(23D) of the IT Actjrorespect of units from the Administrator of
the specified undertaking; or in respect of units ftbmspecified company as defined in Explanation to
Section 10(35) of the IT Act is exempt from tax.

However, no deduction is permitted in respect of expenditumaaried in relation to income which is not
chargeable to tax. The expenditures relatable to "exemmmigitneed to be determined in accordance with the
provisions specified in Section 14A of the IT Act read witheR8D of the Income Tax Rules, 1962 ("the IT
Rules").

2.5

Deductions under “Income from House Property”

2.5.1 Under Section 24(a) of the IT Act, the Company is blegfor a standard deduction of 30% of the

annual value of the property (i.e. actual rent receive@agivable on the property or any part of
the property which is let out); where the Company has inctmaegeable to tax under the head
“Income from House Propeity

2.5.2 Further, under Section 24(b) of the IT Act, where thmude property has been acquired,

2.6

constructed, repaired, renewed or reconstructed with Wwedccapital, the amount of interest
payable on such capital shall be allowed as a deduction in ciogplo¢ income, if any, from such
house property. In respect of property acquired or construagtedoarrowed capital, the amount
of interest payable for the period prior to the yeawminich the property has been acquired or
constructed shall be allowed as deduction in computinghtteene from house property in 5 equal
installments beginning with the year of acquisition or trmasion.

Computation of capital gains

2.6.1 Under Section 10(38) of the IT Act, long-term capitahgaiising on transfer of long-term capital

asset, being an equity share in a company or a unit efjaity oriented fund will be exempt in the
hands of the Company, provided such transaction is chdegeeBecurities Transaction Tax.
However, such long term capital gains shall be taken intauat@@ computing the book profit of
the Company and the tax is payable thereon under Section di8¥IT Act.

2.6.2 Under Section 54EC of the IT Act and subject to the conditand to the extent specified therein,

long-term capital gain (in cases not covered under Setfi(88) of the IT Act) arising on transfer
of a long-term capital asset will be exempt from tapjain tax if the capital gains are invested
within 6 months after the date of such transfer in limm specified assets, being bonds issued by:

a) National Highway Authority of India constituted under Sectoof The National Highway
Authority of India Act, 1988;

3

In accordance with the provisions of Section 1150 of the IT Act, any amount declared, distributed or paid by a domestic

company way of dividend (whether interim or otherwise) on or after April 1, 2003 to its shareholder is exempt in the hands
of its shareholders, if such dividends are subject to Dividend Distribution Tax under Section 1150 of the IT Act.
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b) Rural Electrification Corporation Limited, the Companymied and registered under the
Companies Act, 1956.

The investment made in such bonds during any FY cannot exceethRion.

If only a part of the capital gains is so reinvesthd,exemption available shall be in the same
proportion as the cost of long term specified assets bz#ne wwhole of the capital gain. However,
in case the long term specified assets is transfemrednverted into money within 3 years from
the date of acquisition, the amount so exempted shall be chageaak in the year of such
transfer or conversion.

2.7 Depreciation

271

Under Section 32(1) of the IT Act, the Company cameldépreciation at the prescribed rates on
tangible assets such as building, plant and machinerytdterand fixtures, etc. and intangible
assets such as patent, trademark, copyright, know-how, Igestse if such intangible assets are
acquired after March 31, 1998.

2.8 Deductions and amortisation of certain expenditure

2.8.1

2.8.2

2.8.3

2.8.4

2.8.5

Under Section 35AD of the IT Act, the Company shall b@ieed a deduction in respect of capital
expenditure incurred wholly and exclusively for the purposepetified business in the nature of
developing and building a housing project under a scheme fimdable housing framed by the
Central Government or a State Government, carried onirbydaring the FY in which such
expenditure is incurred by it or in which the operations @mmenced, whichever is later,
provided the Company commences its operations on orAgftdrl, 2011.

Deduction shall be allowed of an amount equal to one and onerhe¥ &f the expenditure where
operations of specified business in the nature of devejagnid building a housing project under a
scheme for affordable housing framed by the Central Governnorea State Government are
commenced on or after April 1, 2012.

Under Section 35CCD of the IT Act, the Company shall bewald deduction of a sum equal to
one and one-half times of expenditure (not being expendituttee nature of cost of any land or
building) incurred on any notified skill development projatl in accordance with the prescribed
guidelines.

Under Section 35D of the IT Act, a company is eligilde deduction in respect of specified
preliminary expenditure incurred by it in connection withe@sion of its undertaking or in
connection with setting up new unit for an amount edoal/s" of such expenditure over 5
successive AY subject to conditions and limits specifietthatt Section.

Specified expenditure includes, inter-alia, expenditareeonnection with the issue, for public
subscription, of shares in or debentures of the company, heidgrwriting commission,
brokerage and charges for drafting, typing, printing anédidement of the prospectus.

Under Section 35DD of the IT Act, for any expenditureuimed wholly and exclusively for the
purposes of amalgamation or demerger, the Company islelfgibdeduction of an amount equal
to 1/8" of such expenditure for each of the five successive yegisiing with the year in which

amalgamation or demerger takes place.

Under Section 35DDA of the IT Act, the Company is eligifor deduction in respect of payments
made to its employees in connection with his voluntary regre for an amount equal to 1/5th of
such expenses over 5 successive AYs subject to conditions spétifiet Section.

2.9 Carry forward of unabsorbed depreciation and businessdsses

29.1

Under Section 32(2) of the IT Act, where full effect canip® given to any depreciation allowance
under Section 32(1) of the IT Act in any FY, owing to ¢héeing no profits or gains chargeable
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for that FY, or owing to the profits or gains chargeaeng less than the depreciation, then,
subject to the provisions of Section 72(2) and Section 73(8)eofT Act, depreciation allowance
or the part of depreciation allowance to which effect haeen given, as the case may be, shall
be added to the amount of the depreciation allowance for tlogviioly FY and deemed to be part
of that depreciation allowance, or if there is no such aégien allowance for that previous year,
be deemed to be the depreciation allowance for thatfid'sa on for the succeeding FYs.

2.9.2 Under Section 72(1) of the IT Act, where for any FYg tfet result of the computation under the
head “Profits & Gains of Business or Profession” is a kosshe Company (not being a loss
sustained in a speculation business), then to the extent¢b sinch loss cannot be set off against
income under any other head of income (other than salaryfié same year, it shall be eligible to
be carried forward and available for set off only aggincome from business under head “Profits
& Gains of Business or Profession” for subsequent FYspe&ksSection 72(3) of the IT Act, the
loss carried forward can be set off subject taratlof 8 FYs immediately succeeding the FY for
which the loss was first computed.

However, as per Section 80 of the IT Act, only a loss whichben determined in pursuance of a
return filed in accordance with the provisions of Section 338 the IT Act shall be carried
forward and set off under Section 72(1) of the IT Act.

2.10 MAT credit

2.10.1. Under Section 115JAA(1A) of the IT Act, tax credit shiadl allowed in respect of MAT paid
under Section 115JB of the IT Act for any AY commenadngApril 1, 2006 and any subsequent
AY. As per Section 115JAA(2A) of the IT Act, creditgble for carry forward is the difference
between MAT paid and the tax computed as per the normaisjmoes of the IT Act for that AY.
The credit is available for set off only when tax becempayable under the normal provisions of
the IT Act. The tax credit can be utilized to extent dfedence between the tax under the normal
provisions of the IT Act and tax payable under MAT for tharyia which credit is being utilised.
Credit in respect of MAT paid shall be available fora#tup to 10 AYs immediately succeeding
the AY for which the MAT credit initially arose.

2.11 Dividend Distribution Tax

2.11.1. Under Section 1150 of the IT Act, for the purpose of payinof Dividend Distribution Tax on
dividends, the dividends so declared, distributed or paid byestiencompany shall be reduced by
dividends received from its domestic subsidiary company isdnge year provided the subsidiary
has paid Dividend Distribution Tax on the same.

For the said purpose, a company shall be a subsidiary dfeareampany, if such other company,
holds more than half in nominal value of the equity sharealagithe company.

As per the proposed amendment vide the FB, 2013, the dividerdéclared, distributed or paid
by domestic company shall be reduced by dividends recemdits foreign subsidiary company
in the same year provided the domestic company has paid tae edte of 15% on such dividend
received from its foreign subsidiary company under Sedtl&BBD of the IT Act.

“It is to be noted that the amendments proposed vide the FB 2013 are yet to be approved by the President of India.
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1.1

1.2

Benefits available to the Members of the Company — Undehe IT Act

General Tax Benefits

Benefits available to resident shareholders under the I'RAct

Under Section 10(34) of the IT Act, any income by wayliefdends referred to in Section 1150 of the

IT Act (i.e. dividends declared, distributed or paid by detit companies on or after April 1, 2003)
received on the shares of any domestic company ispXeom tax.

121

122

1.2.3

1.2.4

1.2.5

1.2.6

Computation of capital gains

Under Section 10(38) of the IT Act, long-term capitih arising on transfer of long-term capital
asset, being an equity share in a company or a unit of ary egighted fund will be exempt from
tax, provided such transaction is chargeable to Secufit@nsaction Tax.

Under second proviso to Section 48 of the IT Act, lengrtcapital gain arising on the transfer of
capital asset other than bonds and debentures (not beirigl éapexed bonds) will be computed
after applying the relevant indexation on the cost of atipn and cost of improvement.

Under Section 54EC of the IT Act and subject to theittond and to the extent specified therein,
long-term capital gain (in cases not covered under Setfi(88) of the IT Act) arising on transfer of
a long-term capital asset will be exempt from capitahdax if the capital gains are invested within
6 months after the date of such transfer in long terecified assets, being bonds issued by:

¢) National Highway Authority of India constituted undercen 3 of The National Highway
Authority of India Act, 1988;

d) Rural Electrification Corporation Limited, the Companyrhed and registered under the
Companies Act, 1956.

The investment made in such bonds during any FY cannot eRsegdnillion.

If only a part of the capital gains is so reinvested, akemption available shall be in the same
proportion as the cost of long term specified assets bedhe twhole of the capital gain. However,
in case the long term specified assets is transferednverted into money within 3 years from the
date of acquisition, the amount so exempted shall be chdegeatax in the year of such transfer or
conversion.

Under Section 54F of the IT Act, where in the casanoindividual or Hindu Undivided Family
(“HUF") capital gain arise from transfer of long term etss[other than a residential house and those
exempt under Section 10(38) of the IT Act] then such cagdal, subject to the conditions and to
the extent specified therein, will be exempt if the nktsseonsideration from such transfer is utilized
for purchase of a residential house property within @gesf 1 year before or 2 year after the date
on which the transfer took place or for construction of aleasial house property within a period of
3 years after the date of transfer. If only a part of nle¢é consideration is so reinvested, the
exemption shall be proportionately reduced.

As per the provisions of Section 111A of the IT Abprt-term capital gains on sale of equity shares
where the transaction of sale is chargeable to Seaufit@nsaction Tax shall be subject to tax at a
rate of 15% (plus applicable surcharge, education cesssenuhdary & higher education cess ).
Short-term capital gains arising from transfer of shamehe Company, other than those covered by
Section 111A of the IT Act, would be subject to tax asuated under the normal provisions of the
IT Act.

Under Section 112 of the IT Act and other relevantigians of the IT Act, long term capital gains
[not covered under Section 10(38) of the IT Act] arisingransfer of shares in the Company shall
be taxed at a rate of 20% (plus applicable surcharge, tmhelacess and secondary & higher
education cess on income-tax) after indexation as provided setioad proviso to Section 48 or at
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13.

2.1

2.2

131

1.3.2

2.2.1

2.2.2

2.2.3

10% (plus applicable surcharge and educational cess on értzotn (without indexation), at the
option of the Shareholders.

Income from Business Profits

Where the equity shares form part of stockade, any income realised from disposition of the
equity shares will be chargeable under the head "Profit aim$ @f business or profession" as per
the provisions of the IT Act.

The nature of the equity shares (i.e. whether held as “gteithde” or as “investment”) is usually
determined inter-alia on the basis of the substantial naifirhe transactions, the manner of
maintaining books of account, the magnitude of purchases and sdld#seaatio between purchases
and sales and the holding.

As per Section 36(1)(xv) of the IT Act, an amoeepial to the Securities Transaction Tax paid by
the tax payer in respect of the taxable securitieséetions entered into in the course of his business
during the FY will be allowable as deduction, if the incomisireg from such taxable securities
transactions is included in the income computed undehdlad “Profits and gains of business or
profession”.

Benefits available to Non-resident shareholders (Otherthan Mutual Funds and Foreign
Institutional Investors (“FIIs”)) under the IT Act

Under Section 10(34) of the IT Act, any income by wagigfdends referred to in Section 1150 of the
IT Act (i.e. dividends declared, distributed or paid by domestimpanies on or after April 1, 2003)
received on the shares of any domestic company is exXemnptax.

Computation of capital gains

Under Section 10(38) of the IT Act, long-term capi&ih arising on transfer of long-term capital
asset, being an equity share in a company or a unit of ary egighted fund will be exempt from
tax, provided such transaction is chargeable to Secufit@nsaction Tax.

In terms of the first proviso to Section 48 of theAtt, in case of a non-resident, while computing
the capital gain arising from transfer of shares im@bentures of the Indian company acquired in
convertible foreign exchange, protection is provided fromtdiations in the value of rupee in terms
of foreign currency in which the original investment was m&uest indexation benefits will not be
available in such a case. The capital gain / lossich & case is computed by converting the cost of
acquisition, sales consideration and expenditure incurred waot exclusively in connection with
such transfer into same foreign currency which wassatilin the purchase of shares.

Under Section 54EC of the IT Act and subject to theittond and to the extent specified therein,
long-term capital gain (in cases not covered under Setfi(88) of the IT Act) arising on transfer of
a long-term capital asset will be exempt from capitahdax if the capital gains are invested within
6 months after the date of such transfer in long terecified assets, being bonds issued by:

e) National Highway Authority of India constituted underc8en 3 of The National Highway
Authority of India Act, 1988;

f) Rural Electrification Corporation Limited, the Companyrfied and registered under the
Companies Act, 1956.

The investment made in such bonds during any FY cannot eRse&anillion.

If only a part of the capital gains is so reinvested, akemption available shall be in the same
proportion as the cost of long term specified assets bedhe twhole of the capital gain. However,
in case the long term specified assets is transfemrednverted into money within 3 years from the
date of acquisition, the amount so exempted shall be chdegeatax in the year of such transfer or
conversion.
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2.3

2.4

224

2.2.5

2.2.6

Under Section 54F of the IT Act, where in the cdsmondividual or HUF, capital gain arise from

transfer of long term assets [other than a residential hausthase exempt under Section 10(38) of
the IT Act] then such capital gain, subject to the conatitiand to the extent specified therein, will
be exempt if the net sales consideration from such traissigtilized for purchase of a residential

house property within a period of 1 year before or 2 year tfeedate on which the transfer took
place or for construction of a residential house propertliyinva period of 3 years after the date of
transfer. If only a part of the net consideration is svested, the exemption shall be

proportionately reduced.

As per the provisions of Section 111A of the IT Abprt-term capital gains on sale of equity shares
where the transaction of sale is chargeable to Seaulitignsaction Tax shall be subject to tax at a
rate of 15% (plus applicable surcharge, education cesssenmhdary & higher education cess ).
Short-term capital gains arising from transfer of shémnethe Company, other than those covered by
Section 111A of the IT Act, would be subject to tax asudated under the normal provisions of the
IT Act.

Under Section 112 of the IT Act and other relevantigians of the IT Act, long term capital gains
[not covered under Section 10(38) of the IT Act] arisingrangfer of shares in the Company shall
be taxed at a rate of 20% (plus applicable surcharge, tmhalacess and secondary & higher
education cess on income-tax) after indexation as provided setmnd proviso to Section 48 or at
10% (plus applicable surcharge and educational cess oméntax) (without indexation), at the

option of the Shareholders.

Income from Business Profits

231

2.3.2

Where the equity shares form part of stockadd, any income realised from disposition of the
equity shares will be chargeable under the head "Profit aim$ @f business or profession" as per
the provisions of the IT Act.

The nature of the equity shares (i.e. whether held as “gteithde” or as “investment”) is usually
determined inter-alia on the basis of the substantial naifirne transactions, the manner of
maintaining books of account, the magnitude of purchases and sdldseaatio between purchases
and sales and the holding.

As per Section 36(1)(xv) of the IT Act, an amoeaptal to the Securities Transaction Tax paid by
the tax payer in respect of the taxable securitieséetions entered into in the course of his business
during the FY will be allowable as deduction, if the incomisireg from such taxable securities
transactions is included in the income computed undehdlad “Profits and gains of business or
profession”.

Special benefit available to Non-resident Indian (“NR1) shareholders under the IT Act

In addition to some of the general benefits available torasiient shareholders, where equity shares
of the Company have been subscribed by NRIs i.e. indilsdbeing a citizen of India or person of
Indian origin who is not a resident, in convertible fgneexchange, they have the option of being
governed by the provisions of Chapter XlI-A of the IT ActSpecial provisions relating to certain
incomes of non-residents”, whidahter alia entitles them to the following benefits:

241

2.4.2

In accordance with Section 115E of the IT Act, income fiomestment or income from long- term
capital gains on transfer of assets other than spddfset (including shares of an Indian company)
shall be taxable at the rate of 20% in the hands of a NBdme by way of long term capital gains in
respect of a specified asset [as defined in Section $16€¢he IT Act], shall be chargeable to
income- tax at 10%.

Under provisions of Section 115F of the IT Act, any longiteapital gains arising from the transfer
of a foreign exchange asset arising to a NRI shall be gixéom tax if the whole or any part of the
net consideration is reinvested in any specified assétévd months of the date of the transfer. If
only a part of the net consideration is reinvested, the pttemshall be proportionately reduced. The
amount so exempted shall be chargeable to tax as “capital gabsequently, if the specified assets
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244

2.4.5

are transferred or converted into money within 3 years frloendate of their acquisition. The
taxability shall arise in the year in which the tf@nsr conversion, as the case may be, takes place.

As per the provisions of Section 115G of the IT Act, N&is not required to file a return of income
under Section 139(1) of the IT Act, if the income chargeabider the IT Act consists of only
investment income or capital gains arising from the teansf specified long term capital asset or
both; arising out of assets acquired, purchased or subscrilmhwertible foreign exchange and
provided tax deductible at source has been deducted there frper déise provisions of Chapter
XVII-B of the IT Act.

As per the provision of Section 115H of the IT Act, whepeeson who is NRI in any FY, becomes
assessable as resident in India in respect of total incdrary subsequent year, the provisions of
Chapter XlI-A shall continue to apply to him in relation to leestment income derived from any
foreign exchange asset being an assets specified under seb @lgu(iii), (iv) or (v) of Section
115C(f) for that AY and for every subsequent AY until thereasdfer or conversion of such asset.
For this provision to apply, NRI is required to file a deafeon along with his return of income for
the AY in which he becomes assessable as resident in India

In accordance with Section 115-1 of the IT Act, where RI Mpts not to be governed by the
provisions of Chapter XII-A of the IT Act for any AY, histal income for that AY (including
income arising from investment in the company) will be potad and tax will be charged according
to the other provisions of the IT Act.

25 As per Section 90(2) of the IT Act, provisions of the Douldedion Avoidance Agreement between
India and the country of residence of the Non-resid&Rl/ would prevail over the provisions of the IT
Act to the extent they are more beneficial to the Non-resideNRI subject to furnishing of Tax
Residency Certificate containing the particulars presdrim the IT Act, that is obtained from the
Government of that country or any specified territory

3. Benefits available to Mutual Funds under the IT Act

3.1 As per Section 10(23D) of the IT Act, any income of MaltFunds registered under the Securities and
Exchange Board of India Act, 1992 (15 of 1992) or regulations rtteteunder, Mutual Funds set up
by public sector banks or public financial institutions dttual Funds authorised by the Reserve Bank
of India will be exempt from income-tax subject to suohditions as the Central Government may, by
notification in the Official Gazette, specify in this bédh&lowever, the Mutual Funds shall be liable to
pay tax on distributed income to unit holders under Sedti&R of the IT Act.

4, Benefits available to Flls under the IT Act

4.1 Under Section 10(34) of the IT Act, any income by wagigfdends referred to in Section 1150 of the
IT Act (i.e. dividends declared, distributed or paid by domestimpanies on or after April 1, 2003)
received on the shares of any domestic company is eXemnptax.

4.2 Computation of capital gains

421

4.2.2

4.2.3

Under Section 10(38) of the IT Act, long-term capi&ih arising on transfer of long-term capital
asset, being an equity share in a company or a unit of ary egighted fund will be exempt from
tax, provided such transaction is chargeable to Secufit@nsaction Tax.

In terms of the first proviso to Section 48 of theAtt, in case of a non-resident, while computing
the capital gain arising from transfer of shares in doed&ures of the company acquired in
convertible foreign exchange, protection is provided fromtdiations in the value of rupee in terms
of foreign currency in which the original investment wasiemaCost indexation benefits will not be
available in such a case. The capital gain / lossich & case is computed by converting the cost of
acquisition, sales consideration and expenditure incurred wyaot exclusively in connection with
such transfer into same foreign currency which wassatilin the purchase of shares.

Under Section 54EC of the IT Act and subject to theittond and to the extent specified therein,
long-term capital gain (in cases not covered under Setfi(88) of the IT Act) arising on transfer of
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a long-term capital asset will be exempt from capigahdax if the capital gains are invested within
6 months after the date of such transfer in long terecified assets, being bonds issued by:

g) National Highway Authority of India constituted undercen 3 of The National Highway
Authority of India Act, 1988;

h) Rural Electrification Corporation Limited, the Compargrried and registered under the
Companies Act, 1956.

The investment made in such bonds during any FY cannot eRsegdnillion.

If only a part of the capital gains is so reinvested, tkemption available shall be in the same
proportion as the cost of long term specified assets bedhe twhole of the capital gain. However,
in case the long term specified assets is transfemrednverted into money within 3 years from the
date of acquisition, the amount so exempted shall be chdegeatax in the year of such transfer or
conversion.

4.2.4 Under Section 54F of the IT Act, where in the @issn individual or HUF, capital gain arise from
transfer of long term assets [other than a residential hausthase exempt under Section 10(38) of
the IT Act] then such capital gain, subject to the conatitiand to the extent specified therein, will
be exempt if the net sales consideration from such traissigilized for purchase of a residential
house property within a period of 1 year before or 2 year tfeedate on which the transfer took
place or for construction of a residential house propertliyinva period of 3 years after the date of
transfer. If only a part of the net consideration is svested, the exemption shall be
proportionately reduced.

4.2.5 As per the provisions of Section 111A of the IT Abprt-term capital gains on sale of equity shares
where the transaction of sale is chargeable to Seaufitignsaction Tax shall be subject to tax at a
rate of 15% (plus applicable surcharge, education cess aonddsey & higher education cess ).
Short-term capital gains arising from transfer of shémnethe Company, other than those covered by
Section 111A of the IT Act, would be subject to tax aswated under the normal provisions of the
IT Act.

4.2.6 As per the provisions of Section 115AD of the IT,Aotome (other than income by way of
dividends referred to in Section 1150 of the IT Act) dsFRrising from securities (other than the
units referred to Section 115AB of the IT Act) would beetdvat concessional rates, as follows:

Nature of income Rate of tax (%)
Income in respect of securities 20
Long-term capital gains  (other than long term capital gafarred to in| 10
Section 10(38) of the IT Act
Short-term capital gains  (other than short-term chpgaa referred to in 30
Section 111A of the IT Act)

The above tax rates would be increased by the applicaloleasge, education cess and secondary &
higher education cess. The benefits of indexation and foraigrency fluctuation protection as
provided under Section 48 of the IT Act are not available.

4.3 Income from Business Profits

4.3.1 Where the equity shares form part of stockadd, any income realised from disposition of the
equity shares will be chargeable under the head "Profit aim$ @f business or profession" as per
the provisions of the IT Act.

The nature of the equity shares (i.e. whether held as “gtettkde” or as “investment”) is usually
determined inter-alia on the basis of the substantial naifirhe transactions, the manner of
maintaining books of account, the magnitude of purchases and sdld#seaatio between purchases
and sales and the holding.
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4.3.2 As per Section 36(1)(xv) of the IT Act, an amouquiat to the Securities Transaction Tax paid by

4.4

Notes:

1

2)

3)

the tax payer in respect of the taxable securitieséetions entered into in the course of his business
during the FY will be allowable as deduction, if the incomisireg from such taxable securities
transactions is included in the income computed undehdlad “Profits and gains of business or
profession”.

As per Section 90(2) of the IT Act, provisions of the Douldedion Avoidance Agreement between
India and the country of residence of the FIl would prewaér the provisions of the IT Act to the
extent they are more beneficial to the Fll subject taifing of Tax Residency Certificate containing
the particulars prescribed in the IT Act, that is obtaifiech the Government of that country or any
specified territory.

New Amendments in the IT Act

The General Anti-Avoidance Rules (“GAAR”) had first beitroduced in the DTC to curb
"impermissible avoidance arrangement" entered into by sopdo avoid taxes. The GAAR had been
introduced to deal with aggressive tax planning involving useophisticated structures. Although
originally forming part of DTC, now it is a part of thE Act. Under the current provisions, Chapter X-
A of the IT Act dealing with the provisions of GAAR woulik effective from April 1, 2015 (i.e.
during FY 2015-16).

Benefits available under the WT Act

Wealth Tax is applicable if the net wealth (as definedd obmpany or an individual or HUF exceeds
Rs 3 million as on the valuation date (i.e. March 3hefrelevant FY). Wealth Tax shall be charged in
respect of the net wealth of every company or an indaliduHUF at the rate of 1% of the amount by
which net wealth exceeds Rs 3 million.

Shares in a company held by a shareholder will notda¢etd as an asset within the meaning of Section
2(ea) of WT Act; hence, wealth tax is not leviable onah&eld in a company.

The above note of Possible Direct Tax Benefits setstmuptovisions of law in a summary manner
only and is not a complete analysis or listing of all potériia consequences of the purchase,
ownership and disposal of equity shares.

In respect of non-residents, the tax rates and the caomsegxation mentioned above shall be further
subject to any benefits available under the Double Taxationdawoe Agreement, if any, between
India and the country/specified territory (outside India) imol the non-resident has fiscal domicile
and in view of the individual nature of tax consequenceh éagestor is advised to consult his/ her
own tax adviser with respect to specific tax consequences/diéii participation in the scheme.

The tax rates (including rates for tax deduction at sourcajiomed in this Statement is applicable for
AY 2013-2014 and is exclusive of surcharge, educatios @eg secondary & higher education cess.

Surcharge at the rate of 5% is applicable in case mfenetscompanies where total income under the IT
Act exceeds Rs 10 million. In case of foreign comparsescharge at the rate of 2% is applicable in
case the total income exceeds Rs 10 million.

Currently, there is no surcharge on persons other than comap&uacation cess and secondary &
higher education cess is leviable on all persons at r@&#afnd 1% respectively.

Vide the FB 2013, surcharge is proposed to be increased to 10&sénod resident companies where
total income under the IT Act exceeds Rs 100 million. In o&dereign companies, surcharge is
proposed to be increased to 5% in case the total income excedd® Rsllion. Further, for persons
other thsam companies, surcharge is applicable at the raf®%f where the total income exceeds Rs 10
million.

®It is to be noted that the amendments proposed vide the FB 2013are yet to be approved by the President of India.
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4) We have not considered the provisions of DTC 2010 for the parpithis Statement.

5) We shall not be liable to the Company for any clainmadilities or expenses relating to this assignment
except to the extent of fees relating to this assignnasrfipally judicially determined to have resulted
primarily from bad faith or intentional misconduct.

For Walker, Chandiok& Co
Chartered Accountants
Firm Registration No.001076N

perDavid Jone:
Partner
Membership No. 98113

Gurgaon
April 4, 2013
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LEGAL PROCEEDINGS

Due to the nature of our business, we are involved in & lawnber of legal proceedings of varied nature
including, among others, title and land disputes, consumer dispttemal proceedings, proceedings under the
Competition Act, proceedings under environmental laws, aggy, tax and civil proceedings. We are also
involved in arbitration proceedings.

The following is a summary of material legal proceediings tve are currently involved in. For the purpose of
this section and based on legal understanding of the SERII&®ns, pending legal proceedings against our
Company and the Subsidiaries having a potential finatiatality of ¥ 1,000 million, which is 0.37% and
0.69% of our consolidated net worth and standalone net worgigatégely, as of March 31, 2012 and 0.98% of
our consolidated sales and other income for the twelve montbdperided March 31, 2012, have been
considered material. Pending regulatory proceedings agains€ampany and the Subsidiaries and criminal
cases against our Company and material Subsidiaries lsavben disclosed. We have also disclosed certain
criminal cases pending against the Directors and miscelamaatters.

A. Cases filed against our Company
Civil proceedings

1. Harkishan has filed a public interest litigatiofP[L ") (4542 of 2009 (O&M)) dated November 25, 2008
before the Punjab and Haryana High Court against the Unionddd, Ithe State of Haryana, East India
Hotels Limited (‘EIH”), Chandrajyoti Estate Developers Private LimitecCt{andrajyoti”) and our
Company. The petitioner has sought that the acquisitidé®facres of land at village Silokhera, Gurgaon,
Haryana and 2.13 acres of land at village Sukhrali, Gurgaaryalda by the State of Haryana and the
subsequent release by the State of Haryana of 29.79 @fclasd, forming part of the abovementioned
parcel of land, to EIH be declared as null and void. Theigegrs have also sought that the subsequent
sale of the said 29.79 acres of land along with 7.19 a¢resid by EIH to our Company and Chadrajyoti
be declared as fraudulent as the land was released Byateeof Haryana to EIH on the condition that it
would be earmarked for construction of hospitals and hotel geament institute. The petitioners have
further sought that the notification issued by the State ofadtar under sections 3 and 4 of the Special
Economic Zones Act, 2005 for setting up a special econaorie on the said 29.79 acres and 7.19 acres
of land declared as fraudulent. The Punjab and Haryana Hight @ide order dated February 3, 2011
directed the State of Haryana to carry out the acquisgifoneedings again from the notification stage
under the Land Acquisition Act, 1894 and directed our Compamy @mandrajyoti to remove all
constructions made on the said land. Our Company and Chanfisggbspecial leave petitions $LPS")
(C.A. 8470/2011 and 12956/2011) both dated May 2, 2011 beforautiterBe Court of India Supreme
Court”) against the order dated February 3, 2011. The Supremnet €de order dated September 26,
2011 stayed the operation of the order of the Punjab anaghaifigh Court dated February 3, 2011. The
matter is currently pending.

2. Mir Singh and Birju filed a PIL (1620 of 2010) dated Januafy 2010 before the Punjab and Haryana
High Court against the State of Haryana, our Company#rats for quashing the acquisition proceedings
initiated vide notifications dated January 3, 2003 and 1@n2003 of around 19 acres of land situated at
village Nathupur, Gurgaon. The petitioners further sought tohgieessubsequent conveyance deed dated
August 4, 2006 by which the said land was sold by State of Haryaour Company. The Punjab and
Haryana High Court passed an order dated October 1, 205dingahe acquisition proceedings. The
order further quashed the conveyance deed by which said Es)dold to our Company and directed the
State of Haryana to refuRd510.03 million to our Company. Our Company filed SLP (353 d22@lated
November 8, 2010 before the Supreme Court against the oreer @etober 1, 2010. The Supreme Court
vide order dated January 3, 2012 stayed the said order. Ttes maurrently pending.

3. Vishnu Pradhan filed writ petition (75152 of 2005) before the Altetu High Court against the State of
Uttar Pradesh, New Okhla Industrial Development AuthoritfGtDA”), our Company and others,
challenging the acquisition of 3 bighas and 9 biswas of laptbaano. 422 and 2 bighas, 4 biswas and 10
biswansi of land at plot no. 427 situated at village Chhedamagar, Gautam Budh Nagar, Noida by the
State of Uttar Pradesh and the subsequent allotmeng afaitd land to our Company. In the writ petition,
Vishnu Pradhan has sought a restraining order against our CorapdniMOIDA to stop them from
dispossessing him of the said land.
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Subsequently, Vishnu Pradhan filed a writ petition (70088 of 2006) ébefar Allahabad High Court
against NOIDA and our Company to quash the order datecer8bpt 2, 2006 passed by the District
Judge, Gautam Budh Nagar in review petition (Nil of 2QG08) order dated August 1, 2006 passed by the
Civil Judge, Gautam Budh Nagar. The Civil Judge, GautanhBiajar, by an order dated August 1, 2006
upheld the acquisition of the said land under the Land Acauisifict, 1894 and the District Judge,
Gautam Budh Nagar through order dated September 2, 2006 didrtisseevision petition filed by the
petitioner against the order of the Civil Judge, GautanhBNahar.

As the counsel of the petitioner expressly stated thatp#iiioner only seeks compensation to be
determined and does not seek to press for the other, tbkefllahabad High Court passed a combined
order dated December 10, 2009 determining the basis of conipengabe paid to the petitioner. The
petitioner filed a review petition (58062 of 2010) dated Felyr@ar2010 challenging the order dated
December 10, 2009 which was dismissed by the Allahabad Hight @ide order dated May 21, 2010.
The petitioner filed a second review petition (310347 of 2010)ddattober 11, 2010 against the order
dated December 10, 2009 which was dismissed by the Alldhdlgh Court vide order December 16,
2010. The petitioner filed a SLP (2627 of 2011) before tingr&@ne Court challenging the orders of the
Allahabad High Court dated December 10, 2009 and Decemb@016, The Supreme Court dismissed
the SLP vide order dated February 21, 2011. Subsequdml\state of Uttar Pradesh and NOIDA filed
SLP (CC. No. 20196-97 of 2010) before the Supreme Court aglainstder of the Allahabad High Court
dated December 10, 2009 challenging the basis of calculation of neatp®. The Supreme Court vide
order dated January 10, 2011 stayed the order of the AHdahHigh Court dated December 10, 2009
which was confirmed vide order dated January 21, 2013. éfurthe petitioner filed a third review
petition (130263 of 2011 and 14133 of 2012) before the Allahabad High @oweview of the order
dated December 10, 2009. The matter is currently pending.

Hari Singh filed writ petition (12087 of 2012) before the Allahalddigh Court, challenging the
acquisition of 0.089 acres of the said land situated ktgeil Chhalera Bangar, Pargana, Gautam Budh
Nagar, Noida by the State of Uttar Pradesh and its subgeajl@ment to our Company by lease deed
dated February 25, 2005 executed by the New Okhla Industnell@mment Authority. The matters have
been clubbed for hearing by the Supreme Court vide orded dgoril 19, 2012.

Hitesh Shukla filed a PIL (43 of 2010) before the Alladdbligh Court against the State of Uttar Pradesh,
Lucknow Development Authority, our Company and othBasguashing the acquisition of 4.93 acres of
land at village Ujariaon, Vibhutikhand, Gomtinagar, Lucknbwthe State of Uttar Pradesh under the
Ujariaon Avasiya Yojna Bhag scheme. The petitioners stemht to quash the auction notice dated May
15, 2010 issued by the Lucknow Development Authority wiherthe said land was auctioned to our
Company. The petitioners further sought that our Company betatirdo remove all construction
undertaken on the said land. It is alleged that our Compasigtarted construction on the said land, which
is registered as a pond, without prior permission ofrélevant authorities. The Allahabad High Court
passed an order dated June 18, 2010 staying all constructitnowdhe land. The matter is currently
pending.

Om Parkash Mukdam filed a PIL (2367 of 2012) dated Febmia?p12 before the Punjab and Haryana
High Court against the State of Haryana, our Company ahersoffor quashing the acquisition of

approximately 278 acres of land situated at village Wazkak&urgaon, by State of Haryana. The
petitioner further sought quashing of letter of allotment di&ebruary 9, 2010 issued by the Haryana
State Industrial & Infrastructure Development Corporatimited by which approximately 350 acres of

land at village Wazirabad, Gurgaon was allotted to our CagpEhe petitioner further sought that the

ownership and possession of the said land be reverted tGrtive Panchayat of Wazirabad and our
Company be restrained from carrying out any cons8tmcactivity on the said land. The petitioner has
alleged that the acquisition of the land was not for publigpgses as is required under the Land
Acquisition Act, 1894. The Punjab and Haryana High Court passeorder dated August 13, 2012

staying all construction activity on the said land. Thetenas currently pending.

Raj Kumar filed a PIL (6553 of 2012) dated February 22, 20i@d&¢he Punjab and Haryana High Court
against the State of Haryana, our Company and others &whipg the acquisition of 274.875 acres of
land situated at Wazirabad, Gurgaon, by State of Hargadahe subsequent allotment of 350.715 acres
of land by letter dated February 9, 2010 to our Compahg. Fetition also sought that an independent
enquiry be constituted leading to change in use of the saidt¢éanon-forest purposes in violation of the
provisions of the Punjab Land Preservation Act, 1900 amd-thest Conservation Act, 1980 and further
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sought that our Company be restrained from carrying out engtruction activity on the said land or
create third party rights. The petitioners alleged paat of the said land was covered under the ‘Aravali
Plantation Scheme’ and our Company has not obtained the priaoisp®n of the concerned authorities
for using the said land for non-forest purposes. ThgaBuand Haryana High Court passed an order dated
August 13, 2012 staying all construction activity on the said. The matter is currently pending.

Rohtash Singh filed a PIL (20548 of 2012) dated October 9, 20fb2ebhe Punjab and Haryana High
Court against the State of Haryana, our Company and ditrecgaiashing the acquisition of petitioner’s
land admeasuring 1 bigha 9 biswa, 4 biswansi situated lageilWazirabad, Gurgaon, by State of
Haryana. The petitioner also sought quashing of the order dated Newdrh, 2007 by which the said
land was allotted by Haryana Urban Development Authéoitylaryana State Industrial and Infrastructure
Development Corporation ISIIDC ") and quashing of letter dated February 9, 2010 by whictsai
land was allotted by HSIIDC to our Company. The petitidongher sought the ownership and possession
of the said land to be reverted back to the petitioner anatina&Company be restrained from carrying out
any construction activity or change the nature of the lardeate third party rights on the said land. The
petitioner has alleged that the acquisition of the lansl fea‘'public purposes’ and was instead utilized by
our Company’s for commercial purposes. The Punjab and Ramdéggh Court pursuant to an order dated
October 12, 2012, adjourned the matter and directed it to loé With the case of Om Parkash Mukadam
(2367 of 2012).The matter is currently pending.

The Karnataka State Pollution Control Boar&K$PCB”) vide order dated August 19, 2011 refused
consent to our Company under section 25 of the Water (Prewemtd Control of Pollution) Act, 1974 for
development of 414 acres of land in Bangalore. Our Compéad/ dn appeal (26 of 2011) before the
Karnataka State Appellate Authority, Bangalore agaimstdrder passed by the KSPCB. The matter is
currently pending.

Sunil Singh (Petitioner”) filed a public interest litigation (CWP no. 20032 of 2008) daBedober 23,
2008 before the Punjab and Haryana High Court against thesthirof Environment and Forests, the
Central Ground Water Board and our Company alleging, amdrg titings, that environmental clearance
was granted to our Company in relation to the project ‘DLBbeCyCity’, Gurgaon without proper
verifications of the information submitted and withqubper assessments of the ground situation with
regard to water, power, traffic, pollution etc. and in a&imwin of environment impact assessment
notification S.0.l (E) dated July 7, 2004. The Petitidmes, among other things, sought direction that the
environmental clearance granted for the project ‘DLF C@igr, Gurgaon be set aside. The Punjab and
Haryana High Court, by way of an order dated December@J8,200k on record that the Petitioner has
restricted his prayer to the regulation of sub soil/ground vilatBL.F Cyber City, Gurgaon. Accordingly,
the petition was limited in its scope by the Punjab angyd&fea High Court only to regulation of drawal of
sub soil/ground water in DLF Cyber City, Gurgaon. The médteurrently pending.

Arbitration proceedings

1.

| P Support Services (India) LimitedIP* Support”) filed an appeal (5910 of 2011) before the Punjab and
Haryana High Court against an order dated March 22, 201heoAdditional District Judge, Gurgaon,
dismissing IP Support’s petition (1 of 27.01.2011) undetice® of the Arbitration and Conciliation Act,
1996, for an injunction against our Company from creatiirgl party rights in relation to certain property
at Phase V, Gurgaon. The said property was the subjectrrofts agreement for sale entered into
between IP Support and our Company, which was terminatedtaount of our Company not being able
to obtain an approval from the related authorities. The deration for the agreement for sale Was
1,001.27 million. Pursuant to an order of the Punjab amgata High Court dated October 5, 2012, an
arbitral tribunal was constituted in arbitration petitihumber 59 of 2012.

During the pendency of the appeal, IP Support filed aniintapplication before the arbitral tribunal
under section 17 of the Arbitration and Conciliation Act, 1996 aulaim petition on November 24, 2012,
praying for specific performance of the agreement fog &8 our Company. Consequently, IP Support
filed an application for withdrawal of the appeal, @efhiwas accepted by the Punjab and Haryana High
Court on December 21, 2012, with liberty to pursue the rem&dyerim measures in terms pursuant to
the interim application before the arbitral triburfah amended petition was filed by IP Support before the
arbitral tribunal on January 11, 2013 seeking an order of itipmagainst our Company from creating
third party rights or altering the nature of the saidperty. The matter is currently pending.
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Amway India Enterprises Private LimitedAthway”) filed a petition (12 of 2011) against our Company
and DLF Utilities Limited before the Additional Districtudge, Gurgaon under section 9 of the
Arbitration and Conciliation Act, 1996, for an injunction agaimst Company from disposing or creating
any third party rights in relation to the plot proposed to lweldped as Tower V, Golf Centre at Phase V,
Gurgaon. The said property was the subject matter efter lof intent entered into between Amway and
our Company, which was terminated on account of our Companyeiog able to obtain necessary
approvals from the related authorities. The consideratiorthi® proposed agreemefit1,166 million.
Pursuant to an order dated January 25, 2012, the AdditiosaidDiJudge, Gurgaon held that since the
letter of intent entered into by the parties did not congei arbitration clause, the petition for injunction
against our Company was liable to be dismissed. Amesyfiled an appeal (3711 of 2012) before the
Punjab and Haryana High Court against the above order. Tier isacurrently pending.

Amway had also filed a petition (82 of 2011) before thej&#uand Haryana High Court under section 11
of the Arbitration and Conciliation Act, 1996 for the apgment of an arbitrator, which is currently
pending.

Our Company instituted an arbitration proceeding befordeaasbitrator by filing a claim statement on

June 14, 2003 against Birla XVL Limited (now Digjam Limited) aBdurashtra Chemicals Limited

(“Respondent®). The claim of our Company was in relation to three pase orders placed with our

Company by one of the Respondents for system enginestpgly of equipments and for erection and
commissioning of one high pressure and one low pressur@dugenerator set. Our Company alleged,
among other things, that on account of failures of one oR#spondents in complying with its contractual
obligations, our Company had suffered losses. Accordingly, ourp@oynclaimed, under several heads,
approximately% 168.30 million, interest at 24% per annum and costs and exgense

Subsequently, Saurashtra Chemicals Limit&h(frashtra’) filed a suit against our Company in the Court
of Civil Judge, Porbandar, Gujarat (CMA. 15/2005) fecavery of approximately Rs 1,308.82 million
alongwith interest at 24% per annum. The claim wa®lstion to the same purchase orders in relation to
which our Company had instituted an arbitration proceedihg. dlaim amount included the advances
made against bank guarantee and payments made for the supplieereices to our Company and
alleged claim amounts on account of abandonment of the supplyrb§oonpany. Our Company raised
certain preliminary objections which were disposed of bydikié judge by an order dated February 2,
2010. Aggrieved by the order of the civil judge disposing thénpirgary objections, our Company filed a
civil revision application before the Gujarat High Court (CRévision Application no. 121 of 2010). The
Guijarat High Court, by an order dated May 11, 2011 observethihatrbitration proceeding filed by our
Company is in relation to the same contract upon which Slamaahas filed the suit before the civil judge.
Accordingly, the Gujarat High Court, with the consent loé tparties, directed Saurashtra to file its
counterclaim in respect of its claim made in the civit $&fore the arbitrator and to withdraw the suit
filed before the civil judge.

Pursuant to the order of the Gujarat High Court, Saurashsdiled a counter claim dated August 10,
2011 before the arbitrator in the arbitration proceeding detwour Company and the Respondents
claiming, at the highest, approximatélyl,244.85 million, interest at 24% per annum and costs. The
arbitration proceeding is currently pending.

Criminal proceedings

1.

The Haryana State Pollution Control BoartH§PCB”) filed three complaints (40 of 2008, 59 of 2009
and 238 of 2009) before the Special Environment Co8EC") Faridabad for alleged violation of the
Environment Protection Act, 1986 by starting constructiorhefStar Mall, Mall of India and Gymkhana
Club located at Gurgaon, Haryana, without obtaining prior envirahrokearance from the Central
Government as required under notifications dated January 27, 18994,, 2004 and September 14, 2006
issued by the Ministry of Environment and Forests, Governrmoénindia. Our Company received
environmental clearances dated February 4, 2008, July 30, 2d0Juae 19, 2008 for the respective
projects. The proceedings are currently pending.

Harish Kumar Puri filed a first information reportHR”) (433 of 2006) dated June 30, 2006 against our
Company and the Directors alleging illegality in cdlat®n of plot admeasuring 167.22 square yards at
Dilshad Gardens, New Delhi, allotted to the complainantisefaon failure to comply with the provisions
of the (now repealed) Urban Land (Ceiling and Regulation) 2e76 and directions of the competent
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authorities. The complainant alleged that although reguinsideration was paid for the plot, neither
was the possession granted nor was the sale deedeaxkeout the allotment was fraudulently cancelled
and the plot was subsequently allotted to a third party. dheegfiled a final report dated January 7, 2012
before the Additional Chief Metropolitan MagistrateACMM ") Karkadooma stating that no criminal
case is made out and the matter was of civil natureseently, the complainant filed a protest petition
dated May 30, 2012 before the ACMM, Karkadooma. The ACMM, &aokbma passed an order dated
October 8, 2012 directing the investigating officer to carry fouther investigation. The matter is
currently under investigation.

Sudha Gupta filed FIR (205 of 1997) dated February 4, 1997 agam&oawany, Trilok Chand Goyal,
our Managing Director, and Valsala and Sarup Chand Ansal, eegdaf our Company, for cancellation
of plot at DLF Qutub Enclave, Gurgaon, initially allotted ttee complainant due to non-payment of
preferential location charges with the first instalmastrequired under the plot buyers agreement by the
complainant. The complainant further alleged that the saidwas fraudulently allotted to a third party.
The investigating officer filed final report in 2008 befohe tMetropolitan Magistrate, New Delhi stating
that no criminal case is made out and the matter wawibheiture, against which the complainant filed a
protest petition dated January 6, 2009. The Metropolitan Matgspassed an order dated July 25, 2011
taking cognizance of the matter and summoning our Companyk Cihand Goyal, Valsala and Sarup
Chand Ansal under section 420 of the Indian Penal Code. Our @gnmifrdlok Chand Goyal, Valsala and
Sarup Chand Ansal filed two revision petitions dated Nover2BeP011 and November 30, 2011 before
the Additional Sessions Judge, New Delhi to quash the deded July 25, 2011 passed by the Magistrate.
The Additional Sessions Judge passed orders dated Nov@®b2011 and November 24, 2011 staying
the proceedings of the trial court. The matter is currgrehding.

Proceedings initiated by SEBI

1.

Kimsuk Krishna Sinha filed a writ petition (7976 of 200grinst SEBI, Sudipti Estates Private Limited
(“Sudipti”) and our Company, before the Delhi High Court. Mr. Sinllegad that he had incurred a loss
of ¥ 310 million as a result of entering into certain businesssactions with Sudipti in 2006, while
Sudipti was being controlled by two wholly owned subsidiade®ur Company, namely, DLF Home
Developers Limited @HDL") and DLF Real Estate Developers Limited. He filedrRR (249 of 2007)
against Sudipti on April 26, 2007. Mr. Sinha stated that oung2my had not disclosed Sudipti as an
associate company or related party, nor had any infamatgarding the above-mentioned FIR against
Sudipti been disclosed in the revised prospectus filed on MagQ®®, during the IPO of our Company,
and thus prayed for a direction to SEBI to investigateaffars of our Company. The writ petition was
allowed by the Delhi High Court on April 9, 2010, againstakihihree separate appeals were filed by
SEBI, Sudipti and our Company, respectively. The above &ppese disposed of by a common order of
the Division Bench of the Delhi High Court, dated July 21,12@dith directions to SEBI to investigate the
matter based on the two complaints filed before SEBI byS¥hha on June 4, 2007 and July 19, 2007, in
relation to the above-mentioned non-disclosure.

Pursuant to the order of the Delhi High Court, the whateetmember of SEBI passed an order dated
October 20, 2011, stating that SEBI shall investigatethrgaallegations levelled by Mr. Sinha and that the
said investigation shall focus on the violations, if ,aafythe provisions of the erstwhile Securities and
Exchange Board of India (Disclosure and Investor Prates}i Guidelines, 2000 read with the relevant
provisions of the Companies Act, 1956. Stating such order hadgassed based on considerations other
than the two complaints filed by Mr. Sinha, our Compalgdfa writ petition (8128 of 2011) before the
Delhi High Court (Single Judge) against this order, Whias disposed off pursuant to an order dated
January 3, 2012. Subsequently, our Company filed a lettézatpmppeal (100 of 2012) before the Delhi
High Court (Division Bench) against the order dated JanBa®p12, and for quashing of the order dated
October 20, 2011, which was dismissed pursuant to an order Matesnber 20, 2012. Currently, the
investigation by SEBI is ongoing.

Apart from the proceeding before SEBI, Kimsuk Krishnah&ihad also filed a suit (197 of 2010) dated
January 25, 2010 against Sudipti Estates Private Limitedd{pti Estates), our Company, DLF Home
Developers Limited and DLF Estate Developers Limited ahérst before the Delhi High Court for the
recovery ofR 310 million along with pendent lite and future interest &ordifting the corporate veil of
Sudipti Estates. Mr. Sinha alleged that he had incurredsadfR 310 million as a result of entering into
certain business transactions with Sudipti Estates in 2006. @tierns currently pending. The reference
has also been provided in the proceedings before SEBI regéndiagpove case.
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Our company has received, on April 5, 2013, a copy of thepaint dated February 18, 2013 from Vijay
Sharma filed before SEBI regarding enquiry on the allegatmade by Kimsuk Krishna Sinha on the
current investigation by SEBI concerning the initial puldféering by our Company in 2007 with the
request that he would like to assist SEBI in the afor@aa@ktigation. Our Company has not received any
notice from SEBI in this regard.

Proceedings under the Competition Act, 2002

1.

The Competition Commission of IndiaGCl") passed order dated August 12, 2011 in case no. 19 of 2010
arising out of information filed under Section 19 of the CottipatAct by Belaire Owners’ Association
against our Company as well as Haryana Urban Developfghbrity (‘HUDA”) and Department of
Town and Country Planning, HaryanaD{'CP”) alleging, among other things, abuse of dominant
position, imposition of arbitrary, unfair and unreasonableditmns in the apartment buyers agreement
entered into with the apartment allottees of the housing conifflexBelaire’, at Gurgaon, Haryana
developed by our Company. CCl, in its order, held that @mmg@any had contravened Section 4 of the
Competition Act by abusing dominant position and imposing uefaiditions in the said agreement. By
the said order, CCI directed our Company and its gramppanies to cease and desist from formulating
and imposing such unfair conditions in its agreements witledsuy Gurgaon, and to suitably modify the
unfair conditions within three months of the date of recefighe order. CCl also imposed a penalt of
6,300 millions on our Company.

Against the aforesaid order passed by CCl, our Companylédsh Appeal (No. 20/2011) dated October
7, 2011 before the Competition Appellate Tribun& @MPAT ") in the matter of DLF Limited versus
Competition Commission of India and others. An applicafr stay was also filed along with the said
appeal. The COMPAT passed an order dated November 9, 2&itingrstay of payment of penalty 3f
6,300 million imposed by CCI on the condition that if penaltypkeld, it would be paid along with 9%
interest. The COMPAT also directed that the directidatireg to the modification of unfair conditions be
kept in abeyance. The said appeal is currently pending.

During the pendency of the said appeal, in order to contidequestion of unfairness of the terms and
conditions of the apartment buyers agreement, COMPgB&nborder dated March 29, 2012, directed that
CCI may consider the suggestion filed by the partiesi@stdd in the order dated November 9, 2011.
COMPAT, thus, remitted the matter to CCIl to consider ghiel suggestion and pass an order under
Section 27(d) of the Competition Act. Thereupon, our Compiex & review petition before COMPAT
and by order dated May 21, 2012, it was clarified that stid direction given to CCI by order dated
March 29, 2012 was merely for the purpose of iteratiegmanner and the extent of the modification to be
made in terms of the impugned order dated August 12, 201it wad also made clear that the question of
modifying the said terms and conditions of the appellantdcarise only after a final determination on the
guestion of the correctness of the findings of CCl madeCOMPAT in the said pending appeal.
Thereafter, CCI considered the suggestion of the rivaly pagarding modification of the terms of the
agreement and passed a supplementary order dated J&n2&33. Based on this supplementary order,
CCl also gave certain directions under Section 42 ofCtmpetition Act in respect of three applications
filed by Belaire Owners’ Association which were filedrlier and were then pending before CCI.

The said supplementary order dated January 3, 2013 was altengbd in appeal before COMPAT by
our Company in Appeal No. 8/2013. The appeal is currently pendihgsalirected to be heard along with
the main Appeal No. 20/2011. On a stay application fileshglwith the said appeal, an order dated
February 12, 2013 was passed by COMPAT wherein COMPAddritbat CClI had itself made it clear in
respect of the subsequent orders passed in pursuance of ¢hedared January 3, 2013 that the final
execution thereof shall be subject to the final outcome efiihin Appeal No. 20/2011 pending before
COMPAT. It was also noted in the said orders thahingtcan proceed in terms of the purported order
under Section 42 of the Competition Act, unless the appealeb€OMPAT itself is finally decided. It
was also clarified that if the proposed owners chooseaterthe payments as demanded by DLF and get
possession, then those payments would be without prejudibeit rights in the main appeal.

The CCI passed order dated January 31, 2012 in case no. 8X0o&r2sing out of information filed under
Section 19 of the Competition Act by Magnolias Flat Owressociation against our Company as well as
HUDA and DTCP alleging, among other things, abuse of dorhjmasition, imposition of arbitrary, unfair
and unreasonable conditions in the apartment buyers agreemergd into with the apartment allottees of
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the housing complex ‘The Magnolias’, at Gurgaon, Haryana dgedlby our Company. CCl, in its order,
held that our Company had contravened Section 4 of the GimpeAct by abusing dominant position
and imposing unfair conditions in the said agreement. Bgdltkorder, CCI directed our Company and its
group companies to cease and desist from formulating and imgpesich unfair conditions in its
agreements with buyers in Gurgaon, and to suitably modify uoéamiditions within three months of the
date of receipt of the order. CCI also noted in the seder that the penalty has already been imposed on
our Company in Case No. 19 of 2010, relating to the Belagjeg, therefore it would not be appropriate
to impose penalty separately again in the instant caeeasature of contravention is identical and is in
the same relevant market.

Against the aforesaid order passed by CCI, our Compasyfiled an appeal (no. 19/2012) dated April 9,
2012 before the COMPAT in the matter of DLF Limited wsr&Competition Commission of India and
others. An application for stay was also filed along withghiel appeal. The COMPAT passed an order
dated April 12, 2012 noting that the order dated Novemb209] passed in Appeal No. 20 of 2011 and
22 of 2011 shall cover this case also in so far asaipjicable to this appeal and granted stay on the sam
terms as in the case of Belaire in Appeal No. 20/2011appeal is currently pending.

During the pendency of the said appeal, in order to con#figequestion of unfairness of the terms and
conditions of the apartment buyers agreement, COMPATarbgrder dated July 18, 2012 directed the
rival party to approach the CCI with draft modificatiaisce in Appeal No.20 of 2011, 22 of 2011, 23 of
2011 and 20 of 2012, draft modifications have been filed andntited to CCI. Thereafter, CCI
considered the suggestion of the rival party regarding madiic of the terms of the agreement and
passed a supplementary order dated January 10, 2013 basedsoppleenentary order dated January 3,
2013 passed in the case no. 19 of 2010.

The said supplementary order dated January 10, 2013 has been cHalignge Company in appeal
before COMPAT. Along with the said appeal, a stay apfidinahas been filed on February 11, 2013
before COMPAT by our Company in Appeal No. 11/2013. The sajitAlpis pending along with the stay
application. The COMPAT, through an order dated April 2, 2@ir8cted that those persons who want to
make payment may do so without prejudice to their rightisteat our Company shall not take any action
such as cancellation of agreement(s) in case the pemsbosare not interested in making payments at
present, do not make any such payments during the pendency ppés. a

An application has also been filed under Section 42 read wittic® 48 of the Competition Act filed by
the Magnolias Flat Owners Association before CCIl on Janugrgdl3 for alleged contravention of the
order dated January 31, 2012 passed by CCI under seétiom @ase no. 67/10. Another application has
also been filed on behalf of an allottee in Magnolia§, Baj Singh on January 23, 2013 under sections 33
and 42 of the Competition Act for interim directions/ordémsluding stay of demand letter dated
November 28, 2012 issued by our Company allegedly in contiaxenit the CCI order dated January 3,
2012.

The aforesaid applications under Section 42 of the Coriguefict, 2002 are pending.

The CCI passed order dated August 29, 2011 in case no. 21,3, 33, 34 and 35 of 2010 arising out
of information filed under Section 19 of the Competitiort BAg Pushkar Dutt Sharma and in some cases
along with Kiran Sharma against our Company and DHDwelsas HUDA and DTCP alleging, among
other things, abuse of dominant position, imposition of arbittarfgir and unreasonable conditions in the
apartment buyers agreement entered into with the apar@fiettees of the housing complexes * The
Belaire and DLF Park Place’, at Gurgaon, Haryana develbgeour Company and DHDL respectively.
CCl passed a common order alongwith Case No. 18/2010 datedtA8y2011.

Against the aforesaid order passed by CCI, our Company kil have filed an appeal (no. 23/2011)
dated October 28, 2011 before the COMPAT in the mattddldf Ltd and DLF Home Developers

Limited versus Competition Commission of India and others. gplieation for stay was also filed along

with the said appeal. The COMPAT passed an order alsd dlateember 9, 2011 granting stay on the
same terms as in the case of Belaire in Appeal No. 20/2bi&lsaid appeal is currently pending.

CCI passed a common Supplementary order dated January1l®in2Case Nos. 24, 30, 31, 32, 33, 34

and 35 of 2010 along with Case No. 18 of 2010 based on the Supmeyn®nder dated January 3, 2013
passed in Case No. 19/2010.
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The CCI passed an order dated November 14, 2011 in a case noa55 of 2010) arising out of
information filed under Section 19 of the Competition Act bii Marketing Private Limited against our
Company, HUDA and DTCP alleging, among other things, abtiseminant position and imposition of
unfair and unreasonable conditions in the apartment buyeegragnt entered into with the apartment
allottees in relation to a residential project ‘thedd&l’, at Gurgaon, developed by our Company. As per
the order, CCI held that our Company had contravenedo8etbf the Competition Act and observed that
since, among other things, the facts of the case an¢idekwith case no. 19 of 2010 which had already
been decided by the CCI vide its order dated August 12, 20drk s no need to pass any separate order
in the present case. The case was, therefore, dispdsedtefms of the order dated August 12, 2011
passed in case no. 19 of 2010.

Our Company has filed an appeal (appeal no. 12 of 2012) dateiary 16, 2012 before the COMPAT in
the matter of DLF Limited versus Competition Commissiéringlia and others, against the foregoing
order passed by the CCI. The appeal is currently pending.

The CCI passed an order dated January 31, 2012 in two casesno. 43 of 2011 and case no. 44 of
2011) arising out information filed under Section 19 & @ompetition Act by Harvatar Singh Arora and
Gurjit Kaur Arora against our Company alleging, among rothiangs, abuse of dominant position and
imposition of arbitrary, unfair and unreasonable conditionthe apartment buyers agreement entered
into with the apartment allottees of the housing comptag Belaire’, at Gurgaon, developed by our
Company. CCI in its order, held that our company had contrdvB8aetion 4 of the Competition Act by
abusing dominant position and by imposing unfair conditions in tlleaggeement and observed that the
order dated August 12, 2011 passed in case no. 19 of 2010 gqe@refs the facts and issues of these
cases as well. Since penalty has already been imposadoup Company in case no. 19 of 2010, the CCI
does not find it fit to impose penalty in these two cas®s$ also observed that the order of ‘cease and
desist’ passed in case no. 19 of 2010 will be applicakieeise two cases also.

Our Company has filed an appeal (appeal no. 20 of 2012) darddL8, 2012 before the COMPAT in the
matter of DLF Limited versus Competition Commission of éndhd others, against the foregoing order
passed by the CCl. The COMPAT passed an order dated Z§ri2012 tagging the said matter with
Appeal No.20 of 2011 and also stated that the injunction qralesed in Appeal No. 20 of 2011 shall be
operative so far as this case is concerned. The saidlapperrently pending.

Information was filed by Dinesh Trehanirfformant”) on July 30, 2012 under Section 19 (1) of the
Competition Act against our Company before the CCI. ffiemant alleged, among other things, abuse
of dominant position by our Company in relation to development ofitlusing complex ‘the Belaire’, at
Gurgaon. The CCI considered the matter and referredthietdirector General for investigation by its
order dated September 19, 2012. The Director General gabrttie investigation report to the CCI. The
CCI considered the investigation report of the Director G#rend decided to proceed further in the
matter in accordance with the provisions of the Compeatifict. The investigation report has been shared
by the CCI with our Company and the CCI has directed our Compafilg its reply on the matter. The
CCIl has also directed the Informant as well as our Cagnpmappear before it for oral hearing on March
21, 2013. Our Company has filed its reply and appearedrebedfee CCI through its authorized
representatives on the date of oral hearing. The matterrisntly pending.

Information was filed by DGCOM Buyers & Owners Assticia (“Informant ) on May 24, 2012 under
Section 19 (1) (a) of the Competition Act before the CCI (case29/2012) against our Company and
DLF Southern Homes Private LimitedQLF Southern Homes), our Subsidiary. The Informant alleged,
among other things, abuse of dominant position by DLF Soutdemes in relation to a housing project
situated at Old Mahabalipuram Road, IT Express Corridbennai. The CCI, by way of an order dated
November 27, 2012, held that no prima facie case was madey the Informant to hold DLF Southern
Homes or the group of our Company and DLF Southern Homdsramant in the relevant market, and
accordingly closed the proceedings.

The Informant has filed an appeal (appeal no. 10 of 2013) datadary 31, 2013 before the COMPAT in

the matter of DGCOM Buyers & Owners Association v.FDLimited, DLF Southern Homes Private
Limited and the CClI, against the foregoing order passed b§@heThe appeal is currently pending.
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Information was filed by Jyoti Swaroop Arordr{formant”) on September 20, 2011 before the CCI (case
no. 59 of 2011) under Section 19 (1) of the Competition Act. Tfeerrant alleged, among other things,
that the members of Confederation of Real Estate Devafofissociation of India (CREDAI ™) have an
agreement for practices which are anti-competitive. Aslgeinformant, such practices relate to matters
including onerous and one-sided clauses in the flat buyeesmagnts and issuance of advertisements and
allotment letter without taking the necessary approval filoenconcerned authorities. The CCI passed an
order dated December 15, 2011 under Section 26 (1) of the AtampAtt stating that it waprima facie
clear that certain practices which were being commonlyethon by many real estate developers in India
were indirectly determining the sale prices in the madfedervices relating to real estate provided by
them and also potentially limiting the provision of suchvieess. The CCI further stated that such conduct
of residential apartment complex builders was indicatf® existence of prima faciecontravention of
Section 3 (3) of the Competition Act. Hence, CCI directedinector General to conduct an investigation
into the matter.

The Director General issued a notice on April 27, 2012 requisitioimformation from our Company; a
response to which was submitted by our Company to thetbir€eneral on May 24, 2012. The matter is
currently pending with the Director General.

Proceedings in relation to allotment or transfer or transmiss6 Equity Shares

Our Company is involved in a few proceedings before the Coynpaw Board and other courts in relation
to allotment or transfer of Equity Shares. The petitidhesmplainants have principally sought relief for
transfer or transmission of Equity Shares from other sharekaildéheir name or for allotment of Equity
Shares. In some of these cases, the claim for allotofeBquity Shares is based on the ground that the
petitioners/ complainants are the legal heirs of a dedessreholder, or on the ground that bids had been
submitted with certain brokers at the time of the ahigiublic offering, which were not registered with our
Company by such brokers.

B. Cases filed against the Subsidiaries

Civil proceedings

1.

Tara Chand and 10 others filed a writ petition (6230 of 201@ddApril 5, 2010 before the Punjab and
Haryana High Court against the State of Haryana, DLF HoReschkula Private Limited DLF
Homes), our Subsidiary and 71 others. The State of Haryana issudicatitn under section 4 of the
Land Acquisition Act, 1894 for acquiring 809.79 acres of laitdated at Panchkula, Haryana. However,
the petitioners have alleged that the State of Haryanaalsedyf exempted land admeasuring 118 acres
held by DLF Homes from its acquisition and has subsequeswtyired only 673.79 acres of land at
Panchkula, Haryana. The petitioners have challenged thaagidsition of land at Panchkula and seeks to
guash the license issued by the Director, Town and CountryiRta Haryana and the environmental
clearance granted by the Additional Director (Impact Assest), Ministry of Environment and Forest,
Government of India to DLF Homes to construct residentédrées on the said land. The Punjab and
Haryana High Court passed an order dated April 6, 2010ngtdlye dispossession of the land and further
restraining DLF Homes from constructing on the said land- Blomes filed a SLP (21323-21325 of
2010) dated July 10, 2010 in the Supreme Court against the driher Bunjab and Haryana High Court
dated April 6, 2010. The Supreme Court through an order dake@3, 2010 has stayed the operation of
the order dated April 6, 2010. The matter is currently pend

In addition to the above, Harvinder Mohan, Sant Ram, thgddar Wakf Board Ambala Cantt., Shama
Rani, Able Impex and Gurmeet Singh have filed separatepetitions before the Punjab and Haryana
High Court against the State of Haryana, DLF Homes and stbleallenging the abovementioned
acquisition of land at Panchkula, Haryana and in somescaseks to quash the license issued by the
Director, Town and Country Planning, Haryana and the envirotahelearance granted by the Additional
Director (Impact Assessment), Ministry of Environment ancefiprGovernment of India to DLF Homes
to construct residential colonies on the said land. Allntfaéters are to be heard with the writ petition of
6230 of 2010 after the decision of Supreme Court in SLP2@23325 of 2010).

Gurmail Singh and 2 others filed a writ petition (15481 of 2@l#®d August 24, 2010 before the Punjab

and Haryana High Court against the State of Haryana, Obfmercial Developers Limited HLF
Commercial”), our Subsidiary and 3 others. The State of Haryasaed notification under section 4 of
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the Land Acquisition Act, 1894 for acquiring 809.79 acres of laidated at Panchkula, Haryana.
However, the petitioners have alleged that the Stateaoyatia has falsely exempted land admeasuring
95.49 acres and 24.32 acres held by DLF Homes froatdsisition. The petitioners have challenged the
said acquisition of land at Panchkula and release of land he@LByCommercial. The Punjab and
Haryana High Court passed an order dated November 25, 28frissing the writ petition. The
petitioners filed a review application (235 of 2011) befardivision bench of the Punjab and Haryana
High Court. The Punjab and Haryana High Court vide its cddézd July 15, 2011 dismissed the review
application The petitioners filed a SLP (31341-42 of 2011) beftweeSupreme Court challenging the
orders of the Punjab and Haryana High Court dated Novemb&026,and July 15, 2011. DLF Homes
has filed an application dated August 8, 2012 on behalf of Dbfmmercial to insert the name of DLF
Homes in place of DLF Commercial. The matter is autyegpending.

Central Coalfields Limited Central Coalfields") filed a petition dated January 14, 2004 before the
Jharkhand State Electricity Regulatory CommissialSERC") for fixation of tariff for a power plant
built by DLF Power for Central Coalfields LimitedGeéntral Coalfields”). On July 12, 2004 by Minutes
of Meeting both DLF Power Limited DLF Power”) and Central Coalfields requested JSERC for fixation
of tariff. JSERC passed an order dated December 4, 2004 fixé tariff against which Central Coalfields
filed review petition dated January 31, 2005 before JSERGoaidify or recall the said order. JSERC by
order dated February 28, 2005 dismissed the petition. Aggtiby this order, Central Coalfields filed an
appeal (166 of 2005) before the Appellate Tribunal for Elgtt at New Delhi. The Appellate Tribunal
for Electricity, New Delhi passed an order dated May 2006 rejecting the appeal. Both Central
Coalfields and DLF Power filed appeals (C.A.No. 3562@06 and C.A. No. 3109 of 2006) before the
Supreme Court challenging the order dated May 11, 2006Stpeeme Court passed an order dated July
11, 2007, directing M/s Ernst & Young to determine the ‘capitst< and to submit the findings to
JSERC in order to determine the tariff. JSERC passed an daitled March 4, 2008 and determined the
tariff on the basis of M/s Ernst & Young’s determination‘adpital costs’. Central Coalfields filed an
application (I.LA. No. 2 in C.A. 3561) before the Supreme Cageinst the order of the JSERC dated
March 4, 2008 on the ground that the ‘capital cost’ was ehited by M/s Ernst & Young only on the
basis of documents provided by DLF Power without according #mgnopportunity of being heard. The
Supreme Court by an order dated April 1, 2009 disposed difthetappeals simultaneously and directed
the Appellate Tribunal for Electricity at New Delhi tmnsider the matter on merits. The Appellate
Tribunal for Electricity at New Delhi passed an ordated July 31, 2009 determining the tariff. Central
Coalfields has filed an appeal (7403 of 2009) beforeStiqgreme Court against the order of the Appellate
Tribunal for Electricity at New Delhi dated July 31, 2009. Bupreme Court has passed an interim order
dated September 14, 2012 directing Central Coalfields tdh&yPower the tariff as fixed by the order
dated July 31, 2009.

DLF Power (now Eastern India Powertech Limited) has fdedontempt petition on January 28, 2013
against Central Coalfields Limited before the SupreroerCfor non-payment of tariff in violation of
order dated September 14, 2012. The matters are currentiyngendi

Khazan Singh and others have filed a special leave pe(Bit8i7 of 2011) against the State of Haryana,
Gram Panchayat, village Wazirabad and others, includin@piRlgro Industries Private Limited, Dream
Land Agro Industries Private Limited, Vishram Agro Rter Limited, Vidhur Cultivation Private Limited
and Prashant Krishi Udyog Private Limited, which weterlaerged into DLF Utilities Limited before the
Supreme Court. Suraj Bhan and others from village Wazirhbddfiled a writ petition (8186 of 1998)
against the respondents before the Punjab and Haryana Highh (Smgle Bench), challenging the
exchange of approximately 47.31 acres of land between the Grathayahand the other respondent
companies. The Punjab and Haryana High Court (Single Beetth}He exchange of land to be valid and
accordingly, dismissed the writ petition pursuant to an oddégd January 13, 2005. The petitioners filed
an appeal (69 of 2005) against the above-mentioned orderebitfe Punjab and Haryana High Court
(Division Bench), which was dismissed by final judgment aovder dated February 5, 2010.
Consequently, the current SLP has been filed againstintaejudgment and order of the Punjab and
Haryana High Court (Division Bench) and the mattenugently pending.

Further, the Punjab and Haryana High Court, pursuant to an dated February 5, 2010 dismissed
another appeal (82 of 2006) by Sher Singh and another, agamsibtive-mentioned respondents
regarding the exchange of land forming the subject matter afltbree appeal (69 of 2005), in terms of the
above mentioned order passed on the same date in the above SppesSingh Yadav filed an SLP
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(26502 of 2010) before the Supreme Court, challenging the ofdbe Punjab and Haryana High Court.
The matter is currently pending.

The Goa Foundation and Edwin Mascarenhas filed a PIL (13 Of 201@yekibe Bombay High Court at
Panji against Saravati Builders and Construction Prikatéted (now DLF Homes Goa Private Limited),
(“Saravati Builders”), our Subsidiary and others. The petitioners have allegedthbaland on which
Saravati Builders are constructing a housing project &947square meters is designated as forest land in
village Dabolim, Mormugoa, Goa. The said land was purchbgeSaravati Builders from Anand Builders
for construction of apartment complexes and club housd3aholim, Goa. The PIL challenges the
approvals granted by various state authorities to SarBudtlers for construction of housing projects on
the said forest land which has been earmarked as-@ewelopment’ zone. Saravati Builders has filed its
reply dated February 1, 2010 before the Bombay High CourtratjiPihe Bombay High Court passed an
interim order dated January 12, 2010 restraining SaraudltiéBs from cutting any trees on the said land.

Susequently, the Ministry of Environment and ForesMoEF") issued a letter dated April 15, 2010

keeping the environmental clearance dated January 11, 2010 gmaS@cvati Builders in abeyance. The
Bombay High Court further passed an interim order dated M2Q22 directing the Forests Department,
Goa to inspect the said property and to submit its reptw. Deputy Conservator of Forests, Forest
Department, South Goa Division filed its report before Bmmbay High Court. Subsequently, DLF

Homes Goa Private Limited filed a writ petition (3932011) dated July 1, 2011 before the Bombay High
Court at Goa to quash the portion of the letter dated AiBil 2010 by the MoEF keeping the

environmental clearance in abeyance. The matter is cyrgariding.

Major Vishwani and 102 other complainants filed a complaint @82010) dated February 19, 2010,
before the National Consumer Disputes Redressal Commissewm, ¢lhi, against DLF Commercial
Complexes Limited and Ajay Khanna, for the refund of pusehamounts paid by each of the
complainants pursuant to certain agreements enteretbimttee purchase of properties in the DLF Towers
project at Okhla, and for grant ¥f0.2 million as compensation to each of the complainants@std.cThe
complaint was originally filed by DLF Towers Okhla @ers Association, alleging deficiency in service
and unfair trade practices by the erstwhile DLF CommEki€@nplexes Limited on the ground that
requisite statutory approvals had not been obtained nor had caststetrted in three years post entering
into the said agreements, and that DLF Commercial Complékeged had initiated industrial
construction on the said project for the IT industry. Subselyant view of an objection that the
complaint was not maintainable on behalf of the assoniatio account of it not being a registered
association, names of all the members of the associatoa substituted as complainants pursuant to an
order dated January 17, 2012. Pursuant to an order dated Nové®b2012, the respondents were
substituted by DLF Universal Limited.The matter is euntly pending.

The Delhi Pollution Control Committee@@PCC”) issued show cause notices to DLF Retailer Developers
Limited, DLF Commercial Developers Limited, GallerisopPerty Management Services Private Limited,
Regency Park Property Management Services Privatetddmand Paliwal Developers Limited (the
“Entities”), our Subsidiaries and our Company for alleged viotatf Section 25 of the Water Act and
sections 21 and 22 of the Air Act whereby consent to estebad not been obtained by the Entities and
our Company for certain projects undertaken by them adwsitbcations. The show cause notice further
levied penalty of one per cent of the project costs orkttiigies and our Company. The Entities and our
Company filed separate writ petitions before the DelighHCourt challenging the show cause notices.
The Delhi High Court passed an order dated September 30, 201inguétee penalty imposed on the
Entities and our Company. DPCC filed separate appealastdhe Entities before the division bench of
the Delhi High Court challenging the order dated September 30, Z8&0division bench of the Delhi
High Court passed an order dated January 23, 2012 upholdingdéredated September 30, 2010. DPCC
filed a SLP (21538/72 of 2012) before the Supreme Court clgiligrihe order dated January 23, 2012.
The matter is currently pending.

The Assistant Estate Officer, Chandigarh, issued a shageaaotice dated June 3, 2009 to DLF Infocity
Developers (Chandigarh) Limited@LF Infocity ") under Rule 10 and 14 of the Chandigarh Estate Rules,
2007 asking DLF Infocity to show cause as to why mishseges should not be levied on it and to show
cause as to why the allotment of the land should natameelled for alleged violation of the terms of
allotment of 12.5 acres of land located at the Chandigarhnhatton Technology Park. It is alleged that
DLF Infocity leased out certain premises on the said lanmbh-IT companies in violation of the terms of
the allotment letter and join development agreement exhiaeto between Chandigarh Administration and
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DLF Infocity. DLF Infocity filed its replies before theskate Officer. Subsequently, the Estate Officer,
Chandigarh passed an order dated August 20, 2010 among dtlys, ttancelling the allotment of the
said land to DLF Infocity and forfeiture of 10% of thealotonsideration amount paid by DLF Infocity.
DLF Infocity has filed an appeal (239 of 2010) dated October 1B) P@fore the Chief Administrator,
Chandigarh seeking to set aside the order dated A@Qu&010 and withdrawal of the show cause notice
dated June 3, 2009. The matter is currently pending.

Nirmal N. Saigal (Saigal) filed a suit (149 of 2002) before the Court of SeniovilGludge, Delhi against
the Union of India through the Ministry of Urban Developméhte Land Development Officer, New
Delhi (“LDO”) and one of our Subsidiaries. The suit was filed seekingyng other things, that the
plaintiff be declared the owner of a parcel of landNatv Delhi and that the mutation in the name of our
Subsidiary in the records of the Ministry of Urban Develept and LDO be declared illegal. Our
Subsidiary filed an application (128 of 2010) on Decent)e2010 for rejecting the suit, among other
things, on account of it being time barred. The Cou$etfior Civil Judge, Delhi passed an order dated
July 13, 2011 and dismissed the suit on the ground of it bemgdbly limitation. Saigal filed an appeal
dated August 16, 2011 before the Additional District JudgdhiDio set aside the order dated July 13,
2011 passed by the Court of Senior Civil Judge, Delhi. Atiditional District Judge, Delhi passed an
order dated March 27, 2012 dismissing the appeal. Saigal (thtegghheirs) filed an appeal (119 of
2012) dated July 2, 2012 before the Delhi High Court to set #stdpidgement and decree dated March
27, 2012 passed by the Additional District Judge, Delhi.rb#er is currently pending.

Arbitration proceedings

1.

The Owners and Occupants Welfare Association filed & siit (258 of 2011) before the Delhi High
Court against DLF Commercial Developers Limited, statheg the members of the plaintiff association
were allottees of certain flats at DLF Towers A @&)dlasola, New Delhi, possession of which had been
allegedly offered without obtaining the completion cédife, and without obtaining electricity and water
connections. Additionally, it was alleged that holding charged stamp duty and registration charges
were being demanded for grant of possession of the flatBly Commercial Developers Limited.
Pursuant to an order of the Delhi High Court dated Febrdarg011, DLF Commercial Developers
Limited was restrained from cancelling the allotmenthef flats made to the members of the plaintiff
association solely on the ground of non-payment of holding charges.

Subsequently, the civil suit was disposed of pursuant to an drtter Belhi High Court dated August 16,
2011 and the matter was referred for arbitration befosmla arbitrator and the interim order dated
February 4, 2011 with respect to holding charges was cadirrwarious charges, including holding
charges, electricity and water maintenance charges and greafhdwere not part of the purchase
consideration and these charges were disputed in the tobitpaoceedings.

During the pendency of the proceedings, an application Veaky some of the claimantsAfplicants”)
before the arbitrator on October 19, 2012, stating that tteeve not been given possession of their
respective flats/ units in DLF Towers A and B, Jasblaw Delhi, in spite of payment of the purchase
price of the flats. Pursuant to an interim order & #nbitrator dated February 26, 2013, the Applicants
were directed to pay all maintenance charges to DLF Ganoied Developers Limited within a week of the
order, consequent upon which DLF Commercial Developerstédmivould be required to hand over
possession of their respective units, prior to which the ragistr charges of such conveyance would be
deposited with the arbitral tribunal till settlementtb&é matter in relation to other charges. Payment of
holding charges was not adjudicated upon in view of thegstayted by the Delhi High Court pursuant to
the order dated February 4, 2011. The matter is curremlying

Vibes Developers Private Limited \(fbes Developer®) filed statement of claim before the arbitral
tribunal on May 15, 2010 against DLF Home Developers Liun{tddHDL ") claiming, among other
things, declaration that the agreement dated Novembe®( @as terminated illegally by DHDIZ
1081.60 million as compensatiorX 178.89 million as consolidation fee§ 75.75 million as
reimbursement for expenses incurred under the agreeandndther damages. Vibes Developers alleged
that it was to procure around 1000 bighas of land locaged Jaipur for DHDL for which an agreement
dated November 9, 2006 was entered into between the parties. BBz an amount &200 million to
Vibes Developers as advance and security for performantbeogaid agreement. Vibes Developers
further issued two post-dated cheques warftD0 million each as security to DHDL. DHDL allegedtth
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due to efflux of time, the agreement dated November 9, 2@@6terminated and subsequently a letter
dated July 11, 2007 was issued by DHDL to Vibes Developers.

DHDL has filed a counter claim dated July 24, 201& &f00 million along with damages &f 12,720
million on account of failure to perform the agreement datexdelhber 9, 2006. The arbitration
proceeding is currently pending.

Proceedings under the Competition Act, 2002

1.

CCI passed order dated August 29, 2011 in case no. 18 of 2@ityasut of information filed under
Section 19 of the Competition Act by DLF Park Placeitkads Welfare Association against DLF Home
Developers Limited ®HDL") as well as HUDA and DTCP alleging, among other thiragmjse of
dominant position, imposition of arbitrary, unfair and unreas@nabhditions in the apartment buyers
agreement entered into with the apartment allotteéisedfiousing complex ‘DLF Park Place’, at Gurgaon,
Haryana developed by DHDL. CCI, in its order, held th&t[D had contravened Section 4 of the
Competition Act by abusing dominant position and imposinfgiugonditions in the said agreement. By
the said order, CClI directed DHDL and its group compatiesease and desist from formulating and
imposing such unfair conditions in its agreements with e Gurgaon, and to suitably modify unfair
conditions within three months of the date of receipt ofottser. CCl also noted in the said order that the
penalty has already been imposed on our Company in Case Eb2Q20, relating to the Belaire project,
therefore it would not be appropriate to impose persgparately again in the instant case as the nature of
contravention is identical and is in the same relevamkeha

Against the aforesaid order passed by CCI, DHDL hasl fiin appeal (no. 22/2011) dated October 28,
2011 before the COMPAT in the matter of DLF Home Devel®peimited versus Competition
Commission of India and others. An application for stag wakso filed along with the said appeal. The
COMPAT passed an order also dated November 9, 2011 grantingnsthg same terms as in the case of
Belaire in Appeal No. 20/2011. The said appeal is cugrgrathding.

During the pendency of the said appeal, in order to conlidequestion of unfairness of the terms and
conditions of the apartment buyers agreement, COMPgB&nborder dated March 29, 2012, directed that
CCI may consider the suggestion filed by the partiesir@stdd in the order dated November 9, 2011.
COMPAT, thus, remitted the matter to CCl to consider gh&l suggestion and pass an order under
Section 27(d) of the Competition Act. Thereupon, our Compéongaith DHDL filed a review petition
before COMPAT and by order dated May 21, 2012, it wasfigd that the said direction given to CCl by
order dated March 29, 2012 was merely for the purpose ofiigrine manner and the extent of the
modification to be made in terms of the impugned order dategist 29, 2011 and it was also made clear
that the question of modifying the said terms and candtiof the appellant, could arise only after a final
determination on the question of the correctness of the findih@Cl made by COMPAT in the said
pending appeal. Thereafter, CCl considered the suggestiba of/al party regarding modification of the
terms of the agreement and passed a supplementary order Jdatedry 10, 2013 based on the
supplementary order dated January 3, 2013 passed inae mo. 19 of 2010. Based on this
supplementary order, CCI also gave certain directionsrudeletion 42 of the Competition Act in respect
of three applications filed by DLF Park Place Resid®vidfare Association which were filed earlier and
were then pending before CCI.

The said supplementary order dated January 10, 2013Ismslmllenged in appeal before COMPAT by
DHDL in Appeal No. 9/2013 which is currently pending and reded to be heard along with the main
Appeal No. 22/2011. On a stay application filed along with tie &gapeal, an order dated February 12,
2013 was passed by COMPAT wherein COMPAT noted thatha@litself made it clear in respect of the
subsequent orders passed in pursuance of the order dated Jar@§ B)at the final execution thereof
shall be subject to the final outcome of the main Appeal NE2022 pending before COMPAT. It was
also noted in the said orders that nothing can procetmirits of the purported order under Section 42 of
the Competition Act, unless the appeal before COMPAT isénally decided. It was also clarified that
if the proposed owners choose to make the payments as demagrdeB Bnd get possession, then those
payments would be without prejudice to their rights in thenrappeal.

Information was filed by Owners and Occupants Welfareoéiasion, DLF Towers, Jasolal(fformant ")

against DLF Commercial Developers Limited and DLF S@wilLimited, our Subsidiaries and Delhi
Development Authority under Section 19 of the Competif\ah alleging abuse of dominant position by
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DLF Commercial Developers Limited:he CCI, pursuant to an order dated July 4, 2012 passed under
Section 26 (2) of the Competition Act in Case No. 15 of 20&R®] that ngorima faciecase is made out

for directing the Director General to conduct investigatiothe matter. The CCI, accordingly, closed the
proceedings.

Owners and Occupants Welfare Association, DLF Towers|aJded an appeal (Appeal No. 117 of
2012) before the COMPAT in September 2012, against the abatiemed order passed by the CCI. The
appeal is currently pending.

3. Information was filed by Anil Kumar (hformant”) under Section 19 (1) of the Competition Act against
DLF Home Developers Limited PHDL ") before the CCI (Case No. 55 of 2012). The Informarggatl,
among other things, abuse of dominant position by DHDL imatudut not limited to unfair financial
pressure on the Informant, unfair charges for parking spateauafair clause in case of delay. The CCI
considered the matter and pursuant to its order dated Neve2d, 2012 passed under Section 26 (1) of
the Act, directed the Director General to investigate the matter. Pursuant to the order of the CCI, the
Director General served notices on DHDL under sections 236rgad with Section 41 (2) of the
Competition Act dated December 28, 2012, January 223,2Bdbruary 22, 2013 and March 6, 2013,
March 18, 2013 and March 19, 2013 asking for details such as coptamfard apartment buyers
agreement, name and address of the projects and naimeddress of other builders/developers in the
vicinity. The matter is at present being investigatethieyDirector General.

4.  An application dated November 23, 2011 was filed by Vipamadjn against our Company, Kushal Pal
Singh, Rajiv Singh, Trilok Chand Goyal, Pia Singh, Directdreur Company and Kameshwar Swarup, a
former Director of our Company. The application wasdfilender Section 42 read with Section 48 of the
Competition Act alleging violation of an order dategbfmber 22, 2011 passed by the CCI. The alleged
violation related to cancellation of allotment of an aparit in DLF Park Place, (which has since been
restored). However, since the said project was not under @uap&hy but was a project of DLF Home
Developers Limited @HDL "), our Subsidiary, the notice of hearing dated Februar®@2?2 on the said
application was sent by CCI to DHDL and not to our Comparybs&quently, a show cause notice dated
May 1, 2012 was also issued under Section 42 of the CadmpeAct to DHDL. The reply to the said
notice has also been filed by DHDL. The matter isentty pending.

5. Information was filed by Pankaj Aggarwal and Sachin AggaNaformants”) under Section 19 (1) of
the Competition Act against DLF New Gurgaon Home Developevate Limited (DNGHDL ") before
the CCI (Case Nos. 13 and 21 of 2010). The Informantgealeamong other things, abuse of dominant
position by DNGHDL in respect of the DLF New Town Hegltroject. The CCI considered the matter
and passed an order under Section 26 (1) directing the Direetar& to investigate into the matter. The
Director General after investigation filed a report ondbet 18, 2010. Thereafter, CCl passed an order
dated December 7, 2011 under Section 26 (8) of the Coiope#itt directing the Director General to file
a supplementary report as the definition of the releymatiuct market required further scrutiny. The
Director General filed the supplementary investigatiopore on October 25, 2012 which was then
circulated to the parties for their comments/objectionsGBIBL filed its comments/objections to the
report on January 25, 2013 and further filed an applicatiord diteuary 31, 2013 to adjourn the matter
until determination of principal issues by the COMPAT. Tieter is currently pending.

6. DLF Park Place Residents Welfare Associatiohsgociatior) filed an application dated December 12,
2012 before the CCI under Section 42 read with Section 4BeofCompetition Act alleging that DLF
Home Developers Limited PHDL"), our Subsidiary, had violated orders dated August D4,12and
August 29, 2011 passed by the CCI by imposing similar terd<canditions on buyers in the agreement
with regard to a new project namely ‘Skycourt’ launctgdDHDL in Gurgaon. The CCI by its order
dated January 1, 2013 rejected the application.

Aggrieved by the order passed by the CCI, the Associitezha writ petition (W.P. (C) 410/2013) dated
January 21, 2013 before the Delhi High Court against DHDLthadUnion of India. The Delhi High
Court, by its order dated February 8, 2013 set asidertler passed by the CCl and directed that the CCI
would have the application of the Association listed befofer a fresh hearing. The CCI issued notice
dated March 28, 2013 to our Company and DHDL for a hearingmBtier is currently pending.

C. Income tax proceedings against our Company and the Suldgries
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Pursuant to a special audit under Section 142 (2A) of the mdar Act, the assessment for assessment
year 2009-10 was framed by the Additional Commissionenadrhe Tax, New Delhi, which resulted into
an addition oR 9,948.41 million to the income. A demand notice dated AIZD12 was received by
our Company demanding a sum 3f4,573.92 million. The additional income was assessed due to
addition/disallowance including denial of deduction claimedsktting up of a special economic zone
under Section 80-IAB of the IT Act, disallowance of expensaisneld under brokerage and commission,
revenue recognition on sale of various constructed propéxdiesd on ‘percentage of completion method’
(“POC Method").

Aggrieved by the foregoing assessment order, our CompanyneckBn appeal before the Commissioner
of Income-Tax (Appeals) CIT-A "), New Delhi, on May 22, 2012. The matter is currently pegdi

Pursuant to a special audit under Section 142 (2A) of tr@rlacTax Act, the assessment for assessment
year 2008-09 was framed by the Additional Commissionenadrhe Tax, New Delhi, which resulted into
an addition of 12,559.99 million to the income. A demand notice dated A&l2011 was received by
our Company demanding a sum 3f5,468.49 million. The additional income was assessed due to
addition/disallowance including denial of deduction claimedsktting up of a special economic zone
under Section 80-IAB of the IT Act; disallowance of expsndaimed under brokerage and commission;
revenue recognition on sale of various constructed propedied on POC Method.

Aggrieved by the foregoing assessment order, our Companynecefen appeal before the CIT-A, New
Delhi (Appeal No. 60/12-13) on May 25, 2011. CIT-A passed an atdexd February 12, 2013 partly
allowing the appeal. Our Company has appealed before the IntamAppellate Tribunal, New Delhi
(“ITAT ") through a memorandum of appeal in the prescribed form on Apri2013.

Pursuant to a special audit under Section 142 (2A) of the Ind@axé\ct, the assessment for assessment
year 2006-07 was framed by the Additional Commissionenadrhe Tax, New Delhi, which resulted into
an addition to the income 1%/10,159.97 million. A demand notice dated May 6, 2009 wasived by

our Company demanding a sum 3f4,827.43 million. The additional income was assessed due to
addition/disallowance including disallowance of expensesmeldi under brokerage and commission,
revenue recognition on sale of land, plots and various corerymbperties based on POC Method,
capitalization of interest expense and deemed dividend.

Aggrieved by the foregoing assessment order, our Companylaeggeahe CIT-A, New Delhi (Appeal
No. 035/10-11) on June 4, 2009. CIT-A passed an order datedh 25r2011 partly allowing the appeal.

Our Company and the Additional Commissioner of Income Tax, Belhi have appealed before the
ITAT against the order of the CIT-A through a memorandumpgieal in the prescribed form (Appeal No.
2677/DEL-2011 and Appeal No. 3061/DEL-2011, respectively) dated May2011 and June 9, 2011,
respectively. The appeals before the ITAT are currgrahding.

The Additional Commissioner of Income Tax, Gurgaon servedtiae of demand fot 3,913.46 million
dated December 31, 2010, pursuant to an assessment order fpasssgssment year 2008-09 on DLF
Cyber City Developers Limited PLF Cyber City”), our Subsidiary. In the said assessment order, an
additional income o¥ 11,880.46 million was arrived at for the assessment 3@@3-09. The additional
income was arrived at by disallowing deduction claimed ur@sation 80-IAB of the IT Act which
provides for deductions in respect of profits and gains byurdertaking or enterprise engaged in
development of special economic zones.

Aggrieved by the foregoing assessment order, DLF Cyberapipgaled to the CIT-A, Faridabad (Appeal
No. 155/GGN/2010-11) on January 31, 2011. CIT-A passed andsted August 8, 2012 partly allowing
the appeal. DLF Cyber City and the Joint Commissiofidnaome Tax, Gurgaon have appealed before
the ITAT against the order of the CIT-A through a memorandtiappeal in the prescribed form (Appeal
No. 5470/DEL-2012 and Appeal N0.5367/DEL-2012, respectivad#ged October 29, 2012 and October
19, 2012 respectively. The appeals before the ITAT amectly pending.

The Additional Commissioner of Income Tax, Gurgaon serviedtiae of demand fot 4,026.91 million
dated December 30, 2011, pursuant to an assessment orded frasthe assessment year 2009-10 on
DLF Cyber City. In the said assessment order, an additiooame of% 8,587.50 million was arrived at
for the assessment year 2009-10. The additional incomemigsed at by disallowing deduction claimed
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under Section 80-IAB of the IT Act which provides for deduomsi in respect of profits and gains by an
undertaking or enterprise engaged in development of special ecanumeis.

Aggrieved by the foregoing assessment order, DLF Cybeapipealed to the CIT-A, Faridabad (Appeal
No. 503/2011-12) on February 1, 2012. CIT-A passed an order datsiviber 27, 2012 partly allowing
the appeal. DLF Cyber City has appealed before the ITgdinat the order of the CIT-A through a
memorandum of appeal in the prescribed form dated Marcl2AI3. The appeal before the ITAT is
currently pending.

The Deputy Commissioner of Income Tax, New Delhi servedtee of demand fof 3,565.23 million
dated December 29, 2011, pursuant to an assessment ordef foasbe assessment year 2009-10, on
DLF Commercial Developers Limited LF Commercial”), our Subsidiary Company. In the said
assessment order, an additional incom& 4f003.37 million was arrived at for the assessment 3@@9-

10. The additional income was arrived at by disallowing déaluclaimed under Section 80-1AB of the
IT Act which provides for deductions in respect of profitsd gains by an undertaking or enterprise
engaged in development of special economic zones. Due to artherrdemand notice was revised vide
Order dated January 17, 201Xt%,804.91 Million.

Aggrieved by the foregoing assessment order, DLF Comnheaipjgealed to the CIT-A, New Delhi
(appeal no. 292/2011-12) on January 27, 2012. CIT-A passediandated February 15, 2013 allowing
the appeal in favour of DLF Commercial. No intimation hasrbesceived by DLF Commercial with
regard to filing of an appeal by the assessing offiedore the ITAT, New Delhi against the order of the
CIT-A, New Delhi.

The Additional Commissioner of Income Tax, Gurgaon, seavadtice of demand f& 5,973.41 million
dated December 31, 2010, pursuant to an assessment order passsggement year 2008-09, on DLF
Info City Developers (Chennai) Limited @ICDL "), our Subsidiary. In the said assessment order, an
additional income of approximate® 13,523.30 million was arrived at for the assessment y&@8-Q9.
The additional income was arrived at by disallowing deductiamed under Section 80-1AB of the IT
Act which provides for deductions in respect of profits andgghay undertakings or enterprise engaged in
development of special economic zones.

Aggrieved by the foregoing assessment order, DICDL predean appeal before CIT-A, Faridabad
(Appeal No. 154/GGN/2010-11) on January 31, 2011. CIT-AdBbad passed an order dated August 14,
2012 partly allowing the appeal. DICDL filed an appeal befoeel TAT (Appeal No. 5469/DEL-2012) on
October 29, 2012 against the order of the CIT-A. Theanatcurrently pending.

The Assistant Commissioner of Income Tax, Gurgaon, seavddmand notice fo&¥ 4,451.20 million
dated December 30, 2011, pursuant to an assessment orsled farsthe assessment year 2009-10 on
DICDL. In the said assessment order, an additional incofm@pproximatel\R 9,816.42 million was
arrived at for the assessment year 2009-10. The additrmrahe was arrived at by disallowing deduction
under Section 80-1AB of the IT Act which provides for deductionseispect of profits and gains by
undertakings or enterprise engaged in development of special ecarmmes.

Aggrieved by the foregoing assessment order, DICDL predean appeal before CIT-A, Faridabad
(Appeal No. 504/11-12) on February 1, 2012. CIT-A, Faridabadgzhan order dated December 27, 2012
partly allowing the appeal. DICDL filed an appeal befibre ITAT, New Delhi on March 12, 2013 against
the order of the CIT-A. The matter is currently perdin

The Deputy Commissioner of Income Tax, New Delhi, servddraand notice dated March 23, 2013 for
% 1,066.30 million, pursuant to an assessment order pasesedtef assessment year 2010-11 on DLF
Commercial. In the said assessment order, an addiiinc@ine of approximatel§ 2,306.29 million was
arrived at for the assessment year 2010-11. The additrmahe was arrived at by disallowing deduction
under Section 80-1AB of the IT Act which provides for deductionseispect of profits and gains by
undertakings or enterprise engaged in development of special ecawras.

Aggrieved by the foregoing assessment order, DLF Comalgneferred an appeal before CIT — A, XllI,
New Delhi on March 28, 2013. The matter is currently peadi
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10. The Deputy Commissioner of Income Tax, New Delhi, servddraand notice dated March 23, 2013 for

% 1,056.85 million, pursuant to an assessment order pasesdtef assessment year 2010-11 on DLF
Assets Private Limited DAPL"). In the said assessment order, an additional inconag@mfoximately\%
4,737.01 million was arrived at for the assessment 2840-11 for working out book profit for the
purpose minimum alternative tax. The additional income wagedrat by disallowing 4,737.01 million
from being reduced from DAPL'’s book profits under SectitB-1B of the IT Act. The assessment order
disallowed the deduction from the book profits as DAPL had ndhe same assessment year, claimed a
deduction for the same amount under Section 80-1AB of Thé&dt which provides for deductions in
respect of profits and gains by undertakings or entergigjaged in development of special economic
zones.

Aggrieved by the foregoing assessment order, DAPL prefaneappeal before the CIT — A, XIllIl, New
Delhi on March 30, 2013. The matter is currently pending.

D. Criminal cases filed against the Directors and materiaBubsidiaries

In addition to the criminal cases filed against our Comparwhich the Director(s) have also been involved as
a party, the following are the criminal cases filediagfethe Directors and material Subsidiaries:

1.

Vibes Developers Private Limited filed a complaint (N893/ 1 of 2008) dated June 3, 2008 before the
ACMM, New Delhi against DHDL, a Subsidiary and Rajiv @in Director of our Company. The
complainant alleged that it was to procure certain landtddcaear Jaipur for DHDL for which an
agreement was entered into between the parties and chequésdvwaf0 million were issued by the
complainant as security. The complainant alleged thattitesed have fraudulently deposited the said
cheques after wrongful termination of the agreement, whiete vallegedly dishonoured on account of
insufficiency of funds. The Metropolitan Magistrate passedaer dated September 15, 2009 taking
cognizance of the matter. DHDL and Rajiv Singh filed safgapetitions (4036 of 2009 and 4108 of 2009)
before the Delhi High Court seeking a stay on the odd¢ed September 15, 2009 and quashing of the
compliant dated June 3, 2008 and summoning order dated Septebn2809. The Delhi High Court
passed an order dated November 25, 2009 staying the proceedingsthefitetropolitan Magistrate. The
matter is currently pending.

FIR (64 of 2010) filed by Rishabh Singhvi and others againgt Bbmmercial Complexes Limited (now
DLF Universal Limited) our Subsidiary and Kushal Pal SinghivR&gingh and Trilok Chand Goyal and Pia
Singh, Directors of our Company and others. The complainaviis, are some of the allotees in a
commercial project namely, ‘DLF Towers, Okhla’ (now cdllBrime Towers’) at Okhla, New Delhi, being
developed by DLF Commercial @khla Project”), alleged that DLF Commercial has not obtained the
requisite approval for development of the said property andefiudid not obtain the requisite approval for
conversion of the use of the land at the Okhla Project frodu&trial’ to ‘commercial’ and have failed to
refund the deposits provided by the complainants and accordiagtused them of cheating and
embezzlement of an amount®8,000 million. The matter is currently under investigati

Mahender Parkash Garg, an allottee of the Okhla Rrdjleel complaint dated March 30, 2009 before the
ACMM, New Delhi against DLF Commercidkushal Pal Singh and Pia Singh, Directors of our Company
and others seeking the ACMM, New Delhi to direct thevaht police officials to lodge a FIR against the
accused. The complainant alleged that DLF Commercial i@ obtained consents required for the
development of the Okhla Project and has charged the complainaigher rate than other third parties
who purchased similar space during the same time. DLF Carrahdited an application before the
ACMM to prevent the complainant from filing a FIR, asFIR (64 of 2010) was previously lodged on
similar facts. The matter is currently pending.

Prabhakar Reddy filed FIR (326 of 2011) against DLF Univetsalited (“DLF Universal”), our
Subsidiary and Pia Singh, Kushal Pal Singh and Rajiv Singh¢tbiseof our Company. The complainant
alleged that the accused have abandoned a project for tdmdpuif apartment complexes under the name
‘DLF Towers’ undertaken by them at Banjara Hills, Hydethff®8anjara Hills Project”)in collaboration
with a third party and have subsequently failed to refundatheunt paid by the complainant for booking
office space at the project. DLF Universal subsequently paidamount off 23.78 million to the
complainant by depositing a demand draft for the said amaith the Inspector of Police, Hyderabad vide
letter dated January 18, 2012.
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Vansh Builders Private Limited and SBPL InfrastructBrévate Limited filed FIR (308 of 2011) against
DLF Universal, Rajiv Singh, Pia Singh and Kushal Pal Simjtectors of our Company and others. The
complainant entered into an MOU with DLF Universal for@lepment of the Banjara Hills Project. The
complainants alleged that DLF Universal fraudulently sold dbmplainant's share of the commercial
project to various third parties by claiming to be the ownerth®fproject. The investigating officer filed

final report dated January 25, 2012 before the ACMM, Hyderabatihg that the matter was civil in

nature. The matter is currently pending.

Jitender Pal Bhasin filed FIR (169 of 2012) dated Septembel018,&yainst Trilok Chand Goyal, Director
of our Company and others for alleged irregularitiehebuilding of a housing complex “The Magnolias”
in Gurgaon, Haryana developed by DLF Universal. The cdmgpta further alleged that he was allotted
two apartments in the housing complex by DLF Universal which allegedly cancelled fraudulently by
DLF Universal and earnest money paid by him was fodei@r Company filed reply dated September 28,
2012 to the FIR before the Station House Officer, PhaGexigaon. The matter is currently pending.

Tarantej Singh Rekhi filed a complaint (555 of 2011) under se@® of the Cr.P.C before the Judicial
Magistrate, First Class, Gurgaon against DLF Limitedstkal Pal Singh, Director of our Company and
others. The complainant alleged that he is a shareholdediggutior of Simran Poultries Private Limited
(“Simran Poultries’). The complainant further alleged that our Company atedl the terms of the
memorandum of association of Simran Poultries by fraudyldérdinsferring shares and certain other
property of Simran Poultries to our Company, without hisrgramsent. The matter is currently pending.

Poonam Mehra filed complaint (No. 535/1) dated November 2098 before the lllaga Magistrate,
Ludhiana against Kushal Pal Singh and Rajiv Singh, Direoté our Company and employees of the
DHDL. The complainant entered into an MOU with represemadf DHDL for procurement of land,
admeasuring 684.5 acres, located at Ludhiana. The complatiaged that the accused coerced the
complainant to enter into a renewed MOU changing itesdo make it less favourable to the complainant.
The Judicial Magistrate, First Class passed an order &atediary 6, 2009 summoning the accused. The
accused filed petition dated March 24, 2009 before thgaBand Haryana High Court for quashing the
complaint and the subsequent order passed thereof. ThebRungaHaryana High Court passed an order
dated September 14, 2011 setting aside the order passeslMgdistrate, quashing the summons issued by
the Magistrate and directing the Magistrate to compeguiry under the Cr.P.C. The matter is currently
pending.

N. Nagaraju and others have filed a complaint (59 of 26a®)d April 26, 2012 before the Additional City
Civil and Sessions Special Judge for Prevention of Corruptichand Lokayukta Court, ACCSJ")
Bangalore, against Kushal Pal Singh and Trilok Chand G&®jaéctors of our Company and others for
various irregularities in construction of certain resideérgraperty in Bangalore such as not obtaining the
requisite approval for the project and unauthorized wideningoafls. The complainant has filed the
complaint for cognizance under the Prevention of Corruplicty 1988. The ACCSJ, Bangalore passed an
order dated November 15, 2012 directing the matter for imatgin. The Directors filed two criminal
petitions (7800 of 2012 and 7799 of 2012) before the Karnataka®tght for quashing the order passed
by the ACCSJ, Bangalore. The Karnataka High Court passiedso both dated January 9, 2013 and stayed
the order of the ACCSJ, Bangalore. The matter is cuyrpatding.

Miscellaneous matters

The State of Haryana filed an interim application (286801.0) before the Supreme Court of India in writ
petition no. 202 of 1995 filed by T.N.Godavarman Thirumulpadrastighe Union of India and others. The
interim application has been filed seeking permission w@lde land admeasuring 350.72 acres at village
Wazirabad, Gurgaon as a recreation and leisure projectsdiidand was allotted to our Company. The
Central Empowered CommitteeGQEC”) vide its report dated September 21, 2010 has recommended tha
the said land be used for development of a recreation angdeesoject. Bandhua Mukti Morcha, a
petitioner in the present matter has filed an interim agfin dated march 28, 2011 before the Supreme
Court seeking to dismiss the interim application no. 2858a0D filed by the State of Haryana, to reject the
recommendations of the CEC and seek an explanation from therdinggene failure to disclose material
facts in the report dated September 21, 2010 and to direct estigation by an independent agency into
the acts/omissions of officials in the State of Haeza
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Hyderabad Metropolitan Development AuthorityH1DA ") conducted public auctions for sale of 100
acres of land on June 27, 2006, 4 plots of 25 acres of lahdo@aldecember 7, 2007 and 75 acres of land
on January 31, 2008 located at village Kokapet, Hyderali€aképet Project”). DLF Home Developers
Limited (“DLF Home Developers$), our Subsidiary bid for the said 75 acres of land in thetian and
upon being the highest bidders, were allotted the same. DLF Beveopers pai@ 1978.75 million (a
portion of the bid amount out of a total consideratiof @f515 million) to HMDA for the Kokapet Project.
In the meanwhile, allotees of the other plots filed batdh petitions before the single bench of the Andhra
Pradesh High Court challenging the auction of the said land dpasis that the HMDA did not disclose
various pending disputes over the said land by various entitigsicg to be the legal owners of the land.
The single judge passed an order dated April 22, 2010 in theaetitions directing HMDA to refund the
amounts deposited by the petitioners. HMDA filed appeals (4ZD19) against the order dated April 22,
2010 before the division bench of the Andhra Pradesh High Court.

DLF Home Developers vide letter dated May 10, 2008r&d refund of 1,978.75 million from HMDA.
Subsequently, DLF Home Developers and DLF Homes KokapetatBriLimited (‘DLF Homes
Kokapet”), our Subsidiary filed a writ petition (12786 of 2010) d&ef the single bench of the Andhra
Pradesh High Court and sought refund of the amount with intpeédtto HMDA and quashing of the
public auction conducted by HMDA and consequently setting aiddotment of 75 acres of land allotted
to DLF Home Developers. This writ petition was clubbeithvthe appeals pending before the division
bench of the Andhra Pradesh High Court.

The division bench of the Andhra Pradesh High Court passed a aatider dated December 27, 2012,
allowing the appeals filed by HMDA and dismissed thet weitition filed by DLF Home Developers and
DLF Homes Kokapet. In the meantime, HMDA issued a natigeed February 12, 2013 to DLF Home
Developers for payment of balance amounfd,536.30 million for the Kokapet Project. DLF Home
Developers and DLF Homes Kokapet filed SLP (12134 of 201t8dddarch 14, 2013 before the Supreme
Court seeking, among other things, to stay the operationeobriier of the Andhra Pradesh High Court
dated December 27, 2012 and to stay the demand notice daredrdyel2, 2013 issued by HMDA and to
restrain HMDA from enforcing the said demand notice. The Supr@ourt passed an order dated March
21, 2013 taking on record and accepting the statement of ARt until further orders, neither the
amount deposited by DLF Home Developers and DLF Homes Kolsdyaditbe forfeited nor any further
demand shall be enforcedl'he matter is currently pending.

Our Company filed a writ petition (1008 of 2010) against thethDDevelopment Authority ©DA”)
before the Delhi High Court against DDA for refusal &und our bid money, amounting 9,010
million, in relation to a tender notice for the grantledise hold rights of 14 hectares of land at Sector 24,
Dwarka, New Delhi for the development of an internaticcaivention centre Dwarka Project”). Our
Company had requested for the refund from DDA on the grouridDib& disallowed our Company to
perform obligations under the proposed contract through aaspecpose vehicle, by putting a condition
that the special purpose vehicle shall always be whollyeavhsubsidiary of our Company.

Further, DDA filed a counter civil suit (420 of 2011) beftwe Delhi High Court, praying for the execution
of the lease deed as specific performance of our Compabiigations pursuant to payment of the bid
application money and its consequent acceptance, alond wihmillion as liquidated damages. The court
passed an ex-parte order on February 23, 2011, restraimin Company from selling, transferring,
assigning or parting with possession of the suit land and freating any third party interest therein.

Owing to the non-refund of our bid money, and on accoumtddftional expenditure & 1,000 million
incurred, and on failure of DDA to appoint an arbitrator, oum@any filed an arbitration application (60
of 2012) before the Delhi High Court, for appointment of dnititor, which is currently pending.

Pursuant to an application made by our Company, the Delhi Eligint has passed an order dated March
19, 2012, directing the parties to appear before thii Biigh Court Mediation and Conciliation Centre for
mediation. During the pendency of mediation, the above mentiongersnate currently pending.

Our Company and DLF Info Park Developers, a joint venture cometween our Company and the
Tamil Nadu Industrial Development Corporation Limite@I®CO ") filed a writ petition (5533 of 2011) in
February 2011, before the Madras High Court against TIDE&® ahers. TIDCO, invited bids for the
selection of a joint venture partner to develop a spec@iauic zone for IT and ITES on 26.39 acres of
land situated at Taramani, Chennai. Our Company wastedl as the joint venture partner through the
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bidding process and paid a consideratiof @253.30 million as upfront rent for a period of 99 years for
the said land. Our Company filed the present petition fondeof¥ 7,253.30 million together with interest
as it is alleged that the approval for development of a @Ethe said land would not be granted as there is
a lack of contiguity on the said land caused due to aagilime passing through it. Our Company has
further alleged that the existence of such a railwagy ¢in the land was wilfully concealed by TIDCO at the
time of inviting bids. The matter is currently pending.
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GENERAL INFORMATION

The Company was originally incorporated as American Uniettectric (India) Limited on July 4,
1963 under the Companies Act. On June 18, 1980, the name wascharmgie- Universal Electric
Limited. Subsequently, the name was changed to DLF Urivemited on May 28, 1981 and to DLF
Limited on May 27, 2006. The registered office of the @any is situated at Shopping Mall? Bloor,
Arjun Marg Phase-I, DLF City, Gurgaon 122 002, Haryana.

The Issue is being made to Eligible QIBs in reliance uploapter VIII-A of the SEBI Regulations.

The Issue has been authorised and approved by the Boarnleotos through a resolution dated
March 6, 2013 and by the Company’s shareholders through alkspesulution dated April 4, 2013.

The Company has received in-principle approvals under Claag &4the Equity Listing Agreement
to list the Equity Shares being offered in the Issue oB8E and the NSE on April 25, 2013 and April
26, 2013, respectively.

The Company has obtained and will obtain necessary conaeptavals and authorisations required
in connection with the Issue.

There shall be only one denomination of the Equity Shamdsss otherwise permitted by law. The
Company shall comply with such disclosure and accounting nasmsag be specified by SEBI from
time to time.

Consents

Consents in writing of: (a) the Directors and the legainsels, and (b) the Managers, the Public Issue
Account Bank and the Registrar to the Issue to actdir tespective capacities, have been obtained
and filed along with a copy of this Red Herring Prospeetith the RoC and such consents will not be

withdrawn up to the time of delivery of this Red Herring$prectus for registration with the RoC.

M/s. Walker, Chandiok & Co, the Company'’s statutory audhave given their written consent to the
inclusion of their audit reports dated May 30, 2012 ang¢ @4 2011 and their review report dated
April 4, 2013 in the form and context in which they appear is féd Herring Prospectus. M/s.
Walker, Chandiok & Co, the Company’s statutory auditye also given their written consent to
inclusion of their report dated April 4, 2013 relating to st@ement of tax benefits in the form and
context in which it appears in this Red Herring Prospectus

Experts

Our statutory auditors, M/s. Walker, Chandiok & Co, ChadeAccountants, have audited the
Company's consolidated financial statements as of and fdirthecial years ended March 31, 2012,
2011 and 2010 and have reviewed the Company’s unaudited condeesiga @unsolidated financial
statements as of and for the nine month period ended Dece®ib 2012 in accordance with the
Standard on Review Engagements (SRE) 2410 “Review ofimfériancial Information Performed by
the Independent Auditor of the Entity” issued by ICAI, angehaonsented to the inclusion of their
name as an “expert” in this Red Herring Prospectus. @tutety auditors, M/s. Walker, Chandiok &
Co, Chartered Accountants, have also furnished a repod Aaté 4, 2013 relating to the statement of
tax benefits in the form and context in which it appearshis Red Herring Prospectus, and have
consented to the inclusion of their name as an “expettiiinRed Herring Prospectus.

Further, Agrawal& Co. have provided land holding reportd a land holding certificate, each dated
April 10, 2013 based on their examination of documents inioaldo 5,461.11 acres of the Land
Reserves and have consented to the inclusion of their nanmam gexpert” in this Red Herring
Prospectus. In addition, the Company Architects have iegriéquare footage area in relation to
Projects under Construction and Planned Projects and hasented to the inclusion of their name as
an “expert” in this Red Herring Prospectus.

Company Secretary and Compliance Officer
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10.

The Company Secretary and Compliance Officer of the CoymaMr. Subhash Setia. His contact
details are as follows:

Mr. Subhash Setia
DLF Limited
1-E, Jhadndewalan Extension
Naaz Cinema Complex

New Delhi 110055, India.

Tel: (91 11) 4353 9578

Fax: (91 11) 4353 9579
E-mail: setia-subhash@dlf.in

Investors can contact the Compliance Officer or the Regish the Issue in case of any pre or post-
Issue related problems related to Allotment, credit ofotedd Equity Shares in the respective
beneficiary account or unblocking of funds in the ASBA Accounts.

Price Information of past initial public offerings handled by Managers for three financial years
(current financial year and two financial years precedng the current financial year)

1. Standard Chartered Securities

Price information of past issues handled by Standard Cadr8curities:

Sr. | Issue name| Issue | Issue | Listing |Openin|Closin| % Benchma] Closin Benchma] Closing | Benchma| Closin |Benchm
No. size | price date g price |g price| Chang| rk index |g price| rk index |price as| rk index |g price| ark
Ren)l ® on on ein |onlisting| ason| ason |on20th| ason | ason|indexas
listing |listing | price date 10th 10th |calenda| 20th 30th | on 30th
date )| date | on |(closing)|calend|calendar| rday |calendar|calend|calenda
® listing ar day [day from| from |day from |ar day| rday
date from | listing | listing | listing | from | from
(closin listing | day | day© | day |listing| listing
g) vs. day ® | (closing) (closing) | day @ | day
issue (closing
price
1. |Bharti 4,172] 220"| Decembe, 200/ 191.65 (12.895908.3%| 207.405988.4¢P| 204.95 6039.2¢”| 210.306074.80
Infratel 76 28,2012 %) )
Limited

1. Issue price for non- institutional investors Biategory < 220.0 per equity share;issue price for retail idual investors ¥ 210.0;
issue price for anchor investor&:230.0
Notes:
a. Benchmark index is CNX Nifty
b. In case 10th day, 20th day or 30th day is rniea@ing day, closing price on BSE of next trading @aconsidered
c. 10th listing day has been taken as listing gate 9 calendar days

d. 20th listing day has been taken as listing gate 19 calendar days
e. 30th listing day has been taken as listing pltg 29 calendar days

Summary Statement:

Fisc | Tota | Total No. of IPOs trading at No. of IPOs trading at No. of IPOs trading at No. of IPOs trading at
al INo. | funds | discount on listing date | premium on listing date discount as on 30th premium as on 30th
year of raise calendar day from listing calendar day from listing
IPO dR day day
S Cr.)
Over | Betwee | Less | Over | Betw Less | Over | Betwee | Less Over Betw Less
50% n25- | than | 50% een than 50% n 25- than 50% een than
50% 25% 25- 25% 50% 25% 25- 25%
50% 50%
2011 - - - - - - - - - - - - - -
2012
2012 1| 4172. - - 1 - - - - - 1 - - -
- 76
2013
2013 - - - - - - - - - - - - - -
2014
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2. Deutsche Equities

Price information of past issues handled by Deutsche Eguiti

Sr. | Issue Name| Issue | Issue | Listing [Openin|Closin| % |BenchmgClosing|BenchmaClosing|BenchmagClosing|Benchmar
No. size |price® date |g price|g price|Change rk index |price as rk index |price ag rk index (price ag k index as|
(INR | (INR) on on |in Price|on listing| on 10" |as on 18| on 20" |as on 2¢'| on 36" | on 30"
Cr.) listing | listing | on date® |calendd calendar|calendd calendar|calendg calendar
date | date | listing |(Closing)| r day |day from| r day [day from| r day | day from
date from | listing | from | listing | from listing
(Closin listing | day® |listing | day® |listing | day®
g) vs. day |[(Closing)| day [(Closing)| day | (Closing)
Issue
Price
1 E;?{Sdmfratel 41723 22000| 28-Dec:12 20000 19145 (1289)%90335| 20740 59884D 20440 60015 21030 740

a) Excluding any employee/retail discount
(b) Benchmark index being the index of the desieghatock exchange for the respective transactienNifty in case of Bharti Infratel

Limited)

Source: www.nseindia.com, www.bseindia.com

Summary statement:

Fiscal | Total | Total No. of IPOs trading at No. of IPOs trading at No. of IPOs trading at No. of IPOs trading at
Year No. Funds | discount on listing date | premium on listing date discount as on 30 premium as on 3¢'
of Raised calendar day from calendar day from
IPOs | (INR listing day listing day
Cr.)
Over | Between | Less | Over | Between| Less | Over | Between | Less | Over | Between| Less
50% | 25-50% | than | 50% | 25-50% | than | 50% | 25-50% | than | 50% | 25-50% | than
25% 25% 25% 25%
2011- B B ) R B B B ~ B B ) ) B ~
2012
2012-
2013 1 4,172.3 - - 1 - - - - - 1 - - -
2013-
2014 ) ) ) ) ) ) ) ) ) ) ) ) ) )
Source: www.nseindia.com, www.bseindia.com
Note: In the event any day falls on a holiday, the pimi#x of the immediately preceding working day haesn considered.
3. DSP Merrill Lynch
Price information of past issues handled by DSP Meyilch:
Sr. | Issue Name | Issue Issue [Listing Date | Opening |Closing| % Benchmar | Closing | Benchmar | Closing | Benchmar | Closing | Benchmark
No. Size g Price Pr_ic_e on| Price _Char)ge k Inqe>_< @ | price |k Index as| Price |k Index as| Price |Index as on
mm) (g) Listing on fin Price|on Listing | ason | on10th [ ason | on20th | ason 30th
Date g) Listing on Dat.e 10th | Calendar [ 20th | Calendar | 30th Calendar
Date |Listing | (Closing) | Calend | Day from | Calend | Day from | Calend | Day from
(?) Datt_e ar Day | Listing |[arDay | Listing [ar Day |Listing _Date
(Closin from Date from Date from (Closing)
g) vs. Listing | (Closing) | Listing | (Closing) | Listing @0
Issue Day @@ Day @@ Day
Price ) @® &) @@ ) @®
1 |Credit Analysis| 750.00 26-Dec-17 23.0
and Research |5,399.8 949.00 922.5 % | 5,905.60 | 934.7 | 6,016.15 | 923.4 | 6,024.05 | 920.8 | 6,019.35
Limited 5 5 5 5
2 | Bharti Infratel 220.069| 28-Dec-14 (12.9
Limited 41,727.9 200.00 191.6 %) | 5,908.35 | 207.4 | 5,988.40 | 204.4 | 6,001.85 | 210.3 | 6,074.80
5 0 0 0

Source of the information provided in the table abwe is website of National Stock Exchange of India mited.

Notes

Benchmark index is CNX Nifty
In case 10th day, 20th day or 30th day is notdinigaday, closing price on NSE of next trading éagonsidered
10th listing day has been taken as listing date ploalendar days

20th listing day has been taken as listing date pfucalendar days
30th listing day has been taken as listing date picalendar days

Issue price for Non-Institutional Investors and (fieal Institutional Bidders¥ 220.00 per Equity Share; Issue price for Retail

Individual Investors¥ 210.00 per Equity Share; Issue price for ancheestors< 230
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Summary Statement:

Financia| Total Total Nos. of IPOs trading at Nos. of IPOs trading at Nos. of IPOs trading at Nos. of IPOs trading at
I'Year | no.of Funds discount on listing date premium on listing date discount as on 30th calendar] premium as on 30th calendarf
IPOSY | paised g day from listing day day from listing day
mm)
Over Between Less | Over Between Less | Over Between Less Over Between | Less
50% 2550% | than | 50% | 2550% | than | 50% | 2550% [ than 50% | 2550% | than
25% 25% 25% 25%
FY12 - - - - - - - - - - - - - -
FY13 2 - - 1 - - 1 - - 1 - - 1
47,127.40
YTD - - - - - - - - - - - - - -
FY14
(1) Based on the date of Listing
4. J.P. Morgan
Price information of past issues handled by J.P. Morgan:
Sr. | Issue name| Issue | Issue | Listing |Openin|Closin| % Benchma] Closin Benchma] Closing |Benchma| Closin|Benchm
No. size | price date g price |g price| Chang| rk index |g price| rk index |price as| rk index |g price| ark
Ren)l ® on on ein |onlisting| ason| ason |on20th| ason | ason|indexas
listing |listing | price date 10th 10th |calenda| 20th 30th | on 30th
date )| date | on |(closing)|calend|calendar| rday |calendar|calend|calenda
) |listing ar day |day from| from |day from |ar day| rday
date from | listing | listing | listing | from | from
(closin listing | day | day® | day |listing| listing
g) vs. day ® | (closing) (closing) | day @ | day
issue (closing
price
1. |Bharti 4,172] 220"| Decembe, 200/ 191.65 (12.895908.3%| 207.405988.4¢"| 204.95 6039.2¢”| 210.306074.80
Infratel 76 28,2012 %) R
Limited

1. Issue price for non- institutional investors Biategory < 220.0 per equity share;issue price for retail idual investors ¥ 210.0;
issue price for anchor investors:230.0

Notes:

a. Benchmark index is CNX Nifty

b. In case 10th day, 20th day or 30th day is riea@ding day, closing price on BSE of next trading @aconsidered
c. 10th listing day has been taken as listing gate 9 calendar days

d. 20th listing day has been taken as listing gate 19 calendar days

e. 30th listing day has been taken as listing pltg 29 calendar days

Summary Statement:

Fisc | Tota | Total No. of IPOs trading at No. of IPOs trading at No. of IPOs trading at No. of IPOs trading at
al INo. | funds | discount on listing date | premium on listing date discount as on 30th premium as on 30th
year of raise calendar day from listing | calendar day from listing

IPO dR day day
S Cr.)
Over | Betwee | Less | Over Betw Less | Over | Betwee | Less Over Betw Less
50% n25- | than | 50% een than 50% n 25- than 50% een than
50% 25% 25- 25% 50% 25% 25- 25%
50% 50%
2011 - - - - - - - - - - - - -
2012
2012 1 4172. - - 1 - - - - - 1 - -
- 76
2013
2013 - - - - - - - - - - - - -
2014
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5. CLSA India

CLSA India has not handled any initial public offeringseqlity shares in the current financial year and two
financial years preceding the current financial year.

6. HSBC Securities

Price information of past issues handled by HSBC Seesiriti

Sr. Issue Issue | Issue | Listing | Opening | Closing % Benchmark| Closing | Benchmark| Closing | Benchmark| Closing [ Benchmark
No Name Size price date | priceon| price [ Change| index on | price as | index as on| price as | index as on| price as| index as on
T (cr) (?) listing on in Price | listing date | on 10th 10th on 20th 20th on 30th 30th
date listing on (Closing) | calendar| calendar |calendar| calendar | calendar| calendar
date listing day from | days from day days from day days from
date listing | listingday | from listing day | from listing day
(Closing day (Closing) listing (Closing) listing (Closing)
) vs. day day
Issue
Price
1 |L&T 1,245.00|52.00 | 12-Augi51.00 49.95 -3.94946,839.63 | 44.85 16,141.67| 49.65 16,676.75 (60.§ 16,866.97
Finance 11
2 | Bharti 4,172.31|220.00| 28-Dec-{200.00 | 191.20| -13.09% 19,444.84 | 207.40 19,691.42| 204.63 19,964.03 7.020 | 20,103.53
Infratel 12

.Source: All stock prices and benchmarks taken fBS&
10th calendar day has been taken as listing daseljl calendar days from listing date

30th calendar day has been taken as listing dase3fl calendar days from listing date
In case the reference date (10th/20th/30th dag)iiading holiday, we have taken the closing ptisenchmark of the previous

trading day

Summary statement:

N
1
2.
3.  20th calendar day has been taken as listing dase2fl calendar days from listing date
4
5

Financial | Total Total Nos. of IPOs trading at | Nos. of IPOs trading at | Nos. of IPOs trading at | Nos. of IPOs trading at
Year no. Funds discount on listing date | premium on listing date discount as on 30th premium as on 30th
of Raised calendar day from calendar day from
IPOs | Rcr) listing day listing day
Over | Between | Less | Over | Between| Less | Over | Between| Less | Over | Between| Less
50% | 2550% | than | 50% | 2550% | than | 50% | 2550% | than | 50% | 25-50% | than
25% 25% 25% 25%
2011- 1 1 1
2012 1,245.00
2012- 1 1 1
2012 4,172.31
2013- 0
2014YTD -
Note:

6. Source: All stock prices and benchmarks taken BB&

7. 10th calendar day has been taken as listing daselifl calendar days from listing date
8. 20th calendar day has been taken as listing dasel calendar days from listing date
9. 30th calendar day has been taken as listing dase3fl calendar days from listing date

10.
trading day

7. Kotak

Price information of past issues handled by Kotak:
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Sr. | Issue Name Issue | Issue | Listing | Opening| Closi % Bench | Closing| Benchm | Closi | Benchm | Closing | Benchm

No. size € price | date | priceon| ng | Chang| mark | price ark ng ark price ark
million | ®) listing | price | ein | index | ason |indexas| price | indexas| ason | index as
) date on Price on 10th | on 10th | as on| on 20th | 30th | on 30th
listing on listing | calend | calendar| 20th |calendar| calend | calendar

date | listing | date | ar day day calen day ar day day
date | (Closin| from from dar from from from
(Closin 9) listing | listing day | listing | listing | listing

g) vs. day day from day day day
Issue (Closing | listing | (Closing (Closing
Price ) day
1. |Bharti 41,727 220.0{ Decem | 200.00] 191.6 -1 5,908.3 207.40| 5,988.40 204.4| 6,001.85 210.30 6,074.80
Infratel 60 0| ber 28, 5[ 12.89%) 5 0
Limited* 2012
2. |PC Jewelle 135.0{ Decem | 137.00| 149.2| 10.52%| 5,870.1 181.65 5,988.40 168.9| 6,056.6(0 157.55 6,074.65
Limited? 6,013.0 0|ber 27, 0 0 0
8 2012
3. |Credit 750.0| Decem | 940.00| 922.5| 23.01%| 5,905.60 934.75| 6,016.15 923.4| 6,024.09 920.85 6,019.35
Analysis &| 5,399.7| O|ber 26, 5 0 5
Research 8 2012
Limited
4. |Speciality | 1,760.9] 150.0| May 152.00| 159.6| 6.40%| 4,950.7] 182.45| 5,068.35 206.6| 5,064.25 213.05/ 5,149.15
Restaurantg 1 0130, 0 5 5
Limited 2012
5. |Future 7,500.0/ 10.00{ May 9.00{ 8.20| (18.00)| 5,541.2 8.15| 5,428.10 8.10| 5,473.1Q 8.75| 5,526.85
Ventures 0 10, % 5
India 2011
Limited
6. | Muthoot 9,012.5 175.0{May 6, 196.60, 175.9] 0.51%| 5,551.4 160.50 5,499.00 155.4| 5,348.95 175.25 5,532.05
Finance 0 0|2011 0 5 5
Limited

Source: www.nseindia.com

: In Bharti Infratel Limited, the anchor investorsise price wa® 230 per equity share and the issue price aftecalist to Retail

individual bidders wa& 210 per equity share

2 In PC Jeweller Limited, the issue price after disoto retail individual bidders and eligible emples was 130 per equity share

Note:
a. Inthe event any day falls on a holiday, the prindéx of the immediately succeeding working day been considered;
b. S&P CNX Nifty has been considered as the benchnmaldx.

Summary statement:

8 Total |Total No. of IPOs trading |No. of IPOs trading at  |No. of IPOs trading at No. of IPOs trading at

No. of |Funds at discount on listing [premium on listing date [discount as on 30th calendajpremium as on 30th calendar

IPOs |Raised § |date day from listing day day from listing day

million) Over |Between|Less |Over |Between|Less Over|Between |Less than |Over|Between |Less than
50% |25-50% (than |50% |25-50% |than 50% |25-50% |25% 50% [25-50% |25%
25% 25%

2014 1 - - - - - - - - - - - - -
2013 4 54,901.3¢ - - 1 - - 3 - - 1 - 1 2
2012 4 16,5125 - - 1 - - 1 - - 1 - - 1
Source: www.nseindia.com
Notes:

In the event any day falls on a holiday, the prindéx of the immediately succeeding working day been considered.

8. UBS Securities

Price information of past issues handled by UBS Secsrritie
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S Issue Issu | Issu | Listing Ope | Clos % Benc | Closi Bench | Clos | Bench | Closi | Benc
r Name e e date ning | ing Chan | hmar ng mark | ing mark ng hmar
N Size | pric pric | pric gein k price index | pric index price k
(o} T e® eon | eon | Price | index | ason ason| eas | ason | ason | index
(cr. listi | listi on on 10th 10th | on 20th 30th | ason
) ng ng listin listin calen | calend | 20th | calend | calen | 30th
date | date | g date [ g date | dar ar days | cale | ardays | dar calen
(Closi | (Closi day from | nda from day dar
ng) ng) from listing r listing from days
Vs. listin day | day day listin from
Issue gday | (Closin | fro (Closin | gday | listin
Price 9) m 9) g day
listi (Closi
ng ng)
day
Bharti -
Infratel 4,17 28-Dec- 191. | 12.89 | 5,908. 204. | 6,001.8 6,074.
1 2.76 | 220 12 200 | 65 % 35 207.4 | 5988.4] 40 5 210.3 80

Summary statement:

Financial | Total Total Nos. of IPOs trading at | Nos. of IPOs trading at | Nos. of IPOs trading at | Nos. of IPOs trading at
Year no. Funds discount on listing date | premium on listing date discount as on 30th premium as on 30th
of Raised calendar day from calendar day from
IPOs | R cr) listing day listing day
Over | Between| Less | Over | Between| Less | Over | Between| Less | Over | Between| Less
50% | 2550% | than [ 50% | 2550% | than | 50% | 25-50% | than | 50% | 25-50% | than
25% 25% 25% 25%
2011-
2012 0 - - - - - - - - - -
2012-
2013 1 4,172.76 - 1 - - - - - 1 - -
2013-
2014 0 - - - - - - - - - -

9. India Infoline

IIFL has not handled any initial public offerings of equity skdrethe current financial year and two financial
years preceding the current financial year.

11.

Track record of past issues handled by Managers

For details regarding the track record of the Managethedssue as specified in Circular reference
CIR/MIRSD/1/2012 dated January 10, 2012 issued by SEBI,eleéer to the website of

Standard Chartered Securities at
http://www.standardcharteredsecurities.co.in/OfferDoents/tabid/87/Default.aspx,

Deutsche Equities at https://www.db.com/india/en/cordentsche-equities-india.html,

DSP Merrill Lynch at http://www.dspml.com/gmcgib.aspx,

J.P. Morgan at http://www.jpmipl.com/indiaipo/dtr.html,

CLSA India at http://india.clsa.com/index.cfm?stepsitraecord,

HSBC Securities at http://www.hsbc.co.in/1/2/corporapeities-global-investment-banking,

Kotak at http://investmentbank.kotak.com/track-record/Riseér.html,

UBS  Securities at  http://www.ubs.com/global/en/investmamikhibs-securities-india-private
limited/priceperformance.html and

India Infoline at www.iiflcap.com.
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SUMMARY OF SIGNIFICANT DIFFERENCES BETWEEN INDIAN G AAP AND IFRS

The Company’s financial statements are prepared in confomitit Indian GAAP on an annual consolidated
basis. No attempt has been made to reconcile any offthenation given in this Red Herring Prospectus to any
other principles or to base it on any other standards.

The areas in which differences between Indian GAAP visdRRS could be significant to the Company’s

consolidated balance sheet and consolidated statement of profiioss are summarized below. Potential

investors should not construe the summary to be exhaustivcomplete and should consult their own

professional advisers for their fuller understanding angich on the financial statements set out in this Red
Herring Prospectus.

Further, the Company has not prepared financial staterimeatsordance with IFRS. Accordingly, there can be
no assurance that the summary is complete, or that fieeeti€es described would give rise to the most material
differences between Indian GAAP and IFRS. In addition, the g2om cannot presently estimate the net effect
of applying IFRS on the results of the Company's operatiofisancial position, which may result in material
adjustments when compared to Indian GAAP.

The summary includes various IFRS and Indian GAAP pronouncenigsiied for which the mandatory
application dates are later than the date of this RedrdeRrospectus. Indian GAAP comprises accounting
standards issued by the Institute of Chartered Accountaihtgliafand certain provisions of Listing Agreements
with the stock exchanges of India. In certain caseslniian GAAP description also refers to Guidance Notes
issued by the Institute of Chartered Accountants of Irfdha dre recommendatory but not mandatory in nature
and also certain accounting treatments specified by a calet in a scheme of amalgamation/arrangement.

Subject IFRS Indian GAAP

Historical cost Uses historical cost, but intangible asset
property plant and equipment (PPE) and
investment property may be revalued.

Derivatives, biological assets and certain

securities must be revalued.

Uses historical cost, but property, plant
and equipment may be revalued. No
comprehensive guidance on derivatives
and biological assets.

First-time Full retrospective application of all IFRSs| There is no equivalent standard under
adoption of effective at the reporting date for an entity'dndian GAAP. A first time preparer will
accounting first IFRS financial statements, with some| have to comply with the measurement and
frameworks optional exemptions and limited mandatorydisclosure requirements of all the Indian
exceptions. standards that are applicable to the
enterprise.
Basis of Financial statements must comply with Financial statements must comply with

presentation

IFRS.

Indian GAAP.

Contents of

financial income statements, cash flow statements| cash flow statement, explanatory notes
statements changes in shareholders ' equity and including summary of accounting policies
General accounting policies and notes. for the current year, with comparatives for

Comparative two years balance sheets,

Balance sheet, statement of profit and lg

the previous year.

Public company: Consolidated financial
statements along with the standalone
financial statements. For a public offerin
selected financial data for the five most
recent years are required, adjusted to th
current accounting norms and
pronouncements.

J,

D

Balance sheet

Does not prescribe a particular format;
entities should present a classified balang
sheet. Assets and liabilities should be
disclosed in an order which reflects their
relative liquidity with current and non-
current classification. Certain items must
presented on the face of the balance sheg

The Companies Act prescribes the balan

esheet format; Current and non-current
classification in line with the concepts
used under IFRS.

bdalance sheet is required for restricted
staccounts.

No separate disclosure on the face of the

Income
statement

Does not prescribe a standard format,
although expenditure must be presented i

Revised schedule VI prescribes the form
nfor statement of profit and loss.
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Subject

IFRS

Indian GAAP

one of two formats (function or nature).
Certain items must be presented on the fa
of the income statement.

Schedule VI requires an analysis of
gexpenses by nature. Any item of income

expenditure which exceeds one per cent]

the revenue from operations or Rs

100,000, whichever is higher needs to be

or
of

D

1 on

disclosed.
Cash flow Standard headings, but limited flexibility of Standard headings, but limited flexibility
statements - contents. Use direct or indirect method. | of contents. Use direct or indirect methodl.
format and Except that use of indirect method is
method required for listed companies.
Cash flow Cash includes overdrafts and cash “Cash and cash equivalents” would
statements - equivalents with original short-term comprise of cash and cash equivalent
definition of cash| maturities (less than three months). defined in the AS - 3 “Other bank
and cash Cash and cash equivalents are disclosed|obalances” would comprise of items such
equivalents the face of the balance sheet. as balances with banks to the extent of
held as margin money or security agains
borrowings etc., and bank deposits with
more than three months maturity. Banks
deposits with more than more than twely
months maturity will also need to be
separately disclosed under the sub-head
'‘Other Bank Balances’.
Cash and cash equivalents are disclose
the face of the balance sheet.
Cash flows -— | (i). Interest and dividend paid - Operating (i) Interest and dividend paid - Financin

classification of
specific items

or financing activities.

Interest and dividend received -—

Operating or investing activities.

(iif). Taxes paid - Operating unless specifi
identification with financing or
investing.

(ii).

activities.

(ii) Interest and dividend received -—
Investing activities.

(iif) Taxes paid - Operating unless specif
identification with financing or
investing.

ic

Statement of
changes in
Shareholders
Equity

The statement must be presented as a
primary statement. The statement shows
capital transactions with owners, the
movement in accumulated profit and a
reconciliation of all other components of

equity.

No separate statement required. Howeve
any adjustments to equity and reserve
account are shown in the notes
accompanying the financial statements.

D

=

Comprehensive
income

The total of gains and losses recognized i
the period comprises net income and the
following gains and losses recognized
directly in equity:

1. Fair value gains (losses) on land and
buildings, available for sale investments g
certain financial instruments;

2. foreign exchange translation difference

nNo concept of comprehensive income.

However, certain adjustments are allowe

through reserves where prescribed by

accounting standards, statute or is done
accordance with industry practices and
ncourt orders.

Statement of profit or loss is the Indian
SGAAP equivalent of separate income
statement under IFRS. Some items such
revaluation surplus which are treated as
‘other comprehensive income’ under IFR
are recognized directly in equity under
Indian GAAP.

o

in

as

he

Correction of Restatement of comparatives is mandatofy.  Includeteffewrrent year income

fundamental statement.

errors The nature and amount of prior period
items should be separately disclosed in t
statement of profit and loss in a manner
that their impact on profit or loss can be
perceived.

Changes in Restate comparatives and prior year Include effect in the income statement fo

accounting opening retained earnings the period in which the change is made

r
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policy

except as specified in certain standards
(transitional provision) where the change
during the transition period resulting from
adoption of the standard has to be adjusted
against opening retained earnings and the
impact needs to be disclosed

Contents of
financial

statements -
Disclosures

In general IFRS has extensive disclosure
requirements. Specific items include,
among others: the fair values of each clas
of financial assets and liabilities, custome
or other concentrations of risk, income ta
and pensions.

Other disclosures include amount set asig
for general risks, contingencies and
commitments and the aggregate amount
secured liabilities and the nature and
carrying amount of pledged assets

Generally disclosures are not extensive as
compared to IFRS. Disclosures are drivgn
sby the requirements of the Companies At
sand the Accounting Standards.
es

e

Of

Consolidation

The consolidated financial statements
include all enterprises that are controlled
the parent Control is presumed to exist
when the parent owns, directly or indirect
through subsidiaries, more than one half
the voting power of an enterprise unless,
exceptional circumstances, it can be clea
demonstrated that such ownership does 1
constitute control. Control can also exist i
certain situations where the parent owns
half or less of the voting power of an
enterpris

Consolidation is required when there is
byontrolling interest directly or indirectly
through subsidiaries, by virtue of holding
ymajority voting shares or control over
pfboard of directors

n

ly
ot
R
hne

Accounting for
Joint Ventures in
the form of joint
controlled
entity(including
more than 50 per

Both the proportional consolidation and
equity methods are permitted. An excepti
to the use of the proportional consolidatio
method is where an interest in a jointly
controlled entity is acquired and held
exclusively with a view to its subsequent

In the consolidated financial statements,
bithe venturer should consolidate the joint
nventure in case it is also a subsidiary or
else to report its interest in the jointly
controlled entity using the proportionate
consolidation method. The consolidation

cent owned disposal within 12 months of acquisition. | of such an entity does not preclude othe

entities venturers treating such an entity as a joint
venture

Business All business combinations are treated as | On Consolidation, for an entity acquired

Combinations

acquisitions. Assets and liabilities acquire
are measured at their fair values. Pooling
interest method is prohibited.

Goodwill is capitalized but not amortized.
is tested for impairment at least annually
the cash generating unit level.

After re-assessment of respective fair val
of net assets acquired ,any excess of
acquirer's interest in the net fair values of
acquirer's identifiable assets is recognize
immediately in the income statement

dand held as an investment, treated as an
ahcquisition
On amalgamation of an entity, either
uniting of interests or acquisition.
ItOn a business acquisition (i.e. assets an
atliabilities only) treated as acquisition.
On Consolidation, the assets and liabiliti
are incorporated at their existing carrying
iesnounts.
On amalgamation they may be
incorporated at their existing carrying
i amounts or alternatively, the considerati
is allocated to individual identifiable asse
and liabilities on the basis of their fair
values.
On a business acquisition they may be
incorporated at their fair values or value
surrendered assets.
Goodwill arising under purchase method

£S

N
ts

of

of accounting is capitalized or amortized
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over useful life not exceeding five years,
unless a longer period can be justified.
In case of goodwill arising on
consolidation, no specific guidance for
amortization. No specific guidance for
impairment of goodwill arising on
acquisition or consolidation.

Any excess of acquirer's interest in the n
fair values of acquirer's identifiable asset
is recognized as capital reserve, which is
neither amortized nor available for
distribution to shareholders. However in
the case of amalgamation accounted un
the purchase method, the fair value of
intangible assets with no active market is
reduced to the extent of capital reserve,
any arising on the amalgamation.

et

er

Revenue
recognition-

General Criteria

Based on several criteria, which require th
recognition of revenue when risks and
rewards have been transferred and the
revenue can be measured reliably

eSimilar to IFRS. However, under IFRS, t
revenue from auction sale would be
segregated between recovery of
outstanding ground rent and costs; and
former classified as ground rent and exc
recovery after adjusting recoverable cost
as other income

ne

eSS

n

Barter
transactions
involving
advertising
services

Fair value of services provided is measur
with reference to non-barter similar
transactions that occur frequently, represg
a substantial number of the transactions
consideration involves cash or other
securities that has a reliable measure of f
value and do not involve transaction with
the same counterparty to the barter .

2dNo specific guidance in AS 9. However,
the Guidance Note on Accounting for Do
zrtom Companies provides guidance for
advertising barter transactions which is
similar to IFRS.

alr

—
[

Real Estate Sale

Guided by recognition principles 8f18.
Normally recognized when legal title pass
to the buyer. However, if the equitable
interest in a property vests in the buyer
before legal title passes and therefore the
risks and rewards of ownership have bee
transferred at that stage it may be
appropriate to recognize revenue. Howev
if the seller is obliged to perform any
significant acts after the transfer of the
equitable and/or legal title, revenue is
recognized as the acts are performed. An
example is a building or other facility on
which construction has not been complete

The nature and extent of the sellers
continuing involvement determines how t
transaction is accounted for. It may be
accounted for as a sale, or as a financing
leasing or some other profit sharing
arrangement. If it is accounted for as a sd
the continuing involvement of the seller
may delay the recognition of revenue.

Revenue is the fair value of the
consideration received or receivable. Thig

The ICAI has issued a Guidance Note o
escognition of revenue for Real Estate
Developers. This Guidance note
recommends principles for recognition
revenue arising from real estate sales ar
n provides guidance on the application of
principles for revenue recognition as
eenumerated in AS 9, i.e. transfer of
significant risks and rewards of ownershi
consideration is fixed or determinable an
it is not unreasonable to expect ultimate
collection.
Per this note, once the seller has
rdransferred all the significant risks and
rewards of ownership to the buyer and t
other conditions for recognition of reveny
especified in AS 9 are satisfied, any furthg
acts on the real estate performed by the
seller are, in substance, performed on
behalf of the buyer in the manner similar
le¢p a contractor. Accordingly, in such case
revenue is recognized by applying the
percentage of completion method in the
manner explained in AS 7.
ICAI has revised the guidance note on
recognition of revenue for real estate

may require estimating the present valu

o

=

£S

developers and revenue recognitiol
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the sale consideration.

applied only when ALL the conditions
satisfied:

are

¢ All the critical approval like
environment and other clearance,
approval of plan, design etc. and title to
land or other rights to development/
construction is necessary to have wit
the company

¢ Expenditure incurred on project costs|is
equal or more than 25 % of the
construction and development costs gnd
such cost exclude land cost/cost of
development right but include
borrowing cost.

* At least 25% of the estimated project
revenues are secured by contracts or
agreements with buyers.

» At least 10% of total revenue is realized
for each contract and there is no
unreasonable certainty for collection 3
per contract term.

=)

n

The recognition of project revenue by
reference to the stage of completion of the
project activity should not at any point
exceed the estimated total revenues from
‘eligible contracts’/other legally
enforceable agreements for sale. 'Eligible
contracts’ means contracts/agreements
where at least 10% of the contracted
amounts have been realized and there are
no outstanding defaults of the payment
terms in such contracts.

Where the recognition of revenue due to
this condition is lower than the revenue
determined by reference to the stage of
completion, the project costs to be matched
with such revenue are also proportionatgly
adjusted.

D

Recognition of
income under
Service
Concession
Agreement
related to
infrastructure
development

IASB has issued IFRIC 12 on the subject
and according to the IFRIC 12, the operat
shall recognize and measure revenue in
accordance with IASs 11 and 18 for the
services it performs. If the operator
performs more than one service (i.e.,
construction or upgrade services and
operation services) under a single contrag
or arrangement, consideration received o
receivable shall be allocated by reference|
the relative fair values of the services
delivered, when the amounts are separats
identifiable.

—

to

There is no guidance in Indian GAAP for

othese type of transactions. ICAI has issugd

an exposure draft of Guidance note on
accounting for service concession
arrangement which is similar to IFRIC 12.

y

Interest expense

Recognized on an accrual basis. Effect
yield method used to amortize non-cash
finance charges.

vSimilar to IFRS, however, practice varies

with respect to recognition of discounts,
premiums and costs of borrowings.

Employee
benefits —
Defined benefit

Recognition of minimum pension liability i
not required.

5 Liability for a gratuity plan and

compensated absences, which are defined
benefit obligations, are accrued based on
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plans an actuarial valuation.
Actuarial gains or losses are recognized
immediately in the statement of income.
Recognition of minimum pension liability
is not required
Employee Discounting is prohibited when computing Determine liability for compensated
benefits liability for compensated absences absences based on an actuarial valuatio
Compensated
absences
Employee share | Recognize expense for services acquired| It is mandatory only for listed entities.
compensation The corresponding amount will be recordedEmployee stock options granted to the
either as a liability or as an increase in employees under stock option schemes
equity, depending on whether the evaluated as per the accounting treatme
transaction is determined to be cash or | prescribed by Employee Stock Option
equity-settled. The amount to be recorded iScheme and Employee Stock Purchase
measured at the fair value of the shares gr Scheme Guidelines, 1999 issued by the
share options granted Securities and Exchange Board of India.
Accordingly, the excess of the fair value
the stock option as on the date of grant @
options is charged to the Profit and Loss
Account on straight-line method over the
vesting period of the options. The fair
value of the options is measured on the
basis of an independent valuation
performed or the market price in respect
stock options granted.
Deferred Expensed under IAS 38. Even advertising Under Indian GAAP, after the issuance g
Revenue costs need to be expensed as incurred eyeAS 26- Intangible Assets, no such deferr|
Expenditure though the expenditure incurred may revenue expenses should be recognized.
provide future economic benefits The balances for these items on the date
adoption of AS 26 should continue to be
expensed over the number of years
originally contemplated
Preliminary Expense as incurred under IAS 38. AS - 26 requires tajensed.
expenses
Capital issue The transaction costs of an equity Set off against the securities premium
expenses transaction should be accounted for as a | account.

deduction from equity, net of any related
income tax benefit. The costs of a
transaction which fails to be completed
should be expensed.

Property, Plant
& Equipment

Use historical cost or revalued amounts.
Regular valuations of entire classes of

assets are required, when revaluation opt
is chosen.

Property, Plant and equipment are

componentized and are depreciated
separately. There is no concept of minimd
statutory depreciation under IFRS.

Use historical cost or revalued amounts.
On revaluation, an entire class of assets
aevalued, or selection of assets is made
systematic basis. No current requiremen
on frequency of valuation.

Fixed Assets are not required to be
componentized and depreciated separat
nalthough AS 10 states that such an
approach may improve the accounting fa
an item of fixed asset. Schedule XIV to t
Companies Act specifies the minimum
depreciation rates to be used for differen
categories of assets.

is

t

ely,

=

ne

Capitalization of
preoperative,
incidental
expenses and

Not permitted, except certain trial run
expenses may be capitalized if they are &
necessary part of bringing the asset to its

Required

working condition.
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trial run
expenses, net of
revenue earned
during trial run
period

Depreciation and
Amortisation

Allocated on a systematic basis to each
accounting period over the estimated use
life of the asset. Estimated useful life sho
be reviewed every year. Intangible assetg
with indefinite life are not amortized but a
tested for impairment annually.

Depreciation is provided at the rates
fupecified in Schedule XIV of the
ul€ompanies Act. Depreciation can also b

provided on estimated useful life of the
eassets, based on some technical evaluat

of assets.

However, such rates cannot be less thar

the rates as prescribed in schedule XIV

above. There is no concept of indefinite

life intangible assets.

DU

ion

Impairment of
long-lived assets

If impairment is indicated, write down
assets to recoverable amount which is the
higher of net selling price and value in use
based on discounted cash flows. If no los
arises, reconsider useful lives of those
assets. Impairment loss is recorded in the
income statement. Reversal of loss is
permitted in certain cases.

Similar to IFRS. Accounting Standard 28
2 Impairment of Assets, is mandatory with
> effect from April 1, 2004.

D

(]

Investment Measure at depreciated cost or fair value| Consider as long-term investment and
property and recognize changes in fair value in the carry at cost less impairment. As per
income statement. Schedule VI, they are classified as non-
current investments.
Inventories Carry at lower of cost and net realizable | Similar to IFRS. Reversal of write-down
value. Use FIFO or weighted average prohibited.
method to determine cost. LIFO prohibited.
Reversal is required for subsequent increase
in value of previous write-downs.
Inventories As per the requirements of Schedule VI,| No specific classification requirements -
inventories need to be classified as: classification should be appropriate to th
* Raw materials; entity.
*  Work-in-progress;
* Finished goods;
»  Stock-in-trade (in respect of goods
acquired for trading);
e Stores and spares;
* Loose tools;
» Others
Investments Investments are classified as held-to Investments are classified as current anc

maturity, available-for sale or held trading
at acquisition. Investments classified as h
to-maturity are recorded at amortized cos
less impairment, if any. Realized gains an
losses are reported in earnings.
Investments classified as available-for-sa
are reported at fair value. Unrealized gain
and losses on the change in fair value are
reported in equity, less impairment, if any
Investments classified as trading are
reported at fair value with unrealized gain
and losses included in earnings.

There is an option in IFRS to classify any
financial asset at fair value through profit
loss. Changes in fair values in respect of

long term.
eld
Long-term investments are carried at cos
d(with provision for other than temporary
diminution in value).
e
sCurrent investments carried at lower of
cost or fair value.

In non-consolidated financial statements
sinvestment in subsidiary is carried at cos
less impairment, if any.

pr

—
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such securities are recognized in the inco
statement. This is an irrevocable option tg
classify a financial asset at fair value
through profit or loss.

Generally, in a non consolidated financial
statement, investment in subsidiary is
accounted under the equity method.

me

Foreign currency
transactions

Exchange differences arising on translatig
or settlement of foreign currency monetar,
items are recognized in profit or loss in th
period in which they arise.

Exchange differences on monetary itemg
that in substance, form part of net
investment in a foreign operation, are
recognized in profit or loss in the period i
which they arise in the separate financial
statements and in other comprehensive
income in the consolidated financial
statements.

rSimilar to IFRS, except that exchange

y differences on translation of monetary

e foreign currency liabilities incurred up to
the end of the accounting period

, commencing before 1 April 2004 towards
acquisition of fixed assets are capitalized
in the carrying amount of these assets.
There is a limited period irrevocable
option for corporate entities to capitalize
exchange differences on long-term
monetary items incurred for acquisition 0
depreciable capital assets and to amortiz
exchange differences on other long-term
monetary items over the life of such items
but not beyond the stipulated date. This
option is available in respect of accounting
periods commencing on or after 7
December 2006, and ending on or before
31 March 2012.
Exchange differences on monetary items
that in substance, form part of net
investment in a foreign operation, are
recognized in 'Foreign Currency
Translation Reserve' both in the separate
and consolidated financial statements.

=~

e

Functional Functional currency is the currency of the| Foreign currency is a currency other tha
currency primary economic environment in which thehe reporting currency which is the I
definition entity operates. Foreign currency is a currency in which financial statements are
currency other than the functional currengypresented.
Presentation currency is the currency in | There is no concept of functional curreng
which the financial statements are
presented.
Financial If indicators are mixed and functional Does not require determination of
currency - currency is not obvious, use judgment to | functional currency. Assumes an entity

determination

determine the functional currency that moshormally uses the currency of the countr

faithfully represents the economic results
the entity’s operations by focusing on the
currency of the economy that determines
the pricing of transactions (not the curren
in which transactionsre denominatec

y
o which it is domiciled in presenting its

financial statements. If a different currengy
is used, requires disclosure of the reason
cyfor using a different currency.

Provisions

Record the provisions relating to present
obligations from past events if outflow of
resources is probable and can be reliably
estimated.

Discounting required if effect is material.

Similar to IFRS

Discounting is not permitted.

Contingent
Assets

A possible asset that arise from past even
and whose existence will be confirmed on
by the occurrence or nonoccurrence of or
or more uncertain future events not wholly
within the entity’s control. The item is
recognized as an asset when the realizati
of the associated benefit such as an

t§imilar to IFRS, except that certain
hdisclosures as specified in IFRS are not
erequired.
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insurance recovery, is virtually certain.
Contingent A possible obligation whose outcome will| Similar to IFRS.
liability be confirmed only on the occurrence or | Disclosure may be limited compared to

nonoccurrence of uncertain future events
outside the entity’s control. It can also be
present obligation that is not recognized
because it is not probable that there will b
an outflow of economic benefits, or the
amount of the outflow cannot be reliably
measured.

Contingent liabilities are disclosed unless
the probability of outflows is remote.

IFRS.
a

[¢]

Debt issue costs

Permits, but does not require, direct
incremental costs of issuing debt to be
deferred as an asset and amortized as an
adjustment to yield.

Debt issue costs are expensed as incurr

Dividends

Dividends are recorded as liabilities whe
declared

n Dividends are recorded as provisions wh
proposed.

Deferred income
taxes

Use full provision method (some
exceptions), driven by balance sheet
temporary differences.

Recognize deferred tax assets if recovery
probable.

Deferred tax assets and liabilities are
measured using tax rates that have been
enacted or substantively

enacted by the balance sheet date.

Deferred tax assets and liabilities should
be recognized for all timing differences
subject to consideration of prudence in
isespect of deferred tax assets.

Where an enterprise has unabsorbed
depreciation or carry forward of losses
under tax laws, deferred tax assets shou
be recognized only to the extent that the
is virtual certainty supported by
convincing evidence that sufficient future
taxable income will be available against
which such deferred tax assets can be
realized.

Unrecognized deferred tax assets are

are recognized to the extent that it is
certain that such previously un recognizg
deferred tax assets will be realized.
Deferred tax assets and liabilities are
measured using tax rates that have beer
enacted or substantively enacted by the
balance sheet date.

Id

reassessed at each balance sheet date and

d

Measurement of
derivative
instruments and
hedging
activities

Measure derivatives and hedge instrumer
at fair value. Recognize the changes in fal
value in the income statement, except for
effective cash flow hedges, where the

changes are deferred in equity until effect

the underlying transaction is recognized in

the income statement. Ineffective portiong
of hedges are recognized in the income
statement. IFRS requires extensive
documentation and effectiveness testing {
obtain hedge accounting.
Similar to IFRS, except no basis

adjustment’ on cash flow hedges of forecast

transactions. Derivatives are initially
measured at cost. However, there is no
comprehensive guidance for derivative
accounting.

tBerivatives are initially measured at co
rHowever, there is no comprehensi
guidance for derivative accounting.

of

o

Derecognition of
financial

Derecognize financial assets based on rig

kslo specific guidance. In genera

and rewards first; control is secondary teg

1

t.derecognize financial assets based on r

sks

222



Subject IFRS Indian GAAP

assets and rewards of ownership. A guidance
note issued by ICAI on securitisation
(withdrawn from the date AS 30 became
recommendatory i.e. April 1, 2009)
requires derecognition based on control.

Financial Classify capital instruments depending on No specific guidance. In practice,

liabilities - substance of the issuer’s obligations. classification is based on legal form rathe

classification

Mandatorily redeemable preference shargshan substance.

classified as liabilities.

=

All preference shares are shown separately
as share capital under shareholders’ fungs.

Derecognition of

Derecognize liabilities when extinguishedNo specific guidance but practice is similar

financial The difference between the carrying amoutd IFRS. No 10% criteria are specified.
liabilities and the amount paid is recognized in the

income statement. IFRS uses 10% threshold

for differentiating modification in the terms

from extinguishment of liabilities
Capital Show as deduction from equity. Purchase of own shares are ttpermi
instruments - under limited circumstances subject to the
purchase legal requirements stipulated in the

of own shares

Companies Act. On purchase, such shares
are required to be cancelled i.e. cannot be
kept as treasury stock.

Earnings per
share - diluted

Use weighted average potential dilutive
shares as denominator for diluted EPS.
Use treasury share method for share
options/warrants.

Similar to IFRS.

Post balance
sheet events

Adjust the financial statements fo
subsequent events, providing evidence
conditions at balance sheet date
materially affecting amounts in financial

statements (adjusting events). Disclos|ngeport.

non-adjusting events.

arfthancial statements but are disclosed

rSimilar to IFRS. However, non-adjusting
efients are not required to be disclosed in
in
Ireport of approving authority e.g. Directors

Related Party

A related party is a person or entity that]

iBarties are considered to be related if at

Disclosures related to the entity that is preparing ftany time during the reporting period one
financial statements (reporting entity) apgarty has the ability to control the other
includes: party or exercise significant influence over
« A person or close member of that the other party in making financial and/pr

person's family if that person has operating decisions.
control, joint control, significant
influence over the reporting entity or is
a member of key management
personnel of the reporting entity or of ja
parent of the reporting entity; or
+ Entities that are member of the same
group (parent, subsidiaries, joint
ventures, associates, and post-
employment benefit plans).

Segment Operating segments are identified based &% 17 requires an enterprise to identjfy

reporting the financial information that is regularlytwo sets of segments (business and

reviewed by the chief operating decisipgeographical), using a risks and rewards
maker in deciding how to allocate resour¢espproach, with the enterprise's system| of

and in assessing performance.

internal financial reporting to key
management personnel serving only as|t
starting point for the identification of sug
segments.

he

=y
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Report on review of Condensed Consolidated Interim Financial Statements

The Board of Directors
DLF Limited

Introduction

We have reviewed the accompanying Condensed Balance Sheet, as at December 31, 2012, the
Condensed Statement of Profit and Loss and also the Condensed Cash Flow Statement for the
nine months period ended on December 31, 2012 (collectively referred as the ‘Condensed
Consolidated Interim Financial Statements’) of DLF Limited (‘the Company’), its subsidiaties,
associates and joint ventures (collectively referred to as the “Group”). Management is
responsible for the preparation and presentation of these Condensed Consolidated Interim
Financial Statements in accordance with accounting principles generally accepted in India. Our
responsibility is to express a conclusion on these Condensed Consolidated Interim Financial
Statements based on our review.

Scope of review

2.

We conducted our review in accordance with the Standard on Review Engagements (SRE) 2410,
“Review of Interim Financial Information Performed by the Independent Auditor of the
Entity”. A review of interim financial information consists of making inquiries, primarily of
persons responsible for financial and accounting matters, and applying analytical and other
review procedures. A review is substantially less in scope than an audit conducted in accordance
with Standards on Auditing and consequently does not enable us to obtain assurance that we
would become aware of all significant matters that might be identified in an audit. Accordingly,
we do not express an audit opinion.

F1



Basis for Qualified Conclusion

3. a) Asstated in Note 11 of the Condensed Consolidated Interim Financial Statements, Auditors

b)

of Silverlink have qualified their report for the nine months period ended September 30,
2012 in respect of the balances in translation reserve and accumulated losses brought
Jforward from the financial year ended December 31, 2004, as these are yet to be fully
reconciled. These reconciliations pertain to period prior to acquisition of Silverlink by the
Company. The management of Silverlink is of the opinion that these reconciliations will
not have any material impact on the financial statements, and we have been unable to
independently verify the same. This matter has also been qualified by the auditor in their
report for the period ended December 31, 2011.

As stated in Note 11 of the Condensed Consolidated Interim Financial Statements, Auditors
of Silverlink have also qualified their report for the nine months period ended September 30,
2012 in respect of valuation of hotel properties carried ar ¥ 509.43 million on the premise
that the assumptions and estimates used for those valuations are based on bistorical
realization and trends unlikely to be achieved. The change in the value of hotel properties, if
any, will impact the carrying value of the assets and revaluation reserve but will not impact
the net profit for the period. This matter has also been qualified by the auditor in their
report for the period ended December 31, 2011.

As stated in Note 11 of the Condensed Consolidated Interim Financial Statements, Auditors
of Silverlink have also qualified their report for the period ended September 30, 2012 in
respect of debts amounting to ¥ 59.43 million (net of minority) which have been long
outstanding with minimal subsequent receipts. We are unable to ascertain the recoverability

of these debts.

Conclusion

4. Based on our review conducted as above and consideration of reports of other auditors, except

or the effects of the qualification as described in the paragraph 3 above, nothing has come to our
f q paragrap g

attention that causes us to believe that the accompanying Condensed Consolidated Interim
Financial Statements is not prepared, in all material aspects, in accordance with accounting
principles generally accepted in India or that it contains any material misstatement.

Emphasis of Matter

5.

We draw attention to Note 14 of the Condensed Consolidated Interim Financial Statements in
respect of certain income tax and other matters pending in litigation relating to Company and
certain subsidiaries. There exists uncertainty in respect of the final resolution of these material
matters, and the resultant financial adjustments if any, will be recorded in the period in which
these matters ate resolved. Our review report is not qualified in respect of these matters.
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Other Matter

6. The Condensed Consolidated Interim Financial Statements include total assets (after eliminating
intra-group transactions) of € 26,088.46 million, total revenues (after eliminating intra-group
transactions) of € 3,382.25 million and net cash flows aggregating to € 182.83 million of
Silverlink Resorts Limited (“Silverlink™), its subsidiaries, joint ventures and associates and Lodhi
Property Company Limited (“Lodhi”) which have been consolidated based on the interim
financial statements of Silverlink and Lodhi for the nine months period from January 01, 2012 to
September 30, 2012. Management has confirmed that no material adjustments to the Condensed
Consolidated Interim Financial Statements for the period from October 01, 2012 to December
31, 2012 except the one as disclosed and adjusted referred to in note 6 (b) is necessary in the
consolidated financial statements as in their view no material event, affecting the financial
statements of Silverlink and Lodhi has occurred during the period from October 01, 2012 to
December 31, 2012. Our review report is not qualified in respect of this matter.

7. We did not review the condensed interim financial statements of some consolidated entities,
included in the Condensed Consolidated Interim Financial Statements, whose condensed interim
financial statements reflect total assets (after eliminating intra-group transactions) of ¢ 97,261.29
million, total revenues (after eliminating intra-group transactions) of € 9,648.46 million and net
cash flows aggregating to € 78.53 million for the nine months ended on December 31, 2012.
These condensed interim financial statements have been reviewed by other auditors whose
reports have been furnished to us and our opinion in respect thereof is based solely on the report
of such other auditors. Our review report is not qualified in respect of this matter.

For Walker, Chandiok & Co
Chartered Accountants
Firm Registration No.: 001076N

per David Jones
Partner
Membership No. 98113

New Delhi
April 04, 2013
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DLF LIMITED

Condensed Consolidated Interim Balance Sheet as at December 31, 2012

EQUITY AND LIABILITIES
Shareholders’ funds

Share capital

Reserves and surplus

Share application money pending allotment
Minority interests

Non-current liabilities
Long-term borrowings
Other long term liabilities

Long-term provisions

Current liabilities
Short-term borrowings
Trade payables
Other current liabilities

Short-term provisions

ASSETS
Non-current assets
Fixed assets
Tangible assets

As at
December 31,

2012
( Unaudited)

213,893.29
2,585,553.06

A
DLF::
BUILDING INDIA
T in lacs
As at
March 31,
2012
( Audited)

213,887.65
2,509,703.60

2,799,446.35

2,723,591.25

0.02

37,794.25

1,621,560.04

0.02

42,066.03

1,682,416.34

228,718.32 232,178.42
6,381.82 4,851.95
1,856,660.18 1,919,446.71
328,550.02 339,874.45
253,180.58 258,070.34
1,215,093.13 980,430.42
26,916.01 75,465.02
1,823,739.74 1,653,840.23
6,517,640.54 6,338,944.24

1,816,649.67

1,861,913.49

Intangible assets 21,632.66 9,491.22
Capital work-in-progress 770,407.64 887,362.69
Intangible assets under development - 11,918.18
Goodwill on consolidation 156,743.27 162,478.57
Non-current investments 115,926.21 97,327.53
Deferred tax assets (net) 53,655.16 33,492.70
Long-term loans and advances 335,289.47 314,625.29
Other non-current assets 9,804.63 14,410.52
3,280,108.71 3,393,020.19
Current assets
Current investments 154,125.34 15,348.94
Inventories 1,714,068.31 1,617,557.14
Trade receivables 155,168.90 176,590.50
Cash and bank balances 175,477.69 150,623.48
Short-term loans and advances 193,272.02 202,787.17
Other current assets 845,419.57 783,016.82
3,237,531.83 2,945,924.05
6,517,640.54 6,338,944.24
As per our report of even date
For Walker, Chandiok & Co For DLF Limited
Chartered Accountants
per David Jones Subhash Setia Ashok Kumar Tyagi T.C. Goyal

Partner

New Delhi
April 04, 2013

Company Secretary Group Chief Financial Office

Fa

Managing Director



DLF LIMITED

A
DLF::.

BUILDING INDIA

Condensed Consolidated Interim Statement of Profit and Loss for nine months ended December 31, 2012

Income

Sales and other income

Expenses
Cost of revenues
Employee benefits expense

Finance costs

Depreciation, amortisation and impairment

Other expenses

Profit before tax and minority interest/share of profit in associates

Tax expense

Profit before minority interests/share of profit in associates

Share of profit in associates (net)

Minority interests

Profit after tax, minority interests, share of profit in associates and before prior

period items
Prior period items

Income tax (net)
Deferred tax
Other income/ (expense), net

Net Profit for the period

Earnings per share
Basic earning per share R)

Diluted earning per share ®)

T in lacs

Nine months ended

December 31,

December 31,

2012 2011
( Unaudited) ( Unaudited)

677,695.10 747,640.67
677,695.10 747,640.67
230,506.88 269,912.11
45,080.93 43,738.19
172,586.95 164,259.35
61,017.92 52,522.09
89,099.00 76,940.55
598,291.68 607,372.29
79,403.42 140,268.38
14,470.51 41,063.22
64,932.91 99,205.16
89.06 203.77
6,203.38 (565.29)
71,225.35 98,843.64
(80.71) 344.44
844.76 0.07
(378.02) (277.19)
71,611.38 98,910.96
4.22 5.83
4.21 5.81

As per our report of even date

For Walker, Chandiok & Co

Chartered Accountants

per David Jones
Partner

New Delhi
April 04, 2013

Subhash Setia
Company Secretary
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DLF LIMITED BUILDING INDIA

Condensed Consolidated Interim Cash Flow Statement for nine months ended December 31, 2012

% in lacs

Nine months ended
December 31, December 31,

2012 2011

( Unaudited) ( Unaudited)
Cash flows from operating activities 155,613.69 151,098.89
Cash flows from investing activities 53,591.13 541.10
Cash flows used in financing activities (225,639.01) (163,908.65)
Net decrease in cash and cash equivalents (16,434.19) (12,268.66)
Cash and cash equivalents at the beginning of period 93,175.18 124,594.01
Cash and cash equivalents at end of the period 76,740.99 112,325.35
As per our report of even date
For Walker, Chandiok & Co For DLF Limited
Chartered Accountants
per David Jones Subhash Setia Ashok Kumar Tyagi T.C. Goyal
Partner Company Secretary ~ Group Chief Financial Officer Managing Director

New Delhi
April 04, 2013
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DLF Limited

Explanatory Notes to the Condensed Consolidated Interim Financial Statements for nine
months ended December 31, 2012

1. a) These condensed consolidated interim financial statements are prepared under
historical cost convention, on accrual basis, in accordance with the generally accepted
accounting principles in India. The condensed consolidated interim financial
statements have been prepared in accordance with the principles and procedures for
the preparation and presentation of consolidated accounts as set out in the
Accounting Standards (AS-21, AS-23 and AS-27) notified pursuant to the Companies
(Accounting Standard) Rules, 2006 issued by the Central Government in exercise of
the powers conferred under sub section (I) (a) of Section 642 of the Companies Act,
1956 and prepared as per the Accounting Standard 25 (“AS-25”) on Interim financial
reporting. The same accounting policies are followed in these condensed consolidated
interim financial statements as those followed in the annual consolidated financial
statements as of March 31, 2012, except as mention in point (b) and (c) below.

b)  The Institute of Chartered Accountants of India (“ICAI”) recently revised the
Guidance Note on Accounting for Real Estate Transactions.

The Revised Guidance note is applicable on all the projects commenced on or after
April 1, 2012 or where the revenue on the existing projects is not recognized till
March 31, 2012. The revised guidance note prescribes certain conditions to be met
before the company can recognize revenue on the projects.

During the period the Company launched a project “Sky Court” which came under
the purview of the revised guidance note. As at December 31, 2012, the conditions for
recognizing revenue were not met and accordingly, no revenue has been recognized
on this project.

9) During the period, the Company re-assessed its accounting policy in respect of
accruals for Timely Payment Rebate (‘TPR’) to customers, and with effect from April
1, 2012 has decided to recognize the entire liability for the same upon fulfillment by
the respective customers of their complete obligations to receive the TPR as set out in
the agreement to sell, as against the previous policy of recognizing these liabilities
upon the Company’s formal acknowledgment of the TPR to the customer.
Management is of the opinion that this change has resulted in a more representative
presentation of the financial obligations of the Company with respect to TPRs.

Had the Company continued to follow the previous accounting policy with respect to
accrual for TPRs as enumerated above, revenues and the net profit after tax for the
nine months ended December 31, 2012 would have been higher by I 6,849.42 lacs and
< 4,470.18 lacs respectively.

2. In terms of the accounting policy for revenue recognition, estimates of projects costs and
revenues are reviewed periodically by the management and the impact of any changes in such
estimates are recognized in the period in which such changes are determined. During the
period, wherever projects are nearing completion, their cost budgets were adjusted to reflect
the final cost to completion.
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DLF Limited

Explanatory Notes to the Condensed Consolidated Interim Financial Statements for nine
months ended December 31, 2012 ... Contd.

3. During the period, as per the Employee Stock Option Scheme 20006:

a)

< 2,319.64 lacs has been provided as employee benefit expenses, as the proportionate
cost of 4,807,346 numbers of options outstanding as on December 31, 2012.

b) The Company has allotted 281,787 equity shares of face value of I 2 each to the
eligible employees of the Company on account of exercise of vested stock options.
4. Details of borrowings:

Reconciliation of borrowed funds outstanding as at April 1, 2012 and as at December 31,

2012.
Particulars Amount in ¥ lacs
Opening balance as at April 1, 2012 2,506,579.33
Add:- received during the period of nine months ended 618,227.28
December 31, 2012
Less:- Repaid during the period of nine months ended 575,954.98
December 31, 2012
Balance as at December 31, 2012 2,548 851.63
5. The Group is primarily engaged in the business of colonization and real estate development,
which as per Accounting Standard — 17 on “Segment Reporting” notified pursuant to the

Companies (Accounting Standard) Rules, 2006 issued by the Central Government in exercise
of the powers conferred under sub section (I) (a) of Section 642 of the Companies Act, 1956

is cons

idered to be the only reportable business segment. The Group is primarily operating in

India which is considered as a single geographical segment.

6. a)

b)

Condensed consolidated interim financial statements includes total assets of X
260,884.59 lacs as at December 31, 2012, total revenues of I 33,822.48 lacs and net
loss after tax of I 5,881.10 lacs of overseas subsidiary Silverlink Resorts Limited,
(“Silverlink™), its subsidiaries, joint ventures and associates and Lodhi Property
Company Limited (Lodhi), both are consolidated based on the Interim financial
statements for the period ended September 30, 2012. In the opinion of the
management except as given in (b) below, no material event, affecting the condensed
consolidated interim financial statements of the Silvetlink and Lodhi has occurred
during the period October 1, 2012 to December 31, 2012.

DLF Global Hospitality Limited “DGHL”, 100 percent step-down subsidiary of DLF
Limited, and M/s. Mahaman Assets Limited (“Mahaman”) has entered into Share
Purchase Agreement on December 12, 2012 to sell DGHL’s 100% shareholding in
Silverlink at an enterprise value of approximately USD 300 Mn. This is considered as
an initial disclosure event for the discontinued operations. As per the terms of the
agreement, the transaction was slated for final closure by end of February 2013,
subsequently DLF and Mahaman are in discussions to extend the date for closure of
transaction. Pending the closure of the transaction, no effect of the same has been
taken in these condensed consolidated interim financial statements. Pursuant to the
terms of the Share Purchase Agreement, management foresees an estimated loss of I
6,500 lacs, which has been recorded as an impairment of goodwill created on
Silverlink consolidation.
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DLF Limited

Explanatory Notes to the Condensed Consolidated Interim Financial Statements for nine
months ended December 31, 2012 ... Contd.

(@)

(b)

©

Subsequent to the nine months ended on December 31, 2012:-

A definite agreement has been entered between the Company’s wholly-owned subsidiary DLF
Home Developers Ltd. (DHDL) and Tulip Renewable Powertech Private Limited (Tulip).

Accordingly, DHDL’s undertaking comprising of 34.5 MW capacity wind turbines situated at
Tamil Nadu including related assets and liabilities along with relevant long term loans of the
said undertaking, has been transferred by DHDL to Tulip on ‘as is where is basis’ by way of
slump sale for lump sum consideration of I 18,870 lacs on April 4, 2013. As this transaction is
consummated subsequent to the period ended December 31, 2012 no effect of the same is
taken in these condensed consolidated interim financial statements.

A definitive agreement has been entered between company’s wholly-owned subsidiary DLF
Home Developers Ltd. (DHDL) and Violet Green Power Private Limited (Violet)
for transferring of DHDL’s undertaking comprising of 33 MW capacity wind turbines situated
at Rajasthan on ‘as is where is basis’ by way of slump sale for lump sum consideration of I
5,220 lacs. Subject to the fulfillment of the terms and conditions by both the parties in
accordance with the said agreement, the said undertaking including assets and liabilities along
with relevant long term loans would be transferred to Voilet.

The company has entered into definitive Business Transfer Agreement with BLP
Vayu (Project 1) Pvt. Ltd., a subsidiary of Bharat Light & Power Pvt. Ltd. for transferring of
its undertaking comprising of 150 MW capacity wind turbines situated at Kutch, Gujarat on
‘as it where is basis’ by way of slump-sale for a lump sum consideration of I 28,230 lacs.
Subject to the fulfillment of the terms and conditions by both the parties in accordance with
the said agreement, the said undertaking including assets and liabilities along with relevant
long term loans would be transferred to BLP Vayu (Project 1) Pvt. Ltd.

As transactions (b) and (c) noted above are expected to be consummated on receipt of requisite
regulatory approvals and the closing conditions, no effect of the same is taken in these condensed
consolidated interim financial statements.

(This space has been intentionally left blank)
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DLF Limited

Explanatory Notes to the Condensed Consolidated Interim Financial Statements for nine
months ended December 31, 2012 ... Contd.

8. Amalgamation / Merger of subsidiaries

Petitions for certain amalgamations were filed before the Hon’ble High Court of Delhi at
New Delhi and Hon’ble High Court of Punjab and Haryana at Chandigarh by various
subsidiary companies as per details given below. As mentioned against each, the respective
Hon’ble High Coutts have approved/sanctioned the scheme of amalgamation, which were
filed with Registrar of Company (“ROC”), NCT of Delhi & Haryana thereby making the
scheme of amalgamation effective from the appointed date. Accordingly, interim financial
statements of these companies are merged to give effect of the amalgamation.

S. No. | Name of transferee Name of transferor companies Date of filing of Order with
company ROC i.e. effective date
1. DLF Universal | 1.  Adelie Builders & Developers Private. September 28, 2012
Limited Limited
(Wholly owned | 2. Catriona Builders & Constructions Private
subsidiary of DLF Limited
Limited) 3. Delanco Real Estate Private Limited
4. DLF Comfort Hotels Private Limited.
5. DLF Financial Services Limited
6. DLF Haryana SEZ (Ambala) Limited
7.  DLF Haryana SEZ (Gurgaon) Limited
8.  DLF Homes Ambala Private Limited
9.  DLF India Limited
10. DLF New Delhi Convention Centre
Limited
11.  Nilayam Builders & Developers Limited
(All wholly-owned subsidiaries companies of
DLF Limited)
2. DLF Home | 1. Bedelia Builders & Construction Private December 28, 2012
Developers Limited Limited
(Wholly  owned | 5 pankuni World City Limited
i‘:ﬁi‘iﬁ;‘ of DLE 1 3 DHDL Wind Power Private Limited,
4. DLF Developers Limited
5. DLF Gurgaon Developers Limited
6. DLF Wind Power Private Limited
7. Geocities Airport Infrastructures Private
Limited
8. Hiemo Builders & Developers Private Limited
9. Jai Luxmi Real Estate Private Limited
10. Khem Buildcon Private Limited
11. Lawanda Builders & Developers Private
Limited
12. Rati Infratech Private Limited
13. Shivajimarg Properties Limited
14. Springhills Infratech Private Limited
15. Zoria Infratech Private Limited
(All' wholly-owned subsidiaries companies of
DLF Limited)
3. Saket Courtyard | 1. Prowess Buildcon Private Limited December 28, 2012
Hospitality  Private | 2. Cleva Builders & Developers Private Limited
Limited (All JV companies of DLF Limited)
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DLF Limited

Explanatory Notes to the Condensed Consolidated Interim Financial Statements for nine
months ended December 31, 2012 ... Contd.

9. The Company along with its two wholly-owned subsidiaries, divested its entire
stake in Jawala Real Estate Private Limited (Jawala) (a wholly-owned subsidiary
company). Consequent to divestment, Jawala has ceased to be a subsidiary of the
Company with effect from November 01, 2012. Profit before tax on disposal of its
investment amounting to I 83,854.29 lacs is classified as ‘other income’ in these
condensed consolidated interim financial Statements.
b) Further, the company along with its subsidiaries divested its entire stake in following
subsidiaries companies:-
1. Adone Hotels & Hospitality Limited (formerly DLF Hotels & Hospitality
Limited)
2. Marala Real Estate Private Limited (formerely known as DLF Hilton Hotels
(Mysore Limited)
3. Dhoomketu Builders & Developers Private Limited
4. DLF Homes Pune Private Limited
The resulting profit before tax on disposal of these investments amounting to I 4813.24 lacs
are classified as ‘other income’ in these condensed consolidated interim financial statements.
10. Contingent liabilities:
 in lacs)
Particulars December 31, March 31,
2012 2012
(I) Contingent liabilities
a) Guarantees on behalf of third parties 81,802.79 65,391.85
b) Claims against the Group (including unasserted claims) not 86,246.88 94,143.43
acknowledged as debts *
¢) Demand in excess of provisions (pending in appeals):
Income-tax 351,960.67 355,630.31
Other taxes 86,419.60 58,252.05
d) Letter of credit issued on behalf the Group - 243.33
e) Liabilities under export obligations in EPCG scheme 8,385.35 8,950.83
f) Compensation for delayed possession 4,745.36 3,009.59
@) Miscellaneous 583.45 623.86

* Interest on certain claims may be payable as and when the outcome of the related claim is finally

determined and has not been included above.
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DLF Limited

Explanatory Notes to the Condensed Consolidated Interim Financial Statements for nine
months ended December 31, 2012 ... Contd.

11. 'The statutory auditors of one of the subsidiary company namely, Silvetlink Resorts Limited
(‘Silverlink’) in their report for the nine months period ended September 30, 2012 have
qualified the following matters:

e Certain balances in translation reserve and accumulated losses brought forward from the
financial year ended December 31, 2004 as these are yet to be fully reconciled. These
reconciliations pertain  prior to acquisition of Silverlink by the Company. The
management of Silverlink is of the opinion that reconciliation, if any, will not have any
impact on the net worth of the Company. Further, the difference, if any, in reconciliation
will interalia, change only the balance in translation reserve and accumulated brought
forward losses pertaining to prior to acquisition of Silverlink.

e Carrying amount (book value) of a Hotel property valued at USD 9.3 mn (INR 5,094.26
lacs) (as at March 31, 2011 valued at USD 7.5 mn) stating that basis of assumption and
estimates are unlikely to be achieved. Management of Silverlink, based on their future
business plan and valuation report of an independent valuer of international repute (who
have undertaken all hotel valuations for Silverlink over many years) believes that the
assumptions are fair and achievable and does not require any adjustment in the condensed
consolidated interim financial statements of Silverlink.

e  Recoverability of debts amounting to USD 1.08 mn (INR 594.27 lacs) (net off Minority).
Management of Silverlink believes that debts are in ordinary course of business and will be
realized in due course.

12. a) Dividend of 2 per share (100% on the face value of X 2 per equity share) amounting
to < 33,971.28 lacs declared for financial year ended March 31, 2012 and approved at
47th Annual General Meeting held on September 07, 2012 was disbursed
from September 14, 2012 onwards.

b) Two of the subsidiary companies of DLF Limited have declared dividend on
preference shares for the period ended December 31, 2012 of I 12,140.10 lacs (non-
consolidated Companies).

13. The weighted average number of equity shares outstanding during the period has been
considered for calculating the Basic and Diluted Earnings Per Share (not annualised) in
accordance with AS — 20 “Earnings per share”.
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DLF Limited

Explanatory Notes to the Condensed Consolidated Interim Financial Statements for nine
months ended December 31, 2012 ... Contd.

14. Income tax and other matters:

a) As already reported, in the eatlier periods, disallowance of SEZ profits u/s 80IAB of
the Income Tax Act were made by the Income Tax Authorities during the assessments
of the Company and its certain subsidiaties raising demands amounting to I
138,713.95 lacs for the assessment year 2009-10 andI 164,341.78 lacs for the
assessment year 2008-09.

The Company and the respective subsidiary companies had filed appeals before the
appropriate appellate authorities against these demands for the said assessment years.

Based on the advice from independent tax experts and development on the appeals,
the management is confident that additional tax so demanded will not be sustained on
completion of the appellate proceedings and accordingly, pending the decision by the
appellate authorities, no provision has been made in these condensed consolidated
interim financial statements.

b) During the year ended March 31, 2011, the Company and two of its subsidiary
companies received two judgments from the Hon’ble High Court of Punjab and
Haryana cancelling the release/ sale deed of land relating to two IT SEZ/ IT Park
Projects in Gurgaon. The Company and the subsidiary companies had filed Special
Leave petitions (SLPs) challenging the orders in the Hon’ble Supreme Court of India.

The Hon’ble Supreme Court has admitted the matters and stayed the operation of the
impugned judgment till further orders in both the cases.

Based on the advice of the independent legal counsels, the management believes that
there is a reasonably strong likelihood of succeeding before the Hon’ble Supreme
Court. Pending the final decisions on the above matter, no adjustment has been done
in these condensed consolidated interim financial statements.

o) The Competition Commission of India (CCI) on a complaint filed by the Belaire/
Park Place owners associations had passed orders dated August 12, 2011 and August
29, 2011 whetein the CCI had imposed a penalty of I 63,000 lacs on DLF, restrained
DLF from formulating and imposing allegedly unfair conditions with buyers in
Gurgaon and further ordered to suitably modify the alleged unfair conditions on its
buyers.

The said orders of CCI are challenged by DLF on several grounds by filing appeals
before the Competition Appellate Tribunal (COMPAT).

COMPAT has granted stay against the orders of CCI imposing penalty. During
subsequent hearings they have further ordered that the directions of CCI for
modifications of terms of the Agreement shall remain in abeyance.

The appeals are part heard and are listed before COMPAT on April 22, 2013 for final
hearing. Pending the final decisions, no adjustment has been done in these condensed
consolidated interim financial statements.
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DLF Limited

Explanatory Notes to the Condensed Consolidated Interim Financial Statements for nine
months ended December 31, 2012 ... Contd.

15. The Company is presenting for the first time, a condensed set of interim financial statements
for the period ended December 31, 2012, and in accordance with the provisions of
Accounting Standard 25 on ‘Interim Financial Reporting’, has presented comparative
Statement of Profit and Loss and Cash Flow Statement for the previous period and Balance
Sheet for the period year-to-date of the immediately preceding financial year. Previous period
comparatives have been reclassified, wherever considered necessary, to confirm to this
period’s classification.

For DLF Limited

Subhash Setia Ashok Kumar Tyagi T.C. Goyal
Company Secretary ~ Group Chief Financial Officer =~ Managing Director

Place: New Delhi
Date: April 04, 2013
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Auditors' Report

To the Board of Directors of DLF Limited

1. We have audited the attached Consolidated Balance Sheet of DLF Limited, its subsidiaries, associates and
joint ventures (hereinafter collectively referred to as ‘the Group’), as at March 31, 2012, and also the
Consolidated Statement of Profit and Loss and the Consolidated Cash Flow Statement for the year ended
on the date annexed thereto (collectively referred as the ‘Consolidated Financial Statements’). These
Consolidated Financial Statements are the responsibility of the Group’s management and have been
prepared by the Group’s management on the basis of separate financial statements and other financial
information regarding components. Our responsibility is to express an opinion on these Consolidated
Financial Statements based on our audit.

2. We conducted our audit in accordance with the auditing standards generally accepted in India. Those
Standards require that we plan and perform the audit to obtain reasonable assurance whether the
Consolidated Financial Statements are free of material misstatement. An audit includes examining, on a
test basis, evidence supporting the amounts and disclosures in the Consolidated Financial Statements. An
audit also includes assessing the accounting principles used and significant estimates made by
management, as well as evaluating the overall financial statement presentation. We believe that our audit
provides a reasonable basis for our opinion.

3. We report that:

(a) the Consolidated Financial Statements have been prepared by the Group’s management in
accordance with the requirements of Accounting Standard 21 on ‘Consolidated Financial
Statements’, Accounting Standard 23 on ‘Accounting for Investments in Associates in Consolidated
Financial Statements’ and Accounting Standard 27 on ‘Financial Reporting of Interests in Joint
Ventures’ notified pursuant to the Companies (Accounting Standards) Rules, 2006.

(b) We did not audit the financial statements of certain subsidiaries, associates and joint ventures, whose
financial statements reflect total assets (after eliminating intra-group transactions), of ¥ 1,033,584.94
lacs as at March 31, 2012, total revenues (after eliminating intra-group transactions) I 148,902.63 lacs
and net cash flows aggregating to ¥ 12,186.93 lacs for the year then ended. These financial statements
and other financial information have been audited by other auditors whose reports have been
furnished to us by the management, and our opinion is based solely on the reports of the other
auditors.

(¢) The Consolidated Financial Statements also include the unaudited financial statements of a
subsidiary, whose financial statements reflect total assets of I 347.56 lacs as at March 31, 2012, the
total revenues of I 528.69 lacs and net cash flows aggregate to I 86.37 lacs for the year then ended.

These financial statements have been certified by the management.
F 15



(d) The Consolidated Financial Statements include total assets (after eliminating intra-group transactions)
of T 248,251.47 lacs, total revenues (after eliminating intra-group transactions) of I 39,398.37 lacs
and net cash flows of ¥ 958.16 lacs of Silverlink Resorts Limited (“Silverlink™), its subsidiaries, joint
ventures and associates and Lodhi Property Company Limited (“Lodhi”), which has been
consolidated based on the audited Consolidated Financial Statements of Silverlink and Lodhi as at
and for the year ended December 31, 2011. Management has confirmed that no adjustment for the
period January 01, 2012 to March 31, 2012 is necessary in the Consolidated Financial Statements as
in their view no material event, affecting the financial statements of Silverlink and Lodhi has
occurred during the period from January 01, 2012 to March 31, 2012.

(i) As stated in Note 38 of the Consolidated Financial Statements, Auditors of Silverlink have
qualified their report for the year ended December 31, 2011 in respect of the balances in
translation reserve and accumulated losses brought forward from the financial year ended
December 31, 2004 as these are yet to be fully reconciled. These reconciliations pertain prior to
acquisition of Silverlink by the Company. The management of Silverlink is of the opinion that
these reconciliations will not have any material impact on the financial statements; however we
are unable to independently verify the same. Auditors of Silverlink had also qualified their
report on the financial statements for the year ended December 31, 2010 on the same matter.

(ii) As stated in Note 38 of the Consolidated Financial Statements, Auditors of Silverlink have also
qualified their report for the year ended December 31, 2011 in respect of valuation of hotel
properties carried at ¥ 4,759.74 lacs on the premise that the assumptions and estimates used for
those valuations are based on historical realization and trends unlikely to be achieved. The
change in the value of hotel properties, if any, will impact the carrying value of the assets and
revaluation reserve but will not impact the net profit for the year.

5. Without further qualifying our opinion, we draw attention to Note 39 of the Consolidated Financial
Statements in respect of certain income tax and other matters relating to the Company and certain
subsidiaries. There exists uncertainty in respect of the final resolution of these material matters, and
the resultant financial adjustments if any, will be recorded in the periods in which these matters are
resolved.

This space has been intentionally left blank
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6. Based on our audit and on consideration of reports of other auditors on the separate financial
statements and on the other financial information of the subsidiaries, associates and joint ventures,
and to the best of our information and according to the explanations given to us, in our opinion,
subject to our comments in para 4 above, the attached Consolidated Financial Statements give a true
and fair view in conformity with the accounting principles generally accepted in India, in case of:

(a) the Consolidated Balance Sheet, of the state of affairs of the Group as at March 31, 2012;
(b) the Consolidated Statement of Profit and Loss, of the profit for the year ended on that date; and

(c) the Consolidated Cash Flow Statement, of the cash flows for the year ended on that date.

For Walker, Chandiok & Co

Chartered Accountants

Firm Registration No: 001076N

pet David Jones
Partner
Membership No.: 98113

Place: New Delhi
Date: May 30, 2012
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DLF LIMITED DLFA#X#A
Consolidated Balance Sheet as at March 31, 2012 BUILDING INDIA
% in lacs
Note 2012 2011

EQUITY AND LIABILITIES

Shareholders’ funds

Share capital 2 213,887.65 214,977.58

Reserves and surplus 3 2,509,703.60 2,418,232.34
2,723,591.25 2,633,209.92

Share application money pending allotment 0.02 0.02

Minority interests 42,066.03 57,520.48

Non-current liabilities

Long-term borrowings 4 1,682,416.34 1,830,762.76
Other long-term liabilities 5 232,178.42 244,201.00
Long-term provisions 6 4,851.95 3,120.74
1,919,446.71 2,078,084.50
Current liabilities
Short-term borrowings 7 339,874.45 334,453.31
Trade payables 8 258,070.34 226,362.58
Other current liabilities 9 980,430.42 685,765.84
Short-term provisions 6 75,465.02 66,374.67
1,653,840.23 1,312,956.40
6,338,944.24 6,081,771.32
ASSETS
Non-current assets
Fixed assets
Tangible assets 10 1,861,913.49 1,784,917.21
Intangible assets 10 9,491.22 2,293.62
Capital work-in-progress 10 887,362.69 1,008,603.91
Intangible assets under development 10 11,918.18 14,839.66
Goodwill on consolidation 162,478.57 138,404.43
Non-current investments 11 97,327.53 71,524.29
Deferred tax assets (net) 12 33,492.70 16,327.95
Long-term loans and advances 13 314,625.29 201,728.55
Other non-current assets 14 14,410.52 18,766.34
3,393,020.19 3,257,405.96
Current assets
Current investments 15 15,348.94 28,052.52
Inventorties 16 1,617,557.14 1,503,876.29
Trade receivables 17 176,590.50 156,597.29
Cash and bank balances 18 150,623.48 132,177.63
Short-term loans and advances 13 202,787.17 214,916.37
Other current assets 19 783,016.82 788,745.26
2,945,924.05 2,824,365.36
6,338,944.24 6,081,771.32
Significant accounting policies 1
The accompanying notes are an integral part of the consolidated financial statements
For and on behalf of the Board of Directors
Ashok Kumar Tyagi Subhash Setia T.C. Goyal Rajiv Singh
Group Chief Financial Officer Company Secretary Managing Director Vice Chairman

This is the Consolidated Balance Sheet referred to in our report of even date

for Walker, Chandiok & Co

Chartered Accountants

Place : New Delhi per David Jones

Date : May 30, 2012 Partner
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DLF LIMITED DLF:,
BUILDING INDIA
Consolidated Statement of Profit and Loss for the year ended March 31, 2012
Tin lacs
Note 2012 2011
Income
Sales and other income 20 1,022,385.33 1,014,444.43
1,022,385.33 1,014,444.43
Expenses
Cost of revenues 21 3906,747.44 429,994.04
Employee benefits expense 22 58,617.61 57,213.15
Finance costs 23 224,648.29 170,561.88
Depreciation, amortisation and impairment 24 68,882.89 63,071.65
Other expenses 25 117,141.22 93,583.34
866,037.45 814,424.06
Profit before exceptional items, tax and minority interest / share of profit (loss) in associates 156,347.88 200,020.37
Exceptional items 1,598.02 -
Profit before tax and minority interest / share of profit (loss) in associates 154,749.86 200,020.37
Tax expense 26 36,934.55 45,941.11
Profit before minority interests / share of profit (loss) in associates 117,815.31 154,079.26
Share of (loss) /profit in associates (net) (150.19) 882.62
Minority interests 3,363.98 (723.82)
Profit after exceptinal items, tax, minority interests and before prior period items 121,029.10 154,238.06
Prior period items
Income tax (net) 320.01 1,733.66
Deferred tax (652.96) 0.09
Other income/ (expense), net (614.18) 8,050.06
Depreciation, amortisation and impairment - (60.99)
Net profit for the year 120,081.97 163,960.88
Earnings per share 27
Basic earning per share ]) 7.07 9.66
Diluted earning per share %) 7.06 9.64
Significant accounting policies 1

The accompanying notes are an integral part of the consolidated financial statements

For and on behalf of the Board of Directors

Ashok Kumar Tyagi Subhash Setia T.C. Goyal Rajiv Singh
Group Chief Financial Officer Company Secretary Managing Director Vice Chairman

This is the Consolidated Statement of Profit and Loss refetred to in our report of even date

for Walker, Chandiok & Co

Chartered Accountants

Place : New Delhi pet David Jones
Date : May 30, 2012 Partner
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DLF LIMITED DLF::
BUILDING INDIA
Consolidated Cash Flow Statement for the year ended March 31, 2012
T in lacs
2012 2011

A . CASH FLOW FROM OPERATING ACTIVITIES
Net profit before tax, prior period items and minority interest 154,749.86 200,020.37
Adjustments for:

Depreciation, amortisation and impairment 68,882.89 63,071.65
loss /(profit) on sale of fixed assets, (net) 313.98 (6,600.48)
Interest / guarantee charges 224,648.29 170,561.88
Income from investment in trust (375.83) (149.52)
(Profit)/ loss from partnership firms, (net) (295.04) 394.15
Provision for doubtful debts and advances 15,585.29 5,007.23
Advances / assets written off (including preliminary expenses) 1,953.68 883.75
Exchange fluctuations (net) 260.24 (939.28)
Prior period items, (net) (614.18) 8,050.06
Profit on sale of shares /investments, (net) (26,048.09) (15,867.90)
Unclaimed balances and excess provisions written back (2,354.08) (2,517.05)
Amortisation of deferred employees compensation, (net) 3,889.80 5,039.89
Amount forfeited on properties (2,923.09) (3,094.32)
Provision for employee benefits (667.67) 354.90
Interest/ dividend income (23,191.67) (26,098.53)
Operating profit before working capital changes 413,814.38 398,116.80
Movements in working capital :
Increase in trade and other recievables (56,084.83) (301,859.44)
Increase in inventories (61,081.02) (203,493.13)
Increase in trade and other payables 70,339.10 459,502.09
Cash generated from operations 366,987.63 352,266.32
Direct taxes paid (net of refunds) (115,012.61) (74,696.93)
Net cash generated from operating activities (A) 251,975.02 277,569.39

B. CASH FLOWS FROM INVESTING ACTIVITIES

Purchase of fixed assets (including capital work in progress) (57,583.20) (110,127.58)
Proceeds from sale of fixed assets 53,389.27 41,485.43
Interest/dividend received 30,656.41 26,594.59
Movement in share/debenture application money paid (net) (2,543.07) (1,872.00)
Movement in fixed deposits with maturity more than 3 months (net) (19,121.98) (19,450.62)
Purchase of investments (70,157.07) (39,949.94)
Proceeds from sale of investment 62,994.55 486,723.60
Net cash generated from investing activities (B) (2,365.15) 383,403.48

C. CASH FLOWS FROM FINANCING ACTIVITIES

(Repayment)/ proceeds from issue of debentures (net) (30,000.00) 50,000.00
Proceeds from borrowings 642,907.44 928,390.04
Repayment of borrowings (505,3806.45) (746,819.38)
Redemption of preference shares (1,106.20) (410,960.03)
Premium on redemption of preference shares - (123,787.18)
Proceeds from issue of capital (including securities premium) 10,542.67 13,215.84

Dividend paid (51,072.82) (82,967.38)
Dividend tax paid (8,449.56) (8,280.74)
Interest/ guarantee charges paid (301,251.32) (259,131.82)
Net cash used in financing activities (C ) (243,816.24) (640,340.65)
Net increase in cash and cash equivalents (A + B + C) 5,793.63 20,632.22

A

By W
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DLF LIMITED DLF:

BUILDING INDIA
Consolidated Cash Flow Statement for the year ended March 31, 2012 (cont'd)
% in lacs
2012 2011

Cash and cash equivalents at the beginning of the year 87,381.55 66,749.33
Cash and cash equivalents at the end of the year 93,175.18 87,381.55
5,793.63 20,632.22

Note:
Cash and cash equivalents (as per Note 18 to the consolidated financial statements) 92,914.94 88,144.76
Less: Exchange (loss) /gain (260.24) 763.21
93,175.18 87,381.55

Figures in brackets indicates cash outflow

For and on behalf of the Board of Directors

Ashok Kumar Tyagi Subhash Setia T.C.Goyal Rajiv Singh
Group Chief Financial Officer Company Secretary Managing Director Vice-Chairman

This is the Consolidated Cash Flow Statement referred to in our report of even date

for Walker, Chandiok & Co

Chartered Accountants

Place : New Delhi per David Jones
Date : May 30, 2012 Pattner

(This space has been intentionally left blank)
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DLF LIMITED

A
DLF::

BUILDING INDIA

Notes to the consolidated financial statements for the year ended March 31, 2012

1

Significant Accounting Policies

a. Nature of operations

DLF Limited (‘DLF or the ‘Company’), a public limited company, together with its subsidiaries, joint
ventures and associates (collectively referred to as the ‘Group’) is engaged primarily in the business of
colonisation and real estate development. The operations of the Group span all aspects of real estate
development, from the identification and acquisition of land, to planning, execution, construction and
marketing of projects. The Group is also engaged in the business of generation of power, provision of
maintenance services, hospitality and recreational activities, life insurance and retail chain outlets.

b. Basis of accounting

The Consolidated Financial Statements are prepared under historical cost convention on an accrual basis,
in accordance with the generally accepted accounting principles in India and to comply with the
Accounting Standards prescribed in the Companies (Accounting Standards) Rules, 2006 issued by the
Central Government in exercise of the power conferred under sub-section (I) (a) of section 642 of the
Companies Act, 1956 (the ‘Act’), other pronouncements of The Institute of Chartered Accountants of
India (ICAI) and guidelines issued by The Securities and Exchange Board of India, to the extent
applicable.

c. Principles of consolidation

1.

The Consolidated Financial Statements include the financial statements of DLF Limited, its subsidiaries,
joint ventures, partnership firms and associates. The Consolidated Financial Statements of the Group
have been prepared in accordance with Accounting Standard AS 21 ‘Consolidated Financial Statements’,
AS 23 ‘Accounting for Investments in Associates in Consolidated Financial Statements’ and AS 27
‘Financial Reporting of Interests in Joint Ventures’ (as applicable) notified pursuant to the Companies
(Accounting Standards) Rules, 2006. The consolidated financial statements are prepared on the following
basis:

Consolidated Financial Statements include consolidated balance sheet, consolidated statement of
profit and loss, consolidated statement of cash flows and notes to the Consolidated Financial
Statements and explanatory statements that form an integral part thereof. The Consolidated Financial
Statements are presented, to the extent possible, in the same format as that adopted by the parent for
standalone financial statements.

The Consolidated Financial Statements include the financial statements of the Company and all its
subsidiaries, which are more than 50 per cent owned or controlled and partnership firms where the
Company’s share in the profit sharing ratio is more than 50 per cent during the year. Investments in
entities that were not more than 50 per cent owned or controlled and partnership firms where the
profit sharing ratio was not more than 50 per cent during the year have been accounted for in
accordance with the provisions of Accounting Standard 13 ‘Accounting for Investments’, or
Accounting Standard 23 ‘Accounting for Investments in Associates in Consolidated Financial
Statements’, or Accounting Standard 27 ‘Financial Reporting of Interests in Joint Ventures (as
applicable) notified pursuant to the Companies (Accounting Standards) Rules, 2006.
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DLF LIMITED

Notes to the consolidated financial statements for the year ended March 31, 2012
(Cont’d)

1.

iv.

Vi.

The consolidated financial statements have been combined on a line-by-line basis by adding the book
values of like items of assets, liabilities, income and expenses after eliminating intra-group balances /
transactions and resulting elimination of unrealised profits in full. The amounts shown in respect of
reserves comprise the amount of the relevant reserves as per the balance sheet of the parent
company and its share in the post-acquisition increase in the relevant reserves of the entity to be
consolidated. Financial interest in joint ventures has been accounted for under the proportionate
consolidation method.

Investments in associates are accounted for using the equity method. The excess of cost of
investment over the proportionate share in equity of the associate as at the date of acquisition of
stake is identified as goodwill and included in the carrying value of the investment in the associate.
The carrying amount of the investment is adjusted thereafter for the post acquisition change in the
share of net assets of the associate. However, the share of losses is accounted for only to the extent
of the cost of investment. Subsequent profits of such associates are not accounted for unless the
accumulated losses (not accounted for by the Group) are recouped. Where the associate prepares and
presents consolidated financial statements, such consolidated financial statements of the associate are
used for the purpose of equity accounting. In other cases, standalone financial statements of
associates are used for the purpose of consolidation.

Minority interest tepresents the amount of equity attributable to minority shareholders/ pattners at
the date on which investment in a subsidiary/ partnership firm is made and its share of movements
in equity since that date. Any excess consideration received from minority shareholders of
subsidiaries/ minority partners of partnership firms over the amount of equity attributable to the
minority on the date of investment is reflected under Reserves and Surplus.

Notes to the Consolidated Financial Statements, represents notes involving items which are
considered material and are accordingly duly disclosed. Materiality for the purpose is assessed in
relation to the information contained in the Consolidated Financial Statements. Further, additional
statutory information disclosed in separate financial statements of the subsidiary and/or a parent
having no bearing on the true and fair view of the Consolidated Financial Statements has not been
disclosed in the Consolidated Financial Statements.

d. Use of estimates

The preparation of Consolidated Financial Statements in conformity with generally accepted accounting
principles requires management to make estimates and assumptions that affect the reported amounts of
assets and liabilities and disclosure of contingent liabilities on the date of the Consolidated Financial
Statements and the results of operations for the reporting periods. Although these estimates are based
upon management’s knowledge of current events and actions, actual results could differ from those
estimates and revisions, if any, are recognised in the current and future periods.

e. Tangible assets, capital work in progress and depreciation/ amortisation

i) Fixed assets (gross block) are stated at historical cost less accumulated depreciation and impairment,

if any. Cost comprises the purchase price and any attributable cost of bringing the asset to its
working condition for its intended use.

Building / specific identifiable portions of Building, including related equipments are capitalized

when the construction is substantially complete or upon receipt of the occupancy certificate,
whichever is eatlier.
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DLF LIMITED

Notes to the consolidated financial statements for the year ended March 31, 2012
(Cont’d)
ii) In respect of certain overseas hotel properties that have commenced commercial operations, are

i)

v)

stated in the balance sheet at their revalued amounts, less any subsequent accumulated depreciation
and subsequent accumulated impairment losses. Revaluations are performed with sufficient regularity
such that the carrying amount does not differ materially from that which would be determined using
fair values at the balance sheet date. Any revaluation increase arising on the revaluation of such hotel
properties is credited to the revaluation reserve.

Capital work in progress (including intangible assets under development) represents expenditure
incurred in respect of capital projects/intangible assets under development and is carried at cost.
Cost includes land, related acquisition expenses, development / construction costs, borrowing costs
capitalised and other direct expenditure.

Depreciation on fixed assets (including buildings and related equipments rented out and included
under current assets as inventories) is provided on a straight line method, at the rates and in the
manner prescribed in Schedule XIV to the Companies Act, 1956, or based on the estimated useful
lives of assets, whichever is higher, as applicable. The useful lives as estimated by the management is
as follows:

Description Estimated useful life
(years)

Leasehold land Over the effective term of
the lease

Buildings 25-62

Plant and machinery 4-20

Computers and software 2-6

Furniture and fixtures 10-15

Office equipment 8

Vehicles 2-10

Depreciation in respect of assets relating to the power generating division of one of the subsidiary
companies is provided on the straight line method in terms of the Electricity (Supply) Act, 1948 on the
basis of Central Government Notification No. S.O 266 (E) dated March 29, 1994, from the year
immediately following the year of commissioning of the assets in accordance with the clarification
issued by the Central Electricity Authority as per the accounting policy specified under the Electricity
(Supply) Annual Accounts Rules, 1985.

Depreciation on revalued properties of certain overseas hotel properties is charged to statement of
profit and loss. On subsequent sale or retirement of a revalued property, the attributable revaluation
surplus remaining in the revaluation reserve is transferred directly to reserves and surplus.

Leasehold land under perpetual lease are not being amortised. The leasehold lands, other than
perpetual lease, are being amortised on a time proportion basis over their respective lease periods.

f. Intangibles

i. Computer Software:

Softwares which are not integral part of the hardware are classified as intangibles and are stated at cost
less accumulated amortisation. Softwares are being amortised over the estimated useful life of three to
five years, as applicable.
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DLF LIMITED BUILDING INDIA

Notes to the consolidated financial statements for the year ended March 31, 2012
(Cont’d)

ii. Usage rights:

The Company has acquired exclusive usage rights for 30 years under the build, own, operate and transfer
scheme of the public private partnership (‘PPP’) scheme in respect of properties developed as automated
multi-level car parking and commercial space and classified them under the “Intangible Assets — Right on
Building and Right on Plant & Machinery”. The Company has arrived at the cost of such intangible assets
in accordance with provisions of relevant Accounting Standards. The cost of these rights is being
amortised over the concession period in the proportion in which the actual revenue received during the
accounting year bears to the Projected Revenue from such Intangibles till the end of concession period in
accordance with the notification no. G.S.R. 298 (E) dated April 17, 2012 as notified in Ministry of
Corporate Affairs (“MCA”) on the Intangible Assets of Schedule XIV of the Companies Act 1956.

iii. Goodwill:

The difference between the cost of investment to the Group in Subsidiaries and Joint Ventures and the
proportionate share in the equity of the investee company as at the date of acquisition of stake is
recognised in the consolidated financial statements as Goodwill or Capital Reserve, as the case may be.

g. Investments

Investments are classified as non-current or current, based on management's intention at the time of
purchase. Investments that are readily realisable and intended to be held for not more than a year are
classified as current investments. All other investments are classified as non-current investments.

Trade investments are the investments made for or to enhance the Company's business intetests.

Current investments are stated at lower of cost and fair value determined on an individual investment
basis. Non-current investments are stated at cost and provision for diminution in their value, other
than temporary, is made in the financial statements.

Profit/loss on sale of investments is computed with reference to the average cost of the investment.

In respect of Life Insurance business, investments are made in accordance with the Insurance Act,
1938 and Insurance Regulatory & Development Authority (Investment) Regulations, 2000. These
Investments are recorded at cost on date of purchase including brokerage and statutory levies.

h. Inventories:
Inventories are valued as undet:

i) Land and plots other than area transferred to constructed properties at the commencement of
construction are valued at lower of cost/ approximate average cost/ as re-valued on conversion to
stock and net realisable value. Cost includes land (including development rights) acquisition cost,
borrowing cost, estimated internal development costs and external development charges.

i) Constructed properties other than Special Economic Zone (SEZ) projects includes the cost of land
(including development rights and land under agreements to purchase), internal development costs,
external development charges, construction costs, overheads, borrowing cost, development/
construction materials, and is valued at lower of cost/ estimated cost and net realisable value.
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DLF LIMITED

Notes to the consolidated financial statements for the year ended March 31, 2012
(Cont’d)

iii)

1v)

v)

vi)

In case of SEZ projects, constructed properties include internal development costs, external
development chatges, construction costs, overheads, botrowing cost, development/ construction
materials, and is valued at lower of cost/ estimated cost, and net realisable value.

Development rights represent amount paid under agreement to purchase land/ development rights
and borrowing cost incutred by the company to acquite irrevocable and exclusive licenses/
development rights in identified land and constructed properties, the acquisition of which is at an
advanced stage.

Cost of construction/ development material is valued at lower of cost or net realisable value.

Rented buildings and related equipments are valued at cost less accumulated depreciation.

vii) In respect of the power generating division of one of the subsidiary company, materials &

vii)

components and stores & spares are valued at lower of cost or net realisable value. The cost is
determined on the basis of moving weighted average. Loose tools are valued at depreciated value.
Depreciation has been provided on a straight line method at the rate of ten per cent per annum.

Stocks for maintenance and recreational facilities (including stores and spates) are valued at cost ot
net realisable value, whichever is lower. Cost of inventories is ascertained on a weighted average
basis.

Inventories at retail chain outlets are valued at lower of cost, computed on a moving weighted
average basis and estimated net realisable value after providing for cost of obsolescence and other
anticipated losses wherever considered necessary.

Stock of food and beverages is valued at cost or net realisable value, whichever is lower. Cost
comprises of cost of material including freight and other related incidental expenses and is arrived at
on first in first out basis. Slow moving inventory is determined on management estimates.

i. Revenue recognition

(1)

Revenue from constructed properties

a) Revenue from constructed properties, other than SEZ projects, is recognised on the percentage of
completion method. Total sale consideration as per the duly executed agreement to sell /
application (containing salient terms of agreement to sell), is recognised as revenue based on the
percentage of actual project costs incurred thereon to total estimated project cost, subject to such
actual cost incurred being 30 per cent or more of the total estimated project cost. Project cost
includes cost of land, cost of development rights, estimated construction and development cost,
borrowing cost of such properties. The estimates of the saleable area and costs are reviewed
periodically and effect of any change in such estimates is recognised in the petiod such changes atre
determined. However, when the total project cost is estimated to exceed total revenues from the
project, the loss is recognised immediately.
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DLF LIMITED BUILDING INDIA

Notes to the consolidated financial statements for the year ended March 31, 2012
(Cont’d)

b) For SEZ projects, revenue from development charges is recognised on the percentage of
completion method in accordance with the terms of the Co-developer Agreements /
Memorandum of understanding (‘MOU’), read with addendum, if any. The total development
charges is recognised as Revenue on the percentage of actual project cost incurred thereon to total
estimated project cost, subject to such actual cost incurred being 30% or more of the total
estimated project cost. The estimated project cost includes construction cost, development and
construction material, internal development cost, external development charges, borrowing cost
and overheads of such project. Revenue from lease of land pertaining to such projects is
recognised in accordance with the terms of the Co-developer Agreements/ MOU on accrual basis.

(ii) Sale of land and plots

Sale of land and plots (including development rights) is recognised in the financial year in which the
agreement to sell / application containing salient terms of agreement to sell is executed. Where the
Company has any remaining substantial obligations as per agreements, revenue is recognised on
‘percentage of completion method’ as per () a) above.

(iii) Construction contracts

a) Revenue from cost plus contracts is recognised with respect to the recoverable costs incurred
during the period plus the margin in accordance with the terms of the agreement.

b) Revenue from fixed price contract is recognised under percentage of completion method.
Percentage of completion method is determined as a proportion of cost incurred up to the
reporting date to the total estimated contract cost.

(iv) Rental income

Rental income is recognised in the statement of profit and loss on accrual basis in accordance with
the terms of the respective lease agreements.

(v) Power supply

a. Revenue from power supply together with claims made on customers is recognised in terms
of power purchase agreements entered into with the respective purchasers.

b. Revenue from energy system development contracts is recognised on percentage of
completion method and accounted for inclusive of excise duty recovered, where applicable.
Accordingly, revenue is recognised when cost incurred (including appropriate portion of
allocable overheads) on the contract is estimated at 30 per cent or more, of the total cost to
be incurred (including all foreseeable losses and an appropriate portion of allocable
overheads) for the completion of contract, wherever applicable.

c. Revenue from wind power generation projects is recognised on the basis of actual power
sold (net of reactive energy consumed), as per the terms of the relevant power purchase
agreements with the purchasers.

d. Sale of Certified Emission Reductions (CERs) and Voluntary Emission Reductions (VERs) is
recognised as income on the delivery of the CERs/VERs to the customet’s account and
receipt of payment.
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DLF LIMITED
Notes to the consolidated financial statements for the year ended March 31, 2012

(Cont’d)

(vi) Hospitality services and recreational facility income

(vii)

(viii)

(ix)

Subscription and non refundable membership fee is recognised on proportionate basis over
the period of the subscription/ membership.

Revenue from food and beverage is recorded net of sales tax/ value added tax and
discounts.

Sales of merchandise are stated net of goods sold on consignment basis as agents.

Revenue from hotel operations and related services is recognised net of discounts and sales
related taxes in the period in which the services are rendered.

Income from golf operations, course capitation, sponsorship etc is fixed and recognised as
per the agreement with the parties, as and when services are rendered.

Sale of cinema tickets is stated net of discounts.

Life insurance

o)
b)

Premium is recognised as income when due. Unallocated premium on lapsed policies is not
recognised as income unless reinstated.

For linked business, premium income is recognised when the associated units are allocated.
Top up premium (i.e. premium paid in excess of annual target premium as per policy
contract) are recognised as single premium. Fees on linked policies including fund charges
etc. are recovered from the linked fund and recognised in accordance with terms and
conditions of the policies.

Premium ceded is accounted at the time of recognition of premium income in accordance
with treaty or in principle agreement with the reinsurers.

Retail chain outlets

Income from sales is recognised when significant risks and rewards in respect of ownership of
the goods are transferred to the customers and is stated net of trade discounts, value added taxes
and estimated sales return, wherever applicable.

Others

Revenue from design and consultancy services is recognised on percentage of completion
method to the extent it is probable that the economic benefits will flow to the group and the
revenue can be reliably measured.

Revenue in respect of maintenance services is recognised on an accrual basis, in accordance
with the terms of the respective contract.

Dividend income is recorded when the right to receive the dividend is established by the
reporting date.

Service receipts and interest from customers under agreements to sell is accounted for on an
accrual basis except in cases where ultimate collection is considered doubtful.

Interest income is accounted for on time proportion basis taking into account the amount
outstanding and the applicable rate of interest.

Share of profit/ loss from firms in which the Company is a partner is accounted for in the
financial year ending on (or immediately before) the date of the balance sheet.
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DLF LIMITED

Notes to the consolidated financial statements for the year ended March 31, 2012
(Cont’d)

]

Unbilled receivables

Unbilled receivables disclosed under note 19 — ‘Other Current Assets’ represents revenue
recognised based on percentage of completion method (as per Para no. (i)(i) and (i)(ii) above), over
and above the amount due as per the payment plans agreed with the customers.

k. Cost of revenues

i) Cost of constructed properties other than SEZ projects, includes cost of land (including cost of
development rights/ land under agreements to purchase), estimated internal development costs,
external development charges, cost of development rights, construction and development cost,
borrowing cost, construction materials, which is charged to the statement of profit and loss
based on the percentage of revenue recognised as per accounting policy ({)(@) above, in
consonance with the concept of matching costs and revenue. Final adjustment is made on
completion of the applicable project.

For SEZ projects, cost of constructed properties includes estimated internal development costs,
external development charges, construction and development cost, borrowing cost, construction
materials, which is charged to the statement of profit and loss based on the percentage of
revenue recognised as per accounting policy (i)(i) above, in consonance with the concept of
matching costs and revenue. Final adjustment is made on completion of the applicable project.

ii) Cost of land and plots includes land (including development rights), acquisition cost, estimated
internal development costs and external development charges, borrowing cost which is charged
to the statement of profit and loss based on the percentage of land/ plotted area in respect of
which revenue is recognised as per accounting policy (i)(ii) above to the saleable total land/
plotted area of the scheme, in consonance with the concept of matching cost and revenue. Final
adjustment is made on completion of the specific project.

1. Borrowing costs

Borrowing costs that are attributable to the acquisition and/or construction of qualifying assets are
capitalized as part of the cost of such assets, in accordance with Accounting Standard 16 “Borrowing
Costs”. A qualifying asset is one that necessarily takes a substantial period of time to get ready for its
intended use. Capitalisation of borrowing costs is suspended in the period during which the active
development is delayed due to, other than temporary, interruption. All other borrowing costs are
charged to the statement of profit and loss as incurred.

m. Taxation

Tax expense comprises current income tax and deferred tax and is determined and computed at the
standalone entity level. Current income tax is measured at the amount expected to be paid to the tax
authorities in accordance with the Indian Income Tax Act and in the overseas branches / companies
as per the respective tax laws. Deferred income tax reflects the impact of current year timing
differences between taxable income and accounting income for the year and reversal of timing
differences of earlier years. Deferred tax is measured based on the tax rates and tax laws enacted or
substantively enacted at the balance sheet date. Deferred tax assets and deferred tax liabilities across
various countries of operation are not set off against each other as the company does not have a legal
right to do so. Deferred tax assets are recognised only to the extent that there is reasonable certainty
that sufficient future taxable income will be available against which such deferred tax assets can be
realised. In situations, where the Group entity has unabsorbed depreciation or carry forward tax
losses, deferred tax assets are recognised only if there is virtual certainty supported by convincing
evidence that they can be realised against future taxable profits.
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At each balance sheet date, the Group re-assesses unrecognised deferred tax assets. It recognises
unrecognised deferred tax assets to the extent that it has become reasonably certain, as the case may

be, that sufficient future taxable income will be available against which such deferred tax assets can
be realised.

n. Lease transactions
a) Where a Group entity is the lessee

Finance leases, which effectively transfer to the lessee substantially all the risks and benefits incidental
to ownership of the leased item, are capitalized at the lower of the fair value and present value of the
minimum lease payments at the inception of the lease term and disclosed as leased assets. Lease
payments are apportioned between the finance charges and reduction of the lease liability based on
the implicit rate of return. Finance charges are charged directly against income. Lease management
fees, legal charges and other initial direct costs are capitalized.

If there is no reasonable certainty that the Group entity will obtain the ownership by the end of lease
term, capitalized leased assets are depreciated over the shorter of the estimated useful life of the asset
or the lease term.

Leases, where the lessor effectively retains substantially all the risks and benefits of ownership of the
leased item, are classified as operating leases. Operating lease payments are recognised as an expense
in the statement of profit and loss on straight line basis over the lease term.

b) Where a Group entity is the lessor

Leases which effectively transfer to the lessee substantially all the risks and benefits incidental to
ownership of the leased item are classified and accounted for as finance lease.

Assets subject to operating leases are included in fixed assets/cutrent assets/investment properties.
Lease income is recognised in the statement of profit and loss on a straight line basis over the lease
term. Costs, including depreciation are recognised as an expense in the statement of profit and loss.
Initial direct costs such as legal costs, brokerage costs etc are recognised immediately in the statement
of profit and loss.

o. Foreign currency transactions
a) Relating to Overseas entities

Indian Rupee ) is the reporting currency for the Group. However, reporting currencies of certain
non-integral overseas subsidiaries are different from the reporting currency of the Group. The
translation of local currencies into Indian Rupee is performed for assets and liabilities (excluding
share capital, opening reserves and surplus), using the exchange rate as at the balance sheet date.

Revenues, costs and expenses are translated using weighted average exchange rate during the
reporting period. Share capital, opening reserves and surplus are carried at historical cost. The
resultant currency translation exchange gain/ loss is carried as foreign currency translation reserve
under reserves and surplus. Investments in foreign entities are recorded at the exchange rate
prevailing on the date of making the investment.
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Income and expenditure items of integral foreign operations are translated at the monthly average
exchange rate of their respective foreign cutrencies. Monetary items at the balance sheet date atre
translated using the rates prevailing on the balance sheet date. Non - monetary assets are recorded at
the rates prevailing on the date of the transaction.

b) Relating to Indian entities

Transactions in foreign currency are accounted for at the exchange rate prevailing on the date of the
transaction. All monetary items denominated in foreign currency are converted into Indian Rupees at
the year-end exchange rate. Income and expenditure of the overseas liaison office is translated at the
yeatly average rate of exchange. The exchange differences arising on such conversion and on
settlement of the transactions are recognised in the statement of profit and loss.

In terms of the clarification provided by Ministry of Corporate Affairs (“MCA”) vide a notification
no. G.S.R.225(E) on Accounting Standard — 11 “Changes in Foreign Exchange Rates”, the exchange
differences on long term foreign currency monetary items are adjusted in the cost of depreciable
capital assets.

p- Employee benefits

Expenses and liabilities in respect of employee benefits are recorded in accordance with the notified
Accounting Standard 15 - Employee Benefits.

i) Provident fund

Certain entities of the group make contribution to statutory provident fund trust setup in
accordance with the Employees’ Provident Funds and Miscellaneous Provisions Act, 1952. In
terms of the Guidance on implementing the revised AS — 15, issued by the Accounting Standard
Board of the ICAI, the provident fund trust set up by the Company is treated as a defined
benefit plan since the Company has to meet the interest shortfall, if any. Accordingly, the
contribution paid or payable and the interest shortfall, if any, is recognised as an expense in the
period in which services are rendered by the employee.

Certain other entities of the Group make contribution to the statutory provident fund in
accordance with the Employees Provident Fund and Miscellaneous Provision Act, 1952 which is
a defined contribution plan and contribution paid or payable is recognised as an expense in the
period in which the services are rendered.

ii) Gratuity

Gratuity is a post employment benefit and is in the nature of a defined benefit plan. The liability
recognised in the balance sheet in respect of gratuity is the present value of the defined benefit/
obligation at the balance sheet date less the fair value of plan assets, together with adjustments
for unrecognised actuarial gains or losses and past service costs. The defined benefit/ obligation
are calculated at or near the balance sheet date by an independent actuary using the projected
unit credit method.

Actuarial gains and losses arising from past expetience and changes in actuarial assumptions atre
credited or charged to the statement of profit and loss in the year in which such gains or losses
are determined. For certain consolidated entities, contributions made to an approved gratuity
fund (funded by contributions to LIC under its group gratuity scheme) are charged to revenue
on accrual basis.
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iii) Compensated absences

Liability in respect of compensated absences becoming due or expected to be availed within one
year from the balance sheet date is recognised on the basis of undiscounted value of estimated
amount required to be paid or estimated value of benefit expected to be availed by the
employees. Liability in respect of compensated absences becoming due or expected to be availed
more than one year after the balance sheet date is estimated on the basis of an actuarial valuation
performed by an independent actuary using the projected unit credit method.

Actuarial gains and losses arising from past expetience and changes in actuarial assumptions atre
credited or charged to the statement of profit and loss in the year in which such gains or losses
are determined.

iv) Superannuation benefit

Superannuation is in the nature of a defined benefit plan. Certain entities make contributions
towards superannuation fund (funded by payments to Life Insurance Corporation of India under
its Group Superannuation Scheme) which is charged to revenue on accrual basis.

v) Cash settled options

vi)

Accounting value of cash settled options granted to employees under the employees shadow /
phantom option scheme is determined on the basis of intrinsic value representing the excess of
the average market price, during the month before the reporting date, over the exercise price of
the shadow option. The same is charged as employee benefits over the vesting period, in
accordance with Guidance Note No 18 “Share Based Payments”, issued by the TCAI’.

Other short term benefits

Expense in respect of other short term benefits is recognised on the basis of the amount paid or
payable for the period during which services are rendered by the employee.

vii) Overseas entities

Post employment benefits

* Defined contribution

Payments to defined contribution retirement benefit plans are charged as an expense as they fall
due. Payments made to state-managed retirement benefit schemes, such as the Singapore Central
Provident Fund, are dealt with as payments to defined contribution plans where the Group’s
obligations under the plans are equivalent to those arising in a defined contribution retirement
benefit plan.

¢ Defined benefit liability

Management estimates the defined benefit liability annually. The actual outcome may vary due
to estimation uncertainties. The estimate of its defined benefit liability is based on standard rates
of inflation, medical cost trends and mortality. It also takes into account the Group's specific
anticipation of future salary increases. Discount factors are determined close to each year-end by
reference to high quality corporate bonds that are denominated in the currency in which the

benefits will be paid and that have terms to maturity approximating to the terms of the related
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pension liability. Estimation uncertainties exist particularly with regard to medical cost trends,
which may vary significantly in future appraisals of the Group's defined benefit obligations.

* Employee leave entitlement

Employee entitlements to annual leave are recognised when they accrue to employees. A
provision is made for the estimated liability for annual leave as a result of services rendered by
employees up to the balance sheet date.

q- Employee Stock Option Plan (ESOP)

The accounting value of stock options is determined on the basis of ‘intrinsic value’ representing the
excess of the market price on the date of the grant over the exercise price of the shares granted under
the ‘Employees Stock Option Scheme’ of the parent Company, and is amortised as ‘Deferred
employee compensation’ on a straight line basis over the vesting period in accordance with the SEBI
(Employees stock option scheme and Employees stock purchase scheme) Guidelines, 1999 and
guidance note 18 ‘Share Based payments’ issued by the “ICAI”.

r. Impairment of assets

Goodwill

Goodwill is tested for impairment on an annual basis. If on testing, any impairment exists, the carrying
amount of Goodwill is reduced to the extent of any impairment loss and such loss is recognised in the
statement of profit and loss.

Other assets

At each balance sheet date, the Group assesses whether there is any indication based on internal/
external factors, that an asset may be impaired. If any such indication exists, the Group estimates the
recoverable amount of the asset. If such recoverable amount of the asset or the recoverable amount of
the cash generating unit to which the asset belongs is less than its carrying amount, the carrying amount is
reduced to its recoverable amount and the reduction is treated as an impairment loss and is recognised in
the statement of profit and loss. If at the balance sheet date there is an indication that a previously
assessed impairment loss no longer exists, the recoverable amount is reassessed and the asset is reflected
at the recoverable amount subject to a maximum of depreciated historical cost and is accordingly
reversed in the statement of profit and loss.

s. Contingent liabilities and provisions

The Group makes a provision when there is a present obligation as a result of a past event where the
outflow of economic resources is probable and a reliable estimate of the amount of obligation can be
made. Possible future obligations or present obligations that may but will probably not require outflow of
resources or where the same cannot be reliably estimated, is disclosed as contingent liabilities in the
consolidated financial statements.
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t. Earnings per share

Basic earnings per share is calculated by dividing the net profit or loss for the period attributable to equity
shareholders (after deducting preference dividends and attributable taxes) by the weighted average
number of equity shares outstanding during the period. The weighted average number of equity shares
outstanding during the period is adjusted for events including a bonus issue, bonus element in a rights
issue to existing shareholders, share split, and reverse share split (consolidation of shares).

For the purpose of calculating diluted earnings per share, the net profit or loss for the period attributable
to equity shareholders and the weighted average number of shares outstanding during the period are
adjusted for the effects of all dilutive potential equity shares. The period during which, number of
dilutive potential equity shares change frequently, weighted average number of shares are computed
based on a mean date in the quarter as impact is immaterial on earnings per share.

This space has been intentionally left blank
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BUILDING INDIA
% in lacs
2 Share capital * 2012 2011
Authorised capital
Equity shares
2,497,500,000 (previous year 2,497,500,000) equity shares 49,950.00 49,950.00
49,950.00 49,950.00
Preference shares
50,000 (previous year 50,000) cumulative redeemable preference shares 50.00 50.00
Issued capital
Equity shares
1,706,263,533 (previous year 1,705,449,608) equity shares 34.125.27 34.108.99
34,125.27 34,108.99
Preference shares issued by subsidiary companies
Nil (previous year 1,106,200) 0.5% cumulative redeemable preference shares - 1,106.20
179,908,742 (previous year 179,908,742) 9% cumpulsorily convertible preference shares 179,908.74 179,908.74
8,000 (previous year 8,000) 9% non cumulative redeemable preference shares 8.00 8.00
3,200 (previous year 3,200) 12% non cumulative redeemable preference shares 3.20 3.20
179,919.94 181,026.14
214,045.21 215,135.13
Subscribed and paid-up capital
Equity shares
1,698,385,719 (previous year 1,697,571,794) equity shares 33,967.71 33,951.44
Preference shares issued by subsidiary companies
Nil (previous year 1,106,200) 0.5% cumulative redeemable preference shares - 1,106.20
179,908,742 (previous year 179,908,742) 9% cumpulsorily convertible preference shares 179,908.74 179,908.74
8,000 (previous year 8,000) 9% non cumulative redeemable preference shares 8.00 8.00
3,200 (previous year 3,200) 12% non cumulative redeemable preference shares 3.20 3.20
179,919.94 181,026.14
(* equity shares of X 2 each and preference shares of X 100 each) 213,887.65 214,977.58
a) Reconciliation of shares outstanding at the beginning and at the end of the year
Equity shares No of shares % in lacs No of shares % in lacs
At the beginning of the year 1,697,571,794 33,051.44 1,697,390,890 33,947.82
shares issued on exercise of employees stock 813,925 16.27 180,904 3.62
option plan (ESOP)
At the end of the year 1,698,385,719 33,967.71 1,697,571,794 33,951.44
Preference shares
At the beginning of the year 181,026,142 181,026.14 591,986,172 591,986.17
Additions due to inclusion of subsidiairy company - - 3,000 3.00
Redeemed during the year by way of issue of equity - - (272,479,230) (272,479.23)
share capital
Redeemed during the year (1,106,200) (1,106.20) (138,483,800) (138,483.80)
At the end of the year 179,919,942 179,919.94 181,026,142 181,026.14
A
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b) Rights / preferences / restrictions attached to equity shares
The Company has only one class of equity shares having a par value of ¥ 2 per share. Each holder of equity shares is entitled to one vote per share.
The Company declares and pays dividends in Indian Rupees. The dividend proposed by the Board of Directors is subject to the approval of the
shareholders in the ensuing Annual General Meeting, except interim dividend.

In the event of liquidation of the Company, the holders of equity shares will be entitled to receive remaining assets of the company, after distribution
of all preferential amounts, if any. The distribution will be in proportion to the number of equity shares held by the shareholders.

During the year ended March 31, 2012, the amount of proposed final dividend recognised as distributions to equity shareholders was¥ 2 per share
(March 31, 2011 : ¥ 2 per share)

¢) Terms of conversion / redemption of preference shares
1) 3,000 (previous year 3,000), 12% non cumulative redeemable preference shares of ¥ 100 each issued by Digital Talkies Private
Limited, a subsidiary company, shall be redeemable at par on or before April 14, 2024

i) 8,000 (ptevious year 8,000), 9% non cumulative redeemable preference shares of 100 each issued by Regency Patk Property
Management Services Limited (formerly Regency Park Property Management Services Private Limited) and Galleria Property
Management Services Private Limited, subsidiary companies, shall be redeemable on or before January 22, 2023

iif) 200 (previous year 200), 12% non cumulative redeemable preference shares of T 100 each issued by Regency Park Property
Management Services Limited (formerly Regency Park Property Management Services Private Limited) and Galleria Property
Management Services Private Limited, subsidiary companies, shall be redeemable on or before December 11, 2022

iv) 20,208,743 (previous year 20,208,743), 9% cumulative compulsotily convertible preference shares of ¥ 100 each issued by DLF Assets
Private Limited, a subsidiary company shall be compulsotily convertible into 10 equity shares of face value ofX 10 each at par,
convertible on December 09, 2019.

v) 159,699,999 (previous year 159,699,999) 9% cumulative compulsotily convertible preference shares ofR 100 each (CCPS) issued by
DLF Cyber City Developers Limited, a subsidiary company. Each CCPS shall be compulsorily convertible into equity shares of face
value of ¥ 10 each at premium in one or more tranches on or after April 01, 2011, but not later than 5 years from the date of
allotment, at the option of the preference share holders.

d) Details of shareholders holding more than 5% equity shares in the company

As on March 31, 2012 As on March 31, 2011
No. of shares % holding No. of shares % holding

Equity shares of ¥ 2 each fully paid up

Panchsheel Investment Company 306,759,200 18.06 306,759,200 18.07
Sidhant Housing and Development Company 235,340,000 13.86 235,340,000 13.86
Kohinoor Real Estate Company 91,869,600 5.41 91,080,000 5.37
Mallika Housing Company 90,992,000 5.36 90,992,000 5.36
Madhur Housing and Development Company 91,823,200 5.41 90,992,000 5.36
Yashika Property and Development Company 90,978,800 5.36 90,200,000 5.31
Prem Traders and Investments Private Limited 90,059,200 5.30 80,770,800 4.76

e) Aggregate number of bonus shares issued, share issued for consideration other than cash and shares bought back during the
period of five years immediately preceding the date March 31, 2012
i) Bonus Shares issued during the financial year 2007-08 to 2011-12

Nil (during FY 2006-07 to 2010-11: 1,338,243,445) equity shares of 2 each fully paid up allotted by way of capitalisation of free
reserves and securities premium account.

ii) Shares bought back during the financial year 2007-08 to 2011-12
7,638,567 (during FY 2006-07 to 2010-11: 7,638,567) equity shares ofX 2 each bought back pursuant to section 77A of the
Companies Act, 1956.

iii) Shares issued under Employees Stock Option Plan (ESOP) during the financial year 2007-08 to 2011-12
The Company has issued total 1,235,286 equity shares ofR 2 each (during FY 2006-07 to 2010-11: 421,361 equity shares) during the
period of five years immediately preceding March 31, 2012 on exercise of options granted under the employee stock option plan
(ESOP).

f) Shares reserved for issue under options
For details of shares reserved for issue under the employee stock Opti()'l':l géan (ESOP) of the Company, refer note 34.
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% in lacs
3 Reserves and surplus 2012 2011
Capital reserve
Balance as per last balance sheet 231,223.79 283,466.48
On consolidation of subsidiaties - (51,555.88)
On account of foreign exchange 3,407.04 (686.81)
234,631.43 231,223.79
Capital redemption reserve
Balance as per last balance sheet 6,227.68 2,977.82
Decrease due to dilution of stake in a subsidiary (1,365.52) -
Amount transferred from statement of profit and loss on account of - 3,250.00
redemption of preference shares during the year
Amlgamation adjustment - (0.14)
4,862.16 6,227.68
Debenture redemption reserve
Balance as per last balance sheet 110,918.11 36,318.11
Amount transferred from statement of profit and loss during the year 53,000.00 74,600.00
163,918.11 110,918.11
Forfeiture of shares
Balance as per last balance sheet 66.55 66.55
Securities premium account
Balance as per last balance sheet 920,350.93 906,348.29
Additions on ESOP exercised 3,907.87 790.42
Premium received on issue of shares by the subsidiary companies 10,526.40 13,212.22
934,785.20 920,350.93
Revaluation reserve
Balance as per last balance sheet 2,617.10 1,899.18
Revaluation reserve during the year 4,775.88 717.92
7,392.98 2,617.10
Amalgamation reserve 15.00 -
Foreign currency translation reserve
Balance as per last balance sheet (10,526.14) (5,055.96)
Translation reserve during the year 10,037.10 (5,470.18)
(489.04) (10,526.14)
General reserve
Balance as per last balance sheet 80,202.62 57,419.59
Amount transferred from statement of profit and loss during the year 10,454.92 23,099.47
Premium on redemption of preference shares - (422.10)
Amalgamation adjustment (207.77) 105.66
Decrease due to dilution of stake in a subsidiaty (1,787.27) -
88,662.50 80,202.62
Employee's stock options outstanding
Gross employee stock compensation for options granted 21,836.28 26,280.63
Less : deferred employee stock compensation (6,799.206) (11,225.55)
15,037.02 15,055.08
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3 Reserves and surplus (Cont'd)

Statement of profit and loss
Balance as per last balance sheet
Add : Profit for the year
Less : Appropriations
Transfer to capital redemption reserve
Transfer to debenture redemption reserve
Transfer to amalgamation reserve
Transfer to general reserve
Amalgamation adjustment
Premium on redemption of preference shares
Proposed equity / preference dividend
Tax on proposed equity / preference dividend
Net surplus in the statement of profit and loss

(This space has been intentionally left blank)
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2012 2011
1,062,096.62 1,123,018.54
120,081.97 163,960.88
- (3,250.00)
(53,000.00) (74,600.00)
(15.00) -
(10,454.92) (23,099.47)
360.70 (7,459.08)
- (36,749.30)
(50,164.72) (70,499.91)
(8,082.96) (9,225.04)
1,060,821.69 1,062,096.62
2,509,703.60 2,418,232.34
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T in lacs
Non current Current maturities
4 Long-term borrowings 2012 2011 2012 2011
Secured
10% Non cumulative non redeemable debentures 0.90 0.90 - -
Non convertible redeemable debentures 142,000.00 242.000.00 100,000.00 30,000.00
Term loans
Foreign currency loan
From banks 241,768.83 206,905.23 - -
Rupee loan
From banks 755,621.30 892,148.05 284,746.24 159,065.84
From others 447,147.28 391,149.29 99,513.97 44,646.04
Buyers' credit in foreign currency from banks 4,573.64 - - -
Vehicle loan from banks 126.82 249.69 28.33 130.39
1,591,238.77 1,732,453.16 484,288.54 233,842.27
Unsecured
Convertible debentutes 87,860.53 87,860.53 - -
Term loans
Foreign currency loan
From others 2,632.50 10,449.07 - -
Long term maturities of finance lease obligations 684.54 - - -
91,177.57 98,309.60 - -
1,682,416.34 1,830,762.76 484,288.54 233,842.27

Secured debentures - listed, secured, redeemable, non convertible debentures of ¥ 10,00,000 each referred above to
the extent of :-

() T 72,000 lacs ate secured by way of pati passu charge on the immovable properties situated at Gurgaon, owned by
subsidiary companies. Coupon rate of these debentures is 14% and date of redemption is February 24, 2014.

@ii) ¥ 50,000 lacs are secured by way of pari passu charge on the immovable property situated at Gurgaon, owned by a
subsidiary company. Coupon rate of these debentures is 13.70% and date of redemption is August 18, 2013.

(i) ¥ 20,000 lacs are secured by way of parti passu charge on the immovable property situated at Gurgaon, owned by
the Company/ subsidiary company and corporate guarantee of subsidiary company. Coupon rate of these debentures
is 10.24% and date of redemption is May 18, 2013.

(iv) 15,000 lacs are secured by way of pati passu charge on the immovable propetty situated at Gurgaon, owned by the
Company/ subsidiary company and corporate guarantee of subsidiary company. Coupon rate of these debentures is
10.24% and date of redemption is February 18, 2013.

(v) ¥ 70,000 lacs are secured by way of pari passu charge on the immovable properties situated at Gurgaon owned by a
subsidiary company. Coupon rate of these debentures is 10.50% and date of redemption is February 17, 2013.

(vi) T 15,000 lacs are secured by way of pari passu charge on the immovable property situated at Gurgaon, owned by
the Company/ subsidiary company and corporate guarantee of subsidiary company. Coupon rate of these debentures
is 10.24% and date of redemption is November 18, 2012.
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b)

Term loans from banks are secured by way of :
(i) Equitable mortgage of immovable properties owned by the Company/ subsidiaty/ group companies.

(i) Equitable mortgage on land underneath windmills and exclusive charge on movable assets and receivables of windmills
owned by the Company/ subsidiary/ group companies.

(iii) Negative lien over immovable properties and assignment of lease rentals in respect of certain immovable properties
owned by the Company.

(iv) Charge on receivables pertaining to the aforesaid immovable properties owned by the Company/ subsidiaty
companies.

(v) Charge on fixed and current assets of two subsidiary companies.

(vi) Pledge over the sharecholding of certain subsidiary companies.

(vii) Charge on fixed and movable fixed assets of the power division of a subsidiary company.

Term loans from others are secured by way of :
(i) Equitable mortgage of immovable properties owned by the subsidiary/ group companies.
(i) Negative lien on rights under the concession agreements pertaining to certain immovable properties.

(iif) First and exclusive charge by way of hypothecation on assets viz Aircraft and Helicopter owned by the Company.

(iv) Negative lien over immovable properties and assignment of lease rentals in respect of certain immovable properties
owned by the Company.

(v) Charge on receivables pertaining to the aforesaid immovable properties owned by the Company/ subsidiary
companies/ group companies.

Vehicle loans including current maturities are secured by way of hypothecation on assets, thus purchased.

Unsecured convertible debentures
1) ¥ 45,261 lacs, 12.50% compulsory convertible debentures of% 225,000 each, issued by subsidiary company, are
convertible into equity shares of X 10 each on the expity of 7 years from the date of their respective allotment.

i) ¥ 11,486 lacs, 12% compulsory convertible debentures of 50,000 each, issued by subsidiary company, are convertible
into equity shares of X 10 each on the expiry of 6 years from the date of their respective allotment.

iif) ¥ 9,615.75 lacs 12.50% compulsory convertible debentures ofR 75,000 each, issued by subsidiary company, are
convertible into equity shares of I 10 each on the expiry of 7 years from the date of their respective allotment.

iv) ¥ 4,794.08 lacs 12.50% compulsoty convertible debentures ofR 27,500 each, issued by subsidiary company, ate
convettible into equity shares of ¥ 10 each on the expity of 7 years from the date of their respective allotment.

v) ¥ 2,520 lacs compulsory convertible debentures of ¥ 100,000 each, issued by subsidiary company, shall be automatically
and mandatorily be converted into two equity shares of ¥ 10 each in accordance with the terms and conditions
mentioned in the investment agreement dated July 4, 2009.

vi) T 14,183.70 lacs compulsory convertible debentures Series 1 of% 1,000 each,issued by subsidiary company, convertible
into 1 Class B equity share of ¥ 10 each at a premium of T 990 after 17 years from the date of respective allotment.
Interest is payable at the lower of (i) the rate of 15% per annum, or (i) the maximum rate of SBI PLR plus 300 basis
point (on the date of board meeting in which CCDs were issued) and shall start accruing from the 3' d anniversary of
the date of issue.
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5 Other long-term liabilities

Trade payables

Advance from recreational facility members
Security deposits

6 Provisions

Provision for employee benefits
Provision for dividend

Provision for tax on dividend

Provision for taxation (net of advance tax)
Provision for others

DLFA#A
YV
BUILDING INDIA
T in lacs
2012 2011
122,054.67 147,259.00
6,526.57 -
103,597.18 96,942.00
232,178.42 244,201.00
Long-term Short-term
2012 2011 2012 2011
4.851.95 3,120.74 2,380.51 4.779.39
- - 37,569.81 38,477.91
- - 6,096.35 6,462.95
- - 27,797.04 15,286.12
- - 1,621.31 1,368.30
4,851.95 3,120.74 75,465.02 66,374.67

(This space has been intentionally left blank)
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% in lacs
7 Short-term borrowings 2012 2011
Secured
Overdraft facility
From banks 24,538.95 28,242.95
Short term loans
Foreign currency loan
From banks 20,210.39 27,119.90
Rupee loan
From banks 250,127.77 191,241.44
Buyers' credit in foreign curtency from banks 17,526.18 14,750.67
312,403.29 261,354.96
Unsecured
Short term loans
From others 17,366.45 1,878.86
Buyers' credit in foreign curtency from banks 10,104.71 44,183.41
Commercial papers - 27,000.00
Fixed deposits - 36.08
27,471.16 73,098.35
339,874.45 334,453.31

Security for the short term borrowings :

(i) Equitable mottgage of immovable properties owned by the Company/ subsidiary companies/ partnership firm.
(i) Charge on certain plant and machinery of a subsidiary company.

(iii) Charge on current assets of two subsidiary companies.

(iv) Charge on current assets of the power division of a subsidiary company.

(v) Charge on receivables pertaining to the aforesaid immovable properties owned by the Company/ subsidiaty
companies/ partnership firm.

(This space bas been intentionally left blank)
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Notes to the Consolidated Financial Statements for the year ended March 31, 2012 (Cont'd) BUILDING INDIA
¥ in lacs
2012 2011

8 Trade payables

Amount payable to contractors/ suppliers/ others 258,070.34 226,362.58

258,070.34 226,362.58

9 Other current liabilities

Current maturities of long-term borrowings (refer note 4) 484,288.54 233,842.27
Interest accrued but not due on borrowings 22,696.46 23,864.16
Interest accrued and due on borrowings 128.13 0.07
Income received in advance 7,340.42 6,327.06
Uncashed dividends* 243.48 200.86
Realisation under agreement to sell 307,153.27 325,873.77
Registration charges 20,281.69 1,947.02
Security deposits from recreational facility members 2,677.85 _
Security deposit 10,633.57 10,284.95
Statutory dues and others 17,297.67 41,248.00
Other liabilities 107,689.34 42,177.68
980,430.42 685,765.84

* Not due for credit to 'Investor Education and Protection Fund'

(This space bas been intentionally left blank)
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10. FIXED ASSETS

Particulars

GROSS BLOCK
TANGIBLE ASSETS
OWN ASSETS
Land
Buildings and related equipments
Plant and machinery
Furniture and fixtures
Office equipments
Air conditioners and coolers
Vehicles*
Leasehold improvements

Aircraft and helicopter
Sub-Total

LEASED ASSETS

Land

Buildings and related equipments
Plant and machinery

Furniture and fixtures

Vehicles*

Sub-Total

Total (A)

INTANGIBLE ASSETS
Software

Rights under build, own, operate and transfer project:
On building for commercial space constructed on leasehold land
On plant and machinery and structure installed for multilevel automated car
parking in building constructed on leasehold land

Total (B)
Total - Current year

- Previous year

A

DLF::.
BUILDING INDIA
T in lacs
Additions during the year Deletions during the year
2011 Additions on  Additions / Foreign Deletions on Disposals/ 2012
acquisition of  adjustments exchange / disposal of Adjustments
subsidiaires revaluation subsidiaries

251,324.10 173.78 701.04 7,237.55 314.10 152.82 258,969.55
321,840.56 729.29 2,084.89 6,982.08 - 12,045.40 319,591.42
282,851.44 683.82 17,445.37 15,374.53 3,440.19 8,637.72 304,277.25
42,902.07 20.21 1,384.84 (12,240.01) 2,443.07 1,121.22 28,502.82
5,292.91 44.35 514.00 252.69 682.42 200.27 5,221.26
219.85 - 5.86 - - 6.62 219.09
3,804.65 86.94 179.28 138.54 - 707.83 3,501.58
8,417.58 . 1,034.64 - - 77.45 9,374.77
20,524.27 - - - - - 20,524.27
937,177.43 1,738.39 23,349.92 17,745.38 6,879.78 22,949.33 950,182.01
84,435.77 - - - 1,797.75 - 82,638.02
932,389.39 - 154,949.43 - 33,286.84 223.68 1,053,828.30
- - 387.18 - - - 387.18
24,404.14 . 6,537.94 . - 1,026.27 29,915.81
12.72 - 27.19 - - - 39.91
1,041,242.02 - 161,901.74 - 35,084.59 1,249.95 1,166,809.22
1,978,419.45 1,738.39 185,251.66 17,745.38 41,964.37 24,199.28 2,116,991.23
4353.31 : 349.16 55.28 - 0.66 4,757.09
- - 971.79 - - - 971.79
. - 6,774.80 - - - 6,774.80
4,353.31 - 8,095.75 55.28 - 0.66 12,503.68
1,982,772.76 1,738.39 193,347.41 17,800.66 41,964.37 24,199.94 2,129,494.91
1,788,445.59 80.70 269,235.08 9,486.43 - 84,475.04 1,982,772.76
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10. Fixed assets (cont'd)

Particulars

DEPRECIATION / AMORTISATION
TANGIBLE ASSETS
OWN ASSETS
Land
Buildings and related equipments
Plant and machinery
Furniture and fixtures
Office equipments
Air conditioners and coolers
Vehicles
Leasehold improvements
Aircraft and helicopter
Sub-Total

LEASED ASSETS

Land

Buildings and related equipments
Plant and machinery

Furniture and fixtures

Vehicles

Sub-Total

Total (A)

INTANGIBLE ASSETS

Software

Rights under build, own, operate and transfer project:
On building for commercial space constructed on leasehold land
On plant and machinery and structure installed for multilevel automated car
parking in building constructed on leasehold land

Total (B)

Total - Current year

- Previous year

* Includes depreciation capitalised and prior period depreciation

A
DLF::.

BUILDING INDIA
Additions during the year Deletions during the year
2011 Additions on  Additions / Foreign Deletions on Disposals/ 2012
acquisition of  adjustments exchange / disposal of Adjustments
subsidiaires revaluation subsidiaries
T in lacs

58.71 - 45.54 - 12.28 - 91.97
19,571.60 105.23 9,811.69 - - 3,134.93 26,353.59
90,461.41 272.33 28,719.74 - 453.61 1,736.53 117,263.34
9,536.56 13.99 2,518.21 - 278.18 3,835.77 7,954.81
1,858.91 18.04 560.15 - 63.74 (2.47) 2,375.83
80.88 - 10.37 - - 1.52 89.73
1,650.03 46.44 346.14 - - 451.29 1,591.32
2,128.10 - 976.48 - - 60.88 3,043.70
3,815.17 - 1,152.51 - - 4,967.68
129,161.37 456.03 44,140.83 807.81 9,218.45 163,731.97
387.16 - 90.44 - 113.19 - 364.41
56,408.01 . 26,014.42 - 2,172.15 7.16 80,243.12

- : 7.06 - - - 7.06
7,539.44 - 3,296.66 - - 144.82 10,691.28
6.26 - 31.12 - - (2.52) 39.90
64,340.87 - 29,439.70 2,285.34 149.46 91,345.77
193,502.24 456.03 73,580.53 3,093.15 9,367.91 255,077.74
2,059.69 - 934.78 17.54 - - 3,012.01
- - 0.45 - - - 0.45
2,059.69 - 935.23 17.54 - - 3,012.46
195,561.93 456.03 74,515.76 17.54 3,093.15 9,367.91 258,090.20
132,645.83 54.89 66,840.42 - - 3,079.21 195,561.93
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10. Fixed assets (cont'd)

Particulars

NET BLOCK

TANGIBLE ASSETS
OWN ASSETS
Land
Buildings and related equipments
Plant and machinery
Furniture and fixtures
Office equipments
Air conditioners and coolers
Vehicles
Leaschold improvements
Aircraft and helicopter
Sub-Total

LEASED ASSETS

Land

Buildings and related equipments
Plant and machinery

Furniture and fixtures

Vehicles

Sub-Total

Total (A)

INTANGIBLE ASSETS
Software

Rights under build, own, operate and transfer project:
On building for commercial space constructed on leasehold land

On plant and machinery and structure installed for multilevel automated car

parking in building constructed on leasehold land

Total (B)
Total - Current year

- Previous year

Additions during the year

2011 Additionson  Additions /
acquisition of  adjustments
subsidiaires

251,265.39
302,268.96
192,390.03
33,365.51
3,434.00
138.97
2,154.62
6,289.48
16,709.10

808,016.06

84,048.61
875,981.38

16,864.70
6.46

976,901.15
1,784,917.21

2,293.62

2,293.62
1,787,210.83

1,655,799.76
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BUILDING INDIA

Deletions during the year

Deletions on Disposals/ 2012
disposal of Adjustments

subsidiaries

T in lacs

258,877.58
293,237.83
187,013.91

20,548.01
2,845.43
129.36
1,910.26
6,331.07
15,556.59
786,450.04

82,273.61
973,585.18
380.12
19,224.53
0.01
1,075,463.45
1,861,913.49

1,745.08
971.79
6,774.35
9,491.22

1,871,404.71
1,787,210.83



DLF LIMITED
Notes to the Consolidated Financial Statements for the year ended March 31, 2012 (Cont'd)
10. Fixed assets (cont'd)

Particulars 2011

Capital work-in-progress 1,008,603.91

Intangible assets under development:

Rights under build, own, operate and transfer project:
Building, plant and machinery and structure installed for multilevel automated car

parking in building constructed on leasehold land 14,782.97
Software under development 56.69
14,839.66

* Vehicles are taken on finance lease; monthly installments are paid as per agreed terms and conditions.
1. For assets given on lease refer note 33.

2. For details of intangible assets and amortisation refer note 1(f)(ii).

Additions during the year

Additions on
acquisition of
subsidiaires
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Additions /
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Foreign
exchange /
revaluation
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BUILDING INDIA
Deletions during the year
Deletions on Disposals/ 2012
disposal of Adjustments
subsidiaries
T in lacs
887,362.69
11,793.00
125.18
11,918.18



DLF LIMITED DLFAé#A
Notes to the Consolidated Financial Statements for the year ended March 31, 2012 (Cont'd) BUILDING INDIA
11 . Non-current investments
2012 2011
Nos. Book value Nos. Book value
( in lacs) (® in lacs)
a) Investment property 3,469.76 3,500.61
b) Investment in equity instruments®
Quoted (trade) at cost
In other body corporates
Ackruti City Limited 430,621 2,267.55 430,621 2,267.55
Symphony International Holding Limited 50,000,000 25,578.25 50,000,000 22,642.70
Aggregate book value of quoted investments (trade) 27,845.80 24,910.25
Aggregate market value of quoted investments (trade) 15,295.79 17,395.96
Unquoted (trade) at cost
In other body corporates
Abheek Real Estate Private Limited 3,000 0.30 3,000 0.30
Alankrit Estates Limited 3 Sk 3 -k
Anuroop Builders and Developers Private Limited 10,000 1.00 10,000 1.00
ASC Spring Creck LLC 3,253,277 ok 3,253,277 -k
Beverly Park Operation and Maintenance Services Private Limited 59 4.03 40,000 4.03
(formetly Super Mart One Property Management Services Private
Limited)
Prem Traders & Investments Private Limited (formerly Bansal 3 1.64 16,320 1.64
Development Company Private Limited)
Bodrum Demirbuku - - 125,000 101.89
Carnaoustie Management Private Limited 40,000 600.00 - -
D.E. Shaw Composite Fund 4,000,000 2,046.23 4,000,000 1,811.42
DLF Brands Limited 8,000,000 800.00 8,000,000 800.00
Felicite Builders & Constructions Private Limited 203,000 20.30 203,000 20.30
Garv Developers Private Limited 10,000 1.00 10,000 1.00
Garv Promoters Private Limited 10,000 1.00 10,000 1.00
Garv Realtors Private Limited 10,000 1.00 10,000 1.00
Grism Builders and Developers Private Limited 10,000 1.00 10,000 1.00
Harinakshi Estate Developers Private Limited - - 6 0.25
Hemadri Real Estate Developers Private Limited 3,000 0.30 3,000 0.30
Indore Dewas Tollways Limited 16,660 2.40 16,660 1.67
Jayanti Real Estate Developers Private Limited 4,000 0.40 4,000 0.40
HKR Tallways Limited 10 2.17 14,000 1.40
Kirtimaan Builders Limited 2 -k 2 -k
Kokalath Builders & Developers Private Limited 4,000 0.40 - -
Luvkush Builders Private Limited 10,000 1.00 10,000 1.00
Luxurious Bus Seats Company Private Limited 98,250 550.20 98,250 550.20
Mohak Real Estate Private Limited 3,000 0.30 3,000 0.30
Nadish Real Estate Private Limited 10,000 1.00 10,000 1.00
Northern India Theaters Private Limited € 100 each) 90 0.09 90 0.09
Nairne Builders & Developers Private Limited 2,000 0.20 - -
Pariksha Builders & Developers Private Limited 3,000 0.30 3,000 0.30
Parvati Estates Private Limited (formerly Magna Real Estate
Developers Private Limited) 8 1.01 10,000 1.01
Peace Buildcon Private Limited 10,000 1.00 10,000 1.00
Prudent Management Strategies Private Limited 90,100 500.06 90,100 500.06
Purandar Estate Developers Private Limited - - 10,000 1.00
Radiant Sheet Metal Components Private Limited 98,500 650.10 98,500 650.10
Realest Builders and Services Private Limited F48 50,012 5.03 50,012 5.03



DLF LIMITED DLF:.

Notes to the Consolidated Financial Statements for the year ended March 31, 2012 (Cont'd) BUILDING INDIA

11 . Non-current investments

2012 2011
Nos. Book value Nos. Book value
( in lacs) (® in lacs)
Ripple Infrastructure Private Limited 90,100 500.06 90,100 500.06
SKH Construct Well Private Limited 92,550 499.77 92,550 499.77
SKH Infrastructure Developers Private Limited 92,550 499.77 92,550 499.77
Skyrise Home Developers Private Limited 10,000 1.00 10,000 1.00
Unicorn Real Estates Private Limited 3,000 0.30 - -
Ujagar Estates Limited 2 K 2 - kK
Urbana Limited 1,000,000 709.08 1,000,000 627.45
Vinesh Home Developers Private Limited 10,000 1.00 10,000 1.00
Vismay Builders and Developers Private Limited 10,000 1.00 10,000 1.00
7,405.45 6,589.74
Less : Provision for diminution in value 1,776.41 689.14
5,629.04 5,900.60
In associates (trade) at cost
Australian Resort Limited 9,000,002 K 9,000,002 - ¥k
Galaxy Mercantiles Limited 32,486 47.33 - -
Islan Aviation Limited - - 903,996 -k
Joyous Housing Limited R 100 each) 37,500 37.50 37,500 37.50
Kyoto Resorts YK 333 827.20 333 732.26
P.T. Jawa Express Amanda Indah 9,161 - K 9,161 -
Pamalican Island Holdings Inc 2,098 6.98 2,098 6.18
Regional D & R Limited 6 -k 6 - K
Revlys SA 159,999 1,112.49 159,999 984.81
Seven Seas Resorts and Leisure Inc 31,914,275 869.66 31,914,275 769.85
Surin Bay Co. Limited 449,998 4,751.92 449,998 4,257.73
Villajena 50,000 216.39 50,000 191.56
Rapid Metrorail Gurgaon Limited 27,083 2.71 27,083 2.71
7,872.18 6,982.60
Add: Profit in associates (net) *** 4,688.10 1,605.16
12,560.28 8,587.76
In shares quoted (non trade)
Ambuja Cements Limited 300 0.21 - -
Axis Bank Limited 14,175 162.43 - -
Bajaj Auto Limited 11,800 197.51 - -
Bank of Baroda 6,410 50.87 - -
Bharat Heavy Electricals Limited 38,568 99.10 - -
Bharat Petroleum Corporation Limited 8,703 60.86 - -
Bharti Airtel Limited 97,379 327.92 - -
BGR Energy Systems Limited 5,967 19.50 - -
Cadila Healthcare Limited 2,996 22.72 - -
Chambal Fertilisers & Chemicals Limited 500 0.20 - -
Cipla Limited 47,130 143.53 - -
Coal India Limited 60,177 206.47 - -
Dish TV India Limited 263,782 168.42 - -
Dr. Reddy's Laboratories Limited 10,990 193.28 - -
EIH Limited 250 0.22 - -
GAIL (India) Limited 17,390 65.20 - -
Godrej Consumer Products Limited 19,752 94.74 - -
Grasim Industries Limited 1,034 27.16 - -
Great Eastern Shipping Company Limited 62,374 152.07 - -
HCL Technologies Limited 14,972 72.22 - -
HDFC Bank Limited 123,137 640.13 - -
Hindalco Industries Limited 56,498 73.11 - -
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Notes to the Consolidated Financial Statements for the year ended March 31, 2012 (Cont'd) BUILDING INDIA

11 . Non-current investments

2012 2011
Nos. Book value Nos. Book value
( in lacs) (® in lacs)

Hindustan Unilever Limited 73,124 299.74 - -
Housing Development Finance Corporation Limited 50,400 339.34 - -
ICICI Bank Limited 58,737 521.14 - -
ING Vysya Bank Limited 56,554 200.82 - -
IRB Infrastructure Developers Limited 100,824 198.96 - -
ITC Limited 345,130 782.93 - -
Infosys Limited 27,466 786.89 - -
Jain Irrigation Systems Limited 175 0.01 - -
JBF Industries Limited 83,153 92.34 - -
Jaiprakash Associates Limited 51,830 42.29 - -
Jindal Steel & Power Limited 11,766 64.12 - -
Larsen & Toubro Limited 19,675 257.12 - -
Lupin Limited 20,892 110.62 - -
Mahindra & Mahindra Limited 13,411 93.46 - -
NTPC Limited 86,171 140.20 - -
Oil & Natural Gas Limited 30,832 82.41 - -
Petronet LNG Limited 54,056 90.84 - -
Polyplex Corporation Limited 38,954 71.83 - -
Power Finance Corporation Limited 65,984 121.41 - -
Power Grid Corporation of India Limited 112,738 121.64 - -
Punjab National Bank 6,703 62.00 - -
Ranbaxy Laboratories Limited 3,365 15.78 - -
Reliance Industties Limited 74,821 559.85 - -
Sintex Industries Limited 21,026 18.13 - -
Spicejet Limited 145,791 34.33 - -
State Bank Of India 13,514 283.12 - -
Sterlite Industries (India) Limited 16,695 18.54 - -
Sun Pharmaceutical Industries Limited 23,971 136.51 - -
Tata Consultancy Services Limited 27,709 323.60 - -
Tata Motors Limited 84,537 232.63 - -
Tata Power Company Limited 76,741 77.39 - -
Tata Steel Limited 23,637 111.19 - -
Tecpro Sytems Limited 32,849 55.53 - -
VA Tech Wabag Limited 16,920 72.49 - -
Wipro Limited 13,163 57.79 - -

9,254.98 # -

¢) Investment in preference instruments (Unquoted) at cost*
In other body corporates
Parvati Estates Private Limited (formerly Magna Real Estate - - 4,000 4.03
Developers Private Limited)

Beverly Park Operation and Maintenance Services Private Limited - - 3,000 3.02

(formerly Super Mart One Property Management Setvices Private

Limited)

Nachiketa Real Estate Private Limited 12,000 12.00 12,000 12.00

12.00 19.05

In associates

Seven Seas Resorts and Leisure Inc 39,567,424 1,077.87 39,567,424 954.16

Galaxy Mercantiles Limited @ 0.01% per annum 7,094,934 7,094.93 - -
8,172.80 954.16

* Equity shares of ¥ 10 each, Preference shares ¥ 100 each unless otherwise stated
** Rounded off to "zero'

#% Includes prior period losses F 50
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Notes to the Consolidated Financial Statements for the year ended March 31, 2012 (Cont'd) BUILDING INDIA

11 . Non-current investments

2012 2011
Nos. Book value Nos. Book value
( in lacs) (X in lacs)
d) Investment in Government or trust securities
i) In Government securities
GOI 06.05% February 02,2019 50,000,000 475.78 50,000,000 470.44
GOI 06.07% May 15, 2014 6,500,000 62.27 6,500,000 61.95
GOI 06.25% January 2, 2018 3,200,000 28.52 3,200,000 28.94
GOI 07.02% August 17, 2016 11,820,000 111.88 11,820,000 113.21
GOI07.38% September 3, 2015 1,000,000 9.81 1,000,000 9.72
GOI 07.40% May 3, 2012 - - 5,000,000 49.95
GOI 07.56% Novemeber 3, 2014 7,500,000 73.84 7,500,000 73.94
GOI 07.59% April 12,2016 65,000,000 659.07 50,000,000 517.55
GOI 7.80% April 11, 2021 28,120,000 269.40 - -
GOI 07.94% May 24, 2021 50,000,000 523.03 50,000,000 526.93
GOI 07.95% February 18, 2026 50,000,000 523.601 50,000,000 526.81
GOI 07.99% July 9, 2017 105,000,000 1,094.85 105,000,000 1,049.60
GOI 8.08% August 2, 2022 9,500,000 92.29 - -
GOI 10.25% June 1, 2012 - - 32,150,000 334.08
GOI 11.83% November 12,2014 26,630,000 296.51 26,630,000 310.66
GOI12.00% October 21, 2011 - - 50,000,000 512.58
GOI 12.40% August 20, 2013 3,000,000 31.601 3,000,000 33.02
GOI 05.59% June 4, 2016 50,000,000 468.92 50,000,000 460.24
GOI 8.20% Februaty 15, 2022 50,000,000 501.12 50,000,000 507.47
GOI 08.13% September 21, 2022 63,000,000 628.24 50,000,000 502.01
GOI 8.26% August 2, 2027 5,000,000 46.99 - -
GOI 8.79% Novemebr 08, 2021 183,500,000 1,889.30 - -
GOI 8.83% December 12, 2041 59,000,000 593.21 - -
GOI8.97% December 05, 2030 13,000,000 134.33 - -
GOI 9.15% Novemeber 14, 2024 157,500,000 1,647.61 - -
National Saving Certificate 1.96 - 1.99
10,164.15 6,091.09
ii) In treasury bills
364 D TBILL April 8, 2011 - - 3,000,000 29.95
91 D TBILL April 8, 2011 - - 9,500,000 94.87
91 D TBILL April 22, 2011 - - 6,500,000 64.79
91 D TBILL April 29, 2011 - - 2,000,000 19.89
91 D TBILL May 6, 2011 . . 50,000,000 496.60
91 D TBILL May 27, 2011 - - 107,400,000 1,062.24
91 D TBILL June 10, 2011 - - 2,500,000 24.67
91 D TBILL June 17,2011 - - 7,500,000 73.89
91 D TBILL June 24, 2011 - - 100,675,000 990.32
- 2,857.22
iii) In infrastructure bonds
REC 07.60% January 22, 2013 - - 50,000,000 500.00
PFC 08.90% March 15,2015 20,000,000 198.48 20,000,000 199.39
IL&FS 09.25% August 17, 2016 50,000,000 500.00 50,000,000 500.00
PFC 10.75% July 15, 2011 - - 12,000,000 120.54
PFC 11.40% November 28, 2013 38,000,000 392.81 38,000,000 402.14
HDFC Limited 08.98% November 26, 2020 5,000,000 48.79 5,000,000 49.50
HDFC Limited 09.50% January 20, 2014 30,000,000 299.32 30,000,000 300.47
IDFC 08.15% May 10, 2015 50,000,000 500.00 50,000,000 500.00
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Notes to the Consolidated Financial Statements for the year ended March 31, 2012 (Cont'd) BUILDING INDIA

11 . Non-current investments

2012 2011
Nos. Book value Nos. Book value
( in lacs) (® in lacs)
LIC Housing Finance Limited 08.95% September 15, 2020 60,000,000 584.76 60,000,000 585.12
National Housing Bank 08.20% August 30, 2013 50,000,000 498.77 50,000,000 498.41
NCRPB 08.68% August 4, 2020 20,000,000 196.67 20,000,000 197.79
NTPC 05.95% September 15, 2011 - - 6,600,000 64.92
PGC 09.25% July 24, 2011 - - 12,500,000 125.93
Power Grid Corporation Limited 08.84% October 21, 2020 NCD 5,000,000 48.32 5,000,000 49.28
SBI 09.45% March 16, 2026 (Call- March 16, 2021) NCD - - 7,580,000 75.80
SBI 09.95% March 16, 2026 (Call- March 16, 2021) NCD - - 67,500,000 703.74
PGC LTD 9.35% August 29, 2022 50,000,000 491.95 - -
PFC 9.45% September 1, 2026 50,000,000 499.50 - -
PFC 9.48% April 15, 2022. 50,000,000 499.58 - -
First Blue Home Finance Limited 11% July 15, 2016 25,000,000 251.75
IL&FS LTD 9.98% December 5, 2021 50,000,000 502.60
5,513.30 4,873.03
e) Investment in debentures (unquoted) at cost
Compulsory convertible debentures in body corporates
YG Realty Private Limited 1,292,952 12,929.52 1,292,952 12,929.52
12,929.52 12,929.52
f) In corporate bonds
10.09% MRF LTD NCD May 27, 2021 8,000,000 81.40 - -
9.45% SBI Bonds 4 Lower Tier 2026 Seties 7,580,000 75.80 - -
9.65% ISEC PD Tier II May 17, 2022 50,000,000 501.70 - -
9.83 Bajaj Finance Limited May 18, 2021 15,000,000 151.23 - -
9.95% SBI Bonds 4 Lower Tier II 2026 Series 67,500,000 700.77 - -
1,510.90 -
g) Other non-current investments (unquoted) at cost
In fixed deposits
HSBC - 77.00
Andhra Bank - 133.00
State Bank of Travencore 100.00 340.00
Canara Bank 65.00 130.00
Corporation Bank 100.00 215.00
265.00 895.00
97,327.53 71,524.29
Aggregate amount and market value of investments
Aggregate amount quoted investments 37,100.78 24,910.25
Market value of quoted investments 24,550.77 17,395.96
Aggregate amount unquoted investments at cost 60,226.74 46,614.04
Aggregate provision for diminution in value of investments 1,776.41 689.14
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12 Deferred tax asset (net)

13

14

Deferred tax liability arising on account of :
Depreciation, amortisation and impairment
Pre-construction period interest allowed in current year
Others

Deferred tax asset arising on account of :
Brought forward losses/unabsorbed depreciation
Expenditure debited to statement of profit and loss
but allowable for tax purposes in subsequent years

Provision for doubtful debts and advances
Provision for diminution in value of investment

Provision for employee benefits
Others

Aggregate of net deferred tax liabilities jurisdictions
Aggregate of net deferred tax assets jurisdictions

Loans and advances

(Unsecured, considered good unless otherwise stated)
Capital advances

Secured

Unsecured (including I 5.43 lacs (previous year X nil) doubtful)

Security deposits
Secured
Unsecured
Due from KMP entity- DLF Brands Limited
Advances to Joint ventures and associates
Advances recoverable in cash or in kind or for value to be received
Secured
Unsecured (including T 18,619.44 lacs (previous year
% 7,522.27 lacs) doubtful)
Income tax paid (net of provisions)
Employee advances

Share/debenture application money paid

A

DLF:.

Less : Doubtful and provided for

Other non-current assets

Long term trade receivables (including trade receivables on
deferred credit terms)
Unsecured, considered good

Trade receivables

Other non current assets
Bank deposit with maturity of more than 12 months (refer note 18)

Interest receivable
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¥ in lacs
2012 2011
23,585.34 12,192.24
7,997.07 9,007.76
- 441.99
31,582.41 21,641.99
58,224.93 33,054.61
300.02 579.10
4,821.63 3,200.09
451.32 17.45
986.14 1,110.58
291.07 8.11
65,075.11 37,969.94
33,492.70 16,327.95
(15,736.08) (12,692.04)
49,228.78 29,019.99
33,492.70 16,327.95
Non-current Current
2012 2011 2012 2011
5,137.23 - - 43.39
12,040.49 10,758.69 - 46.83
2,075.82 838.96 6.99 -
24,204.34 24,687.41 16,533.38 16,656.23
2,486.38 2,058.80 - N
24,484.58 20,228.95 7,357.72 5,460.61
1,966.01 - 1,223.23 267.98
121,557.08 72,195.86 162,530.86 190,187.43
130,138.39 72,193.64 13,661.24 -
4,136.43 5,671.13 1,482.09 399.28
- - 5,015.07 2,472.00
328,226.75 208,633.44 207,810.58 215,533.75
13,601.46 6,904.89 5,023.41 617.38
314,625.29 201,728.55 202,787.17 214,916.37
6,536.84 16,338.97
6,536.84 16,338.97
5,077.87 2,427.37
2,795.81 -
7,873.68 2,427.37
14,410.52 18,766.34
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Notes to the Consolidated Financial Statements for the year ended March 31, 2012 (Cont'd) BUILDING INDIA
15 . Current investments
2012 2011
Nos. Book value Nos. Book value
(X in lacs) (® in lacs)
a) Investment in equity instruments
Quoted (non trade)
Ambuja Cements Limited - - 300 0.21
Axis Bank Limited - - 5,490 77.06
Bajaj Auto Limited - - 4,673 67.53
Bajaj Electricals Limited - - 45,030 105.60
Bharat Heavy Electricals Limited - - 8,003 164.93
Bharat Petroleum Corporation Limited - - 3,209 19.62
Bharti Airtel Limited - - 44,566 159.28
BGR Energy Systems Limited - - 11,189 53.36
Bombay Dyeing and Manufacturing Company Limited - - 21,367 78.27
Cadila Healthcare Limited - - 13,081 103.33
Cairn India Limited - - 17,213 60.41
Chambal Fertilizers & Chemicals Limited - - 500 0.20
Cipla Limited - - 7,053 22.64
Coal India Limited - - 41,572 144.05
Crompton Greaves Limited - - 18,021 49.15
Dishman Pharma and Chemical Limited - - 1,158 1.18
EIH Limited 177,681 152.10 177,931 143.79
Gail India Limited - - 7,279 33.77
Grasim Industries Limited - - 1,544 37.93
HCL Technologies Limited - - 5,278 25.15
HDFC Bank Limited - - 12,318 288.60
Hindalco Industries Limited - - 41,375 86.33
Housing Development Finance Corporation Limited - - 21,233 148.40
ICICI Bank Limited - - 28,939 322.02
Infosys Technologies Limited - - 15,002 485.58
IRB Infrastructure Developers Limited - - 54,386 115.11
ITC Limited - - 168,820 306.32
Jain Irrigation Systems Limited - - 175 0.01
Jaiprakash Associates Limited - - 18,613 17.22
JBF Industries Limited - - 41,707 68.27
Jindal Steel & Power Limited - - 7,619 53.13
Larsen & Toubro Limited - - 10,403 171.85
Mahindra & Mahindra Limited - - 11,086 77.45
Manappuram General Finance & Leasing Limited - - 85,496 113.20
Mundra Port and Special Economic Zone Limited - - 60,340 82.33
National Thermal Power Corporation Limited - - 51,437 99.27
Oil and Natural Gas Corporation Limited - - 23,000 66.72
Power Grid Corporation of India Limited - - 47,668 48.53
Punjab National Bank - - 6,378 77.35
Ranbaxy Laboratories Limited - - 4,246 18.85
Reliance Communications Limited 80,000 67.24 80,000 86.16
Reliance Industries Limited - - 43782 458.66
Reliance Media Works Limited 115,943 150.90 231,886 349.80
Reliance Broadcast Network Limited 115,943 - 115,943 -
Reliance Power Limited 228,633 267.27 228,633 296.54
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Notes to the Consolidated Financial Statements for the year ended March 31, 2012 (Cont'd)

15 . Current investments

SJVN Limited

SPICEJET Limited

State Bank of India

Stetlite Industries India Limited

Sun Pharmacutical Industties Limited
TATA Consultancy Services Limited
TATA Motors Limited

TATA Power Company Limited
TATA Steel Limited

Tecpro Systems Limited

The Great Eastern Shipping Company Limited
VA Tech Wabag Limited

Wipro Limited

b) Investment in mutual funds
Quoted
Birla Sun Life Cash Plus
Birla Sun Life Saving Fund
DSP Black Rock Liquidity Fund
DSP Black Rock Money Manager Fund
HDFC Liquid Fund-Growth
ICICI Prudential Liquid Plan-Growth

ICICI Prudential Flexible Income Plan Premium - Daily Dividend

JP Morgan India Treasury Fund

Kotak Liquid Fund - Regular

LIC Mutual Fund Liquid Growth Fund
Reliance Money Manager Fund
Reliance Liquid Fund

SBI Magnum Insta Cash

Tempelton India Treasury Management Growth Fund

UTT Liquid Fund
UTI Treasury Advantage Fund

Religare Liquid Fund - Super Institutional - G Large Cap

Tata Liquid High Investment Plan - Growth LIQ

Unquoted
Utban Infrastructure Oppurtunities Fund
Faering Capital India Evolving Fund

¢) Investment in Government or trust securities
In Government securities
7.40% GOI May 03, 2012
10.25% GOI June 01, 2012

In treasury bills
364 Day T-Bill April 06, 2012
364 Day T-Bill April 19, 2012

2012
Nos.

1,281.77

11,366.42

5,000,000
32,150,000

4,000,000

F 55 3,000,000

Book value
(X in lacs)

167.05

177.87
20.02
170.29
192.20
86.37
130.82

231.52

75.44

23.19
7.00

10,142.42
1,224.00

49.93
323.23
373.16

39.96
29.88

DLFZ:

BUILDING INDIA

2011

Nos. Book value

(® in lacs)
63,168 13.96
194,391 74.45
6,642 183.67
12,800 22.20
8,865 39.17
14,933 176.58
8,069 100.66
12,857 171.04
13,156 81.63
20,359 55.65
54,532 143.31
4,750 59.80
11,361 54.34
6,361.62

43.42
237.42
120.00

1,180.17
171.13
41.71
81.34

2,338.85

46.01
260.13

2,814.96
894.78

20.00
250.35
150.36
216.04

886,67

11,069.60
765.00
11,834.60



DLF LIMITED DLFA
Notes to the Consolidated Financial Statements for the year ended March 31, 2012 (Cont'd) BUILDING INDIA

15 . Current investments

2012 2011
Nos. Book value Nos. Book value
(X in lacs) (® in lacs)
364 Day T-Bill July 27, 2012 9,000,000 87.74 - -
364 Day T-Bill December 28, 2012 10,000,000 94.06 - -
364 Day T-Bill September 7, 2012 2,500,000 24.16 - -
91 Day T-Bill April 13, 2012 3,500,000 34.90 - -
91 Day T-Bill April 20, 2012 5,000,000 49.78 - -
91 Day T-Bill May 18, 2012 5,000,000 49.45 - -
91 Day T-Bill May 25, 2012 3,500,000 34.55 - -
91 Day T-Bill June 01, 2012 2,500,000 24.63 - -
91 Day T-Bill June 15, 2012. 2,125,000 20.87 - -
489.98 -
In infrastructure bonds
7.60% REC Limited January 22, 2013 50,000,000 500.00 - -
500.00 -
d) Other investments
In fixed deposits
Fixed deposits in banks 50,500,000 505.00 -
10.50% SBT FD March 30, 2013 15,000,000 150.00 -
10.66% SBT FD March 22, 2013 4,000,000 40.00 -
695.00 -
In commercial papers
JM Financial Products Limited - - 50,000,000 498.88
Religare Finvest Limited - - 50,000,000 485.65
- 984.53
In funds
Vkarma Capital Fund 5.10 5.10
5.10 5.10
15,348.94 28,052.52
Aggregate amount and market value of investments
Aggregate amount quoted investments 1,919.29 15,228.29
Market value of quoted investments 1,919.29 15,228.29
Aggregate amount unquoted investments at cost 13,429.65 12,824.23

(This space has been intentionally left blank)
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16 Inventories

Land, plots, construction and development cost / matetials

Development rights: payments under agreement to

purchase land / development rights/ constructed

properties

Rented buidings (including land and related equipments) *
on lease hold

on free hold
Less: depreciation on rented buildings and related equipments

Food and beverages

Stores and spares

* for assets given on lease disclosure refer note 33

17 Trade receivables

18

(Considered good unless otherwise stated)
Trade receivables outstanding for more than six months

Secured
Unsecured - considered good
- considered doubtful

Less : Doubtful and provided for

Trade receivables (others)
Secured, considered good
Unsecured - considered good

- considered doubtful

Less : Doubtful and provided for

Cash and bank balances

Cash and cash equivalents
Cash in hand
Cheques in hand
Balances with banks
In current accounts with schedued banks

In current accounts with non - scheduled banks

Other bank balances
Earmarked bank balances
Unpaid dividend bank account
Monies kept in escrow account
Bank deposits
Pledged / under lien / earmarked
Bank deposits with maturity more than 3 months and less
than 12 months

Bank deposit with maturity of more than 12 months
(refer note 14)

A
DLF::.

BUILDING INDIA
T in lacs
2012 2011

1,203,991.43 998,559.35

394,446.37 485,470.21

3,054.27 3,054.27

12,345.09 12,345.09

15,399.36 15,399.36

2,108.72 1,814.18

13,290.64 13,585.18
1,665.21 242314

4,163.49 3,838.41
1,617,557.14 1,503,876.29

3,865.61 2,715.71

115,844.29 87,435.49

16,300.64 16,840.54
136,010.54 106,991.74

16,300.64 16,840.54

119,709.90 90,151.20

5,533.85 10,877.81

51,346.75 55,568.28

1,455.78 -

58,336.38 66,446.09

1,455.78 .

56,880.60 66,446.09

176,590.50 156,597.29

Non-current Current
2012 2011 2012 2011

883.61 379.16

1,010.61 914.35

86,577.14 84,015.29

4,443.58 2,835.96

92,914.94 88,144.76

- - 243.48 200.86

- - 2,036.61 -

- - 9,682.09 7,589.89

- - 45,746.36 36,242.12

5,077.87 2,427.37 - -
5,077.87 2,427.37 57,708.54 44,032.87
5,077.87 2,427.37 150,623.48 132,177.63
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Notes to the Consolidated Financial Statements for the year ended March 31, 2012 (Cont'd)

19 Other current assets

Unbilled receivables
Investment in lease (net of unearned finance income ¥ Nil (previous year I
1,464.21 lacs)
Premium due in insurance business
Interest accrued
Customers
Deposits with banks
Loans and advances (including deposits) (including % 966.81 lacs
(previous year X nil) doubtful)

A
DLF::.

Less: Doubtful and provided for

BUILDING INDIA
T in lacs
2012 2011
766,914.12 762,798.79
- 2,876.32
497.29 -
10,977.23 11,374.03
751.58 1,037.83
4,843.41 10,658.29
16,572.22 23,070.15
966.81 -
15,605.41 23,070.15
783,016.82 788,745.26

(This space has been intentionally left blank)
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20 Sales and other income

Revenue from operations

Operating revenue
Sale of land and plots (including sale of development rights)
Revenue from constructed properties
Sale of fitouts under finance lease (including finance charges)
Rent
Service and maintenance income
Revenue from retail chain outlets
Revenue from food court / restaurant business
Revenue from hotel business
Revenue from power generation
Revenue from cinemas operations
Revenue from recreational facility
Revenue from insurance business

A
DLF::.

Other operating revenue
Sale of construction material

Amount forfeited on properties

Other income

Income from non-current investments
Income from investment in trust
Profit from sale of shares / investment
Profit / (loss) from pattnership firms (net)
Interest on debentures

Income from current investments
Dividend from mutual funds
Dividend - others

Interest from:
Bank deposits
Income - tax refunds
Customers
Loans and deposits
Others

Exchange fluctuations (net)

Profit on disposal of fixed assets

Unclaimed balances and excess provisions written back
Commission

Miscellaneous income

BUILDING INDIA
% in lacs
2012 2011

260,730.06 159,242.50
348,899.27 498,611.24
- 442.70
155,042.02 128,083.81
90,807.20 75,337.93
. 3,723.09
3,138.71 3,022.82
36,058.66 35,054.28
30,008.06 26,021.88
10,888.10 8,098.25
6,388.44 4,703.79
17,508.06 10,619.96
959,468.58 952,962.25
545.99 -
2,923.09 3,094.32
3,469.08 3,094.32
962,937.66 956,056.57
375.83 149.52
26,637.94 16,089.52
295.04 (394.15)
48.69 0.16
27,357.50 15,845.05
1,218.16 5,950.88
139.82 242.40
1,357.98 6,193.28
3,719.50 3,176.20
3,455.44 705.39
6,251.89 7,994.13
6,684.08 7,351.61
1,674.09 677.76
21,785.00 19,905.09
- 939.28

580.76 8,291.43
2,354.08 2,517.05
412.71 328.53
5,599.64 4,368.15
30,732.19 36,349.53
59,447.67 58,387.86

1,022,385.33

1,014,444.43
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21

22

23

Cost of revenues

Cost of land, plots and constructed properties (including cost of development rights)
Cost of development charges

Cost of power generation

Foods and beverages and facility management expenses - hotel business
Consumption of food and beverages - food court and restaurants

Cost of goods sold - retail chain outlets

Cost of service and maintenance

Cost of cinema operations

Cost of insurance business

Employee benefits expense *

Salaries, wages and bonus

Contribution to provident and other funds
Amortisation of deferred employees compensation (net)

Staff welfare

* Net of capitalisation
* For employee benefits details, refer note 30

Finance costs *
Interest
Fixed periods loans

Debentures
Term loans

Others
Guarantee, finance and bank charges

* Net of capitalisation

(This space has been intentionally left blank)
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BUILDING INDIA
% in lacs
2012 2011
305,582.94 352,275.52
24 548.74 16,883.87
9,367.73 10,074.30
2,058.78 1,432.69
- 2,170.15
41,985.08 36,895.81
3,750.81 2,775.75
9,453.36 7,485.95
396,747.44 429,994.04
51,318.58 49,781.28
1,744.51 1,475.55
3,889.80 5,039.89
1,664.72 916.43
58,617.61 57,213.15
35,306.67 31,740.71
172,447.30 108,027.10
207,753.97 139,767.81
3.041.46 14,250.47
210,995.43 154,018.28
13,652.86 16,543.60
224,648.29 170,561.88
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Notes to the Consolidated Financial Statements for the year ended March 31, 2012 (Cont'd)

24 Depreciation, amortisation and impairment
Depreciation on
Tangible assets (net of capitalisation)
Current asset
Investment properties
Amortisation on
Intangible assets
Impairment on
Goodwill

25 Otbher expenses
Rent
Rates and taxes
Power, fuel and electricity
Repair and maintenance
Building
Constructed properties / colonies
Machinery
Others
Operating and maintenance of windmill
Insurance
Commission and brokerage
Advertisement and publicity
Traveling and conveyance
Running and maintenance
Vehicle
Aircraft and helicopter
Printing and stationery
Directot's fee
Sales promotion

Communication

Legal and professional (including payment to statutory auditors)

Charity and donations

Claims and compensation

Loss on disposal of fixed assets

Loss on sale of long term investments
Advances / assets written off

Preliminary expenses written off

Provision for doubtful debts and advances
Provision for diminution in value of investment
Exchange fluctuations (net)

Miscellaneous expenses

26 Tax expense
Income tax

Deferred tax
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BUILDING INDIA
% in lacs
2012 2011
68,955.22 61,297.63
294.54 293.74
36.84 36.84
952.77 693.44
(1,356.48) 750.00
68,882.89 63,071.65
7,252.64 6,446.01
2,351.09 1,744.54
5,467.30 2,693.66
1,370.86 1,323.73
105.37 190.20
3,581.22 3,818.85
414737 3,923.16
1,545.65 1,761.09
1,536.80 1,564.18
12,173.81 16,967.86
13,173.93 10,268.91
3,002.85 2,993.46
455.34 431.66
1717.65 1,432.93
902.67 829.67
306.87 572.00
5,379.75 2,923.47
1,378.31 1,371.38
16,606.54 12,902.22
4,098.15 1,646.91
155.35 431.25
894.74 1,690.95
588.95 221.62
1,953.38 860.96
0.30 22.79
15,585.29 5,007.23
0.90 -
260.24 -
11,147.90 9,542.65
117,141.22 93,583.34
55,597.53 65,323.62
(18,662.98) (19,382.51)
36,934.55 45,941.11
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A
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BUILDING INDIA
% in lacs
27 Earning per share
2012 2011
Net profit attributable to equity shareholders
Profit after tax but before prior period items 121,029.10 154,238.06
Earlier year items
Income tax 320.01 1,733.66
Deferred tax (652.90) 0.09
Prior period expenses (net) (614.18) 8,050.06
Depreciation - (60.99)
120,081.97 163,960.88
Nominal value of equity share (3) 2.00 2.00
Weighted average number of equity shares ( Basic) 1,697,938,563 1,697,471,290
Basic earning per share (%) 7.07 9.66
Nominal value of equity share (3) 2.00 2.00
Weighted average number of equity shares ( Dilutive) 1,701,546,079 1,701,254,929
9.64

Diluted earning per share () 7.06
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DLF LIMITED

28. a) A subsidiary of the Company has purchased land with an obligation to provide built up area to third parties in
consideration of settlement of disputes, claims, rights and entitlements of such parties. As the cost in this respect
is not currently ascertainable, no accrual for these liabilities is considered necessary at present.

b) One of the subsidiary company namely DLF Universal Limited has entered into joint ventures for development
of certain projects in financial year 2007-08 and 2008-09, and has advanced certain sum of monies to the joint
venture partners for the said developments as of March 31, 2012. The projects have not yet commenced and
Management is in continuing discussions with the joint venture partners and contemplating options to further
resume its rights on the land/properties in question and is fully confident that the outstanding advance is good
and recoverable.

¢) Owing to the recent increases in the key items of project costs, the Group revised its budgeted costs of various
8 y proj p 8
projects of the Company and other companies in the Group and the resultant impact of the budget revisions has
been appropriately taken in the respective standalone and the consolidated financial statements.

29. The company was selected as successful bidder in a Global Tender issued by Delhi Development Authority (DDA)
for Dwarka Project (the project) in FY 2007-08. Total Investment made by the company in the project as of March
31, 2012 is I 107,402.55 lacs. The company is under litigation for recovery of this amount with DDA. The
company is also under discussion with DDA through Delhi High Court Mediation Cell appointed by Hon. High
Court of Delhi for alternative options to execute the project.

The company based upon opinions of legal experts believes that the investment made (classified under Capital
Work in Progress) in the project is fully recoverable from DDA and accordingly no adjustment has been done in
the consolidated financial statements

30. Employee benefits
a) Gratuity (Non funded)

Amount recognised in the statement of profit and loss is as under:

R in lacs
Description 2012 2011
Current service cost 483.14 404.05
Interest cost 239.53 170.91
Actuarial loss recognised during the year 93.83 3.28
Past service cost (6.64) (5.01)
809.86 573.23
Movement in the liability recognised in the balance sheet is as under:
(% in lacs)
Description 2012 2011
Present value of defined benefit obligation as at the start of the year * 3,045.82 | 2,735.12
Current service cost 483.14 404.05
Interest cost 239.53 170.91
Actuarial loss recognised during the year 93.83 3.28
Benefits paid (397.63) (159.09)
Past service cost (6.64) (5.01)
Transferred from gratuity (non funded) to gratuity (funded) - (222.58)
Present value of defined benefit obligation as at the end of the year 3,458.05 | 2,926.68
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DLF LIMITED

b) Gratuity (Funded)

X in lacs)
Changes in defined benefit obligation 2012 2011
Present value obligation as at the start of the year * 526.00 255.95
Interest cost 44.01 10.17
Past service cost - 14.40
Current service cost 117.68 49.51
Benefits paid (65.05) (7.05)
Acturial gains on obligations (30.48) (2.60)
Transferred from gratuity (non funded) to gratuity (funded) - 222.58
Present value obligation as at the end of the year 592.16 542.96
Change in fair value of plan assets 2012 2011
Fair value of plan assets as at the start of the year * 192.33 226.84
Expected return on plan assets 25.27 10.67
Actuarial loss/ (gain) 36.52 (23.65)
Contribution 192.92 -
Benefits paid (64.99) (7.05)
Fair value of plan assets as at the end of the year 382.05 206.81

R in lacs)
Reconciliation of present value of defined benefit obligation and the fair 2012 2011
value of plan assets
Present value obligation as at the end of the year 592.16 542.96
Fair value of plan assets as at the end of the year 382.05 206.81
Net liability recognised in balance sheet (210.11) | (336.15)
Amount recognised in the statement of profit and loss
Current service cost 117.68 49.51
Past service cost - 14.40
Interest cost 44.01 10.17
Expected return on plan assets (25.27) (10.67)
Net actuarial (gain) / loss recognised in the year (31.70) 21.04
Total expenses recognised in the statement of profit and loss 104.72 84.45

For determination of the gratuity liability of the Company, the following actuarial assumptions

were used:

Description 2012 2011
Discount rate (per annum) 8.00% 8.00%
Rate of increase in compensation levels 7.50% 7.50%
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Notes to the Consolidated Financial Statements for the year ended March 31, 2012 (Cont’d)

Amount recognised in the Statement of profit and loss is as under: (X in lacs)
Description 2012 2011
Current service cost 664.12 374.51
Interest cost 174.42 117.64
Actuarial (gain) / loss recognised during the year (29.11) 47.39
Capitalised during the year (1.34) -

808.09 539.54
Movement in the liability recognised in the balance sheet is as under:
R in lacs
Description 2012 2011
Present value of defined benefit obligation as at the start of the year * 2,474.14 2,144.06
Current service cost 664.12 374.51
Interest cost 174.42 117.64
Actuarial (gain) / loss recognised during the year (29.11) 47.39
Benefits paid (502.95) | (235.43)
Capitalised during the year/liability transfer as per financial 40.11 (9.20)
Present value of defined benefit obligation as at the end of the year 2,820.73 | 2,448.17
d) Compensated absences (Funded)
R in lacs
Changes in defined benefit obligation 2012 2011
Present value of obligation as at the start of the year * 179.28 154.50
Interest cost 13.49 10.96
Current service cost 97.34 81.78
Benefits paid 4523) | (28.01)
Acturial gains on obligations (56.91) (39.95)
Present value obligation as at the end of the yeat 187.97 179.28
® in lacs)
Change in fair value of plan assets 2012 2011
Fair value of plan assets as at the start of the year * - -
Expected return on plan assets - -
Actuarial gain - -
Contribution - -
Benefits paid - -
Fair value of plan assets as at the end of the year - -
® in lacs)
Reconciliation of present value of defined benefit obligation and the fair 2012 2011
value of plan assets
Present value obligation as at the end of the year 187.97 179.28
Fair value of plan assets as at the end of the year - -
Net liability recognised in balance sheet (187.97) | (179.28)

Amount recognised in the statement of profit and loss 2012 2011
Current service cost 97.34 81.78
Interest cost 13.49 10.96
Net actuarial gain recognised in the year (56.91) (39.95)
Total expenses recognised in the statement of profit and loss 53.92 52.79
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* Opening liability includes liability in respect of entities acquired during the year and excludes liability in
respect of entitites disposed off during the year.

For determination of the liability in respect of compensated absences, the following actuarial
assumptions were used:

Description 2012 2011
Discount rate (per annum) 8.00% 8.00%
Rate of increase in compensation levels 7.50% 7.50%

e) Provident fund

Contribution made by the group companies, to the provident fund trust setup by the Company and to the
Employee Provident Fund Commissioner during the year is ¥1,647.10 lacs (previous year I1,264.05 lacs).

31. Related party disclosures

a) Relationship

(i) Joint Ventures
S.No | Name of Joint Ventures
1 Banjara Hills Hyderabad Complex
2 DLF Gayatri Home Developers Private Limited
3 DLF Limitless Developers Private Limited
4 DLF SBPL Developer Private Limited
5 GSG DRDL Consortium
6 Kujjal Builders Private Limited
7 Saket Courtyard Hospitalty Private Limited {w.e.f. May 26, 2011}
8 Y.G. Realty Private Limited
9 Cleva Builders and Developers Private Limited
10 Prowess Buildcon Private Limited
11 Design Plus Architecture Private Limited
12 DLF Green Valley
13 DLF Gayatri Developers {w.e.f December 9, 2011}

(This space has been intentionally left blank)
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(ii) Associates

S. No | Name of associates
1 Australian Resorts Limited
2 Islan Aviation Limited
3 Joyous Housing Limited
4 Kyoto Resorts YK
5 P.T Jawa Express Amanda Indah
6 Pamalican Island Holdings Inc
7 Pandis (Thailand) Company Limited
8 Pansea Tourism Company Limited
9 Regional D & R Limited
10 Revlys SA
11 Seven Seas Resorts and Leisure Inc
12 Surin Bay Co. Limited
13 Villajena
14 Galaxy Mecantiles Limited {w.c.f. December 3, 2011}
15 | Rapid Metro Rail Gurgaon Limited

(iii) Key Management Personnel (of the Parent Company)

Name Designation Relatives (Relation)*
a) | Dr. K.P. Singh Chairman Ms. Renuka Talwar (Daughter)
b) | Mr. Rajiv Singh Vice Chairman Ms. Kavita Singh (Wife)

Ms. Savitri Devi Singh (Daughter)
Ms. Anushka Singh (Daughter)

¢ | Mr. T.C. Goyal Managing Director Ms. Sharda Goyal (Wife)

d) | Ms. Pia Singh Whole Time Director Mr. Dhiraj Sarna (Husband)

e) | Mr. K. Swarup (tll | Group Executive Ms. Veena Swarup (Wife)
December 31, 2011) Director Mzr. Manish Swarup (Son)

* Relatives of key management personnel (other than key management personnel themselves) with
whom there were transactions during the year.

(iv) Other enterprises under the control of the key management personnel (of the Parent
company) and their relatives :

S. No | Name of the company
1 A.S.G. Realcon Private Limited
2 Adampur Agricultural Farm
3 Adept Real Estate Developers Private Limited
4 AGS Buildtech Private Limited
5 Angus Builders & Developers Private Limited
6 Antriksh Properties Private Limited
7 Anubhav Apartments Private Limited
8 Arihant Housing Company *
9 Atria Partners
10 Bansal Development Company Private Limited {till December 14, 2011} #
11 Belicia Builders & Developers Private Limited
12 Beryl Builders & Constructions Private Limited
13 Beverly Park Operation and Maintenance Services Private Limited
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S. No | Name of the company
14 Buland Consultants & Investments Private Limited
15 Careen Builders & Developers Private Limited
16 Centre Point Property Management Services Private Limited
17 Ch.Lal Chand Memorial Charitable Trust
18 Cian Builders & Developers Private Limited
19 Desent Promoters & Developers Private Limited
20 Diana Retail Private Limited
21 Dilly Builders & Developers Private Limited
22 Dinky Builders & Developers Private Limited
23 DLF Brands Limited
24 DLF Building & Services Private Limited
25 DLF Commercial Enterprises
26 DLF Foundation
27 DLF Investments Private Limited
28 DLF M.T.FBD Medical and Community Facility Charitable Trust
29 DLF Q.E.C. Educational Charitable Trust
30 DLF Q.E.C. Medical Chatritable Trust
31 DLF Raghvendra Temple Trust
32 Elanor Builders & Developers Private Limited
33 Elephanta Estates Private Limited
34 Enki Retail Private Limited
35 Eros Retail Private Limited
36 Excel Housing Construction Private Limited
37 Exe. of The Estate of Lt. Ch. Raghvendra Singh
38 Exe. of The Estate of Lt. Smt. Prem Mohini
39 Family Idol Shri Radha Krishan Ji
40 Family Idol Shri Shiv Ji
41 Ferragamo Retail India Private Limited
42 Galena Builders & Constructions Private Limited
43 Gangrol Agricultural Farm & Orchard
44 General Marketing Corporation
45 Giorgio Armani India Private Limited
46 Haryana Electrical Udyog Private Limited
47 Herminda Builders & Developers Private Limited
48 Hitech Property Developers Private Limited
49 Indira Trust
50 Ishtar Retail Private Limited
51 Jhandewalan Ancillaries and Investments Private Limited
52 Juno Retail Private Limited
53 K. P. Singh HUF
54 Kapo Retail Private Limited
55 Kohinoor Real Estates Company *
56 Krishna Public Charitable Trust
57 Lal Chand Public Charitable Trust
58 Lion Brand Poultries
59 Maaji Properties and Development Company *
60 Madhukar Housing and Development Company *
61 Madhur Housing and Development Company *
62 Magna Real Estate Developers Private Limited {till June 5, 2011} ##
63 Mallika Housing Company *
64 Megha Estates Private Limited
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65 Nachiketa Family Trust
S. No | Name of the company
66 Northern India Theatres Private Limited
67 P & S Exports Corporation
68 Pace Financial Services
69 Panchsheel Investment Company *
70 Panchvati Estates Private Limited {till November 17, 2011} ###
71 Parvati Estates Private Limited
72 Pia Pariwar Trust
73 Plaza Partners
74 Power Overseas Private Limited
75 Prem Traders & Investments Private Limited
76 Prem's Will Trust
77 Pushpak Builders and Developers Private Limited
78 R.R Family Trust
79 Raghvendra Public Charitable Trust
80 Raisina Agencies & Investments Private Limited
81 Rajdhani Investments & Agencies Private Limited
82 Realest Builders and Services Private Limited
83 Renkon Partners
84 Renuka Pariwar Trust
85 Rhea Retail Private Limited
86 Rod Retail Private Limited
87 S & S Towel Private Limited
88 Sabre Investment Advisor India Private Limited
89 Sabre Investment Consultants LLP
90 Sambhav Housing and Development Company *
91 Sarna Export International
92 Sarna Exports Limited
93 Sarna Property and Industry Private Limited
94 Sidhant Housing and Development Company *
95 Singh Family Trust
96 Skills Acadamy Private Limited {w.e.f November 14, 2011}
97 Sketch Investment Private Limited
98 Smt. Savitri Devi Memorial Charitable Trust
99 Solace Housing and Construction Private Limited
100 | Solange Retail Private Limited
101 Sudarshan Estates Private Limited
102 | Sukh Sansar Housing Private Limited
103 | Super Mart One Property Management Services Private Limited {till July 26, 2011} ####
104 | Super Mart Two Property Management Services Private Limited
105 | Trinity Elastomers Private Limited
106 | Trinity Housing and Construction Company *
107 | Udyan Housing and Development Company *
108 | Universal Management & Sales Private Limited
109 | Urva Real Estate Developers Private Limited
110 | Uttam Builders and Developers Private Limited
111 | Uttam Real Estates Company *
112 | Vishal Foods and Investments Private Limited
113 | Yashika Properties and Development Company *

A private company with unlimited liability.
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# Bansal Develoment Company Private Limited, was merged (w.e.f. December 15, 2011) in Prem Traders &
Investments Private Limited as per the order of the Hon'ble High Court of Delhi dated August 30, 2011.

##  Magna Real Estate Developers Private Limited was merged (w.e.f. June 6, 2011) in Parvati Estates Private
Limited as per the order of the Hon'ble High Court of Delhi dated March 29, 2011.

### Panchvati Estates Private Limited was merged (w.c.f. November 18, 2011) in Super Mart Two Property

Management Services Private Limited as per the order of the Hon'ble High Court of Delhi dated September 8,

2011.

H#H#H# Super Mart One Property Management Setvices Private Limited was merged (w.e.f. July 27, 2011) in Beverly
Park Operation and Maintenance Services Private Limited as per the order of the Hon'ble High Court of Delhi
dated May 20, 2011.

(R in lacs)
b) The following transactions were carried out with related parties in the ordinary course of business
(net of Service tax, if any)
Description Joint Ventures and Key Management Enterprises over which
Associates # Personnel (KMP) and | KMP is able to exercise
their relatives significant influence
2012 2011 2012 2011 2012 2011
Sale of assets - - 0.02 0.66 97.54 -
Sale of land and material - 323.15 - - - -
Sale of development rights 8,918.26 - - - - -
Interest received 2,654.66 2,256.48 - - 389.29 60.50
Rent and licence fee received - 462.33 - - 1,977.97 653.10
Directors remuneration - - 2,594.89 2,166.72 - -
Salary - - 255.31 289.31 - -
Expenses recovered - 0.50 - - 854.81 3.63
Expenses paid 0.19 - 53.73 29.74 2,386.36 2,653.63
Payment for construction - 1,220.69 - - - -
work
Rent paid - - 21.03 26.64 371.03 311.11
Loan taken - 174.85 - - 9,700.00 -
Loan refunded (paid) - 1,581.00 - - 9,700.00 -
Interest paid - 225.11 - - 152.77 153.86
Miscllaneous receipts 251.25 1,053.50 23.21 12.64 2,988.57 1,201.74
(income)
Loans and advances given 5216.84 | 1,459.84 - - - 313.51
Loans refunded (received) 8,503.25 | 2,423.08 - - - 141.93
Advances given 3,163.00 4,300.00 - - - -
Advances received - 750.00 - - - -
Advance received under - - 264.78 2,177.72 18,036.73 12.28
agreement to sell €
Guarantees given (net) 1,050.00 - - - (1,100.05) -
Purchase of land and material - 184.64 - - - 1.73
Cancellation of sale of - - - - - 187.75
properties
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(X in lacs)
c) Balance at the end of the year
Description Joint Ventures and Key Management Enterprises over
Associates # Personnel (KMP) and | which KMP is able to
their relatives exercise significant
influence
2012 2011 2012 2011 2012 2011

Investments * 8,902.72 7,934.06 - - 823.80 818.85
Earnest money and part - - - - 258.56 261.50
payments under agreement to
purchase land/ constructed
properties
Advance received under - - 5,166.17 5,382.16 18,036.73 -
agreement to sell €
Trade/amount payables (net) 12,033.47 | 13,227.11 129.96 231.86 21.00 106.41
Managerial commission - - 790.00 800.00 - -
payable
Security deposit received 0.04 - - - 1,226.81 1,305.95
Advances/amount recoverable - | 25,963.88 - - - -
Guarantees given 7,000.00 7,050.05 - - - -
Loans and interest receivable 30,829.89 1,047.19 - - 2,912.70 2,515.91
Trade receivables 6,746.07 323.40 - 0.82 233.24 745.39

* Excluding profits

# Complete transactions have been reported before inter company elimination.

(This space has been intentionally left blank)

F71



DLF LIMITED

Above includes the following material transactions:

A
DLF::.
BUILDING INDIA
Notes to the Consolidated Financial Statements for the year ended March 31, 2012 (Cont’d)

(T in lacs)
Joint Ventures/ Associates
Description | Name of the entity | 2012 | 2011
Transactions during the
year
Sale of land and material Star Alubuild Private Limited - 323.15
Sale of development rights Prowess Buildcon Private Limited 8,053.15 -
Interest received Delanco Real Estate Private Limited - 124.23
Kujjal Builders Private Limited 128.35 94.54
Joyous Housing Limited 1,373.21 097.53
Ferragamo Retail India Private Limited - 36.55
Saket Courtyard Hospitality Private Limited 844.42 1,201.10
Rent and licence fee received Ferragamo Retail India Private Limited - 159.62
Giorgio Armani India Private Limited - 302.71
Expenses recovered Prowess Buildcon Private Limited - 0.50
Expenses paid Saket Courtyard Hospitality Private Limited 0.19 -
Payment for construction work | Star Alubuild Private Limited - 1,220.69
Loan taken Delanco Real Estate Private Limited - 174.85
Loan refunded (paid) Delanco Real Estate Private Limited - 1,581.00
Interest paid Delanco Real Estate Private Limited - 225.11
Miscllaneous receipts (income) | Saket Courtyard Hospitality Private Limited 202.23 -
Prowess Buildcon Private Limited 47.91 -
Giorgio Armani India Private Limited - 935.36
Loans and advances given Kujjal Builders Private Limited 4,850.00 -
Delanco Real Estate Private Limited - 89.33
DLF Gayatri Home Developers Private Limited - 70.38
Prowess Buildcon Private Limited - 1,300.00
Loans refunded (received) Delanco Real Estate Private Limited - 1,413.01
Kujjal Builders Private Limited 5,084.00 -
Saket Courtyard Hospitality Private Limited 1,167.47 -
Prowess Buildcon Private Limited 1,373.50 -
DLF Green Valley 878.28 -
Ferragamo Retail India Private Limited - 887.07
Advances given Joyous Housing Limited 3,163.00 4,300.00
Advances received Prowess Buildcon Private Limited - 750.00
Guarantees given Kujjal Builders Private Limited 1,050.00 -
Purchase of land and material Star Alubuild Private Limited - 184.64

(This space has been intentionally left blank)
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(X in lacs)
Joint Venture/Associates
Description ‘ Name of the entity 2012 | 2011
Balance at the end of the
year
Trade receivables Star Alubuild Private Limited - 323.15
Prowess Buildcon Private Limited 6,610.65
Investments Surin Bay Co. Limited 4,751.93 4,257.73
Revlys SA 1,112.49 984.81
Seven Seas Resort & Leisure Inc 1,947.53 1,724.01
Kyoto Resorts YK 827.20 732.26
Trade/amount payables (net) DLF Limitless Developers Private Limited 11,050.00 | 10,800.00
Advances/amount recoverable | Joyous Housing Limited 20,431.08 | 16,032.18
Saket Courtyard Hospitality Private Limited - 7,078.15
Guarantees given Kujjal Builders Private Limited 7,000.00 5,950.00
Giorgio Armani India Private Limited - 1,100.05
Loans and interest receivable Kujjal Builders Private Limited 1,053.35 835.08
Saket Courtyard Hospitality Private Limited 6,753.63 -
Security deposit received Saket Courtyard Hospitality Private Limited. 0.04 -
(X in lacs)
Enterprises over which KMP is able to exercise significant influence
Description | Name of the entity | 2012 | 2011
Transactions during the year
Interest received DLF Brands Limited 389.29 55.36
Rent and licence fee received | DLF Brands Limited 252.14 125.03
Ferragamo Retail India Private Limited 434.27 144.99
Giorgio Armani India Private Limited 577.32 228.27
Rhea Retail Private Limited 176.07 67.52
Expenses recovered Renkon Partners 380.21 -
Atria Partners 202.25 -
Plaza Partners 264.89 -
DLF Brands Limited 0.98 1.63
DLF Building & Services Private Limited 6.35 1.97
Expenses paid DLF Brands Limited 1.10 | 1,149.70
Pace Financial Services - 4.56
DLF Commercial Enterprises 746.52 -
Renkon Partners 322.47 -
DLF Foundation 1,025.00 | 1,017.00
Rent paid DLF Q.E.C. Medical Charitable Trust 51.00 39.87
DLF Q.E.C. Educational Charitable Trust 124.19 79.23
Realest Builders and Services Private Limited - 0.50
DLF Commercial Enterprises 60.14 58.99
Renkon Partners 74.31 71.62
Interest paid Lal Chand Public School - 44.87
Panchsheel Investment Company 118.87 -
Yashika Properties & Development Company 28.75 -
DLF Q.E.C. Educational Charitable Trust - 94.64
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(X in lacs)
Enterprises over which KMP is able to exercise significant influence
Description ‘ Name of the entity | 2012 2011
Transactions during the year
Miscllaneous receipts Atria Partners 698.34 260.03
(income)
DLF Commercial Enterprises 579.56 271.07
Renkon Partners 943.41 366.18
Cancellation of sales of DLF Q.E.C. Educational Chatritable Trust - 119.50
properties
Lal Chand Public School - 50.75
Guarantees given (net) Giorgio Armani India Private Limited (1,100.00) -
Loans taken Panchsheel Investment Company 7,525.00 -
Yashika Properties & Development Company 1,850.00 -
Loan refunded (paid) Panchsheel Investment Company 7,525.00 -
Yashika Properties & Development Company 1,850.00 -
Loans and advances given Lal Chand Public School - 25.00
Solange Retail Private Limited - 288.51
Loans refunded (received) Lal Chand Public School - 25.00
Solange Retail Private Limited - 116.93
Advance received under Panchsheel Investment Company 5,820.36 -
agreement to sell €
Jhandewalan Ancillaries & Investments Private 3,229.57 -
Limited
Raisina Agencies & Investments Private Limited 4,433.82 -
Sale of assets Plaza Partners 97.54 -
Purchase of land and DLF Building & Services Private Limited - 14.01
material
(X in lacs)
Enterprises over which KMP is able to exercise significant influence
Description ‘ Name of the entity | 2012 2011
Balance at the end of the year
Trade receivables DLF Brands Limited 16.95 92.46
Ferragamo Retail India Private Limited 68.17 106.05
Giorgio Armani India Private Limited 31.66 156.06
DLF Commercial Enterprises 2.38 81.19
Renkon Partners 46.38 -
Atria Partners 40.40 -
Eros Retail Private Limited 25.72 -
Investments DLF Brands Limited 800.00 800.00
Earnest money and part DLF Building & Services Private Limited 224.29 227.23
payments under agreement
to purchase land/
constructed properties
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(X in lacs)
Enterprises over which KMP is able to exercise significant influence
Description | Name of the entity | 2012 2011
Balance at the end of the year
Trade/amount payables DLF Brands Limited 1.10 84.81
(net)
DLF Q.E.C. Educational Charitable Trust 5.81 7.17
DLF Building & Services Private Limited - 0.49
DLF Q.E.C. Medical Chatritable Trust 10.37 3.42
Plaza Partners - 2.84
Rhea Retail Private Limited 3.28 -
Advance received under Panchsheel Investment Company 5,820.36 -
agreement to sell €
Jhandewalan Ancillaries & Investments Private Limited 3,229.57 -
Raisina Agencies & Investments Private Limited 4,433.82 -
Security deposit received DLF Brands Limited 127.74 400.86
Ferragamo Retail India Private Limited 171.85 147.56
Giorgio Armani India Private Limited 318.43 259.46
Solange Retail Private Limited 153.30 157.03
Reha Retail Private Limited 184.90 146.46
Loans and interest receivable | DLF Brands Limited 2,902.46 | 2,486.33
(% in lacs)
Key Management Personnel (KMP) and their relatives
Description Name of the KMP and their relatives 2012 | 2011
Transactions during the year
Sale of fixed asstes Mr. T.C. Goyal - 0.66
Mr. K. Swatup (till December 31, 2011) 0.02 -
Miscellaneous receipts | Dr. K.P. Singh - 7.70
(income)
Ms. Pia Singh - 4.94
Mr. Rajiv Singh 23.21 -
Ms. Pia Singh
Ms. Renuka Talwar
Director’s remuneration paid | Dr. K.P. Singh 372.00 372.36
Mr. Rajiv Singh 541.17 544.01
Mr. K. Swarup (till December 31, 2011) 567.53 289.57
Mr. T.C. Goyal 784.45 0631.73
Ms. Pia Singh 329.75 329.08
Salary Ms. Renuka Talwar 202.30 201.00
Ms. Savitri Devi Singh 50.26 73.31
Rent paid Mrs.Veena Swarup 21.03 26.64
Expenses paid Mr. Dhiraj Sarna - 29.74
Ms Kavita Singh 53.73 -
Advance  received  under | Mrs. Sharda Goyal - 14.37
agreement to sell €
Ms. Renuka Talwar 236.32 -
Mr. K. Swarup (till December 31, 2011) - 12.17
Mr. Rajiv Singh - 936.60
Mzr. Manish Swarup - 191.48
Ms. Pia Singh 18.65 937.02
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(X in lacs)
Key Managerial Personnel (KMP) and their Relatives
Description | Name of the KMP and their relatives 2012 | 2011
Balance at the end of the year
Trade/amount payables (net) | Dr. K.P. Singh 24.32 -
Mr. Rajiv Singh - 25.62
Mr. K. Swarup (till December 31, 2011) - 91.14
Ms. Renuka Talwar 100.00 100.00
Ms Pia Singh 5.04 -
Managerial commission Dr. K.P. Singh 250.00 250.00
payable
Mr. Rajiv Singh 250.00 250.00
Mr. T.C. Goyal 190.00 200.00
Ms. Pia Singh 100.00 100.00
Advance  received  under | Mr. T.C. Goyal 302.77 302.77
agreement to sell €
Mrs. Sharda Goyal 455.23 455.23
Mr. Dhiraj Sarna 2,194.02 2,184.21
M. Rajiv Singh 936.60 936.60
Ms. Pia Singh 955.67 937.02
Trade receivables Ms. Pia Singh - 0.82

€ Revenue has been recognised as per the percentage of completion method {refer accounting policy no. i()(a)} on a
project as a whole and not on individual unit basis.

32. The Group is primarily engaged in the business of colonization and real estate development, which as per Accounting
Standard — 17 on “Segment Reporting” notified pursuant to the Companies (Accounting Standard) Rules, 2006 issued
by the Central Government in exercise of the powers conferred under sub section (I) (a) of Section 642 of the
Companies Act, 1956 is considered to be the only reportable business segment. The Group is primarily operating in
India which is considered as a single geographical segment.

33. Information to be disclosed in accordance with AS 19 on ‘Leases’

A. Assets given on lease *

( in lacs)
Class of assets Gross block Depreciation Accumulated
as on March 31, 2012 for the year | depreciation as on
2011-12 March 31, 2012
i) | Fixed assets
Land and building including 1,242,646.22 32,149.03 105,428.81
interiors
i) | Current assets
(Constructed buildings including land and related equipments)
Lease hold 3,054.27 52.26 1,054.22
Free hold 12,345.09 242.28 1,054.50

*includes partly self occupied
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i) Operating lease

The Company has leased facilities under non- cancelable operating leases. The future minimum lease payment
receivables in respect of these leases as at March 31, 2012 are:

 in lacs)
Particulars 2012 2011
Upto one year 113,533.07 107,200.77
Two to five years 99,738.52 92,693.19
More than five years 3,168.52 2,666.20
216,440.12 | 202,560.16

Figures disclosed above are gross of eliminations

ii) Finance lease

The minimum finance lease payments for the initial lease period ate as under: (X in lacs)
Particulars 2012 2011
Principal
Not later than one year - 311.59
Later than one year but not later than five years - 1,908.15
Later than five years - 656.58
Interest
Not later than one year - 399.55
Later than one year but not later than five years - 1,010.10
Later than five years - 54.56

B. Assets taken on lease

i) Operating lease

The minimum operating lease payments for the initial lease period are as under: ® in
lacs)

Particulars 2012 2011
Not later than one year 7,080.84 5,804.43
Later than one year but not later than five years 19,366.69 14,847.61
Later than five years 12,809.16 16,600.54
Lease payment made during the year recognised in the statement of profit and 9,622.75 7,439.49
loss

Sub-lease payment received recognised in the statement of profit and loss 1,125.56 1,000.07

Figures disclosed above are gross of eliminations
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In respect of DLF Ultilities Limited (“DUL”), a subsidiary of DLF Limited, the buildings for ‘Multiplex Theatres’ are
taken on lease with the initial lease terms ranging from 3 to 4.5 years. These leases are further renewable subject to
enhancement of rent by 10% on the expiry of the lease period. There are no restrictions imposed for sub-leasing as

The minimum finance lease payments for the initial lease period ate as under: ® in
lacs)

Particulars 2012 2011
Principal

Not later than one year - 79.04
Later than one year but not later than five years 78.51 70.80
Interest

Not later than one year - (1.36)

Later than one year but not later than five years

34. Employees Stock Option Scheme, 2006 (ESOP)

a) During the year ended March 31, 2007, the Company had announced an Employee Stock Option Scheme (the

“Scheme”) for all eligible employees of the Company, its subsidiaries, joint ventures and associates. Under the

Scheme, 17,000,000 equity shares have been earmarked to be granted under the Scheme and the same will vest

as follows:

Block I

Block II

Block III

Year 2

Year 4

Year 6

10% of the total grant

30% of the total grant

60% of the total grant

Pursuant to the above Scheme, the employee will have the option to exercise the right within three years from

the date of vesting of shares at X 2 per share, being its exercise price.

b) As per the Scheme, the Remuneration Committee has granted options as per details below :-

Grant No. Date of grant Number of options Outstanding options as on
granted March 31, 2012 (Net of
options exercised /
forfeited)
I July 1, 2007 3,734,057 1,609,050
(3,734,057) (2,206,250)
I October 10, 2007 308,077 94,921
(308,077) (106,183)
111 July 01, 2008 1,645,520 1,029,194
(1,645,520) (1,083,272)
v October 10, 2008 160,059 72,486
(160,059) (77, 954)
\Y July 01, 2009 3,355,404 2,515,651
(3,355,404) (2,076,654)
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VI

October 10, 2009

588,819
(588,819)

504,735
(511,212)

According to the Guidance Note 18 on “Share Based Payments” issued by ICAIL ¥ 3,889.80 lacs (previous
year X 5,039.89 lacs) have been provided during the year as proportionate cost of ESOPs.

¢) Outstanding stock options for equity shares of the Company under the “Employees Stock Option Scheme”:

2012
Grant Date of grant Exercise price Numbers Number of options Total
No 4 outstanding committed to be
granted in the
future

1 July 1, 2007 2 1,609,050 - 1,609,050
(2,206,250) () (2,206,250)
II October 10, 2007 2 94,921 - 94,921
(106,183) () (106,183)
II1 July 01, 2008 2 1,029,194 - 1,029,194
(1,083,272) () (1,083,272)
I\Y October 10, 2008 2 72,486 - 72,486(77,9
(77,954) (---) 54)

A% July 01, 2009 2 2,515,651 - 2,515,651
(2,976,654) () (2,976,654)
VI October 10, 2009 2 504,735 - 504,735
(511,212) (—) (511,212)

d) In accordance with the Guidance Note - 18 “Share based payments” issued by ICAI the following information
relates to the stock options granted by the Company.

2012
Particulars Stock options | Range of | Weighted- Weighted-
(numbers) exercise average average
prices exercise remaining
® prices contractual life
®) (years)

Outstanding, beginning of the year 6,961,525 2 - -
(7,822,344) (2) () ()
Add: Granted during the year - - - -
Q - - Q
Less: Forfeited during the year 321,863 2 2 -
(709,035) (2 (2 ()
Less: Exercised during the year 813,625 2 2 -
(151,784) (2) (2) ()
Less: Lapsed during the year - - - -
©) @) @) ©)

Outstanding, end of the year 5,826,037 2 2 3.40

(6,961,525) @) @) (4.13)
Exercisable at the end of the year 322,203 2 2 -
(57,825) 2 2 @)
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¢) The following table summarizes information about stock options outstanding as at March 31, 2012:

Range of Options outstanding Options exercisable
exercise Numbers Weighted Weighted Numbers Weighted average
price (%) average average exercise price ()
remaining | exercise price
contractual ®)
life
2 5,826,037 3.40 2 322,203 2
®) (6,961,525) (4.13) @) (57,825) @)

(Figures in brackets pertain to previous year)

The Company has calculated the employee compensation cost using the intrinsic value of the stock options
measured by a difference between the fair value of the underline equity shares at the grant date and the exercise
price. Had compensation cost been determined in a manner consistent with the fair value method, based on Black —
Scholes model, the employees compensation cost would have been lower by I 348.13 lacs and proforma profit after
tax would have been X 120,317.15 lacs (higher by ¥ 235.18 lacs). On a proforma basis, the basic and diluted earnings
per share would have been X 7.09 and X 7.07 respectively.

The fair value of the options granted is determined on the date of the grant using the “Black-Scholes option pricing
model” with the following assumptions:

Particulars Grant | Grantll | Grantlll | GrantIV | Grant V | Grant VI
1

Dividend yield (%0) 0.28 0.28 0.57 0.73 0.86 0.64

Expected life (no of years) 6.50 6.50 5.50 5.50 5.50 5.50

Risk free interest rate (%) 8.37 8.09 9.46 8.17 6.75 7.26

Volatility (%) 82.30 82.30 52.16 59.70 86.16 81.87

35. Cash settled options

a) Under the Employee shadow option scheme, (the ‘scheme’) employees are entitled to get cash compensation based
on the average market price of equity share of the Company, upon exercise of shadow option on a future date. As
per the scheme, Shadow options will vest as follows:-

Trench Date of Grant * Vesting at Vesting at Vesting at | Vesting at
the end the end the end the end
of year 2 of year 3 of year 4 of year 7

I July 1, 2007 50% - 50% -

II September 1, 2007 50% - 50% -

II1 July 01, 2008 50% 50% - -

I\Y October 01, 2008 50% 50% - -

v July 01,2009 100% - - -

VI August 01, 2010 - - - 100%-
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b) Details of outstanding options and the expenses recognised under the employee shadow option scheme / employee

phantom options scheme is as under:-

No of Exercise | Average Fair Total expenses Liability as on
Shadow price market value of charged to the March 31, 2012
options price shadow | Statement of Profit | (Included in Note

outstanding option | and Loss (Included | No.6 Provisions -
as on March in Note No - 22 Employee benefits)
31, 2012 Employee benefit)
(No.) %/Option | ¥/Option | I/Option T in lacs T in lacs

720,918 2 199.70 197.70 488.72 460.26

(1,552,498) @) (232.08) | (230.08) (428.03)) (1,998.25)

(Figures in brackets pertain to previous year)

* For tranch I, & II, 50% options have already been vested in the financial year ended March 31, 2010, and
remaining 50% vested in current financial year. For tranch III and IV 50% options vested in financial year ended
March 31, 2011 and remaining 50% vested in current financial year. For tranch V part of the options vested in

current financial year, hence remaining of tranch V and entire tranch VI are disclosed above.

(This space has been intentionally left blank)

F 81




DLF LIMITED

A
DLF::.

BUILDING INDIA

Notes to the Consolidated Financial Statements for the year ended March 31, 2012 (Cont’d)

36. Investment in Joint Ventures

The interest of the Group in major Joint Ventures is listed below:

S. No | Joint venture Location | Principal activities Ownership
interest
1 Kujjal Builders Private Limited New Delhi | Construction and development 50%
of hotels
2 DLF Limitless Developers Private | New Delhi | Construction and development 50%
Limited of townships
3 GSG DRDL Consortium Hyderabad | Development and construction 50%
of shopping Malls
4. DLF Gayatri Home Developers Hyderabad | Development and construction 50%
Private Limited of residential projects
5 DLF SBPL Developers Private New Delhi | Construction and development 50%
Limited of townships
6 Banjara Hills Hyderabad Complex | Hyderabad | Development and construction 50%
of shopping mall
7 Y.G. Realty Private Limited Gurgaon | Development and construction 50%
of commercial projects
8 Cleva Builders and Developers New Delhi | Development and construction 50%
Private Limited of residential projects
9 Prowess Buildcon Private Limited | New Delhi | Development and construction 50%
of residential projects
10 Saket Courtyard Hospitalty Private Gurgaon | Hotel operations 50%
Limited {w.e.f. May 26, 2011}
11 Design Plus Architecture Private New Delhi | Architecture of projects 50%
Limited
12 DLF Green Valley New Delhi | Development and construction 50%
of residential projects
13 DLF Gayatri Developers (w.c.f. Gurgaon | Development of residential 42.50%
December 9, 2011) township
37. Contingent liabilities and commitments not provided for
(X in lacs)
Particulars 2012 2011
(I) Contingent liabilities
a) Guarantees on behalf of third parties 65,391.85 9,919.23
b) Claims against the Group (including unasserted claims) not 94,143.43 23,288.71
acknowledged as debts *
¢) Demand in excess of provisions (pending in appeals):
Income-tax 355,630.31 201,426.11
Other taxes 58,252.05 22,769.40
d) Letter of credit issued on behalf the Group 243.33 60.57
e) Liabilities under export obligations in EPCG scheme 8,950.83 3,333.69
f) Compensation for delayed possession 3,009.59 -
g) Miscellaneous 623.86 18.57
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(IT) Commitments

a) Capital expenditure commitments 548,568.79 46,191.73

b) The Company has undertaken to provide continued financial support to Joyous Housing Limited (an
associate company) for execution of its project at Tulsiwadi, Mumbai.

*

38.

39.

Interest on certain claims may be payable as and when the outcome of the related claim is finally determined and
has not been included above.

The statutory auditors of one of the subsidiaty company namely Silverlink Resorts Limited (‘Silverlink’) in their
audit report have qualified certain balances in translation reserve and accumulated losses brought forward from the
financial year ended December 31, 2004 as these ate yet to be fully reconciled. These reconciliations pertain to prior
to acquisition of Silverlink by the Company. The management of Silverlink is of the opinion that this reconciliation,
if any, will not have any impact on the net worth of the Company. Further, the difference, if any, in reconciliation
will interalia, change only the balance in translation reserve and accumulated brought forward losses pertaining to
prior to acquisition of Silverlink. Further auditor of Silverlink has qualified carrying amount of a Hotel property
valued at USD 9.3 mn (R47.6 crores) (previous year valued at USD 7.5 mn) stating that basis of assumption and
estimates are unlikely to be achieved. Management of Silverlink based on their future business plan and valuation
report of an independent valuer of international repute (which has been used by management for all its hotel
valuations over the past many years) believes that the assumptions are fair and achievable and does not require any
adjustment in the financial statements.

Income tax and other matters

a) Subsequent to the year ended March 31, 2012, the Company received an assessment order for A.Y. 2009-10 from

b)

the Income Tax Authority, creating a demand of I 45,739.22 lacs, out of which, ¥ 35,523.71 lacs pertains to
demand on account of disallowance of SEZ profits U/s 80IAB of the Income Tax Act.

Similar disallowance of SEZ profits were made by the Income Tax Authorities for the company and its subsidiaries
amounting to X 103,190.24 lacs for the assessment year 2009-10 and ¥ 164,341.78 lacs for assessment year 2008-09
as per the assessment orders received during the year.

The Company and the respective subsidiary companies have filed appeals before the appropriate Appellate
Authorities against the said assessment orders.

Based on the advice from independent tax experts, the Company and the subsidiary companies are confident that
additional tax so demanded will not be sustained on completion of the appellate proceedings and accordingly,
pending the decision by the appellate authorities, no provision has been made in these consolidated financial
statements.

During the previous year ended March 31, 2011, the Company and two of its subsidiary companies received two
judgments from the Hon’ble High Court of Punjab and Haryana cancelling the release/ sale deed of land relating
to two IT SEZ/ IT Park Projects in Gurgaon. The Company and the subsidiary companies have filed Special
Leave Petitions (SLPs) challenging the orders in the Hon’ble Supreme Court of India.

In one case, the Hon’ble Supreme Court has admitted the matter and stayed the operation of the impugned
judgment till further orders.

The second case was listed on January 3, 2012 and the Hon’ble Supreme Court has granted a stay.
Based on the advice of the independent legal counsels, the Company and the subsidiary companies have a

reasonably strong likelihood of succeeding before the Hon’ble Supreme Court. Pending the final decisions on the
above matter, no adjustment has been done in these consolidated financial statements.
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(¢) The Competition Commission of India (CCI) on a complaint filed by the Belaire/ Park Place owners associations
had passed orders dated August 12, 2011 and August 29, 2011 wherein the CCI had imposed a penalty of 63,000
lacs on DLF, restrained DLF from formulating and imposing allegedly unfair conditions with buyers in Gurgaon
and further ordered to suitably modify the alleged unfair conditions on its buyers.

The said order of CCI is challenged by DLF on several grounds by filing appeals before the Competition Appellate
Tribunal (COMPAT).

COMPAT after the hearing on November 9, 2011, has granted stay against the orders of CCI imposing penalty
and have further ordered that the directions of CCI for modifications of terms of the Agreement shall remain in
abeyance.

The appeals are scheduled to be listed before COMPAT on July 18, 2012 for final hearing. Pending the final
decisions, no adjustment has been done in these consolidated financial statements.

40. Consolidated financial statements comprise the financial statements of DLF Limited and its subsidiaries, Joint

ventures and associates during the year ended March 31, 2012 listed below:

A) Subsidiaries

1) Subsidiaries having accounting year ended March 31, 2012 with the percentage of ownership of DLEF Group.

S. Name of entity Country of Proportion of
No. Incorporation | ownership (%)
as at March 31,
2012
1 Aadarshini Real Estate Developers Private Limited India 100.00
2 Abhigyan Builders & Developers Private Limited India 94.43
3 Abhiraj Real Estate Private Limited India 100.00
4 Ackruti City Magnum Limited {w.e.f. July 1, 2011} India 67.00
5 Adelie Builders & Developers Private Limited India 100.00
6 Adeline Builders & Developers Private Limited India 90.10
7 Alvernia Limited Cyprus 100.00
8 Americus Real Estate Private Limited India 100.00
9 Amishi Builders & Developers Private Limited India 100.00
10 | Annabel Builders & Developers Private Limited India 51.00
11 | Argent Holdings Limited {till April 19, 2011 }*** British Virgin 100.00
Islands
12 | Ariadne Builders & Developers Private Limited India 99.99
13 | Armand Builders & Constructions Private Limited India 90.10
14 | Baakir Real Estates Private Limited {till May 15, 2011} India 100.00
15 | Balaji Highways Holding Private Limited India 51.00
16 | Bedelia Builders & Constructions Private Limited India 100.00
17 | Benedict Estates Developers Private Limited India 94.43
18 | Berenice Real Estate Private Limited India 100.00
19 | Bevetly Park Maintenance Services Limited India 100.00
20 | Bhamini Real Estate Developers Private Limited India 100.00
21 | Bhoruka Financial Services Limited {till March 19, 2012} ** India 99.68
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22 | Breeze Construction Private Limited India 100.00
S. Name of entity Country of Proportion of
No. Incorporation | ownership (%)

as at March 31,
2012

23 | Cachet Real Estates Private Limited India 90.10

24 | Calvine Builders & Constructions Private Limited India 90.10

25 | Caraf Builders & Constructions Private Limited India 100.00

26 | Catriona Builders & Constructions Private Limited India 100.00

27 | Cee Pee Maintenance Services Limited India 100.00

28 | Chakaradharee Estates Developers Private Limited India 94.43

29 | Chandrojyoti Estate Developers Private Limited India 100.00

30 | Comfort Buildcon Limited {formetly Comfort Buildcon Private India 100.00

Limited}

31 | Cyrilla Builders & Constructions Limited India 100.00

32 | Dae Real Estates Private Limited India 94.43

33 | Dalmia Promoters & Developers Private Limited India 100.00

34 | Dankuni World City Limited India 100.00

35 | Delanco Home & Resorts Private Limited India 100.00

36 | Delanco Real Estate Private Limited India 100.00

37 | Delanco Realtors Private Limited India 100.00

38 | Deltaland Buildcon Private Limited India 100.00

39 | Deltaland Real Estate Private Limited India 90.10

40 | DHDL Wind Power Private Limited India 100.00

41 | Dhoomketu Builders & Developers Private Limited India 100.00

42 | Digital Talkies Private Limited India 61.20

43 | Diwakar Estates Limited India 100.00

44 | DLF Akrut Info Parks (Pune) Limited {till December 27, India 67.00

2011 #

45 | DLF Aspinwal Hotels Private Limited India 100.00

46 | DLF Assets Private Limited India 100.00

47 | DLF City Centre Limited India 100.00

48 | DLF Cochin Hotels Private Limited India 100.00

49 | DLF Comfort Hotels Private Limited India 100.00

50 | DLF Commercial Developers Limited India 100.00

51 | DLF Construction Limited India 100.00

52 | DLF Cyber City Developers Limited India 100.00

53 | DLF Developers Limited India 100.00

54 | DLF Emporio Restaurants Limited India 100.00

55 | DLF Energy Private Limited {w.e.f. October 4, 2011} India 100.00

56 | DLF Estate Developers Limited India 100.00

57 | DLF Financial Services Limited India 100.00

58 | DLF Finvest Limited India 100.00

59 | DLF Gatden City Indore Private Limited India 51.00

60 | DLF Global Hospitality Limited Cyprus 100.00
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61 | DLF Golf Resort Limited India 100.00
62 | DLF Gurgaon Developers Limited India 100.00
S. Name of entity Country of Proportion of
No. Incorporation | ownership (%)
as at March 31,
2012
63 | DLF Gurgaon Golflink Private Limited {formetly Alvita India 100.00
Builders and Developers Private Limited}
64 | DLF Haryana SEZ (Ambala) Limited India 100.00
65 | DLF Haryana SEZ (Gurgaon) Limited India 100.00
66 | DLF Home Developers Limited India 100.00
67 | DLF Homes Ambala Private Limited India 100.00
68 | DLF Homes Goa Private Limited India 100.00
69 | DLF Homes Kokapet Private Limited India 100.00
70 | DLF Homes Panchkula Private Limited India 51.00
71 | DLF Homes Pune Private Limited India 100.00
72 | DLF Homes Rajapura Private Limited India 51.00
73 | DLF Home Setvices Private Limited India 100.00
74 | DLF Hospitality and Recreational Limited India 100.00
75 | DLF Hotel Holdings Limited India 100.00
76 | DLF Hotels and Apartments Private Limited India 100.00
77 | Adone Hotels & Hospitality Limited {formetly DLF Hotels & India 100.00
Hospitality Limited}
78 | DLF India Limited India 90.10
79 | DLF Info City Developers (Chandigarh) Limited India 100.00
80 | DLF Info City Developers (Chennai) Limited India 100.00
81 | DLF Info City Developers (Kolkata) Limited India 100.00
82 | DLF Info Park Developers (Chennai) Limited India 100.00
83 | DLF Inns Limited India 100.00
84 | DLF International Holdings Pte. Limited Singapore 100.00
85 | DLF International Hospitality Corporation British Virgin 100.00
Islands
86 | DLF Luxury Hotels Limited India 100.00
87 | DLF Metro Limited {till March 19, 2012} ** India 100.00
88 | DLF New Delhi Convention Centre Limited India 100.00
89 | DLF New Gurgaon Homes Developer Private Limited India 94.43
90 | DLF New Gurgaon Offices Developers Private Limited India 100.00
91 | DLF New Gurgaon Retail Developers Private Limited India 100.00
92 | DLF Phase IV Commercial Developers Limited India 100.00
93 | DLF Pramerica Life Insurance Company Limited India 74.00
94 | DLF Projects Limited India 100.00
95 | DLF Property Developers Limited India 100.00
96 | DLF Raidurg Developers Private Limited {formetly Alta India 100.00
Builders & Developres Private Limited }
97 | DLF Real Estate Builders Limited India 100.00
98 | DLF Recreational Foundation Limited India 85.00
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99 | DLF Residential Builders Limited India 100.00
100 | DLF Residential Developers Limited India 100.00
S. Name of entity Country of Proportion of
No. Incorporation | ownership (%)
as at March 31,
2012
101 | DLF Residential Partners Limited India 100.00
102 | DLF Service Apartments Limited India 100.00
103 | DLF Southern Homes Private Limited India 51.00
104 | DLF SouthernTowns Private Limited India 51.00
105 | DLF Telecom Limited India 100.00
106 | DLF Trust Management Pte. Limited Singapore 100.00
107 | DLF Universal Limited India 100.00
108 | DLF Utilities Limited India 99.99
109 | DLF Wind Power Private Limited India 100.00
110 | Domus Real Estates Private Limited India 100.00
111 | Domus Realtors Private Limited India 90.10
112 | Eastern India Powertech Limited India 100.00
113 | Edward Keventor (Successors) Private Limited India 100.00
114 | Eila Builders & Developers Private Limited India 100.00
115 | Elvira Builders & Constructions Private Limited India 90.10
116 | Falguni Builders Private Limited {till April 12, 2011 }* India 100.00
117 | Faye Builders & Constructions Private Limited India 90.10
118 | First City Real Estate Private Limited India 90.10
119 | Flora Real Estate Private Limited India 90.10
120 | Galaxy Mecantiles Limited {till December 2, 2011} ## India 71.00
121 | Galleria Property Management Services Private Limited India 72.24
122 | Ganika Builders Private Limited {till April 12, 2011 }* India 100.00
123 | Geocities Airport Infrastructures Private Limited India 100.00
124 | Gulika Home Developers Private Limited {till April 12, 2011}* India 100.00
125 | Gyan Real Estate Developers Private Limited India 100.00
126 | Hampton Furniture Limited {w.e.f. June 16, 2011} India 100.00
127 | Hansel Builders & Developers Private Limited India 90.10
128 | Hiemo Builders & Developers Private Limited India 100.00
129 | Highvalue Builders Limited {formetly Highvalue Builders India 100.00
Private Limited}
130 | Hyacintia Real Estate Developers Private Limited India 99.99
131 | Irving Builders & Developers Private Limited India 90.10
132 | Isabel Builders & Developers Private Limited India 100.00
133 | Jai Luxmi Real Estate Private Limited India 92.50
134 | Jawala Real Estate Private Limited India 100.00
135 | K G Infrastructure Private Limited {till April 7, 2011} India 100.00
136 | Khem Buildcon Private Limited India 100.00
137 | Lada Estates Private Limited India 90.10
138 | Laman Real Estates Private Limited India 94.43
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139 | Latona Builders & Constructions Private Limited {w.e.f. India 90.10
December 9, 2011}
S. Name of entity Country of Proportion of
No. Incorporation | ownership (%)
as at March 31,
2012
140 | Lawanda Builders & Developers Private Limited India 100.00
141 | Lear Builders & Developers Private Limited India 90.10
142 | Lempo Buildwell Private Limited India 90.10
143 | Liber Buildwell Private Limited India 90.10
144 | Livana Builders & Developers Private Limited {w.e.f. December India 90.10
9,2011}
145 | Lizebeth Builders & Developers Private Limited India 94.43
146 | Lodhi Property Company Limited India 100.00
147 | Marala Real Estate Private Limited {formetly known as DLF India 100.00
Hilton Hotels (Mysore) Limited}
148 | Mariposa Builders & Developers Private Limited India 90.10
149 | Melosa Builders & Developers Private Limited India 90.10
150 | Mens Buildcon Private Limited India 100.00
151 | Mhaya Buildcon Private Limited India 100.00
152 | Monroe Builders & Developers Private Limited India 100.00
153 | Nambi Buildwell Private Limited India 100.00
154 | Nellis Builders & Developers Private Limited India 100.00
155 | NewGen MedWorld Hospitals Limited India 100.00
156 | Nilayam Builders & Developers Limited India 100.00
157 | Overseas Hotels Limited {till May 16, 2011} *¥+* British Virgin 100.00
Islands
158 | Paliwal Developers Limited India 100.00
159 | Paliwal Real Estate Limited {formetly Paliwal Real Estate Private India 100.00
Limited}
160 | Pee Tee Property Management Services Limited India 100.00
161 | Penthea Builders & Developers Private Limited India 94.43
162 | Philana Builders & Developers Private Limited India 94.43
163 | Phoena Builders & Developers Private Limited India 94.43
164 | Prompt Real Estate Limited {formetly Prompt Real Estate India 100.00
Private Limited}
165 | Pyrite Builders & Constructions Private Limited India 90.10
166 | Qabil Builders & Constructions Private Limited India 90.10
167 | Rachelle Builders & Constructions Private Limited India 90.10
168 | Rati Infratech Private Limited India 100.00
169 | Regency Park Property Management Services Limited {formerly India 99.93
Regency Park Property Management Services Private Limited }
170 | Richmond Park Property Management Services Limited India 100.00
171 | Riveria Commercial Developers Limited India 100.00
172 | Rochelle Builders & Constructions Private Limited India 90.10
173 | Royalton Builders & Developers Private Limited India 90.10
174 | Saguna Builders & Developers Private Limited India 90.10
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175 | Saket Holidays Resorts Private Limited {formertly known as India 100.00
Saket Courtyard Hospitalty Private Limited}
176 | Shakirah Real Estate Private Limited {till March 19, 2012} ** India 100.00
S. Name of entity Country of Proportion of
No. Incorporation | ownership (%)
as at March 31,
2012
177 | Shivajimarg Properties Limited India 100.00
178 | Silver Oaks Property Management Services Limited India 100.00
179 | Sinonet Holding Limited {till April 19, 2011} **+* British Virgin 100.00
Islands
180 | Springhills Infratech Private Limited India 100.00
181 | Star Alubuild Private Limited {w.e.f April 01, 2011} India 60.02
182 | Sunlight Promoters Limited {formetly Sunlight Promoters India 100.00
Private Limited}
183 | Triumph Electronics Private Limited India 100.00
184 | Urvasi Infratech Private Limited India 100.00
185 | Valini Builders & Developers Private Limited India 100.00
186 | Vibodh Developers Private Limited India 94.43
187 | Vilina Estate Developers Private Limited India 90.10
188 | Vinanti Builders & Developers Private Limited India 90.10
189 | Vkarma Capital Investment Management Company Private India 100.00
Limited
190 | Vkarma Capital Trustee Company Private Limited India 100.00
191 | Webcity Builders & Developers Private Limited India 94.43
192 | Zola Real Estate Private Limited India 100.00
193 | Zoria Infratech Private Limited India 100.00

Proportion of ownership (%) as at the date till it was subsidiary

%%

k%K

sofokok

Pursuant to the order of the Honorable High Court of Delhi and Honorable High Court of Punjab and Haryana
at Chandigarh by virtue of scheme of arrangement, Falguni Builders Private Limited, Ganika Builders Private
Limited and Gulika Home Developers Private Limited, have been merged with Aadarshini Real Estate
Developers Private Limited w.e.f. April 13, 2011. Accordingly the transactions with the said entities during the
year ended March 31, 2012 and balance outstanding thereto on that date have been disclosed as transactions with
and balances outstanding to as the case may be, Aadarshini Real Estate Developers Private Limited during the
year ended and as of March 31, 2012.

Pursuant to the order of the Honorable High Court of Delhi and Honorable High Court of Punjab and Haryana
at Chandigarh by virtue of scheme of arrangement, Bhoruka Financial Services Limited, DLF Metro Limited and
Shakirah Real Estate Private Limited, have been merged with DLF Universal Limited w.e.f. March 20, 2012.
Accordingly the transactions with the said entities during the year ended March 31, 2012 and balance outstanding
thereto on that date have been disclosed as transactions with and balances outstanding to as the case may be,
DLF Universal Limited during the year ended and as of March 31, 2012,

Argent Holdings Limited and Sinonet Holding Limited have been merged with Overseas Hotels Limited w.e.f.
April 20, 2011. Accordingly the transactions with the said entities during the year ended March 31, 2012 and
balance outstanding thereto on that date have been disclosed as transactions with and balances outstanding to as
the case may be, Overseas Hotels Limited during the year ended and as of March 31, 2012.

Overseas Hotels Limited has been merged with Silverlink Resorts Limited w.e.f. May 17, 2011. Accordingly the
transactions with the said entities during the year ended March 31, 2012 and balance outstanding thereto on that
date have been disclosed as transactions with and balances outstanding to as the case may be, Silverlink Resorts

Limited during the year ended and as of December 31, 2011.
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# The Company along with its joint venture partner Hubtown Limited (“Hubtown”), have sold 100% of their
respective shareholding in DLF Ackruti Info Park (Pune) Limited (“DLF Ackruti), to an entity controlled by real
estate fund affiliated with The Blackstone Group, BRE/Mautitius Investments II, after obtaining all necessary
approvals. Prior to the sale of their respective shareholding, the Company and Hubtown held 67% and 33%
equity shatres in “DLF Ackruti”, respectively. Consequent of this disinvestment, DLF Ackruti has ceased to be a
subsidiary of DLF Ltd. w.e.f December 28, 2011.

##  Galaxy Mercantiles Limited (“GML”), a JV Company of DLF Home Developers Limited ("DHDL”), a wholly
owned subsidiary of DLF Limited, received two tranches of infusion of capital from Infrastructure Development
Finance Company Limited (“IDFC”) as part of a process for IDFC to acquire 100% stake in the GML. An
aggregate amount of X 22,049 lacs have been received in two tranches by the JV partners including DHDL, with
the balance to be received from IDFC linked to leasing milestones. Prior to the infusion, DHDL had a 71%
equity stake in GML and consequent to this capital infusion, DHDL’s equity stake got diluted to 40.15% (post 2nd
tranche) and GML ceased to be a subsidiary of the Company w.e.f December 2, 2011 and has become an
associate company.

ii) The accounting year for the below entities being the calendar year, their financial statements as at December 31,
2011 have been considered for consolidation in these Consolidated Financial Statements. Further, no adjustment is
considered necessary in the Consolidated Financial Statements for the period from January 1 to March 31, 2012, as
the management believes that no material event, affecting the financial position of the subsidiary and its
constituents, has occurred during this period.

S. Name of entity Country of Proportion of
No. Incorporation ownership (%)
1 Aman Gocek Insatt Taahhut Turizm Sanayi ve Ticaret Turkey 100.00
AS
2 Amancruises (20060) Company Limited Thailand 100.00
3 Amancruises Company Limited Thailand 100.00
4 Amankila Resorts Limited British Virgin Islands 100.00
5 Amanproducts Limited British Virgin Islands 100.00
6 Amanresorts B.V. Netherlands 100.00
7 Amanresorts Internaltional Pte Limited Singapore 100.00
8 Amanresorts IPR B. V. Netherlands 100.00
9 Amanresorts Limited British Virgin Islands 100.00
10 Amanresorts Limited Hong Kong 100.00
11 Amanresorts Management B.V. Netherlands 100.00
12 Amanresorts Services Limited British Virgin Islands 100.00
13 Amantresorts Technical Services B.V. Netherlands 100.00
14 | Anbest Holdings Limited British Virgin Islands 100.00
15 Andaman Development Company Limited Thailand 100.00
16 Andaman Holdings Limited British Virgin Islands 100.00
17 Andaman Resorts Company Limited Thailand 100.00
18 Andaman Thai Holding Company Limited Thailand 100.00
19 Andes Resorts Limited SAC Peru 100.00
20 Aradel Company N.V. Netherlands Antilles 100.00
21 ARL Marketing Inc. USA 100.00
22 ARL Marketing Limited British Virgin Islands 100.00
23 ASL Management (Palau) Limited Palau 100.00
24 Balina Pansea Company Limited British Virgin Islands 100.00
25 Barbados Holdings Limited British Virgin Islands 100.00
26 Bhosphorus Investments Limited British Virgin Islands 100.00
27 Bhutan Hotels Limited British Virgin Islands 100.00
28 Bhutan Resorts Private Limited Bhutan 60.00
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S. Name of entity Country of Proportion of
No. Incorporation ownership (%)
29 Bodrum Development Limited British Virgin Islands 100.00
30 Ceylon Holdings B.V. Netherlands 100.00
31 Colombo Resorts Holdings N.V. Netherlands Antilles 100.00
32 Current Finance Limited British Virgin Islands 100.00
33 Fonton Limited British Virgin Islands 100.00
34 Forerun Group Limited British Virgin Islands 100.00
35 Goyo Services Limited British Virgin Islands 60.00
36 Guardian International Private Limited India 100.00
37 Gulliver Enterprises Limited British Virgin Islands 100.00
38 Heritage Resorts Private Limited India 51.00
39 Hospitality Trading Limited British Virgin Islands 100.00
40 Hotel Finance International Limited British Virgin Islands 100.00
41 Hotels Sales Services Limited British Virgin Islands 100.00
42 Hotels Sales Services Private Limited Sri Lanka 100.00
43 IncanValley Holdings Limited British Virgin Islands 100.00
44 | Jackson Hole Holdings Limited British Virgin Islands 100.00
45 | Jalisco Holdings Pte Limited Singapore 100.00
46 Lao Holdings Limited British Virgin Islands 100.00
47 Le Savoy Limited British Virgin Islands 81.10
48 LP Hospitality Company Limited Laos 100.00
49 Marrakech Investments Limited British Virgin Islands 100.00
50 Mulvey B.V. Netherlands 100.00
51 Mulvey Venice S.R.L Italy 100.00
52 Naman Consultants Limited British Virgin Islands 51.00
53 NOH (Hotel) Private Limited Sri Lanka 51.00
54 Norman Cay's Holdings Limited Bahamas 100.00
55 Nusantara Island Resorts Limited British Virgin Islands 60.00
56 Otemachi Tower Resorts Company Limited Japan 100.00
57 P.T. Amanresorts Indonesia Indonesia 100.00
58 P.T. Amanusa Resort Indonesia Indonesia 60.00
59 P.T. Indrakila Villatama Development Indonesia 59.52
60 P.T. Moyo Safari Abadi Indonesia 52.70
61 P.T. Nusantara Island Resorts Indonesia 60.00
62 P.T. Villa Ayu Indonesia 60.00
63 Palawan Holdings Limited British Virgin Islands 100.00
64 Phraya Riverside (Bangkok) Company Limited Thailand 100.00
65 Princiere Resorts Limited Cambodia 100.00
66 Puri Limited British Virgin Islands 100.00
67 Queensdale Management Limited British Virgin Islands 51.00
68 Red Acres Development Limited British Virgin Islands 100.00
69 Regent Asset Finance Limited British Virgin Islands 100.00
70 Regent Land Limited Cambodia 100.00
71 Regional Design and Research B.V. Netherlands 60.00
72 Regional Design and Research N.V. Netherlands Antilles 60.00
73 Serendib Holdings B.V. Netherlands 100.00
74 Silverlink (Mauritius) Limited Mauritius 100.00
75 Silverlink (Thailand) Company Limited Thailand 100.00
76 Silverlink Resorts Limited (formerly known as Silverlink | British Virgin Islands 100.00
Holdings Limited)
77 Silver- Two (Bangkok) Company Limited Thailand 100.00
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S. Name of entity Country of Proportion of
No. Incorporation ownership (%)
78 Societe Nouvelle de I'Hotel Bora Bora French Polynesia 100.00
79 Tahitian Resorts Limited British Virgin Islands 100.00
80 Tangelle Property (Private) Limited Sri Lanka 51.00
81 Toscano Holdings Limtied British Virgin Islands 100.00
82 Universal Hospitality Limited British Virgin Islands 100.00
83 Villajena Development Company Limited British Virgin Islands 100.00
84 Yucantan Holdings Pte Limited Singapore 100.00
85 Zeugma Limited British Virgin Islands 80.00
B) Partnership Firms
S. Name of Partnership firm Country of | Proportion of
No. Incorporation | ownership(%)
as at March 31,
2012
1 DLF Commercial Projects Corporation India 100.00
2 DLF Office Developers India 85.00
3 DLF South Point India 100.00
4 Kavicon Partners India 100.00
5 Rational Builders and Developers India 90.00
6 DLF GK Residency India 100.00
7 Saket Courtyard Hospitality (till May 25, 2011) India 50.00
8 DLF Green Valley India 50.00
9 DLF Gayatri Developers (w.e.f. December 09, 2011) India 42.50
C) Joint Ventures
S. Name of Joint Venture Country of | Proportion of
No. Incorporation | ownership (%)
as at March 31,
2012
1 DLF Limitless Developers Private Limited India 50.00
2 DLF SBPL Developers Private Limited India 50.00
3 Kujjal Builders Private Limited India 50.00
4 GSG DRDL Consortium India 50.00
5 DLF Gayatri Home Developers Private Limited India 50.00
6 Banjara Hills Hyderabad Complex India 50.00
7 Y.G. Realty Private Limited India 50.00
8 Cleva Builders and Developers Private Limited India 50.00
9 Prowess Buildcon Private Limited India 50.00
10 Saket Courtyard Hospitalty Private Limited {w.e.f. May 20, India 50.00
2011}
11 Design Plus Architechture Private Limited India 50.00
12 DLF Green Valley India 50.00
13 DLF Gayatri Developers (w.e.f. December 09, 2011) India 42.50
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D) Associates
S. No Name of Associates Country of | Proportion of
Incorporation | ownership (%)
as at March
31, 2012
1 Joyous Housing Limited India 37.50
2 Regional D & R Limited U.K 50.00
3 Seven Seas Resorts and Leisure Inc Phillippines 21.00
4 Islan Aviation Limited Phillippines 21.00
5 Revlys SA Moracco 50.00
6 Villajena Moracco 50.00
7 Surin Bay Co. Limited Thailand 50.00
8 P.T Jawa Express Amanda Indah Indonesia 50.00
9 Australian Resort Limited British Virgin 50.00
Islands
10 Kyoto Resorts YK Japan 33.30
11 Pamalican Island Holdings Inc Philippines 21.00
12 Pandis (Thailand) Co. Limited Thailand 50.00
13 Pansea Tourism Co. Limited Thailand 50.00
14 Galaxy Mercantiles Limited (w.e.f December 3, 2011) India 40.15
15 Rapid Metro Rail Gurgaon Limited India 26.00

41 . Amalgamation / Merger of subsidiaries

A. Petitions for amalgamation were filed before the Hon’ble High Court of Delhi at New Delhi and Hon’ble High
Court of Punjab and Haryana at Chandigarh by various subsidiary companies as per details given below. As

mentioned against each, the respective Hon’ble High Coutts have approved/sanctioned the scheme of
amalgamation, which were filed with Registrar of Company (“ROC”), NCT of Delhi & Haryana thereby making
the scheme of amalgamation effective from the appointed date. Accordingly, financial statements of these

companies are merged to give effect of the amalgamation/arrangement. All transferor companies and transferee

companies are direct/indirect subsidiaties of the Company.

Sl Name of transferee

Name of transferor companies

Date of filing of Order with
ROC i.e. effective date

(Indirect wholly owned
subsidiary of DLF
Limited)

No company
1 Aadarshini Real Estate |1. Falguni Builders Private Limited
Developers Private |2. Ganika Builders Private Limited
Limited 3. Gulika Home Developers

Private Limited

Merger Order filed with ROC on
April 13, 2011 to make
amalgamation effective.

2 DLF Universal Limited | 1. Bhoruka Financial Services Limited

Merger Order filed with ROC on

(Wholly owned 2. DLF Metro Limited March 20, 2012
sgbs_ldmry of DLF 3. Shakirah Real Estates Private Limited
Limited)
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B. As per the Certificate issued on May 17, 2011 by the Registrar of Corporate Affairs of the British Virgin Islands,
Overseas Hotels Limited has merged into Silverlink Resorts Limited (both are subsidiaries of DLF Limited) and
accordingly Financial Statement of the Company are merged to give effect of the rearrangement.

C. In addition to above, the following subsidiary and joint venture companies have also filed amalgamation petitions
as per details below before the Hon’ble High Court of Delhi at New Delhi and Hon’ble High Court of Punjab and
Haryana at Chandigarh as per the respective jurisdictions. The orders for sanction from the respective High Courts
are awaited and hence, no effect thereto has been given in the consolidated financial statements:

subsidiary of DLF
Limited

A Al

10.

11

12.
13.
14.
15.

DHDL Wind Power Private Limited.
DLF Developers Limited

DLF Gurgaon Developers Limited
DLF Wind Power Private Limited
Geocities Airport Infrastructures Private
Limited

Hiemo Builders & Developers Private
Limited

Jai Luxmi Real Estate Private Limited
Khem Buildcon Private Limited

. Lawanda Builders & Developers Private

Limited

Rati Infratech Private Limited
Shivajimarg Properties Limited
Springhills Infratech Private Limited
Zoria Infratech Private Limited

S. Name of Name of transferor companies Date of Board | Appointed /
No. transferee meeting Transfer Date
company approving the as per the
Scheme of Scheme of
Amalgamatio | Amalgamation
n
1. | DLF  Universal | 1. Adelie Builders & Developers Private. May 24, 2011 April 1, 2010
Limited Limited
(Wholly ~ owned | 2. Catriona Builders & Constructions
subsidiary of DLF Private Limited
Limited) 3. Delanco Real Estate Private Limited
4. DLF Comfort Hotels Private Limited.
5. DLF Financial Services Limited
6. DLF Haryana SEZ (Ambala) Limited
7.  DLF Haryana SEZ (Gurgaon) Limited
8. DLF Homes Ambala Private Limited
9.  DLF India Limited
10. DLF New Delhi Convention Centre
Limited
11. Nilayam Builders & Developers
Limited
2. | DLF Home | 1. Bedelia Builders & Construction Private May 24, 2011 April 1, 2010
Developers Limited
Limited Dankuni World City Limited
(Wholly  owned

F 94




DLF LIMITED DLF:.
BUILDING INDIA
Notes to the Consolidated Financial Statements for the year ended March 31, 2012 (Cont’d)

3. | Saket Courtyard | 1. Prowess Buildcon Private Limited March 26, 2012 June 1, 2011
Hospitality Private | 2, Cleva Builders & Developers Private
Limited Limited

42 a) The Group uses forward contracts and swaps to hedge its risks associated with fluctuations in foreign currency and
interest rates. The use of Forward contracts and Swaps is covered by Group’s overall strategy. The Group does not
use forward covers and swaps for speculative purposes.

As per the strategy of the Group, foreign currency loans are covered by comprehensive hedge, considering the
risks associated with the hedging of such loans, which effectively fixes the principal and interest liability of such

loans and further there is no additional risk involved post hedging of these loans.

The following are the outstanding forward contracts and swaps as at March 31, 2012:

R in lacs
For hedging any risks 2012 2011
Secured borrowings* 217,609.06 238,519.41
Interest on secured borrowings 367.52 627.12
Unsecured borrowings* - 2,120.88
Interest on unsecured borrowings - 0.11

* Stated at forward rates
Conversion rate applied 1 USD =% 51.16, 1 EURO =% 68.34, 1 JPY =X 0.6243
(previous year 1 USD =X 44.65, 1 JPY =% 0.5402,, 1 EURO =% 63.24 , 1 GBP =% 71.9289)

b) The detail of foreign currency exposure that are not hedged by derivative instrument or other wise included in the
creditors is as mentioned below:-

(% in lacs)
2012 2011
Foreign Foreign Amount
currency Amount () currency Cd)
Secured borrowings
USD 432 22,099.81 338.68 15,122.15
Interest on Secured borrowings
usD 2.57 131.30 0.80 35.60
Unsecured borrowings
UsD 197.53 10,104.71 503.18 22,467.19
EURO - - 39.36 2,488.91
JPY - - 31,666.85 17,106.43
Interest on Unsecured borrowings
USD 0.86 43.93 0.79 35.55
EURO - - 0.05 3.16
JPY - - 28.10 15.18
Creditors for goods
USD - - 1.20 53.36
SGD - - 0.01 0.43

Conversion rate applied 1 USD =% 51.16, 1 EURO =% 68.34, 1 JPY =< 0.6243,
(previous year 1 USD =X 44.65, 1 JPY =% 0.5402, 1 EURO =% 63.24,1 GBP =% 71.9289, 1 SGD= <X 35.87)
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43. Previous year figures have been regrouped/recast whetrever necessary to make them comparable with those of the
current period.

For and on behalf of the Board of Directors

Ashok Kumar Tyagi Subhash Setia T.C. Goyal Rajiv Singh
Group Chief Financial Officer Company Secretary Managing Director Vice Chairman

Place : New Delhi
Date : May 30, 2012
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Auditors' Report

To the Board of Directors of DLF Limited

We have audited the attached consolidated balance sheet of DLF Limited, its subsidiaries, associates and
joint ventures (as per list appearing in Note 18 on Schedule 24 and hereinafter collectively referred to as
the ‘Group’), as at March 31, 2011 and also the consolidated profit and loss account and the consolidated
cash flow statement for the year ended on the date annexed thereto (collectively referred as the
‘Consolidated Financial Statements’). These Consolidated Financial Statements are the responsibility of the
management and have been prepared by the management on the basis of separate financial statements and
other financial information regarding components. Our responsibility is to express an opinion on these
Consolidated Financial Statements based on our audit.

We conducted our audit in accordance with the auditing standards generally accepted in India. Those
Standards require that we plan and perform the audit to obtain reasonable assurance whether the
Consolidated Financial Statements are free of material misstatement. An audit includes examining, on a
test basis, evidence supporting the amounts and disclosures in the Consolidated Financial Statements. An
audit also includes assessing the accounting principles used and significant estimates made by
management, as well as evaluating the overall financial statement presentation. We believe that our audit
provides a reasonable basis for our opinion.

We report that:

1. the Consolidated Financial Statements have been prepared by the Group’s management in accordance
with the requirements of Accounting Standard 21 on ‘Consolidated Financial Statements’, Accounting
Standard 23 on ‘Accounting for Investments in Associates in Consolidated Financial Statements’ and
Accounting Standard 27 on ‘Tinancial Reporting of Interests in Joint Ventures’ notified pursuant to
the Companies (Accounting Standards) Rules, 2000.

2. We did not audit the financial statements of some consolidated entities, whose financial statements
reflect total assets of ¥ 935,513.85 lacs as at March 31, 2011, total revenues of ¥ 127,200.83 lacs and
cash outflows of ¥ 35,131.40 lacs for the year then ended. These financial statements and other
financial information have been audited by other auditors whose reports have been furnished to us
and our opinion in respect thereof is based solely on the reports of such other auditors.
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3. The Consolidated Financial Statements include total assets of I 173,858.70 lacs, revenues of
36,980.45 lacs and total cash outflows of ¥ 513.57 lacs of Silverlink Resort Limited (formetly,
Silverlink Holdings Limited (“Silverlink”), a subsidiary of the Company which has been consolidated
based on the audited consolidated financial statements of Silverlink as at and for the year ended
December 31, 2010. No further adjustment is considered necessary in the Consolidated Financial
Statements as the management has confirmed that no material event, affecting the financial position
of the subsidiary and its constituents, has occurred during the period from January 1, 2011 to March
31, 2011.

4. As stated in Note 16 of Schedule 24 , Auditors of Silverlink Resorts Limaited (formerly, Silverlink
Holdings Limited) (“Silverlink™), one of the Subsidiary Companies have qualified their report in
respect of the balances in translation reserve and accumulated losses brought forward from the
financial year ended December 31, 2004 as these are yet to be fully reconciled. These reconciliations
pertain to prior to acquisition of Silverlink by the Company. The management Silverlink is of the
opinion that these reconciliations will not have any material impact on the financial statements,
however we are unable to independently verify the same.

5. Without further qualifying our opinion, we draw attention to Note 17 of Schedule 24 in the
Consolidated Financial Statements in respect of certain income tax and other matters relating to the
Company and certain subsidiaries. Based on the advice from independent experts on the respective
matters, the Group’s management is confident that no liabilities or other obligations resulting in a
financial impact, other than those already recognized will devolve on the entities concerned. There
exists however uncertainty in respect of the final resolution of these material matters, and the resultant
financial adjustments if any, will be recorded in the periods in which these matters are resolved.

6. Based on our audit and on consideration of reports of other auditors on the separate financial
statements and on the other financial information of the consolidated entities, and to the best of our
information and according to the explanations given to us, in our opinion, subject to our comments in
para 4 above, the attached Consolidated Financial Statements give a true and fair view in conformity
with the accounting principles generally accepted in India, in case of:

(a) the Consolidated Balance Sheet, of the state of affairs of the Group as at March 31, 2011;
(b) the Consolidated Profit and Loss Account, of the profit for the year ended on that date; and
(c) the Consolidated Cash Flow Statement, of the cash flows for the year ended on that date.

For Walker, Chandiok & Co
Chartered Accountants
Firm Registration No: 001076N

pet David Jones

Partner
Membership No.: 98113

Place: New Delhi
Date: May 24, 2011
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Consolidated Balance Sheet as at March 31, 2011 BUILDING INDIA
R in lacs)
Schedule 2011 2010
SOURCES OF FUNDS
Shareholders' funds
Share capital 1 214,977.58 625,83.99
Reseres and surplus 2 2,418,232.34 2,417338.50
2,633209.92 3,043272.49
Minor ity Interests 57,52048 62,777.51
Loan funds
Securé loans 3 2,227,619.23 1,930158.61
Unsearred loans 4 171,407.94 237,96.38
2,399027.17 2,167664.99
Deferred tax liability (net) 5 - 25149.11
5,089757.57 5,298864.10
APPLI CATION OF FUNDS
Goodwill 138,404.43 126,798.91
Fixed assets
Gross block 6 1,982,772.76 1,788445.59
Less:accumulated depreciation and amortisation 195,561.93 132,645.83
Net Hock 1,787,210.83 1,655799.76
Capital work in progress (including capital advances) 1,031,203.58 1,112881.95
Deferred tax asset (net) 5 16,327.95 -
Investments 7 99,576.81 550,519.96
Current assets, loans and advances
Stocks 8 1,503,876.29 1,248059.10
Sundrydebtors 9 172,573.26 161896.41
Cashand bank balances 10 134,605.00 92,823.22
Loansand advances 11 727,119.61 759,30.10
Othercurrent assets 12 789,000.26 468,467.44
3,327174.42 2,730576.27
Less: Current liabilities and provisions
Current liabilities 13 922,95.77 463,06.91
Provisons 14 387,634.68 414,005.84
1,31Q0140.45 877,72.75
Net curent assets 2,017033.97 1,852,863.52
5,089757.57 5,298864.10
Significant accounting policies 23
Notes to the consolidated financial statements 24

The schedules referred to above form an integral p#ineafonsolidated financial statements

For and on behalf of the board of Directors

Subhash Setia T.C. Goyal Rajiv Singh
Company Secretary Managing Director Vice Chairman

Ashok Kumar Tyagi
Group Chief Financial Officer
This is the Consolidated Balance Sheet referred to in our report of even date
for Walker ,Chandiok & Co

Chartered Accountants

Place: New Delhi perDavid Jones
Date: May 24, 2011 F 99 Partner
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DLF LIMITED AND SUBSIDIARIES DLFAVAVA
BUILDING INDIA

® in lacs)
Conslidated Profit & Loss Account for the year ended March 31, 2011

Schedile 2011 2010
INCOME
Sales and other income 15 1,014444.43 785,89.77
1,014444.43 785,89.77
EXPENDITURE
Cost of revenues 16 429994.04 256,@88.36
Egablishment expenses 17 57,213.15 47,08.99
Finance charges 18 170,561.88 111,03.91
General, administrative and selling expenses 19 93,583.34 87,412.61
Depreciation, amortisation and impairment 20 63,071.65 32,498.28
814,24.06 534,87.15
Profit before tax and minority interests / share of pridiss) in associates 200,020.37 250,462.62
Tax expense 21 45,941.11 70,224.92
Profit before minority interests / share of profit (logsjpssociates 154,079.26 180,237.70
Shareof profit in associates (net) 882.62 81.83
Minority interests (723.82) 1,07862
Profit after tax, minority interests and before prioripegritems 154,238.06 181,398.15
Prior period items
Income tax (net) 1,733.66 (1,601.59)
Deferred tax 0.09 (6,269.73)
Otherincome/ (expense), net 8,050.06 (1,419.73)
Depreciation (60.99) (12407)
Net profit after tax, minority interest and prior perigdms 163,960.88 171,983.03
Balarce available for appropriation 163,960.88 171,83.03
APPROPRIATION
Transfer to general reserve 23,099.47 16,6@.21
Transfer to capital redemption reserve 3,250.00 35.0
Proposed dividend on equity/preference shares 70,499.91 36,16.53
Tax on dividend 9,225.04 5,50943
Excess provision of previous year written back - (0.06)
Bdance carried to reserves and surplus 57,886.46 113,81.92
163,9%0.88 171,83.03
EARNING PER SHARE 22
Basic earning per shar®&)( 9.66 1013
Diluted earning per share () 9.64 1011
Significant accounting policies 23
Notes to the consolidated financial statements 24

The schedules referred to above form an integral part of the consolidated financial statements

For and on behalf of the board of Directors

Ashok Kumar Tyagi Subhash Setia T.C. Goyal Rajiv Singh
Group Chief Financial Officer Company Secretary Managing Director Vice Chairman

This is the Consolidated Profit & Loss Account referred to in our report of even date

for Walker ,Chandiok & Co
Chartered Accountants

Place: New Delhi perDavid Jones

Date: May 24, 2011 F 100 Partner



DLF LIMITED AND SUBSIDIARIES

Consolidated Cash Flow Statement for the year ended March 31, 2011

Particulars
A. CASH FLOW FROM OPERATING ACTIVITIES
Net profit before taxation and minority interest
Adjustments for:
Depreciation, amortisation and impairment
Profit onsale of fixed assets, net
Interest / guarantee charges
Income from investment in trust
(Profit)/ loss from partnership firms, net
Provisionfor doubtful debts and advances
Advarces / assets written off (including preliminary expenses)
Exchange fluctuations (net)
Prior peiod items
Profit onsale of investments, net
Unclaimed balances and provisions written back
Amortisaion of deferred employees compensation, net
Amourt forfeited on properties
Provisionfor employee benefits
Interest/ dividend income
Operating profit before working capital changes
Movements in working capital :
(Increase) / decrease in trade and other recievables

Increase in inventories
Increase in current liabilities and provisions
Cash generated from operations
Direct taxes paid (net of refunds)
Net cash generated from operating activities (A)

B. CASH FLOWS FROM INVESTING ACTIVITIES
Purchase of fixed assets (including Capital work in eg)
Proceés from sale of fixed assets
Interest / dividend received
Purchae of investments
Proceés from sale of investment

Net cash generated from / (used in) investing activities (B)

C. CASH FLOWS FROM FINANCING ACTIVITIES

Proceeds from issue of debentures (net)

Proceds from long term borrowings

Repaynent of long term borrowings

Proceds from (redemption) / issuance of preference shares

Premiumon redemption of preference shares

Proceds from short term borrowings (net)

Proceés from issue of capital (including securities premium)

Dividend paid

Dividend tax paid

Buy back of equity shares

Interest / guarantee charges paid
Net cash (used in) / generated from financing activities (C )
Net increase/ (decrease) in cash and cash equivalents (A + B + C)
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2011
200,020.37

63,071.65
(6,600.48)
170,561.88
(149.52)
394.15
5,007.23
883.75
(939.28)
8,050.06
(15,867.90)
(2,517.05)
5,039.89
(3,094.32)
354.90

(26,098.53)

398,116.80

(303,731.44)
(203,493.13)

459,502.25

350,394.48

(74,696.93)

275,69755

(110,127.58)
41,485.43
26,594.59

(38,979.76)
486,723.60

405,696.28

50,000.00
913,848.92
(746,819.38)
(410,960.03)
(123,787.18)
14,541.12
13,215.84
(82,967.38)
(8,280.74)

(259,131.82)

(640,340.65)

4,053.18

A
DLF::
AVAYA
BUILDING INDIA
® in lacs)
2010

250,4@.62

32,49328
(5,79059)
111,08.91
(35854)
8,189.D
5,847.%
(1,01247)
(1,41973)
(854.)
(2,41619)
4147.D
(3,20252)
2,207.%

(25,59.23)

373,7®.83

589,191.76
(91,25.39)
76,37645

948,02.65

(85,601.73)

862,422.92

(1,390757.06)
58,30670
12,74217

(1,823417.22)

1,512,82.43

(1,630,242.98)

106,703.70
1,109,58.57
(614,018.81)
452,39.97
(64,3%5.67)
4.81
(35,422.25)
(2,89208)
(77.80

(210,311.67)

741,745.77

(26,074.29)



DLF LIMITED AND SUBSIDIARIES
Consolidated Cash Flow Statement for the year ended March 31, 2011

Particulars
Cash and cash equivalents at the beginning of the year
Cash and cah equivalents at the end of the year

Note:
Cash and bank balan¢as per schedule 10)
Less: Fixeddeposit (pledged/under lien/earmarked)
Marginmoney
Unclained dividend
Exchage gain

Figuresin brackets indicates cash outflow

Ashok Kumar Tyagi Subhash Setia
Group Chief Financial Officer Company Secretary

DLFA#A
AVAVA
BUILDING INDIA
® in lacs)
2011 2010
83,540.83 109,65.12
124,594.01 83,54083
41,05318 (26,0%.29)
134,605.00 92,82322
8,649.28 6,911.38
397.64 2,0489%4
200.86 160.38
763.21 162.04
124,5%.01 83,54083

For and on behalf of the board of Directors

T.C. Goyal
Managing Director

Rajiv Singh
Vice-Chairman

Place: New Delhi

Date: May 24, 2011

This is the Consolidated Cash Flow Statement referred to in our report of even date

for Walker ,Chandiok & Co
Chartered Accountants

perDavid Jones
Partner
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DLF LIMITED AND SUBSIDIARIES

A
DLF::

Schedules forming part of Consolidated financial statements as at March 31, 2011

SCHEDULE : 1 SHARE CAPITAL

Authorised
2,497,500,000 (previous year 2,497,500,000) equity slbr& each
50,0 (previous year 50,000 ) Cumulative redeemable preference sha®e$00feach

Issued
1,705,028,247 (previous year 1,705,028,247) equity sb&fe2 cach

Subsgaibed and paid up

1,697,390,890 (previous year 1,704,832,680 ) equityesioR 2 each
Less : forfeited nil (previous year 43,680 ) equity shar&Xfach
Add : new issue under exercise of ESOP 180,904 (previous year 240,457) equity $hareslof
Less : buy back nil (previous year 7,638,567) equity shafes afch
Net paid up 1,697,571,794 (previous year 1,697,390,890) equity sh&resah
(Refer note no. 1 of schedule 24)
Preference share capital issued by subsidiary companies

(Refer Note no 20 of schedule 24)

SCHEDULE : 2 RESERVES AND SURPLUS

Resenes
Capital reserve

Capital redemption reserve
Amalgamation reserve
Securities premium
Forfeture of shares

Debenture redemption reserve
As per last balance sheet
Transfer from surplus during the year

Revaliation reserve

Foreign currency translation reserve

General resen
As per last balance sheet
Transfer from profit and loss Account
Transfer from capital reserve
Buy back of equity shares (premium paid)
Premium on redemption of preference shares
Amalgamation adjustment
Transfer to capital redemption reserve account

Employee's stock option scheme
Employee's stock options outstanding
Less : Deferred employees compensation

Surplus
Balance as per last balance sheet
Suplus as per profit & loss account
Transfer to debenture redemption reserve
Amalgamation adjustment
Premium on redemption of preference shares
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BUILDING INDIA
® in lacs)

2011 2010

49,950.00 49,9%.00

50.00 50.00
50,000.00 50,0.00
34,100.56 34,1M.56
33,947.82 34,0%.65
- 0.87

3.62 4.81

- 152.77
33,951.44 33,947.82
181,026.14 591,986.17

214977.58 625,83.99
231,223.79 283,46.48
6,227.68 2,977.82

- 74.30

920,350.93 906,38.29
66.55 66.55
36,318.11 11,316.95
74,600.00 25,00L.16
110,918.11 36,38.11
2,617.10 1,899.18
(10,526.14) (5,0%.96)
57,419.59 40,827.14
23,099.47 16,668.21
- 2.04
; (77.50)
(422.10) -
105.66 -

- (0.30)
80,202.62 57,419.59
26,280.63 29,48.44
(11,225.55) (18,683.84)
15,0%.08 10,80.60

1,123,018.54 1,107993.38
57,886.46 113,81.92
(74,600.00) (25001.16)

(7,459.08) (73575.60)
(36,749.30) -

1,062,096.62 1,123018.54

2,418232.34 2,417338.50




DLF LIMITED AND SUBSIDIARIES

A
DLF::.

BUILDING INDIA
Schedules forming part of Consolidated financial statements as at March 31, 2011
® in lacs)
2011 2010
SCHEDULE : 3 SECURED LOANS
From banks
Term loans 1,494,144.85 1,253,374.44
Overdraft facilities 28,242.95 13,877.90
1,522,387.80 1,267,252.34
From others
GE Capital Services India 2,442.51 3,528.07
Infrastructure Development Finance Company Limited 15,000.00 15,000.00
GE Money Financial Services Private Limited 3,568.49 4,424.93
Housing Development Finance Corporation Limited 412,069.67 409,886.03
Axis Bank Limited -Trust Series - 8,000.00
Others 149.86 66.34
433,230.53 440,905.37
Debentures
90 (previous year 90) 10% non-cumulative non-redeemable debentu¥els@d0 each 0.90 0.90
5,000 (preious year 5,000) 13.70% non convertible redeemable debentufe$,600,000 each redeemable 50,000.00 50,000.00
on August 18, 2013.
7,200 (preious year 7,200) 14% non convertible redeemable debentufeg 000,000 each redeemable on 72.000.00 72.000.00
February 24, 2014.
3,000 (preious year 3,000) 10% non convertible redeemable debentufed 600,000 each redeemable on 30,000.00 30,000.00
February 17, 2012.
7,000 (preious year 7,000) 10.50% non convertible redeemable debentufes,0600,000 each redeemable 70,000.00 70,000.00
on February 17, 2013.
1,500 (preious year nil) 10.24% non convertible redeemable debentur&<l@i00,000 each redeemable on
15,000.00 -
November 18, 2012
1,500 (preious year nil) 10.24% non convertible redeemable debentur&sl@i00,000 each redeemable on
15,000.00 -
February 18, 2013
2,000 (preious year nil) 10.24% non convertible redeemable debentur&sldi00,000 each redeemable on
20,000.00 -
May 18, 2013
272,000.90 222,000.90
2,227,619.23 1,930,158.61
( Refer note no 2 of Schedule 24)
SCHEDULE : 4 UNSECURED LOANS
Fixed deposits 35.00 35.00
Interest accrued and due 1.08 1.07
36.08 36.07
Otherterm loans and advances
Directors - subsidiary company - 15.34
Banks
Standard Chartered Bank 28,025.88 26,245.92
The Hong Kong Shanghai Banking Corporation Limited 14,225.58 3,880.61
Oriental Bank of Commerce 1,931.94 299.88
Othes
Commercial Papers 27,000.00 100,000.00
Other body corporate(s) 2,920.35 9,728.02
Interest accrued and due 0.07 242.97
Debertures
20,116 (previous year 20,116) 12.50% Compulsory cabledebentures of 225,000 each 45,261.00 45,261.00
22,972 (pevious year 22,972) 12% Compulsory convertible debentur&s565000 each 11,486.00 11,486.00
12,821 (pevious year 12,821) 12.50% Compulsory convertible debentures/6f0%0 each 9,615.75 9,615.75
17,433 previous year 17,433) 12.50% Compulsory convertible debenture@f580 each 4,794.08 4,794.08
2,520 (pevious year 2,520) Class B Compulsory convertible debentursL60,000 each 2,520.00 2,520.00
1,418,370frevious year 1,418,370) Series | Compulsory convertible debentufe$,600 each 14,183.70 14,183.70
From ashare holder of a subsidiary company 9,407.51 9,197.04
171,407.94 237,506.38

( Refer note no 3 of Schedule 24) F 104



DLF LIMITED AND SUBSIDIARIES

Schedules forming part of Consolidated financial statements as at March 31, 2011

SCHEDULE : 5 DEFERRED TAX LIABILITY / (ASSET)

Deferred tax liability arising on account of :
Depreciation

Pre-@nstruction period interest allowed in current year
Othes

Grossdeferred tax liability

Deferred tax asset arising on account of :

Brought forward losses / unabsorbed depreciation

Experditure debited to profit and loss account but allowable
for tax purposes in subsequent years

Doubful debts and advances

Dimunition in the value of investments

Employee benefits

Others

Grossdeferred tax asset

Net dderred tax liability /(asset)

Aggrgate of net deferred tax liabilities jurisdications
Aggregate of net deferred tax assets jurisdications
Net lability / (asset)
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2011

12,192.24
9,007.76
441.99

21,641.9

33,054.61

579.10
3,200.09
17.45
1,110.58
8.11

37,969.9

(16,327.95)

12,692.04
(29,019.99)

(16,327.95)

A
DLF::.

BUILDING INDIA

(R in lacs)
2010

42,48.33
8,051.4
0.93

50,512.75

21,08651

502.86
2,757.24
18.28
987.24
11.51

25,363.64

25,14911

39,22.73
(14,08.62)

25,14911




DLF LIMITED AND SUBSIDIARIES

Schedules forming part of Consolidated financial statements as at March 31, 2011

SCHEDULE : 6 FIXED ASSETS

Gross block

Intangible assets
Computer softwares
Patent, trademark and franchise rights

Tangible assets
Land
Lease bld
Free bld
Buildings and related equipments
Plantand machinery
Furniture, fixtures and equipments
Air conditioners and coolers
Vehides
Leaséold improvement
Aircraft and helicopter
Total - Current year
- Prevous year

Depreciation / amortisation

Intangible assets
Computer softwares
Patem, trademark and franchise rights

Tangible assets

Land - lease hold

Buildings and related equipments
Plantand machinery

Furniture, fixtures and equipments
Air conditioners and coolers
Vehides

Leaséold improvement

Aircraft and helicopter

Total - Current year

- Prevous year

Net block

Intangible assets
Computer softwares
Patem, trademark and franchise rights

Tangible assets
Land
Lease bld
Free bld
Buildings and related equipments
Plantand machinery
Furniture, fixtures and equipments
Air conditioners and coolers
Vehides
Leaghold improvement
Aircraft and helicopter
Total - Current year
- Prevous year

* Includes depreciation capitalised and prior period depreciation

A
DLF::
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BUILDING INDIA
® in lacs)
2010 Additions on Additions / Disposals/ 2011
acquisition of adjustments Adjustments
subsidiaires

4,415.23 0.33 213.28 579.10 4,049.74

661.86 - - 661.86 -
187,927.25 - 1,682.44 58,906.42 130,703.27
145,295.05 - 60,842.23 1,361.81 204,775.47
1,119,943.08 - 148,877.66 14,016.82 1,254,803.92
238,911.10 50.48 50,935.41 2,041.55 287,855.44
57,937.60 6.48 14,169.52 4,639.30 67,474.30
256.31 4.07 32.55 73.75 219.18
3,959.78 10.11 164.04 316.57 3,817.36
8,614.06 9.23 1,804.38 1,877.86 8,549.81
20,524.27 - - - 20,524.27
1,788,445.59 80.70 278,721.51 84,475.04 1,982,772.76
848,668.83 710,617.15 312,736.82 83,577.21 1,788,445.59
1,167.39 0.33 889.21 195.77 1,861.16

22.06 - 25.87 47.93 -
329.97 - 118.85 2.98 445.84
47,905.48 - 29,934.11 1,855.84 75,983.75
67,810.12 32.75 24,773.32 192.59 92,423.60
9,686.96 3.64 8,667.85 1,207.40 17,151.05
81.12 1.40 9.58 11.15 80.95
1,387.52 7.54 387.01 125.76 1,656.31
1,589.40 9.23 885.26 339.79 2,144.10
2,665.81 - 1,149.36 - 3,815.17
132,645.83 54.89 66,840.42 3,979.21 195,561.93
57,429.53 41,193.36 35,681.87 1,658.93 132,645.83
3,247.84 2,188.58

639.80 -
187,597.28 130,257.43
145,295.05 204,775.47
1,072,037.60 1,178,820.17
171,100.98 195,431.84
48,250.64 50,323.25
175.19 138.23
2,572.26 2,161.05
7,024.66 6,405.71
17,858.46 16,709.10
1,655,799.76 1,787,210.83
791,239.30 1,655,799.76



DLF LIMITED AND SUBSIDIARIES

SCHEDULE : 7 INVESTMENTS

Schedules forming part of Consolidated financial statements as at March 31, 2011

Long Term
In Shares (Quoted) (Trade)

Ackruti City Limited

Symphony International Holding Limited
Aggregate book value of quoted investments (trade)
Aggregate market value of quoted investments (trade)

In shares / CCDs (Unquoted) (Trade)
Abheek Real Estate Private Limited
Adeline Builders & Developers Private Limited
Alankrit Estates Limited
Anuro Builders and Developers Private Limited
ArmandBuilders & Constructions Private Limited
ASC Spring Creek LLC
BansalDevelopment Company Private Limited
Bodrum Demirbuku
D.E. Shaw Composite Fund
Digital Talkies Private Limited
Digital Talkies Private Limited
DLF Brands Limited
Elvira Builders & Constructions Private Limited
Felicite Builders & Constructions Private Limited.
Garv Developers Private Limited
Garv Romoters Private Limited
Garv Realtors Private Limited
GrismBuilders and Developers Private Limited
Harinalshi Estate Developers Pvt Limited.
HanselBuilders & Developers Private Limited.
HemadriReal Estate Developers Private Limited
IndoreDewas Tollways Limited
Ishayu Builders and Developers Private Limited
JayanitReal Estate Developers Private Limited
H K R Tallways Limited.
Kirtimaan Builders Limited
Lada Esates Private Limited
Lear Blilders & Developers Private Limited
Luvkush Builders Private Limited
Luxurious Bus Seats Company Private Limited.
MagnaReal Estate Developers Private Limited
MagnaReal Estate Developers Private Limited
Melosa Builders & Developers Private Limited
MohakReal Estate Private Limited
Nachileta Real Estate Private Limited
Nadish Real Estate Private Limited
NairneBuilders and Developers Private Limited
Northern India Theaters Private Limited {00/- each)
Parik$a Builders & Developers Private Limited
Peace Builcon Private Limited
Prudem Management Strategies Private Limited
Pyrite Builders & Constructions Private Limited
Purandr Estate Developers Private Limited
Qabil Builders & Constructions Private Limited.
Rachelé Builders & Constructions Private Limited
Radiarn Sheet Metal Components Private Limited.
RealesBuilders and Services Private Limited
Ripple Infrastructure Private Limited
Rochele Builders & Constructions Private Limited
SKH Construct Well Private Limited
SKH Infrastructure Developers Private Limited
Skyrise Home Developers Private Limited
Star Aubuild Private Limited
SuperMart One Property Management Services Private Limited
SuperMart One Property Management Services Private Limited
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Class *

Equity
Equity

Equity
Equity
Equity
Equity
Equity
Equity
Equity
Equity
Equity
Equity
Preference
Equity
Equity
Equity
Equity
Equity
Equity
Equity
Equity
Equity
Equity
Equity
Equity
Equity
Equity
Equity
Equity
Equity
Equity
Equity
Equity
Preference
Equity
Equity
Preference
Equity
Equity
Equity
Equity
Equity
Equity
Equity
Equity
Equity
Equity
Equity
Equity
Equity
Equity
Equity
Equity
Equity
CCD
Equity
Preference

2011
Share (No.)

430,621
50,000,000

3,000

3
10,000
3,253,277
16,320
125,000

4,000,000
8,000,000
203,000
10,000
10,000
10,000
10,000
6
3,000
16,660
4,000
14,000
2

10,000
98,250
10,000

4,000

3,000
12,000
10,000

90
3,000
10,000
90,100

10,000

98,500
50,012
90,100

92,550
92,550
10,000

40,000
3,000

: A
DLF::.

BUILDING INDIA
X in lacs)
2010 2011 2010
Share (No.) Book value Book value
430,621 2,267.55 2,26751
50,0M,000 22,62.70 22,40.60
24,910.25 24,747.11
17,395.96 17,307.28
3,000 0.30 0.30
2,00 - 0.20
3 o *k o *k
10,0 1.00 1.00
2,00 - 0.20
3,253,277 - 139.41
16,30 1.64 1.64
125,00 101.89 13042
4,000,000 1,811.42 1,798.37
8,890 - 88.90
80,680 - 80.68
- 800.00 -
2,00 - 0.20
203,00 20.30 20.30
10,0 1.00 1.00
10,0 1.00 1.00
10,0 1.00 1.00
10,0 1.00 1.00
- 0.25 -
2,00 - 0.20
3,000 0.30 0.30
- 1.67 -
4,00 - 0.40
4,000 0.40 0.40
- 1.40 -
2 o *k o *k
2,00 - 0.20
2,000 - 0.20
10,0 1.00 1.00
98,29 550.20 55020
10,0 1.01 1.01
4,000 4.03 4.03
2,00 - 0.20
3,000 0.30 0.30
12,00 12.00 12.00
10,0 1.00 1.00
2,00 - 0.20
90 0.09 0.09
3,000 0.30 0.30
10,0 1.00 1.00
90,1M 500.06 50005
2,00 - 0.20
- 1.00 -
2,40 - 0.24
2,00 - 0.20
98,5M 650.10 65010
50,02 5.03 5.03
90,1M 500.06 50005
2,00 - 0.20
92,58 499.77 49977
92,58 499.77 49977
10,0 1.00 1.00
24 - 239.89
40,0® 4.03 4.03
3,000 3.02 3.02



DLF LIMITED AND SUBSIDIARIES

Schealules forming part of Consolidated financial statemets as at March 31, 2011

SCHEDULE : 8 STOCKS

Land, plots, construction and development cost/ materials
Devdopment rights : payments under agreement to purchase land /
development rights / constructed properties

Rentedbuildings (including land and related equipments)
on leasehold
onfree hold

Less:Depreciation on buildings and related equipments

Foodand beverages
Storesand spares
Stockin-trade - Retail chain outlets

SCHEDULE : 9 SUNDRY DEBTORS
(Considered good unless otherwise stated)
Debtsover six months
Secured
Unsecured - considered good
- considered doubtful

Othe debts
Secured
Unsecured - considered Good

Less:Doubtful and provided for

SCHEDULE : 10 CASH AND BANK BALANCES
Cash in hand
Cheqees in hand
Bankbalances:
With scheduled banks in
Current accounts
Pledged accounts
Fixed deposit accounts
Pledged / under lien / earmarked
Margin money
Others
With non-scheduled banks in current account
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2011
998,559.35
485,470.21

3,054.27
12,345.09

15,39.36
1,814.18

13,58.18

2,423.14
3,838.41

1,503876.29

2,715.71
103,411.46
16,840.54

122,%7.71

10,877.81
55,568.28

189,413.80
16,840.54

172,573.26

379.16
914.35

84,216.15
904.96

8,649.28
397.64
36,307.50
2,835.96

134,85.00

A

DLF::.

BUILDING INDIA

R in lacs)

2010
640,154.03
586,689.74

3,0%4.27
12,346.09

15,39.36
1,52044

13,88.92

2,31586
3,16658
1,853.97

1,248059.10

1,66843
113,36.12
15,181.59

130,156.14

4,283.66
42,63.20

177,078.00
15,181.59

161,8€6.41

498.3
256.D

63,331.06
478.@

6,91103
2,04894
16,791.50
2,50816

92,82.22




DLF LIMITED AND SUBSIDIARIES

Schedules forming part of Consolidated financial statements as at March 31, 2011

SCHEDULE : 11 LOANS AND ADVANCES
(Unsecured, considered good unless otherwise stated)
Advances recoverable in cash or in kind or for value to be received
Secured
Unsecuwed {including ¥ 7,522.27 lacs (previous yedir7,423.50 lacs) doubtful}

Securty deposits
Taxespaid
Share debenture application money

Less:Doubtful and provided for

SCHEDULE : 12 OTHER CURRENT ASSETS
Investment in lease {net of unearned finance incd¥rigl64.21 lacsprevious yea¥ 1,906.91
lacs)}
Assetsheld for leasing
Interest accrued
Customers
Banks / ixed deposits
Loansand advances (including deposits)
Unbilled receivables

SCHEDULE : 13  CURRENT LIABILITIES
Sundry creditors

Realsation under agreement to sell
Advancefrom recreational facility members
Securty deposits

Uncashd dividend *

Interest accrued but not due on loans

Other labilities

* Not duefor credit to "Investor Education and Protection fund"

SCHEDULE : 14 PROVISIONS
Proposed dividend

Tax on dvidend
Income tax
Employee benefits
Others
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2011

9,724.46
289,943.87

299,668.33
42,182.61
390,318.94
2,472.00

734,641.88
7,522.27

727,119.61

2,876.32

11,374.03
1,037.83
10,913.29
762,798.79

789,000.26

381,464.41
325,873.77
3,213.37
106,335.81
200.86
23,864.16
81,553.39

922,505.77

38,477.91
6,462.95
333,411.12
7,914.40
1,368.30

387,634.68

A

DLF::

BUILDING INDIA

(% in lacs)
2010

6,191.06
329,215.93

335,406.99

42,082.45
388,664.16
600.00

766,753.60

7,423.50

759,330.10

3,144.76

4,767.32

13,763.26
1,273.71
8,784.24

436,734.15

468,467.44

152,492.90
116,872.19
2,784.19
90,000.56
160.38
23,699.66
77,687.03

463,696.91

50,945.38
5,518.65
349,992.31
7,559.50

414,015.84



DLF LIMITED AND SUBSIDIARIES

A

DLF::

Schedules forming part of Consolidated financial statements for the year ended March 31, 2011

SCHEDULE : 15 SALES AND OTHER INCOME
a) Saks and other receipts

Sale of land and plots (including sale of developmighits)

Reveme from constructed properties
Incorre from development charges

Saleof fitouts under finance lease ( including finance charges)

Rent

Servce and maintenance income

Revenue from retail chain outlets

Revenie from food court / restaurant business
Revenie from hotel business

Reveme from power generation

Reveme from cinemas operations

Reveme from recreational facility

Revemie from insurance business

Amount forfeited on properti

b) Income from investments

Current (other than trade)
Dividend from mutual funds
Dividend - others

Longterm (trade)
Dividend

Interest on debentures

Incorre from investment in trust

Profit / (loss) from partnership firms (net)

c¢) Other income
Interest from:
Bank deposits
Income - tax refunds
Customers
Loans and deposits
Cthers

Exchange fluctuations (net)
Rrofit on disposal of fixed assets

Unclaimed balances and excess provisions written back

Rrofit from sale of investment
Commission
Miscellaneous income
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BUILDING INDIA
(% in lacs)
2011 2010
159,242.50 11,46.91
498,611.24 443,125.51
- 100,656.61
442.70 780.4
128,083.81 72,4%.39
75,337.93 44,2'0.26
3,723.09 2,29305
3,022.82 2,34321
35,054.28 22,712.83
26,021.88 26,191.35
8,098.25 5,21481
4,703.79 2,83474
10,619.96 4,73852
3,094.3: 3,202.5:
956,056.57 742,287.15
5,950.88 3,17717
105.37 26755
137.03 4.31
0.16 0.55
149.52 358.54
(394.15) -
5,94881 3,80812
3,176.20 1,49013
705.39 1,43273
7,994.13 11,36.23
7,351.61 7,33902
677.76 510.54
19,9%.09 22,18.65
939.28 1,01247
8,291.43 7,02691
2,517.05 2,41619
16,089.52 1,727.93
328.53 176.2
4,368.15 4,49414
52,43.05 38,991.50
1,014,444.4 785,089.7




DLF LIMITED AND SUBSIDIARIES

Schedules forming part of Consolidated financial stateents for the year ended March 31, 2011

SCHEDULE : 16 COST OF REVENUES

Cost of land, plots and constructed properties ( inetudost of development rights)

Cost d development charges
Costof power generation

Foodsand beverages and facility management expenses - hotel business
Consumption of food and beverages - food court and restaurants

Costof goods sold - retail chain outlets
Costof service and maintenance
Costof cinema operations

Costof insurance business

SCHEDULE : 17 ESTABLISHMENT EXPENSES *
Salaries, wages and bonus

Contiibution to provident and other funds

Amortization of deferred employees compensation (net)
Staff welfare

* Net of capitalisation
SCHEDULE : 18 FINANCE CHARGES *
Interest
Fixed periods loans
Debentures
Other term loans

Others

Guarantee, finance and bank charges

* Net of capitalisation
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2011

352,275.52

16,883.87
10,074.30
1,432.69
2,170.15
36,895.81
2,775.75
7,485.95

429,94.04

49,781.28
1,475.55
5,039.89

916.43

57,213.15

31,740.71
108,027.10

139,67.81
14,250.47

154,00.8.28
16,543.60

170,%1.88

A
DLF::.

BUILDING INDIA

R in lacs)
2010
173,994.14

33156.86
7,15633
6,73493

926.2
1,36204

27,741.24
2,28553
3,32477

256,88.36

41,023.66
1,21800
4,14720

640.13

47,28.99

19,63.74
53,7(%.21

73,33.95
24,08.12

97,42.07
13,574.84

111,03.91




DLF LIMITED AND SUBSIDIARIES

Schelules forming part of Consolidated financial statenants for the year ended March 31, 2011

SCHEDULE : 19 GENERAL, ADMINISTRATIVE AND SELLING EXPENS ES

Rent
Ratesand taxes
Power fuel and electricity
Repar and maintenance
Building
Constructed properties / colonies
Machinery
Others
Operding and maintenance of windmill
Insurance
Commesion and brokerage
Advertisement and publicity
Travding and conveyance
Runnihg and maintenance
Vehicle
Aircraft and helicopter
Printing and stationery
Director's fee
Salespromotion
Communication
Legaland professional (including audit fees)

Charty and donations

Claims and compensation

Losson disposal of fixed assets

Losson sale of short term investments
Losson sale of long term investments
Advarces / assets written off

Preliminary expenses written off

Provision for doubtful debts and advances
Miscdlaneous expenses

SCHEDULE : 20 DEPRECIATION, AMORTISATION AND IMPAIRMENT
Onfixed assets (net of capitalisation)

On curent asset

On investment properties

On gadwill

SCHEDULE : 21  TAX EXPENSE
Income tax
Defared tax
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A
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BUILDING INDIA
(% in lacs)
2011 2010
6,446.01 4,92.29
1,744.54 2,12905
2,693.66 1,85809
1,323.73 820.8
190.20 462.83
3,818.85 1,13364
3,923.16 3,44086
1,761.09 2,03784
1,564.18 1,19761
16,967.86 9,39702
10,268.91 11,338.45
2,993.46 2,64534
431.66 371.8
1,432.93 1,22273
829.67 733.8
572.00 530.%6
2,923.47 2,851.89
1,371.38 1,55683
12,902.22 11,58.00
1,646.91 3,48410
431.25 1,37992
1,690.95 1,23632
- 4.69
221.62 868.72
860.96 5,70019
22.79 147.3
5,007.23 8,18910
9,542.65 6,13223
93,58.34 87,412.61
61,991.07 32,119.73
293.74 336.71
36.84 36.84
750.00 -
63,071.65 32,4%8.28
65,323.62 77,616.65
(19,382.51) (7,391.73)
45,94.11 70,22.92




DLF LIMITED AND SUBSIDIARIES

Schedules forming part of Consolidated financial statements for the year ended March 31, 2011

SCHEDULE : 22 EARNING PER SHARE
Profit after tax , minority interest and before prior period items
Prior period items:

Income tax (net)

Deferred tax

Other income/ (expense), net
Depreciation

Nomind value of equity shar&)
Weighted average number of equity shares (Basic)

Basic earning per shareg)

Nomind value of equity shar&)
Numberof equity shares (Dilutive)

Diluted earning per share %)
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2011

154,238.06

1,733.66
0.09
8,050.06

(60.99)

163,960.88

2.00
1,697,471,290

9.66

2.00
1,701,254,929

9.64

(T in lacs)
2010

181,398.15

(1,601.59)
(6,269.73)
(1,419.73)

(124.07)

171,983.03

2.00
1,697,243,145

10.13

2.00
1,700,592,070
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DLF LIMITED

Schedules forming part of the Consolidated financial statements for the year ended March 31,
2011

SCHEDULE: 23 SIGNIFICANT ACCOUNTING POLICIES

1.

1.

Nature of operations

DLF Limited (‘DLF or the ‘Company’), a public limited company, together with its subsidiaties, joint
ventures and associates (collectively referred to as the ‘Group’) is engaged primarily in the business of
colonisation and real estate development. The operations of the Group span all aspects of real estate
development, from the identification and acquisition of land, to planning, execution, construction and
marketing of projects. The Group is also engaged in the business of generation of power, provision of
maintenance services, hospitality & recreational activities, life insurance and retail chain outlets.

Basis of accounting

The Consolidated Financial Statements are prepared under historical cost convention on an accrual basis,
in accordance with the generally accepted accounting principles in India and to comply with the
Accounting Standards prescribed in the Companies (Accounting Standards) Rules, 2006 issued by the
Central Government in exercise of the power conferred under sub-section (1) (a) of section 642 of the
Companies Act, 1956 (the ‘Act’), other pronouncements of The Institute of Chartered Accountants of
India (ICAI) and guidelines issued by The Securities and Exchange Board of India, to the extent
applicable.

Principles of consolidation

The Consolidated Financial Statements include the financial statements of DLF Limited, its subsidiaries,
joint ventures, partnership firms and associates. The Consolidated Financial Statements of the Group
have been prepared in accordance with Accounting Standard AS 21 ‘Consolidated Financial Statements’,
AS 23 ‘Accounting for Investments in Associates in Consolidated Financial Statements and AS 27
‘Financial Reporting of Interests in Joint Ventures, as applicable issued by the Institute of Chartered
Accountants of India (ICAI’) and notified pursuant to the Companies (Accounting Standards) Rules,
2006. The consolidated financial statements are prepared on the following basis:

Consolidated financial statements normally include consolidated balance sheet, consolidated
statement of profit and loss, consolidated statement of cash flows and notes to the consolidated
financial statements and explanatory statements that form an integral part thereof. The consolidated
financial statements are presented, to the extent possible, in the same format as that adopted by the
parent for standalone financial statements.

The consolidated financial statements include the financial statements of the Company and all its
subsidiaries, which are more than 50 per cent owned or controlled and partnership firms where the
Company’s share in the profit sharing ratio is more than 50 per cent during the year. Investments in
entities that were not more than 50 per cent owned or controlled and partnership firms where the
profit sharing ratio was not more than 50 per cent during the year have been accounted for in
accordance with the provisions of Accounting Standard 13 ‘Accounting for Investments’, or
Accounting Standard 23 ‘Accounting for Investments in Associates in Consolidated Financial
Statements’, or Accounting Standard 27 ‘Financial Reporting of Interests in Joint Ventures (as
applicable) notified pursuant to the Companies (Accounting Standards) Rules, 2006.
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1.

iv.

Vi.

The consolidated financial statements have been combined on a line-by-line basis by adding the book
values of like items of assets, liabilities, income and expenses after eliminating intra-group balances /
transactions and resulting elimination of unrealised profits in full. The amounts shown in respect of
reserves comprise the amount of the relevant reserves as per the balance sheet of the parent
company and its share in the post-acquisition increase in the relevant reserves of the entity to be
consolidated. Financial interest in joint ventures has been accounted for under the proportionate
consolidation method.

Investments in Associates ate accounted for using the equity method. The excess of cost of
Investment over the proportionate share in equity of the Associate as at the date of acquisition of
stake is identified as Goodwill and included in the carrying value of the investment in the Associate.
The carrying amount of the investment is adjusted thereafter for the post acquisition change in the
share of net assets of the Associate. However, the share of losses is accounted for only to the extent
of the cost of investment. Subsequent profits of such Associates are not accounted for unless the
accumulated losses (not accounted for by the Group) are recouped. Where the associate prepares and
presents consolidated financial statements, such consolidated financial statements of the associate are
used for the purpose of equity accounting. In other cases, standalone financial statements of
associates are used for the purpose of consolidation.

Minority interest represents the amount of equity attributable to minority shareholders/ partners at
the date on which investment in a subsidiary/ partnership firm is made and its share of movements
in equity since that date. Any excess consideration received from minority shareholders of
subsidiaries/ minority pattners of partnership firms over the amount of equity attributable to the
minority on the date of investment is reflected under Reserves and Surplus.

Notes to the Consolidated Financial Statements, represents notes involving items which are
considered material and are accordingly duly disclosed. Materiality for the purpose is assessed in
relation to the information contained in the consolidated financial statements. Further, additional
statutory information disclosed in separate financial statements of the subsidiary and/or a patrent
having no bearing on the true and fair view of the consolidated financial statements has not been
disclosed in the consolidated financial statements.

4. Use of estimates

The preparation of Consolidated Financial Statements in conformity with generally accepted accounting
principles requires management to make estimates and assumptions that affect the reported amounts of
assets and liabilities and disclosure of contingent liabilities on the date of the Consolidated Financial
Statements and the results of operations for the reporting periods. Although these estimates are based
upon management’s knowledge of current events and actions, actual results could differ from those
estimates and revisions, if any, are recognised in the current and future periods.

5. Fixed assets, Capital work in progress and depreciation/ amortisation

i) Fixed assets (gross block) are stated at historical cost less accumulated depreciation and impairment.

Cost comprises the purchase price and any attributable cost of bringing the asset to its working
condition for its intended use.

Building / specific identifiable portion of Building, including related equipments are capitalized when

the construction is substantially complete or upon receipt of the occupancy certificate, whichever is
earlier.
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ii)

i)

In respect of certain overseas hotel properties that have commenced commercial operations, are
stated in the balance sheet at their revalued amounts, less any subsequent accumulated depreciation
and subsequent accumulated impairment losses. Revaluations ate performed with sufficient
regularity such that the carrying amount does not differ materially from that which would be
determined using fair values at the balance sheet date. Any revaluation increase arising on the
revaluation of such hotel properties is credited to the property revaluation reserve.

Capital work in progress represents expenditure incurred in respect of capital projects under

development and is catried at cost. Cost includes land, related acquisition expenses, development /

construction costs, borrowing costs capitalised and other direct expenditure and advances to

contractors and others.

Depreciation on Fixed assets (including buildings and related equipment rented out and included

under current assets as stocks) is provided on a straight line method, at the rates and in the manner

prescribed in Schedule XIV to the Companies Act, 1956, or based on the estimated useful lives of

assets, whichever is higher, as applicable. The useful lives as estimated by the management is as

follows:

Description Estimated useful life
(years)

Leasehold land Opver the effective life of the

lease

Buildings 25-62

Plant and machinery 4-20

Computers and software 2-6

Furniture and fixtures 10-15

Office equipment 38

Vehicles 2-10

Depreciation in respect of assets relating to the power generating division of one of the subsidiary
companies is provided on the straight line method in terms of the Electricity (Supply) Act, 1948 on the
basis of Central Government Notification No. S.O 266 (E) dated March 29, 1994, from the year

immediately following the year of commissioning of the assets in accordance with the clarification
issued by the Central Electricity Authority as per the accounting policy specified under the Electricity

(Supply) Annual Accounts Rules, 1985.
Depreciation on revalued properties of certain overseas hotel properties is charged to profit or loss.
On subsequent sale or retirement of a revalued property, the attributable revaluation surplus

remaining in the property revaluation reserve is transferred directly to retained earnings.

Leasehold land under, perpetual lease are not being amortised. The leasehold lands, other than
perpetual lease, are being amortised on a time proportion basis over their respective lease periods.
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6. Intangibles

Computer Software

Softwares which are not integral part of the hardware are classified as intangibles and is stated at cost less
accumulated amortisation. Softwares are being amortised over the estimated useful life of three to five
years, as applicable.

Goodwill

The difference between the cost of Investment to the Group in Subsidiaries and Joint Ventures and the
proportionate share in the equity of the investee company as at the date of acquisition of stake is
recognised in the consolidated financial statements as Goodwill or Capital Reserve, as the case may be.

Other Intangible assets are stated at their cost of acquisition less accumulated amortisation.

7. Investments

Investments are classified as long term or current, based on management's intention at the time of
purchase. Investments that are readily realisable and intended to be held for not more than a year are
classified as current investments. All other investments atre classified as long-term investments.

Trade investments are the investments made for ot to enhance the Company's business interests.
Current investments are stated at lower of cost and fair value determined on an individual investment

basis. Long-term investments are stated at cost and provision for diminution in their value, other
than temporary, is made in the financial statements.

Profit/loss on sale of investments is computed with reference to the average cost of the investment.

In respect of Life Insurance business, investments are made in accordance with the Insurance Act
1938 and Insurance Regulatory & Development Authority (Investment) Regulations, 2000. These
Investments are recorded at cost on date of purchase including brokerage & statutory levies.

8. Stocks

)

Stocks are valued as undet:

Land and plots other than area transferred to constructed properties at the commencement of
construction are valued at lower of cost/ approximate average cost/ as revalued on conversion to
stock and net realisable value. Cost includes land (including development rights) acquisition cost,
borrowing cost, estimated internal development costs and external development charges.

Constructed properties other than Special Economic Zone (SEZ) projects includes the cost of land
(including development rights and land under agreements to purchase), internal development costs,
external development charges, construction costs, overheads, borrowing cost, development/
construction materials, and is valued at lower of cost/ estimated cost and net realisable value.
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iii)

1v)

vi)

vii)

viii)

1X)

9. Reve

(i)

In case of SEZ projects, constructed properties include internal development costs, external
development charges, construction costs, overheads, borrowing cost, development/ construction
materials, and is valued at lower of cost/ estimated cost, and net realisable value.

Development rights  represents amount paid under agreement to purchase land/ development
rights and borrowing cost incurred by the company to acquire irrevocable and exclusive licenses/
development rights in identified land and constructed properties, the acquisition of which is at an
advanced stage.

Cost of construction/ development material is valued at lower of cost or net realisable value.
Rented buildings and related equipments are valued at cost less accumulated depreciation.

In respect of the power generating division of one of the subsidiary company, materials &
components and stores & spares are valued at lower of cost or net realisable value. The cost is
determined on the basis of moving weighted average. Loose tools are valued at depreciated value.
Depreciation has been provided on a straight line method at the rate of ten per cent per annum.

Stocks for maintenance and recreational facilities (including stores and spates) are valued at cost ot
net realisable value, whichever is lower. Cost of inventories is ascertained on a weighted average
basis.

Inventories at retail chain outlets are valued at lower of cost, computed on a moving weighted
average basis and estimated net realisable value after providing for cost of obsolescence & other
anticipated losses wherever considered necessary.

Stock of food and beverages is valued at cost or net realisable value, whichever is lower. Cost
comprises of cost of material including freight and other related incidental expenses and is arrived at
on first in first out basis. Slow moving inventory is determined on management estimates.

nue recognition

Revenue from constructed properties

a) Revenue from constructed properties, other than SEZ projects, is recognised on the percentage of
completion method. Total sale consideration as per the duly executed agreement to sell  /
application (containing salient terms of agreement to sell), is recognised as revenue based on the
percentage of actual project costs incurred thereon to total estimated project cost, subject to such
actual cost incurred being 30 per cent or more of the total estimated project cost. Project cost
includes cost of land, cost of development rights, estimated construction and development cost,
borrowing cost of such properties. The estimates of the saleable area and costs are reviewed
periodically and effect of any changes in such estimates is recognised in the period such changes
are determined. However, when the total project cost is estimated to exceed total revenues from
the project, the loss is recognised immediately.
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b) For SEZ projects, revenue from development charges is recognised on the percentage of
completion method in accordance with the terms of the Co-developer Agreements /
Memorandum of understanding (‘MOU’), read with addendum, if any. The total development
charges is recognised as Revenue on the percentage of actual project cost incurred thereon to total
estimated project cost subject to such actual cost incurred being 30% or more of the total
estimated project cost. The estimated project cost includes construction cost, development and
construction material, internal development cost, external development charges, borrowing cost
and overheads of such project. Revenue from Lease of land pertaining to such projects is
recognised in accordance with the terms of the Co-developer Agreements/ MOU on accrual basis.

(ii) Sale of land and plots
Sale of land and plots (including development rights) is recognised in the financial year in which the
agreement to sell / application containing salient terms of agreement to sell is executed. Where the
Company has any remaining substantial obligations as per agreements, revenue is recognised on
‘percentage of completion method” as per (i) a) above.

(iii) Construction contracts
a) Revenue from cost plus contracts is recognised with respect to the recoverable costs incurred
during the period plus the margin in accordance with the terms of the agreement.
b) Revenue from fixed price contract is recognised under percentage of completion method.
Percentage of completion method is determined as a proportion of cost incurred up to the reporting
date to the total estimated contract cost.

(iv) Rental Income
Rental income is recognised in the profit and loss account on accrual basis in accordance with the
terms of the respective lease agreements.

(v) Power Supply
a. Revenue from power supply together with claims made on customers is recognised in terms
of power purchase agreements entered into with the respective purchasers.

b. Revenue from energy system development contracts is recognised on percentage of
completion method and accounted for inclusive of excise duty recovered, where applicable.
Accordingly, revenue is recognised when cost incurred (including appropriate portion of
allocable overheads) on the contract is estimated at 30 per cent or more, of the total cost to
be incurred (including all foreseeable losses and an appropriate portion of allocable
overheads) for the completion of contract, wherever applicable.

c. Revenue from wind power generation projects is recognised on the basis of actual power
sold (net of reactive energy consumed), as per the terms of the relevant power purchase
agreements with the purchasers.

d. Sale of Certified Emission Reductions (CERs) and Voluntary Emission Reductions (VERs) is
recognised as income on the delivery of the CERs/VERs to the customet’s account and
receipt of payment.
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(vi) Hospitality services and Recreational facility income

a.

b.

Subscription and non refundable membership fee is recognised on proportionate basis over
the period of the subscription/ membership.

Revenue from food and beverage is recorded net of sales tax/ value added tax and
discounts.

Sales of merchandise are stated net of goods sold on consignment basis as agents.

Revenue from hotel operations and related services is recognised net of discounts and sales
related taxes in the period in which the services are rendered.

Income from golf operations, course capitation, sponsorship etc is fixed and recognised as
per the agreement with the parties, as and when services are rendered.

Sale of cinema tickets is stated net of discounts.

(vii)  Life Insurance

2)
b)

Premium is recognised as income when due. Unallocated premium on lapsed policies is not
recognised as income unless reinstated.

For linked business, premium income is recognised when the associated units are allocated.
Top up premium (i.e. premium paid in excess of annual target premium as per policy
contract) are recognised as single premium. Fees on linked policies including fund charges
etc are recovered from the linked fund & recognised in accordance with terms & conditions
of the policies.

Premium ceded is accounted at the time of recognition of premium income in accordance
with treaty or in principle agreement with the reinsurers.

(viii) Retail Chain Outlets

Income from sales is recognised when significant risks and rewards in respect of ownership
of the goods are transferred to the customers and is stated net of trade discounts, value
added taxes and estimated sales return, wherever applicable.

(ix)  Others

a.

Revenue from design and consultancy services is recognised on percentage of completion
method to the extent it is probable that the economic benefits will flow to the group and the
revenue can be reliably measured.

Revenue in respect of maintenance services is recognised on an accrual basis, in accordance
with the terms of the respective contract.

Dividend income is recorded when the right to receive the dividend is established.

Service receipts and interest from customers under agreements to sell is accounted for on an
accrual basis except in cases where ultimate collection is considered doubtful.

Interest Income is accounted for on time proportion basis taking into account the amount
outstanding and the applicable rate of interest.

Share of profit/ loss from firms in which the Company is a partner is accounted for in the
financial year ending on (or immediately before) the date of the balance sheet.

10. Unbilled receivables

Unbilled receivables disclosed under schedule 11 - “Other Current Assets” represents revenue
recognised based on Percentage of completion method (as per Para no. 9(i) and 9(ii) above), over
and above the amount due as per the payment plans agreed with the customers.
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11.

Cost of revenues

i) Cost of constructed properties other than SEZ projects, includes cost of land (including cost of
development rights/ land under agreements to purchase), estimated internal development costs,
external development charges, cost of development rights, construction and development cost,
borrowing cost, construction materials, which is charged to the profit and loss account based on
the percentage of revenue recognised as per accounting policy 9 (i) above, in consonance with
the concept of matching costs and revenue. Final adjustment is made on completion of the
applicable project.

For SEZ projects, cost of constructed properties includes estimated internal development costs,
external development charges, construction and development cost, borrowing cost, construction
materials, which is charged to the profit and loss account based on the percentage of revenue
recognised as per accounting policy 9(i) above, in consonance with the concept of matching
costs and revenue. Final adjustment is made on completion of the applicable project.

ii) Cost of land and plots includes land (including development rights), acquisition cost, estimated
internal development costs and external development charges, borrowing cost which is charged
to the profit and loss account based on the percentage of land/ plotted area in respect of which
revenue is recognised as pet accounting policy 9 (ii) above to the saleable total land/ plotted area
of the scheme, in consonance with the concept of matching cost and revenue. Final adjustment
is made on completion of the specific project.

12. Borrowing costs

Borrowing costs that are attributable to the acquisition and/or construction of qualifying assets are
capitalized as part of the cost of such assets, in accordance with Accounting Standard 16 “Borrowing
Costs”. A qualifying asset is one that necessarily takes a substantial period of time to get ready for its
intended use. Capitalisation of borrowing costs is suspended in the period during which the active
development is delayed due to, other than temporary, interruption. All other borrowing costs are
charged to the profit and loss account as incurred.

13. Taxation

Tax expense comprises current income tax and deferred tax and is determined and computed at the
standalone entity level. Current income tax is measured at the amount expected to be paid to the tax
authorities in accordance with the Indian Income Tax Act and in the overseas branches / companies
as per the respective tax laws. Deferred income tax reflects the impact of current year timing
differences between taxable income and accounting income for the year and reversal of timing
differences of eatlier years. Deferred tax is measured based on the tax rates and tax laws enacted or
substantively enacted at the balance sheet date. Deferred tax assets and deferred tax liabilities across
various countries of operation are not set off against each other as the company does not have a legal
right to do so. Deferred tax assets are recognised only to the extent that there is reasonable certainty
that sufficient future taxable income will be available against which such deferred tax assets can be
realised. In situations where the Group entity has unabsorbed depreciation or carry forward tax
losses, deferred tax assets are recognised only if there is virtual certainty supported by convincing
evidence that they can be realised against future taxable profits.

At each balance sheet date, the Group re-assesses unrecognised deferred tax assets. It recognises
unrecognised deferred tax assets to the extent that it has become reasonably certain, as the case may
be, that sufficient future taxable income will be available against which such deferred tax assets can
be realised.
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14.

15.

Lease transactions

a) Where a Group entity is the lessee

Finance Leases, which effectively transfer to the lessee substantially all the risks and benefits
incidental to ownership of the leased item, are capitalized at the lower of the fair value and present
value of the minimum lease payments at the inception of the lease term and disclosed as leased
assets. Lease payments are apportioned between the finance charges and reduction of the lease
liability based on the implicit rate of return. Finance charges are charged directly against income.
Lease management fees, legal charges and other initial direct costs are capitalized.

If there is no reasonable certainty that the Group entity will obtain the ownership by the end of lease
term, capitalized leased assets are depreciated over the shorter of the estimated useful life of the asset
or the lease term.

Leases, where the lessor effectively retains substantially all the risks and benefits of ownership of the
leased item, are classified as operating leases. Operating lease payments are recognised as an expense
in the Profit and Loss account on straight line basis over the lease term.

b) Where a Group entity is the lessor
Leases which effectively transfer to the lessee substantially all the risks and benefits incidental to
ownership of the leased item are classified and accounted for as finance lease.

Assets subject to operating leases are included in fixed assets / current assets / investment
properties. Lease income is recognised in the Profit and Loss Account on a straight line basis over
the lease term. Costs, including depreciation are recognised as an expense in the Profit and Loss
Account. Initial direct costs such as legal costs, brokerage costs etc are recognised immediately in the
Profit and Loss Account.

Foreign currency transactions

a) Relating to Overseas entities

Indian Rupee ) is the reporting currency for the Group. However, reporting currencies of certain
non-integral overseas subsidiaries are different from the reporting currency of the Group. The
translation of local currencies into Indian Rupee is performed for assets and liabilities (excluding
share capital, opening reserves and surplus), using the exchange rate as at the balance sheet date.

Revenues, costs and expenses are translated using weighted average exchange rate during the
reporting period. Share capital, opening reserves and surplus are carried at historical cost. The
resultant currency translation exchange gain/ loss is carried as foreign currency translation reserve
under reserves and surplus. Investments in foreign entities are recorded at the exchange rate
prevailing on the date of making the investment.

Income and expenditure items of integral foreign operations are translated at the monthly average
exchange rate of their respective foreign currencies. Monetary items at the balance sheet date are
translated using the rates prevailing on the balance sheet date. Non - monetary assets are recorded at
the rates prevailing on the date of the transaction.
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b) Relating to Indian entities

Transactions in foreign currency are accounted for at the exchange rate prevailing on the date of the
transaction. All monetary items denominated in foreign currency are converted into Indian Rupees at
the year-end exchange rate. Income and expenditure of the overseas liaison office is translated at the
yeatly average rate of exchange. The exchange differences arising on such conversion and on
settlement of the transactions is recognised in the profit and loss account.

In terms of the clarification provided by Ministry of Corporate Affairs (“MCA”) vide a notification
no. G.S.R.225(F) on Accounting Standard — 11 “Changes in Foreign Exchange Rates”, the exchange
differences on long term foreign currency monetary items are adjusted in the cost of depreciable
capital assets.

16. Employee benefits

Expenses and liabilities in respect of employee benefits are recorded in accordance with the notified
Accounting Standard 15 - Employee Benefits.

i)

ii)

Provident fund

Certain entities of the group make contribution to statutory provident fund trust setup in
accordance with the Employees’ Provident Funds and Miscellaneous Provisions Act, 1952. In
terms of the Guidance on implementing the revised AS — 15, issued by the Accounting Standard
Board of the ICAI, the provident fund trust set up by the Company is treated as a defined
benefit plan since the Company has to meet the interest shortfall, if any. Accordingly, the
contribution paid or payable and the interest shortfall, if any is recognised as an expense in the
period in which services are rendered by the employee.

Certain other entities of the Group, make contribution to the statutory provident fund in
accordance with the Employees Provident Fund and Miscellaneous Provision Act, 1952 which is
a defined contribution plan and contribution paid or payable is recognised as an expense in the
period in which the services are rendered.

Gratuity

Gratuity is a post employment benefit and is in the nature of a defined benefit plan. The liability
recognised in the balance sheet in respect of gratuity is the present value of the defined benefit/
obligation at the balance sheet date less the fair value of plan assets, together with adjustments
for unrecognised actuarial gains or losses and past service costs. The defined benefit/ obligation
is calculated at or near the balance sheet date by an independent actuary using the projected unit
credit method.

Actuarial gains and losses arising from past expetience and changes in actuarial assumptions atre
credited or charged to the profit and loss account in the year in which such gains or losses are
determined. For certain consolidated entities, contributions made to an approved gratuity fund
(funded by contributions to LIC under its group gratuity scheme) ate charged to revenue on
accrual basis.
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iii) Compensated absences

Liability in respect of compensated absences becoming due or expected to be availed within one
year from the balance sheet date is recognised on the basis of undiscounted value of estimated
amount required to be paid or estimated value of benefit expected to be availed by the
employees. Liability in respect of compensated absences becoming due or expected to be availed
more than one year after the balance sheet date is estimated on the basis of an actuarial valuation
performed by an independent actuary using the projected unit credit method.

Actuarial gains and losses arising from past expetience and changes in actuarial assumptions atre
credited or charged to the profit and loss account in the year in which such gains or losses are
determined.

iv) Superannuation benefit

Superannuation is in the nature of a defined benefit plan. Certain entities make contributions
towards superannuation fund (funded by payments to Life Insurance Corporation of India under
its Group Superannuation Scheme) which is charged to revenue on accrual basis.

v) Cash Settled Options

Accounting value of Cash Settled Options granted to employees under the Employees Shadow /
Phantom Option Scheme is determined on the basis of intrinsic value representing the excess of
the average market price, during the month before the reporting date, over the exercise price of
the shadow option. The same is charged as employee benefits over the vesting period, in
accordance with Guidance Note No 18 “Share Based Payments”, issued by the ICAL

vi) Other short term benefits

Expense in respect of other short term benefits is recognised on the basis of the amount paid or
payable for the period during which services are rendered by the employee.

vii) Overseas entities

Post employment benefits

¢ Defined contribution

Payments to defined contribution retirement benefit plans are charged as an expense as they fall
due. Payments made to state-managed retirement benefit schemes, such as the Singapore
Central Provident Fund, are dealt with as payments to defined contribution plans where the
Group’s obligations under the plans are equivalent to those arising in a defined contribution
retirement benefit plan.

¢ Defined benefit liability

Management estimates the defined benefit liability annually. The actual outcome may vary due
to estimation uncertainties. The estimate of its defined benefit liability is based on standard rates
of inflation, medical cost trends and mortality. It also takes into account the Group's specific
anticipation of future salary increases. Discount factors are determined close to each year-end by
reference to high quality corporate bonds that are denominated in the currency in which the
benefits will be paid and that have terms to maturity approximating to the terms of the related
pension liability. Estimation uncertainties exist particularly with regard to medical cost trends,
which may vary significantly in future appraisals of the Group's defined benefit obligations.
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* Employee Leave Entitlement

Employee entitlements to annual leave are recognised when they accrue to employees. A
provision is made for the estimated liability for annual leave as a result of services rendered by
employees up to the balance sheet date.

17. Employee Stock Option Plan (ESOP)

The accounting value of stock options is determined on the basis of ‘intrinsic value’ representing the
excess of the market price on the date of the grant over the exercise price of the shares granted under the
‘Employees Stock Option Scheme’ of the parent Company, and is amortised as ‘Deferred employee
compensation’ on a straight line basis over the vesting period in accordance with the SEBI (Employees
stock option scheme and Employees stock purchase scheme) Guidelines, 1999 and guidance note 18
‘Share Based payments’ issued by the “ICAI”.

18. Impairment of assets

Goodwill

Goodwill is tested for impairment on an annual basis. If on testing, any impairment exists, the carrying
amount of Goodwill is reduced to the extent of any impairment loss and such loss is recognised in the
profit and loss account.

Other assets

At each balance sheet date, the Group assesses whether there is any indication based on internal/
external factors, that an asset may be impaired. If any such indication exists, the Group estimates the
recoverable amount of the asset. If such recoverable amount of the asset or the recoverable amount of
the cash generating unit to which the asset belongs is less than its carrying amount, the carrying amount is
reduced to its recoverable amount and the reduction is treated as an impairment loss and is recognised in
the profit and loss account. If at the balance sheet date there is an indication that a previously assessed
impairment loss no longer exists, the recoverable amount is reassessed and the asset is reflected at the
recoverable amount subject to a maximum of depreciated historical cost and is accordingly reversed in
the profit and loss account.

19. Contingent liabilities and provisions

The Group makes a provision when there is a present obligation as a result of a past event where the
outflow of economic resources is probable and a reliable estimate of the amount of obligation can be
made. Possible future obligations or present obligations that may but will probably not require outflow
of resources or where the same cannot be reliably estimated, is disclosed as contingent liabilities in the
consolidated Financial Statements.
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20. Earnings per share

Basic earnings per share is calculated by dividing the net profit or loss for the period attributable to equity
shareholders (after deducting preference dividends and attributable taxes) by the weighted average
number of equity shares outstanding during the period. The weighted average number of equity shares
outstanding during the period is adjusted for events including a bonus issue, bonus element in a rights
issue to existing shareholders, share split, and reverse share split (consolidation of shares).

For the purpose of calculating diluted earnings per share, the net profit or loss for the period attributable
to equity shareholders and the weighted average number of shares outstanding during the period are
adjusted for the effects of all dilutive potential equity shares. The period during which, number of
dilutive potential equity shares change frequently, weighted average number of shares are computed
based on a mean date in the quarter as impact is immaterial on earning per share.

This space has been intentionally left blank
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1. Equity share capital

(a) Issued, subscribed and paid up share capital includes:

(i) 5,877,850 equity shares of X 2 each (originally 1,175,570 shares of I 10 each) fully paid up allotted
pursuant to a scheme of amalgamation of DLF United Limited with the Company, without

payment being received in cash.

(i) 1,338,603,595 equity shares of X 2 each fully paid issued as bonus shares by way of capitalisation of

free reserves and securities premium account.

(b) Upon exercise of Options granted under the Employees Stock Option Scheme 2006 (ESOP),
180,904 (previous year 240,457) equity shares of X 2 each were issued at par during the year.

(c) Pursuant to the above mentioned transactions the paid up share capital of the Company increased by
% 3.62 lacs, during the year (previous year: increase by X 4.08 lacs).

2. Secured loans

a) Facilities with banks comprise, term loans and overdraft facilities which are secured by equitable
mortgages of certain freehold and leasehold lands/properties of the Company/subsidiary
companies/sellers/lessors, land under agreement to sell and/ or against future receivables of the
Company/subsidiaty companies.

b) Loan from others comprise of term loans from financial institutions which are secured by equitable
mortgages of certain lands/properties of some subsidiary entities/associates/group companies and the
receivables and/ or against future receivables of the Company/subsidiary companies.

¢) Loans for aircraft, helicopter, plant and machinery and vehicles are secured by hypothecation of the
respective assets, thus purchased.

d) i) 5,000 (previous year 5,000), 13.70% Non Convertible Redeemable Debentures of face value of
% 1,000,000/-each and 7,200 (previous year 7,200), 14% Non Convertible Redeemable Debentures of
face value of ¥ 1,000,000/ each, issued to the Life Insurance Corporation of India are secured by
pati passu charge over certain lands / properties of the Company / subsidiary companies.

i) 3,000 (previous year 3,000), 10% Non Convertible Redeemable Debentures of X 1,000,000/~ each and
7,000 (previous year 7,000), 10.50% Non Convertible Redeemable Debentures of I 1,000,000/~ each,
issued to vatious investors are secured by pati passu/ exclusive charge over certain lands / properties
of the Company / subsidiary companies.

i) 1,500 (Previous year Nil), 10.24% Non Convertible Redeemable Debentures of I 1,000,000/~ each,
1,500 (Previous year Nil), 10.24% Non Convertible Redeemable Debentures of I 1,000,000/ each
and 2,000 (Previous year Nil), 10.24% Non Convertible Redeemable Debentures of I 1,000,000/~
each, issued to Bank of India are secured by pari passu charge over certain lands / properties of the
Company / subsidiaty companies.

3. Unsecured loans

a) 20,116 (previous year 20,116), 12.50% compulsory convertible debentures of ¥ 225,000 each are
convertible into equity shares of ¥ 10/- each on the expiry of 7 years from the date of their respective

allotment.
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b) 22,972 (previous year 22,972), 12% compulsory convertible debentures of ¥ 50,000 each are convertible
into equity shates of ¥ 10/- each on the expiry of 6 years from the date of their respective allotment.

©) 12,821 (previous year 12,821), 12.50% compulsory convertible debentures of ¥ 75,000 each are
convertible into equity shares of ¥ 10/- each on the expiry of 7 years from the date of their respective
allotment.

d) 17,433 (previous year 17,433), 12.50% compulsory convertible debentures of ¥ 27,500 each are

convertible into equity shares of ¥ 10/- each on the expiry of 7 years from the date of their respective
allotment.

€) 2,520 (previous year 2,520), Class B compulsory convertible debentures of ¥ 100,000 each shall be
automatically and mandatorily be converted into two equity shares of ¥ 10 each in accordance with
the terms and conditions mentioned in the investment agreement dated July 4, 2009.

f) 1,418,370 (previous year 1,418,370), Compulsory convertible debentures Series I of ¥ 1,000 each,
convertible into 1 Class B equity share of ¥ 10 each at a premium of I 990 after 17 years from the date of
respective allotment. Interest is payable at the lower of (i) the rate of 15% per annum, or (i) the maximum
rate of SBI PLR plus 300 basis point (on the date of board meeting in which CCDs were issued) and shall
start accruing from the 3™ anniversary of the date of issue.

4. a) A subsidiary of the Company has purchased land with an obligation to provide built up area to third
parties in consideration of settlement of disputes, claims, rights and entitlements of such parties. As the
cost in this respect is not currently ascertainable, no accrual for these liabilities is considered necessary at

present.

b) One of the subsidiary company namely DLF Universal Limited (formerly DLF Retail Developers Limited)
has entered into Joint Ventures for development of certain projects in financial year 2007-08 and 2008-09,
and has advanced certain sum of monies to the joint venture partners for the said developments as of
March 31, 2011. The projects have not yet commenced and Management is in continuing discussions with
the joint venture partners and contemplating options to further resume its rights on the land/properties in
question and is fully confident that the outstanding advance is good and recoverable.

¢) Owing to the recent increases in the key items of project costs, the Group revised its budgeted costs of
various projects of the Company and other companies in the group and the resultant impact of the budget
revisions has been appropriately taken in the respective standalone and the consolidated financial
statements.

5 a) Wind mill projects of the Company and of one of the subsidiary company, are entitled for tax holiday under
section 80-IA of the Income tax Act, 1961. Accordingly, the computation of tax (current and deferred) has

been done as per Accounting Standard 22 “Accounting for taxes on Income”.

b) Profits from Special Economic Zone (“SEZ”) business of the Company and three of subsidiary
companies are exempt under section 80-IAB of the Income Tax Act, 1961. The dividend declared out of
such SEZ profits are also exempt from dividend distribution tax under the provisions of section 115-O (6)
of the Income tax Act, 1961.

In line with the above provisions, the Company has not provided the dividend tax since the dividend has

been declared out of non SEZ profits and after adjustment of the dividend received from its wholly
owned subsidiary companies in terms of provisions of section 115-O(1A)(i) of the Income Tax Act, 1961
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6. Employee Benefits
a) Gratuity (Non Funded)
Amount recognised in the Profit and loss account is as under:
R in lacs)
Description 2011 2010
Current service cost 404.05 390.65
Interest cost 170.91 186.09
Actuarial (gain)/loss recognised during the year 328 | (139.01)
Past service cost (5.01) (65.02)
573.23 372.71
Movement in the liability recognised in the balance sheet is as under:
(% in lacs)
Description 2011 2010
Present value of defined benefit obligation as at the start of the year * 2,735.12 | 2,542.50
Prior period adjustment - (0.66)
Current service cost 404.05 390.65
Interest cost 170.91 186.09
Actuarial (gain)/ loss recognised during the year 3.28 | (139.01)
Benefits paid (159.09) | (171.24)
Past service cost (5.01) (65.02)
Transferred from gratuity (non funded) to gratuity (funded) (222.58) -
Present value of defined benefit obligation as at the end of the year 2,926.68 | 2,743.31
b) Gratuity (Funded)
® in lacs)
Changes in defined benefit obligation 2011 2010
Present value obligation as at the start of the year * 255.95 225.15
Interest cost 10.17 18.80
Past service cost 14.40 -
Current service cost 49.51 83.73
Benefits paid (7.05) (8.40)
Acturial (gains) / losses on obligations (2.60) (79.57)
Transferred from gratuity (non funded) to gratuity (funded) 222.58 -
Present value obligation as at the end of the year 542.96 | 239.65
Change in fair value of plan assets
Fair value of plan assets as at the start of the year * 226.84 172.96
Expected return on plan assets 10.67 24.52
Actuarial gain (23.65) (0.46)
Contribution - 23.81
Benefits paid (7.05) (8.40)
Fair value of plan assets as at the end of the year 206.81 212.37
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® in lacs)
Reconciliation of present value of defined benefit obligation and the 2011 2010
fair value of plan assets
Present value obligation as at the end of the year 542.96 239.65
Fair value of plan assets as at the end of the year 206.81 212.37
Net asset / (liability) recognized in balance sheet (336.15) | (27.28)
Amount recognised in the profit & loss account 2011 2010
Current service cost 49.51 83.73
Past service cost 14.40 -
Interest cost 10.17 18.80
Expected return on plan assets (10.67) (24.52)
Net actuarial (gain)/loss recognised in the year 21.04) (79.11)
Total expenses recognized in the profit & loss account 84.45 (1.10)

For determination of the gratuity liability of the Company, the following actuarial

assumptions were used:

Description 2011 2010
Discount rate (per annum) 8.00% 8.00%
Rate of increase in compensation levels 7.50% 7.50%
¢) Compensated absences (non funded)
Amount recognised in the Profit and loss account is as under:
(R in lacs
Description 2011 2010
Current service cost 374.51 547.78
Interest cost 117.64 165.52
Actuarial loss recognised during the year 47.39 (98.56)
Past service cost - 27.08
539.54 641.82
Movement in the liability recognised in the balance sheet is as under:
® in lacs)
Description 2011 2010
Present value of defined benefit obligation as at the start of the year * 2,144.06 1,939.12
Past service cost - 27.08
Current service cost 374.51 547.78
Interest cost 117.64 165.52
Actuarial loss/ (gain) recognised during the year 47.39 (98.56)
Benefits paid (235.43) (417.16)
Capitalised during the year (9.20) -
Present value of defined benefit obligation as at the end of the year 2,448.17 | 2,163.78
d) Compensated Absences (Funded)
® in lacs)
Changes in defined benefit obligation 2011 2010
Present value of obligation as at the start of the year * 154.50 92.08
Interest cost 10.96 6.91
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Current service cost 81.78 41.96
Benefits paid (28.01) (22.25)
Acturial (gains) / losses on obligations (39.95) 35.80
Present value obligation as at the end of the year 179.28 154.50
Change in fair value of plan assets 2011 2010
Fair value of plan assets as at the start of the year * - -
Expected return on plan assets - -
Actuarial gain - -
Contribution - -
Benefits paid - -
Fair value of plan assets as at the end of the year - -
® in lacs)

Reconciliation of present value of defined benefit obligation and the 2011 2010
fair value of plan assets

Present value obligation as at the end of the year 179.28 154.50
Fair value of plan assets as at the end of the year - -
Net asset / (liability) recognized in balance sheet (179.28) | (154.50)
Amount recognized in the profit & loss account 2011 2010
Current service cost 81.78 41.96
Past service cost - -
Interest cost 10.96 6.91
Expected return on plan assets - -
Net actuarial (gain)/loss recognised in the year (39.95) 35.80
Total expenses recognized in the profit & loss account 52.79 84.67

* Opening liability includes liability in respect of entities acquired during the year.

For determination of the liability in respect of compensated absences, the following actuarial
assumptions were used:

Description 2011 2010
Discount rate (per annum) 8.00% 8.00%
Rate of increase in compensation levels 7.50% 7.50%

e) Provident fund

Contribution made by the group companies, to the provident fund trust setup by the Company and to the
Employee Provident Fund Commissioner during the year is ¥ 1,264.05 lacs (previous year 1,557.92 lacs).

Relating to Provident Fund Trust, at the year end, no interest shortfall in provident fund remains
unprovided for as there is surplus in the fund. In the absence of guidance on actuarial valuation of Fund
liability, which is to be issued by the Actuarial Society of India, the actuarial valuation liability towards
provident fund is not feasible. Accordingly, other relaled disclosures in respect of provident fund have not
been furnished.
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7. Related party disclosures

a) Relationship

A
DLF::.

BUILDING INDIA

(i) Joint Ventures

S. No

Name of Joint Ventures

—_

Banjara Hills Hyderabad Complex

Delanco Real Estates Private Limited (till December 15, 2010)

DLF Gayatri Home Developers Private Limited

DLF Limitless Developers Private Limited

DLF SBPL Developer Private Limited

GSG DRDL Consortium

Kujjal Builders Private Limited

Mount Mary Residential Project

O |0 (I [N[U|[K~ [N

Saket Courtyard Hospitality

Star Alubuild Private Limited

Y.G. Realty Private Limited

Domus Real Estate Private Limited (till December 15, 2010)

Cleva Builders and Developers Private Limited

Prowess Buildcon Private Limited

Design Plus Architecture Private Limited ( w.e.f. December 7, 2010)

DLF Green Valley (w.e.f. December 31, 2010)

(ii) Associates

S. No | Name of associates

Australian Resorts Limited

Ferragamo Retail India Private Limited ( till October 31,2010)

Giorgio Armani India Private Limited (till October 31,2010)

Islan Aviation Limited

Joyous Housing Limited

Kyoto Resorts YK

P.T Jawa Express Amanda Indah

Pamalican Island Holdings Inc

OO [([J[N[O|K~ [N~

Pandis (Thailand) Company Limited

Pansea Tourism Company Limited

Regional D & R Limited

Revlys SA

Seven Seas Resorts and Leisure Inc

Surin Bay Co. Limited

Villajena

Zeus Infrastructure Private Limited

Rapid Metro Rail Gurgaon Limited (w.e.f. May 27, 2010)

(iii) Key Management Personnel (of the Parent Company)

Name Designation Relatives (Relation)*

2)

Dr. K.P. Singh Chairman Ms. Renuka Talwar (Daughter)
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BUILDING INDIA

b) | Mr. Rajiv Singh Vice Chairman Ms. Kavita Singh (Wife),

Ms. Savitri Devi Singh (Daughter)
Ms. Anushka Singh (Daughter)

¢) | Mr. T.C. Goyal Managing Director Ms. Sharda Goyal (Wife)
d) | Ms. Pia Singh Whole Time Director Mr. Dhiraj Sarna (Husband)
e) | Mr. K. Swarup Sr. Executive Director | Ms Veena Swaroop (Wife)

Mr Manish Swarup (Son)

with whom there were transactions during the year

* Relatives of key management personnel (other than key management personnel themselves)

company) and their relatives :

(iv) Other enterprises under the control of the key management personnel (of the Parent

w
—
=]

Name of the company

A.S.G. Realcon Private Limited

Adampur Agricultural Farm

Adept Real Estate Developers Private Limited

AGS Buildtech Private Limited

Altamount Real Estate Developers Private Limited #

Angus Builders & Developers Private Limited

Antriksh Properties Private Limited

Anubhav Apartments Private Limited

\OOO\]O\U‘I-PL»JI\)HZ

Aquarius Builders & Developers Private Limited #

10 Arihant Housing Company*

11 Atria Partners

12 Bansal Development Company Private Limited

13 Belicia Builders & Developers Private Limited

14 Beryl Builders & Constructions Private Limited

15 Beverly Park Operation and Maintenance Services Private Limited

16 Buland Consultants & Investments Private Limited

17 Carreen Builders & Developers Private Limited (w.e.f. November 01, 2010)
18 Centre Point Property Management Services Private Limited

19 Ch.Lal Chand Memorial Charitable Trust

20 Cian Builders & Developers Private Limited

21 Desent Promoters & Developers Private Limited

22 Diana Retail Private Limited

23 Digital Talkies Private Limited ( till October 28 , 2010)

24 | Dilly Builders & Developers Private Limited

25 Dinky Builders & Developers Private Limited

26 DLF Brands Limited (w.e.f. November 01, 2010)

27 DLF Building & Services Private Limited

28 DLF Commercial Enterprises

29 DLF Foundation

30 DLF Investments Private Limited

31 DLF M.T.FBD Medical and Community Facility Charitable Trust

32 DLF Q.E.C. Educational Charitable Trust

33 DLF Q.E.C. Medical Charitable Trust

34 | DLF Raghvendra Temple Trust

35 Elanor Builders & Developers Private Limited

36 Elephanta Estates Private Limited

37 Enki Retail Private Limited (w.e.f. November 01, 2010)
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38 Eros Retail Private Limited (w.e.f. November 01, 2010)
39 Excel Housing Construction Private Limited

40 Exe. of The Estate of Lt. Ch. Raghvendra Singh
41 Exe. of The Estate of Lt. Smt. Prem Mohini

42 Family Idol Shri Radha Krishan Ji

43 Family Idol Shri Shiv Ji

44 Ferragamo Retail India Private Limited

45 Galena Builders & Constructions Private Limited
46 Gangrol Agricultural Farm & Otrchard

47 General Marketing Corporation

48 Giorgio Armani India Private Limited

49 Glaze Builders & Developers Private Limited #
50 Haryana Electrical Udyog Private Limited

51 Herminda Builders & Developers Private Limited
52 Hitech Property Developers Private Limited

53 Indira Trust

54 Ishtar Retail Private Limited

55 | Jhandewalan Ancillaries and Investments Private Limited
56 | Juno Retail Private Limited (w.e.f. November 01, 2010)
57 K. P. Singh HUF

58 Kapo Retail Private Limited (w.e.f. November 01, 2010)
59 Kohinoor Real Estates Company *

60 Krishna Public Charitable Trust

61 Lal Chand Public Charitable Trust

62 Lion Brand Poultries

63 Maaji Properties and Development Company *
64 | Madhukar Housing and Development Company *
65 Madhur Housing and Development Company *
66 Magna Real Estate Developers Private Limited

67 Mallika Housing Company *

68 Megha Estates Private Limited

69 Nachiketa Family Trust

70 Northern India Theatres Private Limited

71 P & S Exports Corporation

72 Pace Financial Services

73 Panchsheel Investment Company *

74 Panchvati Estates Private Limited

75 Parvati Estates Private Limited

76 Pia Pariwar Trust

77 Plaza Partners

78 Power Overseas Private Limited

79 Prem Traders & Investments Private Limited

80 Prem's Will Trust

81 Pushpak Builders and Developers Private Limited
82 R.R Family Trust

83 Raghvendra Public Charitable Trust

84 Raisina Agencies & Investments Private Limited
85 Rajdhani Investments & Agencies Private Limited
86 Realest Builders and Services Private Limited

87 Renkon Partners

88 Renuka Pariwar Trust
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89 Rhea Retail Private Limited (w.e.f. November 01, 2010)
90 Rod Retail Private Limited (w.e.f. November 01, 2010)
91 S & S Towel Private Limited

92 Sabre Investment Advisor India Private Limited

93 Sabre Investment Consultants LLP

94 Sagarika Real Estate Developers Private Limited #

95 Sambhav Housing and Development Company *

96 Sanidhya Constructions Private Limited #

97 Sarna Export International

98 Sarna Exports Limited

99 Sarna Property and Industry Private Limited

100 | Sidhant Housing and Development Company *

101 | Singh Family Trust

102 | Sketch Investment Private Limited

103 | Smt.Savitri Devi Memorial Charitable Trust

104 | Solace Housing and Construction Private Limited

105 | Solange Retail Private Limited

106 | Sudarshan Estates Private Limited

107 | Sukh Sansar Housing Private Limited

108 | Sukomal Builders & Developers Private Limited #

109 | Sulekha Builders & Developers Private Limited #

110 | Super Mart One Property Management Services Private Limited
111 | Super Mart Two Property Management Services Private Limited
112 | Trinity Elastomers Private Limited

113 | Trinity Housing and Construction Company *

114 | Udyan Housing and Development Company *

115 | Ultima Real Estate Developers Private Limited #

116 | Universal Management & Sales Private Limited

117 | Upeksha Real Estate Developers Private Limited #
118 | Uplift Real Estate Developers Private Limited #

119 | Urva Real Estate Developers Private Limited

120 | Uttam Builders and Developers Private Limited

121 | Uttam Real Estates Company *

122 | Vishal Foods and Investments Private Limited

123 | Yashika Properties and Development Company *

* A private company with unlimited liability.
# Subsequent to the year end these entities were merged (effective from 03 November 2010) in Adept
Real Estate Developer Private Limited as per the order of the Hon'ble Court of Delhi dated 27th
September, 2010.

( in lacs)

b)

The following transactions were carried out with related parties in the ordinary course of business
(net of Service tax, if any)

Description Joint Ventures and | Key Management | Enterprises over which
Associates # Personnel (KMP) and | KMP is able to
their relatives exercise significant

influence
2011 2010 2011 2010 2011 2010
Sale of assets - 7,500.00 0.66 - - -
Sale of land and material 323.15 - - - - -
Interest received 2256.48 456.08 - - 60.50 -
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Rent and licence fee received 462.33 - - - 653.10 586.38
Directors remuneration - - 2,166.72 2,591.26 - -
Salary - - 289.31 263.84 - -
Expenses recovered 0.50 288.45 - - 3.63 49.43
Expenses paid - 166.75 29.74 - 2,653.63 984.24
Payment for construction 1,220.69 6,250.71 - - - -
work
Rent paid - - 26.64 21.03 311.11 208.22
Loan taken 174.85 | 10,261.14 - - - -
Loan refunded 1,581.00 | 10,037.00 - - - -
Interest paid 22511 | 1,096.72 - - 153.86 -
Miscllaneous receipts 1053.50 2.60 12.64 - 1,201.74 260.37
(Income)
Loans and advances given 1,459.84 773.78 - - 313.51 -
Loans refunded back 2,423.08 249.50 - - 141.93 -
Advances given 4,300.00 |  3,731.00 - - - -
Advances received 750.00 - - - - -
Advance received under - | 10,800.00 2177.72 1,181.73 12.28 -
agreement to sell
Guarantees given - | 7,050.05 - - - -
Sale of constructed properties - - - - - | 100,656.74
Purchase of land and material 184.64 - - - 1.73 34.34
Purchase of development - - - - - | 40,575.10
rights
Purchase of investments - - - - - | 159,700.00
Cancellation of sale of - - - - 187.75 -
properties
 in lacs)
¢) | Balance at the end of the year
Description Joint Ventures and | Key Management | Enterprises over
Associates # Personnel (KMP) and | which KMP is able to
their relatives exercise  significant
influence
2011 2010 2011 2010 2011 2010
Investments* 7,934.06 | 8,914.31 - - 818.85 174.30
Earnest money and part - - - - 261.50 235.44
payments under agreement
to putchase land/
constructed properties
Advance  received  under - - 5,382.16 3,201.07 - -
agreement to sell
Creditors/payables 13,227.11 | 11,485.98 231.86 175.00 106.41 5.02
Managerial commission - - 800.00 -
payable 1,322.35 -
Loans  (liability)-Unsecured -1 2,200.08 - - - -
loan
Security deposit given - - - - - 0.06
Security deposit received - - - - 1,305.95
Advances/Amount 25,963.88 | 17,660.08 - - - -
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recoverable
Guarantees given 7,050.05 7,050.05 - - -
Loans and interest receivable 1,047.19 3,090.26 - - 2,515.91
Sundry debtors 323.40 - 0.82 - 745.39
# Complete transactions have been reported before inter group elimination.
* Excluding profit.
Above includes the following material transactions:
(% in lacs)
Description Joint Ventures/ Associates
Transactions during the year | Name of the entity 2011 2010
Sale of fixed assets Saket Courtyard Hospitality - 7,500.00
Sale of land and material Star Alubuild Private Limited 323.15 -
Interest received Delanco Real Estate Private Limited 124.23 165.40
Kujjal Builders Private Limited 94.54 83.70
Joyous Housing Limited 697.53 91.37
Ferragamo Retail India Private Limited 36.55 111.11
Saket Courtyard Hospitality 1,201.10 -
Rent and licence fee received Ferragamo Retail India Private Limited 159.62 -
Girogio Armani India Private Limited 302.71 -
Expenses recovered DLF Limitless Developers Private Limited - 244.99
DLF Projects Limited (formerly DT Projects - 26.18
Limited)
Prowess Buildcon Private Limited 0.50
Expenses paid Delanco Real Estate Private Limited - 165.00
Payment for construction work | DLF Projects Limited (formerly DT Projects - 4,755.43
Limited)
Star Alubuild Private Limited 1220.69 1,495.28
Loan taken Delanco Real Estate Private Limited 174.85 261.14
DLF Limitless Developers Private Limited - | 10,000.00
Loan refunded Delanco Real Estate Private Limited 1,581.00 37.00
DLF Limitless Developers Private Limited - | 10,000.00
Interest paid Delanco Real Estate Private Limited 225.11 286.44
DLF Limitless Developers Private Limited - 810.28
Miscellaneous receipts (income) | DLF Limitless Developers Private Limited - 2.10
Girogio Armani India Private Limited 935.36 -
Loans and advances given Kujjal Builders Private Limited - 253.50
Delanco Real Estate Private Limited 89.33 316.50
DLF Gayatri Home Developers Private 70.38 203.50
Limited
Prowess Buildcon Private Limited 1,300.00 -
Loans refunded back Delanco Real Estate Private Limited 1,413.01 249.50
Ferragamo Retail India Private Limited 887.07 -
Advances given Joyous Housing Limited 4,300.00 3,731.00
Advances received Prowess Buildcon Private Limited 750 -
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Advance received under DLF Limitless Developers Private Limited - | 10,800.00
agreement to sell
Guarantees given Kujjal Builders Private Limited - 5,950.00
Giorgio Armani India Private Limited - 1,100.05
Purchase of land and materials Star Alubuild Private Limited 184.64 -
(X in lacs)
Balance at the end of the | Name of the entity 2011 2010
year
Sundry Debtors Star Alubuild Private Limited 323.15 -
Investments Surin Bay Co. Limited 4,257.73 4,130.01
Revlys SA 984.81 977.72
Seven Seas Resort & Leisure Inc 1,724.02 1,711.60
Creditors/payables DLF Limitless Developers Private Limited 10,800.00 | 10,800.00
Loans (liability)-unsecured loan Delanco Real Estate Private Limited - 2,2006.08
Advances/amount recoverable Joyous Housing Limited 16,032.18 | 11,022.24
Saket Courtyard Hospitality 7,078.15 6,041.60
Guarantees given Kujjal Builders Private Limited 5,950.00 5,950.00
Giorgio Armani India Private Limited 1,100.05 1,100.05
Loans and interest receivable Delanco Real Estate Private Limited - 1,323.69
Kujjal Builders Private Limited 835.08 825.40
Ferragamo Retail India Private Limited - 854.18
(X in lacs)
Description Enterprises over which KMP is able to exercise significant
influence
Transactions during the year | Name of the entity 2011 2010
Interest received DLF Brands Limited 55.36 -
Rent and licence fee received DLF Assets Private Limited - 586.38
DLF Brands Limited 125.03 -
Ferragamo Retail India Private Limited 144.99 -
Giorgio Armani India Private Limited 228.27 -
Reha Retail Private Limited 67.52 -
Expenses recovered DLF Assets Private Limited - 0.08
Caraf Builders & Constructions Private - 43.18
Limited
DLF Brands Limited 1.63 -
DLF Building & Services Private Limited 1.97 -
Expenses paid DLF Assets Private Limited - 190.78
DLF Brands Limited 1,149.70 -
Pace Financial Services 4.56 4.56
DLF Foundation 1,017.00 787.49
Rent paid DLF Q.E.C. Medical Charitable Trust 39.87 14.20
DLF Q.E.C. Educational Charitable Trust 79.23 18.93
Realest Builders and Services Private Limited 0.50 5.39
DLF Info City Developers (Chandigarh) - 168.81
Limited
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DLF Commercial Enterprises 58.99 -
Renkon Partners 71.62 -
Interest paid Lal Chand Public School 44.87 -
DLF Q.E.C. Educational Charitable Trust 94.64 -
Miscellaneous receipts (income) | Atria Partners 260.03 -
DLF Commercial Enterprises 271.07 -
Renkon Partners 366.18 -
DLF Assets Private Limited - 227.78
Caraf Builders & Construction Private - 31.08
Limited
Cancellation of sales of DLF Q.E.C. Educational Charitable Trust 119.50 -
properties
Lal Chand Public School 50.75 -
Investments made Caraf Builders & Construction Private - | 1,59,700.00
Limited
Loans and advances given Lal Chand Public School 25.00 -
Solange Retail Private Limited 288.51 -
Loans refunded back Lal Chand Public School 25.00 -
Solange Retail Private Limited 116.93 -
Sale of constructed properties DLF Assets Private Limited - | 100,656.74
Purchase of land and material DLF Building & Services Private Limited 14.01 34.34
Purchase of development rights | DLF Assets Private Limited - | 40,575.10
( in lacs)
Description Enterprises over which KMP is able to exercise significant
influence
Balance at the end of the | Name of the entity 2011 2010
year
Sundry Debtors DLF Brands Limited 92.46 -
Ferragamo Retail India Private Limited 106.05 -
Giorgio Armani India Private Limited 156.06 -
DLF Commercial Enterprises 81.19 -
Investments Digital Talkies Private Limited - 169.18
DLF Brands Limited 800.00 -
Earnest money and part DLF Building & Services Private Limited 227.23 201.17
payments under agreement to
purchase land/ constructed
properties
Creditors/payables DLF Brands Limited 84.81 -
DLF Q.E.C. Educational Charitable Trust 7.17 0.77
DLF Building & Services Private Limited 0.49 0.94
DLF Q.E.C.Medical Charitable Trust 3.42 -
Plaza Partners 2.84 2.84
Security deposit received DLF Brands Limited 400.86 -
Ferragamo Retail India Private Limited 147.56 -
Giorgio Armani India Private Limited 259.46 -
Solange Retail Private Limited 157.03 -
Reha Retail Private Limited 146.06 -
Loans and interest receivable DLF Brands Limited 2,486.33 -
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(X in lacs)
Description Key Management Personnel (KMP) and their relatives
Transactions during the year Name of the KMP and their 2011 2010
relatives
Sale of fixed asstes Mr. T.C. Goyal 0.66 -
Miscellaneous receipts (income) Dr. K.P. Singh 7.70 -
Ms. Pia Singh 4.94 -
Directors remuneration paid Dr. K.P. Singh 372.36 500.66
Mr. Rajiv Singh 544.01 543.17
Mr. K Swarup 289.57 393.19
Mr. T.C. Goyal 0631.73 831.70
Ms. Pia Singh 329.08 322.54
Salary Ms. Renuka Talwar 201.00 230.00
Ms. Savitri Devi Singh 73.31 -
Rent paid Mrs. Veena Swarup 26.64 21.63
Expenses paid Mr. Dhiraj Sarna 29.74 -
Advance received under agreement to sell Mr. T.C. Goyal - 302.76
Mrs. Sharda Goyal 14.37 437.08
Mr. Dhiraj Sarna - 24417
Mr. K. Swarup 12.17 144.47
Mr Rajiv Singh 936.60 -
Mr Manish Swarrop 191.48 -
Ms. Pia Singh 937.02 -
Balance at the end of the year 2011 2010
Creditors/ amounts payable Mr. Rajiv Singh 25.62 -
Mr. K Swarup 91.14 175.00
Ms. Renuka Talwar 100.00 -
Managerial commission payable Dr. K.P. Singh 250.00 398.59
Mr. Rajiv Singh 250.00 398.76
Mr. T.C. Goyal 200.00 400.00
Ms. Pia Singh 100.00 125.00
Advance received under agreement to sell Mzr. T.C. Goyal 302.77 302.76
Mrs. Sharda Goyal 455.23 437.08
Mt. Dhiraj Sarna 2,184.21 2,184.21
Mr Rajiv Singh 936.60 -
Ms. Pia Singh 937.02 -
Sundry debtors Ms. Pia Singh 0.82 -

8. The Group is primarily engaged in the business of colonisation and real estate development, which as per Accounting
Standard 17 on ‘Segment Reporting’ is considered to be the only reportable business segment. The Group is primarily
operating in India which is considered as a single geographical segment.

9. Information to be disclosed in accordance with AS 19 on ‘Leases’

A. Assets given on lease *

® in
lacs)
Class of assets Gross block Depreciation Accumulated
as on March 31, for the year | depreciation as on
2011 2010-11 March 31, 2011
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i) Fixed assets
Land and building including interiors 1,117,065.99 26,937.37 74,613.53
i) Current assets
(Constructed buildings including land and related
equipments)
Lease hold 52.12 1,001.96
Free hold 241.62 812.22

*includes partly self occupied

i) Operating lease

The Company has leased facilities under non- cancelable operating leases. The future minimum lease payment

receivables in respect of these leases as at March 31, 2011 are:

(% in lacs)
Particulars 2011 2010
Upto one year 107,200.77 96,871.96
Two to five years 92,693.19 86,159.57
More than five years 2,666.20 3,693.07
202,560.16 186,724.60
Figures disclosed above are gross of eliminations
ii) Finance lease
The minimum finance lease payments for the initial lease period are as under: ( in lacs)
Particulars 2011 2010
Principal
Not later than one year 311.59 274.88
Later than one year but not later than five years 1,908.15 2,197.55
Later than five years 656.58 672.33
Interest
Not later than one year 399.55 442.70
Later than one year but not later than five years 1,010.10 1,409.65
Later than five years 54.56 54.56
B. Assets taken on lease
i) Operating lease
The minimum operating lease payments for the initial lease period are as under: (% in lacs)
Particulars 2011 2010
Not later than one year 5,804.43 5,393.13
Later than one year but not later than five years 14,847.61 10,093.43
Later than five years 16,600.54 8,709.90
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Lease payment made during the year recognised in the 7,439.49 6,591.72
statement of profit and loss account
Sub-lease payment received recognized in the statement of 1,000.07 682.53
profit and loss account

Figures disclosed above are gross of eliminations

In respect of DT Cinemas Ltd (now merged with DLF Utilities Limited , a subsidiary of DLF Limited),
the buildings for ‘Multiplex Theatres’ are taken on lease with the initial lease terms ranging from 3 to 4.5
years. These leases are further renewable subject to enhancement of rent by 10% on the expiry of the lease
period. There are no restrictions imposed for sub-leasing as per the lease arrangement. The Company sub
leases the areas in the multiplexes for food courts,

ii) Finance lease

The minimum finance lease payments for the initial lease period are as under: (% in lacs)
Particulars 2011 2010
Principal
Not later than one year 79.04 26.89
Later than one year but not later than five years 70.80 18.87
Interest
Not later than one year (1.36) 5.05
Later than one year but not later than five years - 0.35

10. Employees Stock Option Scheme, 2006 (ESOP)

a) During the year ended March 31, 2007, the Company had announced an Employee Stock Option
Scheme (the “Scheme”) for all eligible employees of the Company, its subsidiaties, joint ventures and
associates. Under the Scheme, 17,000,000 equity shares have been earmarked to be granted under the

Scheme and the same will vest as follows:

Block I Block IT Block III
Year 2 Year 4 Year 6
10% of the total grant 30% of the total grant 60% of the total grant

Pursuant to the above Scheme, the employee will have the option to exercise the right within three years

from the date of vesting of shares at I 2 per share, being its exercise price.

b) As per the Scheme, the Remuneration Committee has granted options as per details below :-

Grant No. Date of grant Number of options Outstanding options
granted as on March 31, 2011
(Net of options

exercised/forfeited)

I June 27, 2007 3,734,057 2,206,250
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(3,734,057) (2,461,680)
11 October 10, 2007 308,077 106,183
(308,077) (129,883)

111 July 01, 2008 1,645,520 1,083,272
(1,645,520) (1,321,860)

v October 10, 2008 160,059 77,954
(160,059) (87,620)

% July 01, 2009 3,355,404 2,976,654
(3,355,404) (3,300,441)

VI October 10, 2009 588,819 511,212
(588,819) (520,860)

According to the Guidance Note 18 on “Share Based Payments” issued by ICAIL % 5,039.89 lacs have
been provided during the year as proportionate cost of ESOPs.

¢) Outstanding stock options for equity shares of the company under the “Employees Stock Option

Scheme™:
Particulars 2011
Grant | Date of grant | Exercise price | Numbers Number of Total
No 4 outstanding | options committed
to be granted in
the future
I July 1, 2007 2 2,206,250 - 2,206,250
(2,461,680) () (2,461,680)
II October 10, 2007 2 106,183 - 106,183
(129,883) () (129,883)
I | July 01,2008 2 1,083,272 1,083272
(1,321,860) () (1,321,860)
v October 10, 2008 2 77,954 - 77,954
(87,620) () (87,620)
\Y July 01, 2009 2 2,976,654 - 2,976,654
(3,300,441) () (3,300,441)
VI October 10, 2009 2 511,212 --- 511,212
(520,860) () (520,860)

d) In accordance with the guidance note - 18 “Share based payments” issued by ICAI the following
information relates to the stock options granted by the Company.

2011
Particulars Stock Range of | Weighted- Weighted-
options exercise average average
(numbers) prices exercise remaining
® prices contractual life
® (years)
Outstanding, beginning of the year 7,822,344 2 - -
(5,529,335) (2) ©) ©)

F 143



DLF LIMITED

Schedules forming part of the Consolidated Financial Statements for the year ended March 31, 2011

A
DLF::.

BUILDING INDIA
SCHEDULE: 24 NOTESTO THE CONSOLIDATED FINANCIAL STATEMENTS (Contd.)

Add: Granted during the year - 2 2 -
(3,944,223) ©) ©) ©)
Less: Forfeited during the year 709,035 2 2 -
(1,311,546) @ @) ©)
Less: Exercised during the year 151,784 2 2 -
(270,637) ©) ©) ©)
Less: Lapsed during the year - - - -
©) ©) ©) )

Outstanding, end of the year 6,961,525 2 2 4.13

(7,822,344) 2 2 (5.05)
Exercisable at the end of the year 57,825 2 2 -
(69,031) @) @) ©)

e) The following table summarizes information about stock options outstanding as at March 31, 2011:

Range of Options outstanding Options exercisable
exercise Numbers Weighted Weighted Numbers Weighted
price ) average average average exercise
remaining | exercise price price ()
contractual )
life
2 6,961,525 4.13 2 57,825 2
@) (7,822,344) (5.05) @ (69,031) @

(Figures in brackets pertain to previous year)

The Company has calculated the employee compensation cost using the intrinsic value of the stock options
measured by a difference between the fair value of the underline equity shares at the grant date and the
exercise price. Had compensation cost been determined in a manner consistent with the fair value method,
based on Black — Scholes model, the employees compensation cost would have been lower by I 485.75 lacs
and proforma profit after tax would have been I 164,285.27 lacs (higher by < 324.39 lacs). On a proforma
basis, the basic and diluted earnings per share would have been < 9.68 and ¥ 9.66 respectively.

The fair value of the options granted is determined on the date of the grant using the “Black-Scholes option
pricing model” with the following assumptions:

Particulars Grant | Grantll | Grantlll | Grant IV | Grant | Grant VI
1 A%

Dividend yield (%) 0.28 0.28 0.57 0.73 0.86 0.64

Expected life (no of years) 6.50 6.50 5.50 5.50 5.50 5.50

Risk free interest rate (%) 8.37 8.09 9.46 8.17 6.75 7.26

Volatility (%) 82.30 82.30 52.16 59.70 86.16 81.87

11. Cash Settled Options

a) Under the Employee shadow option scheme, employees are entitled to get cash compensation based on the
average market price of equity share of the Company, upon exercise of shadow option on a future date. As
per the scheme, Shadow options will vest as follows:-

Trench

Date of Grant Vesting at

the end

Vesting at
the end

Vesting at
the end

Vesting at
the end
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of year 2 of year 3 of year 4 of year 7

I July 1, 2007* 50% - 50% -

II September 1, 2007* 50% - 50% -

111 May 01, 2008* 50% - 50% -

I\Y July 01, 2008* 50% 50% - -

v October 10,2008* 50% 50% - -

VI July 01, 2009 100% - - -
VII August 01, 2010 - - - 100%

b) Details of outstanding options and the expenses recognized under the employee shadow option scheme
/employee phantom options scheme is as under:-

No of Exercise Average Fair value of | Total expenses | Liability as on
Shadow price market price shadow charged to March 31, 2011
options option Profit and (Included in

outstanding Loss Account Schedule 14-
as on March (Included in Provision -
31, 2011 Schedule-17 - Employee
Employee Benefits)
benefits)

(No.) T/Option Z/Option Z/Option T in lacs ¥ in lacs

1,552,498 2 232.08 230.08 428.03 1,998.25
(1,460,740) @) (307.15) (305.15) (2,290.29) (2,443.61)

(Figures in brackets pertain to previous year)

* For trench I, 11, I11, IV and V, 50% options have already been vested, hence remaining 50% are disclosed
above.

12. Investment in Joint Ventures

Theinterest of the Group in major Joint Venturesislisted below:
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S. No | Joint venture Location | Principal activities Ownership
interest
1 Kujjal Builders Private Limited New Delhi | Construction and development 50%
of hotels
2 Delanco Real Estate Private New Delhi | Real estate consulting and 50%
Limited (till December 15, 2010) brokerage
3 Mount Mary Residential Projects | Mumbai | Development and construction 50%
of residential projects
4 DLF Limitless Developers New Delhi | Construction and development 50%
Private Limited of townships
5 GSG DRDL Consortium Hyderabad | Development and construction 50%
of shopping Malls
6 DLF Gayatri Home Developers | Hyderabad | Development and construction 50%
Private Limited of residential projects
7 DLF SBPL Developers Private New Delhi | Construction and development 50%
Limited of townships
8 Banjara Hills Hyderabad Hyderabad | Development and construction 50%
Complex of shopping mall
9 Star Alubuild Private Limited Gurgaon | Construction and 36.40%
manufacturer of construction
material
10 Y.G. Realty Private Limited Gurgaon | Development and construction 50%
of commercial projects
11 Domus Reat Estate Private New Delhi | Development and construction 50%
Limited (till December 15, 2010) of residential projects
12 Cleva Builders and Developers New Delhi | Real estate business 50%
Private Limited
13 Prowess Buildcon Private New Delhi | Development and construction 50%
Limited of residential projects
14 Saket Courtyard Hospitality Gurgaon | Hotel operations 50%
15 Design Plus Architecture Private | New Delhi | Architecture of projects 50%
Limited (w.e.f. December 15,
2010)
16 DLF Green Valley (w.c.f New Delhi | Development and construction 50%
December 31, 2010) of residential projects
13. Contingent liabilities not provided for (X in lacs)
Particulars 2011 2010
a) Guarantees on behalf of third parties 9,919.23 14,527.08
b) Claims against the Group (including unasserted claims) not 23,288.71 19,534.15
acknowledged as debts *
¢) Demand in excess of provisions (pending in appeals):
Income-tax 201,426.11 58,924.54
Other taxes 22,769.40 25,723.82
d) Letter of credit issued on behalf of the group 60.57 -
e) Liabilities under export obligations in EPCG scheme 3,333.69 1,097.61
f) Miscellaneous 18.57 -

* Interest on certain claims may be payable as and when the outcome of the related claim is determined and
has not been included above.
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 in lacs)
14. 2011 2010
Capital expenditure commitments 46,191.73 584,006.14

15.  Silvetlink Resorts Limited (formetly Silvetlink Holding Limited) (“Silvetlink), had certain previous
shareholders who had claims against Silverlink which include repurchase of shares held by the
shareholders in exchange for secured convertible notes to be issued by Silverlink. These claims originated
in the years prior to acquisition of Silverlink by the Company. Following the judgments of the High Court
of Singapore dated 26 April 2010 and 26 August 2010 in Suit No. 834 of 2005/W, the Company preferred
to challenge the judgment and initiated legal proceedings. The claims of the plaintiffs had been fully
provided for as at December 31, 2010. However, subsequently the parties to the Suit resolved all
outstanding matters as a full and final settlement between them pertaining to the said suit and connected
legal proceedings and executed a settlement agreement dated 28 February 2011. In terms of the
settlement agreement, the Company paid the plaintiffs to the Suit the aggregate sum of USD 33.80 mn
(inclusive of pre-judgment and post-judgment interest) in full and final satisfaction of the judgment sum in
the said suit and simultaneously completed the transfer of shares as agreed in the share repurchase
agreement with plaintiffs.

16. Auditors of Silverlink Resorts Limited (formetly Silvetlink Holding Limited) (“Silvetlink”) have qualified
their report in respect of the balances in translation reserve and accumulated losses brought forward from
the financial year ended 31 December 2004 as these are yet to be fully reconciled. These reconciliations
pertain to prior to acquisition of Silverlink by the Company. The management of Silverlink is of the
opinion that these reconciliation, if any, will not have any impact on the net worth of the Company.
Further, the difference, if any, in reconciliation will interalia, change only the balance in translation reserve
and accumulated brought forward losses pertaining to pre acquisition of Silverlink.

17. Income tax and other matters

a) On March 25, 2011, the Company received an Appellate order from CIT (Appeals) in respect of the
AY 2006-07. As per this appeal order, the Appellate Authority has given significant relief under the
vatious items resulting reducing the demand from I 48,274.34 lacs to X 7,314.24 lacs.

The Company has further filed an appeal before the Income Tax Appellate Tribunal (ITAT), Delhi
against the appellate’s order for the remaining demand of X 7,314.24 lacs.

Based on the advice from the independent tax experts, the Group is confident that this balance
demand of tax will also not be sustained by the Appellate Authorities. Pending the order of ITAT, this
balance demand of X 7,314.24 lacs have been disclosed as contingent liability.

b) During the year ended March 31, 2011, the Company and two of its subsidiaries received two
judgements from the Hon’ble High Court of Punjab and Haryana cancelling the release / sale deed of
land relating to two / IT SEZ / IT Park projects in Gurgaon. The Company and its subsidiaries have
filed Special Leave Petitions challenging the order in the Hon’ble Supreme Court of India.

Based on the advice of the independent legal counsel, the Company and its subsidiaries have a
reasonably strong likelihood of succeeding before the Hon’ble Supreme Court, Pending the final
decision on the matter, no adjustment has been done in these consolidated financial statements.

¢) Subsequent to the year ended March 31, 2011, the Company received an assessment order for AY
2008-09 from the Income Tax Authorities, creating an additional demand of I 54,684.97 lacs out of
which, T 48,723 lacs pertains to demand on account of disallowance of SEZ profit u/s 80IAB of
Income Tax Act. During the year, the Group had also received similar demands on account of
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disallowance of SEZ profits in two of its subsidiaties totaling I 115,618.78 lacs. The respective

companies have challenged / ate challenging these orders with the appropriate authorities.

Based on the advice from the independent tax experts, the Group is confident that the additional
demand so created will not be sustained. Pending the order of the Appellate Authorities, no provision
has been made in current year financial statements for the additional tax so demanded and same has
been disclosed as a contingent liability.

18. Consolidated financial statements comprise the financial statements of DLF Limited and its subsidiaries, Joint

ventures and associates during the year ended March 31, 2011 listed below:

A) Subsidiaries

i) Subsidiaries having accounting year ended March 31, 2011 with the percentage of ownership of DLF Group.

Sl. No Name of entity Country of Proportion of
Incorporation | ownership(%)
asat March
31, 2011
1 Aadarshini Real Estate Developers Private Limited India 100.00
2 Abhigyan Builders & Developers Private Limited (w.e.f November India 94.43
10,2010)
3 Abhirg] Real Estate Private Limited India 100.00
4 Adelie Builders & Developers Private Limited India 100.00
5 Adeline Builders & Developers Private Limited (w.e.f December India 90.10
7,2010)
6 Adrienne Builders & Constructions Private Limited ## India 100.00
7 Alastair Builders & Developers Private Limited ## India 100.00
8 AltaBuilders & Developers Private Limited India 100.00
9 Alvernia Limited Cyprus 100.00
10 Alvita Builders and Developers Private Limited India 100.00
11 Americus Real Estate Private Limited India 100.00
12 Amishi Builders & Developers Private Limited India 100.00
13 Amoda Builders & Developers Private Limited ## India 100.00
14 Amon Builders & Developers Private Limited (till December 3, India 100.00
2010) *
15 Anjuli Builders And Developers Private Limited ###### India 100.00
16 Annabel Builders & Developers Private Limited India 51.00
17 Argent Holdings Limited British Virgin 100.00
Islands
18 Ariadne Builders & Developers Private Limited (w.e.f September India 99.99
9,2010)
19 Armand Builders & Constructions Private Limited (w.e.f December India 90.10
7,2010)
20 Baakir Real Estates Private Limited (w.e.f September 6,2010) India 100.00
21 Balgji Highways Holding Private Limited (w.e.f May 15, 2010) India 51.00
22 Bedelia Builders & Constructions Private Limited India 100.00
23 Benedict Estates Developers Private Limited (w.e.f November India 94.43
10,2010)
24 Berenice Real Estate Private Limited India 100.00
25 Beverly Park Maintenance Services Limited India 100.00
26 Bhamini Real Estate Developers Private Limited India 100.00
27 Bhoruka Financial Services Limited India 99.68
28 Breeze Constructions Private Limited India 100.00
29 Cachet Real Estates Private Limited (w.e.f December 7,2010) India 90.10
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30 Calantha Builders & Developersd Private Limited ###### India 100.00
31 CallistaBuilders & Constructions Private Limited ## India 100.00
32 Calvine Builders & Constructions Private Limited (w.e.f December India 90.10
7,2010)
33 Caraf Builders & Constructions Private Limited India 100.00
34 Careen Builders & Developers Private Limited (till October 31, India 100.00
2010) *
35 Caressa Builders & Const Private Limited ###H India 100.00
36 Catriona Builders & Constructions Private Limited India 100.00
37 Cee Pee Maintenance Services Limited India 100.00
38 Chakradharee Estates Developers Private Limited (w.e.f November India 94.43
10,2010)
39 Chandrajyoti Estate Developers Private Limited India 100.00
40 City Icon Limited (till April 27, 2010) * Cyprus 100.00
41 Comfort Buildcon Private Limited India 100.00
42 CyrillaBuilders & Constructions Limited India 100.00
43 Dae Real Estates Private Limited (w.e.f November 10,2010) India 94.43
44 Dalmia Promoters and Developers Private Limited India 100.00
45 Dankuni World City Limited India 100.00
46 Delanco Home & Resorts Private Limited India 100.00
47 Delanco Real Estate Private Limited (w.e.f. December 16, 2010) India 100.00
(Note 1)
48 Delanco Realtors Private Limited India 100.00
49 Deltaland Buildcon Private Limited India 100.00
50 Deltaland Real Estate Private Limited (w.e.f. December 7,2010) India 90.10
51 DHDL Wind Power Private Limited India 100.00
52 Dhoomketu Builders & Developers Private Limited India 100.00
53 Digital Talkies Private Limited (w.e.f. October 29,2010) India 61.20
54 Diwakar Estates Limited India 100.00
55 DLF Ackruti Info Parks (Pune) Limited India 67.00
56 DLF Aspinwal Hotels Private Limited India 90.00
57 DLF Assets Private Limited India 100.00
58 DLF Brands Limited (till October 31, 2010) * India 100.00
59 DLF Business Hotels Ventures Private Limited (till September 29, India 100.00
2010) *
60 DLF City Centre Limited India 100.00
61 DLF City Centre Limited (till April 27, 2010) * Cyprus 100.00
62 DLF Cochin Hotels Private Limited India 100.00
63 DLF Comfort Hotels Private Limited India 100.00
64 DLF Commercial Complexes Limited ## India 100.00
65 DLF Commercia Developers Limited India 100.00
66 DLF Construction Limited (formely DLF Projects Limited ) India 100.00
67 DLF Cyber City Developers Limited. India 100.00
68 DLF Developers Limited India 100.00
69 DLF Emporio Restaurants Limited India 100.00
70 DLF Estate Developers Limited India 100.00
71 DLF Exotica Hotels Private Limited India 100.00
72 DLF Financial ServicesLimited India 100.00
73 DLF Finvest Limited India 100.00
74 DLF Food Courts Private Limited ## India 100.00
75 DLF Garden City Indore Private Limited India 51.00
76 DLF Global Hospitality Limited Cyprus 100.00
77 DLF Golf Resort Limited India 100.00
78 DLF Gurgaon Developers Limited India 100.00
79 DLF Haryana SEZ (Ambala) Limited India 100.00
80 DLF Haryana SEZ (Gurgaon) Limited India 100.00
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81 DLF Hilton Hotels (Mysore) Private Limited India 74.00
82 DLF Home Developers Limited India 100.00
83 DLF Homes Ambala Private Limited India 100.00
84 DLF Homes Durgapur Private Limited ### India 100.00
85 DLF Homes Goa Private Limited India 100.00
86 DLF Homes Kokapet Private Limited India 100.00
87 DL F Homes Panchkula Private Limited India 51.00
88 DLF Homes Pune Private Limited India 100.00
89 DLF Homes Rajapura Private Limited India 51.00
90 DLF Homes Services Private Limited India 100.00
91 DLF Hospitality and Recreational Limited India 100.00
92 DLF Hotel Holdings Limited India 100.00
93 DLF Hotels & Apartments Private Limited India 100.00
94 DLF Hotels & Hospitality Limited (formerly DLF Hilton Hotels India 74.00
Limited)
95 DLF Housing & Construction Limited #### India 100.00
96 DLF India Limited (formerly DLF Universal Limited) India 90.10
97 DLF Info City Developers (Chandigarh) Limited India 100.00
98 DLF Info City Developers (Chennai) Limited India 100.00
99 DLF Info City Developers (Kolkata) Limited India 100.00
100 | DLF Info Park Developers (Chennai) Limited India 100.00
101 | DLF InfraHolding Limited #### India 100.00
102 DLF Inns Limited India 100.00
103 | DLF International Holdings Pte Limited Singapore 100.00
104 | DLF International Hospitality Corp British Virgin 100.00
Idlands
105 | DLF Jaipur Convention Center Private Limited (till September 29, India 100.00
2010) *
106 | DLF Land Limited #### India 100.00
107 | DLF Luxury Hotels Limited India 100.00
108 DLF Metro Limited India 100.00
109 DLF New Delhi Convention Center Limited India 100.00
110 | DLF New Gurgaon Homes Developers Private Limited India 94.43
111 | DLF New Gurgaon Offices Developers Private Limited India 100.00
112 | DLF New Gurgaon Retail Developers Private Limited India 100.00
113 | DLF Phase- 1V Commercia Developers Limited India 100.00
114 | DLF Pramerica Life Insurance Company Limited India 74.00
115 DL F Premium Homes Private Limited #### India 100.00
116 | DLF ProjectsLimited (formerly DT Projects Limited) India 100.00
117 | DLF Property Developers Limited India 100.00
118 DLF Real Estates Builders Limited India 100.00
119 DL F Recreational Foundation Limited India 85.00
120 DLF Residential Builders Limited India 100.00
121 | DLF Residential Developers Limited India 100.00
122 | DLF Residential Partners Limited India 100.00
123 | DLF Retail Services Limited ## India 100.00
124 | DLF Service Apartments Limited India 100.00
125 | DLF Services Limited ### India 100.00
126 | DLF SEZ Developers Limited ##### India 100.00
127 | DLF Southcourt Hotels Private Limited (till September 29, 2010) * India 100.00
128 | DLF Southern Homes Private Limited India 51.00
129 | DLF Southern Towns Private Limited India 51.00
130 | DLF Telecom Limited India 100.00
131 | DLF Trust Management Pte Limited Singapore 100.00
132 | DLF Universal Limited (formerly DLF Retail Developers Limited) India 100.00
133 | DLF Utilities Limited India 99.99

F 150




DLF LIMITED

Schedules forming part of the Consolidated Financial Statements for the year ended March 31, 2011

A
DLF::.

BUILDING INDIA
SCHEDULE: 24 NOTESTO THE CONSOLIDATED FINANCIAL STATEMENTS (Contd.)
134 | DLF Wind Power Private Limited (formerly Bestvalue Housing & India 100.00
Constrctions Private Limited)
135 | Domus Real Estates Private Limited (w.e.f. December 16,2010) India 100.00
136 | Domus Realtors Private Limited (w.e.f. December 7,2010) India 90.10
137 DT Cinemas Limited ### India 100.00
138 Eastern India Powertech Limited India 100.00
139 | Edward Keventer (Successors) Private Limited India 100.00
140 | EilaBuilders & Developers Private Limited India 100.00
141 | ElviraBuilders & Constructions Private Limited (w.e.f. December India 90.10
7,2010)
142 | Enki Retail Private Limited (till October 31, 2010) * India 100.00
143 | Eros Retail Private Limited (till October 31, 2010) * India 100.00
144 | Falguni Builders Private Limited India 100.00
145 | Faye Builders & Constructions Private Limited (w.e.f. December India 90.10
7,2010)
146 | First City Real Estate Private Limited (w.e.f. December 7,2010) India 90.10
147 | HoraReal Edtate Private Limited (w.e.f. December 7,2010) India 90.10
148 | Fonton Limited British Virgin 100.00
Idands
149 | Galaxy Mercantiles Limited India 71.00
150 | Galleria Property Management Services Private Limited India 72.24
151 | GanikaBuilders Private Limited India 100.00
152 | Gavin Builders & Developers Private Limited ## India 100.00
153 | Geocities Airport Infrastructures Private Limited India 100.00
154 | GulikaHome Developers Private Limited India 100.00
155 | Gyan Real Estate Developers Private Limited India 100.00
156 | Hansel Builders & Developers Private Limited (w.e.f. December India 90.10
7,2010)
157 | Hiemo Builders & Developers Private Limited India 100.00
158 | Highvalue Builders Private Limited India 100.00
159 | Hyacintia Real Estate Developers Private Limited (w.e.f. September India 99.99
9,2010)
160 | Irving Builders & Developers Private Limited (w.e.f. December India 90.10
7,2010)
161 | Isabel Builders & Developers Private Limited India 100.00
162 | Ishayu Builders & Developers Private Limited (till December 3, India 100.00
2010) *
163 | Jai Luxmi Real Estate Private Limited India 92.50
164 | Janya Estate Developers Private Limited ### India 100.00
165 | JawalaReal Estate Private Limited India 100.00
166 | Juno Retail Private Limited (till October 31, 2010) * India 100.00
167 | K G Infrastructure Private Limited India 100.00
168 | Kairav Real Estate Private Limited ### India 100.00
169 | Kapo Retail Private Limited ( till October 31, 2010) * India 70.00
170 | Khem Buildcon Private Limited India 100.00
171 | LadaEstates Private Limited (w.e.f. December 7,2010) India 90.10
172 | Laman Real Estates Private Limited India 94.43
173 | LawandaBuilders & Developers Private Limited India 100.00
174 | LeandraBuilders & Developers Private Limited ## India 100.00
175 | Lear Builders & Developers Private Limited (w.e.f. December India 90.10
7,2010)
176 | Lempo Buildwell Private Limited (w.e.f. December 7,2010) India 90.10
177 | Liber Buildwell Private Limited (w.e.f. December 7,2010) India 90.10
178 | Lizebeth Builders & Developers Private Limited (w.e.f November India 94.43
10,2010)
179 | MariposaBuilders & Developers Private Limited (w.e.f. December India 90.10
7,2010)
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180 | MelosaBuilders & Developers Private Limited India 90.10
(w.e.f. December 7,2010)
181 Mens Buildcon Private Limited India 100.00
182 | MhayaBuildcon Private Limited India 100.00
183 | Monroe Builders & Developers Private Limited India 100.00
184 Nambi Buildwell Private Limited India 100.00
185 | NeciaBuilders & Developers Private Limited ## India 100.00
186 | NellisBuilders & Developers Private Limited India 100.00
187 | NewGen MedWorld Hospitals Limited India 100.00
188 | Nilayam Builders & Developers Limited India 100.00
189 | OverseasHotels Limited British Virgin 100.00
Idlands
190 | Paliwal Developers Limited India 100.00
191 Paliwal Real Estate Private Limited India 100.00
192 PAT Infrastructures Private Limited ## India 100.00
193 | Pee Tee Property Management Services Limited India 100.00
194 | PentheaBuilders & Developers Private Limited (w.e.f November India 94.43
10,2010)
195 | PhilanaBuilders & Developers Private Limited (w.e.f November India 94.43
10,2010)
196 | PhoenaBuilders & Developers Private Limited (w.e.f November India 94.43
10,2010)
197 | Prompt Real Estate Private Limited India 100.00
198 | Pyrite Builders & Constructions Private Limited (w.e.f. December India 90.10
7,2010)
199 | Qabil Builders & Constructions Private Limited (w.e.f. December India 90.10
7,2010)
200 | Rachelle Builders & Constructions Private Limited (w.e.f. December India 90.10
7,2010)
201 | Rati Infratech Private Limited India 100.00
202 | Red Acres Development Limited British Virgin 100.00
Isands
203 | Regency Park Property Management Services Private Limited India 99.93
204 | Reha Retail Private Limited (till October 31, 2010) * India 70.00
205 | Richmond Park Property Management Services Limited India 100.00
206 | RiveriaCommercial Developers Limited India 100.00
207 | Rochelle Builders & Constructions Private Limited (w.e.f. December India 90.10
7,2010)
208 | Rod Retail Private Limited (till October 31, 2010) * India 100.00
209 | Royalton Builders & Developers Private Limited India 90.10
(w.e.f. December 7,2010)
210 | SagunaBuilders & Developers Private Limited India 90.10
(w.e.f. December 7,2010)
211 | Saket Holiday Resorts Private Limited (formerly Saket Courtyard India 100.00
Hospitality Private Limited)
212 | Samali Builders & Developers Private Limited #### India 100.00
213 | Shakirah Real Estates Private Limited (fomerly DLF Pleasure Hotels India 100.00
Private Limited)
214 | Shivajimarg Properties Limited India 100.00
215 | Silver Oaks Property Management Services Limited India 100.00
216 | Sinonet Holding Limited British Virgin 100.00
Isands
217 | Solid Buildcon Private Limited ##### India 100.00
218 | Springhills Infratech Private Limited India 100.00
219 | Sunlight Promoters Private Limited India 100.00
220 | Triumph Electronics Private Limited India 100.00
221 | Universal Hospitality Limited British Virgin 100.00
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Islands

222 | Urvas Infratech Private Limited India 100.00
223 | Vadlini Builders & Developers Private Limited India 65.00
224 | Vibodh Developers Private Limited (w.e.f November 10,2010) India 94.43
225 | VilinaEstate Developers Private Limited (w.e.f. December 7,2010) India 90.10
226 | Vinanti Builders & Developers Private Limited India 90.10

(w.e.f. December 7,2010)
227 | Vkarma Capital Investment Management Company Private Limited India 100.00
228 | Vkarma Capital Trustee Company Private Limited India 100.00
229 | VSK Investment & Finance Limited # India 100.00
230 | Wagishhwari Estates Private Limited (till December 3, 2010) * India 90.00
231 | Webcity Builders & Developers Private Limited (w.e.f November India 94.43

10,2010)
232 | ZolaReal Estates Private Limited India 100.00
233 | Zorialnfratech Private Limited India 100.00

* Proportion of ownership (%) as at the date till it was subsidiary

# Pursuant to the Order of the Honourable High Court of Delhi by virtue of scheme of arrangement,
the said entity has been merged with DLF Real Estate Builders Limited. Accordingly , transactions
with the said entity during the year ended March 31, 2011 and balance outstanding thereto on that
date have been disclosed as transactions with and balances outstanding to as the case may be, DLF
Real Estate Builders Limited during the year ended and as of March 31, 2011.

## Pursuant to the Otrder of the Honourable High Court of Delhi by virtue of scheme of arrangement,

the said entities have been merged with DLF Universal Limited (formerly DLF Retail Developers
Limited). Accordingly , transactions with the said entities during the year ended March 31, 2011 and
balance outstanding thereto on that date have been disclosed as transactions with and balances
outstanding to as the case may be, DLF Universal Limited (formerly DLF Retail Developers Limited)
during the year ended and as of March 31, 2011.

### Pursuant to the Order of the Honourable High Court of Punjab and Haryana at Chandigarh by virtue

of scheme of arrangement, the said entities have been merged with DLF Utilities Limited.
Accordingly , transactions with the said entities during the year ended March 31, 2011 and balance
outstanding thereto on that date have been disclosed as transactions with and balances outstanding
to as the case may be, DLF Ultilities Limited during the year ended and as of March 31, 2011.

#### Pursuant to the Order of the Honourable High Court of Delhi by virtue of scheme of arrangement, the

said entities have been merged with DLF Home Developers Limited. Accordingly , transactions with
the said entities during the year ended March 31, 2011 and balance outstanding thereto on that date
have been disclosed as transactions with and balances outstanding to as the case may be, DLF Home
Developers Limited during the year ended and as of March 31, 2011.

ii) The accounting year for the below entities being the calendar year, their financial statements as at December
31, 2010 have been considered for consolidation in these Consolidated Financial Statements. Further, no
adjustment is considered necessary in the Consolidated Financial Statements for the period from January 1 to

March

31, 2011, as the management believes that no material event, affecting the financial position of the

subsidiary and its constituents, has occurred during this period.

SI No Name of entity Country of Proportion of
Incorporation owner ship (%)

1 Amanresorts Limited British Virgin Islands 94.78

2 Aman Gocek Insatt Taahhut Turizm Sanayive Ticaret AS Turkey 94.78
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3 Amancruises (2006) Company Limited Thailand 94.78
4 Amancruises Company Limited Thailand 94.78
5 Amankila Resorts Limited British Virgin Islands 94.78
6 Amanproducts Limited British Virgin Islands 94.78
7 Amanresorts B.V. Netherlands 94.78
8 Amanresorts International Pte Limited Singapore 94.78
9 Amanresorts IPR B.V. Netherlands 94.78
10 Amanresorts Limited Hong Kong 94.78
11 Amanresorts Management B.V. Netherlands 94.78
12 Amanresorts Services Limited British Virgin Islands 94.78
13 Amanresorts Technical Services B.V. Netherlands 94.78
14 Anbest Holdings Limited British Virgin Islands 94.78
15 Andaman Development Company Limited Thailand 94.78
16 Andaman Holdings Limited British Virgin Islands 94.78
17 Andaman Resorts Company Limited Thailand 94.78
18 Andaman Thai Holding Company Limited Thailand 94.78
19 Andes Resort Limited SAC Peru 94.78
20 Aradal Company N.V. Netherlands Antilles 94.78
21 ARL Marketing Inc. USA 94.78
22 ARL Marketing Limited British Virgin Islands 94.78
23 ASL Management (Palau) Limited Palau 94.78
24 Balina Pansea Company Limited British Virgin Islands 94.78
25 Barbados Holdings Limited British Virgin Islands 94.78
26 Bhosphorus Investments Limited British Virgin Islands 94.78
27 Bhutan Hotels Limited British Virgin Islands 94.78
28 Bhutan Resorts Private Limited Bhutan 56.87
29 Bodrum Development Limited British Virgin Islands 94.78
30 Ceylon Holdings B.V. Netherlands 94.78
31 Colombo Resorts Holdings N.V. Netherlands Antilles 94.78
32 Current Finance Limited British Virgin Islands 94.78
33 Forerun Group Limited British Virgin Islands 94.78
34 Goyo Services Limited British Virgin Islands 56.87
35 Guardian International Private Limited India 94.78
36 Gulliver Enterprises Limited British Virgin Islands 94.78
37 Heritage Resorts Private Limited India 48.34
38 Hospitality Trading Limited British Virgin Islands 94.78
39 Hotel Finance International Limited British Virgin Islands 94.78
40 Hotel Sales Services Limited British Virgin Islands 94.78
41 Hotel Sales Services Private Limited Sri Lanka 94.78
42 Incan Valley Holdings Limited British Virgin Islands 94.78
43 | Jackson Hole Holdings Limited British Virgin Islands 94.78
44 | Jalisco Holdings Pte Limited Singapore 94.78
45 Lao Holdings Limited British Virgin Islands 94.78
46 Le Savoy Limited British Virgin Islands 76.77
47 Lodhi Property Company Limited India 94.78
48 LP Hospitality Company Limited Laos 94.78
49 Marrakech Investments Limited British Virgin Islands 94.78
50 Mulvey B.V. Netherlands 94.78
51 Mulvey Venice S.R.L Italy 94.78
52 Naman Consultants Limited British Virgin Islands 48.34
53 Norman Cay’s Holdings Limited Bahamas 94.78
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54 | NOH (Hotel) Private Limited Sri Lanka 48.34
55 Nusantara Island Resorts Limited British Virgin Islands 56.87
56 Otemachi Tower Resorts Co. Limited Japan 94.78
57 P.T. Amanresorts Indonesia Indonesia 94.78
58 P.T. Amanusa Resort Indonesia Indonesia 56.87
59 P.T. Indrakila Villatama Development Indonesia 56.87
60 P.T. Moyo Safari Abadi Indonesia 49.95
61 P.T. Nusantara Island Resorts Indonesia 56.87
62 P.T. Tirta Villa Ayu Indonesia 94.78
63 P.T. Villa Ayu Indonesia 56.87
64 Palawan Holdings Limited British Virgin Islands 94.78
65 Phraya Riverside (Bangkok) Company Limited Thailand 94.78
66 Princiere Resorts Limited Cambodia 94.78
67 Puri Limited British Virgin Islands 94.78
68 Queensdale Management Limited British Virgin Islands 48.34
69 Regent Asset Finance Limited British Virgin Islands 94.78
70 Regent Land Limited Cambodia 94.78
71 Regional Design & Research B.V. Netherlands 56.87
72 Regional Design & Research N.V. Netherlands Antilles 56.87
73 Serendib Holdings B.V. Netherlands 94.78
74 Silverlink (Mauritius) Limited Mauritius 94.78
75 Silverlink (Thailand) Company Limited Thailand 94.78
76 Silverlink Holdings Limited British Virgin Islands 94.78
77 Silver-Two (Bangkok) Company Limited Thailand 94.78
78 Societe Nouvelle de I.'Hotel Bora Bora French Polynesia 94.78
79 Tahitian Resorts Limited British Virgin Islands 94.78
80 Tangalle Property (Private) Limited Sri Lanka 48.34
81 Toscano Holding Limited British Virgin Islands 94.78
82 Villajena Development Company Limited British Virgin Islands 94.78
83 Yucatan Holdings Pte Limited (w.e.f. May19, 2009) Singapore 94.78
84 Zeugma Limited British Virgin Islands 75.82
B) Partnership Firms
SI No | Name of Partnership firm Country  of | Proportion of
Incorporation | ownership(%)
as at March

31,2011
1 DLF Commercial Projects Corporation India 100.00
2 DLF Office Developers India 85.00
3 DLF South Point India 100.00
4 Kavicon Partners India 100.00
5 Rational Builders and Developers India 90.00
6 DLF GK Residency India 100.00
7 Saket Courtyard Hospitality India 50.00
8 DLF Green Valley (w.e.f. December 31, 2010) India 50.00
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C) Joint Ven

tures

A
DLF::.

BUILDING INDIA

SI No | Name of Joint Venture Country of | Proportion of

Incorporation | ownership (%)

as at March 31,
2011
1 Delanco Real Estates Private Limited *(till December 15, India 50.00

2010) (Note 1)
2 DLF Limitless Developers Private Limited India 50.00
3 DLF SBPL Developers Private Limited India 50.00
4 Kujjal Builders Private Limited India 50.00
5 Star Alubuild Private Limited India 36.40
6 Mount Mary Residential Projects India 50.00
7 GSG DRDL Consortium India 50.00
8 DLF Gayatri Home Developers Private Limited India 50.00
9 Banjara Hills Hyderabad Complex India 50.00
10 Y.G. Realty Private Limited India 50.00
11 Domus Real Estate Private Limited* (till December 15, 2010) India 50.00
12 Cleva Builders and Developers Private Limited India 50.00
13 Prowess Buildcon Private Limited India 50.00
14 Saket Courtyard Hospitality India 50.00
15 Design Plus Architechture Private Limited (w.e.f December India 50.00
15, 2010) (Note 2)
16 DLF Green Valley (w.e.f December 31, 2010) India 50.00
* Proportion of ownership (%) as at the date till it was joint venture
D) Associates

SI No | Name of Associates Country of | Proportion of

Incorporation | ownership (%)

as at March

31, 2011
1 Joyous Housing Limited India 37.50
5 goeigz;%amo Retail India Private Limited (till October 31, India 49.00
3 Giorgio Armani India Private Limited (till October 31, 2010)* India 49.00
4 Regional D & R Limited UK 50.00
5 Seven Seas Resorts and Leisure Inc Phillippines 21.00
6 Islan Aviation Limited Phillippines 21.00
7 Revlys SA Moracco 50.00
8 Villajena Moracco 50.00
9 Surin Bay Co. Limited Thailand 25.00
10 P.T Jawa Express Amanda Indah Indonesia 50.00
11 Zeus Infrastructure Private Limited India 33.33
1 Australian Resort Limited British Virgin 50.00
Islands

13 Kyoto Resorts YK Japan 33.30
14 Pamalican Island Holdings Inc Philippines 21.00
15 Pandis (Thailand) Co. Limited Thailand 50.00
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16 Pansea Tourism Co. Limited Thailand 50.00
17 Rapid Metro Rail Gurgaon Limited (w.e.f. May 27, 2010) India 26.00

* Proportion of ownership (%) as at the date till it was associate

Note:

1) During the year, DLF Home Developers Limited, a wholly owned subsidiary company acquired
additional 50% shareholding of Delanco Real Estate Private Limited and accordingly Delanco Real Estate

Private Limited became a wholly owned subsidiary company of the Group.

2) During the year, DLF Home Developers Limited, a wholly owned subsidiary company acquired 50%
shareholding of Design Plus Architechture Private Limited and accordingly Design Plus Architechture
Private Limited became a 50:50 JV company.

19. Amalgamation / Merger of subsidiaries

A. Petitions for amalgamation were filed before the Hon’ble High Court of Delhi by various subsidiary
companies as details given below. As mentioned against each, the Hon’ble High Court has
approved/sanctioned the scheme of amalgamation, which has filed with Registrar of Company (“ROC”),
NCT of Delhi & Haryana thereby making the scheme of amalgamation effective from the appointed date.
Accordingly, financial statements of these companies are merged to give effect of the merger. All transferor
companies and transferee companies are subsidiaries of the Company.

S1 Name of transferee | Name of transferor companies | Date of filing of Order
No | company with ROC i.e. effective
date
1 DLF Real Estate VSK Investment & Finance Limited | Merger Order filed with ROC
Builders Limited on May 11, 2010
(indirect wholly owned
subsidiary of  DLF
Limited )
2 DLF Retail Developers | 1. Necia Builders and Merger Order filed with ROC
Limited Developers Private Limited on May 19, 2010
(wholly owned 2. Pat Infrastructures Private
subsidiary of DLF Limited
Limited) 3. Adrienne Builders and
Constructions Private Limited
4. DLF Food Courts Private
Limited
5. DLF Retail Services Limited
6. DLF Commercial Complexes
Limited
7. Callista Builders and
Construction Private Limited
8. Gavin Builders and Developers
Private Limited
9. Alastair Builders and
Developers Private Limited
10. Leandra Builders and
Developers Private Limited
11. Amoda Builders and Developers
Private Limited
3 DLF Utilities Limited Before the Punjab and Haryana | Merger Order filed with ROC
(indirect subsidiary of on October 18, 2010
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DLF Limited) High Court
1. DLF Services Limited
2. DT Cinemas Limited
4 DLF Home Developers | Before the Punjab and Haryana
Limited High Court Merger Otder filed with ROC
(wholly owned 1. DLF Housing and Construction on February 28, 2011
subsidiary of DLF Limited
Limited) 2. DLF Infra Holdings Limited

3. DLF Land Limited

Before the Delhi High Court
4. Caressa Builders & Constructions
Private Limited
5. DLF Homes Durgapur Private
Limited
6. Anjuli Builders and Developers
Private Limited
7. Calantha Builders and Developers
Private Limited
8. DLF Premium Homes Private
Limited
9. DLF SEZ Developers Limited
10. Janya Estate Developers Private
Limited
11. Kairav Real Estate Private
Limited
12. Samali Builders and Developers
Private Limited
13. Solid Buildcon Private Limited
14. DLF Commercial Developers
Limited Non-SEZ
undertaking)-Demerger

B. Petitions for Amalgamation were filed before the Hon’ble High Court Delhi by various subsidiary
companies as details given below. Subsequent to the balance sheet date, the Hon’ble High Court has
approved the scheme of amalgamation of all these subsidiary companies. Since the order of Hon’ble High
Court of Delhi was received subsequent to the year end, no effect of the amalgamation has been given in
these financial statements in accordance with Accounting Standard-14 of Companies (Accounting Standard)
Rules-2006 on accounting for amalgamation. The transferor company and all transferee companies are
subsidiaries of DLF Limited.

Developers Private
Limited
(Indirect wholly owned
subsidiary of DLF
Limited)

SI Name of transferee | Name of transferor companies | Date of filing of Order
No | company with ROC i.e. effective
date
1 Aadarshini Real Estate 1. Falguni Builders Private Merger Order filed with ROC

Limited
Ganika Builders Private
Limited

3. Gulika Home Developers

Private Limited

on April 13, 2011 to make
amalgamation effective.
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C. In addition to above, the following subsidiary companies have also filed amalgamation petitions as per
details below before the Hon’ble High Court of Delhi at New Delhi and Hon’ble High Court of Punjab and
Haryana at Chandigarh as per the respective jurisdictions. The orders for sanction from the respective High
Courts are awaited and hence, no effect thereto has been given in the consolidated financial statements:

S.No. | Name of transferee Name of transferor Date of Board | Appointed /
company companies meeting Transfer
approving the | Date as per
Scheme of the Scheme
Amalgamatio of
n Amalgamati
on
1. DLF Universal Limited 1. Bhoruka Financial Services November 4, April 1, 2009
(formerly DLF Retail Limited 2010
Developers  Limited) | 2. DLF Metro Limited
Wholly owned | 3. Shakirah Real Estates Private
subsidiary of DLF Limited
Limited.

(This space has been intentionally left blank)
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20. Details of preference shares issued by subsidiary companies:
(X in lacs)
SI  |Name of subsidiary company 2011 2010
No
1 Shivaji Marg Properties Limited (See note 1)
Nil (previous year 4,80,00,000) 0.01% Non Convertible Non - 48,000.00
Cumulative Redeemable Preference Shares of I 100 each fully paid
up
2 DLF Southern Homes Private Limited (See note 2)
Nil (previous year 4,57,50,000) 0.01% Non Convertible Non - 45,750.00
Cumulative Redeemable Preference Shares of ¥ 100 each fully paid
up
3 DLF New Gurgaon Home Developers Private Limited
(See note 3)
Nil (previous year 2,232,000) 0.05% Cumulative Redeemable ‘A’ - 2,232.00
Preference Shates of I 100 each fully paid
Nil (previous year 42,408,000) 0.5% Cumulative Redeemable ‘B’ - 42.408.00
Preference Shares of I 100 each fully paid
4  DLF Assets Private Limited (See Note 4)
20,208,743 (previous year 20,208,743) 9 % Cumulative Compulsorily 20,208.74 20,208.74
Convertible Preference Shates — Seties I of X 100 each fully paid up
(Each CCPS convertible into 10 equity shares of I 10/- each on
December 23, 2019)
Nil (previous year 272,479,230)  14.75 % Cumulative Compulsorily - 272,479.23
Convertible Preference Shares of I 100 each fully paid up
(Each CCPS converted into 9.71 equity shares of ¥ 10/- each)
5  Galaxy Mercantiles Limited (See Note 5)
1,106,200 0.50% (previous year 12,00,000) 0.50% Cumulative 1106.20 1,200.00
Redeemable Preference Shares of I 100 each fully paid up
*Preference shares shall be redeemed at a premium of I 450 per
preference share out of the profits of the company from the end of
the 31 year of the development completion date.
6  DLF Cyber City Developers Limited
159,699,999  (previous year 159,699,999) 9%  Compulsory 159,700.00 159,700.00
Convertible preference share of ¥ 100/- each fully paid up.
7 Regency Park Property Management Services Limited
100 (previous year 100) 12% Non Cumulative Redeemable 0.10 0.10
Preference shates of < 100 each fully paid up
(Redeemable on or before December 11, 2022)
4,000 (previous year 4,000) 9% Non Cumulative Redeemable 4.00 4.00
Preference shatres of T 100 each fully paid up
(Redeemable on or before January 22, 2023)
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8 |Galleria Property Management Services Limited
100 (previous year 100) 12% Non Cumulative Redeemable 0.10 0.10
Preference shares of I 100 each fully paid

(Redeemable on or before December 11, 2022)

4,000 (previous year 4,000) 9% Non Cumulative Redeemable 4.00 4.00
Preference shares of ¥ 100 each fully paid
(Redeemable on or before January 22, 2023)

9 |Digital Talkies Private Limited

3,000 12% Non Cumulative Redeemable Preference shares of] 3.00 -
R 100 each fully paid

181,026.14 591,986.17|

Notes:

1) Shivaji Marg Properties Limited (“Shivaji Marg”) has entered into a Redemption and Share Purchase
Agreement on June 29, 2010 with LB India Holdings Mauritius II Limited, the subscriber of 48,000,000
non-convertible non-cumulative redeemable preference shares of Shivaji Marg (“RPS”). Pursuant to the
terms and conditions of the agreement, the redemption of the RPS happened on August 05, 2010 at I
58,650 lacs.

2) DLF Southern Homes Private Limited (“DLF Southern Homes”) has entered into a Redemption and
Share Purchase Agreement on June 29, 2010 with LB India Holdings Mauritius II Limited, the
subscriber of 45,750,000 non-convertible non-cumulative redeemable preference shares of DLF
Southern Homes (“RPS”). Pursuant to the terms and conditions of the agreement, the redemption of
the RPS happened during the period July 1, 2010 and September 1, 2010 at X 55,890 lacs.

3) DLF New Gurgaon Home Developers Private Limited has issued 44,640,000 Cumulative Redeemable
Preference shares of X 100 each at a premium of X 47 each to DLF Home Developers Limited on May 5,
2010. The preference shares mentioned above has been redeemed out of the proceeds from the fresh
issue of preference shares.

4) During the year, the company converted 14.75% 27,247,230 compulsorily convertible preference shares
of T 100 each into 264,536,214 equity shares of X 10 each at a premium of X 0.30 per share.

5) During the year, 93,800 0.5% Cumulative Redeemable Preference shares of I 100 each fully paid up
shares have been redeemed at a premium of ¥ 450/- per share. Cumulative dividend of I 45.91 lacs
(previous year X 47.79 lacs) is provided as at March 31, 2011.

21. a) The Group uses forward contracts and swaps to hedge its risks associated with fluctuations in foreign
currency and interest rates. The use of forward contracts and swaps is covered by Group’s overall strategy.
The Group does not use forward covers and swaps for speculative purposes.

As per the strategy of the Group, foreign currency loans are covered by comprehensive hedge, considering
the risks associated with the hedging of such loans, which effectively fixes the principal and interest liability of

such loans and further there is no additional risk involved post hedging of these loans.

The following are the outstanding Forward Contracts and Swaps as at March 31, 2011:

(X in lacs)
For hedging any risks 2011 2010
Secured loans* 238,519.41 353,123.93
Interest on secured loans 627.12 1,452.16
Unsecured loans* 2,120.88 1,240.35
Interest on unsecured loans 0.11 39.12
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Creditors for goods
Number of contracts - Five
Type - Buy
Foreign currency
EURO - 7.00
GBP - 10.25
INR equivalent - 1,007.69
Current liabilities and provisions - 35.73

* Stated at forward rates

b) The detail of foreign currency exposure that are not hedged by derivative instrument or other wise included in
the creditors is as mentioned below:-

(X In lacs)
2011 2010
Foreign Foreign
currency INR ) currency INR )
Secured loan
USD 338.68 15,122.15 359.16 | 16212.39
Interest on secured 1031’1
UsD 0.80 35.60 1.34 60.58
Unsecured loan
USD 503.18 22.467.19 281.43 | 12,703.56
EURO 39.36 2,488.91 39.36 2,383.43
JPY 31,666.85 17,106.43 29,320.96 | 14,203.07
Interest on unsecured loan
UsD 0.79 35.55 1.30 58.72
EURO 0.05 3.16 1.31 79.18
JPY 28.10 15.18 487.88 236.33
Creditors for goods
UsD 1.20 53.36 1.19 53.58
EURO - - 3.60 218.03
GBP - - 0.90 60.98
SGD 0.01 0.43 - -
Creditors for expenses
EURO _ - 0.22 13.28
GBP - - 0.45 30.45
Other advances
USD - - 0.03 1.53
EURO . - 0.29 17.51
Current liabilities & provisions
USD - 95.00 4288.30

* Conversion rate applied 1 USD =% 44.65, 1 EURO =% 63.24,1 JPY =% 0.5402,
1 GBP =% 71.9289
(previous year 1 USD =% 45.14, 1 JPY =% 0.4844, 1 EURO =% 60.56 , 1 GBP =% 68.032)
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22. Previous year figures have been regrouped/ recast wherever considered necessary to make them comparable
with those for the current yeat.

For and on behalf of the Board of Directors

Ashok Kumar Tyagi Subhash Setia T.C. Goyal Rajiv Singh
Group Chief Financial Officer Company Secretary Managing Director Vice Chairman

Place : New Delhi
Date : May 24, 2011
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DECLARATION

We hereby declare that all the relevant provisions of theganies Act, 1956, and guidelines issued by the
Government of India or the guidelines and regulations issued byethgittes and Exchange Board of India
established under Section 3 of the Securities and Exchavayel Bf India Act, 1992, as the case may be, have
been complied with and no statement made in this Red igdPriospectus is contrary to the provisions of the
Companies Act, 1956 or the Securities and Exchange Boandiaf Act, 1992 or rules made thereunder or
guidelines and regulations issued, as the case may be.

SIGNED BY THE DIRECTORS OF THE COMPANY

Dr. Kushal Pal Singh
Chairman and Whole-time Director

Mr. Rajiv Singh
Vice-chairman and Whole-time Director

Mr. Trilok Chand Goyal
Managing Director

Ms. Pia Singh
Whole-time Director

Mr. Gurvirendra Singh Talwar
Director

Dr. Dharam Vir Kapur
Director

Mr. Kashi Nath Nemani
Director

Mr. Brijender Bhushan
Director

Brig. (Retd.) Narendra Pal Singh
Director

Place: New Delhi

Date: April 29, 2013
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